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 LOK  SABHA.

 Friday,  April  28,  978/Vaisakha  8,
 3900  (Saka)

 ae  eee
 The  Lok  Sabha  met  at  Eleven  of  the

 Clock.

 [Ms.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Direct  Trade  By  8.  T.  C.
 #904,  SHRIMATI  PARVATHI

 KRISHNAN;  Will  the  Minister  of
 COMMERCE,  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  whether  the  State  Trading  Cor-
 poration  is  considering  a  proposal  to
 eliminate  middlemen  by  resorting  to
 direct  trade;  and

 (b)  if  so,  the  details  and  steps  being
 taken  in  this  direction?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  and  (by.  A  statement  is  laid  on  the
 Table  of  the  House.

 ‘Statement

 (a)  The  Corporation  proposes  to
 expand  its  direct  trading  operations
 with  a  view  to  benefit  the  primary
 producers  and  small  scale  sector  by
 purchasing  directly  or  through  co
 operative  societies,

 (b)  The  following  steps  have  deen
 taken  by  STC  in  this  direction  :—

 (i)  The  Corporation  has  been
 following  a  consortium  ४995
 roach  by  organising  groups
 of  small  scale  sector  units  as
 a  reliable  supply  base  for
 stepping  up  exports.
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 (i)  Collaboration  arrangements
 are  being  made  with  foreign
 organisations/buyers  for  sup-
 ply  of  export  products  against
 import  of  machines  etc.  The
 entire  production  manufac-
 tured  in  the  process  will  be
 exported  by  the  STC  to  the
 respective  countries.

 (iii)  Designers  from  foreign  coun-
 tries  have  been  engaged  for
 upgrading  the  skills  of  Indian
 designers  for  tapping  the  high
 fashion  markets  of  Western
 Europe  and  USA.

 (iv)  The  infrastructure  for  the  de-
 velopment  of  leather  industry
 has  been  considerably  stepped
 up  by  importing  machines  for
 selected  small  scale  units  and
 by  setting  up  Common  Facility
 Centres  in  different  leather
 producing  States.

 (२)  A  number  of  small  scale  sec-
 tor  items  have  heen  identified
 with  the  help  of  the  Develop-
 ment  Commissioner,  Small
 Scale  Industries  for  develop-
 ing  the  supply  base.

 (vi)  The  Corporation  has  been
 undertaking  purchaseg  direct-
 ly  from  growers,  their  co-
 operatives  and  small  manu-
 facturers  in  respect  of  selected
 commodities,  The  number  of
 small  gcale  units  participating
 in  8708  exports  have  gone
 up  from  335  in  ‘1976-77,  to  442
 in  i977-78.  The  Corporation
 has  planned  to  enrol  more
 and  more  small  units  who  can
 deliver  their  products  to  STC
 directly  so  that  it  can  extend
 such  direct  buying  operations
 to  cover  more  items  in  the
 ensuing  years,
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 SHRIMATI  PARVATHI  KRISH-

 NAN:  I  have  gone  through  the  state-
 ment  and  I  have  found  it  most  dis-
 appointing  that  there  is  very  little  to
 indicate  of  the  various  other  commo-
 dities  that  are  being  envisaged  except
 that  generally  it  says  that  in  the  res-
 pective  selected  commodities,  etc.  etc.
 Se,  I  would  like  to  know  firstly  what
 exactly  is  going  to  be  done  to  help  the
 handiloom  industry  which  is  a  very
 old  industry  in  this  country?  Hand-
 loom  fabrics,  as  everybody  knows,  are
 in  very  big  demand  abroad  and  at
 the  moment,  the  position  is  that  a
 number  of  handloom  weavers  are  load-
 ed  with  their  stocks  and  are  finding
 it  extremely  difficult  to  find  markets
 abroad.  Unless  the  STC  steps  in  and
 helps  them  directly,  they  will  be  in
 greater  difficulties.  Therefore,  as  re-
 gards  handloom,  firstly  what  are  you
 doing  about  exports?  Secondly,  what
 will  you  do  also  about  seeing  that  the
 handjoom  weaverg  do  get  the  yarn  at
 rates  which  are  commensurate  with
 their  industry  because,  after  all,  you
 must  have  coordination  with  other
 Ministries,  otherwise,  they  will  go  into
 dol-drums.

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  The  hon,  Member  has  raised
 questions  most  of  which  are  concern-
 ed  with  the  Ministry  of  Industry.  For
 the  information  of  the  House  so  far
 ag  the  supply  of  yarn  to  handlooms  is
 concerned,  it  is  very  much  with  the
 Ministry  of  Industry.  But  since  last
 year,  as  the  House  is  aware........

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I¢  I  may  interrup,  the  point  is
 that  the  STC  is  going  to  take  up  the
 exports  and  those  export  orders  are
 going  to  be  there.  I  wanted  to  kaow
 what  coordination  would  you  have
 with  your  brother  or  sister  Ministry. I  know,  it  is  with  the  other  Ministry.

 SHRI  MOHAN  DHARIA:  We  8०९
 both  brother  and  sister  departments,
 like  you  and  me,  and  there  will  be
 Proper  coordination.  Don’t  worry
 about  that.  So  far  as  the  supply  of

 APRIL  28,  978  Oral  Answers  4
 yarn  ig  concerned,  yarn  is  supplied
 directly  from  the  spinning  mills  to  the
 apex  societies  of  the  various  States
 through  which  it  is  distributed  so  that
 the  middlemen’s  profits  aré  eliminated
 and  yarn  is  made  available  cheaper.

 Regarding  the  first  point  made  by
 the  hon.  Member--it  is  a  vital  point
 from  my  point  of  view  also—the  STC
 has  decided  to  extend  its  activities  and
 to  give  all  possible  support  to  the
 small-scale  industries  including  hand-
 looms.  It  ig  in  this  context  that  we
 are  having  close  coordination  with  the
 Ministry  of  Industry.  With  a  view  to
 see  that  the  exports  of  handloom  pvro-
 ducts  are  further  given  an  impetus,
 we  shall  see  that  their  difficulties  are
 taken  into  consideration  and  whatever
 efforts  for  better  marketing  are  need-
 ed  will  be  taken  by  the  STC.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  would  like  to  know  what  steps
 the  STC  is  taking  to  help  secure  the
 accumulated  stocks  of  handlooms  that
 are  already  there.  I  thought  there
 would  be  an  indication  from  the  re-
 ply.  But  there  is  no  indication  in  that.

 Secondly,  there  are  other  industries,
 such  as,  the  hosiery  industry  and  80
 on  which  are  small-scale  industries
 and  which  are  today  facing  a  crisis
 in  terms  of  marketing  and  go  on.  These
 small-scale  industries  are  unable  to
 reach  out  export  markets  unless  and
 until  the  STC  steps  in  and  helps  them.
 I  want  to  know  what  steps  are  eng
 taken  to  identify  such  small-scale  in-
 dustries.  The  general  overall  term  of
 “small-scale  industries”  is  one  thing.
 What  steps  are  being  taken  to  identify
 as  to  which  are  the  various  sectors  in
 the  small-scale  industries  which  have
 an  export  potential  and  what  will  be
 done  in  order  to  publicise  that  and
 see  that  they  are  made  aware  of  it  so
 that  they  can  also  take  advantage  of
 the  scheme  that  the  STC  has  in  mind?

 Also,  I  want  to  know  in  what  way
 the  STC  is  going  to  improve  the  func-
 tioning  of  the  existing  commodity
 boards  and  such  corporations  as  the
 Jute  Corporation  o¢  India  which  are
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 also  handling  similar
 2

 Are  they
 gig  to  conibine  with  them  or  are
 they  going  to  help  them?  What  sre
 they  going  to  do?

 SHRI  MOHAN  DHARIA:  The  STC
 has  already  identified  various  areas.
 whether  it  is  textiles,  engineering  pro-
 ducts,  rubber  products,  jute  products,
 whatever  is  being  manufactured  in  the
 smalbscale  industries,  all  these  areas
 Rave  been  identified.  This  House  will
 be  happy  to  know  that  during  the
 year  ‘1977-78,  the  exports  of  non-cana-
 lised  items  have  gone  up  to  nearly
 Rs,  247  crores  as  against  Rs.  60  crores
 during  tld  #eVidud  yeat.  These  are
 all  from  the  small-scale  industries.  You
 will  find  that  there  is  an  increase  of
 nearly  54  per  cent  in  ohe  year.  It  is
 because  of  the  identification  of  the
 various  areas.

 Besides  that,  with  a  view  to  have
 better  coordination  with  the  small-
 scale  industries  corporations  in  various
 States  and  the  small-scale  industries
 associations  in  various  States,  we  have
 decided  to  have  one  workshop  for  two
 days  in  the  month  of  June.  The  STC
 will  take  a  lead.  We  shall  call  all
 these  representatives  from  various
 State  Governments.  The  Ministry  of
 Industry  and  the  Ministry  of  Finance
 will  also  be  involved  in  these  work-
 shops.  Both  the  State  Government
 representatives  and  the  small-scale  in-
 dustries  associations  will  be  braught
 together  and,  item-wise,  a  study  will
 be  made  as  to  what  are  their  difficul-
 ties,  what  are  the  new  designs,  that
 should  be  brought  into  the  country,
 what  are  the  marketing  facilities  that
 are  to  be  provided  and  so  on.  Some
 sort  of  buffer-stock  arrangements.
 transport  arrangements,  all  these
 things  will  have  to  be  done  from  the
 point  of  view  of  better  coordination
 so  that  the  STC  plays  an  important
 role  as  an  effective  instalment  for  the
 socio-economic  transformation  of  the
 country  and,  particularly  of  the  small-
 scale  industries.  All  possible  measures
 will  be  taken  by  the  Government.
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 MR.  SPEAKER:  She  asked  about
 hosiery  industry.  What  about  that?

 SHRI  MOHAN  DHARIA:  Hosiery  is
 also  included  in  that.

 wit  हुकम  ह,  नारायण  शाव :  प्र८्यक्ष
 महींदय,  राज्य  व्यापार  निगम  विचौलिंयों
 को  हटाने  की  योजता  इसलिये  तैयार  करती
 है  कि  विंचोलियों  को  ज्यादा  मुनाफा  त॑  सिल
 संकैं,  लैंकिंन  रॉज्य  व्योपांर  निगम  द्वारा
 जो  कारोबार  किये  जाते  हैं  उसमें  वह  भी  उच्ी
 तरह  मनाफा  लेती  है  जिस  तरह  से  विच्ीनियों
 की  दृष्टि  मुनाफा  केंमाने  की  रहती  है  1  इतना
 मुनाफा  जो  राज्य  व्यापार  निगम  लेता  है,
 उसका  बहुत  बड़ा  हिस्सा  भ्रंधिकारियों  के
 दौरे  शौर  एशो-प्रारामं  पर  खर्च  हो  जाता  है,
 जिसके  कारण  राज्य  सरकार  निगम  को  घाटा
 उठाना  पड़ता  हैं  ।  मैं  मंत्री  जी  से  जाननां
 चाहता  हूं  कि  इसको  रोकने  के  लिये  सरकार.
 की  कोई  योजना  है  या  नहीं  जिससे  मुनाफा
 कर्म  लिया  जाये,  एशों  आराम  पर  खर्च  में
 कमी  ग्राये  शौर  राज्य  व्यापार  निगम  को  घाटा
 न  लगे  ?

 शी  सोहस  धारिया  :  मुभे  मालूम  है  कि
 इस  तरह  की  शिकायत  भाती  हैं  भौर  इसी  लिये
 हमने  इंस्टीट्यूट  झाफ  मैनेजमेंट,  भ्रहमदाबाद
 को  एस०  cto  सी०  श्रौर  एम०एम०्टी०्सी०
 के  बारे  में  विचार  करने  के  लिये  कहा  था,
 उनकी  रिपोर्ट  श्रप्नैल  के  पहले  हफेते  में  हमारे
 पास  आई  है  ।  बिचौलियों  की  तरह  हम
 मुनाफा  नहीं  लेना  चाहते  मगर  गरीबों  श्र
 खास  तौर  से  पिछड़े  वर्ग  के  लोगों  को  हम
 सहयोग  देना  चाहते  हैं।  हा  उस  को  यह  जानकर
 खुशी  होगी  कि  मैंने  कलकत्ते  में  इस  साल  एक
 नया  सेल  बनाया  हैं  जो  हमारे  नाथं-ईस्टर्न
 सेक्टर  में  मदद  करेंगा  t  हम  चाहतें  हैं  कि  जहां
 जहां  हमारा  एंक्सपोर्ट  प्रमोशन  प्राफिसर
 होगा  वहाँ  हम  एस०टी०सी०  का  भी  भ्रफसर
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 <a  (a)  whether  it  is  a  fact  that  many लगाने  की  कोशिश  करेंगे  जिससे  बहुत  अधिक  seats  remain  vacarit  in  certain  routes
 मुनाफा  मे  हो  शौर  जो  मुनाफा  मिलता  है
 उसका  लाभ  भी  हमारे  पूरे  मुल्क  के  छोटे-
 छोटे  उद्योगों  को  होगा  ।

 SHRI  VASANT  SATHE:  Ag  the  hon.
 Minister  is.  aware,  this  is.a  very  vital
 sector  which  cannot  only  provide  a
 large  scale  employment  in  the  country
 but  also  help  in  earning  foreign  ex-
 change.  Therefore,  what  efforts  they
 are  making  to  coordinate  the  supply
 of  raw-material  to  the  small  scale  in-
 dustrial  units  which  are  producing
 goods  meant  for  export?  As  far  as
 finance  is  concerned,  it  is  the  biggest
 bottleneck  and  the  Finance  Minister
 is  sitting  just  by  his  side.  He  knows
 that  problem,  I  hope.  Therefore,  I
 would  like  to  know  what  are  the  things
 that  you  are  considering  in  this  work-
 shop.  Are  you  going  to  consider  all
 the  aspects  in  their  totality  so  that
 difficulties  faced  by  the  small  scale
 units  which  are  producing  goods  will
 be  fully  solved  and  you  can  have  a
 time-bound  programme  for  a  maximum
 export  of  garments  and  various  other
 things  that  are  possible  in  the  world
 for  a  competitive  world  market?

 SHRI  MOHAN  DHARIA:  The  _  va-
 rious  issues  raised  by  the  hon.  Mem.
 ber  will  be  necessarily  considered  in
 this  workshop.  I  would  like  to  clarify
 one  point.  As  far  as  the  Finance  Min-
 ister  or  the  Finance  Ministry  is  con-
 cerned,  they  are  not  in  any  wey
 blocking  all  these  efforts  and  the  Fin-
 ance  Minister  is  a  person  who  has
 been  encouraging  all  these  activities.

 Vacant  Seats  in  Boeing  787  Flights

 ‘+
 *905.  SHRI  SARAT  KAR:

 SHRI  R.  P.  DAS:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  lay
 a  statement  showing:

 served  by  Boeing  787.  flights;

 (b)  if  so,  what  are  the  details  of
 such  routes;

 (०)  what  is  the  average  number  of
 seats  which  remain  vacant  in  each
 flight;  and

 (d)  what  action  Government  pro-
 pose  to  take  to  ensure  that  the  avail-
 able  payload  capacity  of  such  aircraft
 is  more  gainfully  utilised?

 पर्यटन  शौर  सागर  विमानन  मंत्री  (भी
 पुरुवोत्तम  कौशिक)  :  (क)  से  (ग)
 दिसम्बर  977  के  दौरान  इंडियन  एयर-
 लाइंस  के  बोइंग  737  परिचालनों
 में  प्रत्येक  उड़ान  पर  बाहित  भौसत
 यात्रियों  तथा  प्रत्येक  उड़ान  पर  श्नौसत
 खाली  सीटों  को  दर्शाने  वाला  एक  विवरण
 सभा-पटल  पर  रखा  है

 (घ)  सभी  सेवाओं  की  लगातार  जांच
 की  जाती  है  तथा  किसी  भी  मार्ग  पर  प्रस्तुत
 की  गयी  क्षमता  का  समय  समय  पर  इस
 प्रकार  समंजन  किया  जाता  है  कि  वह  मांग
 के  झनुरूप  हो  सके  |  इसके  साथ-साथ,  उन
 सेबाभों  पर  यातायात  के  बढ़ाने  के  भी  प्रयत्न
 किए  जाते  हैं,  जहां  इससे  बढ़ाने  की  गुंजाइश
 रहती  है  भप्रत्यधिक  यातायात  वाली  उड़ानों
 के  बुकिंग  चाटो  की  उ्यानपृर्वक  जांच  की  जाती
 है  तथा  यात्रियों  को  इस  प्राधार  पर  टिकटें
 जारी  की  जाती  हैं  कि  यदि  अन्तिम  क्षण  पर
 कोई  टिकटटटें  बॉंसल  हुई  तो  मे  झपना  झवसर,
 ले  सकते  हैं  ।
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 विधरण
 दिसल्यर,  977  के  बौरान  ओइंग-737  परिलालतों  का  विधरण

 कम स०  सैक्टर  सेवा  संक्या  सीट  धनुपात  प्रति  उड़ान  प्रति  उड़ान
 प्रतिशत  झौसत  यांत्री  पर  असतन

 खाली  सीटें

 l  2  3  4  5  6

 re)  50  अ्तिशत  से  प्रधिक  सीट  झनुपात
 .  0  अम्बई-हैदराबाद  I7~8  69.5  88  38

 2  बम्बई-हैदराबाद  19=120  66.4  84  42
 3  बवम्ई-भावनतगर  135-136  87.4  0  6
 4  अम्बई-मंगलोर  159-160  78.4  99  27
 5  बम्बई-डबोलिम  163-164  90.7  4  2

 6  अम्बई-तिबेत्रम  167~168  77.4  98  28
 7  अम्यई-डबोलिम  69—70  90.4  4  2
 6  अम्बई-नागपुर-कलकत्ता  175-176  74.9  94  32
 9  अम्बई-दिल्ली  185-186  86.0  08  8

 10  कलकत्ता-गोहाटी-मोहनबाड़ी])  209-210  84.  0  06  20
 4l  0  कलकत्ता  गोरहाट-मोहनवाड़ी  (213-214  76.8  97  29
 I2  9  कलकत्ता-गोहाटी-इम्फाल  7  (217-218  86.1  08  8
 300-  कलकत्ता-बागड़ोगरा  22i-222  60.4  76  50

 4  0  कलकत्ता-गोहादी  229-230  94,  8  i9  7

 5  00  कलकत्ता-प्रगरतल्ला  235-236  8.3  02  24
 6  कलकत्ता-दिल्ली  263-264  84.  9  07  i9
 7)0  कलकत्ता-मद्रास  265-266  76.6  97  29
 8  कलकत्ता-हैद रावाद-बंगलौर a  तलौर  269-270  59.6  75  ‘51

 39  हिल्ली-पंगलौर  (403-404  87.9  Ml  5
 20  दिल्ली-बम्बई  405-406  89.6  3  3
 21  दिल्‍ली-प्रागरा-खुजराहो-

 वाराणसी,  «  407—408°  63.8  80  46

 22  |  दिल्‍ली-लखनऊ-पटना-रांची-
 कलकत्ता.  409-410"  64.8  82  44

 23°  दिल्‍्ली-अमृतसेर-श्रीनगर.  “423-424:  77.0."  98  28



 II  Oral  Answers  APRIL  28,  1978  Oral  Anawers  2

 2  4  Ss  6

 24  दिल्ली-भीनगर  -  425-426,  52.4  66  60
 25  हिल्ली-मद्रास  439-440  79.3  00  26
 26  भ्रमृतसर-काबुल  ,  453-454  50.4  64  62
 27...  दिल्‍ली-भ्रहमदाबाद-बम्बई  46i-462  8.6  03°-  23
 28  दिल्‍ली-जयपुर-उदयपुर-भौरंगा-

 बाद-बम्बई  491-492  74.9  94  32
 29  हैदराबाद-नागपुर-दिलली  ‘515-516  $0.1  63  63
 30  बंगलौर-इत्रोलिम-बम्बई  523-524  66.0  83  43
 3:  जिवेन्द्रम-बम्बई  53I-532  70.2  88  38
 32  महास-हैदराबाद-दिल्‍ली  539-540  87.0  0  6
 33  भद्वास-फोलम्बो  573-574  6.7  78  48

 (II)  50  प्रधिशित  से  कम  सीट  झन॒पात

 l  बम्बई-करांची  131-132  48,  6  65
 2  काठमांडू-वाराणसी  25i-252  34.8  44  82

 #3.  कलकत्ता-पोर्टब्लेयर  285-286  45.6  55  45
 4  दिल्‍ली-काठमाड्‌  413-414  31.7  40  86
 5  दिल्‍ली-करांची  (441-442,  47.5  60  66
 6  दिल्‍ली-काबुल  451-452  45.8  58  68
 7...  टिल्ली-प्रमृतसर  455-456  5.6  20  306
 8  तिवेन्द्रम-कोलम्बो  507-508  47.0  59  67
 9  मद्रास-लिवेन्द्रम  529-530  39.4  62  64

 *पोर्ट  ब्लबर,  में  विमानक्षेत्र  सम्बन्धी  परिसीमाओ्ों  के  कारण  कलकत्ता-पोर्ट  ब्लेयर
 सैक्टर  पर  बिक्री  के  लिए  उपलब्ध  सीटें  केवल  i00  हैं।

 SHRI  SARAT  KAR:  Though  I  had
 given  notice  of  the  question  in  Eng-
 lish,  the  reply  has  been  given  in
 Hindi.  Of  course,  I  understand  Hindi;
 therefore  J  have  nothing  to  complain
 about  it.  But  unfortunately  the  state-
 ment  is  not  very  pointed  to  the  ques-
 tion.  As  far  as  I  have  been  able  to
 understand  it,  in  nine  routes,  more
 than  50  to  60  per  cent  of  the  seats  are
 vacant;  im  three  or  four  routes,  about

 70  per  cent  of  the  seats  are  vacant.
 Out  of  20  seats,  the  vacant  seats  are
 50  or  60  or  70.  May  I  know  what  ure
 the  valid  reasong  for  this?  Also  he
 has  given  the  picture  of  only  Decem-
 ber,  ‘1977.  May  I  know  whether  ‘his
 is  a  continuous  deteriorating  picture  or
 it  is  a  picture  showing  a  little  improve-
 ment?

 SHRI  VASANT  SATHE:  No  drinks
 are  available.
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 at  &..... ल  कौशिक:  इंडिंवन  एयर-
 लाइन्म  में  शराब  तो  कभी  चाल  नहीं  थीं।

 मे  माननीय  सदस्य  को  बताना  चाहता  हूं
 कि  दस  सम्बन्ध  में  कोई  गिरावट नहीं  भा  रही
 हैं.  बल्कि  निरन्तर  सुधार  हो  रहा  है  भौर
 हमारा  मनाफा  बढ़  रहा  है  जहां  तक  सीद्स
 के  यूटिलाइजेशन  का  सम्बन्ध  है,  प्रन्तर्राष्ट्रीय
 स्टैंडंड  के  हिसाब  से  जब  किसी  हबाई  जहाज
 की  आ्राशुपेंसी  70  बरखेंट  होती  है,  तो  उस
 को  बहुत  अ्रक्छा  माता  जाता  है।  भाकुपेंसी
 के  कम  होने  के  दो  तीन  प्रमुख  कारण  हैं।
 एक  तो  यह  कि  कुफ  श्ट्स  ऐसे  हैं,  जहां  रनवे
 की  लैंग्य  पर्याप्त  नहीं  होती  है,  इसलिए
 पैसेंजज  के  लोड  को  कम  रखना  पड़ता  है।
 दूसरे,  लंबी  दूरी  के  लिए  ज्यादा  फ्युभल
 रबना  पड़ता  है,  क्योंकि  बोच  में  रीजय  भ्रलिग
 की  व्यवस्था  नहीं  होती  है,  इस  लिए  भी
 पैसेंजस  कम  लिय  जाते  हैं।  तीसरे,  मौसम  का
 का  भी  पैसेंजर्स  की  संख्या  पर  प्रभाव  पड़ता
 हैं।  ठंड  के  दिनों  में  कंपेसिटी  ज्यादा  हो  सकती
 है।  लेकिन  गर्मियों  में--हाई  टेम्प्रेबर  में-,
 अगर  भमता  26  की  है,  तो  उसको  कम
 किया  जाता  है  (व्यवधान)  ये  ऑ्रकडे
 दिसम्बर  तक  के  दिये  गये  हैं,  लेकिन  यह  पूरे
 साल  भर  का  ऐवेरेज  है।

 चोये,  स्‍प्रगर  कारगो,  सामान,  ज्यादा  हो,
 तो  पँसेंजस  कम  रखे  जाते  हैं  ।  भ्रनेक  बार
 ऐसा  भी  होता  है  कि  यात्रियों  का  रिजर्वेशन
 होता  है,  मगर  वे  समय  पर  नहीं  श्राते  हैं,

 शौर  इस  कारण  कैन्सेलेशन  होते  हैं  7  उस  के
 कारण  ी  संख्या  कम  हो  जाती  है  ।

 अगर  विमान  में  26  सीटें  हैं,  तो  26
 पैसेंजस  होना  संभव  नहीं  है  जैसा  कि  मैंने
 निवेदन  किया  हैथगर  70  परसेंट  सीटें  भी

 आकुपाई  हो  जाती  हैं,  तो  उस  को  एयरकाफूट
 का  फूल  यूटिलाइजेशन माना  जाता  है  t

 wt  wee  ना  :  शती  महोदय  ने  कुछ
 रीजन्स  दिये  हैं,  समर  क्‍या  सीटों  के  साली

 रहने  का  कारण  पह  नहीं  है  कि  फूलाइट्स  का
 टाइस  शिक्षयूल  कनदीमियल्ट  नहीं  होता  है,
 डिले  भर  डिफेक्ट्स  ज्यादा  होते  &  शायद
 इंडियन  एयरलाइन्ज  का  टिक्ट  भी  ज्यांदा
 महंगा  होता  है,  जौर  इसी  बजह  से  सं  ग  लास्ट
 मिनट  पर  कैन्सल  कर  देते  हैं।  ६स  के  हततिशिक्त
 गया  यह  भी  सही  नहीं  है  कि  एम्परर  अशोक
 के  डेस्ट्रकशन  के  बाद  कुछ  लोग  डर  के  मारे
 इंडियन  एयरलाइन्ज  के  विभागों  में  नहीं
 जाते  हैं  ?  मंत्री  महोदय  ने  कहा  है  कि  कुछ
 र्ट्स  भ्रनइकानोमिक  हैं  ।  मगर  इस  के
 बावजूद  कुछ  प्राईवेट  एयरलाइरज  के  प्ले्ज
 च्नें  रुट्स  पर  जाते  हैं  ।  भुवनेश्वर  तक  कई
 एयरलाइंम्म  के  प्लेग्ज  जाते  हैं,  जो  क्राउडिट
 भी  होते  हैं।  लेकिन  उसे  रूट  को  भ्रनइकानो मिक
 कह  कर  बोइंग  को  उस  श्  पर  नहीं  चलाया
 जाता  हैं।  क्‍या  यह  बात  सही  है  ?

 शी  बुस्वोसम  कोशिक  :  प्रगर  हम
 अ्रन्तरष्ट्रीय  टूरिज्म  को  प्रीमो्ट  करमा  चाहते
 हैं,  तो  कुछ  ऐसे  र्ट्स  पर  भी  अ्ापरेट  करना
 पड़ता  है,  जहां  फिलहाल  कोई  लाभ  नहीं  है  Y
 कुछ  समय  के  बाद  ट्रेफिक  डेबेलप  होने  पर  हमें
 उन  र्ट्स  पर  प्राफिट  होता  है  t

 माननीय  सदस्य  ने  भुवनेश्वर  का  जिक
 किया  है  में  लगातार  इस  का  सरवे  करा  रहा
 हैं,  लेकिन  सरत्रे  रिपोर्ट  के  प्रनुसार  झगर  हम
 भवनेश्वर  को  सीधे  दिल्ली  से  लिक  करेगे
 तो  इस  बात  का  भय  है  कि  बोइंग  के  लिए
 जितना  न्यूनतम  ट्रैफिक  चाहिए,  वह  हमें  नहीं
 मिलेगा  ।  लेकिन  उस  के  बाद  भी  हमारी
 कोशिश  है  कि  हम  किसी  तरीके  से  भुव्तेश्बर
 को  लिंक  करें।,  (व्यक्षज्षात)  शाप  का
 रनवे  तैयार  नहीं  है  ।

 एक  सानतीय  सदस्य  :  वह  श्राप  करेंगे
 या  हम  ?

 जो  gener  aifes  :  रमके
 हमारा  हैं,  लकिन  हमे  नहीं  करते  है
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 I  have  asked  the  Ministry  of  Works
 atid  Housing  and  they  have  promised
 to  do  it  by  next  March.

 झ  उस  को  तो  में  कह  नहीं  सकता  हूं  ।
 लेकिंग  उन  से  मैंने  कहा है  हि  उस  को
 जल्दी  प्रथ  करिए  ताकि  इस  दिशा  में  जो
 सदस्यों  की  मांग  है  उस  मांग  के  भ्रतुसार  हुछ
 सेवा हम  उपलब्ध  करा  सकें  ।॥

 MR.  SPEAKER:  On  behalf  of  Mr.
 Das,  Mr.  Jyotirmoy  Bosu  will  ask  the
 question.

 SHRI  JYOTIRMOY  BOSU:  Since
 the  seat  factor  percentage  in  certain
 sectors,  namely,  Amritsar-Kabul  is
 50.4,  Hyderabad-Nagpur-Delhi—50..
 Bombay  -Karachi-—48.,  Kathmandu-
 Varanasi—34.8,  Delhi-Karachi—47.5,
 Delhi-Kabul—45.8,  Delhi-Amritsar —
 50.6,  I  would  like  to  know  from  the
 hon.  Minister  at  what  seat  factor  rer-
 centage  we  break-even  and  cover  the
 cost  of  flying  and  how  much  are  we
 losing  on  these  sectors?  What  are
 the  reasons  for  continuing  these  sec-
 tors?

 SHRI  PURUSHOTTAM  KAUSHIK:
 The  break-even  is  60  per  cent  in  1977.

 यह  सही  है  कि  हू  जो  मार्ग  माननीय  सदस्य
 ने.  बताया  उस  में  एवरेज  पैसेंज्ज  की  कमी

 50  परमेंट  से  कम  है  ।  लेकिन  जैता  मैंने
 निवेदन  क्रिया  जैसे  कलकत्ता  से  पोर्ट  ब्लेयर
 है,  इस  में  लगातार  लोगों  की  मांग  आती  रही
 है।  जहां  तक  दिल्‍ली  से  भ्रमृततर  का  सवाल  है

 we  have  to  operate  international
 flights  from  India  to  Kabul.

 इसलिए  इस  को  धमृ्‌तसर  से  ले  जाते  हैं  उस
 को  अमृतसर  ले  जाने  के  लिए  देंट  इज  जस्ट

 ऐडजस्ट  इटरनेशनल  फनाइट्स  यह  हम
 को  लास  होता  है|  इालिए  यह  भ्रभी  किया
 जाता  है

 Similarly,  with  regard  to  Madras-
 Cgiombo  it  has  just  ‘started  and  it  is
 ugder  the  gestation  periad  and  |  think
 this  traffic  will  soon  pick  up.
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 यह  जो  अधिकांश इसमें  हैं  बह  कवर  इंटर-
 सेशतल  ट्रैफिक  को  कीड  करने  के  लिए है  या
 चूंकि  नये  श्रू  हुए  हैं,  जेस्टेशन  पीरिभड़  में
 उसमें  कभी  हुई  है।  मैं  झाशा  करता  हूँ  कि
 निश्वित  रूप  से  इस  में  इम्प्रूवमेंट  होगी  ।
 SHRI  JYOTIRMOY  BOSU:  People

 are  paying  central  excise  for  every-
 thing

 MR.  SPEAKER:  You  have  put  your
 question.  You  cannot  have  two  ‘supp
 Jementaries.

 SHRI  JYOTIRMOY  BOSU:  Have  I
 put  a  second.supplementary?  I  will
 do  nothing  which  will  displease  you.

 aft  मृत्युंजय  प्रसाद  :  मैं  झाप  से.  यह
 जानना  चाहता  हूं,  पहले  गया  में  भी  भाप  के
 हवाई  जहाज  जाया  करते  थे  किसी  जमाने  में
 और  प्रगर  श्राप  दूरिस्ट  की  दृष्टि  से  चलाते
 हैं  तो  क्या  ऐसा  सोचेंगे  कि  गया  ही  क्‍यों  भौर
 जगहों  के  लिए  भी  छोटे  जहाज  चलाएं  जो
 टूरिस्ट्स  को  ले  जायं,  जैसे  कि  मैंने  गया  का
 उदाहरण  दिया  झौर  बैसे  ही  छोटे  जहाज
 से  जब  तक  कि  श्राप  के  पास  यह  पर्द  परसेंट
 की  भर्त्ती  होती  है  तब  तक  काम  लें  दिल्‍ली  शौर
 अमृतसर  के  बीच  में  ।

 MR.  SPEAKER:  That  does  not  arise
 from  the  main  question.

 श्री  सुत्युंजय  प्रसाव  :  भ्रमृतसर  की  बात
 तो  मैं  पूछ  रहा  हूं,  वहां  का  करेंगे  तो  सारे  देश
 का  ही  हिसाव  भ्राएगा  ।  इसलिए  उस  के  बाहर
 me

 sit  पुश्वोत्तम  कौशिक  :  बोधगया  के
 बारे  में  बता  दू  कि  भश्रन्तर्राष्ट्रीय  पर्यटन  की
 दृष्टि  से  उस  का  महत्व  है

 MR.  SPEAKER;  There  is  a  separate
 question  in  the  list  for  that.

 Next  questfon—Shri  Vinayak  िएकन
 sad  Yadav—absent.  Shri  R.  L.  Kureel
 —also  ‘absent.  ..Shri.  Nirmal  Chandra
 Jaji—also,.  absent....Shri  Rajkeshar
 Singti—alsc  absent.  Question  No.  9i0
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 —Shrt  Dharam  Vie  Vasiibi—also  ab-
 sent.  Question  No.  9l]—Shri  Samar
 Guha.

 SHRI  SAMAR  GUHA;  Before  I  read
 out  the  number  of  the  question,  I
 havé  a  submission  to  make.  This  is  a
 very  simple  question.  I  did  not  give
 priority  to  it.  There  are  a  number  of
 questions  I  have  tabled.  There  is  one
 explosive  question  about  the  United
 Commercial  Bank  and  about  which  J
 have  enough  material  and  for  which  I
 have  given  the  first  priority.  Another
 question  I  also  gave  second  or  third
 priority,  This  question  was  perhaps
 on  3rd,  4th  or  Sth  priority.  I  do  not
 know  how  it  has  come  at  first  priority.
 I  suspect,  because  I  have  much  mate-
 rial  about  the  Chairman,  United  “om
 mercial  Bank,  who  has  been  given  ex-
 tension.  It  is  a  very  serious  case.  Even
 in  the  last  year’s  Finance  Bill  I  raised
 this  matter.  How  it  could....

 MR.  SPEAKER:  You  can  come  and
 discuss  the  matter.

 SHRI  SAMAR  GUHA:  I  have  lost
 the  opportunity.  I  do  not  get  the
 opportunity.

 I  was  trying  to  raise  that  matter  on
 several  occasions.  I  have  written  to
 the  Finance  Minister  also.  Last  year
 I  raised  the  matter.  Then  I  got  suffi-
 cient  material  about  that.  Now  what
 will  happen?  I  will  not  have  an
 opportunity  to  utilise  that  material.

 Unless  you  agree  that  half-an-hour
 time  will  be  given  on  that  question  I
 will  not  ask  the  question.  In  protest,
 I  will  not.  (Interruptions)  Why  should
 I  lose  priority  of  my  question?  If  you
 be  kind  enough,  first  priority....

 MR.  SPEAKER:  I  ghall  look  into  it.
 You  can  come  and  discuss  with  me.

 Change  in  Timings  of  Flights  fro:
 Calcutta  to  Delhi

 *93l.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:
 is  @,  Whether  ‘timings  of  fights,  both
 tnorriing™  ‘and*  Sree  tee  *Cafcutta
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 to  Delhi  are  very  inconvenient  for  the
 passengers;

 (b)  whether  Calcutta  is  the  main
 link  of  flights  to  Assam,  Manipur,
 Nagaland,  Tripura  and  Orissa;  ang

 (c)  ४९  whether  for  the  conveni-
 ence  of  the  passengers  of  Eastern  Re-
 gions  timings  of  flights  from  Calcutta
 to  Delhi  should  be  changed?

 ota  और  गागर  दिलानन  मंत्री  (भी
 पुरवोसभ  कौशिक)  :

 (क)  जी,  नहीं  ।
 (=)  जी, हों ।

 (ग)  कलकत्ता  से  दिल्‍ली  की  सायंकालीनत
 उड़ानों  का  समय-निर्धारण  इस  प्रकार  किया
 जाता  है  जिससे  कि  झासाम,  मणिपुर,  नागालैंड,
 तिपुरा,  उड़ीसा  तथा  उत्तरी  बगाल  से  दिल्‍ली
 के  यात्रा  करने  वाले  यात्रियों  क ेलिए  कलकसा
 में  उसी  दिन  की  संयोजी  उड़ानें  (Connections)
 सुनिश्चित  रूप  से  उपलब्ध  हो  सके  ।
 SHRI  SAMAR  GUHA:  If  you  ask any  person  who  flies  from  Calcutta  in the  morning,  it  is  at  Six  O'Clock.  What the  hon.  Minister  says—in  the  morn- ing  at  Six  there  is  no  connecting  Hight from  any  place  of  the  Eastern  Region —neither  from  Orissa,  Tripura,  ror

 Assam,  Meghalaya,  from  nowhere.  In the  morning  there  is  only  one  flight. If  anybody  wants  to  travel  fromthe Eastern  Region  he  cannot  avail  of  this
 morning  flight  to  Delhi.

 Even  from  Calcutta  also,  coming  i5
 miles  away  from  the  heart  of  the  city, they  cannot  avail  of  it.  Nobody  gets taxi.  That  ig  the  problem,  We  have  to
 start  at  4  O'Clock  or  4.30  O'Clock.  At
 that  time  no  taxi  is  available.  There-
 fore,  if  one  has  to  avail  of  the  Hight at  Six,  one  has  to  come  at  the  Alrport. remain  at  the  airport  and  then  avuil
 of  it.  Those  fortunate  people  who
 have  cars  can  avail  of  it.  This  is  one
 ०६  the  problems  of  the  morning  flight.

 Evening  flight  is  at  8.5  P.M.  we
 reach  here  in  Delhi  in  our  héuse’at
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 l  or  2  O'Clock.  The  next  day  if  you
 have  to  come  to  Parliament  you  feel
 drowsy...

 MR.  SPEAKER:  You  know  more
 than  anybody  else,  it  is  Question  Hour
 and  not  debating  bour.  Please  put
 the  question.

 SHRI  SAMAR  GUHA:  Right,  Sir.
 Has  the  inconvenience  which  is  being
 faced  by.  the  passengers  of  the  Fast-
 ern  Region  of  India  been  taken  into
 consideration  while  fixing  up  time  for
 the  morning  flight  at  Six  and  also
 evening  time  at  8.15?

 श्री  पुतधोसम  कौशिक:  माननीय
 सदस्य  जानते  हैं  कि  हमारे  हवाई  जहाजों  की

 इतनी  टाइट  पोजिशन  है  कि  उन्हें  चार-चार

 रूट्स  पर  ाप्रेंट  करना  पढ़ता  है।  भ्रगर  हम
 किसी  रूट  के  समय  में  परिवर्तन  करते  हैं  तो
 उसका  तमाम  जगह  पर  डिस्टरबेंस  होता  है
 झगर  किसी  हवाई  जहाज का  समय  सुबह  6
 के  बजाय  7  बजे  किया  जाता  है  तो  उससे

 दूसरे  र्ट्स  पर  भी  दिक्कत  भ्रायेगी  ।  इस
 परिबतंन  की  बजह  से  हमारे  दूसरे  रूट्स  पर
 भी  झसर  पड़ेगा  ।  एक  हवाई  जहाज  कलकत्ता
 जाता  है  उसको  शाम  को  दिल्ली  वापस  झाना

 होता  है  1  यही  दिक्कत  शाम  को  वापस  आने
 प्र  भी  श्रायेगी  ।  इसलिए  थोड़ी  भ्सुविधा
 इसमें  जरूर  है  लेकिन  हमारे  यहां  जो इस  समय
 फल  इट्स  का  समय  है,  उसको  बहुत  सारी  बातों

 को  देखते  हुए  निश्चित  किया  गया  है।  इसलिए

 फू्लाइट्स  का  समय  परिवर्तन  करना  और
 किसी  स्थान  विशेष  पर  करना  www

 यह  संभव  भी  नहीं  है  ।  तमाम  हिन्दुस्तान
 के  टाइममिग्ज  को  एडजस्ट  करना  पड़ता  है।

 मानसीय  सदस्य  ने  जैसा  कहा  पूरा
 असम  रिजन  या  नार्थ  ईस्टर्न  रिजन  जो  है  उसके
 बारे  में  मानिंग  फ्लाइट  तो  नहीं  लेकिन  तमाम
 जितली  ईवलिंग----

 शी  समर  gg  :  चार  पांच  घंटे  बैठना

 ह... द  है  ।
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 ह , उ  ह...  कौशिक्ष  :  सिकान  जोरहार
 के  जहां  झभी  हमारा  एयरपोर्ट  बन  रहा  है
 एयर  बस  प्राप्रेशन  के  लिए,  साढ़े  ग्यारह
 बज  के  पहले  उन्हीं  यात्रियों  को  जो  गोहांटी
 से  सीधे  झाते  हैं  चार  पांच  घंटे  सकता  पड़ता

 हे
 बाकियों  को  दो  तीन  धंटे  ही  रकमा  पड़ता

 v

 फोर  हैन  जो  करीब  पौने  बारह  बजे
 कलकत्ता  से  चलता  है भौर  चार  बजे  के  करीब
 दिल्‍ली  पहुंच  जाता  है  भौर  जो  हारपिग  सर्विस
 है  उस  में  कुछ  समय  तो  ज्यादा  लगता  है  लेकिन
 पौने  बारह  बजे  चल  कर  चार  बजे  के  करीब
 दिल्‍ली  पहुंचा  जा  सकता  है  |  यह  हापिंग
 फूलाइट  भी  है  1

 HRI  SAMAR  GUHA:  Sir,  in  spite
 of  the  fact  that  there  were  more  than
 two  flights  from  Calcutta  in  the  morn-
 ing  earlier  why  those  flights  were
 suspended?  What  the  hon.  Minister
 says  is  that  it  is  done  for  linking  etc.,
 for  their  convenience,  which  is  not
 correct.  That  also  he  has  admitted.
 What  happens  is,  you  have  to  wait  for
 four  hours  or  five  hours.  So,  what  I
 want  to  know  is  this;  Why  is  it  that
 Caleutta  is  so  unfortunate?  It  is  not
 the  case  in  respect  of  people  going
 from  Delhi  or  coming  to  Delhi.  It  is
 not  the  case  in  respect  of  people  flying
 from  Bombay  and  other  places.  They
 are  starting  at  convenient  timings.
 Many  flights  are  also  there.  But  why
 should  this  be  so  in  respect  of  Cal-
 cutta,  which  connects  the  whole  of
 the  Eastern  Region?  It  starts  at  an
 odd  hour  in  the  morning  at  six.  In
 the  night  also  it  starts  at  an  odd  hour
 of  8-I5.  Therefore,  I  ask  the  hon.
 Minister,  whether  he  will  reconsider
 the  matter  and  see  that  this  incon-
 venience  ig  removed.

 ी  [सवो  कौशिक  :  माननीय  सदस्य
 ने  जो  सुझाव  दिया  है  उस  पर  मैं  विचार
 करूंगा  |
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 my  pn.  ftiend,  Pro,  Samar  Guha,
 -In  the  earlier  Question  No,  905,
 found  that  one  of  the  causes  was  this.
 The  timing  of  the  flighty  are  not
 proper.  This  is  something  which
 causes’  great  inconvenience  to  the
 passengers.  In  the  earlier  Question
 No.  905,  the  hon,  Minister  has  men-
 tioned  that  many  flights  are  going
 vacant  to  Calcutta,  and  also  from
 Calcutta  to  Delhi,  एफ  Ranchi,  etc.
 Another  cause  is  that  Calcutta  is  not
 brought  in  within  the  Tourist  Map
 of  India.  This  ig  another  cause.  So,
 what  I  want  to  know  is  this:

 May  I  know  whether  you  will  consi.
 der  changing  the  timings  of  these
 flights  from  Calcutta  to  Delhi  and
 from  Delhi  to  Calcutta?

 Secondly,  may  I  know  whether  you
 are  thinking  of  bringing  Calcutta
 within  your  Tourist  Map?

 SHRI  PURUSHOTTAM  KAUSHIK:
 I  can  mention  for  the  information  of
 the  Hon.  Member  that  Calcutta  is  al-
 ready  on  the  Tourist  Map  of  India.

 And,  so  far  as  the  services  are  con-
 cerned,  there  are  so  many  factors  as
 I  just  mentioned.  There  are  lot  of
 adjustments  which  have  to  be  made
 between  30  many  places  and  that  is
 why  this  was  done.

 SHRI  L.  K.  DOLEY:  I  thank  my
 hon.  friend  Prof.  Samar  Guha  for
 raising  this  important  question.  This
 question  vitally  relates  to  the  air
 services  to  the  eastern  region  of
 India.

 ir,  we  have  a  bitter  experience  in
 respect  of  this  air-travel  from  Dethi
 to  Calcutta  and  from  Calcutta  to
 Gauhati.  Our  experience  is  that  in
 Gauhati,  huge  numbers  of  passengers
 travelling  up  to  Dibrugarh,  are  fac-
 ing  great  difficulties,  because  of  the
 fact  that  the  daily  boeing  flight  is  not
 being  maintained  up  to  Dibrugarh

 So,  my  question  is  this:  Will  the
 Government  explore  the  possibility
 of  maintaining  regular  service  of  Bae-

 upto  Dibrugarh  every  day,  in  order
 to  remove,  ipropveniepca  te  the
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 passengers,  as  huge  numberg  of  pas-
 aengers  from  Gauhati  to  Dibrugarh
 are  facing  this  inconvenience,  due  to
 lack  of  this  daily  Boeing  Service?  Will
 you  extend.  it  and  make  jt  a  regular
 service?  This  is  my  question

 SHRI  PURUSHOTTAM  KAUSHIK:
 That  cannot  be  done  at  present.  We
 are  preparing  Gauhati  for  the  opera-
 tion  of  the  Air-Bus.  Air-Bus  defini-
 tely  cannot  remain  there  in  Dibru-
 garh.  So,  after  the  start  of  the  opera-
 tion  of  the  Air-Bus  what  arrange-
 ments  will  have  to  be  made,  will  have
 to  be  looked  jnto.

 SHRI  L.  K.  DOLEY:  I  have  been
 asking  for  the  Boeing  Service.  That
 has  net  been  answered.

 MR.  SPEAKER:  Are  you  able  to
 provide  a  Boeing  Service?

 SHRI  PURUSHOTTAM  KAUSHIK:
 We  are  making  ready  the  Gauhati  air-
 port  for  operation  of  Air-Bus.  When
 Air-Bug  is  introduced,  we  will  have  to
 See  Whether  Boeing  is  requireg  or  not
 and  then  if  it  ig  required,  some  other
 arrangement  in  the  beast  interest  of
 that  region  will  be  made.

 SHRI  L.  K.  DOLEY:  Sir,  [  repeat
 I  am  not  asking  for  the  Air-Bus.  I
 am  asking  about  the  Boeing  service.

 MR.  SPEAKER:  The  Minister  is
 saying  that  he  is  trying  to  introduce
 Air-Bus.  If  that  is  found  possible,
 then  it  will  be  considered,  He  has
 said  it.

 st  एच०  एल०  पटलचारी  : मंत्री जी  बतायेंगे
 कि  कलकत्ता  के  साथ  जैसा  माननीय  गृह  साहब
 ने  बताया  कलकत्ता  के  साथ  झसम,  मणिपुर,
 नागालैंड,  त्रिपुरा,  उड़ीसा  भौर  भ्रुणाचल,
 भेघालय  जुड़े  हुए  हैं  ।  सबेरे  जब  यहां  से  हम
 लोग  चलते  हैं  W210...

 MR.  SPRAKER:  This  does  not  arise
 from  thet.

 लो  एच०.  एल०  पहथारी  :  सबेरे  वहां
 की-  फलबइट  का  बालको के के!  सकब  चिल्ली.  से
 कनेक्शन  ते  होने  के  करण  हम  सोगों  को
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 '  कलकत्ते  में  8,  7  घंटे  शकना  पड़ता  है  बराबर,
 रात  में  8  बजे  सकते.  हैं  तो  ढहने  का  कोई
 इंसजाम महीं  हैं,  तो  ke  45  की  जो  फ्लाइट
 है  बहू  फलाइट  नम्बर  229  से  कनेक्ट  नहीं
 हो  सकती  है  वह  पहुंचती  है  2  बजे  ।
 इसलिये  ऐसी  व्यवस्था  करें  ताकि  हम  लोग
 पसंबेरे  गौहाटी  से  झाने  बाले  लोग  फूलाइट

 --लम्बर  40 को  पकड़  सकें,  या  फिर  फ्लाइट
 मम्बर  2:2  जो  वाराणसी  हो  कर  झाती  है
 उसके  साथ  में  इसको  कनेक्ट  कर  दे  ।

 ‘MR.  SPEAKER:  This  is  only  a  sug-
 westion  for  action  which  you  may
 consider

 Postings  and  promotions  ia  Collecto.
 rates  of  Excise  and  Customs

 *9i2.  SHRI  YASHWANT  BOROLE:
 Will  the  Minister  of  FINANCE  be
 “pleased  to  state

 (a)  whether  it  is  qa  fact  that  all  the
 ‘Collectorates  of  the  Excise  and  Cus-
 ttoms  covering  the  whole  country  are
 not  covered  administratively  by  the
 common  rules  of  postings  and  promo-
 ‘tions  and  -the  staff  at  certain  places
 corner  most  of  the  benefits;  ang

 (b)  if  90,  whether  some  steps  are
 being  taken  to  see  that  this  drawback
 to  certain  staff  at  -various  places  is
 removed?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  Group  A
 posts  in  the  Customs  and  Central
 Excise  Departments  are  manned  by  a
 ‘common  service,  partly  by  direct  re-
 cruitment  and  partly  by  promotion
 from  Group  B  officers  of  these  De-
 partments.  There  is  a  common  sani-
 ority  list  for  Group  A  officers,  who
 are  also  liable  for  service  throughout
 India  ,and  therefore  they  are  all  on

 the  same  footing  so  far  as  their  pro-
 motion  prospects  and  postings  are
 concerned.

 -Ag  ‘Yegariis  posts  tn  Group  “B,  C
 and,Dj.  .there.-are  «separate  cadres

 ‘which,  in  most  cases,  comprise  one  or
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 Houses/Collectorates;  The.  general
 rules  and  criteria  for  promotions  with.
 in  and  between  these  groups  are  com-
 mon.  However,  in  view  of  the  vary-
 ing  pattern  of  development  and  indus-
 trial  expansion  in  different  parts  of
 the  country,  the  nature  of  customs  or
 central  excise  work  at  different  places
 and  the  consequent  differences  in
 organisational  and  supervisory  pat-
 terns,  the  expansion  of  the  cadres  has
 been  more  in  certain  Custom  Houses/
 Coliectoratés  than  in  others,  as  a  re-
 sult  of  which  the  pace  of  promotion
 cannot  always  be  uniform  in  different
 Collectorates.

 As  regards  postings  of  officers  in
 Groups  B,  C  and  D,  these  are  made
 within  the  area  of  the  Collectorate
 or  Collectorates  manned  by  one  cadre,
 and  the  same  general  principles  are
 followed.  However  since  the  juris-
 dictiong  of  different  Collectorates  have
 been  establishment  with  reference  to
 various  administrative  considerations;
 particularly  the  number  of  assessees
 and  the  amount  of  revenue  collected,
 the  areag  manned  by  different  cadres
 vary  considerably.  It  follows  that
 staff  in  certain  Collectorates  are  li-
 able  to  transfer  over  wider  areas  than
 those  in  other  Collectorates.  This,
 however,  is  inherent  in  the  system  of
 division  of  the  tax  administration  into
 viable  Collectorates.

 (b)  Whereas  the  principles  of  pro-
 motion  are  applied  and  followed  uni-
 formly,  it  would  not  be  possible  to
 have  complete  equality  in  promotion
 prospects  etc.  for  employees  in  Groupg
 B,  C  and  D  except  by  having  a  com-
 mon  all-India  cadre  for  such  posts,
 which  is  not  considered  practicable
 as  it  would  involve  far  greater  draw-
 backs  in  the  shape  of  transferability
 of  lower-paid  employees  throughout
 India.  However,  while  scrutinising
 or  according  staff  sanctions,  an  at-
 tempt  is  made  to  achieve  some  uni-
 formity  in  the  ratio  (of  .  supervisory
 pasts  to  lower  posts,  which  would  help
 to  evpii_  out  disparities  in  promotion
 prospéecty  tn  different  cadres,



 25°  «Oval  VAISAKHA  &  1900-  (SAKA)  Oral  Answers  ‘

 SHRI  YASHWANT  BOROLE:  Sir,
 there  is  #  gteat  dissatisfaction  among
 the  employees,  particularly,  in  B,  ्
 and  D  groups.  They  don’t  get  their
 promotions  beckuse  their  “promotions
 depend.  within  the  Collectorate  itself
 and,  if  they  are  not  fortunate  enough
 to  be  placed  in  a  particular  -collecto-
 rate  for  their  service,  they  are  not
 entitled  to  have  any  promotion  in  the
 higher  grade.

 Therefore,  the  division  of  the  col-
 lectorate  and  for  formulating  the
 jurisdiction  which  is  a  very  defective
 One  ought  to  be  modified.  It  is
 neither  based  on  the  number  of  asses-
 sees  Nor  on  the  amount  of  revenue
 collection.  ‘Will  the  hon’ble  Minister
 re-form  the  collectorates  from  this
 point  of  view?

 SHRI  SATISH  AGARWAL:  The
 total  number  of  excise  collectorates
 lectorate  and  for  formulating  the
 some  States  we  have  more  than  one
 collectorate  whereas  there  ig  the  case
 of  Chandigarh  collectorate  ©  which
 covers  the  States  of  Haryana,  Hima-
 chal  Pradesh,  Jammy  and  Kashmir,
 etc.  There  are  some  States  like  U-P.,
 Tamil  Nadu,  Maharashtra  and  West
 Bengal  where  we  have  two  collecto-
 rates.  On  an  All  India  basis  80  far
 as  Group  ‘A’  officers  are  concerned
 they  are  treateq  on  par.  Their  post-
 ings  and  transfers  are  done  on  an  all-
 India  basis.  So  far  as  the  officers  of
 the  other  categories  like  ‘B’  and  ‘C’
 are  concerned  their  postings  are  ac-
 cording  to  the  State  cadres.  There
 876  two  exceptions  in  the  whole  coun-
 try.  One  ig  Maharashtra  where  there
 are  three  collectorates—Bombay,
 Poona  and  Nagpur.  ‘Nagpur  is
 attached  with  Indore.  Poona
 has  a_  separate  cadre.  Bombay
 has  a  separate  cadre.  Chandigarh,
 Delhi  and  Jaipur  have  got  one  cadre
 for  all  these  States.  These  people  are
 agitating  that  Chandigarh  and  Jaipur
 cadre  should  be  separate,  Govern-
 ment  has  taken  a  decision  to  have
 separate  cadres.  So  fér  88  Maharash-
 tra  is  concerned  the  difficulty  is  with-
 in  one  State  we  have  two  cadres—
 that-of  Poena  and  Bombay.  It  ig  the
 only  State  throughout  the  country

 where  we.  have  this  difficulty.  The
 hon'ble  Member  wants  that  these
 three  cadres  should.  be  united.  In
 that.  case  I:  geek  the  cooperation  of.
 all  the  Members  belonging  to  Maha-
 tashtra.  Personally  |  have  no  objec-
 tion  if  there  is  one  common  cadre  but
 it  cannot  be  done  without  their  co-
 operation,

 SHRI  YASHWANT  BOROLE:  Sir,  I.
 am  thankful  to  the  Minister.  May  I
 know  whether  there  are  any  difficul-
 ties  in  forming  a  common  collectorate
 for  all  these  three  or  even  keeping them  as  three  separate  collectorates
 can  the  cadre  be  one  for  all  the  three
 collectorate  so  that  there  will  be  uni-
 formity  in  promotion  tg  superior
 posts?

 SHRI  SATISH  AGARWAL:  So  far
 as  the  question  of  creation  of  one
 collectorate  for  the  whole  of  Muna-
 rashtra  ig  concerned  it  is  not  possible
 looking  to  the  volume  of  work  hand-
 led  by  Bombay  Collectorate.  Their
 revenue  collection  is  to  the  tune  of
 Rs.  1,000  crores  whereas  Poona  co!-
 Jectorate  amount  is  only  Rs.  24  cro-
 res.  So,  how  can  Bombay  be  tagged
 to  Poona?  Ag  regards  the  point  of
 having  one  cadre,  as  I  have  already
 said,  I  have  no  objection,  I  shall  be
 too  happy  as  we  have  got  in  Tamil
 Nadu  and  West  Bengal.  But  Bombay
 and  Poona  people  are  opposed  to  it:
 If  the  hon’ble  Member  is  able  to  per-
 suade  his  colleagues  for  one  common
 cadre  for  the  whole  of  Maharashtra,  I
 have  no  objection.

 SHRI  0.  N.  TIWARY:  I  would.
 like  to  know  whether  Government  is
 aware  of  the  fact  that  there  are  some:
 Group  ‘A’  officers  who  want  to  remain.
 in  Delhi  and  manipulate  the  things
 in  such  a  way  that  even  if  they  are-
 transferred  they  retain  their  residence:
 at  Delhi?

 SHRI  SATISH  AGRAWAL:  Orders
 have  already  been  passed  that  any
 Group  ‘A’  officer  who  has  been  at  one
 Place  for  more  than  five  years  should
 be  transferred.

 ft  हुकम  चन्द  कछयाय  :  माननीय  मंत्री
 ने  प्रश्न  के  उत्तर  में  बताया  है  कि  क्लैक्टरेट
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 झ्राफिस  में  काफी  कांम  बढ़ी  है,  मैं  उनसे  जानना
 चाहता  हूं  कि  इस  ज्यादर  बढ़ते  हुए  काम  को
 देखते  हुए  क्या  नई  मियुक्तियों  की  कोई
 अ्यकस्था की  गई  है  ?

 क्या  झापने  ऐसी  पालिसी  बनाई  है  कि
 ब्लास-ए  भौर  क्लास-बी  के  जो  पअ्रधिकारी  हैं,
 उनका  स्थानास्तरण  सामान्य  तौर  पर  किया
 जाये,  या  उनके  खिलाफ  जब  भ्रष्टाचार
 'की  शिकायतें  श्राती  हैं,  तभी  उनका  स्थानान्तरण
 किया  जाता  है  ?

 क्लास-ए  शोर  थी  के  जो  प्रधिकारी  हैं,
 उनको  जो  वेतन  मिलता  है,  क्‍या  यह  सही  हैं
 कि  वह  उससे  भ्रधिक  पैसे  की  महीते  में  शराब
 थी  जाते  हैं  ?  क्‍या  श्राप  इसकी  भी  जांच
 करायेंगे  ?

 शो  सतीश  झप्रबाल  :  जहां  तक  नई
 पोस्टों  के  सम्बन्ध  में  माननीय  सदस्य  ने  पूछा
 है  तो  1977  झौर  978  में  3:4  नई
 पोस्टें  क्रिएट  की  गई  हैं,  जिसकी  वजह  से

 स्टेगनेशन  काफी  ह॒द  तक  दूर  हो  जायेगा  ।

 जहां  तक  अधिकारियों  के  तनख्वाह
 से  ज्यादा  शराब  पीने  का  सवाल  है,  यह  तो
 जनरल  एलीगेशन  है,  श्रगर  कोई  शिकायत
 किसी  अधिकारी  के  विरुद्ध  जायेगी  तो  उसकी
 अवश्य  जांच  कराई  जायेगी  ।

 शी  हुकम  कन  कछबाय  :  प्रध्पक्ष  महोदय,
 मैं  ने  पूछा  है  कि  क्या  इन  प्रधिकारियों  का

 स्थानान्तरण  उन  से  विरुद्ध  शिकायत  मिलने
 पपर  किया  जाता  &  इस  प्रश्त  का  उत्तर  नहीं
 दिया  गया  है  ।

 MR.  SPEAKER:  It  does  not  arise.
 ‘Next  Question  No.  918,

 ो  हुकस  ह... द  बाछचाय  :  प्रध्यक्ष  महोदय,
 मैं  श्राप  से  प्राथंना  करता  हूं  कि  मुझे  इस  प्रश्न
 का  उत्तर  दिलाया  जाये  |  मंत्री  महोदय  उश्र
 देने  के  लिए  तैयार  हैं  ।
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 does  not  ative.  Question  No,  9i3  Dr.
 Bapu  Kaldate,

 ली  हरम  क  wore  :  शष्यक  महोदय,
 सरकार  इस  का  जवाब  देना  चाहती  है।  क्‍या
 इन  अधिकारियों  का  स्थातास्तरण  उंने
 के  खिलाफ  शिकायत  मिलने  पर  किया  जाता
 है?

 MR.  SPEAKER:  It  doeg  not  arise.
 Next  Question  913.

 Pilots  of  LA.  and  Al  patronising
 private  hotels  for  lodging

 *913,  DR.  BAPU  KALDATE:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 pilots  of  Indian  Airlines  and  Air  India
 have  been  patronising  the  private
 hotels  for  their  lodging;

 (b)  whether  there  is  any  restriction
 on  these  pilots  to  stay  in  hotels  run  by
 the  I.T.D.C.;

 (c)  if  not,  why  not;  and

 (d)  if  the  answer  is  in  the  affirma-
 tive  what  action  Hasbeen  taken  against
 those  violating  the  rules?

 पर्यटन  जौर  नागर  जिसासन  मंत्री  पश्ी
 पुदबोसन  कौशिक)  :  (क)  :  जी  नहीं  ny

 (ख)  से  (घ)  :  यदि  उनकी  स्थिति
 उपयुक्त  होती  है  भ्रौर  उनके  किराय  तुलनात्मक
 दृप्टि  से  अनुकूल  होते  हैं  तो  भारत  पर्यटन
 विकास  निगम  द्वारा  संचालित  होटलों  को
 तरजीहू  दी  जाती  है।  भारत  पर्यटल  विकास
 निगम  के  दिल्ली,  कलकत्ता  तथा  तिवन्धम
 में  होटल  हैं  r

 एयर  इंडिया  के  विमान  चालक  दिल्‍ली
 तथा  बिवन्दम  में  भारत  पर्यटन  विकास
 निगम  के  होटलों  में  ठहरते  हैं।  उन्हें  कलकता
 में  महीं  दहरना  पड़ता  ।

 इंडियन  एयरलाइन्स  के  विभान  चालक
 दिल्ली  में  भारत  पर्ेटन  विकास  तिगम  के
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 होटलों  में  5हरते  हैं।  उन्हें  लिधेद्रम  में  निधमित
 रूप  से  नहीं  ठहरमा  पड़ता  t

 कलकता  में  विभाभचालक  शहर  में  ठहरते
 हैं,  भारत  पर्वटन  विकास  निगम  के  एयरपोर्ट
 होटल  में  नहीं  tv

 Be  wry  कालकते  :  मंत्री  महोदय  ते
 जित  तीन  तगरों  का  उल्लेख  किया  हैं--
 कलकत्ता,  दिल्‍ली  झौर  त़िवेस्वम,  वेमानिक
 उन  में  से  सिफे  एक  ही  जगह  पर  झाई ८टी  ही०
 सी०  के  होटल  में  ठहरते  हैं।  जहां  तक  मेरी
 जानकारी  है,  बम्बई  में  वैमानिक  होटल
 झोबराय  झभौर  ताज  इन्टरनेशनल  में  ढह्रते
 हैं  7  वैमानिक  जिन  झन्य  जगहों  में  ठहरते
 हैं,  क्या  यहां  उन  के  लिए  पर्मानेंट  रूम्ज  रख
 हुए  हैं,  ब्रौर  उन  के  किराय  तथा  प्राई ०टी  ०डी  ०
 सी०  के  होटलों  के  किराय  में  क्या  फर्क  हैं  ?

 भरी  पुस्वोशम  कौशिक  :  बम्बई  में  मे
 सन्त्र  में  ठहरते  हैं,  जो  एयर  इंडिया  का
 सबसिडियरी  होटल  है,  भौर  ताज  में  भी  वे
 ठहरते  हैं  ।

 Bro  बापू  कालदाते  :  क्‍या  वम्वई  में  सन्तूर
 में  जगह  नहीं  है,  इस  लिए  वे  ताज  इन्टरनेशनल
 में  ठहरते  हैं,  या  पहले  वहां  ठहरने  की  ग्रादत
 के  ग्रनुसार  यह  कार्यवाही  चल  रही  है  ?

 श्री  पुरुषोशम  कौशिक  :  यह  श्रादत  तो
 पहले  से  ही  है  ।  इस  के  अलावा  पायलट्स
 एसोसियेशन  के  साथ  शुरू  से  यह  समझौता
 रहा  है,  जिस  के  मुताबिक  होटल  में  ठहरने
 के  बारे  में  उन  की  राय  ली  जाती  रही  है
 उसी  समझौते  के  मुताबिक  उन  की  राय
 के  भ्रनुसार  उन्हें  वहां  ठहरने  की  सुविधा
 दी  जाती  है

 aft  उप्रसेन  :  इंडियन  एयरलाइन्ज  के  जो
 बमानिक  प्राइबट  होटलों  में  ठहरते  है  उन
 को  जो  ज्यादा  किराया  देना  पड़ता  है,  क्‍या
 उस  के  लिए  उन  के  भत्ते  में  बढ़ोतरी  की  जती
 है?
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 ot  बुस्वोतन  कौशिक:  फिरामा  ज्यादा
 नहीं  हैं।  नियमानुसार  जितना  उन्हें  देगा  है,
 उतने  ही  किराये  में  उन्हें  छहराभा  जाता  है  ।

 शो  उप्रतेग  :  झगर  थे  भोवराय  था  ताज
 में  ह...  पौर  उन्हें  ग्यादा  पैसा  देना  पढ़े,  तो
 क्या  इस  बात  का  भी  समझौता  है  कि  वह
 डिफरेंस  उन्हें  दिया  जाय  ?

 भरी  पु्वोस्तम  कौशिक  :  फा  नही ंहै  कि
 किसी  भी  होटल  में  जा  कर  ठहर  जायें।
 समझौते  के  समय  जो  उन  के  साथ  तय  होता
 है  कि  वे  किस  होटल  में  ठहरेंगे  उसी  ठहरते
 हैं।

 भरी  उच्सेन :  क्या  समझौते  में  उन्होंते  इस
 बात  की  मांग  की  थी  कि  हम  को  डिफरेंस  जो
 है  बहू  दे  दिया  जाय  पीने  खाने  के  लिए  ?

 शी  पुरथोसस  कौशिक  :  पीने  खाने  के
 लिए  कोई  अलग  से  तहीं  दिया  जाती  ।
 सियमानुसार  जो  कमरे  का  किराया  निर्धारित
 किया  जाता  हैं  बहु  दिया  जाता  है।  बाकी
 उन  को  जो  दैनिक  मिलता  है  उस  में  से  बह
 खर्च  करते  हैं  ।

 Export  of  Tea
 *9I4.  SHRI  BALASAHEB  VIKHE

 PATIL:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  lay  a
 statement  showing:

 (a)  the  quantity  of  tea  exported
 during  the  last  five  years,  viz.  ‘1978-74,
 ‘1974-75,  ‘1975-76,  i976-77  and  ‘1977-78,
 and  the  amount  of  foreign  exchange
 earned  each  year™on  this  account;

 (b)  whether  the  present  rise  in
 Price  of  tea  in  the  Indian  market  {s
 due  to  higher  exports;  and

 (c)  if  so,  what  steps  have  been  taken
 by  the  Government  to  arrest  the  rise
 in  the  market  price?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
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 AND  CIVIL  SUPPLIES.  AND  cO-
 QPERATION  (SHRI_ARIF  BEG):  (a)
 to  (c).  A  statement  is  laid  on  the
 Table  of  the  House.

 Statement

 (a)  Statement  showing  the  .  quan.
 tity  and  value  of  tea  exported  during
 the  last  five  years.is  as  follows:

 Quantity  Foreign  Exchange inm,  kgs.  carned  in  Rs.  crores

 1973-74,  3G0,27  44.85,
 974°75  225.06  223.53
 1975-76  शा.  4  238.29
 i976-77  242,40  245.26
 1977-78  29.60  556.00

 (Provisional)

 (b)  and  (c).  The  tea  prices  started
 rising  in  early  977  due  to  a  number
 of  factors  like  low  production  in  Sri
 Lanka  in  1976,  sharp  decline  in  world
 supply  of  coffee  and  consequent  in-
 creased  demand  for  tea,  apprehension
 about  continued  shortage,  panic  buy-
 ing  etc.

 With  a  view  to  protecting  the  do-
 mestic  consumers  from  the  sharp
 escalation  of  international  prices,  an
 export  duty  on  tea  of  Rs.  5/-  per  kg.
 was  imposed  in  Apri],  1977  and  excise
 rebate  and  drawback  of  duties  on  tea
 exports  were  simultaneously  with-
 drawn.  Leading  tea  packeteers  in
 the  country  were  also  persuaded  to
 reduce  the  price  of  packeted  tea.  The
 producers  were  also  asked  to  bring
 more  of  their  crop  to  various  auction
 centres  so  88  to  increase  the  overall
 availability  of  tea  at  auctions.  As  a
 result,  the  total  quaftity  sold  at  the
 auction  centres  during  the  current
 season  (1977-78  (upto  Ist  week  of
 April)  was  364  million  kgs.,  66  million
 kgs.,  more  than  last  year.  Though
 production  in  977  was  a  record  560
 million  kgs.  ie.,  about  48  million  kgs.
 more  than  the  previous  year,  the  ex-
 port  target  for  1977-78  wag  scaled
 down  ६०  225  million  kgs.  from  the  pre-
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 viows  year's  figure  of  242  million  kgs.
 in  order  to  make  more  tea  available
 within  the  country.

 An  important  ‘step  taken  recently
 in  order  to  prevent  chances  of,  hoard-
 ing  of  tea  stocks  wag  bringing  ‘tea
 within  the  purview  of  Essential  Com-
 modities  Act,  As  a  consequence  of
 all  these  steps  taken  by  Government,
 price  of  tea  came  down  sharply  from
 May,  977  onwards  ang  hag  stabilis-
 ed  at  reasonable  levels.

 SHRI  BALASAHEB  VIKHE  PATIL:
 It  is  written  in  the  statement  that
 tea  prices  started  rising  due  to  low
 production  in  Sri  Lanka.  4  cannot
 understand  why  our.  country’s  prices
 should  go  up.  I  want  to  know  from  the
 hon.  Minister  if  foreign  prices  are
 better  ang  whether  government  has
 any  plan.to  increase  tea  production?
 In  the  next  three  years  what  will  be
 the  production  and  what  will  be  the
 export  quantity  and  the  quantity  for
 the  domestic.  consumption?  It  ig  gtat-
 ed  in  the  statement  that  leading  tea
 packeteers  in  the  county  were  also
 persuaded  to  reduce  the  price  of  pac-
 keted  tea.  How  much  price  had  been
 reduced  by  this  method  of  persuasion?
 It  is  also  stated  that  in  order  to,  pre-
 vent  chances  of  hoarding  of  tea
 stocks,  tea  was  brought  within  the
 purview  of  Essential  Commodities
 Act?  How  much  stock  had  been  ex-~
 hausted  and  how  much  quantity  has
 been  permitted  for  the  stock?

 शी  झारिफ  बेग  :  प्रध्यक्ष  महोदय,  जैसा
 कि  माननीय सदस्य  ने  कहा  कि  श्रीलंका के
 झंदर  भदि  चाय  का  उत्पादन  कम  हुभा  तो
 हमारे  यहां  प्राइसेज कैसे  बढ़  जाती  हैं,  मैं  इस
 संबंध  में  माननीम  संदस्य  को  यह  सूचना
 देना  चाहता  हूं  कि  श्रीलंका  झौर  भारतिसे

 चाय  के  उत्पादन  में  विश्व  में  बहुत बड़े
 देश  हैं  ।  यदि  श्रीलंका के  भंदर  चाय  का
 उत्पादन  कम  होगा  तो  |... अ  मार्केट  के  झंदर
 चाम  की  कीमत  बढ़ेगी  बौर  कही  कारण है
 कि  दुनिया  के  बाजार  के  भ्रंदर  चाय  की  कीमत
 बढ़ी  है  और  उस  का  प्रभाव  भारत  में  भी
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 gar  ।  लेकिन  हम  ने  जो  कदम  उठाए  हैं  उन
 के  ममुसार  आप  को  यह  सुनकर  खुशी  होगी
 कि  हालांकि  हम  जो  जाय  की  मात्रा  बाहुर
 भजते  हैं  वहू  पिछले  वर्ष  की  तुलना  में  कम  है
 लेकिन  उस  की  कीमत  हम  को  ज्यादा  मिली
 है  ।  हम  ने  बाजार  के  अंदर  इस  प्रकार  से
 अपनी  प्रणाली  को  लागू  किया  है  कि  उपभोकताप्रों
 को  सस्ते  दाम  पर  चाय  उपलब्ध  करा  सकें
 जब  हम  ने  चाय  को  एसेंशियल  कमोडिटीज़
 के  प्रंदर  घोषित  किया  तो  पूरे  के  पुरे  व्यापार
 पर  भ्रपना  कंट्रोल  कर  लिया  श्र  बहु  एलान
 किया  कि  जो  लोग  i  हजार  किलोग्राम  अपना
 स्टाक  रखेंगे  उन  को  समय  समय  पर  सूचना
 देनी  पड़ेगी  कि  उन  के  पास  कितनी  भाय  है  t
 स  प्रकार  से  हम  ने  चास  के  पूरे  व्याप/र  पर
 कंट्रोल  किया  ।  यही  तहीं  हम  ने  यह  पाबन्दी
 लगा  ठी  है  कि  साथ  को  बहु  लोग  भ्राकशन
 के  अंदर  लाएं  शौर  चाय  झाक्शन  से  मार्केट  में
 झाती  है  ।  इस  से  हम  को  बड़ेपैमाने  ॥र  चाय
 के  मार्केट  को  कंट्रोल  करने  में  मदद  मिलती  है  t

 SHRI  BALASAHEB  VIKHE  PATIL:
 Mr.  Speaker,  Sir,  I  was  asking  about
 the  action  taken  for  production  of  tea
 for  the  nex,  three  years  80  that  in-
 ternal  consumption  will  be  maintain-
 ed  as  well  as  exports.  That  question
 has  not  been  answered,

 MR,.  SPEAKERS  If  you  put  half  a
 dozen  questions,  how  can  the  Minister
 answer?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  For  the  information  of  the
 House,  J  may  say  that  production  of
 tea  last  year  was  560  million  kg;  as
 against  that  during  this  year  produc-
 tion  will  go  up  to  about  600  million
 kg.  We  have  a  comprehensive  plan;
 by  the  end  of  the  year  2000  we  in-
 tend  to  produce  4800  million  kg  i:
 the  country.

 SHRI  JYOTIRMOY  BOSU:  Do  not
 produce  more  than  the  demand.

 SHRI  MOHAN  DHARIA:  There  is
 a  lot  of  demand.  Do  not  worry.  I  am
 saying  that  by  the  end  of  2000  that
 will  be  the  production.  We  have  a
 comprehensive  plan.  Every  year  about
 10,000  acres  of  land  is  additionally
 brought  into  cultivation  of  tea.  We  are
 making  all  efforts  and  taking  care  to
 see  that  we  meet  the  domestic  de-
 mand.  That  is  the  reason  why  Iast
 year  we  brought  down  the  exports
 and  scaled  it  down  to  225  million  kgs.
 and  that  will  be  the  policy  and  we
 shall  see  that  tea  is  made  available
 domestically  at  reasonable  prices.  At
 the  same  time  we  are  quite  conscious
 of  the  fact  that  there  is  a  growing
 demand  and  we  have  taken  up  seve-
 ral  projctions  and  programmes  ac-
 cordingly.

 SHRI  BALASAHEB  VIKHE  PATIL:
 It  has  been  stated  that  the  prices  of
 tea  would  be  stabilised  at  reasonable
 level.  But  as  far  as  my  knowledge
 goes,  the  prices  are  not  stable,  Second.
 ly  We  are  exporting  much,  I  would
 like  to  know  whether  the  Government
 is  taking  any  steps  so  that  the  mod-
 ern  technique  ig  developed  in  the  tea
 gardeng  and  the  tea  that  is  produced
 would  be  of  a  good  quality  so  that
 we  can  earn  more  foreign  exchange.

 SHRI  MOHAN  DHARIA:  I  have
 stated  on  the  floor  of  the  House  that
 we  supply  the  requireg  machinery,
 also  the  required  loans  and  there  is
 some  element  of  subsidy  so  that  the
 whole  tea  plantation  is  modernised.
 After  thirty  or  forty  years,  the  plant
 goes  out  of  order  or  deteriorates,
 Under  these  conditions,  we  are  taking
 up  new  plantations  and  there  is  also
 that  renovation  of  plantation  and  for
 that  purpose  all  possible  modern  ma-
 chinery  ig  being  provided.  So  far  as
 the  quality  of  tea  is  concerned,  the
 House  will  be  happy  to  know  that
 India  produces  the  best  quality  of  tea
 and  the  average  yield  per  acre  is  the
 best  in  the  whole  world.

 SHRI  AMAR  ROY  PRADHAN:
 There  is  no  doubt  that  this  year  we



 earned  a  record  foreign  exchange
 through  export  of  tea.  It  could  have
 been  more.  There  is  a  great  demand
 for  Darjeeling  Clean  black  tea  in  USSR
 market.  But  on  the  other  hand  in  the
 local  market,  the  price  of  tea  is  poing
 higher  everyday  inspite  of  so  many
 assurances  from  the  Tea  Barrons  that
 tea  will  be  sold  at  Rs.  0  to  2  per  Kg.
 In  order  to  check  the  increase  in  price.
 I  would  like  to  know  whether  the  ‘Sov-
 ernment  has  taken  any  decision  (a)
 to  create  a  buffer  stock  of  tea,  (b)  to
 declare  any  maximum  price  of  tea  and
 (c)  to  stop  the  forward  sale  to  pre-
 vent  smuggling,

 SHRI  MOHAN  DHARIA:  We  have
 asked  all  tea  growers  to  bring  at  least
 75  per  cent  of  their  tea  produce  at
 the  auction  centres.  Secondly  we  have
 put  export  duty  of  Rs.  5  on  the  export
 of  tea.  Thirdly  we  have  also  ‘aken
 care  to  purchase  tea  through  our  Tea
 Trading  Corporation  of  India  and  the
 NCDC  and  NCCF  and  other  cooperative
 agencies  and  to  make  it  available
 through  the  distribution  centres.  We
 are  takin  all  possible  steps  to  main-
 tain  the  prices.

 SHRI  AMAR  ROY  PRADHAN:  lie
 has  not  replied  to  my  question  about
 the  fixing  of  the  maximum  price.

 SHRI  MOHAN  DHARIA:  I  have  al-
 ready  said  that  we  have  taken  several
 steps  and  if  the  House  js  interested  in
 knowing  the  price...

 MR.  SPEAKER:  No,  no.  Have  you
 fixed  any  maximum  price?

 SHRI  MOHAN  DHARIA:  No,  isir
 That  is  not  necessary.

 SHRI  BEDABRATA  BARUA:  Tea  is
 exported  at  notoriously  low  price  and
 there  is  no  packeting  and  all  that,  out
 I  am  not  on  that  point.  Even  in  the
 interna]  market,  if  the  Minister  com-
 pares  the  price  at  which  the  sale  is
 effected  by  the  various  tea  companies
 in  India  and  the  price  the  consumer
 pays,  he  will  find  that  the  consumer
 is  paying  four  hundred  or  five  hundred
 per  cert  of  the  price  at  which  the

 factory  is  selling.  It  may  be  due  to
 collision  or  some  other  reasons,  I  do
 not  see,  there  is  any  other  way  except
 this  sort  of  public  distribution  in  the
 matter  of  tea.  Is  the  Minister  taklag
 any  steps  in  regard  to  that.

 SHRI  MOHAN  DHARIA:  Fortunate-
 ly,  the  Government  is  in  charge  2f
 seven  plantations  in  the  country  and
 we  are  well  aware  of  the  price  struc-
 ture  and  having  regard  to  the  price
 structure,  all  steps  are  being  taken.
 This  year  it  so  happened  that  the  rice
 in  the  London  Market  has  crashed
 down  by  about  fifty  per  cent.  Natur-
 ally  it  has  affected  here  also.  But  I
 can  assure  the  hon.  House  that  through
 our  cooperative  agencies  and  through
 the  Tea  Trading  Corporation  of  !ndia,
 we  make  adequate  purchases  so  that
 the  tea  prices  are  retained  at  the  pres-
 cribed  level.

 SHRI  VASANT  SATHE:  This  House
 cannot  be  taken  for  a  ride.  The  ~jues-
 tion  was,  there  is  a  difference  of  490
 times  between  the  ex-factory  price  273
 the  retail  price.  What  is  the  public
 distribution  system?  That  was  tne
 question.

 SHRI  MOHAN  DHARIA:  I  do  not
 know  whether  my  friend  was  attentive
 or  not.  I  said,  now  we  are  in  charge
 of  seven  tea  plantations  and  we  know
 the  cost  structure.  It  is  not  correct
 that  there  is  a  difference  of  400  times
 in  price.

 श्री  सईद  मुर्तजा :  मैं  माननीय  मंत्री  जी
 से  मालूम,  करना  चाहता  हूं--भ्राज  अच्छी
 चाय  यहां  नहीं  मिलती  है,  सब  फारन-कन्ट्रीज
 घली  जाती  है,  इस  की  क्‍या  वजह  है  ?  क्‍या
 मंत्री  जी  भ्रच्छी  चाय  देने  की  कृपा  करेंगे  ?

 SHRI  MOHAN  DHARIA:  This  alle-
 gation  is  absolutely  wrong.  Whatever
 standard  of  tea  is  required,  it  is  avail-
 able  in  the  Indian  market.  I  am  sorry
 that  the  hon.  member  should  not  be
 aware  of  it.



 RE.  SHORT  NOTICE  QUESTION

 MR.  SPEAKER:  Short  notice  ques-
 tion,

 SHRI  VAYALAR  RAVI:  On  a  point
 of  order,  Sir.  Rule  54  says:

 “A  question  relating  to  a  matter
 of  public  importance  may  be  asked
 with  notice  shorter  than  ten  “lear
 days  and  if  the  Speaker  is  of  the
 opinion  that  the  question  of  an
 urgent  character,  he  may  direct...”
 etc.

 व  am  not  questioning  your  ruling  or
 decision  in  accepting  this  short  notice
 question.  This  question  reads:

 “Whether  during  the  last  three
 months  the  Income  Tax  authorities
 at  Bangalore  have  raided  the  Houses
 of  some  high-ups  in  Karnataka  re-
 cently...”

 Whenever  we  put  questions,  your
 office  has  been  insisting  that  we  must
 be  very  specific  about  the  name,  «tc.  I
 have  myself  put  questions  about  vigor-
 ous  raids  conducted  on  Bengal  Lamps
 as  well  as  Limca  and  the  ministers
 have  been  reluctant  to  accept  trem.
 while  this  question  has  been  accepted
 even  though  it  only  says  ‘high-ups',
 which  is  not  clear.  Moreover,  what
 is  the  public  importance?  It  can  ve
 interpreted  as  political  overtone.  I  am
 not  questioning  your  wisdom  in  acept-
 ing  this  question,  but  I  feel  that  other
 questions  like  this  should  also  have
 been  accepted,

 SHRI  K.  LAKKAPPA:  Sir,  I  do  not
 want  to  question  your  ruling.  But  the
 manner  in  which  the  Finance  Minister
 has  accepted  this  question  is  clearly
 against  the  accepted  principles  and
 procedures  laid  down.  Virtually  two
 questions  have  been  put  within  one
 question.  Part  (a)  is:

 “whether  during  the  last  three
 months  the  income-tax  authorities  at
 Bangalore  have  raided  the  houses...”

 Part  (९)  is  during  the  last  one  year.
 what  action  has  been  taken  against

 ‘tion  altogether.

 persons  who  have  invested  on  im-
 moGable  assets  disproportionate  to
 their  known  sources  of  income  in
 Karnataka?  Thig  ig  a  different  ques-

 It  says  “one  year".
 What  is  the  urgency  about  it?  Under
 Tule  54  and  your  recent  direction  about
 short  notice  questions,  with  the  con-
 sent  of  the  Speaker  and  the  minister
 concerned,  a  question  relating  lo  a
 matter  of  public  importance  may  ह
 asked  with  notice  shorter  than  ten  clear
 days.  I  have  tabled  a  number  of  such
 questions,  even  including  the  dratfiag
 of  RSS  into  this,  the  wiping  of  literacy
 in  the  country  etc.  All  these  things
 are  very  urgent.

 MR.  SPEAKER:  What  is  your  legal
 objection?

 SHRI  K.  LAKKAPPA:  We  are  not
 defending  corruption  or  anything,  nut
 where  is  the  urgent  public  importance
 regarding  asking  “during  the  last  one
 year"?

 Part  (c)  of  this  question  is:

 “During  the  last  one  year  what
 action  has  been  taken  against  per-
 song  who  have  invested  on  immov-
 able  assets  disproportionate  to  their
 known  sources  of  income  in  Karn-
 nataka.”

 It  looks  that  there  is  a  political  bully-
 ing  by  the  Janata  Party  members  and
 the  Finance  Ministry  and  they  cleve-l7
 managed  to  accept  this  question  «ver
 against  the  accepted  principles  and
 norms  laid  down.  Therefore,  this
 question  may  come  within  the  orbit
 of  the  ordinary  Starred  questions.  But
 now  it  has  been  accepted.  This  is  for
 your  kind  consideration.  Kindly  give
 a  ruling.

 CUnterruptions)
 SHRI  VASANT  SATHE:  My  obje~

 tion  is,  if  a  question  of  this  nature  is
 allowed  as  a  matter  of  urgent  public
 importance,  then  you  will  apreciate
 that  the  question  must  have  a  larger
 coverage,  meaning  that  if  information
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 is  to  be  given  about  any  income-tax
 raids,  then  why  should  it  be  restricted
 to  Bangalore?  Then  all  States  through-
 out  the  country  ang  all  such  high-ups should  be  covered.  But  to  isolate  only one  State  and  to  accept  the  question,
 Only  that  creates  doubts  particularly
 when  we  have  now  States  having  differ-
 ent  political  parties.  It  gets  a  political
 overtone  when  such  a  question  is
 allowed.  You  should  kindly  scrutinise
 and  see  that  it  should  have  a  larger
 coverage—about  Karnataka  and  about
 every  other  State.  (Interruptions).

 SHRI  KANWARLAL  GUPTA:  Sir,  I
 want  to  make  a  submission.  I  think
 there  are  certain  rules  about  the  ad-
 mission  of  Short  Notice  Questions  and
 so  far  as  the  rules  are  concerned,  it
 is  the  Speaker—first  who  decides  the
 urgency  of  the  matter  and  then  the
 question  is  referred  to  the  Minister.
 Firstly,  it  is  to  be  scrutinised  and
 alloweg  by  the  Speaker.  If  he  does  not
 allow,  then  it  does  not  go  to  the  Minis-
 ter  at  all.

 So  far  as  this  question  is  concerned
 this  is  a  very  important  question  and
 a  matter  of  public  importance.  I  do
 not  think  my  friend  wants  to  Protect
 the  blackmarketeers  who  are  the
 Ministers  and  the  Rajya  Sabha
 Members....

 MR.  SPEAKER:  I  have  heard  you.
 (Interruptions)

 SHRI  KANWARLAL  GUPTA:  Sir,  it
 is  expected  that  they  should  lead  a
 clean  and  clear  life  and  if  they  lead
 a  clean  life.....

 (Interruptions)
 MR.  SPEAKER:  I  am  on  my  legs.

 Two  points  have  been  raised.  One
 is  about  the  urgency  of  the  matter  and
 the  other  is  about  the  two  questions
 which  have  been  involved.  So  far,
 similar  questions  have  been  allowed
 about  the  urgency  of  the  matter.  There
 are  a  large  number  of  such  questions
 about  income-tax  raids  which  have
 been  allowed.  There  is  no  question
 about  that.  But  there  is  substance  in
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 the  point  which  Mr.  Lakkappa  raised
 in  his  question.  There  have  been  pro-
 bably  two  questions  which  were  over-
 looked  by  me.  There  is  no  doust
 about  it.  On  the  question  whether
 they  are  urgent  or  not  and  whether
 they  are  of  public  importance  or  not,
 the  Speaker’s  decision  is  final  and  it
 is  not  open  to  question.  Now,  Mr.
 Nanjesha  Gowda  may  put  the  question.

 SHRI  K.  LAKKAPPA;  Regarding  the
 two  points  in  the  same  question......

 MR.  SPEAKER:  No,  no.  Now  that  I
 have  allowed  it,  it  cannot  be  reversed.

 SHRI  K.  RAMAMURTHY:  Please  ses
 Rule  4l  about  the  admissibility  of
 question.  Sub-rule  (xvii)  of  Rule  42
 says:

 “It  shall  not  ask  or  information
 on  a  matter  which  is  under  adpudica-
 tion  by  a  court  of  law  having  junis-
 diction  in  any  part  of  India.”

 In  connection  with  this  matter,  you
 have  seldom  allowed  it  as  a  Short
 Notice  Question.  Some  writ  petition
 ig  pending  before  the  Karnataka  High
 Court.

 MR.  SPEAKEER:  I  do  not  know.  No-
 body  has  brought  it  to  my  notice.

 SHRI  छू.  RAMAMURTHY:  You  ci
 very  well  clarify  from  the  Finance
 Minister.  He  should  know  about  it.
 It  is  pending  before  the  Karnataka
 High  Court.

 MR.  SPEAKER:  Is  there  any  writ
 petition  pending  on  the  matter?

 SHRI  H.  M.  PATEL:  I  do  not  thi2k
 so,

 SHRI  K.  RAMAMURTHY:  If  you
 allow  this,  it  is  dangerous....

 (Interruptions)

 SHRI  VASANT  SATHE:  When  a@
 Member  says  something  on  the  floor
 of  the  House  please  take  note  of  it.
 Keep  this  question  pending  Ask  the
 State  Government  whether  the  matter
 is  pending  before  a  court



 ment  has  nothing  to  do  with  this.

 SHRI  KANWAR  LAL  GUPTA:  They
 do  not  want  to  face  this.  (Interrup-
 tions).  They  want  to  support  the
 black-marketeers.

 SHRI  VASANT  SATHE:  Black-mar-
 keting  has  grown  under  the  Janata
 Government.  (Interruptions).

 MR.  SPEAKER:  Mr.  Poojary,  the
 writ  petition  will  not  affect  this.  The
 question  sayg  this:

 “(a)  whether  during  the  last  three
 months  the  Income  Tax  authorities
 at  Bangalore  have  raided  the  houses
 of  some  high-ups  in  Karnataka  re-
 cently  and  seized  unaccounted
 money  and  other  connected  jocu-
 ments.”

 i

 This  cannot  be  the  subject-matter  of
 vrit  petition.  But  whether  the  se:-

 ‘ure  is  valid  or  not,  may  be  a  subject-
 '  mater.  Then  the  question  says:

 “(b)  if  so,  how  much  money  was
 seized;  who  are  those  persons;
 follow-up  action  taken  and  other-
 details  thereof;

 (c)  during  the  last  one  year  what
 action  has  been  taken  against  per-
 sons  who  have  invested  in  immov-
 able  assets  disproportionate  to  their
 known  sources  of  income  in  Karna-
 taka;  and

 (a)  do  Government  propose  to
 make  a  survey  of  such  people  and
 deal  with  such  cases  firmly  or  at
 least  against  persons  about  whom
 complaints  are  made  to  the  Minis.
 ter?”

 None  of  these  matters  can  be  the  gub-
 ject-matter  of  a  litigation.  Mr.  Nan-
 jesha  Gowda,  please  put  the  question
 now.  Dr.  Pandit,  should  we  have  a
 debate  on  this?  Please  sit  down.  If
 you  make  a  comment  on  it,  somebody
 else  also  will  make  a  comment  on  it.

 DR.  VASANT  KUMAR  PANDIT:
 This  is  Short  Notice  Question.  The
 whole  question  could  have  been  raised
 through  a  Starred  Question.

 “MI SPEARER: Y  have  heard  it.
 My  decision,  for  the  time  being,  is
 ‘final.  So  many  advisers  I  have  got.
 Now,  Mr.  Gowda.

 SHORT  NOTICE  QUESTION
 Income  Tax  raids  in  Bangalore

 SHR]  S.  NANJESHA  GOWDA:  Will
 the  Minister  of  FINANCE  be  pleased to  state:

 (a)  whether  during  the  last  three
 months  the  Income  Tax  authorities  at
 Bangalore  have  raided  the  houses  of
 some  high-ups  in  Karnataka  recently
 and  seized  unaccounted  money  and
 other  ected  documents;

 (b)  if  so,  how  much  money  was
 seized;  who  are  those  persons;  follow-
 up  action  taken  and  other  details
 thereof;

 (c)  during  the  last  one  year  what
 action  has  been  taken  against  persons
 who  have  invested  on  immovable
 assets  disproportionate  to  their  known
 sources  of  income  in  Karnataka;  and

 (d)  do  Government  propose  to
 make  a  survey  of  such  people  and
 deal  with  such  cases  firmly  or  at
 least  against  persons  about  whom
 complaints  are  made  to  the  Minister?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 In  February,  1978,  the  Income-tax
 authorities  at  Bangalore  conducted
 search  and  seizure  operations  at  the
 premises  of  Messrs  Gemini  Distille-
 ries  (P)  Ltd.,  Shri  H.  R.  Basavaraj,
 ex-Managing  Director,  Shri  M.  L.
 Advani,  present  Managing  Director
 and  8076  connected  persons.  Books
 of  account  and  slips  of  paper  indicat-
 ing  tax  evasion  were  seized  from  the
 premises  of  the  Company.  Papers
 relating  to  the  Company  were  also
 seized  from  the  residentia]  premises
 of  S/Shri  Basavaraj  and  Advani  and
 an  employee  of  the  Company.

 Jewellery  and  cash  of  Rs.  4.96
 lakhs  were  found  and  inventorised
 at  the  residence  of  Shri  Basavaraj.
 At  Shri  Advani’s  residence,  two  fixed
 deposit  receipts  of  Rs.  25,000  each
 and  a  share  certificate  of  Rs.  10,000
 were  also  seized.
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 Search  at  the  premises  of  Shri
 H.  S.  Pakirappa  and  Pawan  Finance
 Corporation,  Bangalore,  resulted  in
 seizure  of  fixed  deposit  receipts/
 pronote  of  over  Rs.  i7.22  lakhs  along
 with  some  papers.  Jewellery,  share
 certificates  and  cash  of  over  Rs.  88,000
 were  found  and  inventorised.  Invest-
 ments  and  gonations  of  about  Rs,  9
 lakhs  are  stated  to  be  unaccounted.
 Enquiries  are  in  progress.

 (c)  and  (d).  The  Income-tax
 Department  is  conducting  outdoor
 survey  in  such  a  manner  that  all
 areas  get  fully  covered;  priority  be-
 ing  given  to  new  localities  and  im-
 portant  market  places.  If  @  new  pro-
 perty  is  noticed  or  an  investment  in
 a  property  is  found  not  to  have  been
 disclosed,  appropriate  action  includ-
 ing  initiation  of  penal  proceedings,
 wherever  warranted,  jis  taken.

 Complaints  alleging  tax  evasion
 ere  duly  scrutiniseq  and  action  as
 called  for  is  taken.

 SHRI  S.  NANJESHA  GOWDA:  It
 is  very  clear  from  the  answer  of  the
 hon.  Minister  that  black  money  was
 seized.  Whether  a  person  belongs
 to  the  Congress  (I)  Party  or  the
 Janata  Party  or  the  other  Congress,
 if  he  has  black  money,  his  house
 must  be  raided.  You  have  done  very
 well,  but  the  only  apprehension  is
 that  whatever  party  he  may  belong
 to,  whatever  position  he  may  occupy,
 whether  he  is  a  Minister  or  an  MP.
 or  a  Rajya  Sabha  Member,  he  should
 not  take  shelter  and  people  should
 not  pressurise,  and  Government
 should  not  yield  to  such  pressure.
 Government  must  deal  firmly  with
 that  person.

 MR.  SPEAKER:  Please  come  to
 the  question.

 SHRI  5,  NANJESHA  GOWDA:  It
 is  this  black  money  which  is  playing
 with  politics,  with  the  markets  and
 with  the  traders  in  this  eountry.
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 MR.  SPEAKER:  This  is  not  a
 calling  attention.  Please  come  to  the
 question.

 SHRI  5.  NANJESHA  GOWDA:  We
 talk  of  black  money.  So,  we  must
 support  the  Government  in  stopping
 such  black  money.

 From  the  answer  we  find  that  the
 total  worth  of  the  money,  pronotes
 and  jewellery  seized  is  about  Rs.  30
 lakhs,

 MR.  SPEAKER:  That  is  mentioned
 here.  What  is  your  question?

 SHRI  S.  NANJESHA  GOWDA:
 There  are  some  documents  seized
 ulong  with  the  money  and  jewellery.
 We  have  got  the  apprehension  that
 these  documents  may  be  destroyed.

 MR.  SPEAKER:  Will  you  kindly
 come  to  the  question?

 SHRI  S.  NANJESHA  GOWDA:  I
 would  like  to  know  from  the  hon.
 Minister  whether  the  documents  are
 safe  ang  what  follow-up  action  has
 been  taken.  Further,  I  would  like  to
 get  an  assurance  from  the  hon.  Minis-
 ter  that  whoever  may  be  involved,
 such  cases  will  be  dealt  with  firmly
 and  strictly,  and  that  the  quickest
 Possible  action  will  be  taken.  People
 ate  now  feeling  that  they  are  let  loose
 because  of  the  kindness  of  the  Gov-
 ernment.  We  do  nqt  want  that.
 There  must  be  a  fear  about  posses-
 sion  of  black  money.  I  want  an  as-
 surance  from  the  hon.  Minister.

 SHRI  H.  M.  PATEL:  I  can  assure
 the  hon.  Member  that  the  matter
 will  be  gone  into  thoroughly  and
 fully,  and  whatever  action  is  neces-
 sary  and  is  called  for  will  be  taken.
 I  can  also  assure  him  that  the  docu-
 ments  that  have  been  seized  have
 been  inventorised  and  wil]  be  taken
 care  of  until  the  metter  is  disposed
 of.

 SHRI  S,  NANJESHA  GOWDA:
 With  regard  to  parts  (c)  and  (d)  of
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 the  question,  we  find  that  the  persons have  invested  this  black  money  in
 immovable  assets.  When  we  make
 such  allegations,  you  say  that  we
 must  be  very  specific.  I  have  been
 specific  in  this  case,  and  I  want  to  be
 specific  now  also.  There  is  one  Minis-
 ter  in  the  Karnataka  Government...

 MR.  SPEAKER:  I  will  not  allow
 you.  You  have  not  given  intimation,

 SHRI  S.  NANJESHA  GOWDA:  I
 have  given.  I  have  written  to  you.

 MR.  SPEAKER:  No,  no,  That  will
 not  be  allowed.  You  must  give  me
 prima  facie  proof  about  any  indivi-
 dual,  if  you  want  to  mention  his
 name.

 SHRI  S.  NANJESHA  GOWDA:
 There  is  qa  witten  answer  of  the
 Minister  about  this  gentleman.  This
 Minister  who  is  in  the  Karnataka  Gov-
 ernment  has  given  false  accounts.

 MR.  SPEAKER:  No,  no,  That  does
 not  arise.

 st  उप्सन :  मंत्री  जी  द्वारा  दिए
 गए  उत्तर  को  वह  पढ़  रहे है।

 MR.  SPEAKER:  Rules  do  not  per-
 mit  that.  Unless  you  give  me  prima
 facie  proof  about  an  individual,  you
 cannot  mention  it  here.  That  is  the
 tule,  (Interruptions)

 PROF.  DILIP  CHAKRAVARTY:
 He  is  reading  the  statement  of  the
 Minister  in  formulating  hig  question.

 SHRI  S.  NANJESHA  GOWDA;:  In
 answer  to  my  Question  No.  6314,  the
 Minister  has  said  that  his  assets  are
 disproportionate  and  there  is  a  con-
 siderable  increase  in  that  and  there
 will  be  investigation  on  that.  He  has
 stated  thet.  In  that  connection,  I
 have  written  to  you  also.  He  has
 invested  40  lakhs.  There  are  eye
 witnesses  to  that.  What  action  Gov-
 ernment  has  taken,  I  want  to  know.

 (Interruptions)
 SHRI  K.  LAKKAPPA:  On  a  point

 of  order.  He  cannot  put  the  same
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 question  which  has  already  been
 answered  In  the  House.

 MR.  SPEAKER:
 it;  I  cannot  go  back,

 SHRI  JANARDHANA  POOJARY:
 On  a  point  of  order.  I  amon  Rule
 353,

 व्‌  have  allowed

 MR.  SPEAKER:  He  has  given  me
 previous  intimation.  About  men-
 tioning  of  names  I  would  not  have
 allowed,  but  for  the  fact  that  these
 names  have  already  been  given  to  the
 House  by  the  Finance  Minister.

 SHRI  K.  LAKKAPPA:  My  point
 of  order  is  that  a  question  which  is
 in  sum  and  substance  the  same,  which
 has  been  already  put,  cannot  be  put
 again.

 MR.  SPEAKER:  The  same  ques-
 tion  has  not  been  put.  Mr.  Lakkappa
 has  been  thorough  in  rules.

 SHRI  5.  NANJESHA  GOWDA:
 These  people  have  played  havoc  in
 the  State,  I  want  an  assurance  from
 the  Minister  of  Finance  that  these
 people  should  not  be  allowed  to  play
 havoc  hereafter.

 MR.  SPEAKER:  Please  come  to
 the  question.

 SHRI  S.  NANJESHA  GOWDA:
 What  is  the  action  taken  by  the  Gov-
 ernment?  It  is  now  six  months.
 When  will  it  be  taken?  J  want  an
 assurance  on  that.

 SHRI  प्र.  M.  PATEL:  The  hon.
 Member  referred  to  the  Question
 which  was  asked  earlier,  in  August,
 ‘1977,  to  which  a  reply  was  given.  He
 referred  to  that  Question  and  linked
 it  up  with  this  Question  and  asked
 for  progress  on  that.

 The  earlier  Question  was  Unstarred
 63i4.  If  Y  may  be  permitted  to  reed
 that  out,  the  Question  was:

 “(a)  the  assets  and  liabilities  de-
 clared  by  the  present  Irrigation
 Minister  of  Karnataka,  Shri  H.  C.
 Srikantiah,  by  his  wife,  daughters
 and  sons  in-law  in  the  income-tex
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 returns  filed  by  them  during  the
 years  1974-75,  1975-76  and  1976-77;

 (b)  whether  the  assets  declared.
 by  them  were  found  dispropor-
 tionate  to  their  known  incomes;  and

 (c)  if  so,  the  action  taken  or  pro-
 posed  to  be  taken.”

 The  reply  was:

 “(a)  The  wealth-tax  returns  have
 been  filed  by  Shri  H.  con  Srikantiah,
 Irrigation  Minister  of  Karnataka.
 The  details  of  assets  and  liabilities
 are  given  in  Annexure  “A”  No
 return  of  income  or  wealth  has
 been  filed  by  his  wife,  daughters
 and  sons  in-law.

 (b)  and  (c).  The  increase  In  the
 wealth  is  substantial  during  the
 assessment  year  1976-77,  As  the
 assessment  is  still  pending,  the

 question  whether  the  assets  declar-
 ed  are  found  to  be  disproportionate
 to  their  known  sources  of  income
 will  be  investigated.”

 That  investigation  is  continuing.

 SHRI  JANARDHANA  POOJARY
 In  Karnataka,  the  election  was  fixed
 on  25th  February,  978  and  the  raid
 was  conducted  on  l6th  February,  978
 The  answer  given  is:

 “Jewellery  and  cash  of  Rs.  4.96

 lakhs  were  found  and  inventorised.
 at  the  residence  of  Shri  Basavara)

 This  jewellery  and  cash  were  ac-
 counted  for.  Then,  jt  says:

 “At  Shri  Advani’s  residence,  two

 fixeq  deposit  receipts  of  Rs.  25  000

 each  and  a_  share  certificate  of
 Rs.  10,000  were  also  seized.”

 These  were  also  accounted  for.  Also,
 the  house  of  Mr,  Basavaraj’s  nephew
 was  searched  on  the  same  day.  with
 a  definite  purpose.  The  reply  says,
 “Rs,  17.22  lakhs  aleng  with  some

 papers  were  also  seized.”  These  were
 also  accounted  for.

 My  submission  to  the  House  is  that
 Mr.  Basavaraj  is  an  active  Congress
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 Jeader  of  Karnataka  and,  further,  he
 is  a  Member  of  the  Rajya  Sabha.
 This  action  was  particularly  politi-
 cally  motivated  on  the  eve  of  elec-
 tions  in  order  to  malign  the  Congress
 Party  (I)  and  also  to  sabotage  the
 elections.  The  Janata  Party  thought
 that  Mr.  Basavaraj  would  finance  the
 elections.  In  order  to  sabotage  the
 elections,  this  was  done.  The  Gover-
 nor  of  Karnataka  had  recommended
 and  also  asked  the  Income-tax  Com-
 missioner  to  conduct  the  raid  parti-
 cularly  on  the  house  of  Mr.  Basava-
 raj  with  a  definite  motive.  They  have
 done  it  with  a  definite  motive.  I  am

 speaking  from  a  reliable  source.  The
 Janata  Party  wanted  to  do  it.  with  a
 deliberate  intention  to  malign...

 (Interruptions)

 May  I  know  from  the  hon,  Minister
 how  many  houses  of  Janata  Party
 Jeaders  were  raided  during  that
 period  and  if  anything  incriminatory
 is  found  what  action  the  Government
 is  going  to  take  against  the  Income
 Tax  Office?

 SHRI  H.  M.  PATEL:  I  think  the
 hon.  Member  is  doing  a  grave  in-
 justice  to  himself.  The  Congress
 benches  have  been  repeatedly  saying
 that  this  Government  does  not  con-
 duct  seizure  ang  search  operation.

 SHRI  VASANT  SATHE:
 tially.

 Impar-

 SHRI  H.  M.  PATEL:  What  non-
 sense?  Impartially  in  your  days,  not
 impartially  now!  You  look  at  the
 facts.  ‘These  were  conducteq  in  an
 ordinary  way.  But  the  hon.  Mem-
 ber  says:  this  was  politically  moti-
 vated,  All  right,  even  if  it  was  poli-
 tically  motivated,  as  he  says,  he
 should  concentrate  on  the  facts  that
 were  discovered.  I  have  refrained
 from  pointing  ‘out  all  the  things  that
 were  seized;  I  will  now  point  them
 out  to  you.

 (Interruptions)

 It  is  impossible  for  me  net  to  do
 that.  I  have  been  forced  to  do  that.
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 SHRI  VASANT  SATHE:  The
 fiuestion  was:  why  Basavaraj  alone?

 (Interruptions)

 SHRI  H.  M.  PATEL:  Here  is  a
 point.  For  instance,  the  papers  that
 ‘were  shown......

 (Unterruptions)

 I  think  it  is  necessary  for  you  to  main-
 tain  peace.  The  deposit  aggregated

 Rs.  16,73,600  in  the  books  of
 Pawan  Finance  Corporation  also
 seems  to  require  investigation.  All
 the  relevant  fixed  deposits  which
 should  have  been  in  the  possession  of
 the  alleged  depositor  were  found  in
 the  promises  of  the  creditor,  that  is,
 Pawan  Finance  Corporation  showing
 that  the  deposits  were  spurious.  I
 will  show  you  another  point  since  you
 wanted.  A  deposit  of  Rs.  .25  lakhs
 in  his  wife’s  mame,  namely,  so  and
 so  has  not  been  disclosed.  She  is  not
 a  wealth  tax  assessee.  Now  theSe  are
 the  things  that  were  brought  out.  I
 did  not  wish  to  say  about  them  be-
 cause  when  these  things  were  found,
 they  would  be  gone  into  and  until
 the  investigation  is  completed,  noth-
 ing  should  be  done.  But  when  I  wes
 told  that  this  was  politically  motiva-
 ted,  I  had  to  say  that  ordinary  search
 and  seizure  operations  had  been
 carried  out  in  course  ‘of  which  over
 Rs.  30  lakhs  had  been  found;  deposits
 and  slip  papers  have  been  found.  All
 of  these  were  duly  taken  into  account
 by  the  Department  to  say  that  there
 was  no  sufficient  ground  for  the  In-
 come  Tax  Officer  to  have  undertaken
 such  search  and  seizure  operations  is
 really  very  unreasonable.

 SHRI  YADVENDRA  DUTT:  I
 woulg  put  a  very  simple  question.
 The  raid  was  conducted  in  February
 and  it  is  now  the  end  of  April,  People
 who  have  accumulated  black  money,
 T  say  so,  have  any  one  of  them  been
 arrested  and  put  into  jail  or  they
 have  been  bailed  out  or  they  have
 been  just  left  out  as  it  is?

 SHRI  H.  M.  PATEL:  The  question
 of  arrest  does  not  arise  in  such  mat-
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 ters.  Investigations  have  to  be  carri-
 ed  -out.  But  certainly  the  informa-
 tion,  the  slips  which  have  been  found
 show  that  a  considerable  sum  had
 been  given  as  donation  to  persons
 who  took  part  in  the  elections.

 SHRI  K.  LAKKAPPA:  Since  this
 is  a  question  relating  to  Karnataka,  I
 evince  a  lot  of  interest  in  putting
 supplementaries.  First  of  all,  I  assure
 the  House  and  the  Government  that
 I  will  be  the  last  person  to  defend
 any  culprit.

 (Interruptions)

 I  am  not  raising  any  defence  against
 such  persons.  A  suspicion  has  been
 created  in  the  country  that  plack-
 marketeers,  hoarders  ang  speculators
 have  been  let  scot  free  by  this  Gov-
 ernment  and  no  intensive  action  has
 been  proposed  by  the  Government.

 MR.  SPEAKER:  ‘You  were  object-
 ing  to.....

 SHRI  K.  LAKKAPPA:  But  most
 of  the  people  who  are  having  black-
 money  have  joineq  the  Janata  Party
 to  shield  themselves,  and  their  houses
 have  not  been  raided.

 CUnterruptions)

 MR.  SPEAKER:
 the  question.

 SHRI  K.  LAKKAPPA:  That  is  the
 question.  There  are  people  who  have
 accumulated  black-money  but  _  still
 they  have  gone  scot  free.  If  you
 want  the  names  of  those  people,  I
 will  mention  because  I  have  submitted
 a  memorandum.

 MR.  SPEAKER:  No,  no.

 Kindly  come  to

 SHRI  K.  LAKKAPPA:  Of  course,
 I  do  not  want  to  go  against  the  rules.
 I  would  like  to  know  whether  such
 persons  have  escaped  by  joining  the
 Janata  Party  and  they  want  to  hide
 themselves  from  these  anti-black-
 money  operations  which  have  een
 carried  out  by  the  Government.  I
 want  to  know  whether  it  is  a  fact  that
 you  discriminate  such  people.  I  want
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 to  know  whether  you  will  take  action
 against  such  people  also  who  have
 come  to  your  fold  to  escape  from  the
 operations  against  them  for  hoarding
 black  money  ang  black  money  opera-
 tions—and  they  are  higher-ups  in  the
 Janata  Party.

 MR.  SPEAKER:  If  you  give  the
 names,  he  will  investigate.

 SHRI  H.  M.  PATEL:  I  do  not  know
 what  the  question  is.  Search  and
 seizure  operations  are  conducted  un-
 der  the  various  provisions  of  the  law.
 They  were  very  greatly  intensified
 during  the  Emergency  period.  We
 consider  that  such  search  and  seizure
 operations  should  only  be  undertaken
 where  sufficiently  reliable  and  definite
 information  and  also  weighty  infor-
 mation  hecomes  available  with  the  in-
 come-tax  authorities.  No  interference
 takes  place  so  far  as  the  Government
 is  concerned.  We  do  not  indicate
 whom  to  raid  or  what  to  do.  It  is
 left  entirely  to  the  income-tax  de-
 partment.  The  only  instruction  given
 to  them  is  that  they  must  satisfy
 themselves  that  good  reasons  exist,
 and  only  then,  and  then  only,  under-
 take  search  and  seizure  operations.
 The  total  number  of  search  and
 seizure  operations  since  this  Govern-
 ment  came  to  power,  compared  to  the
 previous  years,  has  been  relatively
 small.  When  these  operations  take
 place,  in  almost  every  case  something
 or  other  is  found,  which  supports
 what  I  am  contending  that  very  great
 care  is  taken  before  deciding  upon
 whom  to  raid...

 MR.  SPEAKER:  Is  it  done  on
 Party  basis?

 SHRI  प्र,  M.  PATEL:  Not  at  all.

 DR.  SUBRAMANIAM  SWAMY:  In
 view  of  the  fact  that  he  has  brought
 so  much  information  out,  I  would
 like  to  know  from  the  Minister  two
 things.  One  is,  in  his  answer  he  has
 said,  “some  connected  persons”.  I
 would  like  to  know  the  names  of
 those  connected  persons.  Secondly,
 he  sayg  that  ‘complaints  alleging  tax
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 evasion  are  duly  scrutinised  and
 action  as  called  for  is  taken’.  I  want
 to  know  who  have  made  the  com-
 plaints  and  how  quickly  will  he
 scrutinise.

 MR.  SPEAKER:  How  can  you  ask
 that?  You  cannot.

 DR.  SUBRAMANIAM  SWAMY:  At
 least  a  part  of  it,  whatever  he  could
 answer,  he  should  answer.

 SHRI  प्र.  M.  PATEL:  |  think,  I
 have  mentioned:  M/s.  Gemini  Dis-
 tilleries  on  the  l6th  February,  search
 and  seizure  operation,  Shri  H.  R.
 Basavaraj,  ex-Managing  Director  of
 that  Company,  residential  premises,
 Shri  M.  L.  Advani,  Managing  Direc-
 tor,  Shri  H.  S.  Pakirappa,  Excise  Con-
 tractor,  Shri  M.  K.  Palanangappa,
 Storekeeper  of  the  Company,  Shri
 M.  G.  Krishna,  Administrative  Mana-
 ger  of  the  Company,  Shri  Ramesh
 V.  Vohra—that  js  another  company.

 SHRI  B.  RACHAIAH:  May  I  know
 from  the  hon.  Minister  when  exactly
 the  information  was  given  to  the  In-
 come-tax  Officer  and  whether,  before
 ordering  seizure  and  raids,  he  has
 made  any  recording  on  the  paper?
 If  so,  I  would  like  to  know  on  what
 date  and  by  whom.

 SHRI  H.  M.  PATEL:  I  am  sorry
 I  have  not  got  that  information  as  to
 what  date.  I  have  the  information
 about  the  date  on  which  they  carried
 out  the  search.

 MR.  SPEAKER:  He  wants  to
 know  whether  there  was  any  record,
 whether  an  order  was  made.

 SHRI  H.  M.  PATEL:  The  record
 must  definitely  have  been  made  and
 an  order  passed  for  carrying  out  the
 search.  But  I  have  not  sent  for  those
 papers,  nor  have  I  seen  them,  But
 if  the  hon.  Member  wants  me  to  make
 certain  that  this  was  done,  I  will  do
 so.  If  he  wants  to  know  the  date...

 SHRI  B.  RACHAIAH:  Under  the
 provisions  of  the  Income-tax  Act....
 (Interruptions).
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 MR.  SPEAKER:  He  has  answered
 your  question.  He  said  it  must  have
 been  done  and  if  you  want,  he  will
 call  for  it.

 SHRI  B.  RACHAIAH:  For  every
 seizure  that  is  made.  I  want  to  know...

 MR.  SPEAKER:

 not  called  for  the  paper.  If  you  want,
 I  will  call  for  the  paper  and  let  you
 know.  It  must  have  been  doae  under
 the  Income-tax  Act.’

 SHRI  B.  RACHAIAH:  Let  him
 place  it  on  the  Table  of  the  House.

 MR.  SPEAKER:  He  has  said  that.
 SHRI  H.  M.  PATEL:  I  cannot  place

 it  on  the  Table  but  I  will  check  and
 give  the  information  about  the  date
 and  so  on.

 SHRI  KANWAR  LAL  GUPTA:  The
 hon.  Minister  has  said  that  Mr.  Basa-
 varaj,  an  MP  of  Cong  (I)  Party  has
 been  running  a  distillery  and  wine
 shops  and  other  businesses  and  he  is
 a  financier  of  Cong  (I)  and  he  is  a
 close  associate  of  Mr.  Devaraj  Urs.
 May  I  know  if  it  is  a  fact  that  he  him-
 self  admitted  before  the  Income-tax
 Department  that  the  amount  of  Rs,  5
 lakhs  that  was  recovered  from  him
 was  outside  his  account?  (2)  Is  it  also
 a  fact  that  the  Income-tax  Depart-
 ment  got  a  chit  from  his  house  or
 from  the  company  in  which  the  names
 of  the  persons  to  whom  it  donated
 the  amount  for  election  has  been  writ-
 ten  and  the  total  amount  of  donation
 was  about  Rs.  8  lakhs.  If  it  is  so,  may
 I  ask  the  Minister  if  it  is  not  a  clear
 ९8७९  for  prosecution  and  why  have
 you  not  started  prosecution  proceed-
 ings?

 SHRI  DINEN  BHATTACHARYA:
 To  whom  were  donations  given?  You
 name  them.

 MR.  SPEAKER:  You  are  not  one
 of  the  donatories.

 SHRI  JYOTIRMOY  BOSU:  I  am
 waiting  for  a  donation  from  you.

 SHRI  H..M.  PATEL:  The  state-
 ment  was  made  by  Mr.  Pakirappa
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 regarding  donation  involving  Rs.  4.72
 lakhs  and  not  by  Mr.  Basavaraj.

 SHRI  KANWAR  LAL  GUPTA:  You
 said  Rs,  5  lakhs  were  recovered  from
 his  cash.  My  question  was  whether  he
 admitted  before  the  Income-tax  Ofi-
 cer  that  it  was  outside  the  account
 books  and  it  was  a  black  money.  Is
 it  a  fact?

 SHRI  H.  M.  PATEL:
 that.

 SHRI  KANWAR  LAL  GUPTA:  I
 am  asking  you  that  question—whe-
 ther  he  admitted  before  the  Income-
 tax  Department  that  the  amount  of
 Rs,  5  lakhs  which  was  recovered
 from  his  house  was  outside  his  ac-
 count.

 I  did  not  say

 MR.  SPEAKER:  Unless  you  have
 positive  information.  you  should  not
 say.

 SHRI  H.  M.  PATEL:  I  have  no
 information,

 SHRI  JYOTIRMOY  BOSU:  My
 first  question  is  that  the  hon.  Minis-
 ter  said  that  there  was  a  lst  in  which
 donations  were  described.  Would  he
 kindly  give  us  the  full  list  and  the
 names  of  those  who  had  received  do-
 nations  and  whether  tax  proceedings
 have  been  launched  against  them  for
 receiving  money?

 SHRI  H.M.  PATEL:  These  are  mat-
 ters  which  are  stiJ]  under  investiga.
 tion.  So  I  would  rather  not  answer
 it,

 SHRI  JYOTIRMOY  BOSU:  Why  is
 he  sheilding  these  people?  The
 economic  offenders  are  ruining  the
 country.  I  want  to  know  who  are
 the  persons  who  are  at  the  receiving
 end  and  which  is  shown  in  the  list
 and  whether  tax  proceedings  have
 been  started  against  them.

 SHRI  H.  M.  PATEL:  With  regard
 to  proceedings  against  these  persons
 whose  names  were  found  in  the  list,
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 no  proceedings  have  been  _  started
 against  them.

 SHRI  JYOTIRMOY  BOSU:  Why  not?

 SHRI  H.  M.  PATEL:  I  have  already
 told  you  that  it  was  because  the  in-
 vestigation  igs  still  proceeding.

 SHRI  JYOTIRMOY  BOSU:  I  am
 asking  for  a  fact.  I  am  not  asking  for
 an  opinion  or  judgment  on  it.

 MR.  SPEAKER:  Are  you  in  a  posi-
 tion  to  say  who  those  people  are?

 SHRI  H.  M.  PATEL:
 got  the  names.

 I  have  not

 SHRI  JYOTIRMOY  BOSU:  This
 is  very  bad.  I  am  very  sorry.  This
 is  very  disapointing.  What  is  this?

 MR.  SPEAKER:  He  has  not  got  the
 records  about  it  here.

 SHRI  KANWAR  LAL  GUPTA:  He
 has  got  the  information  that  before
 the  Income-tax  Department  he  admit-
 ted....

 ’
 MR.  SPEAKER:  Mr.  Bosu  does  not

 require  an  advocate.

 SHRI  KANWAR  LAL  GUPTA:  He
 denies  that  it  is  not  (Interruptions).

 He  should  see  from  the  record.  He
 admitted  before  the  Income  Tax  au-
 thorities  that  it  was  black  money.

 SHRI  JYOTIRMOY  BOSU:  I  am
 sorry  that  Mr,  Patel  is  withholding
 certain  inforfndtion.  I  am  sorry  to

 say.
 -
 MR.  SPEAKER;

 presume  that  way?
 How  can  you

 SHRI  JYOTIRMOY  BOSU:  There
 is  contradiction.  He  wants  to  say

 since  investigation  is  in  progress,  ‘I
 will  not  much  rather  tell  the  names.’
 Now  he  says  that  -he  is  not  in  pos-
 session.  Which  one  is  true  and  which
 one  is  not?  Let  us  understand  that.

 SHRI  KANWAR  LAL  GUPTA:  Let
 me  say,  Sir.
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 MR.  SPEAKER:  Are  you  in  a  posi~
 tion  to  give  any  more  information,
 Mr.  Patel?

 SHRI  H.  M.  PATEL:  I  have  just
 been  sent  some  papers  which  show
 some  names  which  cannot  be  identi-
 fied  here  and  certain  figures,  of
 amounts,  placed  against  them.  These
 are  said.to  be  have  been  paid,  out-
 side  money,  money  not  accounted  for.
 If  you  want  to.  know  the  names,  I
 can  read  the  names.

 These  are  names  of  people  like—

 Kalibaba  Rs.  1,07,000

 Siva.  Ram  Rs.  2,00.000
 RV.  Channa  Basappa  Rs.  30,000

 Venkataramana  Rs.  5.000
 T.  Venkataswamy  Rs.  50,000

 Kuppuswamy  Rs.  10,000
 It  is  difficult  for  me.

 These  are  names  (Interruptions).

 MR.  SPEAKER:  Shri  Ugra  Sen:

 (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  Why
 have  tax  proceedings  not  been  started
 against  them?

 श्री  उग्र  सेनः  माननीय  अध्यक्ष  महोदय,
 मैं  माननीय  मंत्री  जी  से  स्पष्ट  आश्वासन

 चाहता  हुं-इस  बात  के  लिय  जितनी'  जांच

 हुई  है,  चाहे  कोई  एम०पी०  हो  या  शराब  के

 कारखाने  का  मालिक  हो,  जितने  कागजात

 पकड़े  गये  है,  1  की  कोई  संक्षिप्त  रिपोर्ट

 और  कौन  सी  कार्यवाही  आप  करने  जा  रहे  हैं-
 दिल  सारी  बातें  सदन  की  मेज  पर  रखेंगे  ?

 SHRI  tf,  M.  PATEL:  There  is  no
 meed  to  lay  anything  on  the  Table  of
 the  House.  But  I  can  give  him  an

 “assurance  that  we  will  take  all  action
 against  whoever  is  found  to  be
 guilty.  Whatever  action  is  called  for
 and  when  the  action  is  taken,  I  shall
 certainly  mform  the  House  if  the
 House  desires  me  to  do  so.

 ed  $
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 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 बिहार  के  सहरसा  जिले  %  ऐतिहासिक  धौर
 पौराणिक  स्थामों  का  कटन  केस  के  रूप  में

 विकास

 908.  श्री  बिनायक  प्रसाद  यादव  :
 क्या  पर्यटन  ौर  नागर  विमानन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  विहार  के  सहरसा  जिले  में
 ऐतिहासिक  शौर  पौराणिक  स्थानों  को  जैसे
 सरही  महिंषी  कास  स्तान,  समदा  गढही,
 धरहरा  गढ़ही  (महादेव  स्थान)  जहां  लौरिक
 पहलवान,  मराडन  मिश्र,  भारती,  कारू
 बाबू  शौर  विरोट  राजा  तथा  कर्ण  का  पौराणिक
 गढ़  है  तथा  जो  भ्रनुसंधान  का  प्रमुख  केन्द्र  हैं,
 परयंटन  केन्द्र  के  रूप  में  विकसित  किया  जायेगा
 जिससे  सरकार  को  काफी  आय  हो  सकती  है  ;

 (ख)  क्या  उपरोक्त  जिले  में  कोसी
 बराज  झौर  सिद्धेश्वर  मेला  भ्रादि  का  भी
 पयेटन  केन्द्रों  के  रूप  में  विकास  किया  जा
 सकता  है  ;  और

 (ग)  यदि  उपरोक्त  भाग  (क)  और
 (@)  के  उत्तर  स्वीकारात्मक  हैं  तो  उरोक्त

 स्थानों  का  पर्यटन  केन्द्रों  के  रूप  में  विकास
 करने  के  लिए  सरकार  द्वारा  क्‍या  प्रयत्न
 किए  गए  हैं  ?

 पर्यटन  धौर  नागर  बिमानन  मंत्री  घो
 पृरवोत्तम  कोशिक)  :  (क)  से  (ग).  क्योंकि

 य  केन्द्र  मुख्यत:  स्थानीय  या  प्रादेशिक  महत्व
 के  होंगे,  भरत:  इनके  विकास  का  कार्य  राज्य
 सरफार  का  उत्तरदायित्व  होगा  ।

 Economic  position  of  Small  Industrial
 Unit,  in  Residential  Colonies  in  Delhi

 °007.  SHRI  R.  7.  KUREEL:  Will
 the  Minister  of  FINANCE  be  pleas ed  to  lay  a  statement  showing:

 (a)  whether  Government  have  con-
 ducted  any  survey  to  assess  the  eco-
 nomic  position  of  the  small  industrial
 units  in  the  various  residential  colo-
 nies  in  the  capital  during  the  last
 one  year;

 (b)  if  so,  the  number  of  such  units,
 out  of  them,  which  have  been  assessed
 for  the  purpose  of  income  tax;  and

 (c)  if  not,  the  procedures  adopted
 by  the  Government  to  assess  the  in-
 come  of  such  small  units  running  in
 residential  colonies  of  Delhi?

 THE  MINISTER  OF  FIN-
 ANCE  (SHRI  H,  M.  PATEL):  (a)
 and  (b).  An  Economic  Census  has
 been  conducted  in  the  Union  Territo-
 एज  of  Delhi  in  November  977  by
 the  Bureau  of  Economics  and  Statis-.
 tics,  Delhi  Administration.  The  Cen-
 sus  ascertained  the  structure,  nature
 of  activities  and  employment  in  the
 establishments  engaged  in  non-agricul-
 tural  activities  and  took  into  account
 Only  establishments  which  employed
 one  or  more  hired  workers  on  a_  re-
 gular  basis.  It  did  not  cover  own-
 account  enterprises  utilising  family
 labour.  The  data  gathered  does  not
 include  information  regarding  assess-
 ability  to  income  tax.

 (e)  Under  Section  239  (l)  of  the
 Income-tax  Act,  every  person  is  bound
 to  furnish  voluntarily  a  return  of  his
 total  income  if  it  exceeds  the  maxi-
 mum  amount  which  is  not  chargeable
 to  income-tax.  The  Income-tax  De-
 partment,  Delhi.  is  arranging  its  own
 survey  programme  in  such  a  manner
 that  all  the  areas  are  covered  early;
 priority  being  given  to  new  localities
 and  important  markets.  During  the
 course  of  the  survey,  information  like
 ly  to  be  useful  from  the  Direct  Taxes
 view-point  is  collected.  After  scru-
 tiny  of  the  survey  reports,  statutory
 proceedings  under  the  Income-tax
 Act  are  started,  wherever  called  for,
 to  assess  the  income.  whether  derived
 from  an  industrial  unit  or  otherwise.



 M.P.  Government  proposal  for  feeder
 Air  Servic,  for  Tourist  Centres

 "908.  SHRI  NIRMAL  CHANDRA
 JAIN:  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIU  AVIATION  _  be
 pleased  to  state:

 (a)  have  the  Government  of  Ma-
 dhya  Pradesh  sought  clearance  of  the
 Centre  for  launching  “Feeder  Air-
 service”  for  tourist  centres  in  Madhya
 Pradesh;

 (b)  Government  of  India’s  reaction
 thereon;

 (c)  by  what  time  such  clearance
 shal]  be  given;

 (d)  objections,  if  any,  with  details
 thereof:  ang

 (e)  if  no  objections  are  there,  will
 the  Government  of  India  offer  any
 financial  aid  to  Government  of  Madhya
 Pradesh  on  this  laudable  plan  of
 theirs?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 In  January  ‘1978,  Government  of
 Madhya  Pradesh  sought  advice  re-
 garding  the  suitability  of  an  aircraft
 with  a  provision  of  18-20,  seats,  its
 price  etc.,  for  the  purpose  of  gtarting
 air  services  in  the  State.  They  also
 sought  confirmation  whether  it  would
 be  possible  for  Government  of  India
 to  grant  loan  for  the  purpose.

 (b)  to  (९).  The  question  of  connect-
 ing  small  towns  and  cities  of  tourist
 and  other  interest  by  3rd  level  opera-
 tions  is  engaging  the  attention  of  the
 Government.  A  preliminary  project
 report  has  been  prepared  and  it  is  at
 present  under  examination  by  a  Com-
 mittee  constituted  to  go  into  the
 various  aspects  like  phasing  of  the
 scheme  of  8rd  level  operations  keep-
 ing  in  view  the  requirement  of  the
 different  regions  etc.,  type  of  aircraft,
 the  agency  that  would  operate,  the
 administrative  structure,  route  struc-
 ture,  pay  structure,  route  pattern  etc.,
 and  such  other  relevant  details.  The
 Committee  is  expected  to  submit

 their  report  by  the  end  of  June,  and
 the  Government  will  thereafter  take
 a  decision  on  the  subject.  The  ques-
 tion  whether  State  Governments
 should  be  permitted  to  operate  feeder
 services  will  be  examined  only  after
 the  report  of  the  Committee  is  receiv-
 ed  and  a  decision  is  taken  on  the  re-
 port,

 Export  of  Monkeys  to  U.S.A.
 *909.  SHRI  RAOKESHAR  SINGH:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  export  of  monkeys  to
 U.S.A.  has  bean  banned  by  the  Gov-
 ernment  as  reported  in  the  “Sunday”
 date@  2nd  April,  ‘1978;  and

 (b)  if  so,  the  reasOns  for  the  same?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  (a)
 and  (b).  The  export  of  monkeys  to
 all  destinations  including  USA,  has
 been  banned  as  a  measure  of  compas-
 sion  for  animals  and  to  prevent  cruel-
 ty  against  them.

 Rise  in  the  prices  of  Essential
 Commodities

 *910,  SHRI  DHARMA  VIR  VA-
 SISHT:  Will  the  Minister  of  COM-
 MERCE.  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 priceg  of  gur,  sugar,  oil  and  Vanaspati
 are  on  a  downward  trend,  while  prices
 of  wheat.  rice,  gram  and  pulses  have
 upward  trend;

 (b)  if  so,  the  reasons  therefor;
 (c)  whether  Government  are  satis-

 fied  with  a  4-Point  fal]  in  prices  after
 an  88-Point  rise  since  970-7I;  and

 (d)  if  not,  the  details  of  efforts  made
 to  bring  down  prices  of  essential  com-
 modities?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE



 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA  KU-
 MAN  GOYAL):  (a)  The  wholesale
 prices  of  gur,  sugar,  edible  oils  and
 vanaspati  are  lower  than  those  of
 Jast  year.  Over  the  year,  the  whole-
 sale  ‘prices  of  rice  are  also  lower,
 whilst  the  wholesale  prices  of  wheat
 are  marginally  higher.  The  prices  of
 gram  and  pulses,  which  were  subs-
 tantially  higher  have  now  shown
 declining  trend  in  respect  of  most
 of  the  varieties.

 (b)  Inerease  in  the  prices  of  gram
 and  pulses  has  been  on  account  of
 decline  of  about  2  million  tonnes  in
 the  production  of  pulses  in  ‘1976-77  as
 compared  to  the  preceding  year.  Be-
 sides,  the  production  of  pulses  has
 remained  nearly  stagnant  during  the
 past  2  years.

 (c)  Gwvernment  is  not  satisfied
 with  the  present  trend  of  prices,  Ef-
 forts  are  being  made  not  only  to  sta-
 bilise  the  prices  of  essential  commo-
 dities  but  also  to  bring  them  down
 to  the  extent  possible.

 (d)  During  the  past  one  year,  Gov-
 ernment  has  taken  a  large  number
 of  measures  to  contain  the  rising
 trend  in  the  prices  of  consumer  goods
 and  to  improve  their  availability.
 Among  the  measures  taken;  the  im-
 portant  ones  are:

 (i)  A  restrictive  monetary  and
 credit  policy;

 (2)  Liberal  import  of  edible  oils
 to  meet  the  gap  between  supply
 and  demand.

 (3)  Sale  of  imported  refined  ra-
 peseed  oil  at  a  retail  price  of  Rs.
 7.50  a  kg.  through  the  public  distribu-
 tion  system  throughout  the  count-
 ry.  (The  prices  of  refined  rapseed
 Oi!  is  being  reduced  to  Rs.  7  a  kg.
 with  effect  from  May  l,  1978).

 (4)  Supply  of  imported  oils  to
 the  vanaspati  industry  ranging  bet-
 ween  75  per  cent  to  90  per  cent  of
 their  requirements  of  oils;

 (5)  Import  through  NAFED  of
 10,000  tonnes  of  masoor  and  liberali-
 seq  policy  towards  import  of  pulses;

 (6)  Arranging  for  import  of  about
 one  million  tonnes  of  cement;

 (7)  Continuation  of  ban  on  ex-
 ports  of  pulses,  HPS  groundnuts,
 edible  oils;

 (8)  Imposition  of  ban  on  exports
 of  fresh  vegetables  including  pota-
 toes.  cuminseed  and  turmeric;

 (9)  Imposition  of  an  export  duty
 of  Rs,  5  a  kg.  from  April  9,  977
 and  simultaneous  withdrawal  of  the
 rebate  on  exports  of  tea;

 (10),  Declaration  of  tea  as  an  es-
 sential  commodity  under  the  Essen-
 tial  Commodities  Act;

 1)  Sale  of  considerable  quanti-
 ties  of  loose  tea  through  National
 Agricultural  Cooperative  Marketing
 Federation  (NAFED)  and  National
 Consumers’  Cooperative  Federation
 (NCCF)  at  a  retail  price  of  Rs.  36.50

 a  kg.  at  a  large  number  of  centres;

 (12)  Import  of  large  quantities  of
 raw  cotton;

 (18),  Imposition  of  stock  limits  on
 traders  in  respect  of  pulses,  oilseeds
 and  edible  oils;

 (I4)  Increase  in  the  support  pri-
 ces  of  wheat,  paddy,  gram,  ground-
 ut.  sunflowerseed  and  raw  cot-
 ton;

 (’5)  Fixation,  for  the  first  time,
 of  the  support  price  for  mustard-
 seed  bringing  them,  a  little  over  75
 per  cent  of  the  total  oilseeds  pro-
 duction  in  the  country  under  the
 price  support  scheme;

 (16)  Arrangements  for  buffer-
 stocking  of  major  edible  oils  and
 pulses  through  socially-controlled
 agencies,

 (12)  Removal  of  restrictions  on
 inter-State  movement  of  wheat  and
 rice;
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 (18)  Larger  releases  of  levy  and
 non-leavy  sugar;

 (19)  Reduction  in  excise  duty  on
 and  free  sale  sugar;  and

 (20  Increased  supply  of  kero-
 sene.

 गत  तीन  वर्षों  में  हुई  विभान  दुधंटनायें

 *915,  शी  लालजो  भाई  :  क्या
 पर्यटन  झौर  नागर  विमानन  मंत्री  निम्नलिखित
 जानकारी  देने  वाला  एक  विवरण  सभा  फ्टल
 पर  रखने  की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षों  में  कुल  कितनी
 विमान  दुधघटनायें  हुईं  प्रौर  उनमें  कितने  लोग
 मरे  ;  और

 (ख)  प्रत्येक  मामले  में  मृतकों  के निकट
 संबंधियों  को  कितने  समय  बाद  मुझ्नावज़ा
 दिया  गया  और  इस  बारे  में  पूरा  ब्यौरा
 क्‍या  है  ?

 पर्यटन  और  नागर  बिमानन  मंत्रों  (श्री
 पुरुषोत्तम  कौशिक)  :  (१)  और  “(ख)
 अप्रैल,  975  से  माचें,  978  तक  की
 भ्रवधि  के  दौरान,  84  भ्रधिसूचनीय  दुर्घटनाएं
 हुईं,  जिनमें  से  i7  दुर्घटनाएं  घातक  थीं
 जिनमें  323  व्यक्ति  (36  कामिक,  286
 यात्री  तथा  2  भूमिस्थ  व्यक्ति)  मारे  गये  ।
 घातक  दुर्घटनाओं  तथा  प्रत्येक  मामले  में  दिये
 गये  या  देय  मुग्रावज़े  के  ब्यौरों  का  दिखाने
 वाला  एक  विवरण  सभा-पटल  पर  रखा  है  ny
 श्न्टालय  में  रखा  गया  ।  देखिये  संख्या
 एल०  Eto—22  4/78)

 Change  made  in  paid  up  period  of  a
 policy  by  L.LC,

 916,  SHRI  AHSAN  JAFRI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  Life  Insurance
 Corporation  of  India  has  changed  the
 paid  up  period  of  a  policy  from  two
 years  to  five  years;
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 (0)  if  so,  what  are  the  grounds  fer

 such  a  drastic  change;  and
 (c)  whether  it  is  in  the  interest  of

 the  policy  holders?

 THE  MINISTER  OF  FIN-
 ANCE  (SHRI  प्र,  M.  PATEL):  (a)
 Prior  to  14-1973,  the  LIC  allowed
 paid-up  values  under  life  insurance
 policies  after  2  years’  premiums  had
 been  paid  but  this  period  was  increas-
 ed  to  3  years  for  policies  effected  on
 or  after  l-4-973.  The  conditions  for
 granting  paid-up  value  were  further
 modified,  in  respect  of  policies  issued
 On  or  after  I--976,  to  provide  that
 a  paid-up  policy  would  be  secured  it
 premiums  under  a  policy  have  been
 paid  for  a  period  of  5  years  or  one-
 fourth  of  the  original  premium  paying
 period  of  the  policy,  whichever  is  less,
 subject  to  the  condition  that  premiums
 have  been  paid  for  a  minimum  period
 of  3  years.

 (b)  and  (०).  The  change  in  the  con-
 ditions  for  granting  paid-up  value  was
 aimed  at  preventing  discontinuance  of
 policies  at  early  durations  and  is  in
 the  genera]  interest  of  the  policyhol-
 ders.  Early  lapses  and  the  relatively
 high  cost  of  servicing  a  Jarge  number
 of  paid-up  policies  for  small  amounts
 were  a  Grain  on  the  profits  of  the  LIC,
 and  to  the  extent  such  drain  was  pre-
 vented  the  policy-holders  maintaining
 their  policies  in  force  would  benefit.

 Edible  oil  crises  due  to  misuse  of
 Import  Licences

 O17,  DR.  RAMJI  SINGH:  Will  the
 Minister  of  COMMERCE,  CIVIL  SUP-
 PLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  vigoroug  propaganda  made  by
 Indian  Oil  and  Produce  Exports  Aas-
 sociation  that  the  edible  .il  crisis  has
 been  caused  in  the  country  by  the  mis-
 use,  of  import  licence  of  Rs.  540  crores
 given  for  the  import  thereof;

 (b)  the  value  of  oil,  in  crores  of
 rupees,  imported  last  year  by  Private



 sector  out  of  the  import  licence  grant-
 ed  to  them  in  977  and  if  the  licence
 was  not  utilised  whether  it  is  not
 breach  of  commitment  with  Govern-
 ment;  and

 i)  whether  Government  have  a  po-
 licy  to  check  such  activities  of  private

 traders  and  of  Government  Depart-
 Ment  in  order  to  remove  this  unpre-
 tedented  and  serious  edible  oil  crisis
 and  if  so,  the  details  thereof?

 THE  MINISTER  OF.  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 ‘OPERATION  (SHRI  ARIF  BEG):  (a)
 No.  Sir.

 (b)  The  import  by  private  sector
 was  about  Rs.  282  crores  (through
 Bombay  Port  which  is  the  main  port
 ef  entry).  The  import  licence  enables
 the  licensee  to  make  imports  and  it  is
 not  obligatory  on  the  part  of  licensee
 to  utilise  it.

 {c)  Government  had  taken  steps
 with  a  view  to  streamlining  the  policy
 for  issue  of  licences  for  edible  oils.
 Details  are  given  in  the  statement
 which  has  been  laid  on  the  Table  of
 the  House.  It  is  because  of  the  mea-
 Sures  anunciated  by  the  Government
 that  the  oil  imports  improved  in  the
 latter  half  of  the  year.

 Statement

 (i)  All  licences  which  had  already
 been  granted  and  against  which  no
 firm  commitments  by  way  of  opening
 #f  irrevocable  letters  of  credit  or  any
 other  irrevocable  commitment  to  im-
 port  the  goods  were  made  within  three
 months  from  the  date  of  issue  of  such
 licences,  were  made  invalid  for  impor-
 tation.

 (2)  Licences  for  edible  oils  and  oil
 Seeds  were  subsequently  granted  only
 on  the  basis  of  firm  commitments  en-
 tered  into  by  the  applicants  with  the
 wverseas  suppliers.

 (3)  The  value  of  licences,  the  items
 to  be  imported  and  the  validity  period
 of  licences  were  in  terms  of  the  firm
 eontracts  entered  into  by  the  applicant

 -with  the  overseas  suppliers.
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 (4)  Licensees  were  required  to  sub-
 mit  a  report  to  the  licensing  authori-
 ties  concerned  as  soon  as  the  imports
 had  been  effected.

 (5)  Inability  to  effect  import  on  the
 basis  of  licences  issued  for  reasons
 beyond  the  control  of  the  licensees
 was  required  to  be  reported  to  the
 licensing  authorities  concerned  within
 l0  days  from  the  date  on  which  the
 licensee  has  failed  to  effect  imports  as
 per  the  original  contract.

 Individual  Life  Insurance  Business:  of
 L.LC.

 *918,  SHRI  NARENDRA  SINH:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the  in-
 dividual  Life  Insurance  business  of
 the  L.I.C.  has  shown  a  shortfall  during
 the  first  six  months  of  financial  year
 i977-78;  and

 (b)  if  so,  the  details  thereof?

 MINISTER  OF  FIN-
 (SHRI  H,  M.  PATEL):  (a)

 THE
 ANCE
 Yes,  Sir.

 (b)  The  new  business  in  India  under
 individual  assurances  during  the  first
 six  months  of  the  financial  years  1977-
 78  and  1976-77  was  as  under:

 (In  crores  of  rupees)

 During  During
 I-4-77  tO  30-9-77  I-4-76  to  30-9-76

 Sum  Sum  Sum  Sum
 proposed  proposed  proposed  proposed

 768.5  630.9  826.4  673-3

 Direct  Exports  hy  Rail

 #919.  SHRI  DALPAT  SINGH
 PARASTE:

 SHRI  D.  G.  GAWAI:  Will  the
 Minister  of  COMMERCE,  CIVIL  SUP-
 PLIES  AND  COOPERATION  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  are  considering  to  have
 direct  exports  by  rail;
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 (b)  whether  in  this  regard  a  com-
 mittee  has  been  set  up;

 (c)  if  so,  when  the  same  igs  likely
 to  start  functioning;

 (d)  the  names  of  countries  where
 the  exports  can  be  made  by  rail;  and

 (९)  whether  it  will  be  costly  or
 cheaper?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  (a)
 to  (e).  Presumably  the  Hon’ble  Mem-
 bers  are  referring  to  a  Standing  Com-
 mittee  on  Promotion  of  Exports  by
 Rail  (SCOPE-RAIL)  recently  set  up
 by  the  Ministry  of  Commerce  to  dis-
 cuss  various  problems  relating  to  the
 movement  of  export  cargo  by  Rail
 transport.  According  to  its  terms  of
 reference  SCOPE-RAIL  is  required  to
 examine  the  edequacy  and  regularity
 of  rail  services  for  export  traffic.  ade-
 quacy  of  handling  and  warehousing
 facilities,  adequate  and  timely  supply
 of  wagons  and  containers,  introduction
 of  promotional  Rail  freight  rates,  aug-
 mentation  of  Rail  transport  facilities
 for  direct  exports  to  Pakistan,  Bang-
 ladesh  and  Nepal.  introduction  and
 facilitation  of  multi-mode]  movement
 of  containers  etc.

 SCOPE-RAIL  in  its  first  session  held
 on  20th  March,  978  at  New  Delhi,  had
 discussed  in  depth  various  appropriate
 measures  for  promotion  of  exports  by
 Rail  to  adjacent  countries.  However,
 it  is  not  possible  to  generalise  on  the
 issue  aS  to  whether  exports  by  Rail
 will  be  costlier  or  cheaper  than  by
 other  modes.  In  fact,  the  cost  of
 transportation  depends  upon  the  com-
 modities  transported,  lead  of  traffic
 and  various  other  factors.

 भारत  पर्यटन  विकास  निगम  के  देनिक  मजू री
 वाले  कर्ंचारियों  का  नियमित  किया  जाना

 *  920.  श्री  शिव  नारायण  सरसूनियाः
 क्या  पर्यटन  और  नागर  विमानन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :
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 (=)  भारत  पयंटन  विकास  निगम  के
 सभी  होटलों  में  होटलवार,  तदर्थ  आधार  पर
 देनिक  मजूरी  पर  काम  करने  वाले  कर्मचारियों
 की  ग्रेडवार  संख्या  कितनी  है  और  उन  में

 अनुसूचित  जातियों  और  अनुसूचित  जनजातियों
 के  कर्मंचारयों  की  कुल  संख्या  कितनी  है
 और  वे  वहां  पर  कब  से  काम  कर  रहे  हैं;
 और

 (ख)  उन  को  नियमित  करने  के  लिये
 क्या  कार्यवाही  की  जा  रही  है?

 पर्यटन  और  नागर  विमानन  मंत्री  (श्री

 पुरुषोत्तम  कोशिक)  :  (क)  इस  समय

 उपलब्ध  सूचना  के  आधार  पर  भारत  पर्यटन

 विकास  निगम  के  विभिन्न  होटलों  में  देनिक

 मजूरी  पर  कार्य  करने  वाले  लगभग  392

 कर्मचारी  हैं  ।  उन  में  से  i39  ग्रनुसूचित  जाति

 के  हैं  तथा  9  अनुसूचित  जनजाति  के  ।  उनकी

 ग्रेडवार  तथा  होटलवार  संख्या  के  बारे  में

 सूचना  एकत्रित  की  जा  रही  है  और  सभा-

 पटल  पर  रख  दी  जायेगी  ।

 (ख)  दैनिक  मजूरी  वाले  कमंचारियों

 को  स्टाफ  की  जरूरंत  और  पदों  की  उपलब्धता

 के  आधार  पर  नियमित  करने  का  प्रश्न  भारत

 पर्यटनविकास  निगम  के  प्रबन्धक  वर्ग  के

 विचाराधीन  है  ।

 Posting  of  S.A.S.  passed  Accountantef
 Section  Officers  of  Office  of  0.  &  AG.

 *921,  SHRI  BAIRAGI  JENA:  Wit
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  what  are  the  prescribed  qualifi-
 cations  and  other  perquisites  for  post-
 ing  of  SAS  passed  Accountants/Sec.
 tion  Officers  of  the  Office  of  the
 C.&A.G.  on  deputation  to  different
 Audit  Offices  abroad;  and

 (b)  was  there  any  instance  in  the
 past  that  an  officer  was  posted  on  de-
 putation  to  a  foreign  country  withowt
 fulfilling  the  prescribed  rorms?
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 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  There
 are  no  prescribed  qualifications  or
 ‘pre-requisites  for  posting  of  Section
 Officers  of  the  offices  in  Indian  Audit
 and  Accounts  Department  to  the  Au-
 dit  Offices  in  London  and  Washing-
 ton.  Serving  Section  Officers  with
 wery  good  record  of  service  are  consi-
 dered  for  such  posting.

 (b)  Postings  so  far  made  have  been
 from  panels  prepared  by  duly  cons-
 tituted  Departmental  Promotion  Com-
 mittees.

 Seizure  of  contraband  Goods  off
 Bombay  Coast

 *922,  SHRJ  DALPAT  SINGH  PA-
 RASTE:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an  Arab
 Dhow  with  contraband  goods  valued
 at  Rs.  28  lakhs  was  seized  off  Bombay
 coast  in  February-March,  1978;

 (0)  if  so,  the  nature  of  goods  seiz-
 ed;

 (c)  the  number  of  persons  arrested
 ‘and  their  nationality;

 (d)  the  total  amount  of  smuggled
 goods  seized  off  Bombay  coast  during
 the  year  ‘1977-78  and  its  value  and  the
 mature  of  goods  seized;  and

 (e)  how  the  seized  goods  have  been
 disposed  off?.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGRAWAL):  (a)  to
 (ce).  Yes,  Sir.  On  25-2-1978,  an  Arab
 Dhow  valued  at  Rs.  2  Jakhs  along
 with  contraband  goods  valued  at  Rs.
 28  lakhs  was  seized  off  Bombay  Coast.
 ‘The  conraband  goods  mainly  consist-
 ed  of  textiles  and  watches.  Eight  per-
 song  were  arrested.  Of  these,  five
 persons  were  Pakistani  nationals  and
 three  Indian  nationals.

 (a)  During  the  year  1977,  contra-
 band  goods  such  es  gold,  watches,

 synthetic  fabrics  etc.  totally  valued  at
 about  Rs.  8.68  crores  were  seized  off
 Bombay  Coast  in  the  jurisdictions  of
 Customs  (Preventive)  Collectorate
 Bombay  and  Central  Excise  Collecto-
 rate,  Pune,  in  the  State  of  Mahara-
 shtra.  During  the  said  period,  the
 value  of  the  contraband  goods  seized
 on  the  West  Coast  was  Rs.  20.36
 crores,

 (c)  Seized  smuggled  goods  are  con-
 fiscated  to  Government  on  adjudica-
 tion,  After  the  remedies  of  appeat
 and  revision  as  provided  under  tbe
 Customs  Act,  1962,  are  exhausted,
 those  goods  which  are  not  cleared  or
 redeemed,  become  ripe  for  disposai.
 Such  goods  are  then  disposed  of  ac-
 cording  to  prescribed  instructions.  Im
 the  case  of  perishables,  however,  the
 goods  are  disposed  of  immediately
 after  seizure.

 Purchase  of  processed  Mica  by
 Rupee-Trading  Countries

 *923.  SHRI  R.  L.  P.  VERMA:  Wil
 the  Minister  of  COMMERCE,  CIVM.
 SUPPLIES  AND  COOPERATION  be
 pleaseq  to  state:

 (a)  whether  Rupee  trading  coum-
 tries  have  been  purchasing  large

 tities  of  processed  mica  from
 India;

 (>)  what  were  exports  of  fabri-
 cated  mica  parts  to  these  countries
 in  the  last  three  years;

 (ec)  whether  specific  provision  for
 export  of  at  least  50  per  cent  of  mica
 in  the  form  of  fabricated  mica  com-
 ponents  has  not  been  made  in  Trade
 Plans  with  these  countries;  and

 (d)  if  not,  why  not?

 THE  MINISTER  OF  STATE  me
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO.
 OPERATION  (SHRI  ARIF  BEG):  (e}
 Yes,  Sir.
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 (b)  Exports  of  fabricated  mica  to
 Rupee  Currency  area,  during  the  past
 few  years  have  been  as  follows:

 Year  Re.  (in  lakhs)
 3074-75  8
 Wis-76  2
 3076-77  238
 1977-78  Not  available.  ag  detail-

 ed  break  up  is  yet  to
 be  worked  out.

 (c)  and  (d).  It  has  been  the  endea-
 vour  of  the  Government  of  India  to
 imclude  in  the  Trade  Plans  as  much
 fabricated  mica  as  possible.  It  is,  how-
 ever  not  practicable  to  stipulate  a
 specific  proportion  for  fabricated  mica
 vis-a-vis  the  Trade  Plan  provisions
 for  mica  as  a  whole.

 Betting  up  of  Lac  Marketing  Board
 *924.  SHRI  RAM  KISHAN:  Will

 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  Government  propose
 to  set  up  a  lac  marketing  board;  and

 (b)  if  so.  the  details  thereof?
 THE  MINISTER  OF  STATE  वार

 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO.
 OPERATION  (SHRI  ARIF  BEG);  (a)
 and  (b).  Setting  up  of  a  Lac  Market-
 ing  Board  to  regulate  and  control  the
 production  of  sticklac,  the  manufac-
 ture  of  seedlac  and  shellac  and  the
 marketing  of  the  same  is  under  con-
 sideration  of  the  Government.  Final
 decision  in  this  regard  is  yet  to  be
 taken.
 Jurisdiction  of  the  Comptroller  and
 Auditor  Genera)  of  India  in  regard  to
 Audit  of  Government  Companies  and

 the  Public  Sector  Undertakings
 8465.  SHRI  SAMAR  MUKHERJEE:

 Will  the  Minister  of
 pleased  to  state:

 (a)  is  it  a  fact  that  the  Government
 ave  under  their  consideration  any
 proposal  to  take  away  the  jurisdiction
 et  the  Comptroller  &  Auditor  General

 FINANCE  be
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 of  India  in  regard  to  audit  of  the  Gev-
 ernment  Companies  and  the  Public
 Sector  Undertakings  and  whether
 they  have  called  views  of  the  Pub-
 lic  Sector  Undertakings,  Corporations.
 ‘and  Companies  in  this  regard;

 (b)  if  answer  to  (a)  above  be  in
 affirmative  to  that  extent  the  Parlia-
 ment  and  the  State  Legislatures  wil}
 be.  handicapped  in  exercising  their
 control  over  Finances  of  States  and
 the  Centre;  and

 (ec)  whether  Government  have
 examined  whether  the  proposed  ac-
 tion  will  be  fully  in  accord  with  the
 letter  and  spirit  of  the  Indian  Cons-
 titution?

 THE  MINISTER  OF  FINANCE.
 (SHRI  H.  M.  PATEL):  (a)  to  (c).
 Government  companies  are  audited  at
 present  by  Statutory  Auditors  who  are
 appointed  by  the  Central  Government
 on  the  adivce  of  the  Comptroller  &
 Auditor-General  of  India  (C.&A.G.).
 Comptroller  and  Auditor  General  also
 issues  directions  to  the  Statutory

 Auditors  regarding  audit  of  these  com-
 paines  besides  conducting  a  supple-
 mentary  or  test  audit  of  their  accounts.
 In  adition  a  performance-cum.effi-

 ciency  audit  is  also  undertaken  nerio-
 dically  by  the  Audit  Board  under  the
 auspices  of  Comptroller  and  Auditor
 General.

 The  following  suggestions  relating.
 to  conducting  of  audit  of  public  enter-
 prises  have  been  received:

 (i)  Audit  of  Government  Com-
 panies  should  be  done  by  professio-
 nal  auditors.  They  may  be  appoint-
 ed  by  the  Board  of  Directors  out  of
 a  panel  aproved  by  the  Govern-
 ment.

 (ii)  Efficiency  audit  of  the  Govern-
 ment  Companies  may  be  conducted
 periodically  by  a  panei  of  experts
 nominated  by  the  Government,

 (iii)  If  considered  necessary,  a
 special  circumstances,  Centrak
 Government  may  perhaps  retain  the
 power  to  ask  the  Comptroller  and
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 Auditor  General  for  examination  of

 the  accounts  in  any  particular  case.
 These  suggestions  have  been  referr.

 ed  to  the  High  Powered  Committee
 appointed  under  the  Chairmanship  of
 Justice  Sachar  to  recommend  measures
 for  simplifying  the  provisions  of
 the  Companies  Act,  1956.  The  ques-
 tion  of  examining  these  suggestions
 further  by  Government  would  arise
 only  after  receiveing  the  recommenda-
 tions  of  the  Committee.

 ITDC  in  the  Service  of  Private  Secter
 8466.  SHRI  SUKDEV  PRASAD

 VERMA:  Will  the  Minister  of  TOU-
 RISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  news  item
 appearing  in  the  New  Age  dated
 the  499  March,  978  under  the  cap-
 tion  ‘ITDC  in  the  Service  of  Private
 Sector’;

 (b)  if  so,  the  reaction  thereto;

 (c)  whether  it  is  a  fact  that  im-
 ported  cars  of  ITDC  are  rusting  in
 the  garage  for  want  of  customers  be-
 cause  of  high  rates  being  offered  to
 commuters  of  such  cars  than  pre-
 vailing  with  the  private  operators;

 (d)  the  total  number  of  such  im-
 ported  cars  with  details  as  to  when

 these  were  imported  and  revenue  earned

 therefrom  and  date’of  acquisition  ox
 such  cars  by

 (e)  what  have  been  remarks  of  the
 auditors  of  ITDC  regarding  physical
 verification,  shortage  of  stores  and
 spares  during  the  last  five  years;  and

 (f)  the  steps  being  taken  to  re-
 move  the  malady?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRL  PURUSHO-
 TTAM  KAUSHIK):  (a)  Yes,  Sir.

 (b)  The  Government  is  aware  of  the
 managérial  problems  and  losses  being
 incurred  by  the  Transport  Division  of
 the  ITDC.

 (c)  No,  Sir.  The  rates  for  tourist
 vehicles,  whether  in  the  public  or
 private  sector,  are  aproved  by  the
 State  Transport  Authority  keeping  in
 view  the  type  of  vehicles,  and  all
 owners  of  such  vehicles  are  required
 to  hire  them  out  at  the  approved  rates.

 (d)  A  statement  is  attached.
 (९)  The  auditors  have  pointed  out

 certain  shortages/excesses  in  the  stores
 and  spares  of  the  toursit  vehicles.

 (f)  The  Government  have  constitu-
 ted  a  committee  to  go  into  the  ques-
 tion  of  the  working  of  the  Transport
 Division  and  suggest  remedial  measu-
 res  so  us  to  ensure  optimum  utilisa-
 tion  of  the  fleet  and  its  most  econo-
 mical  operation.  %  2) Tl =

 No.  of  cars

 Year  Inthe  Additions  Deletions  ,  No.  at  Revenue  carne
 beginning  the  end

 (Rs.  in  lakhs)
 1068-6  .  .  oO  न  ~  3०0
 t  969-70  का  न  ७  -  t  3r  Separate  fi-

 guren  for  im-
 1970-71  .  .  gt  54  7  78  ported  cars  are

 not  available,
 97i-72  .  .  98  8  7०
 1972-73  नि  .  °  .  7o  rts  ¢  १०7  26-92
 1973-74  6  द  07  2  2  07  42°88
 1974-75,  .  .  107  |  308  gor  84
 1975-76.  «०»  708  108  or  77
 1976-77,  ह  768  tr  97  43°58
 1977-78  97  20  9  706  4t°00
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 Working  of  Relatives  of  Chairman  of
 Central  Bank  of  India  with  Kapadias

 8467.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a  close
 relative  of  the  Chairman  of  Central
 Bank  of  India  is  working  with  the
 Kapadias  Company,  Standard  Barrels;
 and  saied

 (b)  if  so,  what  is  the  job  assigned
 to  him  and  how  long  he  is  working
 with  Kapadias?

 THE  ‘MINISTER  OF  FINANCE
 {SHRI  प्र.  M.  PATEL):  (a)  and  (b).
 Yes,  Sir.  The  brother  of  the  Chair-
 man  of  the  Central  Bank  of  India  is
 working  with  M/s.  Standard  Drum
 and  Barrel  Manufacturing  Company,
 Bombay  since  February  1967.  He  is
 a  Laboratory  Technician  for  testing
 the  quality  of  paints.

 Studies  made  by  I.M.D.
 taf

 8468.  SHRI  P.  RAJGOPAL  NAIDU:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  studies  made  by  IMD.
 during  this  year;  and

 (b)  whether  desert  locust  meteéo-
 rology  and  agroclimatic  conditions  of
 droughts  also  are  included  in  these
 studies?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUSHK):  (a)  India  Meteoro-
 Jogical  Department  carried  out  studies
 in  the  fields  of  synoptic  meteorology
 including  studies  on  tropical  cyclones;
 weather  forecasting  including  numeri-
 cal  weather  prediction  and  medium
 and  long  range  forecasting;  monsoon
 meteorology;  climatology  including
 agroclimatic  study  of  droughts;  agri-
 cultural  meteorology  including  idzi-
 dence  of  pests  and  diseases,  desert
 locust  meteorology  and  dry  farming
 meteorology;  meteorological  instru-
 mentation  including  radar  meteoro~-
 logy;  satellite  meteorology;  hydro.
 meteorology;  air-pollution;  meteorolo-
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 gical  telecommunication  and  seismo-
 logy.

 (b)  Yes,  Sir.

 Changes  in  Customs  Act

 8469.  SHRI  BAPUSAHEB  PARULE-
 KAR:  Will  the  Minister  of  FINANCE
 be  pleased  to  state-

 (a)  whether  Government  propose
 to  provide  deterrent  punishment  to
 those  indulging  in  smuggling  activi-
 ties;

 (b)  if  so,  whether  Government
 Propose  to  make  any  changes  in  Cus.
 toms  Act;  and

 (c)  if  so,  the  details  of  such  chang_
 es?

 THE  MINISTER  OF  STATE  IN  rH
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL:  (a)  to  (c).  Yes
 Sir.  In  order  to  provide  for  deterrent
 punishment  to  persons  indulging  in
 smuggling,  a  Bill  seeking  to  amend,
 inter  alia,  Section  435  of  the  Customs
 Act,  1962,  has  already  been  introduced
 in  Parliament.  The  amendment  pro-
 posed  is  to  the  effect  that  in  the  case
 of  any  person  punishable  for  an  off-
 ence  under  section  435  relating  to
 any  goods  to  which  Section  23  applies
 and  the  market  price  whereof  exceeds
 one  lakh  of  rupees  or  in  the  case  of
 any  person  convicted  of  an  offence
 under  Section  435  is  again  convicted
 of  an  offence  under  this  Section,  the
 minimum  period  ef  imprisonment  will
 be  one  year  instead  of  six  months  as
 at  present.

 Abrogation  of  sales  tax

 8470.  SHRI  CHITTA  BASU:  WIE.
 the  Minister  of  FINANCE  be  pleased
 to  state:  .  e

 (a)  whether  *  the’  Government  of
 Haryana  have  since’*moved  the  Union
 Government  to  amend  the  relevant
 articles  of  the  constitution  to  facilitate
 the  abrogation  of  sales  tax;  and

 (b)  if  sé,  tha  reaction  of  Govern-
 ment  thereto?

 .
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Development  of  Pilgrimage  Places  and
 Allocation  to  Gujarat  State

 847i.  SHRI  AHMED  M.  PATEL:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 to  develop  the  pilgrimage  places  in
 the  Country  quring  the  next  financing
 year;  and

 (b)  if  so,  the  amount  allocated
 Mate-wise  and  particularly  for  Guja-
 zat  State?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUSHIK):  (a)  and  (b).  There
 is)  )=6no  proposal  to  develop  specific
 ewentres  of  pilgrimage  during  the  cur-
 vent  or  next  financial  year.  However,
 #  is  proposed  to  get  up  a_  Society
 under  the  Societies  Registration  Act
 which  will  provide  financial  assistance
 for  improvements/expansion/construc-

 tion  of  dharamshalas/sarais/musafirk -
 hanas  at  nationally  important  centres

 of  pilgrimage.  The  Society  in  turn
 will  receive  granta/donationg  from
 the  Central  and  State  Governments,
 religious/charitable  trusts,  institutions,
 individuals,  ete.

 Oxiema  Government  proposal  for
 Exploitation  of  Tourist  potential

 8472.  SHRI  C.  छू,  CHANDRAPPAN:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  the  Orissa  State  Gov-
 ernment  has  requested  the  Union
 Government  to  make  an  investment  of
 at  least  Rs.  4  crores  for  exploitation
 ef  tourist  potential  in  the  State;  and

 (b)  if  80,  the  details  and  Govern-
 ment’s  reaction  thereto?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUSHIK):  (a)  and  (b).  No,
 Sir.  However,  the  Central  Department
 of  Tourism  has  received  a  ‘Note  on
 tourism  potential  of  Orissa’  identify-
 ing  place  of  tourist  interest  and  in-
 frastructural  facilities  required  at  the
 places  identified,  Provision  of  funds
 for  devel  t  of  pl  /schi  has
 been  indicated  only  with  regard  to
 the  following  two  schemes/projects:—

 Estimated
 expenditure Schem Name  of  the  place  e
 (Rs.  in  lakhs)

 b  ‘etion  of  marine  drive  323°00 (i)  Puri-Konarak  cL  6  ह  and  Konarak

 (ii)  Ratnagiri-Ddaigiri  Construction  of  link  road  6t*  00

 Since  these  schemes  relate  to  road
 eonstruction,  they  come  within  the
 purview  of  the  State  PWD  and/or  the
 Roads  Wing  of  the  Union  Ministry  of
 Shipping  and  Transport  depending
 upon  whether  they  are  State  or  Natio-
 nal  highways.  As  such  the  expenditure
 would  no?  be  chargeable  to  the  tou-
 rigm  sector,

 Star-Nite  organised  in  Ashoka  Hotel
 by  Dethi  Flying  Club

 8473.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 refer  to  reply  given  to  USQ  No.  3334
 Gated  (9-12-1977  ह... ड  Star-Nite
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 Flying  Club  and  state:

 (a)  whether  C.B.I.  report  on  the
 matter  hag  since  been  received  by  the
 Governrrent;

 (9)  ig  so,  the  details  thereof;
 (c)  whether  collection  and  account

 of  Star  Nite  reported  to  have  been
 deposited  by  the  Delhi  Flying  Club  in
 the  State  Bank  of  Saurashtra  have
 been  verified  by  the  C.B.I.;  and

 (d)  if  so,  facts  thereof?
 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUSHIK):  (a)  and  (b).  No,
 Sir.  The  enquiry  by  the  C.B.I.  is  in
 the  final  stages  and  is  likely  to  be
 completed  dshortly.

 (c)  and  (d).  The  account  relating
 to  the  “Star  Nite”  maintaiied  with
 the  State  Bank  of  Saurashtra,  as  ajso
 the  report  of  the  Secretary  of  the  Delhi
 Flying  Club  have  been  examined  by
 the  C.BI.  It  has  been  ascertained
 that  Rs.  5,78,727/-was  collected  by
 the  Delhi  Flying  Club  and  a  sum  of
 Rs.  2,99,517.69,  was  spent  in  organising
 the  “Star  Nite”.  The  remaining  sum
 of  Rs.  12,79,209.31  stands  deposited
 with  the  State  Bank  of  Saurashtra.

 होप  टेक्सटाइल  मिल,  इंदौर

 8474.  शो  हुकम  स्व  कछुवबाय  :  क्‍या

 APRIL  28,  4978
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 बिस  मंत्री  यह  बताने  की  कृपा  रेंगे की

 (क)  होप  टैक्संटाइल  मिल,  इन्दौर
 के  इस  के  चालू  होने  से  झाज  तक  भिन्न-भिक्ष
 वर्षों  में  कितना  उत्पादन  शुल्क  दिया  तथा
 कितती  राशि  का  झभी  भुगतान  करता  शेक
 है  तथा  क्‍या  यह  सच  है  कि  उत्पादन  शुल्क
 से  बचने  के  लिये  मिल  द्वारा  बेचे  जाने  वाल
 कपड़े  के  ग्राधा  मीटर  और  चोथाई  मीटर
 के  टुकड़े  बनाये  जाते  हैं;  भौर

 (ख)  क्‍या  यह  सच  है  कि  यह  मिल
 ई  और  कपड़े  के  अपने  स्टाक  के  बारे  में
 गलत  श्रौर  जाली  प्रांकड़े  दिखा  कर  आमतौर
 पर  बैंकों  से  धनराशि  लेती  है  भ्रौर  यदि  हां,
 तो  गत  तीन  वर्षों  में  उस  ने  किन-किन  बंकों  से
 घनराशि  ली  है  तथा  प्रत्येक  बैक  से  कितनी
 कितनी  राशि  ली  है  तथा  इस  मिल  को  बैंकों
 द्वारा  कितनी  भ्रधिक  राशि  लेने  की  अनुमति
 है?

 जिस  मंत्रालच  में  राज्य  मंत्री  (भो  सतीश

 प्रवाल)  (क)  मांगी  गई  सूचना
 संलग्न  विवरण-पत्र  में  दी  गई  है  ।

 (@)  सूचना  एकत्नित  क्री  जा  रही  है
 सभा  पटल  पर  रख  दी  जाएगी  ।

 विवरण
 होप  टैक्टाइल  मिल,  इदौर  द्वारा  सूती  बस्तों  पर  और  सूती  सूत  पर  अदा  की  गई

 उत्पादन  शुल्क  की  रकम  नीचे  दिये  अनुसार  है

 वर्ष  सूती  वस्त्रों  पर  भ्रदा.  सूती  सूत  पर  भ्रदा  किय
 किया  गया  शुल्क  जया  शुल्क

 1973-74  रू  €o
 (23-10-1973  से  3I-3-974  तक )  7,97,  534.43  3,97,414.20
 1974-75,  20,26,597.02  10,05,351.40
 1975-76  ‘17,73,659.52  9  23,685.12
 1976-77  11,97,384.59  8,87,470.38
 1977-78  6,54,254.2I  9,96,314.42
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 मिल  की  ओर  केन्द्रीय  उत्पादन  शुल्क
 की  कोई  बकाया  नहीं  है  7  मिल  द्वारा  बाध
 नत्था  चौथाई  भीटर  के  टुकड़ों  में  कपड़ा
 काट  कर  उत्पादन  शुल्क  के  अ्रपवंचन  का  कोई
 मामला  विभाग  की  जानकारी  में  नहीं
 आया  है  t

 Fasting  and  Demonstration  by  Class  a
 LT.Os,

 8475.  SHRI  P.  K.  DEO:  Will  the
 Minister  of  FINANCE  be  pleased  to
 -state:

 (a)  whether  there  was  fasting  and
 ‘demonstration  by  the  Class  II  Income
 ‘Tax  officers  recently  against  the  Gov-
 -ernment's  discrimination  between
 Class  I  and  Class  II  income.tax  offi-
 ‘cers  While  they  do  the  same  type  of
 work;

 ‘(b)  what  wag  the  charter  of  demand
 ‘of  these  Class  II  Income-tax  Officers;
 and

 (c)  whether  the  Government  is  go-
 ing  to  remove  their  grievances,  if  so,
 when  and  how?

 THE  MINISTER  OF  STATE  IN  THE
 “MINISTRY  OF  FINANCE  (SHRI  ZUL-
 FIQUARULLAH):  (a)  and  (b).  The  In-
 -come-tax  Officers  (Class  II)  as  also
 other  officers.  represented  by  the  Ben-
 gal  Income-tax  (Gazetted)  Services
 Association,  Calcutta,  observed  protest

 -days  on  27-2-1978  and  28-2-i978.  They
 “wore  black  arm-bands  and  pinned  to
 ‘their  shirts  a  printed  sheet  containing
 their  demands.  There  was  also  a
 whole  night  sit-in-demonstration  by
 them  from  5  p.m.  on  28-2-1978  to  5
 a.m.  on  1-3-1978,

 The  printed  sheet  containing  their
 demands  is  reproduced  below:—
 ““BENGAL  INCOME  TAX  (GAZET-

 TED)  SERVICES  ASSOCIATION.
 Protest  against

 *Piscriminatory  and  Elitist  Policy
 against  80  per  cent  Officers.

 *Incorrect  Evid  &  Supression
 of  Material  Facts  Before  Supreme

 Court,  Pay  Commissions  &  Parliament.

 *Top-heavy  Administration  Ignoring
 Acute  Stagnation  Below.

 DEMANDS
 *Equal  Pay  &  Opportunity  For

 Equal  Work.
 *Drop  Black  Seniority  Rule,  973  &

 Implement  Parliamentary  Committees’
 Recommendations.

 *Stay  Promotion  to  C.LT.  Till  Basic Problems  of  Majority  Officers  are
 Simultaneously  Solved.

 *Stop  Direct  Recruitment  Till  Ab-
 sorption  of  All  Eligible  ITOs  Cl.  {I
 into  Cl.  I  As  a  First  step.

 *Stop  Hoax  Of  Job-Classification
 And  Integrate  Two  Classes  Of  I.T.UOs
 With  Identical  Duties  &  Responsibili-
 ties.

 “Remove  Imbalance  In  Cadre-Struc-
 tures  &  Career  Prospect  Of  Promotees
 vis-a-vis  D.  Rs.

 *Grant  Senior  Scale  On  Promotion
 To.  Cl.  I  &  Accord  Benefit  Of  Equal
 Services  Rendered.

 *healistic  Work-Norms  &  Working
 Conditions.
 DEMANDS  JUSTICE  TO  RENDER
 JUSTICE
 Protest  Days—27-2-78  &  28-2-78.”"

 (c)  The  question  regarding  the
 career  prospects  of  all  officers  includ-
 ing  the  Income-tax  Officers  (Class  iI),
 is  kept  under  constant  review  and
 appropriate  action  taken  as  and  whem
 considered  necessary.

 Commercial  Banks  authorised  to  deal
 in  Foreign  Exchange

 8476.  SHRI  NATHU  SINGH:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  what  was  the  total  number  of
 commercial  banks  authorised  to  deal
 in  foreign  exchange  as  at  the  end  of
 the  First  Five  Year  Plan,  at  the  end
 of  the  Third  Five  Year  Plan  and  as
 on  ist  January,  ‘1978;  and
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 (b)  what  was  the  total  number  of
 Branches  of  the  banks  authorised  as
 foreign  exchange  dealers  engaged  in
 foreign  exchange  business  all  over
 India  at  the  end  of  first  five  year  plan,
 at  the  end  of  third  five  year  plan  and
 a  the  end  of  December,  977  (on  lst
 January,  1978)?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 Information  to  the  extent  available
 with  the  Reserve  Bank  of  India  will
 be  obtained  and  placed  on  the  Table
 of  the  House.

 Indian  and  Foreign  Tourists  who
 visited  Goa

 8477.  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  TOURISM  AND
 cIvIL  AVIATION  be  pleased  to
 state:

 (a)  the  number  of  Indian  and
 Foreign  tourists  who  visited  Goa  dur-
 ing  last  three  years  and  upto  date  and
 mew  schemes  and  facilities  under  con-
 sideration  of  Government  for  deve-
 lopment  of  Goa  keeping  in  view  the
 increasing  interest  of  tourists  in  that
 area;  and

 (b)  the  revenue  earned  from
 tourists  in  Goa  during  the  said  period?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUSHIK):  (a)  The  statistics
 of  international  tourist  arrivals  are
 eompiled  on  an  all-India  basis  and  not
 on  State-wise  or  placewise  basis,  The
 statistics  of  domestic  tourists  are  not
 maintained  by  the  Central  depart-
 ment  of  Toursim  as  so  far  no  scien-
 tific  methodology  for  the  purpose  has
 been  devised.  This  is  being  done.
 However,  the  Foreign  Tourists  Sur-
 vey  conducted  during  1976-77  (July  to
 June)  revealed  that  7.5  percent  of
 all  the  foreign  tourists  visiting  India,
 visited  Goa  during  that  period.

 As  regards  new  schemes  and  provi-
 sion  of  facilities  for  attracting  more
 tourists,  the  Central  Department  of
 Tourism  had  a  hydrographic  survey
 undertaken  of  the  coastal  area  along
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 selected  beaches  in  Goa  for  identify.
 ing  safe  areas  or  development  along:
 the  beaches.  It  is  also  proposed  to
 organise  water  ski  courses  for  our-
 youth  in  conjunction  with  the  youth
 hostel  at  Panaji  provided  suitable
 water  areas  for  the  purpose  are  availa--
 ble.  A  survey  for  finding  such  areas.
 is  underway  by  the  State  Govern-.
 ment.  The  India  Tourism  Develop--
 ment  Corporation  also  proposes  to
 construct  a  hotel  along  one  of  the
 beaches  in  Goa.

 (b)  No  revenue  has  been  earned  hy
 the  Central  Government  from  tourism
 in  Goa  as  it  does  not  directly  operate
 any  tourist  facilities  in  Goa.

 Public  Sector  Undertakings  doing
 Marine  Insurance  Business

 8478.  SHRI  VIJAY  KUMAR
 MALHOTRA:  Will  the  Minister  of
 FINANCE  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 2293  on  the  l0th  March,  978  regard-
 ing  Public  and  private  Sector  Marine
 Insurance  Companies  and  state:

 (a)  the  names  of  the  eight  public
 sector  undertakings  doing  marine  in-
 surance  business  and  how  many
 branch  offices  did  each  have  in  the
 country  88  on  Ist  January,  ‘1978;

 (b)  how  many  firms/persons  were
 working  as  marine  insurance  agents
 for  each  of  these  undertakings  as  on
 ist  January,  978  at  the  end  of  the
 First  Plan  and  at  end  of  Third  Plan;
 and

 (c)  how  many  qQ)  agents  (ay
 Branches  of  these  Public  undertak-
 ings  were  functioning  in  each  of  the
 cities  of  Delhi,  Bombay,  Calcutta  and
 Madras  as  on  Ist  January,  978  at
 the  end  of  First  Pian  and  Third  Pian
 respectively?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  The  follow-
 ing  are  the  names  of  the  eight  l'ub-
 lic  Sector  Undertakings  (including
 three  State  Government  Insurance
 Departments)  and  the  number  of
 Branch  Offices  of  each  of  them  doing
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 marine  insurance  businesg  as  =  on  l-l-i978:-~

 Name  of  the  Public  Sector  Undertakings  Number  of  Branch
 Offices

 (2)}4  (8)

 ry)
 &  2  a  s  =  ae

 of  India  (engaged  in  re-~
 Pr

 (ii)  National  Ins  Company  Ltd.  t29
 (iii)  New  India  Assurance  Co.  Ltd.  249
 (iv)  Oriental  Fire  &  General  Insurance  Company  Ltd.  न  .  26
 (v)  United  India  Fire  &  General  Insurance  Co.  Ltd.  .  350

 (vi)  Government  of  Gujarat  Insurance  Fund,  ५»  o  Nil
 (vii)  Kerala  State  Government  Insurance  Department  .  .  The  information  is
 (viii)  Government  of  Maharashtra  State  Insurance  Fund  being  collected  and

 will  be  placed  on  the
 Table  of  the  House  a
 soon  as  it  is  available

 (b)  An  insurance  agent  is  required
 to  take  out  a  licence  under  section  42
 of  the  Insurance  Act,  938  for  procur-
 ing  and  soliciting  insurance  business
 and  any  person  holding  such  a  licence
 is  authorised  to  procure  all  classes  of
 insurance  business  i.  Life  and  Gen-
 eral  Insurance  business.  Hence  it  is
 not  possible  to  ascertain  the  number
 of  firms/persons  procuring  marine  in-
 surance  alone  for  each  of  these  under-
 takings.

 (c)  General  Insurance  Business  in
 India  was  nationalised  w.e.f.  ‘1-1-1973
 and  prior  to  this,  there  were  a  number
 of  Indian  and  Foreign  companies  trans-
 acting  insurance  business  in  India.  It
 eannot,  therefore,  be  ascertained  at
 this  late  stage  as  to  how  many  agents
 and  branches  were  located  at  each  of
 the  cities  og  Delhi,  Bombay,  Calcutts
 and  Madras  at  the  end  of  the  First
 Plan  and  Third  Plan  respectively.

 The  information  as  at  (1-1-1978  is,
 however,  being  gathered  and  will  be
 placed  on  the  Table  of  the  House  as
 soon  as  it  is  available.

 Keeping  of  an  accurate  account  of
 Money  Circulation

 8479.  SHRI  K.  PRADHANI:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  it  ig  a  fact  that  the
 Reserve  Bank  of  India  is  not  keeping
 an  accurate  account  of  money  in  cir-
 culation;

 (b)  whether  it  is  also  qa  fact  that
 there  have  been  numerous  instances
 of  detecting  of  duplications  or  even
 triplicationg  of  currency  notes  apart
 from  the  usual  instances  of  counter-
 feiting;

 (९)  whether  Government  have  made
 any  inquiry  in  this  regard  and  if  so,
 the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  The  Re-

 serve  Bank  of  India  maintains  a  deno-
 minationwise  account  of  the  notes  and
 coins  in  circulation  and  every  effort
 is  made  to  ensure  that  the  same  is
 accurate  as  far  ag  practicable.
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 (9)  Every  year  millions  of  pieces  of
 currency  and  bank  notes  are  printed
 and  supplied  by  the  Nasik  and  Dewas
 Presses  to  the  Reserve  Bank  of  India.
 For  instance,  during  ‘1977-78,  the  suv.
 ply  to  Reserve  Bank  was  about  5200
 million  pieces  of  notes.  In  such  a
 voluminous  work,  some  stray  instan-

 ces.  of  wrong  or  mismatched  number-
 ing  of  currency  and  bank  notes,  which
 remained  undetected  in  the  Presses,

 ‘do  come  to  notice  but  their  number  is
 an  insignificant  fraction  of  the  total
 volume  of  fresh  notes  circulated  every
 year.  During  ‘1977-78,  for  instance,
 there  have  been  only  7  instances  of
 such  notes  with  identical  numbers
 which  were  brought  to  the  notice  of
 the  Government  as  against  3  cases  in
 1976-77.  है

 (०)  The  defective  numbering  occurs
 either  on  account  of  mechanical  <e-
 fects  in  the  numbering  machines  or

 ‘due  to  wrong  hand-numbering,  which
 remaing  undetected  at  the  subsequent
 examination.  Disciplinary  action  is
 always  taken  against  the  defaulting
 employees  in  each  case.

 Export  of  Leaf  Springs
 8480.  SHRI  DURGA  CHAND:  Will

 the  Minister  of  COMMERCE,  CIVIL
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 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  leaf
 springs  which  are  used  in  automobiles
 are  exported  to  foreign  countries;

 (b)  if'so,  what  is  the  value  of  leaf
 springs  exported  to  each  country  dur-
 ing  the  last  five  years,  year-wise;  and

 (c)  what  is  the  procedure  adopted for  inviting  applications  from  the manufacturers  of  leaf  springs  in  small
 scale  sector?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  Yes, Sir.

 (b)  A  statement  ig  enclosed.
 (०)  Export  of  automobile  leaf  springs is  not  canalised  through  any  pub- lic  sector  undertaking.  Export  or-

 ders  could  be  secured  by  the  small-
 scale  manufacturer  himself  or  by  a
 merchant  exporter  or  an  export  house.
 The  decision  to  associate  a  manufac-
 turer,  either  in  the  small  scale  or  ‘he
 organised  sector,  is  taken  by  the  mer-
 chant  exporter  or  the  export  house,
 according  to  its  normal  business  prac-
 tice.

 (एव  lakhs  Rs.) Statement

 Main  Importing  Countries  ‘3972-73,  =  1978-74  1974-75,  1975-76  4%7०्य7

 '  2  3  4  5  6

 ‘Afghanistan  +  4°46  4  44  t  50  4°97  torr

 ‘Canada  6-97
 Tran  0°02  26°09,
 Kenya  P  2°Qgt  667  t0°  04  3°35  6°35
 Kuwait.  ०657  32°02  24°06
 Malayasia  rig  3°49  tro  I°92  32°89
 Mauritius  हे  0°27  o  66  o°27  *  46  5९982
 Nigeria  «|  $  6-48  547  3°98  30°94  4°72
 Singapore  .  .  .  काया  5९79  बहा  trig  32°99
 Tanzania  द  .  e  2°89  2°53  5°89  4°59  728०



 89  Written  Answers  VAISAKHA  8,  2900  (SAKA)  Written  Answers  go

 x  2  3  4  5  6

 U.S.A.  0  ७  .  e  °  -  ~  0°  42  4°06
 Germany—FR  o  ee  ७  .  -  36
 Molland  le  e  e  .  °  .  ~  I°03
 Phillippines  °  °  °  .  ~  2°87
 Poland  .  द  .  .  .  नि  44°00  3"  86
 Sudan  .  .  .  o:  86  O74
 Others  °  ०  ०  o  64  044  2°39  I°22  gir

 Toran  6  6  ७  36°87  33°68  40°35  60:53  AZIZ

 Estimation  of  Manpower  Planning
 Department  of  State  Bank  of  India

 Bombay  re:  Vacancies  of  various
 Grades  in  the  country

 8481.  SHRI  K.  T.  KOSALRAM;  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  is  it  a  fact  that  the  Manpower
 Planning  Department  of  the  State
 Bank  of  India,  Bombay,  has  estimated
 the  number  of  vacancies  in  the  cleri-
 cal  grade  in  the  Country  at  30,000  for
 1978  and  a  shortage  of  0,U00  officers
 for  ‘1978;

 (b)  is  it  a  fact  that  there  is  a  back
 Jog  of  10,000  unfilled  vacancies  of
 clerks  for  the  years  976  and  1977;
 and

 (c)  steps  proposed  to  fill  up  the
 vacant  posts  in  the  interest  of  im-
 proving  customer  services,  and  in  the
 context  of  acute  unemployment  among
 the  educated  youth.

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  State  Bank
 of  India  has  reported  that  it  has  not
 yet  completed  the  a  t  of
 vacancies  in  its  offices  for  the  year
 1978.

 (b)  No,  Sir.  The  bank  hag  repor-
 ted  that  unfilled  vacanices  are  very
 few.

 (०)  Unfilled  vacancies  are  proposed
 to  be  filled  up  as  early  as  possible.

 Income  tax  outstanding  agains,  each
 of  the  firms  or  industry  connected

 with  Birlas

 8482.  SHRI  KACHARULAL  HEM
 RAJ  JAIN:  Will  the  Minister  of
 FINANCE  be  pleased  to  lay  a  state-
 ment  showing:

 (a)  the  total  amount  of  income.tax
 outstanding  as  on  3lst  March,  978
 against  each  of  the  firms  or  industries
 connected  with  Birlas  and  each  part-
 ner  of  these  firms  and  industries;

 (b)  since  when  the  income  tax  is
 in  arrears  against  them;

 (९)  the  steps  taken  to  realise  this
 amount  of  income-tax;

 (d)  whether  any  proceedings  have-
 been  initiated  against  any  of  the  firms
 or  partners  of  Birlags  and  if  so,  the:
 particulars  thereof;  ang

 (e)  whether  the  provisions  of  In-
 come.tax  Act  provide  for  such  leni-
 ency  in  recovering  income-tax?

 THE  MINISTER  OF  STATE  IN  HE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  to  (e).
 The  requisite  information  is  not  readi-
 ly  available;  it  is  being  collected  and’
 would  be  laid  on  the  Table  of  the:
 House  as  soon  as  possible.
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 एशियाई  विकास  चेक  से  सहायता
 8483,  भी  एस०  एस०  सोमानी :

 प्क्या  बिस  मंत्री  यह  बताने  की  कृपा  करेंगें
 कि ः:

 (क)  क्‍या  विद्यमान  ऊर्जा  संकट
 शौर  विश्व  श्राथिक  स्थिति  के  कारण  उत्पन्न
 स्थिति  से  निपटने  के  लिये  विकासशील  सदस्य
 देशों  की  सहायता  करने  के  लिए  ऋण  देने
 के  कार्यक्रम  को  एशियाई  विकास  बैंक  ने
 एक  नया  रूप  दिया  है;  प्रौर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में
 उक्त  बैंक  द्वारा  तैयार  की  गई  नई  यजनाओों
 के  अन्तर्गत  भारत  को  मिली  सहायता  का

 “ब्यौरा  क्‍या  है  ?

 वित्त  संतरी  (भो  एच०  एम०  पटेल)  :
 (क)  एशियाई  विकास  बैंक  भ्रत्य  सस्थाप्रों

 के  साथ  मिल  कर  वित्तपोषण  करने  घौर
 कार्यक्रमों  के लिये  ऋणों  जैसी  हाल  में  शुरू
 की  गई  कुछ  नवीनताभ्रों  के  साथ  मोटे  तौर  पर
 'पहले  से  स्थापित  ढंग  के  भ्रनुसार  बराबर
 ऋण  दे  रहा  है  1

 (@)  यद्यपि  भारत  ऋण  लेने  का  पात्र
 है  लेकिन  हमारी  नीति  एशियाई  विकास
 बैंक  से  ऋण  लेने  की  नहीं  है  ।

 जिदेशोी  कम्पतियों  को  झोर  बकाया.  कर

 8484.  श्री  हुकम  देव  नारायण  यादथ  :
 ब्या  जिस  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  उन  विदेशी  कम्पनियों  के  नाम  क्‍या  हैं
 जिन  की  और  विभिश्न  प्रकार  के  करों  की  राशि
 बकाया  है  भ्रौर  इस  की  कुल  कितनी  राशि
 बकाया  है  तथा  कब  से  तथा  उनसे  यह  राशि
 वसूल  करने  के  लिये  केन्द्रीय  सरकार  ने  क्‍या
 कार्यवाही  की  है  तथा  प्राथिक  भ्रपराधों  के
 लिये  ऐसी  प्रत्येक  कम्पनी  के  विरुद्ध  कया  क्‍या
 कायेवाही  की  हैं  ?

 बिल  मंत्रालय  में  राज्य  मंत्री  (भो  सतोश
 प्रवाल)  :  सूचना  एकत्र  की  जा
 रहो  है  जौर  स्दन-पटल  पर  रख  दी  जायेगी  |

 APRIL  28,  7978  Written  Answers  92

 Opening  of  headquarter  of  State  Bank
 of  Indig  at  Bhubaneswar,  Oris
 8485.  SHRI  GIRIDHAR  GOMAN-

 GO:  Will  the  Minister  of  FINANCE  be
 pléased’  to  state:  *

 {a)  whether  Governmeft  of  Orissa
 requested  his  Ministry  to  consider  for
 operating  of  State  Bank  headquarter
 at  Bhubaneswar,  Oriasa;

 (b)  if  so,  the  -steps  taleen  by  his
 Ministry  in  this  regard;  and

 (९)  the  content  of  the  request  made
 by  the  State  to  justify  the  opening
 of  headquarter?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (c).
 During  his  speech  at  the  Regional  Ton-
 sultative  Committee  meeting,  Eas-
 tern  Area,  held  on  April  ll,  1978,  the
 Chief  Minister  of  Orissa  suggested  that
 the  State  Bank  of  India  should  esta-
 blish  a  ‘head  office’  in  Orissa  as  the
 State  Bank  has  the  largest  number  of
 branches  in  the  State,  it  is  the  Lead
 Bank  in  6  out  of  3  districts  of  the
 State,  these  six  districts  are  compara-
 tively  more  backward  and  the  Bank
 had  reportedly  established  regional
 head  offices  in  some  other  States  with
 even  less  business  and  less  number
 of  branches.

 (b)  The  State  Bank  has  reported
 that  it  has  already  undertaken  a  re
 view  of  its  organisational  structure,  {a-
 cluding  the  location  of  its  local  head
 offices,  and  that  the  views  of  the
 Hon’ble  Chief  Minister  will  be  gives
 due  consideration  during  the  review.

 wee  de  एम्प्लाइज  यूनियन,  जयपुर  हारा
 प्रस्तुत  किया  गया  सांग  पत्र

 848 os  भी  राम  कंवार  बेरदा  :  क्‍या
 बिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  दिनांक
 5  क्सिम्बर,  977  को  रूरल  बैक  एम्प्लाईज

 यूनियन,  जयपुर  द्वारा  प्रस्तुत  किये  गये  मांग
 प्त  पर  सरकार  की  प्रतिक्रिय  क्‍या  है  तथा
 इस  सम्बन्ध  में  कितनी  प्रगति  हुई  है  ?

 कस  मंत्री  (1  एच०  एम०  पटेल)
 ब्रामीच  बैंक  कर्मचारी  संघ,  जयपुर  द्वारा
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 दिये  गये  उक्त  मांग  फ्ल  में  ग्रामीण  बैंकों  के
 कर्मचारियों  के  बारे  में  पदोन्नति,  भरती  के
 'तियमों  झौर  विभिन्न  भर्ती  ज॑  से  मुद्दे  दिये  गये
 हैं  1  प्रश्त  में  उल्लिखित  भांग  पत्त  में  दी  गई

 "मांगों  सहित  विभिन्न  मामलों  पर  नीति
 संबंधी  निर्णय  दांतवाला  समिति  द्वारा
 23-2-78  को  रजब  बैंक  को  प्रस्तुत  की  गई

 “रिपोर्ट  की  सिफारिशों  और  उन  पर  रिजर्व
 न्बैंक  की  राय  को  ध्यान  में  रखते  हुए  किये
 जायेंगे।  परन्तु,  चिकित्सा  संबंधी  लाभों,  छुट्टी,
 बाधिक  वेतन  वृद्धि  आदि  जैसे  प्रत्यावश्यक

 'ममलों  में,  क्षेत्रीय  प्रामीण  बैंकों  की  सलाह
 नदी  गई  है  कि  वे  उस  राज्य  सरकार  के  सम-
 'तुल्य  स्वर  के  कर्मचारियों  पर  लागू  होने  वाले
 सेवा  नियमों  को  प्रनन्तिम  रूप  से  भ्रपनाल
 जिनमें  वे  प्रवस्थित  हैं  ।

 Tourist  faciliies  for  Maharashtra

 8487.  SHRI  KESHAVRAO  DHON-
 DGE:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 -state:

 (a)  facilities  proposed  to  be  pre-
 vided  to  the  tourists  in  Maharashtra
 State  by  the  Central  Government:

 (b)  whether  any  complaints  or  any
 ‘other  information  has  been  received
 from  the  tourists  regarding  the  con-
 editions  prevailing  at  tourist  spots;  and

 (c)  if  so,  the  details  thereof  and
 ‘the  reaction  of  Government  thereto?

 THE  MINISTER  OF  TOURISM  AND
 ‘CIVIL  AVIATION  (SHRI  PURU-
 ‘SHOTTAM  KAUSHIK):  (a)  There  are
 ‘two  continuing  schemes  of  the  Central
 Department  of  Tourism  in  Maharash-
 tra,  viz,  (i)  construction  of  Yatri  Niwas
 ‘at  Sewagram  at  an  estimated  cost  of
 ‘Ra.  4.75  lakhs  and  for  which  a  pro-
 ‘vision  of  Rs.  6  lakhs  nas  been  made
 in  the  Annual  Plan  ‘1978-79,  and  (ii)
 development  of  the  area  at  the  foot

 ‘hills  of  Ajanta  for  which  an  amount  of
 Rs.  9,36,000  was  sanctioned  in  1977-
 ‘78.  The  India  Tourism  Development
 Corporation  proposes  to  construct  2

 hotel  at  Bombay  subject  to  the  avail-
 ability  of  suitable  land  and  resources.

 (b)  and  (c).  Majority  of  the  com-
 Plaints  are  regarding  begger  nuisance
 at  tourist  spots,  condition  of  the  steps
 at  Apollo  Bunder  from  where  tourists
 take  the  launch  service  to  Elephanta,
 poor  condition  of  the  jetty  at  Ele-
 phanta  and  of  the  launches  plying  to
 Elephanta,  long  waiting  queues  at
 Ajanta  to  enter  the  caves,  lack  of  low
 priced  restaurant  at  Ajanta  etc.  These
 compaints  have  been  taken  up  by  the
 Regional  Tourism  Office,  Bombay  with
 the  various  authorities  concerned.  The
 nuisance  caused  by  beggars,  touts,
 urchins  at  tourist  centres  was  taken
 up  in  the  State  Ministers  Touri
 Conference  held  in  August  977  which
 recommended  that  efforts  should  be
 made  to  remove  beggars,  etc.  from  at-
 least  the  monuments,  railway  stationa,
 airports,  hotels,  etc.  It  is  for  the  State
 Governments  to  take  guitable  action  Om
 this  recommendation  through  their  law
 enforcement  machinery.

 कांडला  निर्वाध  व्यापार  क्षेत्र  का  विकास

 8488.  श्री  धर्मासहु  भाई  पटेल  :  क्‍या
 बाणिज्य  तथा  मागरिक  ति  जौर  सहकारिश
 मंत्री  पह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  गुजरात  'एक्सपोर्ट्स  कार-
 पोरेशन  लिमिटेड,  प्रहमदाबाद  के  सेयरमैल
 से  दिनांक  3  जनवरी,  1978  का  एक  2
 सूत्री  जापन  प्राप्त  हुभा  है  जिस  में  कॉंड्या
 निर्बाघ  व्यापार  क्षेत्र  का  शीघ्र  विकास  करवे
 की  मांग  की  गई  है  भौर  यदि  हां,  तो  i  gay
 ज्ञापन  में  क्या  लिखा  है  ;

 (@)  इन  मांगों  पर,  मांगवार,  झब
 लक  क्‍या  कार्यवाही  की  गई  है  भौर  किम
 मांगों  पर  झब  तक  कोई  कार्यवाही  नहीं  कौ
 गई  है  शौर  इस  के  कारण  क्‍या  हैं;  भौर

 (ग)  उन  सांयों  पर  कब  श्रौर  क्या
 निर्णव  करने  का  विचार  है  जिन  पर  कोईं
 कार्यवाही  नहीं  की  गई  है  ?
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 जाणिल्य  तथा  नागरिक  पूति  शोर
 सहकारिता  मंत्रालय  में  राज्य  संत्री  (ी
 जझारिफ  बेग)  :  (के)  जी  हां  1  गुजरात  निर्यात
 निगम  के  भ्रध्यक्ष  से  प्राप्त  दिनांक  3  जनवरी,
 i978  के  ज्ञापन  में  निर्दिष्ट  ग्यारह  सूत्र

 संलग्न  विवरण  में  सूचीबद्ध  किये  गये  हैं  ।

 (ख)  और  (ग).  सरकार  सम्बन्धित
 मंत्नालयों  तथा  विकास  झायुक्त,  कांडला  निर्बाध
 ब्यापार  क्षेत्र,  के  परामशं  से  ग्यारह  सूत्रों  पर
 सक्तिय  रूप  से  विचार  कर  रही  है  और  इस
 मामले  में  ग्रन्तिम  निर्णय  लिये  जाने  में  कुछ
 समय  लगेगा  |

 विवरण

 .  क्षेत्र  की  मौलिक  श्रवधारणा  निर्बाध
 व्यापार  करना'  है  और  इस  लिये  कांडला
 निर्बाध  व्यापार  क्षेत्र  से कच्चे  माल  और  अथवा
 किसी  ग्रन्य  उत्पाद  के  श्रायातों  एवं  निर्यातों
 के  लिये  अनुमति  प्रक्रिया  संबंधी  बिना  किसी
 प्रतिबन्धों  के  मुक्त  रूप  से  दी  जानी  चाहिए  |

 2.  कॉडला  निर्बाध  व्यापार  क्षेत्र  में
 आयात  किये  गये  ऐसे  माल  का  निर्यात  समस्त
 विश्व  में  किसी  भी  स्थान  को  किया  जा  सकता
 है।  हमें  ग्रायातक  पर  यह  दबाव  नहीं  डालना
 बाहिए  कि  बह  उस  का  उपयोग  विनिर्माण
 देश्य  के  लिये  करे

 3.  कॉडला  निर्बाध  व्यापार  क्षेत्र  में
 आायातक  को  यह  प्रनुमति  दी  जा  सकती  है
 कि  वह  सीमा  शुल्क  द्वारा  भ्रपनाई  जासे  वाली
 सरल  तथा  कारगर  कार्यविधि  के  भन्तगंत
 भारत  में  किसी  भी  वैध  प्रायात  लाइसेंसधारी
 को  भायातित  कच्चा  माल  बेच  सके,  जिसका

 भुगतान  विदेशी  मुद्रा  में  किया  जाना  चाहिए  ।

 4.  व्णपारिक  निगमों  को  ऐसे  क्षेत्र
 में  भूखण्ड  झ्रावंटित  किये  जा  सकते  हैं
 जहां  वे  भपने  गोदामों  तथा  ऐसे  कार्यालयों  का
 निर्माण  कर  सकते  हैं  जिन  में न्यूयार्क,  लन्दन
 एवं  टोकियो  जैसे  विश्व  के  व्यापारिक  केन्द्रों

 APRIL  28,  398  Written  Answers  96

 को  सीधे  डायल  करने  की  सुविधा  सहित
 दूरसंचार  तथा  टैलेक्स  सुविधाएं  हों  ।

 5.  देश  के  विनिर्माताओ्ों  के  लिये
 झायातित  कच्चा  माल  काफी  सहायक  होगा  ॥
 इस  से  भारतीय  विनिर्माता  कच्चे  माल  का
 आयात  करने  में  लगने  वाला  काफी  समय
 बचा  सकेंगे  तथा  कीमत  के  उतार-चहाव  से
 बच  सकेंगे  तथा  वे  24  घंटों  के  प्रन्दर  ही
 तत्काल  कच्चा  माल  प्राप्त  कर  सकते  हैं  ॥

 6.  जो  कदम  अति  तत्काल  उठाया
 जाना  है,  वह  है  ऐसा  शक्षिशाली  साविधिक
 निकाय  नियुक्त  कराना,  जिस  के  अध्यक्ष
 कंबिनेट  स्तर  के  मंत्री  हों,  जो  स्थल  पर  ही
 तत्काल  विविध  समस्याओं  के  बारे  में  विनिश्चयः
 कर  सकें  ।  इस  साविधिफ  निकाय  को  कांडला-
 निर्बाध  व्यापार  क्षेत्र  के  द्रत  विकास  के  लिये:
 सभी  शक्तितियां  दी  जा  सकती  हैं  ।

 7.  क्षेत्र  में  उद्योग  स्थापित  करने  के'
 लिये  भ्रध्यक्ष  को  पूर्ण  रूप  से  यह  प्राधिकार
 दिया  जाना  चाहिए  कि  वें  कच्चे  माल  की
 प्रोसेसिग  के  लिये  तथा  विविध  स्थानों  को
 उत्पादों  के  निर्यात  के  लिये  भ्रौद्योगिक  लाइसेंस
 जारी  कर  सकें  ।

 8.  टैक्स  प्रणाली  सिंगापुर  श्राय  टैक्स
 प्रणाली  श्रथवा  हांगकांग  श्राय  टैक्स  प्रणाली
 के  अनुरूप  होनी  चाहिए  जिस से  क्षेत्र  में
 निवेश  किये  जाने  के  लिये  काफी  विदेशी
 पूंजी  प्राप्त  होगी  ।

 9.  एक  सरकारी  भ्रधिकारी  तथा  व्यापार
 का  एक  प्रतिनिधि  तत्काल  नियुक्त  किया
 जाये  ताकि  वे  सिंगापुर  भौर  हांगकाग  में
 टैक्स  प्रणाली  का  सर्वेक्षण  कर  सकें.  तथा
 एक  महीने  के  प्रन्दर  ही  भ्रपनी  सिफारिशें
 प्रस्तुत  करे  जिस  से  भारत  सरकार  शीघ्र
 ही  विषय  के  बारे  में  विनिश्वय  कर  सके  #
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 l0.  नौयहन  एक  भम्भीर  समस्या  है
 जिसे  पर  तत्काल  ध्यान  दिया  जाये  ।  हम  यह
 सुझाव  देंगे  कि  ऐसी  सभी  तौवहन  कम्पनियों
 को  झगले  पांच  वर्षों  के लिये  भाड़ा  उपदान
 दिया  जाये  जिन  के  जहाज  कांडला  पतन
 को  छूते  हैं  :  नौवहन  कम्पनियां  लम्बे  समय  से
 यह  स्थायी  तरकी  दे  रही  हैं  कि  जहांज  भरने
 के  लिये  माल  उपलब्ध  नहीं  है  भ्रथवा  जहाज
 उपलब्ध  नहीं  है  ।

 L).  गैर-सरकारी  क्षेत्र  की  उन  नौबहन
 कम्पनियों  को  5  से  20  प्रतिशत  तक  उपदान
 सहित  ब्याज  मुक्त  ऋण  दिया  जा  सकता  है
 जो  नौवहन  निगम  आरम्भ  करेंगी  जिसका

 मुख्यालय  कांडला  में  होगा  श्लौर  स्टीमर  केन्द्र

 बिन्दु  से  चलेंगे  ।
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 उर्वरक  संयंत्रों  के  लिए  विदेशी  सहायता

 8489.  बी  हरगोदिन्द जर्मा  :  क्‍या
 विस  मंत्री यह  बताने  की  क्र्पा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  को
 उर्वरक  संयंत्रों  क ेलिये  विदेशी  सहायता  मिल
 रही  है;  शौर

 (ख)  यदि  हां,  तो  कितनी  और  कित
 शर्तों  पर  ?

 किस  मंत्रो  भो  एच०  एम०  पढेल)  :

 (क)  जी,  हां  ।

 (ख)  ब्यौरा  संलग्न  प्रनुबन्ध  में
 दिया  गया  है  ?

 विधरण

 खरवरक  संयंत्रों  क ेलिए  सिलने  वाली  बिदेशी  सहायता

 कम  परियोजना  का  स्रोत  रकम  दाता  शर्ते

 संख्या  नाम  करेंसी  में
 रियायती  रियायती  ब्याज

 अवधि  सहि  प्रवधि  की  दर
 परिपक्वता  (वर्ष)  (प्रतिशत)

 अवधि  (वर्ष)

 ]  2  3  4  5  6  7

 .  इंडियन  फामेंस  फटिलाई-  प्रन्तर्राष्ट्रीयी  to.  9  करोड़  18-1/2  5  8
 जर  कोआपरेटिव  लि०  पुनर्निर्माण और  ग्रमरोकी

 विकास  बैंक  डालर

 2  सिदरी  फटिलाईजर  अन्तर्राष्ट्रीय.  0,  करोड़  50  i0  |  प्रति-

 परियोजना  विकास  संघ  अमरीकी  शत  का

 डालर  3/4
 (सेवा

 प्रभार)

 3  ट्रामबे  फर्टिलईजर  तदेव  5.  00  करोड़  तदेव

 परियोजना  अमरीकी
 डालर

 805  LS—4
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 2  3  4  5  6  7

 4  उर्बरक  उद्योग  परियोजना  तदेव  0.5  करोड़  तदेब
 अमरीकी

 डालर

 5  नेशनल  फटिलाईजर  लि०  जापान  L  श्रब येन  25  7  A
 की  भटिण्डा  उर्वरक  परि-
 योजना

 6  नेशनल  फटिलाईजर  लि०  जापान  ll  awa  25  7  4
 की  पानीपक्न  उर्वरक  परि-
 योजना

 7  भटिंडा  उबं रक  परियोजना  तदेव  0.9  श्ररन॒  25  7  4
 और  पानीपत  उबंरक  येन
 परियोजना  के  लिए  तदथ

 ऋण

 8  गुजरात  नमंदा  बेली  फटि-  जमंन  संघीय  300  करोड़.  इस  (रकम  में  से  55  करोड़  ड्मू  स
 लाईजर  कम्पनी  लिए  _  गणराज्य  डयूश  माक  मार्क  का  ऋण  io  वर्षों  की  रिया:

 यती  गश्रवधि  सहित  30  वर्षो
 में  वापस  कारा  जाना  है
 शौर  इस  पर  2  प्रतिशत
 वाधषिक  को  दर  से  ब्याज

 लगेगा  झौर  7.5  करोड़
 ड्यूश  मार्क  के  ऋण  की  रकम
 की  वापसी  अदायगी  10  वर्ष  की
 रियायती  अवधि  सहित  50
 वर्षो  में  की  जानी  है  और  इस
 पर  0.75  प्रतिशत  वाबिक
 की  दर  से  ब्याज  लगेगा  |

 9  सदन  पेट्रोकेमिकल  इंडस्ट्रीज  युनाइटड  77.40  लाख  25  7  ब्याज  मुक्त
 कारपोरेशन  लि०  (उर्व  रक  किगडम
 परियोजना  तुद्र  कुड़ी
 तामिलनाडु  )

 40  मांगलौर  केमिकल्स  एण्ड  तदेव  «05.  00  तदेब
 फटिलाईजर  लि०  लाख  पौंड
 (उर्वरक  परियोजना  ,
 बगलोर  )
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 कुटोर  उद्योग  प्रारम्भ  करने  वाले  बेरोजगार
 स्मातकों  जौर  सुबाओों  को  ऋण  सुविधाएं

 8490.  सुरेन  शा  सुनन :.  क्या
 जिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  बिहार  में  पिछड़ेपन  शौर
 बेरोजगारी  की  समस्या  को  देखते  हुए,  सरकार
 में  यहां  कुटीर  उद्योग  भ्ारम्भ  करने  वाले
 बेरोजगार  स्नातकों  भौर  युवात्रों  को  ऋण  की
 और  सुविधायें  देने  के  लिये  राष्ट्रीयकृत  बैंकों
 को  निर्देश  दिये  हैं;  और

 (ख)  यदि  हां,  तो  उन  का  ब्यौरा  क्‍या
 है  श्लौर  यदि  नहीं,  तो  उस  के  क्‍या  कारण
 हैं?

 बित  मंत्री  (श्रो  एच०  एम०  पटेल):
 (क)  और  (ख).  सरकार  छोटे  और  ग्रामीण
 उद्योगों  के  माध्यम  से  ग्रामीण  क्षेत्रों  में  रोजगार
 के  श्रवसर  पैदा  करने  की  श्रत्याधिक  महत्व
 देती  है  इस  लक्ष्य  के  लिये,  उद्योग  मंत्रालय
 ने  एक  केन्द्रीय  योजना  तैयार  की  है  जिस  में
 बिहार  सहित  श्रन्य  राज्य  सरकारों  द्वारा  उन
 छोटे  एककों  के  लिये  माजिन-मनी  का  प्रबन्ध
 किये  जाने  का  प्रावधान  है  जिन  में  संयंत्र  श्रौर
 मशीनों  भें  एक  लाख  रुपये  से  श्रधिक  का
 निवेश  नहीं  है  t

 सरकार  ने  सरकारी  क्षेत्र  के  बैंकों  को
 शी  हिदायत  कर  दी  है  कि  वें  इस  योजना
 के  सार्थक  कार्यान्वयन  में  सक्रिय  रूप  से  सहयोग

 दें  tv  इस  के  साथ  हो  साथ  बैंकों  से यह  भी
 कहा  गया  है  कि  वे  प्राथिक  भौर  झ्ौद्योगिक
 रूप  से  पिछड़े  हुए  राज्यों  को  अधिकाधिक
 सहायता  प्रदान  करें  ny

 Development  of  Tourist  Spots  in
 Tripura  during  1978-79

 8491,  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of  TOU-
 RISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  any  proposals  for  de-
 velopment  of  Tourist  Spots  in  Tri-
 pura  during  1978-79  have  been  submit-
 ted;

 (b)  if  so,  the  details  and  estimated
 aost  thereof  and  the  Central  aid  if
 any  sought  in  this  regard;  and

 (c)  whether  the  same  have  been
 cleared  by  Government  and  if  so.  the
 decision  of  the  Government?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a)  to  (c).  As
 against  an  outlay  of  Rs.  2.40  lakhs  for
 tourism  schemes  proposed  by  tne  Gov-
 ernment  of  Tripura  in  their  Annual
 Plan  ‘1978-79,  the  final  outlay  agreed  to
 in  the  discussion  with  the  Planning
 Commission  was  Rs.  0  lakhs.

 The  details  of  the  schemes  together
 with  their  outlay  are  given  in  "he
 attached  statement.

 Statement
 Annual  Plan  1998-79—Trifura

 Scheme  Remarks Accepted
 Outlay

 @  Director  and  Administration
 (Strengthening  of  Tourist  Wing  at  headquarters of  the  Tourist  &  Publicity  Deptt.)

 (b)  Tourist  Transport  Facilities
 (Con:  version  of  the  truck  into  a  tourist  coach)

 (Rs.  in
 lakhs)

 0°75  Priority  to  be  assigned fw  the  appointment  of
 a  Deputy  Director
 with  —  stenography assistance,
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 Scheme  Accepted  Remarks
 Outlay

 (c)  Tourist  Accommodation

 (i)  Tourist  Lodge  at  Agartala  and  Subsidiary
 development  .  .

 (ii)  Preliminary  work  of  subsidiary  develop- ment  at  Agartala.
 (iii)  Development  of  Nirmahal  on  Rudrasagar Lake.  +
 (iv)  Development  of  Unakuti  +  .

 (a)  Tourist  Information  and  Publicity

 (¢)  Tourist  Centres

 (i)  Development  of  Dumboor  Lake  Area

 (ii)  Development  of  Jampui  Hills
 (iii)  Construction  Tourist  Lodge  at  Sipahijala

 (Preliminaries)
 (iv)  Pilgrim  Rest  House  at  Matabari  .

 Tota  Tourism

 infOrmation  regarding  employment  te
 Candidates  in  Public  Sector  Undertak-

 ings  and  Nationalised  Banks

 8492,  SHRI  AHMED  HUSSAIN:  Will
 the  Minister  of  FINANCE  be  pleased
 to  sfate:

 (a)  whether  the  Government  are
 aware  about  compluints  being  receiv.
 ed  from  various  Sections  to  the  effect
 that  the  candidates  who  apply  for
 various  posts  in  the  Public  Sector
 Undertakings/Nationalised  Banks  are
 not  being  informed  of  the  action  taken
 on  their  applications  for  employment
 in  response  to  various  advertisements
 although  fees  in  the  form  of  Indian
 Postal  Orders/Bank  Drafts  etc.  of  the
 desired  amount  are  sent  by  the  ap-
 plicants;  and

 (b)  the  action  proposed  to  be  taken
 in  the  matter?

 For  completion

 For  landscaping  and “1550:  ९ 5°00  beautification

 |
 Agartala, T'00

 |  For  renovation  of
 0°50 J  Lake  Palace.

 i*50  For  opening  Infor-
 mation  Centres  at
 Delhi  and  Calcutta
 and  for  tourist  lite-
 rature.

 oF  50  Token  provision  for
 survey  work.

 0°25
 [

 0°50
 |

 75
 0°50  Janata  type  acco- 5०2  mmodation  for  Tri-

 bals.

 THE  MINISTER  OF  FINANCE
 (SHRI  H,  M.  PATEL):  (a)  and  (b).

 On  a  review,  it  is  seen  that  practice
 varies  from  company  to  company.
 Quite  a  large  percentage  inform  appli-
 cants  of  the  results  of  their  application
 though  in  some  cases  the  results  are
 communicated  only  to  those  who  are
 called  for  interview  or  who  make  a
 specific  enquiry.  Some  of  the  com-
 panies  who  are  not  replying  to  all
 applicants  have  informed  that  they  are
 not  doing  this  as  it  results  in  incom-
 mensurate  work  due  to  the  very  large
 number  of  applications.  It  is  for  the
 organisations  to  adopt  fair  and  appro-
 priate  procedures  in  such  matters.

 Export  of  Carpets

 8493.  SHRI  C.  N.  VISHVANATHAN:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  refer  to  the  reply
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 given  to  Unstarred  Question  522
 ‘on  3ist  March,  978  regarding  quality

 complaints  of  carpets  and  state:

 (a)  the  nature  and  defails  of  the
 complaints  on  Export  of  Carpet  re-
 ceived  by  Export  Inspection  Council
 since  March,  ‘1977;  and

 (9)  the  actual  monthly  figure  of
 Carpet  export  (adove  and  below
 32,000  knots)  in  value  and  volume
 since  April,  19777,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OP  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  Only
 one  complaint  was  received  by  the
 Export  Inspection  Council  from  a  West
 German  firm  about  the  quality  of
 hand-knitteq  woollen  carpets  supplied
 to  them  by  a  New  Delhi  firm.  The
 carpets  in  question  were  of  above
 32,000  knots/sq.  metre,  which  is  not
 under  compulsory  quality  control  and
 preshipment  inspection.

 (b)  Precise  information  is  not  avail-
 able  as  exports  of  carpets  are  not
 recorded  quality-wise.  However,  the
 actual  exports  of  carpets,  druggets  and
 Namdahs  both  in  value  and  volume  for
 the  months  of  April  to  July  7977  are
 as  under:

 (figures  in  lakhs)
 Export  of  Carpets  drugects, di: Numdas

 Months  een  _  mame  aes
 Qnty.  Value  (Rs.)

 (Sq.  Metre)

 April  977  2°57  53770
 May  7077  2°66  626-07,
 June  1977,  30  396°09
 July  977  2°38  527  70

 New  Tourist  Hotel  in  Konark  and
 Puri  in  Orissa

 8494.  SHRI  PADMACHARNA  SAM-
 ANTASINHERA:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  is  there  any  proposal  to  start
 new  tourist  hotel  in  Konark  and  Puri
 in  Orissa;  and

 (b)  if  so,  when  and  what  amounts
 have  been  provided  for  the  same?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  and  (b).
 There  is  no  proposal  at  present  for  ‘he
 construction  of  a  new  Tourist  Hotel
 at  Konark  or  Puri  in  the  Central  Sec-
 tor  during  the  Five  Year  Plan  978—83.
 The  India  Tourism  Development  Cor-
 poration,  however,  proposes  {o  provide
 a  Travellers  Lodge  at  Puri  subject  io
 the  availability  of  suitable  property
 and  funds,

 Report  to  C.C.I.  &  E.  about  the  figures
 of  Exports  and  Importg  after  shipments

 are  made  or  received

 8495.  SHRI  S.  R.  DAMANI:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  the  time  generally  taken  by  the
 authorities  at  the  various  ports  to  re-
 port  to  the  C.C.I.  &  E.  the  figures  of
 export;  and  imports  after  the  ship-
 ments  are  made  or  received;

 (b)  the  time  taken  in  the  Ministry
 to  compile  statistics  after  the  reports
 are  received;

 (c)  whether  any  rules  or  norms
 exist  for  reporting  and  compilation  and
 if  so,  the  defaflg  thereof;  and

 (d)  the  action  being  taken  to  im-
 prove  the  procedure  so  that  informa-
 tion  will  be  available  with  the  Minis-
 try  within  not  more  than  a  week  after
 the  exports  are  made  and  imports
 have  landed?

 THE  MINISTER  OF  STATE  IN  IIE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  to  (d).
 The  authorities  at  the  various  por{s  do
 not  report  figures  to  the  C.C.I.  &  E..
 but  to  the  D.G.C.I.  &  S..  Calcutta  who



 107,  Written  Answers

 compile  and  publish  the  data  on  ex-
 ports  and  imports,  The  requisite  in-
 formation  is  given  in  the  enclosed
 statement.

 Statement
 (a)  Primary  compilations  by  Cus-

 toms  House  (called  daily  trade  re-
 turns)  covering  exports,  re-exports
 and  imports  are  received  by  DGCI&S
 from  major  ports  in  bulk  on  daily
 basis  ang  from  minor  ports  fortnightly
 and  monthly,  All  returns  for:a  parti-
 cular  month  are  received  by  DGCI&S
 usually  with  a  time-tag  of  one  month,
 exception,  being  those  held  up  due
 to  delays  in  finalisation  of  relevant
 shipping  bills/bills  of  entry.

 (b)  Time  taken  in  the  DGCI&S  to
 compile  the  statistics  after  the  receipt
 of  the  daily  trade  returns  is  usually
 about  a  month,

 (c)  The  norms  exist  for  reporting  at
 Customs  House  and  compilation  in  the
 DGCI&S.  The  norms  in  the  DGCI&S
 per  day  per  person  are  the  following:

 a  Serutiny  of  returns
 200  and  50  transactions  for  ex-

 ports  and  imports  respectively  ex-
 cepting  in  the  case  of  Palam  and  land
 customs  checkposts  returns  where  the
 quota  is  l00  and  90  respectively.

 (2)  Totalling  and  checking---,500
 items.

 (3)  Commodity  country-numeric  coded
 listings

 Auditing—20  pages.
 Reconciliation—40  pages,

 (4)  Final  alphabetic  tabulations
 Auditing—l0  pages.
 Reconciliation—40  pages.

 (5)  Punching  and  verification  of  cards

 Punching—425  for  exports  and  375
 for  imports.

 Verification—500  for  exports  and
 400  for  imports.
 (a)  Because  of  technical  and  admi-

 nistrative  difficulties  like  large  increase
 in  number  of  transactions,  introduction
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 of  new  trade  classification,  frequent
 machine  break-down  etc.,  compilation
 of  statistics  has  been  considerably
 delayed.  Steps  are  being  taken  to
 reduce  the  delays,  However,  under
 the  existing  system  of  reporting  and
 compilation  the  trade  statistics  cannot
 be  made  available  within  a  week  after
 exports  and  imports  are  effected.  ‘The
 values  of  total  trade  for  a  month  ore
 made  ready  and  are  issued  as  a  press
 note  with  a  lag  of  five  weeks  from  the
 end  of  the  month  to  which  the  data
 relate.  Steps  are  being  taken  so  that
 the  commodity-country  details  can  be
 made  ready  one  month  thereafter.
 Twin  Jet  Aircrafts  to  Gulf  Countries

 8496.  SHRI  _D.  AMAT:
 SHRI  SARAT  KAR:

 Wilt  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Government  have  exa-
 mined  the  feasibility  of  operating
 Twin-Jet  Aircraft  on  flights  to  Gult
 countries  with  a  view  to  having  more
 economical  operation  of  such  asircraf
 than  on  domestic  flights;  and

 (b)  if  so,  with  what  results?
 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a)  and  (b).  Air-
 India  has  been  operating  twin-jet  Air-
 bus  Aircrart  leased  from  Indian  <ir-
 lines  on  flights  to  Gulf  countries.  It  is
 profitable  to  operate  Airbus  Aircrarft
 to  Gulf  countries  as  compared  to  its
 operation  on  domestic  sectors,  the
 reason  being  higher  fare  viz.  three
 times  the  domestic  fare,  The  feasibi-
 lity  of  operating  such  an  aircraft  on
 flights  to  Gulf  countries  and  similar
 short  haul  sectors  has  not  yet  been
 examined,
 Posts  reserved  for  S.C.  and  S.T.  in
 Income  Tax  Department,  Tamil  Nada

 8497.  SHRI  A.  MURUGESAN:
 Will  the  Minister  of  FINANCE  be
 pleaseg  to  state:

 (a)  what  is  the  number  of  promo-
 tions  in  respect  of  Income-tax  Officers



 409

 (Group-B),  Income-tax  Inspectors,
 Supervisors  Grade-I  and  Grade-lI,
 Head-Clerks  and  Upper  Division  Clerks
 separately  in  Income-tax  Department,
 Tamil  Nadu  charge  during  the  years
 ‘1972-73,  ‘1078-74,  ‘1974-75,  ‘1973-76,
 1976-77  and  1977-78;

 (b)  what  is  the  number  of  posts
 reserved  for  Scheduled  Castes  and
 Scheduled  Tribes  as  per  40  point  ros-
 ter—year-wise  and  cadre-wise  as  re
 ferred  in  (a)  above;

 (c)  what  is  the  number  of  posts
 filled  up  out  of  (b)  above—year.wise
 and  cadre-wise  separately;

 (a)  whaf  ‘is  the  number  of  short-
 fall  and  reasons  for  the  short-fall  for
 the  above  years;  and

 (e)  what  steps  “are  veing  taken  te
 wipe  out  the  back  log?

 THE  MINISTER  OF  STATS  IN  THE
 MINISTRY  OF  FINANCE  (SHR  ZUL-
 FIQUARULLAH):  (a)  to  (e).  The
 information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House  as
 early  88  possible.
 Payment  of  amount  to  Government
 Employees,  deposited  under  compul.

 sory,  Deposit  Scheme
 8498.  SHRI  MANOHAR  LAL:  Will

 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal
 under  consideration  to  nake  full  and
 final  payment  of  amount  deposited
 under  C.D.S.  to  Government  em-
 ployees;  and

 (b)  if  so,  on  what  date?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  ZUL-
 FIQUARULLAH):  ('a)  No  Sir,

 ‘(b)  Doeg  not  arise,

 बढ़ा  ककी  तस्करी  के  बारे  में  भी  सोनी  बाबा
 का  अध्यायेंदन

 8499.  भी  शुरेमा  विक्रम  :  कया  जिस
 मंत्री  यह  बताने की  क्वपा  करेंगे  कि  :
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 (क)  क्या  प्रधान  मंत्री  को  फरवरी,
 978  में  श्री  मोनी  बाबा,  मारवाड़ी  संस्कृत

 कालेज,  3005/2i,  मीरधाट  वाराणसी
 से  सद्ाका  की  तस्करी  के  विवरण  वाला  एक
 पत्र  मिला  था;  शौर

 (ब)  यदि  हां,  तो  उस  पत्र  में  इस
 सम्बन्ध  में  क्या  सुझाव  दिये  गये  हैं  श्रौर  क्या
 कार्यवाही  की  गई  ?

 चिस  मंत्रालय  में  राज्य  संत्री  (भो  सतोश
 भश्रवाल)  :  (क)  जीहां।  श्री  मोनी
 बाबा  की  एक  दरख्वास्त  जो  भ्रन्य  बातों  के
 साथ-साथ,  रुद्राक्ष  मणकों  की  तस्करी  के
 बारे  में  थी,  संसद्‌  सदस्य  श्री  मनीराम  बागड़ी
 की  माफंत  प्रधान  मंत्री  को  मिली  थी  t  यह
 दरख्वास्त  विचारारथ  वित्त  मंत्री  को  भू  जी
 गयी  है  ।

 (ख)  इस  दरख्वास्त  में  दिये  गये
 सुझाव  का  सम्बन्ध,  मुख्यतः  इन्डोनेशिया  से
 रुद्राक्ष  के  मणकों  के  श्रायात  की  प्रनुमति
 देने  से  था,  तथा  श्रायात  किये  गये  मणकों  को
 सुपर  बाजारों,  गांधी  ऑ्राधमों  तथा  सरकारी
 ऐजेंसियों  के  जरिये  बं  चने  से  था,  जिस  से
 उन  का  अवैध  श्रायात  रोका  जा  सके  ।
 दरख्वास्त  में  मुख्य  मुद्दे  का  सम्बन्ध,  रुद्राक्ष
 मणकों  के  श्रायात  की  मंजूरी  देने  से  था,
 इसी  लिये  कार्यवाही  के  लिये  एक  उपयुक्त
 पत्र  वाणिज्य  मंत्री  को  लिखा  गया  था  ।

 Tax  evasion  detected  by  LT.
 Department

 8500.  SHRI  R.  L.  P.  VERMA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  large  scale  tax  evasion
 by  Manipal  Power  Press,  the  Kasturba
 Medical  College,  the  Academy  of  Ge-
 neral  Education,  the  Medical  Relief
 Trust  and  the  Manipal  Medical  Relief
 Society,  Manipal,  Karnataka  was  de-
 tected  by  Income.Tax  Department;
 and
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 (b)  if  so,  the  details  thereof  and
 the  action  proposed  to  be  taken  against
 the  defaulters?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  ZUL-
 FIQUARULLAH):  (a)  and  (b).  Allega-
 tions  of  tax  evasion  by  these  parties
 are  under  enquiry  by  the  income-tax
 authorities,  The  extent  of  tax  evasion,
 if  any,  will  be  known  on  completion
 thereof.

 Payments  made  by  All  India  Congress
 Committee  to  Shri  K.  L.  Bhatia  and

 others
 8501,  SHRI  KANWAR  LAL  GUP-

 TA:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  is  Government  aware  of  the  fact
 that  about  a  crore  of  rupees  was  paid
 by  All  India  Congress  Committee  to
 Shri  K.  L.  Bhatia  and  others  for
 arranging  public  meetings,  loud  spea-
 kers  etc.;

 (b)  if  so,  has  Government  made  any
 inquiry  into  the  genuineness  of  pay-
 ment  and  its  disbursement;

 (c)  is  it  also  a  fact  that  proper
 accounts  were  not  maintained  by  Shri
 Bhatia’s  concerns,  who  was  arrested  a
 few  months  back;

 (a)  if  so,  what  action  hag  been
 taken  by  the  Government  against  him;
 and

 (e)  is  it  also  a  fact  that  the  whole
 case  has  been  referred  to  C.B.I.  for
 making  inquiry?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  ZUL-
 FIQUARULLAH):  (a)  to  (ad),  An
 amount  of  rupees  One  crore  is  found  to
 have  been  receiveq  by  Messrs  Romika
 Enterprises,  a  proprietory  concern  of
 Shri  K.  L,  Bhatia  during  the  period
 January  977  to  March  97%  from  All
 India  Congress  Committee  as  advance
 towards  hire  charges  of  vehicles.  Ac-
 cording  to  Shri  Bhatia,  he  had  not
 maintaineg  any  accounts  from  960  to
 the  end  of  1976.  He  has  also  not  pro-
 duced  any  bookg  of  account  for  the
 following  period,  The  returns  of
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 income  for  the  assessment  years
 1967-68  to  ‘1976-77  have  been  filed  by
 him  on  estimate  basis.  Return  for  the
 assessment  year  ‘1977-78,  relevant  for
 the  consideration  of  receipts  of  rupees
 one  crore  from  the  All  India  Congress
 Committee  and  its  disbursement,  has
 not  yet  been  filed,  Proceedings  under
 section  48  of  the  Income-tax  Act,  96
 have  been  initiated  in  his  case  for  the
 assessment  years  1967-68.  to  1972-73,
 For  the  assessment  year  1975-76,  the
 asessment  has  been  made  ex-parte
 under  section  44  of  the  Income-tax
 Act  on  income  of  Rs,  6.69  lakhs  as
 against  the  returned  income  of  Rs.  0.30
 lakh,

 Shri  K.  L.  Bhatia  has  made  an  ap-
 plication  before  ,  the  Income-tax/
 Wealth  Tax  Settlement  Commission
 for  settlement  of  his  income-tax/
 wealth  tax  Case  for  various  assessment
 years.  Under  the  second  proviso  to
 Section  2450  a  of  the  Income-tax
 Acf,  96/22D(l)  of  the  Wealth-tax,
 957  the  Commissioner  of  Income-tax/
 Wealth-tax  has  objected  to  the  appli-
 cation  being  proceeded  with  by  the
 Commission.

 (e)  Central  Bureau  of  Investigation
 are  investigating  a  case  some
 persons  who  are  alleged  to  have  abused
 their  official  position  in  collecting  funds
 for  the  Congress  Party  and  diverting
 these  to  benami  firms  in  which  they
 were  alleged  to  be  having  financial  inte-
 rests,  Shri  Bhatia  is  alleged  to  have
 abetted  them,

 दिल्‍ली  तथा  पंतनगर  &  बीच  सौसमी  जिसमान
 सेवा

 8502.  श्री  भारत  भूषण  :  क्या  पर्यटन
 और  नागर  विमानन  मंत्री  यह  बताने  की  कृपा
 फरेंगे  कि  :

 (क)  दिल्‍ली  तथा  पंतनगर  के  बीच
 कब  तक  मौसमी  विमान  सेवा  आरम्भ  किये
 जाने  की  संभावना  है



 113,  Written  Answers  VAISAKHA  8,  900  (SAKA)  Written  Anewers

 (ख)  क्या  नैनीताल  सेथा  कुमाऊं  के
 श््न्य  पर्यटन  स्थलों  पर  जाने  वाले  पर्यटकों
 की  बढ़ती  हुई  संख्या  को  ध्यान  में  रखते  हुए
 यह  दैनिक  सेवा  होगी  ;  भौर

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं?

 पर्यटन  और  नागर  विमानस  मंत्री  (भो
 घुरुवोत्तम  कौशिक)  :  (क)  पंतनगर  को
 दिल्ली  के  साथ  विमान  सेवा  से  जोड़ने  का
 फिलहाल  कोई  प्रस्ताव  नहीं  है  ।

 (ख)  प्रश्न  नहीं  उठता  ।

 (ग)  विमान  बेड़े  की  अत्यधिक  तंगी
 के  कारण,  इंडियन  एयरलाइन्स  किन्‍हीं
 नये  स्थानों  को  विमान  सेवा  से  जोड़ने  के  बारे
 में  विचार  करने  की  स्थिति  में  नहीं  है  ।

 बीमा  कम्पनियों  के  कार्यालयों  सें  कम्प्यूटर
 लगाया  जाना

 8503.  श्री  क॑लाश  प्रकाश  :  क्या  वित्त
 मंत्री  निम्नलिखित  जानकारी  देने  बाला  एक
 विवरण  सभा-पटल  पर  रखने  की  कृपा
 करेंगे  कि  :--

 (क)  क्‍या  बीमा  कम्पनियों  के  कार्या-
 लयों  में  कम्प्यूटर  लगाने  की  कोई  योजना  है
 आर  यदि  हां,  तो  उन  स्थानों  के  नाम  क्‍या
 हैं  जहां  कम्प्यूटर  लगाये  जायेंगे  ;

 (ख)  इस  योजना  को  क्रियान्वित  करने
 से  कितने  व्यक्तियों  (कर्मचारियों  शौर  श्रधि-
 कारियों)  की  छंटनी  करनी  होगी  ;  और

 (ग)  वर्तमान  सरकार  की  भ्रधिक  लोगों
 को  रोजगार  उपलब्ध  कराने  की  नीति  इस
 योजना  से  कहां  तक  मेल  खाती  है  ?

 विस  संत्री  (शी  एच०  एस०  पटेल)  :

 (क)  से  (ग)  सरकार  ने  बीमा
 उद्योग  की  संगणकों  की  ग्रावश्यकताशों  की
 जांच  पड़ताल  करने  के  लिए  एक  विशेषज्ञ  दल
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 नियुक्त  किया  है।  जब  इस  दल  की  रिपोर्ट  प्राप्त
 हो  जाएगी  तो  इस  मामले  के  सभी  पहलुझों
 पर  विचार  किया  जाएगा  1

 8504.  श्री  दयाराम  शाक्य  :  क्‍या
 वाणिज्य  तथा  नागरिक  धृति  टझौर  सहकारिता
 मंत्री  यह  बताने  की  क्रपा  करेंगे  कि  :--

 (क)  क्या  दिल्‍ली  में  किदवई  नगर,
 विटेठलभाई  पटेल  हाउस  शौर  झआर०  Fo
 पुरम  की  सुपर  बाजार  शाखाश्रों  के  कर्मचारी
 बिक्री  हेतु  सप्लाई  किये  जाने  वाले  कपड़े  को
 काउन्टरों  पर  नहीं  रखते  हैं,  उसे  छिपा  लेते
 हैं  और  इस  कपड़े  को  राशन  कार्डों  ्रथवा
 दुकानदारों  के  राशन  कार्डों  पर  भ्रपने  आदमियों
 को  चोरी-छिपे  बेचते  हैं  जिसके  परिणाम-
 स्वरूप  गरीब  लोगों  को  उचित  लाभ  नहीं
 मिल  रहा  है  :

 (@)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  सुपर  बाजार  की  शाखाश्रों  पर  गुप्त
 रूप  से  इस  मामले  की  जांच  करने  का  है  ;  ग्रौर

 (ग)  क्‍या  यह  सच  है  कि  सरकार  ने
 यमुना-पार  के  क्षेत्र  और  तिलक  नगर  की  प्रोर
 के  क्षेत्र  मे ंशाखाएं  खोलने  के  लि4  पग्रभी  तक
 कोई  कार्यवाही  नहीं  की  है  श्रौर  इसके  क्या
 कारण  हैं  भौर  भविष्य  में  सरकार  इन  क्षेत्रों  में
 सुपर  बाजार  की  शाखाएं  कब  खोलेगी  ?

 -बाशिज्य  तथा  नागरिक  पूति  धौर
 सहकारिता  मंत्रालय  में  राज्य  मंत्री  (धी
 कृष्ण  कुमार  गोयल)  :  (क)  सुपर  बाजार  के
 प्रबच्धकों  और  दिल्‍ली  प्रशासन  के  ध्यान  में
 नियंत्रित  कपड़े  की  बिक्री  में  ऐसी  कोई  प्रनिय-
 मिततायें  नहीं  आई  हैं  t

 (ख)  प्रश्न  नहीं  उठता
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 (7)  यमुना-पार  के  क्षेत्र  खिचड़ीपुर  में
 नवम्बर,  976  से  सुपर  बाजार  की  एक
 शाखा  कार्य  कर  रही  है।  यमुना-पार  के  क्षेत्र  में
 जब  कभी  भी  शौर  शाखाए  खोलने  के  लिए
 उपयुक्त  स्थान  दिया  जाएगा,  सुपर  बाजार
 के  प्रबन्धकों  द्वारा  नई  शाखाएं  खोलने  के
 बारे  में  विचार  किया  जायेगा  ।  जहां  तक
 तिलक  नगर के  क्षेत्र  का  संबंध  है,  जनकपुरी
 और  राजौरी  गार्डन  में  स्थित  शाखाएं  काफी
 हद  तक  वहां  के  निवासियों  की  आवश्यकताओं
 को  पूरा  करती  हैं।  यदि  इन  क्षेत्रों  मे ंउपयुक्त
 स्थान  उपलब्ध  हो  जाता  है,  तो  नई  शाखा
 खोलने  के  प्रश्त  पर  भी  विचार  किया  जायेगा  ।

 Birectors  nominated  for  Boards  of
 Nationalised  Banks

 8505.  SHRI  MAHMOOD  HASAN
 KHAN;  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  number  of  Directors  no-
 minated  bank-wise  for  the  Boards  of
 the  l4  nationalised  banks  and  the
 State  Bank  of  India;

 (b)  the  number  of  Muslims  and
 members  of  other  minorities  nomina-
 ted  as  Directors  of  the  Boards  of  such
 banks  separately  and  bank-wise;  and

 (c)  on  what  basis  selection  for
 nemination  as  Directors  of  Bank  is
 made?

 THE  MINISTER  OF  FINANCE
 SHRI  H.  M.  PATEI.):  (a)
 The  information  is  given  in  statement
 I  laid  on  the  Table  of  the  House
 {Placeq  in  Library,  See  No.  LT—225/
 78).

 (b)  The  relevant  information  is  in-
 cicated  in  statement  II  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-225/78].

 (c)  The  criteria  followed  for  the
 appointment  of  Directors  on  the
 Boards  of  the  nationalised  banks  are
 given  in  clause  3  of  the  Nationalised
 Banks  (Management  and  Miscellan-
 eous  Provisions)  Scheme,  970  State-
 ment  III  laid  on  the  Table  of  the
 House.  (Placed  in  Library.  See
 No.  LT-22i5/78].

 APRIL  28,  978  ae  Written  Answers  H6-

 As  regards  the  State  Bank  of  India,
 the  nominations  were  made  by  Gev-
 ernment  in  terms  of  the  provisions.
 contained  in  section  9()(d)  and  sec-
 tion  2()(c)  of  the  State  Bank  of
 India  Act,  1988.  While,  for  nomina-
 tion  of  directors  on  the  Central  Board
 of  the  State  Bank  the  law  lays  down
 the  criteria,  namely,  that  they  will  be
 nominated  by  the  Central  Government
 in  consultation  with  the  Reserve  Bank
 of  India  from  among  persons  having
 special  knowledge  of  the  working  of
 cooperative  institutions  and  or  rural
 economy  or  experience  in  commerce,
 industry,  banking  or  finance,  no  such
 criterid  have  been  specifically  laid
 down  for  nomination  of  members  on
 the  Local  Boardg  of  the  State  Bank.
 Government  have,  in  consultation  with
 the  Reserve  Bank  of  India,  nominated
 on  these  Boards  persons  competent  to
 represent  the  interests  of  farmers,
 small-scale  industry,  cooperation  as
 also  persons  with  professional  expe-
 rience  and  expert  knowledge  in  differ-
 ent  fields  which  are  Tikely  to  be  useful
 for  the  working  of  the  State  Bank.

 Price  of  Dhania
 8506.  DR.  VASANT  KUMAR  PAN.

 DIT:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 price  of  Dhania  has  fallen  steeply
 in  the  market  due  to  which  agricul-
 turists  are  forced  to  sell  Dhania  pro-
 duct  much  below  the  cost  of  produc-
 tion  in  places  like  Guna,  Kumbhraj
 of  Madhya  Pradesh  and  other  pro-
 ducing  centres;

 (b)  whether  Government  are  con-
 sidering  to  work  out  the  cost  of  pro-
 duction  of  Dhania  and  give  the  far-
 mers  relief  by  remunerative  support
 price  to  save  their  losses;  and

 (c)  whether  it  is  a  fact  that  the
 above  situation  has  arisen  due  te
 stoppage  of  export  of  Dhania  by
 Government?

 THE  MINISTER  OF  STATE  IN  THE
 THE  MINISTRY  OF  COMMERCE
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 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL):  (a)  The  whole-
 sale  prices  of  Dhania  in  recent  months
 in  1978,  though  lower  jn  comparison

 to  the  corresponding  months  in  1977,
 were  generally  higher  in  comparison

 to  the  wholesale  prices  in  ‘1976.  In
 recent  weeks  the  wholesale  prices  of
 Dhania  have  shown  an  upward  trend.

 (b)  There  is  at  present  no  proposal
 to  work  out  the  cost  of  production  of
 Dhania.  Government  has,  however,
 directed  National  Agricultural  Co-
 operative  Marketing  Federation  of
 India  Ltd.,  (NAFED)  and  National  Co-
 operative  Consumers’  Federation  Ltd.
 (NCCF)  to  make  larger  purchases
 and  to  see  that  the  prices  do  not  fall
 to  unremunerative  levels.

 (c)  There  ig  no  ban  on  the  export
 of  Dhania.

 Export  of  Sugar
 8507.  SHRI  R.  ्  SWAMINATHAN:

 SHRI  RAJENDRA  KUMAR
 SHARMA:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  will  export  about  7  lakh
 tennes  of  sugar  in  978  and  979  as
 per  quota  allocated  to  the  country
 under  the  international  agreement;

 (b)  if  so,  to  what  countries  this
 sugar  will  be  exported;

 (०)  when  will  the  export  _  start;
 and

 (a)  at  what  rate?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)
 The  Government  have  decided  to  ex-
 pert  6.50  lakh  tonnes  of  sugar  during
 1978,  This  will  enable  us  to  meet  our
 quota  for  the  year  under  International
 Sugar  Agreement,  1977,  as  well  as,
 Indo-EEC  Agreement.  The  quantity
 of  ‘sugar  to  be  exported  during  979
 has  not  been  decided  yet.

 (b)  Sugar  may  be  exported  to  ang
 country  with  whom  we  have  trade
 relations,  depending  upon  the  offer.
 At  this  stage  it  is  not  possible  to  in-
 dicate  the  actual  destination  to  which
 sugar  will  be  sent.

 (c)  and  (d).  Out  of  the  quota  of
 sugar  released  for  export,  some  sugar
 has  already  been  exported  to  ENC,
 The  shipments  of  rest  of  the  quantity
 will  be  undertaken  depending  upon
 the  sales  contract.

 It  is  not  possible  to  indicate  the
 rates  at  which  sales  of  sugar  will  be
 made.  However,  all  efforts  will  be
 made  to  ship  our  quota  in  full  during
 the  calendar  year.

 C.A.LLB.  Examinations
 8508.  SHRI  R.  K.  MHALGI:  Will

 the  Minister  of  FINANCE  be  pleased
 to  gtate:

 (a)  whether  the  CAIIB,  exa-
 minations  scheduled  to  commence
 on  the  2nd  November,  977  was  post-
 poned  at  the  eleventh  hour  by  the
 Indian  Institute  of  Bankers;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  the  re-examination
 papers  were  reported  to  have  leaked
 out  again;

 (d)  if  so,  the  action  taken  by  Gov-
 ernment  in  respect  of  the  leakage  of
 papers  and  measures’  proposed  to
 avert  the  recurrence  of  such  incidents
 in  future;

 (e)  whether  Government  propose
 to  appoint  a  more  competent  and
 efficient  body  to  handle  such  career
 examinations;  and

 (f)  if  so,  the  details  of  the  pro-
 posals?
 THE  MINISTER  OF  FINANCE

 (SHRI  H.  M.  PATEL):  (a)
 and  (b).  Yes  Sir,  as  the  State  Bank
 of  India  Officers  who  look  after  the
 examination  work  at  most  of  the
 places  had  informed  through  their
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 Staff  Federation  that  they  would  dis-
 sociate  themselves  from  the  examina-
 tion  work  and  as  no  ready  alternative
 was  available,  postponement  had  to
 be  resorted  to.

 (c)  No  leakage  of  question  papers
 was  reporteg  to  the  Institute.  How-
 ever,  in  two  small  centres—one  in
 U.P.  and  the  other  in  Rajasthan—  re-
 examination  as  scheduled  earlier,  i.e.
 between  2nd  and  8th  November  1977,
 did  take  place.  Though  it  is  a  fact
 that  the  same  question  papers  were
 subsequently  used  for  the  postponed
 re-examination,  the  Institute  has  found
 no  evidence  of  the  question  papers  of
 the  re-examination  having  circulated
 from  the  above  two  small  centres  to
 other  areas.

 (d)  to  (f).  The  Institute  has  taken
 certain  steps  to  tighten  up  the  proce-
 dures  at  different  stages  of  examina-
 tion.  Government  have  also  requested
 the  Reserve  Bank  of  India  to  look
 into  this  and  suitably  advise  the  Ins-
 titute.

 Subsidy  for  export  of  Handloom  Goods

 8509.  SHRI  5.  0.  SOMASUNDARAM:
 Will  the  Minister  of  COMMERCE.
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  full  particulars  regarding  the
 policy  of  subsidy  for  the  export  of
 handloom  goods;

 (b)  the  reasons  for  giving  such
 subsidy  indicating  whcther  the  _pri-
 mary  object  is  to  earn  foreign  ex-
 change;  and

 (c)  whether  in  view  of  the  mount-
 ing  foreign  exchange  reserves,  utili-
 sation  of  which  has  been  tardy,  Gov-
 ernment  propoSe  to  stop  the  subsidy
 for  foreign  exports  and  allow  the
 same  for  internal  consumption  in
 order  to  help  the  weaker  sections?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTERY  OF  COMMERCE,
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  ARIF  BEG):  (a)
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 to  (c),  Government  do  not  subsidise
 the  exports  of  handloom  goods.  There
 is,  however,  an  export  assistance
 scheme  operated  by  the  Textile  Indus.
 try  to  which  Government  contributes
 from  time  to  time.  Government’s
 contribution  is  generally  for  purposes
 of  meeting  the  impact  of  the  non-re-
 batable  internal  taxes  and  the  diffe-
 rential  between  the  domestic  and
 international  prices  of  raw  cotton.
 Such  assistance  has  helped  in  further-
 ing  exports  of  handloom  goods.  The
 present  scheme  is  valid  upto  358
 March,  1979,  before  which  the  matter
 will  be  reviewed.

 Official  level  Indo-British  talk  for
 Joint  Ventures  in  Third  Country

 8510.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  G.  M.  BANATWALLA:
 Will  the  Minister  of  COMMERCE,

 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  an  official  level  talks
 of  the  Indo-British  Economic  Com-
 mittee  were  held  recently  in  New
 Delhi  for  identifying  concrete  pro-
 jects  in  which  India  ang  Britain  could
 collaborate  as  also  exploring  the  pos-
 sibilities  of  joint  ventures  in  third
 countries;

 (b)  if  so,  the  recommendations
 made  thereby;  and

 (c)  Government’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SOMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  Yes,
 Sir.

 (b)  and  (c).  Discussions  were  held
 on  various  aspects  of  bilateral  econo-
 mic  relations,  including  commercial
 and  industrial  cooperation.  Focal
 points  to  exchange  information  and
 pursue  possibilities  to  promote  indus-
 trial  collaboration  and  third  country
 joint  venture,  were  identified.



 ६  )  ५  Written  Answers  VAISAKHA  8,  4900  (SAKA)  Written  Answers

 It  has  been  decided  that  the  Minis-
 try  of  Commerce  og  Government  of
 India  and  the  Department  of  Trade
 of  the  Government  of  UK  would  be
 responsible  for  following  up  the  con-
 clusions  and  decisions  of  this  meeting
 and  will  keep  in  constant  touch  with
 each  other.

 Policy  regarding  functioning  of
 Multi-Nationals

 ‘B511.  PROF.  है:  G.  MAVALANKAR:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have
 taken  a  firm  policy  line  about  the
 fate  and  functioning  of  the  various
 multi-nationals  in  our  country;

 (b)  if  so,  main  indication  thereto;
 and

 (९)  how  does  the  Government  pro-
 pose  to  tackle  this  matter  from  the
 point  of  view  of  national  honour  and
 economic  self-reliance?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Yes  Sir.

 (b)  Attention  of  the  Hon'ble  Mem-
 ber  is  invited  to  the  Statement  on  In-
 dustrial  Policy  laid  on  the  Table  of
 the  House  on  the  28rd  December,
 1977.

 (c)  Foreign  companies  are  allowed
 to  operate  in  the  country  only  on  such
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 terms  as  are  determined  by  the  Gov-
 ernment  of  India  to  be  in  the  nationa
 interest.

 दश्ण  झोौद्योगिक  एककों  को  दो  गई  झाधिक
 सहायता

 85i2.  श्रो  राजना  कुसार  शर्मा:
 क्या  वित्त  मंत्री  यह  बताने  की  क्रपा  करेंगे
 किः  :

 (क)  इस  समय  देश  में  कितने  रुग्ण
 आद्योगिक  एकक  हैं  ;

 (ख)  गत  तीन  वर्षो  में  भारतीय  श्रौद्यो-
 गिक  पुननिर्माण  निगम  ने  उन्हें  कितनी  राशि
 की  झ्राथिक  सहायता  दी  है  ;  और

 (ग)  उत्तर  प्रदेश  में  ऐसे  कितने  रुग्ग
 एकक  हैं  शौर  उन्हें  कितनी  भ्राथिक  सहायता
 दी  गई  है  ?

 चिस  मंत्री  शनी  एच०  एम०  पटेल)
 (क)  रुग्ण  एककों  को  कोई  सार्वभौम  स्वीकृत

 परिभाषा  न  होने  के  कारण,  माननीय  सदस्म
 द्वारा  मांगी  गई  सूचना  देना  सम्भव  नहीं  है  ।

 (ख  )  पिछले  तीन  कल॑ण्डर  वर्षों  के
 दौरान,  भारतीय  श्रौद्योगिक  पुननिर्माण  निगम
 द्वारा  स्वीकृत  (प्रभावी)  और  वितरित  की
 गई  पुर्नानर्माण  सहायता  की  राशि  नीचे  लिखे
 अनुसार  थी  :--

 (करोड़  रुपयों  में)
 976  977  टिप्पणी

 10.  50  8.62  7  नये  एककों
 सहित  46  एकक

 8.04  8.92  6  नये  एककों
 सहित  69  एकक
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 (ग)  उत्तर  प्रदेश  में  पंजीकृत  कार्यालय
 वाले  किसी  प्रौद्योगिक  एकक  को  भारतीय
 औद्योगिक  पुतनिर्माण  निगम  द्वारा  कोई

 बचुनरनिर्माण  सहायता  नहीं  दी  गई  है  ।  परन्तु
 आरतीय  श्रौद्योगिक  पुर्नानर्भाण  निगम  द्वारा
 सहायता  प्राप्त  एककों  में  से  तीन  कारखान
 उत्तर  प्रदेश  में  भी  भ्रवास्थित  हैं.  भारतीय
 झौक्षोगिक  १नरनिर्माण  निगभ  द्वारा  इन  तीनों
 एककों  को,  दिसम्बर,  i977  %  ner  की
 स्थिति  के  भ्रनुता  ६  स्वीकृत  प्रौर  वितरित  की
 गई  सहायता  क्रमश:  4.  94  करोड़  रपये  और
 4.  44  कराड  रुपये  है  ;

 काफी  का  उत्पादन  बढ़ाने  की  योजना

 8513.  श्री  राम  सेवक  हजारो  :  क्या
 जाणिज्व  तथा  नागरिक  पूतति  और  सहकारिता

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वया  सरकार  काफी  के  उत्पादन
 को  बढ़ाने  के  लिये  दीर्घावध  योजना  पर
 विचार  कर  रही  है  ;

 (ख)  यदि  हां,  तो  तत्मसमन्धी  ब्यौरा
 बया  है  ;  और

 (ग)  इस  योजना  के  परिणाम  स्वरूव
 कापी  के  उत्पादन  में  कितनी  वृद्धि  होगी  ?

 जाणिज्य  तथा  नागरिक  पूति  और
 सहकारिता  मंत्रालय  में  राज्य  मंत्री  (श्री
 आरिफ  बेग)  :

 (क)  जी  हां  '  काफी  का  उत्पादन
 बढ़ाने  के  लिये  काफो  के  विकास  की  दीर्घावधि
 परिप्रे_्य  योजना  तैयार  कर  ली  गई  है

 (ख)  इस  योजना  में  सन्‌  2000  तक्र
 काफी  के  श्रन्तगंत  क्षेत्र  में  i.30  लाख
 डेक्टार  तक  विस्तार  करने  की  व्यवस्था  की

 गई  है  जिसमें  से  58000  हेक्टार  कर्नाटक,
 केरल  तबा  तमिलनाइ  के  परम्परागत  काफी
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 उगाने  वाले  राज्यों  में  तथा  72  000  हेक्टार
 शान्ध्  प्रदेश,  उड़ीसा,  भ्रसम,  मेघालय,
 नागालैंड,  मणिपुर,  त्रिपुरा  मध्य  प्रदेश  तथा
 पश्चिम  बंगाल  जैसे  राज्यों  भौर  मिजोराम
 तथा  ग्रशणाचल  प्रदेश  श्रादि  संच  राज्य  क्षेत्तों
 जैसे  भ्रपरम्परागत  क्षेत्रों  में  होंगे  ।

 (ग)  योजना  के  ब्रनुसार  काफी  का
 उत्पादन  सन्‌  2000  तक  बढ़कर  2  लाख
 मे०  टन  होने  की  सम्भावना  है  जबकि  इसका
 वर्तमान  परिमाण  लगाना  एक  लाख  मे०
 टन  है  t

 वालों  की  कोमतों  में  वृद्धि

 6514,  श्री  गंगा  भक्त  सिह:  क्‍या
 वाणिज्य  तथा  नागरिक  पति  शोर  सहकारिता
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पृववर्ती  वर्षो
 की  तुलना  में  चालू  वर्ष  के  दौरान  दालों  की
 कीमतों  में,  विशेष  रूप  से  भ्ररहर,  मसूर  शौर
 काबली  चने  की  कीमतों  में  भारी  वद्धि  हुई
 है  ;

 (ख)  यदि  हां,  तो  जनवरी,  फरवरी
 और  मार्च,  978  में  गत  वर्ष  के  संगत  महीनों
 की  तुलता  में  दालों  की  कीमतों  में  कितनी  वद्धि
 हुई  है;  और

 (ग)  क्‍या  दालों  के  समर्थन  मूल्य  के
 निर्धारण  के  लिये  कृषि  आयोग  ने  कोई  सिफा-
 रिश  की  है  और  यदि  हां,  तो  तत्सम्बन्धी
 ब्यौरा  क्‍या  है  ?

 वाणिज्य  तथा  नागरिक  पूति  जौर  सहका-
 रिता  मंत्रालय  में  राज्य  मंत्री  (श्री  कृष्ण
 कुमार  गोयल)  :  (क)  और  (ख).  चालू
 पचांग  वर्ष  के  पिछले  तीन  महीनों  के  दौरान
 दालों  के  थोक  मूल्य  वर्ष,  3977  की  इसी
 श्रवधि  के  मूल्यों  की  तुलना  में  कम  रहे  हैं  t
 जनवरी-माचे,  978  तथा  977  के  दौरान
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 दासों  के  थोक  मूल्यों  में  हुए  उतार-चढ़ाव  का  प्रतिशत  नीचे  दिया  गया  है  :

 जनबरी-मार्च  के  दौरान  उतार-चढ़ाव  का  प्रतिशत

 978  977

 are  +  0.4  413.2

 चना  +  3.5  ob  5.0

 झरहर  +-  6.9  +34.i

 मूंग  न-  .3  -  28.7

 मसूर  —-2.4  —-3.8

 उड़द  .8  Il. 4

 (7)  कृषि  मूल्य  श्रायोग  की  रिपोर्ट  के
 आधार  पर  i977-78  के  विपणन  मौसम
 के  लिए  चने  के  बारे  में  25  रुपये  प्रति  क्विटल
 के  समर्थेन  मूल्य  की  घोषणा  पहले  ही  की  जा
 चुकी  है।  कृषि  मूल्य  भ्रायोग  ने  अरहर  (तुर)
 तथा  मू  ग  के  बारे  में  भी  समर्थ  न  मूल्यों  की
 सिफारिश की  है  प्रौर  तदनूसार  सरकार  द्वारा
 155  रु०  तथा  i65  रु०  प्रति  क्विंटल  की

 दर  से  समर्थ न  मूल्यों  की  घोषणा  की  गई  है  !
 Deterioration  in  Colour  ef  Tobacco

 8515.  SHRI  RAM  KISHAN:
 SHRI  CHATURBHUJ:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  due
 to  deterioration  in  colour  of  tobacco
 Jong  storage  without  redrying  and
 development  of  funky  smell  have  re-
 duced  the  prices  of  tobacco  thereby
 causing  disappointment  to  the  gro-
 wers;  and

 (b)  if  so,  what  steps  Government
 Propose  to  take  to  help  the  tebacco
 growers?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):

 (ay  Development  of  funky  smell  in
 Jower  stalks  of  tobacco,  when  bundled
 in  heaps  at  farmers’  kutcha  godowns
 is  a  usual  phenomenon  and  not  a  new
 occurrence  this  year.  Deterioration  of
 colour  under  long  storage  conditions
 is  mainly  expected  in  brighter  grades
 bulk  of  which  has  already  been  mar-
 keted  and  not  in  medium  and  lew
 grades  of  tobacco.  The  large  size  ef
 the  crop,  lower  proportion  of  bright
 grade  leaves  of  tobacco  in  Andhra
 Pradesh  this  year  and  indications  ef
 a  somewhat  weaker  export  demand
 are  the  factors  primarily  responsibie
 for  depression  in  prices,

 (by  In  order  to  relieve  the  situation,
 the  Government  have  already  directed
 the  State  Trading  Corporation  of  India
 to  purchase  10,000  metric  tonnes  of
 Virginia  tobacco  on  Government  =  ac-
 count.  This  quantity  is  over  and  above
 a  quantity  of  5,000  metric  tonnes
 which  the  STC  were  already  buying
 on  their  own  account  and  risk  to  meet
 their  estimated  export  requirements.
 Export  of  Kendu  Leaves  to  Pakistan

 8516.  SHRI  GANANATH  PRA-
 DHAN:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CG-
 OPERATION  be  pleased  to  state:

 (a)  the  total  value  of  Kendu  leaves
 that  have  been  exported  from  India
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 to  Pakistan  and  Sri  Lanka  during  the
 Jast  three  years;

 (b)  the  quantity  and  value  ef
 Kendu  leaves  obtained  for  that  pur-
 pose  from  Orissa;  ang

 (c)  the  effort  being  made  by  Gov-
 ernment  to  maximise  export  of  this
 item?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  and  (b).  A  statement  is  attached.
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 (c)  Kenudu  leaves  are  in  demand
 mainly  in  the  neighbouring  countries
 such  as  Sri  Lanka  Pakistan,  Nepal,
 Afghanistan,  etc.  and  are  being  already
 exported  to  those  countries.  The  Orissa
 Forest  Corporation  Ltd.  have  a  con-
 tract  in  hand  for  export  of  2,400  met-
 ric  tonnes  to  Sri  Lanka,  part  shipments
 against  which  have  already  taken
 place  and  the  balance  is  yet  to  be
 shipped.  They  have  also  started  ne-~
 gotiations  for  a  fresh  contract  with
 Sri  Lanka  for  a  further  quantity  of
 2.400  metric  tonnes.  The  State  Trad-
 ing  Corporation  of  India  are  also  ex-
 porting  this  item  to  Pakistan.

 Statement
 (a)  Exports  of  Kendu  leaves  from  India,

 Quantity  in  metric  tonnes.
 Value  in  Rs.  lakhs.

 3974-75  1975-76  1976-77 Name  of  the  country
 Qty.  Val.  Qty.  Val.  =  Qty.  Val.

 Pakistan  250  75°92  632  gor  ig
 SriLanka  2  =  4365  57°50  967  99" 25.  842  32°46

 Total  (including  those  to
 other  countries)  5394  788:+84  2580  95°98  4004  42°28

 (0)  Exports  of  Kendu  leaves  from  Orissa.
 1974-75,  1975-76  1976-77

 {Quantity  (in  metric  tonnes)  7500  40०  300
 Value  (in  Rs.  Lakhs)  47°25  3i°50  9°45

 Note  »--The  information  regarding  exports  from  Orissa  is  based  on  information  received  from  the
 State  Government.

 Disparity  in  Pension

 8517.  SHRI  MOHINDER  SINGH
 SAYIANWALA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  the  All  India  Organi-
 sation  of  Pensioners  has  appealed  to
 the  Government  to  end  disparity  in
 pensions  and  also  to  raise  the  rate
 ef  pension  of  those  retired  before
 independence  to  the  level  of  +1978;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  in  the  matter?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 On.  the  recommendations  of  the  Third
 Pay  Commission  enhanced  rates  of
 pension  was  introduced  with  effect
 trom  ist  January,  1973,  Those  who
 retired  before  that  date  did  not  get
 the  benefit  of  such  enhanced  rate.
 However,  these  pensioners  have  beer
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 allowed  temporary  and  ad  hoe  increas-
 es  and  relief  in  pension  from  time  to
 time.  With  effect  from  Ist  April,  958
 the  rate  of  temporary  increase  in  pen-
 sions  of  Rs.  0  to  Rs.  2.50  was  allow-
 ed  to  those  in  receipt  of  pension  not
 exceeding  Rs.  100/-.  An  ad  hoc  in-
 crease  of  upto  Rs.  0  per  month  in
 pension  was  allowed  on  pension  not
 exceeding  Rs.  200/-  with  effect  from
 lst  October,  1963;  this  was  increased
 ‘Sy  another  Rs.  10/,  per  month  from
 Ist  September,  1969.  Besides,  with
 effect  from  ist  January,  973  such  pen-
 sioners  have  also  been  allowed  ad  hoc
 relief  ranging  from  Rs.  15/-  to  Rs.
 35  p.m.  depending  on  the  amount  of
 pension.  In  addition  to  all  these,
 these  pensioners  have  been  allowed
 graded  relief  @  35  per  cent  of  pen-
 sion  subject  to  minimum  of  Rs.  35  and
 maximum  of  Rs,  175/-  per  month.

 Though  requests  have  been  received
 from  individual  pensioners  as  well  as
 pensioners’  organisations  there  is  at
 present  no  proposal  to  bring  pre—lIst
 January,  973  retirees  on  the  enhanc-
 ed  rate  of  pension  introduced  on  the
 recommendations  of  the  Third  Pay
 Commission.

 det  में  काम  कर  रहे  प्रनुयुचित  जातियों  तथा
 अनुसूचित  जनजातियों  के  झधिकारियों

 जौर  कर्संचारियों  को  प्रतिशतता

 5818.  श्री  फिरंगी  प्रसाद  :  क्या  जिस
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  राष्ट्रीयक्ृत  बैंकों  में  कार्य  कर
 रहे  प्रथम  श्रेणी,  द्वितीय  श्रेणी,  तृतीय  श्रेणी
 और  चतुर्थ  श्रेणी  के  कुल  कर्मचारियों  में  भ्र०
 जा०  त्या  Wo  जन ०  जा०  के  कर्मचारियों  की
 प्रतिशतता  क्‍या  है  ;

 (ख)  क्‍या  यह  सच  है  कि  चतुर्थ  श्रेणी
 में भ०  जा०  का  प्रारक्षित  कोटा  न  भरने  के
 विचार  से  बैंक  भ्रधिकारी  भ्रस्थायी  रिक्त
 स्थानों  पर  हरिजनों  के  प्रतिरिक्त  प्रन्य
 जातियों के  लोगों  को  उन्हें  भ्नुभव  प्राप्त  होने
 में  सहायता  करने  तथा  बाद  में  इस  धार
 805  L.8.~—5

 पर  नियुक्त  कर  लेने  कि  उन्हें  भ्रभुभग  प्राप्त

 है,  ले  रहे  हैं  ;

 (+)  यदि  हां,  तो  क्‍या  इस  पद्धति  को
 बन्द  कराने  के  उद्देश्य  से  स्थायी  तथा  झन्य
 स्थानों  पर  हरिजनों  को  नियुक्त  करके
 झारक्षित  कोटा  भरा  जायेगा  ;  भौर

 (घ)  इस  पर  सरकार  की  क्या  प्रति-
 क्रिया  है  ?

 जिस  संत्री  (शी  एच०  एस०  पहल)  +

 (क)  सरकारी  क्षेत्र  के  बैंकों  के  कमंचारियों  का
 वर्गीकरण  प्रधिकारियों,  क्लकों  शौर  प्रधीनस्थ
 कर्मचारियों  में  किया  गया  है।  4  राष्ट्रीयकृत
 बैंकों  के  कर्मचारियों  के  प्रत्येक  वर्ग  में  झुन
 सूचित  जाति/जनजाति  के  कर्मआरियों  के
 प्रतितत  की  31-12-1977  की  स्थिति
 नीचे  दी  गई  है  :--

 झधिकारी  कलक  प्रधीनस्थ
 कर्ंचारी

 4  राष्ट्रीयकृत
 बैंक  «.78  4.72  8.90

 भारतीय  स्टेट
 बंक  s.0  0.66  2.27

 (a)  से  (प).  सरकारी  क्षेत्र  के  बैंकों
 में  अ्रधीतस्थ  कर्मचारियों  की  भरती  स्थानीय
 झाधार  पर  की  जाती  है।  कुछ  बैंक  रोजगार
 कार्यालयों  से  उम्मीदवार  बुलाकर  स्थायी
 रिक्त  पदों  को  भरते  हैं  किन्तु  कुछ  बैंक
 तत्काल  उपलब्ध  उम्मीदवारों  को  बुलाकर
 पभ्रस्थायी  रिक्त  पदों  को  भर  लेते  हैं।  जब
 कभी  पद  खाली  होते  हैं  तो  स्थायी  नियुक्तियों
 के  लिए  इन  भ्रस्थायी  कर्मचारियों  के  बारे  में
 विचार  किया  जाता  है  ।

 अनुसूचित  जातियों  भौर  भ्नुसूचित
 जनजातियों  का  प्रारक्षित  कोटा  भरने  के  लिए
 बैंकों  से  कहा  गया  है  कि  भ्रस्थायी  रिक्स  पदों
 पर  भी  इन्हीं  जातियों  के  उम्मीदवार  भरती
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 करें  तथा  बैंकों  ने  सूचित  किया  हैं  कि तदनुसार
 दे  सरकार  के  झादेशों  का  पालन  कर  रहे  हैं।

 Realisation  of  outstanding  amount  of

 ‘8519,  PANDIT  D,  N.  TIWARY:  Will
 the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  353  of  I7th  March,  978
 regarding  steps  taken  to  realise  out-
 standing  amount  and  state:

 (a)  whether  any  step  has  been
 taken  by  LIC.  to  realise  Rs.  3;75,000
 outstanding  with  Shri  Chattu  Ram
 Bhadani;  and

 (b)  if  so,  the  results  thereof?
 THE  MINISTER  OF  FINANCE

 (SHRI  H.  M.  PATEL):  (a)  and  (b)-
 The  balance  of  dues  of  Rs.  3,75,000
 ‘(as  on  3lst  December,  977)  after  pur-
 chase  of  the  property  at  Jhumritalaiya
 is  to  be  recovered  from  Shri  Chattu
 Ram  Bhadani  on  the  strength  of  a
 personal  decree  passed  by  the  Bombay
 High  Court.  According  to  LIC,  execu-
 tion  proceedings  for  realisation  of  its
 dueg  were  taken  and  several  proper-
 ties  of  Shri  Bhadani  were  got  attached
 by  the  Court  in  pursuance  of  the  per-
 sonal  decree.  Sale  proclamation  has
 been  issued  and  the  Court  would  move
 further  in  the  matter  of  valuation  of
 the  properties  after  service  of  sale
 proclamation  and  after  hearing  the
 opposite  party.

 हिन्दो  टाइपिंग  तथा  स्टेनोप्राफों  में  प्रशिक्षित
 टाइपिस्ट  ओर  स्टेनोग्राफ़रों  को  संख्या

 8520.  श्री  नवाब  सिह  चोहान  :  क्या
 थाणिस्प  तथा  नागरिक  पूति  और  सहकारिता
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  मंत्रालय  विभाग  में  हिन्दी  टाइ-
 पिंग  तथा  स्टनोग्राफी  पें  प्रशिक्षित  किये  गये
 टाइपिस्टों  और  स्टेनोग्राफरों  की  संख्या

 कितनी  है  ;
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 (ज)  उनमें  से  कितने  टाइपिस्ट  भौर
 स्टैनोग्राफ़रों  करा  पुरा  प्रयोग  केबल  हिन्दी
 कार्य  के  लिग्रे  किया  जाता  है  ;

 (ग)  ऐसे  टाइपिस्ट  तथा  स्टेनोग्राफरों
 की  सेवा  का  उपयोग  न  किये  जाने  के  क्‍या
 कारण  हैं  ;  और

 (घ)  क्‍या  उनका  उपयोग  करने  के
 लिये  कोई  योजना  बनाई  गयी  है;  और  ग्दि
 हां,  तो  उसका  ब्यौरा  क्‍या  है  ?

 कष्ण  कुमार  गोयल)  :

 (क)  टंकक  :  20
 झाशुलिपिक  :  47

 (=)  ढंकक  :  6
 आ्राशुलिपिक  :  3

 (ग)  शौर  (घ)  हिन्दी  टाइप  झौर
 आशूलिपि  में  प्रशिक्षित  क्रमशः  शेष  ढककों
 तथा  आ्राशुलिपिकों  की  सेवाझों  का  उपयोग
 आवश्यकता  होने  पर  हिन्दी  के  काम  के  लिए
 आंशिक  रूप  से  किया  जाता  है।  उनकी  सेवाश्रों
 को  उपयोग  में  लाने  क ेलिए  योजना  बनाने  की
 कोई  आवश्यकता  नहीं  है।  तथापि,  सरकारी
 कामकाज  में  हिन्दी  का  धीरे-धीरे  उपयोग
 बढ़ने  से  उनको  सेवाशों  का  श्रधिकाधिक
 उपयोग  किया  जायेगा  t

 जोवन  बीमा  तिगम  लखनऊ  सें  भ्रभुसृचित
 जातियों  तथा  जनजातियों  के  ऊंचे  प्रेडों  के

 असिस्टेंट

 BS2L.  श्री  राम  लाल  राही  :  क्या  वित्त
 मंत्री  जीवन  बीमा  निगम,  लखनऊ  में  अनुसूचित
 जातियों  तथा  अनसूचित  जेनजातियों  के  ऊंचे
 ग्रेडों  के  भ्रसिस्टेंट  के  बारे'में  6  दिसम्बर,
 977  के  झ्तारांकित  प्रश्न  संख्या  4265
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 '  के  उत्तर  के  संबंध  में  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  हस  बीच  झावश्यक  जानकारी
 एकल  कर  ली  गईं  है  ;  श्रौर

 (ख)  यदि  हां,  तो  उसे  कब  तक  सभा-
 'फ़्टल  पर  रखा  जायेगा  ?

 वित्त  मंत्री  (धी  एच०  एम०  पटेल)  :
 (क  झौर  (ख)  जी,  हां  ।  यह  सूचना
 5  दिन  के  अन्दर-पअ्रन्दर  सभा-पटल  पर  रख

 “दी  जाएगी  1

 Rules  for  Family  Pensioner

 8522.  DR.  8.  N.  SINGH:  Will  the
 Minister  of  FINANCE  9७  pleased  to
 state:

 (a)  what  are  the  rules  for  a  fami-
 Jy  pensioner  to  be  entitled  to  get  re-
 lief  in  pension;

 (b)  ig  it  a  fact  that  a  Government
 servant  who  is  also  a  family  pen-
 sioner  does  not  get  relief  in  pension;
 and

 (९)  if  so,  reasons  therefor?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  All  family
 pensioners  are  being  allowed  ad-hoc/
 graded  relief  on  their  family  pensions
 on  the  same  basis  as  pensioners,  to
 compensate  them  for  the  rise  in  the
 cost  of  living.

 (b)  Yes,  Sir.

 (ले  Since  the  family  pensioners  who
 afe  employed  in  Government/Semi
 Government  service  etc.  are  allowed
 Dearness  Allowance  on  the  pay  they
 -draw  during  employment,  such  pen-
 sioners  are  not  cumpensated  again  by
 payment  of  ad-hoc/graded  relief  on
 femily  pension  as  it  will  amount  to
 <ouble  compensation  on  the  same  cost
 wi  living.

 Dieult  credit  terms  impeding
 growth  of  inflian  Project  Abroad

 8523.  SHRI  JANARDHANA  POO-
 JARY:  Will  the  Minister  of  COM-
 ‘MERCE,  CIVIL  SUPPLIES  AND  co.
 OPERATION  be  pleased  to  state;

 (a)  whether  uncompetitive  prices
 and  difficult  credit  terms  are  impeding
 the  growth  of  Indian  Project  abroad;
 and

 (b)  if  so,  the  remedial  measures
 taken?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  00-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  and  (b).  While  uncompetitive  pri-
 ces  have  led  to  loss  of  bids  in  a  num-
 ber  of  cases,  on  very  few  occasions
 stiffer  credit  terms  have  been  ascribed
 as  the  reasons  for  failure  in  bids.  The
 Working  Group  operating  under  the
 auspices  of  Industrial  Development
 Bank  of  India  clears  the  proposals  for
 turnkey  projects  involving  deferred
 payment  terms  and  other  projects,  in-
 cluding  construction  contracts,  where
 participation  by  the  Indusrial  Deve-
 Jopment  Bank  of  India  is  sought  by
 the  Commercial  Banks.  The  terms  are
 decided  by  the  Working  Group  on  its
 commercial  judgement  and  are  not  un-
 favourable  compared  to  terms  offered
 by  other  countries  on  commercial  con-
 siderations  alone.

 The  measures  taken  to  improve  pro-
 ject  exports  are  the  following:

 (i)  Centralised  consideration  of
 proposals  by  IDBI  Working
 Group  for  simultancous  clear-
 ance  by  financial  agencies  con-
 cerned;

 (ii)  Constitution  of  Project  Exports
 Committee  to  consider  propo-
 sals  requiring  relaxations  in
 the  existing  policy  provisions;

 Gi)  Project  assistance  based  on  net
 foreign  exchange  earnings
 from  services  to  encourage
 project  exports  as  distinct
 from  pure  supply  contracts.
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 Advancing  of  Loans  to  Sugarcane
 Growers  by  Punjab  National  Bank  at

 Pannadam  in  Tamil  Nadu
 9524,  SHRI  M.  ्.  LAKSHMI-

 NARAYAMAN:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pun-
 fab  National  Bank  at  Pannadam  in
 Tamil  Nadu  has  advanced  loans  to
 sugarcance  growers  who  supply  sugar-
 cane  to  Aruna  Sugars  Ltd.;

 (b)  if  so,  what  is  the  amount  ad-
 vanced  to  the  growers  per  acre,  mode
 of  payment  etc.;

 (c)  has  the  bank  forced  the  grow-
 ers  to  deposit  the  cash  portion  of  the
 loan  in  Bank  itself,  if  so,  the  num-
 ber  of  such  growers  ag  well  as  the
 amount  received  as  deposit  from
 them;  and

 (d)  if  so,  do  Government  propose
 to  instruct  the  Bank  authorities  to
 refund  the  deposit  to  the  growers  for
 the  purpose  for  which  the  sanction
 ‘was  made?

 THE  MINISTER  OF  FINANCE
 (SHRI  H,  M:  PATEL):  (a):  Yes,  Sir.

 (b):  The  advances  of  the  bank  last
 year  per  acre,  depending  on  actual
 Tequirements,  amounted  to:

 (In  Rupees)
 Category  according  to  Amount
 expected  yield  of
 sugarcane

 (i  (i)
 Above  30  M.  Tons

 Planted  Crop  3600
 Ratoon  Crop  7900

 25  to  30  M.  Tons
 Planted  Crop  34००
 Ratoon  Crop  Tr00

 ts  ६0  25  M.  Tons
 Planted  Crop  3200
 Ratoon  Crop  9०0

 385  M.  Tons
 Planted  Crop  7000
 Ratoon  Crop  joo
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 The  payment  for  the  fertiliser  com-
 ponent  was  made  directly  to  Shaw
 Wallace  &  Co.  on  behalf  of  the  borro-
 wers  after  getting  proper  authority
 letter  from  them.  The  payment  in
 respect  of  seed  component  was  made
 to  Aruna  Sugar  Ltd.  for  supply  of
 seeds,  as  per  arrangements  made  by
 the  borrowers.  In  case  of  cash  com-
 ponent,  the  borrowers  who  did  not
 want  to  draw  the  amount  immediately,
 opened  their  Saving  Fund  Accounts  in
 the  bank  and  kept  the  money  therein
 for  withdrawing  as  and  when  required.

 (c)  and  (d),  The  Bank  did  not  force
 any  borrower  to  keep  cash  component
 of  the  loan  in  the  bank  itself.  The
 borrower,  however,  on  their  own,
 deposited  with  the  bank  the  cash  com=
 ponent  in  their  saving  fund  accounts.
 6  such  accounts  were  opened  by  the
 borrowers  with  deposits  of  Rs.  7.70
 lakhs.

 All  the  money  deposited  by  the
 borrowers;  has  since  been  withdrawn
 by  them  to  meet  their  needs  at  diffe-
 rent  stages  of  crop  production.

 Chit  Fund  Companies

 8525.  SHRI  K.  RAMAMURTHY:
 Wil]  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  All  India  Federa-
 tion  of  Chit  Funds  have  exp
 their  apprehension  that  most  of  the
 Chi,  fund  companies  woulg  have  to
 wind-up  their  business  on  the  enact-
 ment  of  proposed  legislation;  and

 (b)  if  so,  how  the  Government
 propose  to  allay  the  fears.of  the  Chit
 Fund  Companies?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Yes,  Sir.

 (b)  To  the  extent  that  it  was  possie
 ble  the  views  of  the  Federation  hav@
 been  taken  into  account  in  drafting
 the  proposed  Bill.



 437  Written  Answers  VAISAKHA  8,  2900  (SAKA)  Written  “Answers  38

 rate  Gems  and  Jewellery
 8526,  SHRI  YADVENDRA  DUTT:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  news  item  appearing  in
 ‘Sunday  Standard’  of  2nd  April,  .978
 stating  that  the  Finance  Ministry  is
 proposing  to  set  up  a  Museum  to  dis-
 play  rare  gems  ang  jewellery;

 (b)  if  so,  the  brief  outline  of  the
 scheme;  and

 (c)  on  what  date  it  is  proposed  to
 be  started  and  what  would  be  the
 source  of  the  gems  and  _  jewellery
 from  which  the  Museum  will  acquire?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Yes  Sir.

 (b)  Gems  and  jewels  of  historical
 value  will  be  collected  from  all  parts
 of  the  country  and  displayed  in  a
 Museum  in  Delhi.  Heir-loom  and
 antique  jewellery  are  expected  to  form
 the  major  part  of  this  collection.  The
 display  will  convey  an  idea  of  the
 history  and  culture  of  different  parts
 of  our  country  and  high-light  the
 craftsmanship  jn  the  cutting  of  gems
 and  making  of  jewellery.  The  general
 public  will  be  provided  access  to  a
 national  heritage  and  scholars,  a  rich
 source  for  research.  In  the  process,
 craftsmanship  as  well  as  tourism  will
 be  encouraged.  Possibly  the  scope  for
 smuggling  priceless  gems  and  jewels
 out  of  the  country,  will  be  reduced.

 fletting  up  of  a  Museum  to  Display

 (c)  The  main  source  of  exhibits  will
 be  private  collections  including  those
 of  erstwhile  princely  houses,  other
 Museums  in  the  country,  archaeologi-
 cal  findings  and  treasure  troves.  Ex-
 hibits  will  be  obtained  on  donation  ००
 loan.  ft  is  not  possible  to  specify  the
 exact  date  on  which  the  Museum  will
 be  jnaugurated,
 Policy  of  Promotion  of  Auditor/
 Selection  Grade  Auditors  in  Offices

 of  G.A.G.
 8527,  SHRI  BALAK  RAM:  Will  the

 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  policy  regarding  promotion
 to  the  cadre  of  Auditor/Selection
 Grade  Auditors  prevailing  in  the
 offices  of  Comptroller  and  Auditor
 Genera)  of  India;

 (b)  whether  the  policy  prevailing
 in  the  said  audit  office  jis  clearly  con-
 trary  to  the  principle  of  promotion
 On  seniority-cum-.fitness  basis  as  is
 in  vogue  in  other  Departments  of
 Government  of  India;  and

 (c)  if  80,  the  reasons  for  the  same
 and  steps  being  taken  to  introduce
 the  principle  of  promotion  on  senio-
 rity-cum-fitness  basis  as  prevailing
 in  other  offices  of  Government  of
 India?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  (i)
 Promotion  to  the  cadre  of  Auditors.—
 25  per  cent  posts  in  the  cadre  of  Audi-
 tors  are  filled  by  promotion  of  Clerks
 (20  per  cent  by  those  who  have  render-
 ed  five  years  service  in  the  Clerks‘
 grade  and  5  per  cent  by  those  who
 pass  the  “Limited  Departmental  Com-
 petitive  Examination”  after  they  have
 rendered  three  years  service  in  the
 Clerks’  grade).  The  remaining  75  per
 cent  posts  in  the  Auditors’  cadre  are
 filled  by  direct  recruitment.

 For  promotion  against  the  20  per
 cent  quota,  the  clerks  who  have  shown
 capacity  of  a  much  higher  order  than
 what  ig  adequate  for  Clerks,  are  con-
 sidered  according  to  seniority.

 (ii)  Promotion  of  Auditors  to  Selec-
 tion  Grade.—Auditors  are  eligible  for
 Promotion  to  the  selection  grade  after
 they  have  rendered  a  minimum  of  70
 yeats  service  in  the  grade.  The  pro-
 motion  is  made  on  the  basis  of
 seniority-cum-fitness.

 (b)  No,  Sir.

 (c)  Does  not  arise.
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 Tax  Evasion  through  Religioug  and
 Charitable  Trusts

 8528,  SHRI  6.  ९.  KRISHNAN:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  some  religious  and  charitable
 trusts  are  used  as  medium  for  tax  eva-
 sion  and  &  number  of  individuals
 connected  with  large  industrial
 houses  have  also  set  up  religious  and
 charitable  trusts  ostensibly  for  chari-
 table  purposes;

 (b)  whether  the  Central  Boarg  of
 Direct  Taxes  hag  undertaken,  any  re-
 view  as  to  how  the  amended  provi-
 sion;  of  the  taxation  laws  have  been
 actually  implemented  in  relation  to
 such  trusts;  and

 (c)  if  so,  what  are  the  details
 thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  to  (c).  The
 necessary  information  is  being  collect-
 ed  and  will  be  laid  on  the  Table  of  the
 House.
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 Banking  Facilities  in  Bitck  Hedd-
 Quarters  in  Oriom

 8529.  SHRI  RAMA  CHANDRA
 MALLICK:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  the  names  of  the  Block  Head-
 quarters  in  Orissa  which  have  not
 been  provided  Banking  facilities  by
 the  Nationalised  Banks  yet;

 (b)  name  of  Block  Headquarters
 which  will  be  provided  with  such
 banking  facilitie,  during  the  current
 year;  and

 (९)  number  of  new  branches  and
 names  of  places  where  Nationalised
 Banks  will  be  opening  their  branches
 during  the  current  year  in  accor-
 dance  with  the  suggestion  of  the
 Banking  Commission?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 Information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.

 (c)  The  Reserve  Bank  have  indi-
 cated  that  as  at  the  end  of  December
 i977,  the  banks  were  holding  licences
 for  opening  75  more  offices  in  the
 State  or  Orissa.  The  names  of  the
 Place,  to  which  these  licences  relate
 are  set  out  in  the  Statement  enclosed.
 The  branch  expansion  plans  of  the
 banks  for  the  current  year  are  undet
 scrutiny  in  tne  Reserve  Bank  of  India.

 Statement
 List  of  centres  in  Orissa  in  respect  of  which  banks  had  licences/allotments  pending  with  them

 as  ON  3t-42-3977

 Name  of  District  Centre.  Name  of  bank  holding licence

 I  2  3

 t.  Balasore  +t.  Motto  United  Bank  of  India
 2.  Proof  and  Experimental  Establish-  State  Bank  of  India

 ment  Campus—Chandipur.
 2,  Rolangir  3.  Nunhad

 Reena
 Anchalik  Gramya Tbe}

 4.  Jharigaon  Do.
 Ae  ia  Do.
 6.  Pattangi  Do.
 7.  Kusumi  Do.

 Boudh  Khoodmals  8.  Bastingia  State  Bank  of  India
 Cuttack  aw  Paradecp  Canara  Ban mune

 to.  Cuttack-Tulsipur  State  Bank  of  India
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 Dhenkanal

 Ganjam_

 Ganjam  (contd.)

 Kalahandi

 Keonjhar

 Koraput

 Mayurbhanj

 Puri

 Cuttack-Board.of  Sec.  Education

 Dolipur  Korai
 geet  (Kabathanda)

 Talcher  Thermal  Power  Station

 Bhanja
 Matikhalo  o_o

 Rare  Earths
 Ltd.,  Cam;
 Patrapur L  Sanakhemandi

 Molangtoli

 Now-Rangpur .  Narayanpatna “se
 Bandugam

 44.  Chandrapur Kork  Kanda
 Derigaon
 Bisoi  भर
 Chitrada
 Baisinga .  Bariapada
 Konark
 Bhubaneshwar—Directorate  Bidg.

 ;  Nayagath
 Jaganathpur :  Bhubaneshwar Puri  Temple  Rd.

 State  Bank  of  India

 State  Bank  of  India

 y

 Do'!
 Canara  Bank
 Syndicate  Bank

 Do.
 Do.

 State  Bank  of  India
 Indian_Overseas  Bank

 State  Bank  of  India

 Do.
 Koraput.  _  Panchabati

 Gramya  Ban!
 Do.
 Do.
 Do.

 Bank  of  India

 Bank  of  India
 Do.
 Do.

 Canara  Bank

 Do
 United  Bank  of  India

 So
 Do.
 Do.
 Do.
 Do.
 Do.

 Indian  Overseas  Bank
 Dena  Bank
 State  Bank  of  India
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 Sambaipur:.  .  .  Sambalpur  Bank  of  India
 64.  Jamankra  Bolangir  Gramya

 Kundheigola  Do.
 ह  -Jharbandh  Do.
 &  Bargarh  Do.

 Kolabira  Do.

 Sundergarb  नि  69.  Koida  State  Bank  of  India
 70.  Rourkela  Sector  4  Do.
 7:.  Rourkela  56००  3  Do.
 ja  J

 nope
 United  Bank  of  India

 73.  Suni  Punjab  National  Bank
 74.  Gar  Can:
 75.  Rourkela  Steel  Town  Ship

 ara  Bank
 Indian  Overseas  Bank

 Agreements  between  India  and
 U.8.S.R.  on  visits  of  Tourists  of  both

 Countries
 8530.  SHRI  K.  MALLANNA;

 SHRI  MANORANJAN
 BHAKTA:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  three-
 member  Delegation,  from  Moscow,
 has  recently  negotiated  with  Indian
 travel  agents  rates  and  programmes
 for  Soviet  tourists  visiting  India
 during  979  and  also  to  promote
 Indian  tourist  traffic  to  the  U.S.S.R.;
 and

 (b)  if  so,  the  details  regarding  the
 agreements  arrived  at  between  the
 two  countries  in  this  regard?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  and  (b):
 Yeg  Sir.  A  delegation  of  Intourist,
 Moscow,  signed  separate  protocols
 with  Indian  travel  agents  for  handling
 travel  arrangements  of  tourists  tom
 U.S.S.R.  visiting  India  during  1979,

 The  protocols  cover  the  number  of
 tourists  from  U.S.S.R.  to  be  handled
 by  each  travel  agent,  tour  itineraries
 to  be  followed  and  tariff  to  be  charged
 for  the  same.  The  protocols  include
 only  a  genera]  clause  stating  that
 travel  agents  would  encourage  Indian

 tourist  traffic  to  visit  U.S.S.R.  without
 specifying  any  number.

 Blacklisting  of  Indian  Cashew  Expor
 ters  by  U.S.  Importers

 8531,  SHRI  FAQUIR  ALI
 ANSARI:

 SHRI  0.  ७.  GAWAI;
 Will  the  Minister  of  COMMERCE,

 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  Indian  cashew  exporters  are
 likely  to  be  blacklisted  by  the  U.S.
 importers  for  their  failure  to  fulfil
 contractual  obligations  ag  reported  in
 the  “Economic  Times”  dated  the  420
 March,  1978;

 (b)  if  so,  the  facts  thereabout;

 (c)  whether  any  penalties  have  also
 been  imposed  on  the  Indian  firms  by
 the  U.S.  Arbitration:

 (d)  the  names  of  these  firms  and
 the  brief  nature  of  failure  on  their
 Part;  and

 (९)  what  steps  Government  pro-
 pose  to  take  against  such  firms  who
 cause  damage  to  India’s  name  in  this
 way?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY.  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 ‘ION  (SHRI  ARIF  BEG);  (a)  and
 ‘@).  Some  complaints  were  ceceiv
 ed  by  the  Government  that  a  few
 ‘indian  exportes  had  ;  not  fulfilled
 their  contractual  obligations  to  ship
 cashew  kernelg  to  some  buyers  in
 US.A.  es  well  as  other  countries.
 ‘However,  Government  have  no  direct
 ‘knowledge  of  any  proposal  to  black-
 list  Indian  cashew  exporters  by  U.S.
 importers.

 (०  ‘and  (d).  According  to  the  in-
 formation  available  with  the  Gov-

 ernment  Arbitration  Awards  have
 deen  obtained  by  he  U.S.  importers
 against  the  following  Indien  ex-
 Porters:—

 Ll  Grand  Cashew  Corporation,
 Quilon.

 2,  Kesav  Cashew  Co.,  Quilon.
 3.  Rajmohan  Cashews  Ltd.,

 Quilon  (Settled).
 4  Asuma  Cashew  Co.,  Quilon.
 5.  Johar  Cashew  Exporting  Co..

 Quilon.
 6.  Younus  Cashew  Industries,

 Quilon.
 2,  M.  A.  Nasir  Cashew  Industries,

 Quilon.
 .  Navabharath  Cashew  Traders,

 Quilon,
 9.  International  Cashew  Traders,.

 Quilon  (settled).

 In  all  the  cases  the  reason  for  the
 U.S.  importers  going  for  Arbitration
 ‘was  non-fulfilment  of  contracts  par-
 tially  or  wholly  by  the  Indian  expor-
 ters  to  supply  cashew  kernel  at  the
 contracted  prices.

 (e)  Government  propose  to  take
 action  against  the  defaulting  firms
 under  the  relevant  provisions  of  the
 Import  Trade  Control  Policy.  As  a
 result  of  the  efforts  made  by  the
 Government  s0me  of  the  defualting
 units  have  already  come  to  a  settle-

 ment  with  their  buyers  and  made
 shipments  or  remitances  of  the  settied
 amount.

 Financial  Relations  between  Centre
 and  States

 8532,  SHRI  CHITTA  BASU:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Government  propose  to
 review  the  financial  relations  between
 the  Centre  and  States  particularly  in
 view  of  the  opinions  expressed  in  the
 recent  meeting  of  the  National  Deve-
 lopment  Council  by  several  State
 Chief  Ministers;  and

 (b)  if  so,  the  nature  and  direction
 of  the  proposed  review?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (०).
 Taking  into  consideration  the  views
 expressed  by  the  Chicf  Ministers  of
 the  States  in  the  meeting  of  the
 National  Development  Council  held  on
 i8th  and  i9th  March,  ‘1978,  it  was
 decided  to  set  up  a  Committee  of  the
 NDC  to  review,  having  regard  to  the
 Constitutional  provisions,  the  fiscal
 arrang  ts,  including  the  Gadgil
 Formula  and  the  scope  of  the  Centrally
 Sponsored  Schemes,  necessitated  by  the
 larger  role  assigned  to  the  State
 Governments  in  development  planning
 and  execution.  It  will  be  for  this
 Committee  to  consider  all  the  relavant
 issues.

 Lifting  of  ban  on  Export  of  Rhesus
 Monkeys

 8533.  SHRI  VASANT  SATHE,  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  same
 private  exporters  are  making  sus-
 tained  efforts  to  have  the  ban  on  the
 export  of  the  Rhesus  monkeys,  effec.
 tive  April  ,  lifted,  stayed  or  modi-
 fied  to  enable  American  laboratories
 to  continue  slaughtering  thousands  of
 these  primates  in  the  name  of  medi-
 ca]  research,  mainly  aimed  at  killing
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 human  beings  through  a  variety  of
 thermo-nuclear  devices  as  reported  in
 the  Blitz  of  March  25,  1978

 (b)  if  so,  what  is  the  reaction  of
 the  Government  to  the  various  ob-
 servations  made  therein;  and

 (c)  facts  of  the  matter  and  any
 revision  proposed/accepted  in  the  de.
 cision  taken  earlier?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  to  (c):
 No,  Sir.  The  Government  is  not
 aware  of  any  efforts  being  made  by
 the  private  exporters  to  have  the  ban
 on  the  export  of  the  Rhesus  monkeys,
 lifted,  stayed  or  modified  and  there
 is  no  move  to  review  the  ban  on  ex-
 port  of  monkeys.

 Assistance  to  Consultancy  Firms  in
 their  promotional  efforts

 8534.  SHRI  UGRASEN:  Will  the
 Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  difficulties  experienced  by
 consultancy  firms  in  India  for  enfer-
 ing  contracts  abroad  for  setting  up
 power  plants,  housing,  hospitals  pro-
 jects,  railway  network  etc.;

 (9)  what  steps  Government  pro-
 pose  to  take  for  timely  flow  of  in-
 formation  role  of  Indian  missions,
 financial  guarantee  and  deferred  pay-
 ment  facilities  ete;  and

 (c)  whet  assistance  Government
 propose  to  provide  to  the  consultancy
 firms  in  their  promotional  efforts?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  to  (c).
 In  order  to  minimise  the  difficulties
 experienced  by  the  consultancy  firms
 in  India  for  securing  contracts  abroad
 in  the  various  fields  of  their  activi-
 ties,  the  Government  have  taken  a
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 nuinber  of  si¢ps  from:time  to,  time
 The.  Federation  Indian  Export
 Organisations  has  been  nominated  by
 the  Government  of  India  gs  the
 Central  Codrdinating  Export  Promo.
 tion  Agéncy  for  consultancy  services
 in  the  country.  In  order  to  stimulate
 the  growth  of  Indian  Consultancy.
 Organisations  and  to  help  them  to
 secure  contracts  abroad,  the  following
 important  measures  have  been  taken
 by  the  Government:

 (i)  Consultancy  firms  with
 minimum  anual  turnover  of  Rs.  5
 lakhg  have  bee,  tmade  eligibie  to
 have  blanket  permit  facilities  as
 against  Rs,  l0  lakhs  for  other  non-
 traditional  exports.

 (ii)  Adequate  facilities  have  heen
 provided  for  release  of  foréign  ex-
 change  to  the  business  visits,  pay-
 ment  of  overseas  commission  and
 purchase  of  tender  documents  in
 order  to  ensure  collection  of  narket
 information,  follow-up  of  bids  and
 smooth  execution  of  contract.

 (iii)  The  requests  of  consultancy
 organisations  for  opening  of  offices
 abroad  for  export  promotion  are
 considered  liberally  by  the  Reserve
 Bank  of  India.

 (iv)  For  the  propose  of  méeting
 the  expenses  of  the  technical  and
 other  staff  employed  for  the  project
 and  purchase  of  material  required,
 suitable  pre-shipment  credit  facili-
 ties  are  made  available  against  con-
 sultancy  agreements,  to  technical
 consultancy  and  management  con-
 sultancy  firms  at  concessional  rates
 of  interest,

 (v)  Suitable  guarantees  are  also
 extended  to  exporters  of  consul-
 tancy  services  after  taking  due
 account  of  the  competence  of  the
 firms  to  undertake  the  assignment
 in  question  and  other  related
 aspects.

 (vi)  Financial  assistance  is  provid-
 ed  to  the  consultancy  organisations
 out  of  Market  Development  Funds
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 tor  different  activities  Hke  undert
 taking  market  ‘studies,  opéning  of
 foreign  offices,  taking  up  publicity
 Campaign  and  undertaking  feasi-
 bility  studies  abroad.

 (vii)  Where  a  consultancy  firm
 undertakes  a  feasibility  study,  free
 of  cost,  for  a  project  authority
 abroad,  60  per  cent  of  the  expenses
 on  the  study  is  met  from  the  Mar
 ket  Development  Fund.
 At  present,  most  of  the  commercial

 information  from  foreign  countries  is
 beirig  channeliseq  through  our  Mis-
 sions  and  EEPC  Offices  abroad.  ‘The
 information  received  by  the  Engineer-
 ing  Export  Promotion  Council  from  its
 overseas  offices  or  Indian  Missions
 abroad  or  the  Buying  Organisations
 in  some  countries  ig  published  in  the
 Bulletin  or  circulated  for  the  inform-
 ation  of  the  Indian  firms,
 Third  jevel  Airline  for  unemployed

 Pilots
 8535,  SHRIMATI  MRINAL  GORE:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  he  had  promised  Third
 ‘evel  Airline  for  the  unemployed
 pilots;  and

 (b)  if  so,  what  is  the  progress  and
 when  wili  the  scheme  start  operating?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  and  (०).
 Apart  from  various  other  efforts  to
 absorb  pilots  in  Indian  Airlines  and
 Air-India,  Government  is  also  con-
 sidering  to  start  a  Third  Level  Air
 service.  This  will  be  connecting  the
 places  of  tourist  interest  and  other
 important  places  where  Indian  Air-
 lines  does  not  operate.  This  aspect
 was  discussed  with  the  Commercial
 Pilots  also  and  they  were  advised  to
 Operate  these  services  on  a  cO-opera~
 tive  basis.  Government  is  ovrepared
 to  give  them  the  required  licence.  In
 Bombay  such  a  licence  has  been  given.

 2.  The  Project  Report  prepared  by
 Indian  Airlines  for  setting  up  a  Third

 Level]  Air  Services  to  connect  ginal
 town  of  tourist  and  other  interest,  not
 connected  by  Indian  Airlines,  is  being
 examined  by  a  Cominittee  constituted
 for  the  purpose  under  the  Chairman-
 ship  of  the  Director  General  of  Civil
 (Aviation,  which  would  submit  its
 recommendations  by  end  June  1978,

 तस्करों  शौर  चोरबाजारियों  से  पकड़ा  गया
 माल

 8536.  भी  छीतूभाई  गासित  :
 श्री  बापूसाहिब  बदलकर:

 क्या  बिस  मंत्री  यह  बताने  की  इृपा
 करेंगे  कि  :

 (क)  मा,  1977  से  मांचें  978
 तक  पकड़े  गये  तस्करों  भौर  चोरबाजारियों
 के  राज्य-वार  नाम  शौर  संख्या  क्‍या  हैं;

 (ख)  उन  से  कितने  मूल्य  का  क्‍या
 माल  राज्य-वार  पकड़ा  गया  है;  शौर

 ग)  उन  के  विरुद्ध  क्‍या  कार्यवाही
 की  गई  है  और  देश  में  ऐसे  प्राथिक  भ्रपराधों
 को  रोकने  के  लिये  सरकार  द्वारा  की  गई
 कार्यवाही  का  ब्यौरा  कया  है  ?

 जिस  मंत्रालय  में  राज्य  मंत्री  (भी  सतीश
 प्रवाल)  :  (क)  तथा  (ख).  सूचना  एकत्र
 की  जा  रही  है  श्रौर  सभा-पटल  पर  रख  दी
 जायेगी

 (ग)  सरकार  ने  तस्करी  और  विदेशी
 मुद्रा  की  जालसाजी  को  रोकने  के  लिये,
 निवारक  तथा  प्रवर्तन  तन्‍्त्र  को  सुदृढ़  करके
 विदेशी  मुद्रा  संरक्षण  शझौर  तसकरी  क्रियाकलाप
 निवारण  अधिनियम  (कोफेपोसा  के  उपबन्धों
 का  चयनात्मक  उपयोग  कर  के  और  उपयुक्त
 झ्राथिक  उपाय  कर  के  तीन-तरफा  हमला
 शुरू  किया  है।  तस्करों  धौर  बिदेशी  मुद्रा
 छल-साधकों  तथा  उन  के  रिश्तेदारों  भर
 सहयोगियों  द्वारा  गैर-कानूनी  तौर  से  श्रजित
 की  गई  सम्पत्तियों  के  समपहरण  के  लिये
 भी  तस्कर  तथा  विदेशी  मुद्रा  छल-साधक
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 '  सिम्पत्ति  का समपहरण  )  अधिनियम,  1976
 के  उपबंधों  का  प्रयोग  किया  जात्ता  है  ताकि

 '्रन्हें  गर-कानूनी  तरीकों  से  प्राप्त  किये  गये
 'लाधों  से  वंचित  किया  जा  सके  |

 कुछ  बिनिर्दिष्ट  व्यक्तियों  के  सम्बन्ध  में
 “और  कुछ  श्न्य  कारोबार  तथा  व्यवसायों
 के  बारे  में  आय/कुल  बिक्री  की  कुछ  निर्धारित
 सीमाओं  के  ऊपर,  लेखा  रखने  की  अनिवाये
 व्यवस्था  करके,  काला  धन  बाहर  निकालने
 और.  उस  के  प्रसार  को  रोकने  के  लिए,  प्रत्यक्ष
 कराधान  संबंधी  कानून  में  ५हले  ही  किये

 'जा  चुके  संशोधनों  के  अ्रतिरिक्त  शब  कर
 अपवंचन  को  रोकने  के  लिये  गुप्त  सुचना  एकत्र

 ग्करके  जांच  करके,  लेखा-बहियों  की  जांच
 "पड़ताल  कर  के  तथा  तलाशियां  ले  कर  एक
 'समभन्वित  प्रयास  किया  जा  रहा  है  ।
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 Quantity  of  gold  possessed  by  India  ag
 compared  with  advanced  nations

 8537.  SHRI  BALDEV  SINGH  JAS-
 ROTIA:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  what  is  the  estimate  of  quan-
 tity  of  smuggled  golq  with  the  Gov-
 ernment  and  measure  proposed  to
 end  smuggling;  and

 (b)  whether  India  possesses  dispro-
 portionally  large  quantity  of  gold  as
 compareq  with  other  nations?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  Quantity
 and  Value  of  gold  seizures  made  under
 the  Custems  Act  during  the  years
 3976  to  1978,  are  furnished  below:

 Year  Quantity  Value  (Rs.  in  lakh)
 in  Kgs.  (at  local  prevaiil

 ing.  market  price)

 +  3076  न  वि  .  हे  ढ़  ढ  773  85
 :  4977  मु  है  ५  ५  हि  264  763

 १978  दि  .  6 +  (January  &  February  only)  :
 4  हु

 Several  anti-smuggling  measures  ment  have  also  decided  to  introduce  a
 have  been  taken  to  combat  smuggling,
 igcluding  that  of  gold.  Preventive  and
 intelligence  machinery  have  been

 ‘strengthened,  Patrolling  along  the
 coast  and  on  sea  have  been  intensified.

 ’'The  important  transport  routes  are
 also  covered  by  patrolling  and  surprise
 checks.  The  entire  west  coast,  south
 eastern  coast,  the  vulnerable  sector  in
 Amritsar  Division  along  the  Indo-
 Pakistan  border  have  been  provided
 with  wireless  communication  net  work.
 Similar  facilities  are  being  provided
 all  along  the  Indo-Nepal  border  and  at

 -selected  points  on  the  riverine  route
 to  Calcutta  port.  Besides,  as  an  eco-
 nomic  measure  to  tackle  the  evil  of
 gold  smuggling,  Government  have  de-
 ‘cided  to  commence  the  sale  of  gold
 “from  the  stocks  held  by  it.  Govern-

 simplified  scheme  for  export  of  gold
 jewellery  either  by  allowing  import  of
 gold  or  by  sale  of  gold  from  Govern-
 ment  stocks  at  international  price.

 (b)  No  Sir.

 €entral  Excise  Duty  on  Tobacco
 produce  in  Sikar  District  of

 Rajasthan

 8538.  SHRI  JAGDISH  PRASAD
 MATHUR:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  Central  Excise  duty  is
 levied  on  the  tobacco  produced  in
 Sikar  district  (Rajasthan)  which  is
 not  considered  suitable  for  bidi  manu-
 facturing  at  the  same  rate  as  is
 levied  on  the  bidi  manufacturing
 grade  of  tobacco;  and
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 (b)..whether  Government  will  re-
 assetg  the  excise  duty  on  the  above
 tobacco  after  making  a  scientific  ana-
 lysis,  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  Yes,  Sir.

 (b)  The  question  of  rationalisation
 of  Central  Excise  tariff  on  tobacco  has
 already  been  considered  by  the  Tobacco
 Excise  Tariff  Committee.  Based  on
 their  recommendations,  the  rate  of
 excise  duty  on  tobacco  used  in  the
 manufacture  of  biris  has  been  fixed  at
 the  same  level  as  the  one  for  non-flue
 cured  unmanufactured  tobacco  used
 for  other  purposes.  However,  in  addi-
 tion  duty  has  been  imposed  on  orand-
 ed  biris.  Thus,  the  biri  tobacco  attracts
 two  stage  duty—one  when  in  the  form
 @f  tobacco  and  another  when  in  the
 form  of  branded  biris.  Under  the  cir
 cumstances,  the  question  of  re-assess-
 ment  of  the  rate  of  duty  on  non-biri
 tobacco  is  not  warranted  at  present.

 थिदेशों  हारा  तम्बाकू  की  भांग

 8539.  डा०  सहादीपक  सिंह  शाक्य  :
 क्या  बाणिज्य  तथा  नागरिक  पूति  जौर  सह-
 काशिता  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  बहत  से  देशों  ने  भारतीय
 तम्बाकू  की  मांग  की  है;  भौर

 (ख)  यदि  हां  तो  उन  देशों  के  नाम
 क्या  हैं  जिन  के  साथ  भारत  ने  वर्ष  977-78
 में  व्यापार  समझौते  किये  हैं  भ्ौर  उन  की  मुख्य
 शर्तें  क्या  हैं  ?

 बाजिम्य  तथा  नागरिक  पृति  शौर
 सहकारिता  मंत्रालय  में  राज्य  मंत्री  (श्री
 आरिक  बेग)  :(क)  विश्व  के  विभिन्न  भागों
 में  60  से  भ्रधिक  देशों  को  हमारा  तम्बाकू
 निर्यात  किया  जा  रहा  है।  i976-77  के
 दौरान  96.  72  करोड़  रुपये  मूल्य  के  भ्रनिमित
 तम्बाकू  की  तुलना  में  अप्रैल  77  से
 करवरी  978  तक  हमारे  निर्यातों  का  मूल्य
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 105,  37  करोड़  र्0  होने  का  अनुमान  है

 (ख)  977—78  के  दौरान  किसी
 भी  देश  के  साथ  भारत  द्वारा  ऐसा  कोई
 व्यापार  करार  नहीं  किया  गया  जिस  भें  केवल
 तम्बाकू  के  निर्यात  की  व्यवस्था  हो  7  तभापि
 सोवियत  संघ,  श्ेकोस्लोवाकिया,  बल्गारिया,
 जर्मन  लोकतंत्नीय  गणराज्य  झादि  जैसे  कतिपय
 पब  यूरोपीय  देशों  को,  उन  देशों  के  साथ  की.
 कई  वाधिक  व्यापार  योजनाओं  में  तम्बाकू  के
 निर्यात  के  लिये  मात्रा  भ्रयवा  मूल्य  तम्बन्धी
 विशेष  उपबन्धों  का  समावेश  किया  गया
 झौर  इस  के  झलावा,  झन्य  देशों  के  साथ  भी
 समय  समय  पर  सम्पन्न  किये  गये  व्यापार
 करारों  में  जहां  उचित  समझा  गया,  भारत
 से  निर्यात  के  लिए  उपलब्ध  मद  के  रूप  में
 तम्बाक्‌  का  उल्लेख  किया  गया  है  उदाहरणार्थे
 1977-78  के  दौरान  कोरिया  जनवादी
 गणराज्य  तथा  मंगोलिया  जनवादी  गणराज्य
 के  साथ  व्यापार  करार  सम्पन्न  किए  गए
 जिन  में  भारत  से  उन  देशों  को  तम्बाकू  तथा
 तम्बाकू  माल  के  निर्यात  की  व्यवस्था  है
 लेकिन  उन  में  मात्रा  सम्बन्धी  सीमा  भ्रथवा
 ग्रन्य  प्रतिबन्धों  का  उल्लेख  नहीं  दिया  गया
 है  1

 माल  के  निर्यात  के  लिये  नकद  सहायता
 देने  की  प्रक्रिया  का  सरलीकरण

 8540.  भी  ईवर  चोधरी  :  क्‍या
 जाजिण्य  तथा  नागरिक  ह...  झौर  सहकारिता
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  उत्पादों  के
 निर्यात  पर  नकद  प्रोत्माहन  देने  की  प्रक्रिया
 को  हाल  ही  में  सरल  बनाया  गया  है;  भौर

 (ख)  यदि  हां,  तो  तत्संबंधी  ब्यौरा
 क्‍या  है  ?

 जाणिज्य  तथा  नागरिक  ह.  और  सह-
 कारिता  मंभारय  में  राज्य  मंत्री  (नौ  श्रारिक:
 शेग)  :  (क)  जी  हां
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 (@)  i  सितम्बर,  977  से  मुख्य
 नियंत्रक  झायात  व  निर्यात  के  प्रधीन  लाइ-
 सेंसिंग  प्राधिकारियों  हारा  काउंटर  पर  ही
 'नकद  सहायता  के  भुगतान  की  एक  नई  सरलीक्षत

 भगतान  योजना  लाग  हुई  ।  इस  नई  कार्य  विधि
 के  अन्तगेंत,  निर्यातऊर्ता  नकद  सहायता  के
 लिए  सुबह  प्रपने  प्रावेदन-पत्र  काउंटर  पर
 देते  हैं  शौर  उसी  दिन  शाम  को  प्रारंभिक
 संबीक्षा  के  बाद  देय  पाई  गई  राशि  के  लिए
 ओऔक  प्राप्त  करते  हैं।  नई  कार्यविधि  के  अन्तर्गत
 चार्टड  एकाउन्टेन्ट  के  उस  प्रमाण  को  पेश
 करना  समाप्त  कर  दिया  गया  हैं  जिसे  पिछले
 सरलोक़त  भगतान  योजना  के  भ्रन्तगंत  पेश
 करना  अहरी  था

 उन  तिर्यातकर्ताश्रों  को  जिन्होंने  1976—
 77%  दौरान  निर्यात  किये  थे  और  उस  पर
 शरण  fo  पी०  लाइसेंस  और  झथवा  नकद
 सहायता  प्राप्त  की  थी  वे  इस  योजना  के  अन्तगंत
 नकद  सहायता  पाने  के  पात्र  हैं  a

 मालन्दा,  पावापुरी  शोर  राजगीर  पर्यटन
 केन्द्रों  को  स्वदेशी  श्रौर  विदेशों

 पर्यटकों  द्वारा  यात्रा

 8541.  शो  बोरेख  प्रसाद  क्‍या  पर्यटन
 और  नागर  बिमानन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  1

 (क)  गत  दो  वर्षों  में  कितने  स्वदेशो
 तथा  विदेशों  पर्यटकों  ने  नालन्दा,  पावापुरी
 झोर  राजगीर  पयंटन  केन्द्रों  की  यात्रा  की
 तथा  वे  वहां  कितने  समय  तक  ठहरे  तथा
 उन  केन्द्रों  की  यात्रा  के  लिये  उन्होंने  यातायात
 के  किन  साधनों  का  उपयोग  किया;

 (ख)  क्या  यहे  सच  है  कि  इन  तीन
 महत्वपूर्ण  केन्द्रों  के लिये  दिल्ली  गौर  कलकत्ता
 से  कोई  सीधी  रेल  लाइन  अथवा  विमान
 सेवा  नहीं  है  जिस  से  याब्लियों  को  अनावध्यक

 रूप  से  कठिताइयां  होती  हैं;  और

 APRIL  28,  2978  Written  Answers  56

 (न)  उपर्युक्त  बातों  को  ध्यान  में
 रखते  हुए  इन  केन्द्रों  के  लिये  यात्रा  सस्वन्धी
 तथा  अन्य  सुविधाएं  प्रदान  करने  के  लिये
 क्या  कार्यवाही  की  जा  रही  है  तथा  उनका
 क्रमवार  ब्यौरा  क्‍या  है  ?

 पयंडन  जझौर  नागर  विसानन  मंत्री  भो
 मुरबोत्तम  कौशिक)  :  (क)  विदेशी  पर्यटकों
 से  संबंधित  पर्यटक  ऑ्ांकड़े  खिल  भारतीय
 आधार  पर  रखे  जाते  हैं,  (क)  राज्यवार,
 या  (ख)  स्थानवार  ग्राधार  पर  नहीं 1
 जहां  तक  अन्‍्तर्देशीय  पर्यटकों  के  आंकड़ों
 का  संबंध  है,  उन्हें  बैशानिक  तरीके  से  एकच्रित
 करने  के  लिये  झ्रभी  तक  कोई  उपयुक्त  तरीका
 ईजाद  नहीं  किया  गया  है,  हालांकि  इस  कमी
 को  पूरा  किया  जा  रहा  है।  झत:  पर्यटन
 विभाग  के  पास,  राजगिर,  नालंदा  तथा
 'पावामुरी  की  यात्रा  करने  बाले  अंतर्देशीय
 तथा  विदेशी  पर्यटकों  के  कोई  आंकड़े  उपलब्ध
 नहीं  हैं  1

 इस  समय,  अ्रधिकांश  पर्यटक  राजगिर
 को  प्रपना  बेस  बनाते  हैं  तथा  बसद्वारा  एक
 दिन  की  भूमण  यात्रा  पर  नालंदा  तथा  पावापुरी
 जाते  हैं।  राजगिर  में  पर्यटकों  के  ठहरने  की
 औसत  अवधि  लगभग  तीन  दिन  है।  अधिकांश
 पयेटक  तथा  तीर्थ  यात्री  ट्रेन  ढ्वरा  बखतावरपुर
 पहुंचते  हैं  और  वहां  से  अपनी  सुविधानुसार
 बस  या  शटल  ट्रेन  द्वारा  राजगिर  के  लिए
 रवाना  हांते  हैं  :

 (ख)  राजगिर,  नालंदा  तथा  पावापुरी
 के  लिये  पटना  निकटतम  विमान  क्षेत्र  है:
 पटना  से  बस  द्वारा  इन  केन्द्रों  की  आसानी  से
 मात्रा  को  जा  सकतो  है।  यात्री  यातायात  की
 कम  संख्या  होने  के  कारण  इन  केन्द्रों  को  दिल्‍ली
 या  कलकत्ता  के  साथ  सीधे,  विमान  सेवा  से
 जोड़ना  आ्रॉयिक  दृष्टि  से  व्यवहायं  नहीं  होगा  :
 राजगिर  तथा  नालंदा  से  दिल्‍ली  तथा  कलकत्ता
 के  लिए  कोई  सीधी  रेल  सेवा  नहीं  है,  परन्तु
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 पटना-कलकत्षा  मुख्य  लाइन  पर  बद्यतावरपुर
 से  एक  बांच  लाइत  राजगिर  तथा  तालंदा  के
 लिए  रेल  सेवा  की  व्यवस्था  करती  है।  ये  केन्द्र
 राजगिर  से  69  किलोसीटर  की  दूरी  पर
 स्थित  पटता  से  सभी  मौसम  को  सड़कों  द्वारा
 भी  जुड़े  हुए  हैं।  भग्नोंकि  दिल्ली/कलकत्ता
 के  लिए  रेल  यतायात  का  परिमाण  कम  होगा,
 इन  केन्द्रों  को  सीधे  दिल्‍ली  तथा  कलकत्ता  के
 साथ  रेल  सेवा  से  जोड़ने  पर  भारी  खर्चा
 करते  का  कोई  पर्याप्त  क्‍्रौचित्य  नहीं  होगा  t

 (ग)  केन्द्रीय  पर्यटन  विभाग  का
 इन  केन्द्रों  को  यात्रा  करने  वाले  अत्याधिक
 संख्या  में  बोद्ध  तीर्थ  यात्रियों  क ेलिये  राजगिर
 तथा  नालंदा  में  उपयुक्त  सुविधाञों  का
 विकास  करने  का  प्रस्ताव  है।  इन  केन्द्रों  की
 एक  मास्टर  प्लान  (भू-प्रयोग  योजना)  पहले
 ही  तैयार  की  जा  चुकी  है,  तथा  आवास,  शिविर
 स्थल,  कैफेटीरिया  झादि  जैसी  सुविधाओं
 के  विकास  कार्य  को  978-83  की  पंचवर्षीय
 योजना  के  दौरान  हाथ  में  लिया  जाएगा  1

 Complaints  against  State  Bank
 Surat

 8542,  SHRI  HITENDRA  DESAI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  has  Government  received  com-
 plaints  aguinst  State  Bank,  Surat  for
 delay  in  payment  and  harassment  of
 poor  applicants  who  held  less  than
 30  of  000  denomination  notes;

 (b)  is  it  true  that  above  payments
 are  not  made  whereas  larger  amounts
 have  already  been  paid;  and

 (९)  will  Government  see  that  poor
 applicants  do  not  incur  harassment
 and  their  cases  are  immediately  dis-
 posed  of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  to  (c).
 Some  representations  were  received  to
 the  effect  that  the  State  Bank  of  India,
 Surat,  is  not  accepting  certain  declara-

 tions  w!  the  signatures  of  the  de-
 clarants  Rave  been  attested  by  func-
 tionaries  other  than  those  mentioned
 in  Section  7(3)  of  the  High  Denomina-
 tion  Bank  Notes  (Demonetisation)  Act,
 1978.  The  Reserve  Bank  has  advised
 the  parties  to  now  get  their  declara-
 tions  attested  by  the  authorised  func-
 tionaries  under  the  Act  to  enable  the
 State  Bank  of  India,  Surat,  to  act  on
 them.  Payments  are  made  irrespective
 of  the  amount  involved  provided  the
 declarations  are  in  order.

 Money  deyosited  by  various  organisa-
 tiums  in  Vijaya  Bank

 8543.  SHRI  K.  LAKKAPPA:  Wil.the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  seve-
 ral  Government  organisations,  semi-
 Government  organisations,  Govern-
 ment  Corporations,  Statutory  Bodies
 have  deposited  their  money  in  Vijaya
 Bank  as  against  the  nationalised
 Banks;  and

 (b)  if  so,  the  reasons  therefor  and
 full  details  thereof  and  remedial  mea-
 sures  proposed  to  be  taken  by  the
 Government?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 Reserve  Bank  of  India  have  reported
 that,  under  their  existing  arrangements
 for  collection  of  statistical  data  from
 banks,  information  in  regard  to  de-
 posits  of  Government  organisations  is
 not  separately  obtained.  However,
 under  the  existing  instructions,  public
 sector  undertakings,  local  bodies  and
 statutory  authorities  under  the  Cen-
 tral  Government  are  required  to  have
 banking  arrangements  only  with  public
 sector  banks.  Relaxutions  from  these
 instructions  are  given  on  merits.  Gov-
 ernment  have  no  information  that  in
 contravention  of  these  instructions
 public  sector  undertakings  etc.  under
 the  Central  Government  are  keeping
 deposits  with  the  Vijaya  Bank  Lid.
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 Inerease  in  the  price  of  Tea  in
 International  Market

 8544.  SHRI  0.  B.  CHANDRE
 GOWDA:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 has  been  increase  during  the  year
 ‘1976-77,  in  the  price  of  tea  in  the  In-
 ternational  Market;

 (b)  if  so,  the  details  regarding  the
 role  of  Indian  tea  export  and  the  de-
 tails  r2varding  the  foreign  exchange
 earned  by  India;  and

 (c)  whether  there  has  been  any
 increase  in  the  domestic  market  to
 meet  the  International  Market  de-
 mand  for  Indian  tea  and  if  so,  to
 what  extent  export  duty  was  impos.
 ed  per  kg.?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIi  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  Yes,  Sir.

 (b)  India’s  share  in  world  tea  ex-
 ports  is  a  little  over  29  per  cent.  Tve-
 tails  of  foreign  exchange  earned
 through  tea  exports  in  the  last  five
 years  is  at  under:

 Rs  crores

 1973-74  “4  85

 1974-75,  हा  223°53

 1975-76  298-29

 1976-77  295°  26

 1977-78°  55600
 *Eatimated

 (e)  The  production  of  tea  in  India
 reached  a  record  level  of  559.82  M.  Kgs.
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 during  977  which  was  48  M.  Kgs.
 more  than  in  1976.  The  International
 price  of  tea  went  up  steeply  in  early
 1977,  To  protect  the  domestic  con-
 sumer  from  this  increase  an  export
 duty  of  Rs.  5  per  kg.  was  imposed  as
 from  April,  1977.

 राष्ट्रीयकृत  बेंकों  द्वारा  बिहार  में  बेरोजगार
 स्मातकों  और  भूमिहीन  व्यक्तियों  को  ऋण

 8545.  शी  युवराज  :  क्‍या  बिस  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मार्च,  :977  श्रौर  978  की
 अवधि  के  दौरान  राष्ट्रीयकृत  बैंकों  द्वारा

 बिहार  के  कितने  बेरोजगार  स्नातकों  और

 भूमिहीन  व्यक्तियों  को  ऋण  दिये  गये  भौर
 कितनी  राशि  का  ऋण  दिया  गया;  अर

 (ख)  क्‍या  इन  बैंकों  ने  गत  दो  महीनों
 से  ऋण  देना  बन्द  कर  दिया  है  भौर  यदि  हां,
 तो  इस  के  क्‍या  कारण  हैं  ?

 थित  मंत्री  (भी  एच०  एम०  पटेल  )  Hy

 (क)  सूचना  देने  की  वर्तमान  प्रणाली  में

 बैंकों  द्वारा  विशेष  रूप  से  बेरोजगार  स्नातकों
 और  भूमिहीन  व्यक्तियों  को  दिए  गए  ऋणों
 के झांकड़े  इकट्ठे  करने  की  व्यवस्था  नहीं  है।
 अलबत्ता,  ऋणकर्ताओं  के  ये  वर्ग,  प्रपेक्षित
 क्षेत्रों  को  दिये  जाने  वाले  ऋणों  के  भ्रन्तर्गत
 झाते  हैं  ।

 बिहार  राज्य  में  उपेक्षित  क्षेत्रों  के
 सरकारी  क्षेत्र  के  बैंकों  द्वारा  दिये  मगे  ऋणों
 की  बकाया  राशि  विषयक  ताजा  उपयक्य
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 झांकड़े  मीचे  दिये  जा  रहे  हैं  —

 are,  977  +दिसम्बर,  977

 खातों  की  बकाया  खातों  की  बकाया
 संख्या  राशि  संख्या  राशि

 (करोड़  रुंपये)  (करोड़  रुपये)

 .  कृषि  84776  60.40  209847  69.  86,

 2.  छोटे  पैमाने  के  उद्योग  5072  33.70  7267  38.  54

 3.  सड़क  और  जल  परिवहन
 संचालक  28814  26.50  28236  29.0

 4.  खुदरा  ब्यापार  श्र  छोटे
 व्यवसायी  32302  2.85  36808  3.94

 5.  ब्यावसाथिक  और  स्वयं  नियो-
 जित  व्यक्ति.  2082i  2.34  22736  2.75

 28785  35.80  34894  154,16

 *  झ्रांकड़े  अनन्तितम  हैं  :

 (ख)  जी  नहीं  t  बल्कि  बैंक  इन  वर्गों  के
 ऋणकर्ताश्रों  को  ऋण  की  मात्रा  को  बढ़ाने  का
 प्रयत्न  कर  रहे  हैं  ।

 Appointment  of  Chairmen  of
 Nationalised  Banks

 8546.  SHRI  M.  RAM  GOPAL
 REDDY;  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  appointment  of
 Chairmen  of  at  least  two  nationalised
 banks  hag  not  been  announced  in-
 spite  of  the  fact  that  their  date  of
 retirement  has  expired  on  3st
 March,  ‘1978;  and

 (b)  if  so,  the  names  of  these  banks
 and  reasuns  for  not  announcing  the
 names  of  the  Chairmen?

 THE  MINISTER  OF  FINANCE
 (SHRI  ्.  M.  PATEL):  (a)  and  (b).
 The  current  term  of  appointment  of
 the  Chairmen  of  the  Syndicate  Bank

 805  L.S.—6

 and  the  United  Commercial  Bank
 expired  on  3l-3-978.  Shri  R.  Raghu.
 pathy  has  been  appointed  as  the
 Chairman  and  Managing  Director  of
 the  Syndicate  Bank  and  he  has  assum-
 ed  charge  with  effect  from  24th  April
 ‘1978.  The  question  of  appointing  a
 successor  to  the  present  Chairman  and
 Managing  Director  in  the  United  Com-
 mercial  Bank  is  under  the  considera-
 tion  of  the  Government.

 पर्यटन  विकास  के  लिये  सध्य  प्रदेश  को
 केन्द्रीय  सहायता

 8547.  भरी  सुकेख  सिंह:  बाय  बर्यटस
 शौर  नागर  जिमानन  मन्त्री  यह  बदाने  की
 कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  को  पर्यटन  विकास  के
 लिये  वर्ष  970  से  30  जून,  976  तक
 कितनी  केन्द्रीय  सहायता  दी  गई;  शौर
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 (@)  क्‍या  सरकार  ने  उन  मुद्दों  पर
 विचार  किया  है  जो  राज्य  के  पर्यटन  घिकास
 में  बाधक  हुए  हैं  ?

 पर्वडन  और  नागर  विमानन  संत्री  (भी
 चुकणोसम  कौशिक)  :  (क)  क्‍योंकि  चौथी
 पंचवर्षीय  योजना  आरम्भ  होने  के  साथ  केन्द्र
 द्वारा  प्रायोजित  स्‍्कीमों  को  समाप्त  कर
 दिया  गया  है,  केन्द्रीय  पर्यटन  विभाग  द्वारा
 राज्य  सरकारों  को  कोई  वित्तीय  सहायता  नहीं
 दी  जाती  है  1  तथापि,  970  से  976-77
 तक  की  प्रवधि  के  दौंरान  मध्य  प्रदेश  में  भ्रारम्भ
 की  गई  पर्यटन  स्कीमों  पर  केन्द्री य  क्षेत्र  में
 52,  ]  494-रुपए  (पर्यटन  विभाग  द्वारा
 (22,17.  494-रुपए,  भारत  पर्यटन  घिकास

 निगम  द्वारा  29,94.  000-  पए)  व्यय
 किए  गए  ।

 (ख)  पर्यटन  के  विकास  में  साधनों
 की  कभो  मुख्य  रूप  से  बाधक  रही  है

 Adjudication  proceedings  in  respect  of
 seizures  made  from  Jaipur  and

 Gwalior  Palaces

 8548.  SHRI  HARI  VISHNU  KAMATH:
 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  838  on  8th
 November,  977  regarding  seizures
 made  during  Emergency  from  Jaipur
 and  Gwalior  Palaces  and  state:

 (a)  whether  the  adjudication  pro-
 ceedings  in  respect  of  seizures  made
 during  the  Emergency  period  from
 Jaipur  and  Gwalior  palaces  have  been
 completed;  and

 (b)  if  so,  the  outcome  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  and  (b).
 The  adjudication  proceedings  under
 Gold  (Control)  Act  in  respect  of  an
 article  of  Gold  in  the  shape  of  a  parrot
 on  a  stand  weighing  83  gms.  valued
 at  Rs.  0.000  seized,  on  voluntarily
 being  produced  by  the  erstwhile  ruling
 family  of  Jaipur  during  the  Emerg-
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 ency  has  been  completed.  The  gold
 article  was  confiscated  but  allowed  to
 be  redeemed  on  a  fine  of  Rs.  2,000  in
 lieu  of  confiscation.  There  were  no
 other  seizures  during  the  emergency.
 Seizures  made  in  Jaipur  Palaces  under
 gold  (Control)  Act  prior  to  emergency
 have  been  adjudicated.

 The  adjudication  of  the  Gold  Con-
 trol  Case  in  respect  of  seizures  made
 from  Gwalior  Palace  are  expected  to
 be  finalised  shortly.

 Steps  to  check  smuggling  of  Tea

 8549.  SHRI  PURNA  SINHA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  the  fact  that  a  large  quantity  of
 tea  produced  in  Eastern  India  viz.,
 Assam,  West  Bengal  is  being  trans-
 ported  by  road  every  now  and  then
 to  Amritsar,  Waji  Bander  and  Sun-
 darnagar  direct  from  the  factories;

 (b)  whether  it  is  a  fact  that  these
 three  places  not  being  centres  of  tea
 consumption  proportionate  to  the
 quantities  received,  the  tea  is  being
 regularly  smuggled  out  of  India  with-
 out  paying  the  export  duty  imposed;
 and

 (९)  what  steps  the  Government
 propose  to  take  to  prevent  such
 smuggling  and  to  bring  the  export
 into  the  regular  channel?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  and  (b).
 Reports  received  by  the  Government
 have  not  revealed  that  large  quanti-
 ties  of  tea  are  being  transported  by
 road  regularly  to  Amritsar  and  other
 places  direct  to  from  factories.  There
 is  also  no  indication  that  large  quanti-
 ties  of  tea  are  being  smuggled  out  of
 India  to  Pakistan.

 (ec)  The  Border  Security  Force  and
 Customs  Prevenfive  and  Intelligence
 formations  along  the  Indo-Pakistan
 border  have  been  alerted  to  intensify
 their  vigil  so  that  any  attempts  at
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 smuggling  of  tea  out  of  India  are
 effectively  thwarted.

 Projects  sponsored  by  Agricultural
 Refinance  Corporation

 8550.  SHRI  ANNASAHEB  GOT-
 -KHINDE:;  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state  the  broad
 particulars  of  the  projects  sponsored
 -by  Agricultural  Refinance  &  Develop-
 -ment  Corporation  which  recently  were
 ior  are  being  negotiated  for  assistance
 from  the  World  Bank?.

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  The  Corpora-
 tion  has  negotiated  in  March  1978,  the
 Karnataka  Irrigation  Proejct  involy-
 ing  International  Development  Agency
 -assistance  of  $  26  million  ($7  million
 are  to  be  routed  through  the  Corpora-
 tion).  Three  projects  are  currently

 ‘being  negotiated  in  Washington  w'th
 International  Development  Agency.
 The  Projects  are:—

 (’)  Jammu  and  Kashmir  Horticul-
 ture  Project,  (2)  Andhra  Fisheries

 ‘Project  and  (3)  National  Seeds  Pro-
 ject  (Phase  II).  As  per  information
 vavailable,  the  Jammy  and  '  Kashmir
 Project  envisages  financial  outlay  of
 Rs.  2.6  crores  towards  construction
 of  5,000  storage  units  for  apples,  25
 apples  grading  and  packaging  centres,
 ‘20  walnut  grading  and  processing  units
 2  fruit  processing  plants  and  one  tran-
 shipment  centre  at  Haryana/Delhi
 border  and  mushroom  production
 units.  The  Andhra  Fisheries  Project

 contemplates  fishery  development  pro-
 gramme  at  Visakhapatnam  and  Niz-

 _amapatnam.  The  National  Seeds  Pro-
 ject  represents  the  second  phase  of  the
 ‘setting  up  of  processing  units  for  pro-
 ‘duction  of  certified  seeds  in  five
 States.

 ‘Improvement  in  the  Runway  at  Port
 Biair  Airport

 855l.  SHRI  MANORANJAN  BHAK-
 “TA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Government  ig  aware
 of  about  the  need  for  improvement  of
 the  runway  at  Fort  Blair  and  a  pro-
 posal  for  68  lacs  is  pending  before  the
 Government  of  India  and  if  so,  What
 is  the  decision  of  the  Government  of
 India;

 (b)  whether  Government  is  aware
 that  there  is  no  lounge  in  the  airport
 and  inadequate:  sitting  arrangement
 causing  lot  of  inconvience  for  the
 passengers;  and

 (c)  if  so,  what  action  Government
 contemplate?’

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a)  Yes,  Sir.  An
 estimate  for  the  improvement  of  the
 runway  amounting  to  Rs.  33.09  lakhs
 has  been  sanctioned  and  the  work  is
 nearing  completion.  There  is  no  pro-
 posal  of  an  estimate  for  Rs.  68  lakhs
 as  referred  to.

 (b)  and  (c).  The  terminal  building
 which  is  temporary  in  nature,  consists
 of  %  blocks,  two  of  which  are  used  as
 Arrival  Hall  and  Departure  Hall.  To
 provide  additional  seating  arrange-
 ments  in  the  Passenger  Lounge,  an
 estimate  amounting  to  Rs.  9,000  has
 recently  been  sanctioned  for  purchase
 of  cane  chairs.

 सिनेमा  कलाकारों  पर  झ्रायकर  को  बकाया
 राशि

 8552.  श्री  सानु  कुमार  शास्त्री  :  क्या
 बित  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  धर्ष  975-76 शर  976-77
 में  सिनेमा  कलाकारों  पर  भ्रायकर  की  कितनी
 राशि  बकाया  है;  और

 (ख)  इस  राशि  को  वसूल  करने  के
 लिए  क्‍या  कार्यवाही  की  जा  रही  है  ?

 जिस  मंत्रालय  सें  राज्य  मंत्री  (श्री
 जलफिकारउल्ला  )  (क)  शर  (ख)
 अपेक्षित  सूचना  तत्काल  उपलब्ध  नहीं  है
 जिन  फिल्‍म  कलाकारों  की  तरफ  प्रायकर
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 की  बकाया  है  उन  सब  के  बारे  में  मांगी  गई
 सूचना  इकट्ठी  करने  में  पर्याप्त  समय  तथा
 श्रम-लगगा  ।  जिन  फिल्‍म  कलाकारों  की  तरफ
 कर  निर्धारण  वर्ष  i975-76  भ्थवा  976—
 77  waar  दोनों  ही  वर्षों  के  सम्बन्ध  में
 सकल  प्रायकर  की  बकाया  3i-3-978  को
 0,000/-%o  भ्रथवा  उस  से  भ्रधिक  की  भी,

 उन  के  बारे में  सूचना  इकट्ठी  की  जा  रही  है
 क्रौर  यथा  सम्भव  शीघ्र  ही  सदन  पटल  पर
 रख  दी  जायेगी  ।

 Shares  of  S.C,  and  S.T.  in  posts  filled
 in  each  category  in  the  Ministry

 8553.  SHRI  R.  N.  RAKESH:  Will  the
 Minister  of  COMMERCE,  CIVIL  SUP-
 PLIES  AND  COOPERATION  be  pleas-
 ed  fo  state:

 (a)  total  number  of  posts  filled  in
 each  category  of  posts  in  respect  of
 Commerce,  Civil  Supplies  and  Co-
 operation  Ministry,  its  attached  and
 subordinate  officés  including  the  public
 sector  undertakings  for  the  entire
 period  cf  Janata  Government  regime
 with  specific  shares  of  S.C.  and  S.T.
 in  such  employment  and  also  the
 number  of  posts  de=reserved  in  each
 category  and  reasons  thereof;  and

 ¢b)  total  number  of  departmental
 promotions/upgradation  of  posts  in
 each  category  of  posts  and  how  many
 posts  have  gone  to  S.C.  and  S,.T.?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  and
 (b).  The  information  is  heing  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 झान्तरिक  सुरक्षा  बनाये  रखना  झ्धिनियम
 के  प्रन्तगंत  नजरबन्द  हुए  लोगों  को
 राष्टीयकृत  बेंकों  द्वारा  कम  ब्याज  पर

 दिया  गया  ऋण

 8554.  हा०
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 क्या  बिस  मंत्री  यह  बतान  की  कृपा  करेंगे  कि)
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 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 सभा  मैं  यह  घोषणा  की  थी  कि  झांतिरिक
 सुरक्षा  बनाये  रखना  भ्रधिनियम  (भीसा)
 के  भ्रन्तगंत  नजरबन्द  किए  गए  राजनीतिक
 बंदियों  को,  जिन  के  परियारों  ने  कठिनाइयों
 का  सामना  किया  है,  राष्ट्रीयकृत/वाणिज्यिक
 बैक  कम  ब्याज  दर  पर  उन  के  पुनर्वास  हेतु
 ऋण  देंगे;

 (ख)  क्‍या  यह  भी  सच  है  कि  इस  भाशय
 के  भादेश  बैकों  को  दे  दिये  गये  हैं;  भ्रौर

 (ग)  यदि  हां,  तो  977-78
 मध्य  प्रदेश  के  किन  किन  राष्ट्रीयक्रृत  बैंकों  ने
 किन  किन  लोगों  को  ऋण  दिया  है  ?

 बिस  मंत्रों  भी  एच०  एम०  बढ़ेल)  ४

 (क)  धौर  (ख).  सरकारी  क्षेत्र  के  बैंकों  को
 निर्देश  जारी  कर  दिये  गये  हैं  कि  व  उपेक्षित
 क्षेत्रों  में अपनी  किसी  भी  चालू  योजना  के
 अ्रन्तर्गत  अधिक  रूप  से  सक्षम  उद्यमों  के
 लिए  प्राथमिकता  के  भ्राधार  पर  उन  आवेदकों
 को  उदार  शर्तों  पर  ऋण  प्रदान  करे  जो
 आपातकाल  के  दौरान  केचल  तत्कालीन
 प्रतिबंधित  संगठनों  की  सदस्यता  श्रथथा
 झपने  राजनीतिक  सम्बन्धों  क ेकारण  ही  मीसा
 अथवा  डी०प्राई०एस०भ्राई ०  श्रा  °°  के  भ्रधीन  6
 माह  भ्रथवा  इस  से  भ्रधिक  के  लिये  बन्दी  बनाये
 गये  थे  या  सजायाफ्ता  रहे  शौर  जो  भ्रपनी
 जीघिका  के  लिये  बैंक  की  सहायता  के  बिना
 कोई  झाधिक  गतिविधि  नहीं  चला  सकते  हैं
 जब  भी  कोई  ऋणकर्ता  विभेदी  ब्याज  दर
 योजना  के  भ्रन्तगगंत  कम  ब्याज  दर  पर  ऋण
 प्राप्त  करने  का  पात्र  होता  हैं  तो  बैंक  इस
 योजना  की  शर्तों  के  भ्रनुसार  उसे  सहायता
 प्रदान  करते  हैं  ।

 (ग)  बैंकों  से  प्राप्त  सूचना  यह  प्रकट  करती
 है  कि  वे  इस  सलाह  के  भ्रधीन  सहायता  प्रदान
 कर  रहे  हैं  ।  यद्यपि  उपेक्षित  क्षेत्रों  में  छोटे
 ऋषणकताग्रों  के  लिये  बैंकों  की  चालू  योजनाग्रों
 की  शर्तों  के  भ्रधीन  सहायता दी  जा  रही  है,
 लकिन  मीसा/डी०  झाई०  एस०  पश्राई०  रण
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 के  धीन  भन्दियों  को  दी  गई  सहायता  के
 सम्बन्ध  में  भलग  से  कोई  भांकड़े  नहीं  रखे
 जाते  ।

 ‘Source  of  Capital  of  Owners  of
 “Star-Hotel,  Bar  and  Cinema  Hall  in

 Dhanbad  Industrial  Belt

 8555.  SHRI  A.  K.  ROY:  Will  the
 ‘Minister  of  FINANCE  be  pleased  to
 State:

 (a)  whether  within  last  five  years
 there  has  been  sudden  increase  in
 the  number  of  “Star-Hotel”,  Bar,  and
 ‘Cinema  hall  in  the  country  in  general
 and  Dhanbad  industrial  belt  in  parti-
 scular;

 (b)  whether  it  is  a  fact  that  as  in
 most  of  the  places  in  Dhanbad  all  the
 establishments  are  based  on  unacco.
 unted  money  without  any  bonafide

 source  and  income-tax  return;  and

 (c)  whether  the  Government  970-
 pose  to  work  a  thorough  probe  into
 the  source  of  capital  of  the  owners  of
 all  these  establishments  of  luxury?

 THE  MINISTER  OF  STATE  IN  THE
 ‘MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  Approval
 and  classification  of  hotels  on  the  Star
 ‘system  was  discontinued  in  1973,  In-
 formation  as  to  the  number  of  hotels,
 bars  and  cinema  halls  in  the  country

 ‘at  different  points  of  time  is  not
 available.  Collection  thereof  involves
 ‘expenditure  of  considerable  time  ond
 energy  which  may  गण  be  commen-
 surate  with  the  results  that  are  ‘ikely

 to  be  achieved.  Information  available
 shows  that  a  number  of  cinema  halls,
 bars  etc,  have  come  up  in  the  Dhan-
 bad  industrial  belt  during  the  last
 five  years.

 (b)  No,  Sir.
 (c)  The  Income-tax  authorities  are

 ‘conducting  survey  operations  to  dis-
 ‘cover  new  assessees  including  those
 engaged  in  running  hotels,  bars  and
 exhibition  of  films.  Enguiries  aS
 called  for  are  being  made  in  all  cases
 of  suspected  tax  evasion;  penal  pro-
 ceedings  being  initiated  wherever

 warranted.

 Business  of  L.LC,  during  March,  978

 8556,  SHRI  G.  S.  REDDI:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  the  Life  Insurance
 Corporation  business  in  March,  4978
 has  been  badly  hit;  and

 (b)  if  so,  reasons  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  No,  Sir.
 The  new  business  of  the  Corporation
 in  India  under  individual  assurances
 during  March,  978  compared  with  the
 business  in  March,  977  was  as
 under:—

 (In  crores  of  rupees)
 March,  March,

 S977  7978
 Sum  proposed  —  348 99  339°  588
 Sum  assured  =  47920  467  a7

 *Figures  subject  to  audit.

 (b)  The  marginal  shortfall  in  busi-
 ness  during  March,  1978,  as  compared
 with  the  business  in  March,  977  is
 attributable  to  the  strike  by  the  Deve~
 lopment  Officers  in  March,  1978.

 Sale  of  Tea  Gardens  by  Sterling  Tea
 Companies

 8557,  SHR]  K.  B.  CHETTRI:  will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  Sterling  Tea  Com-
 panieg  have  decided  to  sel]  their  tea
 garden;  and

 (b)  if  180,  what  is  the  reaction  of  the
 Government?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 In  terms  of  section  29  of  the  Foreign
 Exchange  Regulation  Act,  ‘1973,  ster.
 ling  tea  companies  have  to  convert
 themselves  into  Indian  companies  in
 which  the  non-resident  shareholding
 is  not  to  exceed  74  per  cent,  While
 there  have  been  a  few  cases  of  out-
 right  sale  of  tea  estates,  the  most



 जा  Written  Answers

 common  method  of  Indianisation  pro-
 posed  by  the  sterling  tea  companies
 consists  of  a  group  of  sterling  tea
 companies  merging  into  Indian  comp-
 anies  formed  for  the  purpose  of  taking
 over  their  assets  and  liabilities.  In
 cases  where  the  sterling  tea  comp-
 anies  have  sought  permission  for
 sale  of  their  estates,  it  has  been  given
 after  due  valuation.

 Import  of  Raw  Cashew

 8558.  SHRI  C.  K.  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  the  quantity  of  raw  cashew  im-
 Ported  during  the  last  six  months;

 (b)  the  quantity  allotted  to  the
 State  of  Karnataka  out  of  it;  and

 (c)  the  total  quantity  of  raw  cashew
 proposed  to  be  imported  during  the
 remaining  part  of  the  current  year?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVII.  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  (a)
 to  (c).  During  the  last  six  months
 (October,  977  to  March,  978)  a
 total  quantity  of  9.500  metric  tonnes
 of  raw  cashewnuts  was  imported.
 Out  of  this  a  quantity  of  1,000  metric
 tonnes  was  allotted  to  factories  situat-
 ed  in  Karnataka.

 For  the  year  1978-79,  the  Cashew
 Corporation  of  India  are  hopeful  of
 being  able  to  import  about  60.000  to
 70,000,  metric  tonnes  of  raw  cashew-
 nuts.

 Working  of  Super  Bazar

 8559.  CHOWDIIRY  BALBIR  SINGH:
 Will  the  Minister  of  COMMERCE.
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  when  the  Super  Bazar  Coopera.
 tive  Society  Limited  was  set  up  in
 Dethi;

 (b)  how  much  capital  Government
 has  invested  in  the  said  Bazar;
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 (९)  how  many  branches  are  func-
 tioning  at  New  Delhi  ang  Delhi  and.
 how  many  more  Government  proposed.
 to  open  in  the  next  two  years;

 (d)  whether  the  said  Super  Bazar
 is  working  on  commercial  lines  and
 what  are  the  profits  and  loss  accounts
 for  the  last  five  years:  and

 (e)  what  further  steps  Government
 are  considering  to  modernise  the
 working  of  the  Super  Bazar?

 THE  MINISTER  OF
 THE  MINISTRY
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL):  (a)  The  Coopera-
 tive  Store  (Super  Bazar)  Limited,
 New  Delhi,  was  registered  on  25th
 June,  1966.  and  started  functioning  on
 l5th  July,  1966.

 STATE  IN
 OF  COMMERCE

 (b)  The  Government  have  invested
 a  sum  of  Rs.  79.24  lakhs  as  share
 capital  in  this  institution,  besides  an
 outstanding  loan  of  Rs.  93.30  lakhs.
 and  subsidies  to  the  extent  of  Rs.  1.81
 lakhs.

 (c)  34  branches  are  functioning  at
 present  in  Delhi  and  New  Delhi  areas.
 The  Management  of  the  Super  Bazar
 has  plans  to  sct  up  another  70  new
 branches  subject  to  suitable  accom-
 modation  being  made  available  by
 the  concerned  local  authorities.

 (d)  The  Super  Bazar  has  been  mak-
 ing  marginal  net  profit  from  the  year
 1972-73,  and  profits  for  the  years  1972-,
 73  and  ‘1973-74  accounts  of  which  have
 been  audited.  were  Rs.  70.5]  lakhs
 and  Rs.  066  lakhs  respectively.  The
 accounts  for  the  subsequent  years
 are  under  audit.

 (e)  Government  have  recently  re-
 constituted  the  Managing  Committee
 of  the  Super  Bazar  and  the  Manage-
 ment  of  the  Cooperative  Store  are
 taking  further  steps  to  improve  the
 sales-turnover  and  rationalise  its
 operational  and  business  procedures
 and  reduction  in  overhead  expenses.
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 Tourist  Complex  at  Parakka  in
 West  Bengal

 8560.  SHRI  DINEN  BHATTA-
 CHARYA:  Will  the  Minister  of  TOU-
 RISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  the  Government  pro-
 9086  to  set  up  a  tourist  complex  at
 Farakka  of  West  Bengal;

 (b)  if  8०,  when;  and

 (c)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 to  (c):  There  is  70  proposal  under
 consideration  of  the  Government  at
 present  to  set  up  a  tourist  comp-
 lex  at  Farakka  in  West  Bengal  due
 mainly  to  constraint  on  resources
 necessitating  a  selective  approach.

 Utilization  of  Old  Caravelle  Aircrafts

 8561.  SHRI  R.  P.  DAS:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Indian  Airlines  is
 planning  to  phase  out  its  caravelle
 fleet  completely  with  the  acquisition
 of  a  few  more  new  Boeing  737’s;

 (b)  if  so,  what  are  the  reasons;  and

 (c)  whether  these  Indian  caravelles
 will  be  utilised  on  the  Gulf  routes?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 Indian  Airlines  is  planning  to  phase
 out  its  Caravelle  aircraft.

 (b)  This  is  because  of  the  compa-
 ratively  high  operating  cost  and  diffi-
 culty  in  obtaining  spare-parts  for  the
 Caravelle.

 (c)  No.  Sir.  Not  by  Indian  Air
 lines.

 Jobs  to  Dependant,  of  Retiring  Per-
 sonnel  of  Indian  Audit  and  Accounts

 Department
 8562.  DR.  V.  A.  SEYID  MUHAM-

 MAD:  Will  the  Minister  of  FINANCE
 be  pleased  to  state  whether  steps  are
 proposéd  to  be  taken  to  give  jobs  to
 the  dependants  of  the  retiring  person-
 nel  of  the  Indian  Audit  and  Accounts
 Department?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  No,  Sir.
 Under  the  existing  rules,  cases  of
 sons/daughter,  and  near  relatives  of
 the  employees,  who  die  in  harness  or
 are  boarded  out  on  medical  grounds
 and  the  family  is  found  in  indigent
 circumstances,  alone  can  be  consider-
 ed  for  appointment  on  compassionate
 grounds  by  relaxing  the  normal  pro-
 cedure  for  recruitment.

 Foreign  Exchange  Entitlement

 8563,  SHRI  PRASANNBHAI  MEH-
 TA:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Reserve  Bank  of  India
 has  raised  the  foreign  exchange  en-
 titlement  for  every  individual  and
 business;

 (b)  if  so,  the  details  ang  reasons
 therefor;  and

 (c)  to  what  extent  it  will  help  the
 Government?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (०).
 Reserve  Bank  of  India  hag  recently
 raised  the  foreign  exchange  entitle.
 ment  for  travel  abroad  of  individual
 and  business  visits,  the  details  of
 which  are  given  hereunder:—

 (i)  The  foreign  exchange  under
 the  Foreign  Travel  Scheme  has
 been  increased  to  five  hundered
 dollars,  once  in  every  two  years,
 irrespective  of  the  airline  on  which
 the  travel  is  made.
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 (il)  Foreign  exchange  for  busi  ness  visits  etc,  are  given  below:—~
 (A)  Business  Visits

 Sr.  Busi  Jr.  Bi
 Group  ‘A’  —Nigeria  &  SaudiArabia.  US$  r20  s

 (to  be  released  fora  maximum
 period  of  10  days)

 Group  A—Western  Hemisphere  (including  Weat  Indies)  Kuwait,  US  ¢  100°  US  $.  १5 Dubai,  Abu  Dhabi,  Qatar,  Oman  and  Baharain
 Group  B—U.K.,  Continent  of  Europe,  Iran,  Japan  and  Libya  US  95  US$  70
 Group  C—Other  countries  :  US$  85  US$  65

 Bilateralcountries  Rs.  750  Rs,  550

 (B)  Allowance  for  attending  conferences
 The  foreign  exchange  admissible  for  attending  International  conferen-

 ves  will  be  the  same  as  admissible  to  junior  businessmen  for  business
 visits,  indicated  at  (A).

 (C)  Entertainment  allowance
 Seniar  Executives  $  500
 Junior  Executives  $  250
 Travelling  Salesmen  .  :  $250

 Thee  scales  will  apply  to  eatertainm:nt  i  the  case  of  blanket  permit  holders  also.
 4०)  Short  term  specialised  Training

 For  the  first  month  A  $Goperdiemi.e.$:800  for  a
 month

 Far  the  second  and  subsequent  .months,  upto  G  months  §  40  per  diem  i.e,  ।  72060  per inall.  month  for  five  months

 Tota.  नि  $  7800  {1800  plus  6000)

 rlowever  for  period  exceeding  6months.  a  uniform  scale  of  $  750/-
 per  month  will  apply.
 4E)  Incidentals  for  persons  going  abroad  on  the  invitation  of  foreign
 Government,  attending  international  conferences/seminars  on  _  hospitality
 of  overseas  sponsors,  leading  scientists  etc.,  going  on  institutional  hos-
 pitality  and  wives  of  businessmen  accompanying  their  husbands  and
 getting  full  hospitality  from  overseas  associates  of  businessmen.

 s.  100/-  for  first  5  days,  there  after  @5/-  per  diem.
 (ii)  Foreign  exchange  release  for  studies  abroad.—The  foreign  exchange

 for  maintenance  etc.  of  students  going  abroad  for  higher  studies  has  also
 been  increased  and  is  indicated  as  under:

 USA'CGanada  U.K.  Other  countries
 A.  Maintenance.  नि  US$  4000  (pa  US,  $  3000  9.  ६.  US  $  3000  9.8.
 B.  Initial  Equipment  allowance  US$.  300  US  8.  250  US$  250
 .  Pre-Session  allowance  US$  i65  US  §.  320  US$  20
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 In  addition,  foreign
 actuals  as  certified  by

 (iv)  Government

 exchange  for  tuition  fees  is  released  on  the  basis  of
 the  foreign  institutions.

 has  also  raised  overall  quota  available  to  Members
 of  Parliament  for  study  tours  from  Rs.
 ‘scales  on  which  foreign  exchange  will  be  released

 -18,000/-,  to  Rs.  27,000/-.  The
 to  Members  of  Parlia-

 ment  for  study  tours  has  also  been  revised  as  under:—

 (a)  For  the  first  month  y
 (b)  For  the  second  and  subsequent  months  upto  six

 monthsinall  —

 (c)  For  period  exceeding  6  months  at  the  uniform  scale  of
 The  scale  of  release  of  foreign

 exchange  for  spouses  accompanying
 Members,  will  be  $  25  per  diem.

 The  main  reasons  for  the  increase
 of  foreign  exchange  entitlement  are
 as  under:

 (i)  To  offset  the  increase  in  the
 cost  of  living  abroad;
 (ii)  to  prevent  leakage  of  foreign
 exchange  which  was  taking  place
 through  reciprocal  arrangements;

 (iii)  to  reduce  malpractices,;  and
 (iv)  to  promote

 of  business  visits.
 exports  in  case

 This  liberalisation  of  foreign  ex-
 change  entitlements  for  legitimate
 purposes  is  expected  to  assist  the
 travelling  public.  And  to  the  extent,
 it  is,  satisfied,  must  be  considered  as
 of  help  to  Government.

 Abolition  of  Levies  on  Tractors
 8564.  SHRI  G.  M.  BANATWALLA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 abolish  or  to  reduce  the  levies  on
 tractors  and  farm  machinery  with  a
 view  to  brfng  down  their  prices;  and

 (b)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  and  (b).
 Under  notification  No.  335/77-Central
 Excises  dated  2-12-1977,  Tractors  of
 Draw  Bar  Horse  Power  32  and  below
 have  been  exempted  from  the  whole

 $  Gol.  per  diem

 $  40f-  per  diem  i.e.,
 $  ‘1200/-  per  month

 $  750/-  per  month.
 of  the  excise  duty  leviable  thereon.
 Similarly  power  tillers  have  been  ex-
 empted  under  notification  No.  77/
 77-Central  Excises  dated  ‘18-6-1977.

 A  request  for  the  grant  of  exemp-
 tion  from  payment  of  Central  Excise
 duty  for  agricultural  tractors,  irres-
 pective  of  the  Horse  Power,  is  under
 examination  of  Government.

 Renewal  of  Contracts  of  General
 Insurance

 8565.  DR.  SUBRAMANIAM  SWAMY:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  80  per  cent  contracts
 of  General  Insurance  are  routine  con-
 tracts  which  are  renewed  on  the  same
 printeq  policy  forms  every  year;

 (b)  whether  crores  of  rupees  are
 spent  on  printing  of  the  policy  forms
 und  allied  papers;

 (c)  whether  it  is  a  fact  that  G.LC.
 contemplates  to  purchase  machines  for
 doing  partial  mechanisation  and  thus
 to  spend  crores  of  rupees;

 (d)  if  it  ig  so.  why  routine  policies
 issued  every  year  on  same  terms  and
 conditions  are  not  got  printed  in  the
 shape  of  booklets  just  like  Radio
 Licence  ang  renewed  every  year  by
 fixing  appropriate  Insurance  stamps
 to  save  public  exchequer  from  waste
 to  the  tune  of  tens  of  crores;  and

 (e)  what  action  is  proposed  to  he
 taken  in  this  direction?

 THE  MINISTER  OF  FINANCE
 (SHRI  प्र.  M.  PATEL):  (a)  No,  Sir.
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 Policies  of  General  Insurance  are
 renewed  every  year  by  way  of  sepa-
 rate  endorsements  and  not  by  way

 of  fresh  policies.

 (by  The  number  of  documents  issu-
 ed  every  year  is  about  50  lakhs,  on
 which  the  printing  cost  comes  to
 about  one  rupee  per  document.

 (c)  No  such  proposal  is  at  present
 under  consideration.

 (a)  Does  not  arise.  Moreover,  it  is
 not  possible  to  issue  and  renew  poli-
 cies  in  the  shape  of  booklets  just

 like  Radio  Licence,  as  the  nature  of
 covers,  sums  insured  and  terms  of
 contract  ete.  differ  from  policy  to
 policy,  from  client  to  client  and  from
 year  to  year.

 (e)  Does  not  arise.

 Proposal  to  regulate  Trade  in  Edible
 Olis

 8566.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  COMMERCE,  CIVIL  SUP-
 PLIES  AND  COOPERATION  _  be
 pleased  to  state:

 (a)  whether  any  long  term  regula.
 tion  of  trade  in  edible  oils  iz  being
 contemplated  to  regulate  price  fiuctua-
 tion  in  this  commodity;

 (b)  if  so,  whether  existing  traders
 associations  will  be  utilised  in  imple-
 menting  these  regulations;  and

 (ey  if  so,  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  to  (c).  A  massive
 ‘production-cum-distribution  system,

 which  also  proposes  {o  cover  edible
 Oils  and  vanaspati,  has  been  finalised
 and  circulated  to  the  State  Govern-
 ments  for  comments.  In  implement.
 ing  this  system,  optimum  use  will  be
 made  of  the  existing  infrastructural
 facilities  in  the  private,  public  and
 cooperative  sectors.
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 Depositing  of  Income-tax  by  M/s.
 Kores  India

 8567.  SHRI  RAMESHWAR  PATI-
 DAR:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  M/s.
 .Kores  India  have  not  been  depositing ‘the  income-tax  amount  deducted  at
 source  from  the  galarieg  etc.  of  their
 employes  ana  others;

 (b)  if  so,  the  action  Government
 contemplate  to  take  or  already  taken,

 (०)  ‘the  amount  recovered  ag  penal.
 ty;  and

 (d)  other  action  taken  in  connec-
 tion  therewith?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  (a) Some  delays  have  been  noticed  in  the
 Payment  of  tax  deducted  at  source
 from  salaries  by  M/s.  Kores  India.  As
 regards  deduction  of  tax  at  source
 from  payments  other  than  salaries,  no
 delay”in  making  the  deposit  of  such
 tax  has  come  to  notice.

 (b)  to  (d).  A  show  cause  notice
 has  already  been  issued  for  levying penalty  as  required  under  section
 20I(l)  read  with  22()  of  the  Income-
 tax  Act,  ‘1961.  Action  has  also  been
 initiated  for  charging  interest  for  the
 belated  payments.

 Setting  up  of  Joint  Ventures  Abroad
 8568.  SHRI  K.  A.  RAJAN:  Will the  Minister  of  COMMERCE,  CIVIL

 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  Government  have  for-
 mulated  any  fresh  proposal  regarding the  setting  up  of  joint  ventures
 abroad;  and

 (b)  if  so,  the  details  thereof?
 THE  MINISTER  OF  STATE  IN THE  MINISTRY  OF  COMMERCE AND  CIVIL  SUPPLIES  AND  CO-

 OPERATION  (SHRI  ARIF  BEG):
 (a)  and  (b).  Government  have  since
 reviseq  the  Guidelines  governing
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 Indian  Joint  Ventures  abroad  a  copy
 of  which  is  attached.
 Guidelines  Governing  Indian  Joint

 Ventures  Abroad
 l.  The  Ministry  of  Commerce

 shall  be  the  focal  point  for  ap-
 proving,  monitoring  gnd  evaluating
 all  proposals  of  Indian  entrepreneurs
 for  joint  ventures  abroad.

 2.  There  shali  be  an  Inter-Minis-
 terial  Committee  on  Joint  Ventures
 abroad.  This  Committee  will  consist
 of  the  representatives  of  the  Minis-
 tries  of  Commerce,  External  Affairs,
 Finance  (Deptt.  of  Economic
 Affairs),  Industry,  D.G.T.D.,  ang  the
 Deptt.  of  Company  Affairs,  The
 Committee  shall  be  presided  over
 by  the  Secretary|Additional  Secre-
 tary  of  the  Ministry  of  Commerce.

 3.  This  Inter-Ministerial  Commit-
 tee  shall  consider  and  decide  all  pro-
 posals  for  joint  ventures  abroad  in-
 dustrial  or  otherwise  such  as  con-
 sultancy,  exploration  of  minerals  and
 service  ventures  like  hotels,  restau-
 rants  etc,

 4.  The  Ministry  of  Commerce  will
 Provide  Secretarial  assistance  to  this
 Committee  and  shall  arrange  to  place
 all  proposals  for  joint  ventures
 abroag  before  tnis  committee  end
 convey  the  decisions  of  the  Commit-
 tee  to  all  concerned.

 5.  The  decisions  of  this  Committee
 on  all  the  proposals  for  joint  ven-
 tures  abroad  shal]  be  final  in  all
 respects.  The  Committee’s  clearance
 for  export  of  raw  materials  includ-
 ing  controlled  items  will  be  consi-
 dereq  as  final  and  the  directions
 shal]  be  complied  with  by  all  con-
 cerned  authorities  without  further
 reference  or  scrutiny.  For  this  pur-
 pose,  the  concerneg  agencies  or  de-
 partments  shall  be  invited  to  the
 meeting  of  the  Inter-Ministerial
 Committeg  on  Joint  Ventures  Abroad
 in  which  the  proposals  involving
 Such  exports  are  considered.  Ap-
 proval  of  proposal  by  this  Committee
 will  include  clearance  under  ‘Sec-
 tion  372  of  the  Companies  Act.

 6.  The  Inter-Ministerial  Com-
 mittee  on  Joint  Ventures  would  con-
 sider  the  proposals  for  joint  ven-
 tures  abroad  on  the  basis  of  the  fol-
 lowing  guidelines:

 (a)  Participation  by  Indian  rar-
 ties  wil!  have  to  be  in  accordance
 with  the  Rules  and  Regulations  of
 the  Country  where  the  project  is
 to  be  located.  Association  of  loca)
 parties,  local  development  banks.
 and  financial  jnstitutiongs  should
 be  encouraged  to  the  maximum
 extent  feasible.

 (b)  Indian  participation  should
 normally  be  in  the  form  of  export
 of  indigenous  plant  and  machi-
 nery  equipment  requireg  for  the
 joint  ventures,  However,  on  merits
 of  each  case,  participation  in  one
 or  more  of  the  following  forms
 May  also  be  considered  by  the
 Committee:

 (i)  Export  of  know-how;
 (i)  Capitalisation  of  service

 fees,  royalties  and  other  payments;
 (iii)  Raising  of  foreign  exchange

 loans  abroad;
 (iv)  Grant  of  loans  by  Indian.

 participating  companies  to  the
 joint  venture  units.

 (c)  Normally  cash  remittance
 will  not  be  allowed  for  meeting
 equity  contribution  but  the  hard
 and  deserving  cases  will  be  consi-
 dered  on  merits  and  on  considera-
 tion  of  the  fields  of  Colla.
 boration.  For  example,  cash  re-
 mittance  may  be  considereq  in
 Cases  Of  consultancy  and  other
 service  ventures,  While  consider-
 ing  such  cases,  it  should  be  seen
 that  substantial  exports  of  capital goods  and  services  are  envisaged over  a  Jong  period  of  time.

 (d)  Necessary  powers  have  been
 delegated  to  the  Reserve  Bank  of India  to  consider  requests  for
 release  of  foreign  exchange for  meeting  Preliminary  ex.
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 penses  in  connection  with  setting
 up  the  joint  venture  compaty,
 visits  of  technica]  and  manage-
 rial  personnel  etc,  Foreign  ex-
 chan  release  for  follow-up  visits
 by  technical  and  managerial
 personnel  after  the  formation
 of  joint  venture  company  will
 also  be  decideg  by  the  RBI  within
 its  own  powers,  Reference  to  the
 Ministry  of  Commerce  or  Deptt.
 of  Economic  Affairs  for  the  pur-
 pose  of  such  foreign  exchange  re-
 leases  will  not  be  necessary.

 (e)  Requests  for  contribution
 to  right  issues  additional  equity
 in  the  joint  venture  project  will
 ‘be  considered  on  merits  in  the
 light  of  past  performance  of  the
 project  and  other  financial  details.
 ‘Such  contributions  shall  be  nor-
 mally  through  exports  of  machi-
 nery  equipment  but  in  exceptional
 cases  exports  of  components  and
 raw  materials  may  also  be  allowed
 on  merits  of  each  case.

 (t)  Machinery  _  etc.  exported
 should  be  of  Indian  make.  No
 second  hand  or  re-conditioned
 machinery  would  be  alloweg  for
 export  against  Indian  investment.

 (g)  Normal  jmport  replenish-
 ‘ment,  as  available  to  exporters
 under  the  jmport  policy  in  force
 from  time  to  time  for  registered
 exporters  will  be  allowed  on  ¢x-
 ports  against  capital.

 (४)  Cash  assistance.  if  other-
 wise  admissible,  wij]  also  be  allow.
 €d  on  exports  of  machinery  and
 equipment  against  Indian  equity
 subject,  however.  to  a  ceiling  of
 0  per  cent  of  F.O.B.  value.

 (i)  The  schemes  for  industrial
 and  manufacturing  joint  ventures
 shoulg  be  technically  ‘and  finan-
 cally  viable  and  should  be  sup-
 porteq  by  a  detailed  project  re-
 port  along-with  cash-flow  state-
 ments  and  profitability  projec-
 tions.  Schemes  for  commercial!
 trading'service  ventures  should
 similarly  be  supporteq  by  feasi-
 bility  studies  and  projections,
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 (j)  Indian  participation  should
 ordinarily  be  through  a  corporate
 entity  in  India.  It  should  have  at
 its  command  necessary  manufac-
 turing  experience  and  _  technical
 competence,

 (k)  Requests  for  associating
 with  the  loca]  sponsorsjorganisa-
 tions  in  the  foreign  country  for
 tendering  and  bidding  of  construc-
 tion  projects  shall  be  considered
 on  the  basis  of  the  details  of  ten-
 ders  submitted,  the  requirements
 of  financial  and  the  other  guaran-
 tees  and  estimated  pattern  of  in-
 flow.

 a)  Indian  applicant  desiring  to
 set  up  a  joint  venture  unit  abroad
 shal]  submit  the  application  to  the
 Ministry  of  Commerce  for  appro-
 val  under  Section  27  of  FERA,
 1973.  The  application  shall  be  in
 the  form  prescribed  for  the  pur-
 pose.  In  order  to  enable  clear-
 ance  under  Section  372  of  Com-
 panies  Act,  a  simultaneous  appli-
 cation  may  be  forwardeg  as  an
 enclosure  to  the  main  joint  venture
 application.
 7.  Apart  from  approving  the  pro-

 posals  for  industrial  joint  ventures
 abroad,  the  Inter-Ministerial  Com-
 mittee  shall  also  evolve  procedures
 and  machinery  for  ensuring  a  suc-
 cessful  implementaion  of  such  pro-
 posals  and  for  periodica]  evaluation
 of  the  actual  working  of  joint  ven-
 tures  in  foreign  countries.

 मुल्यों  में  होने  बालो  बद्धि  को  टालने  के  लिए
 बिश्ौलियों  को  हटाना

 #ज  8569.  श्री  चतुर्मुज  :  क्या  वाणिज्य
 तथा  नागरिक  मति  और  सहकारिता  मंत्री
 यह  बताने  की  क्या  करेंगे  कि  :

 (क)  क्या  खाद्यान्नों  तथा  श्न्य  श्रावश्यक
 वस्तुओं  की  थोक  मंडियों  में  बिच्ोलियों  की
 भूमिका  के  कारण  मूल्यों  में  ऐसी  वृद्धि  होती
 है  जिसे  टाला  जा  सकता  है;  शौर
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 (a)  दि  हां,  तो  विचौलियों  को  हटाने
 के  लिये  सरकार  क्‍या  उपाय  कर  रही  है  ?

 बाजिज्य  तथा  मामरिक  पूति  झौर
 सहकारिता  मंत्रालय  में  राज्य  मंत्री  (भी  कृष्ण
 कुमार  गोयल)  :  (क)  तथा  (ख).  वितरण
 के  विभिन्न  स्तर  होने  से  कुछ  झावश्यक  वस्तुओं
 को  वितरण  लागत  में  वृद्धि  होती  है,  जो  झन्तत:
 कुटकर  स्तर  पर  उच्च  उपभोक्ता  मूल्यों  में
 परिलक्षित  होती  है  t

 उपभोक्ताओं  को  उचित  दामों  पर
 झावश्यक  वस्तुएं  उपलब्ध  कराने  की  दृष्टि
 से  सरकार  का  कुछ  आवश्यक  वस्तुझों  पर
 नियंत्रण  है।  चावल,  गेहूं  तथा  लेबी  वाली
 चीनी  जैसी  वस्तुएं  निर्धारित  मूल्यों  पर
 उचित  दर  की  दुकानों  के  माध्यम  से  उपलब्ध
 करायी  जाती  हैं  ।  कुछ  वस्तुझों  में  लाभ  की
 भात्रा  को  नियंत्रित  करने  में  सहायता  देने  की
 दुष्टि  से  भारतीय  राष्ट्रीय  कृषि  सहकारी
 विपणन  संघ  (नेपिड)  तथा  राष्ट्रीय  उपभोक्ता
 सहकारी  संघ  (एन०  एन०  सी०  एफ०)
 जसे  राष्ट्र  स्तरीय  सहकारी  संगठनों  के  कार्यों
 का  विस्तार  किया  जा  रहा  है।  भ्रावश्यक  वस्तु
 अधिनियम के  प्रन्तर्गत  राज्य  सरका रें जमाखोरों,
 चोर-बाजारी  करने  वालों  तथा  समाजविरोधी
 दूसरे  तत्वों  की गतिविधियों  को  रोक  सकती  है।
 झावश्यक  वस्तु  अधिनियम  के  श्रन्तर्गत  कृषि
 बस्तुरें,  जिन  में  भ्रनाज,  दालें,  तिलहन  तथा
 खाद्य  तेल  भी  शामिल  हैं,  एक  ही  मण्डी  केन्द्र
 में  एक  थोक  विक्रेता  द्वार  दूसरे  थोक  विक्रेता
 को  बेचने  पर  रोक  लगाने  और  जिन  वस्तुओों
 के  बारे  में  बहुपक्षीय  विक्री  प्रचलित है,
 उन्हें  एक  थोक  विक्रेता  द्वारा  भ्रन्यत्न  किसी
 थोक  विक्रेता  को  केवल  एक  बार  बेचने  की
 प्रतूमति  देने  का  प्रस्ताव  भी  सरकार]  के
 विचाराधीन  है।  राज्य  सरकारों  से  इन  उपायों
 के  बारे  में  अपने  विचार  भेजने  का, प्रतुरोध
 किया  गया  है  |

 Tobacco  burnt  in  Andhra  Pradesh
 8570.  SHRI  JYOTIRMOY  8080:

 Will  the  Minister  of  COMMERCE,

 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  the  Government  is
 aware  of  the  fact  that  huge  quantities
 of  tobacco  are  being  burnt  in  Andhra
 Pradesh  because  buyers  have  ganged
 up  and  brought  crash  in  price;  and

 (b)  if  so,  what  steps  are  being
 taken  by  the  Government?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  No,  Sir.  According  to  informa-

 tion  received  by  Government,  some
 growers  symbolically  burnt  small
 samples  of  tobacco  in  Guntur  on  30th
 March,  978  in  ordey  to  focus  attention
 on  the  need  for  purchase  of  tobacc>
 through  a  Government  agency.

 (b)  The  Government  nave  already
 directed  the  State  Trading  Corpora-
 tion  of  India  to  purchase  10,000  metric
 tonnes  of  virginia  tobacco  on  Govern-
 ment  account,  This  quantity  is  over
 and  above  a  quantity  of  5,000  metric
 tonnes  which  the  STC  were  already
 buying  on  their  own  account  and  risk
 to  meet  their  estimated  export  re-
 quirements.

 Subsidy  given  to  various  Government
 Departments

 ‘8571.  SHRI  8.  C.  KAMBLE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  total  amount  of  subsidy  given on  various  items  during  the  lust
 five  years  in  various  departments  of
 Union  Government;  and

 (b)  the  categories  of  persons  for
 whom  and  categories  of  subjects  for
 which  the  subsidies  were  given;  and
 with  what  result?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  and  (b).
 The  information  about  subsidies  given
 by  Centra]  Government  is  available  in
 the  Annual  Budget  pocuments  ef
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 Central  Government  and  Railways.
 Subsidies  were  granteg  for  specific
 purposes  and  benefits  thereof  accrue
 in  general  to  the  entire  country.  For
 ‘example,  subsidies  given  to  Food  Cor-
 Poration  of  India  to  compensate  for
 the  excess  of  economic  costs  over  sale
 realisations  of  foodgrains  ang  subsidies
 in  Railway  freight  for  foodgrains,  help
 in  keeping  the  prices  of  foodgrains
 law  ang  the  benefits  thereof  flow  to  all
 consumers  of  these  items.

 Export  of  Refrigerators  and  deep
 Freezers

 8572.  SHRI  ARJUN  SINGH  BHA-
 DORIA:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 ‘OPERATION  be  pleased  to  state:

 (a)  whether  refrigerators  and  deep
 freezers  are  being  exported  to  foreign
 countries  from  India  at  present;

 (b)  if  so,  the  names  of  the  coun-
 tries  and  the  quantity  exported  dur-
 ing  the  last  three  years;

 (c)  is  it  a  fact  that  due  to  high
 taxation  Indian  Refrigerators  are
 unable  to  compete  with  products  of
 other  countries  in  the  Persian  Gulf
 Countries;  and

 APRIL  36,  3978  Written  Answers  788

 (d)  steps  taken  to  reduce  the  ex-
 cise  duty  on  the  refrigerators?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  Refrigerators  are  being  exported
 from  India.

 (b)  Export  of  various  types  of  re-
 frigerators  during  ‘1975-76  anq  ‘1976-
 77  is  given  in  the  attached  statement.
 Export  figures  for  1977-78  are  not
 available.

 -(e)  ang  (d).  For  a  successful  export
 operation  of  refrigerators,  it  is  very
 necessary  that  there  is  a  large  domes-
 tic  market  so  that  qa  large  turn  over
 at  home  may  support  export  production
 and  make  exports  of  refrigerators
 viable.  While  no  excise  duty  is  pay-
 able  on  exported  refrigerators,  the
 excise  duties  payable  on  inputs  are  re-
 funded  by  way  of  drawback,  In  order
 to  stimulate  the  domestic  market,
 particularly  in  the  small  scale  sector,
 the  excise  duty  on  domestic  refrigera-
 tors  of  capacity  not  exceeding  200
 litres  has  been  reduced  from  40  per
 cent  to  30  per  cent  during  the  Budget
 announcement  for  ‘1978-79,

 Statement
 Export  of  various  types  of refrigerators  during  1975-76  and  1976-77  was  as  follows  :—

 Main  Countrics  1975-76,  1976-77

 I  2  3  4  5
 A.  Domestic  Refrigerators  (Elec.)  :

 Nos,  Lakh  Rs.  Nos.  Lakh  Rs.
 Babrein  we  wet  65  0°39  378  4°35
 UAE  .  °  °  1  6-02  800  8-02

 Traq  नि  .  I0I3  73
 Kuwait.  2  .  962  8:98,
 Mauritius.  नि  .  ०  ७०  aa  i°84  207  27
 Yar  .  न  .  नि  न  द  °  50  0°40  50  0°52
 Other  countries  ०  हू  १8  omg  376  2°98

 Toran  4  .  .  .  .  7०68  8-84  3726  347
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 Mauritius  +.  *  +

 Oman  .  oo.  .
 Nigeria.  नि
 Qatar  .

 Yar  -  न  न
 Others  Fi  °  .  .

 TOTAL

 G.  Refrigerators  (N.E.S.)
 Indonesia  ५  ‘  e
 Nigeria.  °  -  .  .  .

 UAE  .  @¢  ७  ७  .
 Srilanka,  नि
 Philippines
 Others

 TOTAL.  Fi  .

 2  3  4  5

 60  0°57

 266  r°46  go  oO  26

 400  g°22  मन  oe

 9  ०'  78  75  ०68

 90  0'30,  300  0°96

 92  3.97
 go  0°30,

 50  0°40  50  ०.44

 60  066  8  (0°23,
 ‘821  o  27  455  5°4I

 oo  9  O42
 |  002  I0  0-27

 7  ०-56
 5  060

 Gar  7°48
 5  09-05  5  0-09

 649  8  77  25  0°48

 Posting  of  Commissioner  of  Income
 Tax  to  Rajkot

 8573.  SHRI  VINODBHAI  B.  SHETH:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  post  of  Commis-
 sioner  of  {ncome  Tax  is  lying  vacant
 in  Rajkot  Heag  Quarters;

 (b)  if  so,  when  it  is  likely  to  be
 filled  up;  and

 (ec)  whether  Government  are  aware
 that  considerable  hardship  is  caused
 to  the  assessees  owing  to  the  delay
 in  the  posting  of  a  Commissioner  at
 Rajkot?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  Yes.

 (b)  It  ig  likely  to  be  filled  up  very
 shortly.

 (c)  Government  have  been  receiv-
 ing  representations  jn  this  regard.

 दिल्‍ली  धौर  बड़ोदा  के  बीच  विभात  सेवा

 8574.  ह ।  झमर  सिह  to  राठवा  :
 क्या  पर्यटन  ौर  सागर  बिमासन  मंत्री  यह
 बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  दिल्‍ली  श्रौर  बड़ौदा  के  बीच
 विमान  सेवा  चालू  करने  का  प्रस्ताव  है  भौर
 यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा  क्‍या  है  भौर
 यदि  नहीं,  तो  उस  के  क्‍या  कारण  हैं  ;

 (ख)  क्‍या  दिल्ली-बम्बई  विमान  सेवा
 के  बड़ौदा  में  रुकने  की  व्यवस्था  करने  का
 प्रस्ताव  2%;  भौर
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 (4)  क्‍या  दिल्‍ली-प्रहमदाबाद  झौर
 अहमदाबाद-बड़ौदा  विमान  सेवा  चालू
 करने  का  प्रस्ताव  है  और  यदि  हां,  तो कब  तक
 और  यदि  नहीं,  तो  उस  के  क्‍या  कारण  हैं  ?

 पर्यटन  ट्ौर  मागर  विभानन  अंत्रो
 पो  बुश्योत्तर  कौशिक):  (क),  जो  नहीं
 दिल्ली  से  बड़ौदा  के  लिये  एक  सीधी  विभान
 सेवा  चालू  करने  का  फिलहाल  कोई  प्रस्ताव
 नहीं  है।  बड़ौदा-दिल्ली  यातायात  की
 श्रावयश्कता-पूर्ति  सौराष्ट्र  में  प्रन्य  स्थानों  की
 भांति  बम्बई  से  होते  हुए  की  जाती  हैं  ।

 (ख)  जी  नहीं  ।

 (ग)  दिल्ली-प्रहमदाबाद  की  सीधी
 विमान  सेवा  पहले  से  ही चल  रही  है।  बड़ौदा
 के  अहमदाबाद  से  बहुत  कम  दूरी  पर  होने
 के  कारण,  इन  दोनों  स्थानों  के  बीच  एक
 विमान  सेवा  चलाना  सर्वथा  अलाभप्रद
 रहेगा  t

 Problems  on  the  appointment  of
 cemmon  Chairman  of  Indian  Airlines

 and  Air  India
 8575.  SHRI  P.  K.  KODIYAN:  Will

 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  the
 appointment  of  a  joint  Chairman  for
 Indian  Air  Lines  ando  Air  India  has
 created  certain  problems  at  the
 management  level;

 (b)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  report
 appeared  in  Times  of  India  dated
 4  April,  ‘1978  in  this  regard;  and

 (c)  if  so,  the  details  and  Govern-
 ment's  reaction  thereto?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  No,  Sir.
 (b)  Yes,  Sir.

 (९)  A  common  chairman  has  been
 appointed  under  proviso  (a)  to  sec-
 tion  4(!A)  of  the  Air  Corporations
 Act,  953  to  secure  greater  coordina-
 tion  between  the  two  Corporations
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 ang  to  ensure  utilisation  of  the  iatra-
 structural  facilities  to  the  best  ad-
 vantage  of  both  the  Corporations.  Tne
 question,  therefore,  of  any  reaction  0
 8  press  report  does  not  arise.
 Supersession  in  Supervisory  Posts  of

 L.T.D.C.
 _8577,  SHRI  AGHAN  SINGH  THA-

 KUR:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  super-
 sessions  have  been  made  in  L.T.D.C.  in
 the  Supervisory  posts;

 (b)  if  so,  the  number  of  officers
 superseedend  during  the  last  three
 years;

 (c)  the  reasons  and  grounds  for
 injustice  to  the  em.ployees  of  Indian"
 Tourism  and  Development  Corpora-
 tion;  and

 (ay  whether  Government  has  any
 intention  to  redress  the  grievances  ol
 the  Senior  Offiters  superseded  by
 juniors  in  ordey  to,avoig  any  ‘uture
 conflicts  in  staff?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)  to
 (d).  The  information  is  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  Sabha.
 Applications  received  by  Joint  Venture
 Committee  for  Joint  Venture  Projects

 8578.  SHRI  R.  D,  RAM:  Wil)  the
 Minister  of  COMMERCE,  CIVIL  SUP-
 PLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  the  Joint  Venture
 Committee  had  received  a  large  num-
 ber  of  applications  for  its  approval  of
 Joint  Venture  projects  between  the
 period  starting  from  the  date  of  dis-
 solution  of  Fifth  Lok  Sabha  i.e.  8th
 January,  ३  till  the  formation  of
 new  Government  and/or  Sixth  Lok
 Sabha  during  March,  1977;

 (b)  if  so,  the  number  of  such  appli-
 cations  and  the  total  number  of  pro-
 jects  given  approval  out  of  such  ap-
 plications  before  the  formation  of  the
 new  Government  in  March,  977  with
 details;
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 (०)  whether  these  applications  had

 included  applications  from  those
 whose  projects  were  earlier  rejected
 by  the  Committee;

 >

 (a)  whether  complaints  have  been
 received  by  Government  for  action  on
 the  part  of  Joint  Venture  Committee;
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 (e)  ig  so,  the  detaily  thereof  and

 steps  taken  thereon?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  and  (b).  During  the  period  re-
 ferred  to,  17  applicationg  were  receiv-
 ed,  out  of  which  approval  was  given

 and  to  five  projects  as  detailed  below:

 —___.
 $e

 Name  of  the  Party  Approved  by  the
 Joint  Venture

 Committee  at  its
 Meeting  on

 -_
 3  Garware  Synthetics  Pvt.,Ltd.,Bombay  .  28-2-1977

 2  Transport  Corpn.,,  of  India  Ltd.,  Secunderabad  .  28-2-1977

 3  Bharat  Commerce  &  Industries  Ltd.,  New  Delhi,  .  28-2-1977

 4  ASC  Engineers  &  Consultants  Ltd.,  Calcutta  +  .  28-2-1977

 5  Indian  Roads  Construction  Corporation,  New  Delhi  28-2-1977

 oo

 (c)  There  was  only  one  such  ap-
 plication.

 (d)  and  (e),  Some  complaints  had
 been
 given  to  M/s  ASC  Engineers

 about  the  approval
 and.

 received

 Consultants  Ltd.  for  establishment  of
 a  joint  venture  in  Indonesia  for  manu-
 facture
 eoncrete  bars.

 of  hightensile-reinforcement
 On  examination  of  the

 complaints,  it  was  foung  that  the  case
 was  cevered  by  the  general  guidelines
 governing  the  setting  up  of  joint  ven-
 tures  abroad.

 8579.  SHRI

 ‘Marking  Fee  of  LS.I

 MOHINDER  SINGH
 SAYIAN  WALA:  Will  the  Minister  of
 GOMMERCE,  CIVIL  SUPPLIES  AND
 €OOPERATION  be  pleased  to  state:

 (a)  whether  the  marking  fee  charg-
 ed  by  ISI  is  the  same  for  the  products
 of  the  small  seale  industries  as  well
 as  those  of  the  larger  units  and  it  has
 also  decided  to  increase  the  fee  from
 Rs,  2500  to  Rs.  3500  recently;  .

 (b)  if  so,  the  reasons  for  the  same;
 and

 (¢)  whether’  some

 805  LS—7.

 concession  is

 under  consideration  in
 view  of  Government's
 help  the  small  units?

 »~THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL):  (a)  and  (b).  The
 minimum  marking  fee  charged  by  the
 IS...  from  small  scale  industries  is
 Rs,  650  less  than  that  charged  from
 the  large  scale  units.  The  certification

 marking  operational  expense  is,  how-
 ever,  the  same  for  both  types  of  units.
 Recently,  in  the  case  of  some  products,
 an  increase  in  the  marking  fee  has
 been  decided  ranging  from  Rs,  2500
 to  Rs.  3000  for  covering  the  increase
 in  the  expenses  in  the  operation  of  the
 certification  marking  scheme.

 this  regard  in
 intention  ६0

 (९)  No  further  concession  in  this
 regard  to  the  small  scale  units  is  at
 present  under  consideration  by  the
 LS.I.

 Research  against  damage  of  Crops  in
 Punjab,  Haryana  &  H.P.

 8580.  SHRI  MOHINDER  SINGH
 SAYIAN  WALA:  Will  the  Minister  of
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 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  whether  in  spite  of  the  fact  that
 crops  worth  crores  of  rupees  are  da-
 maged:  annually  in  Punjab,  Haryana
 and  Himachal  Pradesh  by  hail  storms
 no  steps  have  been  taken  to  suppress
 hail  or  dissipation  of  cyclones  etc.;

 (b)  whether  any  experiments  have
 been  made  or  research  undertaken  in
 this  regard;  and

 (c)  if  so,  the  results  thereof?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 No  hail  suppression  experiments  have
 yet  been  performed  in  India.  India
 Meteorological  Department  has  plans
 for  Weather  Modification  Experiments
 which  include  hail  suppression,  There
 are  no  methods  yet  for  dissipating
 cyclones.

 (b)  No,  Sir.
 {c)  Does  not  arise.

 Export  of  Cement
 8581.  SHRI  PARMANAND  GOVIN.-

 DJIWALA:  Will  the  Minister  of
 COMMERCE,  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  is  it  a  fact  that  India  is  export-
 ing  cement  to  foreign  countries;  and

 (b)  if  so,  what  is  the  trade  balance
 of  the  trade  of  export  and  import  of
 cement?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  During  the  year  1977-78,  Cement
 was  exported  against  only  firm  irrevo-
 cable  contracts  entereq  into  earlier.
 No  fresh  contracting  was  allowed  due
 to  acute  shortage  of  cement  in  the
 country.

 (9)  Exports  during  ‘1977-78  were  to
 the  tune  of  Rs.  6.45  crores  and  im-
 ports  were  of  the  value  of  Rs.  6.35
 crores.
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 Countries  from  which  Ammuniticn
 for  Foreign  Rides  is  imported

 8582.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleaseg  to  state:

 (a)  the  names  of  the  countries  from
 which  ammunition  for  foreign  rifles  is
 imported;

 (b)  whether  perinits  for  its  import
 are  issued  only  to  the  dealers  or  also
 to  the  persons  possessing  their  per-
 sonal  rifles;  and

 (c)  if  so,  the  names  of  the  dealers
 and  persons  who  have  been  issued
 such  licences  and  the  foreign  exchange
 released  every  year  for  the  purpose?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  The  Foreign  Trade  Statistics  of
 India  do  not  classify  separately  the
 item  “ammunition  for  foreign  rifles”.
 Only  “hunting  ang  sporting  ammuni-
 tion”  is  classified  and  this  is  imported
 from  Austria,  Belgium,  Canada,
 France,  Federa]  Republic  of  Germany,
 Japan,  U.K.  ang  U.S.A.

 (b)  In  terms  of  the  Import  Policy
 for  1977-78,  import  of  arms  and  am-
 munition  was  allowed  only  to  the
 Establisheq  importers  ang  not  to  any
 individuals  possessing  their  personal
 rifles.  In  the  Policy  for  current  year
 (1978-79),  import  of  arms  and  am-
 munition  has  been  canaliseq  through
 the  State  Trading  Corporation  of
 India.

 (c)  Particulars  of  all  import  licen-
 ces  issued  by  the  Import  and  Export
 Trade  Control]  Organisation  are  pub-
 lisheg  in  the  “Weekly  Bulletin  of  Im-
 Port  Licences,  Export  Licences  and
 Indusrial  Licences”,  g  copy  of  which
 is  supplieq  to  the  Parliament  Librery.
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 Exemption  to  Bidi  manufacturers.  from
 Packaged  Commodities  Rules

 8588.  SHRI  NATVARLAL  B.
 PARMAR:

 SHRI  RAM  KANWAR
 BERWA  :

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  pe  pleased  to  state:

 (a)  whether  the  manufacturers  of
 bidis  have  submitted  a  representation
 seeking  total  exemption  from  the
 provisions  of  the  packaged  commodi.
 ties  rules;

 (b)  if  so,  the  details  thereof;  and

 (e)  the  decision  taken  by  Govern-
 ment  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL):  (a)  Yes,  Sir.

 (b)  The  Standards  of  Weights  and
 Measures  (Packageq  Commodities)
 Rules  stipulate  that—

 (i)  every  package  intended  for
 retail  sale  should  bear  a  declaration
 38  regards  the  name  of  the  com-
 Modity,  the  name  and  address  of
 the  manufacturer/packer,  the  date

 ‘of  packing,  the  net  contents  and  the
 price;  and

 (ii)  the  net  contents  in  every
 package  shoulg  be  in  prescribed
 standard  quantities,
 The  manufacturers  had  pointed  out

 that  considering  the  nature  of  the  in-
 dustry,  it  would  be  difficult  for  them
 to  indicate  the  date  and  the  price.
 Further,  they  also  representeq  that
 packaging  in  the  standarg  quantities
 prescribeq  woulg  enforce  hardship  on
 them,

 (ec)  The  Government  after  careful
 consideration  of  the  representations
 on  the  one  hand,  and  the  interests  of
 the  consumers  of  bidis  who  generally
 belong  to  the  weaker  sections,  on  the
 other,  hag  decideg  to  exempt  the  जता

 Packages  from  the  obligation  of  date
 marking.  Further,  the  industry  has
 been  allowed  to  pack  bidis  in  ten  and
 thereafter  in  multiples  of  five  to  suit
 their  convenience.  A  further  three
 months  has  algo  been  allowed  to  en-
 able  the  industry  to  use  up  their
 existing  stocks  of  packaging  material.

 Number  of  Registered  Merchant  Ex-
 porters  and  Manufacturer  Exporters

 8584.  SHRI  VIJAY  KUMAR  MAL-
 HOTRA:  Wil!  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  what  ig  total  number  of  regis-
 tereq  merchant  expo-ters  and  regis-
 tered  manufacturer  exporters  of  (l)
 Readymade  garments  (2)  Engineer-
 ing  goods  (8)  Finished  leather  and
 leather  goods  as  on  ist  January,  978
 and  what  was  their  number  when
 scheme  of  compulsory  registration
 came  into  force  and  also  as  at  end  of
 third  Five  Year  Plan;

 (9)  what  are  the  names  and  ad-
 dresses  of  top  fifty  merchant  expor-
 ters  having  largest  exports  of  qa)
 readymade  garments  (2)  light  engi-
 neering  goods  (3)  leather  goods  and
 what  are  their  export  performance  for
 last  five  years  and  main  items  export-
 ed  by  each;  and

 (०)  whatdre  the  names  and  addres-
 ses  of  top  50  manufacturer  exporters
 G)  large  industries  or  DGTD  units
 and  (ii)  small  scale  units  having  lar-
 gest  export  of  (l)  readymade  gar-
 ments  (2)  light  engineering  products
 (3)  leather  goods  and  what  are  their
 exporf  performances  {or  last  five  years
 and  main  items  exported  by  each  unit?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  The  information  ig  being  collected

 ang  will  be  laid  on  the  Table  of  the
 House.

 (b)  and  (c).  This  type  of  informa-
 tion  is  not  being  maintained  by  Gov~
 ernment.
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 कुछ  बिसोय  संस्थाप्रों  स ेऋण

 8585.  भरी  हुकम  चन्द  कछवाय  :  क्‍या
 बिस  मंत्री  यह  बताने  को  कृपा  करेगें  कि  :

 (क)  क्या  मध्य  प्रदेश  में  जाबरा,  महोदपुर
 सीहोर,  कंलारस,  डलहों  और  डबरा  स्थित
 पांच  चीनी  मिलों  ने  गत  तीन  वर्षों  में  किन्हीं
 वित्तीय  संस्थाभ  से  उत्पाकों  को  भुगतान  हेतु
 कोई  ऋण  लिया  था;  और

 (ख)  यदि  हां,  तो  उन  बैंकों  शौर  वित्तीय
 संस्थाप्रों  के  नाम  क्‍या  हैं,  भौर  प्रत्येक  को
 कितना  ऋण  दिया  गया  ?

 विस  मंत्री  (६  एच०  एस०  पटेल)  :

 (क)  श्नौर  (ख)  अखिल  भारतोय  सरकारी
 वित्तोय  संस्थाग्रों  श्र्थात्‌  भारतीय  औद्योगिक
 वित्त  निगम  झौर  भारतीय  ग्रौद्यागिक  ऋण
 और  निवश  निगम,  भारतीय  यूनिट  ट्रस्ट
 और  भारतीय  सामान्य  बीमा  निगम  में  से
 किसी  ने  पिछले  तीन  वर्षो  में  उत्पादकों  की
 अदायगी  के  लिये,  जावरा,  महाडपुर,  सीहोर,
 कैलारस,  डलहों  और  डावरा  की  चीनी
 मिलों  को  ऋण  नहों  दिया  है  ।

 भारतीय  ग्रौद्यागिक  विकास  बैंक  'ब्रौर
 जीवन  बीमा  निगम  विषयक  यथा  सम्भव  सूचना
 इकट्ठी  को  जा  रही  है  और  सदन  के  पटल
 पर  रख  दी  जायगी  '

 Import  of  Edible  Oil

 8586,  SHRI  AHMED  M.  PATEL:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  there  is  any  proposa)
 to  import  edible  oil  during  the  year
 1978-79  to  meet  the  country’s  demand,

 (b)  if  so,  the  details  thereof  i.e.  the
 quantity  and  the  quality;

 (c)  the  names  of  the  agency  through
 which  it  will  be  imported;

 (d)  the  names  of  the  country  from
 whom  it  wil]  be  imported;  and
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 (ey  the  mode  of  its  distripution  in
 the  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL);  (a)  ang  (b).  Yes,
 Sir.  Adequate  quantities  of  edible  oils
 will]  be  imported  during  the  oil  year
 ‘1977-78  (November-October)  to  en=
 sure  free  availability.  ‘Soyabean  Oil,
 Rapeseed  Oil,  Palm  Oi]  and  Palmolein
 will  be  importeq  through  STC,  both
 for  issue  to  the  vanaspati  industry
 and  for  allotment  to  State  Govern-
 ments  for  distribution  for  direct  con-
 sumption.

 (९)  §.T.C.  will  import  edible  oils  on
 Government  account.  Private  Trade
 may  import  all  edible  oils/seeds  ex-
 cept  palm  oil  of  all  types  and  coconut
 oif  under  the  O.G.L.

 (d)  Usually  from  U.S.A.,  Canada,
 South  America,  Europe,  Malaysia  and
 Indonesia.

 (e)  Private  importers  dispose  of  the
 Oils  imported  by  them  in  the  open
 market  through  open  market  trade
 channels.  The  oils  imported  by  S.T.C.
 are  allocated  to  vanaspati  industry  for
 manufacture  of  vanaspati  and  those
 imported  for  direct  consumption  are
 allotted  to  State  Governmentg  for  dis-
 tribution  through  their  licensed  fair
 price  shops.

 Change  in  Schedules  of  Flights  of
 Indian  Airlines

 8587.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  the  pattern  and  style
 of  the  Schedule  of  flights  of  Indian
 Airlines.  effective  from  lst  April.  978
 have  been  completely  changed;

 (b)  whether  deviation  from  old  pat-
 tern  and  style  of  the  Schedule  have
 created  complications  to  consult  it
 rather  than  solve  it,  for  the  usera  of
 Indian  Airlines  flights;
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 (०)  if  so,  factors  which  lead  to
 change  of  the  pattern  and  style  of  the
 Schedule;  and

 (a)  steps  that  are  proposed  te
 popularise  the  same  by  muking  it
 simple  for  consultations?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 Yes,  Sir.

 (b)  While  genera]  response  seems
 to  be  favourable,  there  have  been  a
 few  suggestions  indicating  preference
 for  the  earlier  Pattern.

 (c)  The  change  was  effected  on  an
 experimental  basis  with  a  view  to
 better  readability  and  easier  reference
 to  flight  timings  between  city  Pairs
 under  conventional  groupings.  The
 schedule  also  contains  an  abstract  of
 Direct  Services  between  Bombay,  Cal-
 cutta,  Delhi  ang  Madras  which  has
 been  widely  acclaimed.

 (d)  Further  improvement  in  this
 regard  would  be  made  in  the  winter
 schedule,  if  necessary.

 Report  of  Inquiry  into  the  Crash  of
 Air  India  Boeing  ‘Emperor  Ashoka’

 8588.  SHRI  MADHAVRAO  _  SCIN-
 DIA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  583  on  3rd
 March,  3978  regarding  violation  of  air
 safety  rules  by  the  Executive  of  Air
 India  and  state:

 (a)  whether  the  Report  of  the  Court
 of  Inquiry  has  since  been  received
 by  tLe  Government;

 (bd)  if  so,  the  details  there:n;  and
 (c)  if  aot,  the  reasons  thereof?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 No,  Sir.  The  accident  is  under  in-
 vestigation.

 (bd)  Does  not  arise.
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 (c)  The  tenure  of  the  Court  of  In-
 quiry  hag  been  extendeq  upto  30th
 June,  1978,

 Foreign  banks  authorised  to  deal  in
 Foreign  «xchange  in  India

 8589.  SHRI  NATHU  SINGH:  will
 the  Minister  of  “INANCE  be  pleased
 to  state:

 (a)  how  many  foreign  banks  were
 authorised  to  deal  in  foreign  exchange
 in  India  at  the  end  of  First  Five  Year
 Plan  and  as  at  the  end  of  Third  Five
 Year  Plan;

 (b)  how  many  branches  of  Forcign
 banks  authorised  to  deal  in  foreign
 exchange  were  dealing  in  foreign  ex-
 change  in  {India  at  the  end  of  the
 First  and  the  Third  Five  Year  Plans
 respectively;  and

 (c)  what  is  the  number  of  foreign
 branches  of  Indian  bianks  presently
 functioning  abroad  and  what  was  the
 number  of  branches  of  Indian  Banks
 abroad  at  the  end  of  the  First  Five
 Year  Plan  and  at  the  end  of  the  Tnird
 Five  Year  Plan?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (9).
 Information  to  the  extent  available
 with  the  Reserve  Bank  of  India  will
 be  obtained  and  laid  on  the  Table  of
 the  House.

 (c)  As  at  the  end  of  December,  977
 Indian  Banks  had  05  branches,  in-
 cluding  five  mobile  agencies,  outside
 the  country.  The  corresponding  figures
 at  the  eng  of  first  five  year  plan  and
 third  five  year  plan  were  36  and  58.

 Application  for  dilution  of  foreign
 share  holdings  under  F.E.R.A.  from

 Macnelll  and  Magor  Limited
 8590.  SHRI  SUKHDEO  PRASAD

 VERMA:  Will  the  Minister  of  FIN-
 ANCE  be  pleaseg  to  state:

 (a)  whether  the  Government  have
 received  application  for  4flution  of
 foreign  shareholdings  under  the
 Foreign  Exchange  Regulation  Act
 from:  the  Macneill  &  Magor  Limited,
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 Caleutta  on  behalf  of  its  foreign  coun-
 terparts  viz.  Williamson  Tea  Hold-
 ings  U.K.  ang  Duncan  Macneill  and
 Company  Limited,  United  Kingdom;

 (b)  ig  so,  the  details  along  with
 elaborate  detail  of  process

 being adopted  for  correct  share  dilution
 to  offer  these  shares  of  Tea  Estates
 in  India  to  members  of  publiéy ~

 (c)  wWether  it  is  8  fact  that  objec-
 tions  have  been  raised  by  the  Re-
 serve  Bank  of  India  against  these
 applications  in  connection  with  their
 typical  way  to  evaluate  the  worth  of
 shares;  and

 (da)  if  so,  the  facts  thereof  and  reac-
 tion  of  the  Government  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  The  Re-
 serve  Bank  has  received  proposals
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 under  Section  29  of  the  FERA  for  the
 Indianisatiun  of  the  9  sterling  tea
 companie,  belonging  to  the  William-
 son  Magor  (WM)  and  Maoneill  and
 Barry  (M  &  B)  groups

 (9)  to  (a),  According  ta  the  scheme
 of  Indianisation  submitteg  to  the  Re-
 serve  Bank,  three  new  Rupee  com-
 panies,  which  have  been  formed  for
 this  purpose  namely,  George  William-
 son  (Assam)  Ltd.,  Majuli  Tea  Com-
 pany  (India)  oe  and  Assam  Com-
 pany  (India)  Ltd.,  will  take  over  the
 assets  ang  liabilities  of  the  49  sterling
 tea  companies  ag  shown  in  the  State-
 ment  attached.  The  non-resident
 shareholding  in  the  three  new  Rupee
 companies  will  be  restricted  to  74  per
 cent.  The  proposal  for  the  allotment
 of  the  remaining  26  per  cent  to  be
 offered  to  the  Indian  residents  is  as

 follows:

 l.  George  Williamson  (Assam)  Ltd.
 2.  Majuli  Tea  Company  (India)  Ltd.
 3.  Assam  Company  (India)  Ltd.

 }
 r

 J

 6  per  cent  to  an  Indian  company  by
 the  name  of  Bishnauth  Tea  Company
 Ltd.  and  0  per  cent  to  the  public.
 6  per  cent  to  an  Indian  company  by
 the  name  of  Dimakusi  Tea  Company
 Ltd.  ang  i0  per  cent  to  the  public.

 2.  The  Indianisation  proposals  men  tioned  above  are  under  the  considera-
 tion  of  the  Government/Reserve  Bank.

 Statement

 Name  of  the  sterling  tea  company  Name  of  the  Rup:  company
 fe  for  the  purpose  of
 taking  over  the  assets  and
 liabilities  of  the  companies.

 i  2

 I.  Williamson  Magor  Company  Ltd.  (W.M.  Group)
 3.  Berelli  Tea  Company  Ltd.

 | 2.  Bardubi  Tea  Company  Ltd.

 Bargong  Tea  Company  Ltd. we
 Attareckhat  Tea  Co,  Lid.

 Tingri  Tea  Company  Ltd.

 Rupajuli  Tea  Co.  Ltd.
 Moabund  Tea  Co,  Ltd.
 Koomeong  Tea  Co,  Ltd.  |

 George  Williamson  (Assam)  Ltd.
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 ee
 g.  Rajmai  Tea  Co.  Lid.

 r0,  Itakhooli  Tea  Co.  Ltd.

 Tie  Corramore  Tea  Co.  Ltd.

 12.  Boroi  Tea  Co.  Ltd.

 ‘13.  Majuli  Tea  Co.  Ltd.

 IL.  Macneill  &  Barry  Ltd.(M  &  B  Group)

 70  The  Assam  Co.  Ltd.

 r5.  Assam  Estates  Ltd.

 36,  Greenwood  T  ea  Co.  Lt

 a
 ee

 nd

 Wye  Salonah  Tea  Co.  Ltd.

 18.  Thanai  Tea  Co.  Ltd.

 i9.  Upper  Assam  Tea  Co,  Ltd.  |

 Majuli  Tea  Company  (India)
 Ltd.

 Assam  Company  (India)  Ltd.

 a.
 Under-valuation  of  assets  by  Tea

 Companies

 8591.  SHRI  SUKHDEO  PRASAD

 VERMA:  Will  the  Minister  of  FIN-

 ANCE  be  pleased  to  state:  ‘

 (a)  whether  Government’s  attention

 has  been  drawn  that  Tea  Estate  in

 India  under  control  of  Sterling  Com-

 panies  in  U.K.,  have  resorted  to
 under-valuation  of  their  assets  during
 the  year  1977-78  and  subsequently  in

 ordér  to  undermine  the  provisions  of

 the  Foreign  Exchange  Regulation  Act

 that  provides  dilution  of  foreign
 shareholdings;

 (9)  whether  such  valuation  reports
 have  been  submitted  to  Reserve  Bank

 of  India  by  them  through  some  pro-
 fessional  Chartered  Accountants  and
 Advocates  ang  not  by  qualified  and

 approved  valuers;

 (c)  if  so,  ,facts  thereof  along
 with  the  names  and  number  of  tea

 estates  in  India  which  have  since  sub-

 mitted  applications  containing  pro-

 posal  for  reduction/dilution  of  foreign
 shareholdings  in  such  manner;  and

 (d)  the  reaction  of  the  Government
 and  steps  taken  to  put  stop  to  it  and

 also  for  correctly  evaluating  the =e  one  evaluating  the  assets
 so  that  under-hand  foreign  exchange

 may  not  be  perpetrated?

 THE  MINISTER  OF  FINANCE

 (SHRI  H.  M.  PATEL):  (a)  No,  Sir.

 No  sterling  tea  company  would  resort

 o,  tO  undervaluation  of  its  assets,  be-

 cause  that  would  result  in  lesser

 amount  of  consideration  being  payable

 to  the  foreign  company  for  the  trans-

 fer  of  its  Indian  business.

 (b)  There  is  no  statutory  require-

 ment  that  applications  of  the  sterling

 tea  companies  should  be  supported  by
 the  valuation  reports  of  qualified  and

 approved  valuers.

 (e)  Does  not  arise.

 (d)  The  proposals  of  the  gterling  tea

 companies  are  comprehensively  scru-
 tinised  by  the  Tea  Boarq  which  takes

 into  account  all  relevant  factors  in

 valuing  the  net  assets  of  sterling  tea

 companies.  The  reports  of  the  Tea
 Board  are  furthe?  considered  by  the
 Government  with  the  assistance  of  a
 Valuation  Group.  In  _  settling  the

 valuation,  it  is  ensured  that  well  ac-

 cepted  valuation  principles  are  adher-
 ed  to  and  that  the  business  and  net
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 assets  of  the  sterling  tea  companies
 are  properly  evaluated.  The  question
 of  any  provisions  of  the  Foreign  Ex-
 change  Regulation  Act  being  allowed
 to  be  undermined  does  not,  therefore,
 arise.

 Clearing  of  list  of  Panels  for  reeruit-
 ment  of  Ex-Servicemen  as  Airport

 Officers

 8592.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be

 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  238l  dated
 the  i0th  March,  4978  regarding  rec-
 ruitment  of  Ex-Servicemen  as  Airport
 Officer  in  the  International  Airport
 Authority  of  India  during  the  year
 975  and  state:

 (a)  whether  it  is  a  fact  that  there
 were  more  than  10  ex-servicemen
 selected  within Me  given  list  of

 panel;
 (b)  if  so,  what  steps  have  been

 now  taken  to  provide  employment  to
 such  of  the  ex-servicemen  who  were
 net  given  appointments  earlier  and
 also  steps  taken  to  offer  such  services
 to  other  selected  ‘candidates;

 (०)  whether  it  is  also  a  fact  that
 ‘the  IAAI  have  further  gone  in  for
 advertising  such  posts  during  1977-78
 ang  have  sinee  taken  other  candidates
 without  clearing  the  earlier  lists  of
 panels;  and

 (d)  if  so,  the  reason  therefor  and
 cost  and  expenditure  incurred  in  con-
 ducting  selection  during  1977-78?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM  KAUSHIK):  (a)  In
 the  panels  drawn  up  by  International
 Airports  Authority  of  India  on  Ist
 December  4975  ai®i  2nd  November
 976  for  recruitment  to  vacant  posts
 of  Airport  Officers,  besides  the  ten
 candidates  shown  therein  ag  ex-Ser-
 vicemen,  there  was  One  more  candi-
 date  who  had  nog  indicateg  in  his
 applica’ion  that  he  was  an  ex-Ser-
 viceme  although  he  had  mentioned
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 about  his  past  service  in  the  Air
 Force.

 (9)  The  Authority  has  appointed  wo
 Ex-Servicemen  on  the  basis  of  senio-
 rity  from  the  panel  drawn  up  on  Ist
 December  1975.  The  life  of  this  panel
 was  for  one  year  and  therefore,  no
 further  appointments  can  be  made
 from  this  panel  at  this  stage.  Eight
 ex-servicemen  were  included  jin  the
 second  panel  drawn  up  on  2nd  Novem-
 ber  976  for  departmental  promotion
 and  all  these  eight  persons  have  been
 appointed  as  Airport  Officers.  There
 is  no  reservation  for  ex-servicer-en
 for  appointment  to  the  post  of  Airport
 Officer.

 (c)  ang  (d).  Since  the  panel  drawn
 up  On  2nd  November  976  had  been
 exhausted,  vacancies  of  Airport  Offi-
 cer  alongwith  vacancies  in  other  cate-
 gories  were  advertised  by  the  Inter-
 national  Airports  Authority  of  India.

 The  total  expenditure  incurred  during
 i977-78  in  respect  of  selections  made
 for  all  categories  of  posts  was  Rs.
 58,077.28  It  is  not  possible  to  sepa-
 rate  the  expenditure  incurred  exclu-
 sively  on  the  selection  of  Airport  Offi-
 cers,

 Air  link  between  Agartala  and  Delhi

 8593.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  attention  of  the  Gov-
 ernment  has  been  drawn  to  the  in-
 adequate  air  services  between  Calcutta
 and  Agartala;

 (b)  if  so,  whether  the  Government
 has  considered  need  for  increasing
 the  flights  on  the  said  route;  and

 (c)  whether  the  Government  is  con-
 sidering  the  proposal  to  develop  link
 between  Agartala  and  Delhi?

 THE  MINISTER  OF  TOURISM
 ‘AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM  KAUSHIK):  (a)  and
 (b).  The  ;raffic  needs  between  Cal-
 cutta  and  Agartala  are  duly  taken  into
 account  in  Indian  Airlines  scheduling.
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 At  present,  Indian  Airlines  is  operat-
 dng  daily  Boeing-737  service  and  a  4
 times-a-week  F-27  service  on  this
 route.

 (c)  Same  day  connectiong  are  avail-
 ‘able  for  passengers  travelling  bet-
 -ween  Agartala  and  Delhi  through  Cal-
 cutta,

 Commercial  Banks  .authoriseg  to
 handle  Foreign  Exchange

 8594.  SHRI  VIJAY  KUMAR  MAL-
 HOTRA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  how  many  commercial  banks
 were  functioning  in  India  as  on  Ist
 January,  978  and  how  many  total
 Branches  did  they  have;

 (b)  how  many  of  these  commercial
 ‘banks  were  authorised  to  handle
 foreign  exchange  as  on  Ist  January,
 978  and  how  many  total  branches  did
 ‘they  have  which  were  dealing  in
 foreign  exchange  ag  on  that  date;

 (c)  how  many  bank  branches  au-
 thorised  to  deal  in  foreign  exchange
 were  actually  functioning  in  each  of
 the  cities  of  Delhi,  Bombay,  Calcutta
 and  Madras;  and

 (d)  how  many  branches  of  foreign
 banks  dealing  in  foreign  exchange
 were  functioning  in  the  cities  men-
 tioned  in  (c)  above?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  As  on  Ist
 January,  978  there  were  26  com-

 mercial  banks  functioning  in  the  coun-
 try,  They  had  26994  offices,

 (b)  As  on  Ist  January,  1978,  56
 commercial  banks  were  authorised  to
 handle  foreign  exchange.  These  in-~
 clude  42  foreign  banks.  The  num-
 ber  of  branches  which  were  dealing
 in  foreign  exchange,  to  the  extent
 available,  is  given  in  the  statement
 enclosed,

 (c)  and  (da).  Information  to  the
 extent  available  with  the  Reserve
 Bank  of  India  is  being  obtaineg  and
 will  be  laid  on  the  Table  of  the  House,

 Statement
 Namss  of  the  banks  authorised  to  deal  in  foreign  exchange  and  the  number  of  their  branches  dealing  in  Sorcign

 ‘Name  of  the  Bank

 hange

 No.  of  branches
 eae  _

 ]  2

 {A)  Indian  Banks
 t,  Allahabad  Bank  7

 ‘2,  Andhra  Bank  Ltd.  ॥5
 3  Benares  State  Bank  Ltd.  9
 ro  BankofBaroda  54
 %.  Bank  of India  45
 6.  Bank  of  Madura  Ltd.  °  53
 7.  BankofMaharashtra.  at
 8.  Bank  of  Cochin  Ltd,  .  ‘B
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 Bank  of  Rajasthan  Led.  c7
 ‘10,  Bharat  Overseas  Bank  Ltd.  at  79
 ix.  Canara  Bank  न  024
 t2.  Central  Bank  of  India  हर  °  .  न  न  93
 13.  Corporation  Bank  Ltd.  .  274
 i4,  DenaBank  Fi  »  .  .  24
 1B.  Federal  Bank  Ltd.  *  .  दि  न  द

 16.  Hindustan  Commercial  Bank  Ltd...  .  «  .  2

 व  Indian  Bank  नि  न  न  660
 38  Indian  Overseas  Bank.  +  .  .  569.
 i9.  New  Bank  of  India  Ltd.  .  .  0  .  63

 20.  Punjab  National  Bank  .  .  .  tor

 at.  Punjab  &  Sind  Bank  Ltd.  .  न  «  5
 22.  State  Bank  of  Bikaner  &  Jaipur  न  .  20+

 23.  State  Bankof  Hyderabad  .  .  .  .  7
 24.  State  Bank  of  India  .  .  .  .  .  .  70
 25.  State  Bank  of  Indore.  .  .  °  .  75
 26.  State  Bankof  Mysore.  .  .  .  .  5  .  290

 27.  State  BankofPatiala  .  .  .  o  .  .  .  22
 28.  State  Bank  of  Saurashtra  हे  डर  न  नि  .  lor
 29.  State  Bank  of  Travancore  .  .  7  gar
 30.  SyndicateBank  5°

 gt.  Union  Bank  of  India  3

 g2.  UnitedBankofIndiq  .  .  8

 33.  United  Commercial  Bank  .  .  ०  gre
 34.  United  Western  Bank  Ltd.  .  4

 35.  Vijaya  Bank  Ltd.  नि  36

 36.  Lakshmi  Commercial  Bank  Ltd.  5

 37.  VysyaBankLid.  rat  +  हे  AS:

 af  South  Indian  Bank  Ltd.  +  22

 99.  Catholic  Syrian  Bank  Ltd.  5

 4°  Karnataka  Bank  Ltd.  7

 4t.  United  Industrial  Bank  Ltd.
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 go.  SenpliBankLid,  NA,

 43.  NedungadiBankLtd.  NA.

 44  Lakehmi  Vilas  Bank  Ltd.  NA.

 TOTAL  6547

 (B)  Foreign  Banks
 t.  Algemene  Bank  Nederland  NV...  2
 a.  American  Express  Int.  Banking  Corp.  3
 3  Bank  of  America  NT  &  SA  4
 ro  Bank  of  Tokyo  Ltd.  3:
 Be  Banque  Nationale  de  Paris  2

 6.  British  Bank  of  Middle  East

 7,  Chartered  Bank  +  नि  24
 8.  Citibank  ci  6

 9.  Grindiays  Bank  Led.  56
 10,  Mercantile  Bank  Ltd.  20
 tt,  Mitsui  Bank  Ltd.  t
 i2.  Sonali  Bank  It

 TOTAL  93

 N.A.  Not  Available.
 Note;—Certain  Indian  banks  have  not  furnished  to  the  Reserve  Bank  information  regarding  the

 number  of  branches  dealing  in  foreign  exchange  as  on  3{st  December  1977.  In  such  cases
 the  available  information  as  on  ह: 1  December  976  has  been  incorporated  in  the  above
 statement.

 Proper  assessment  and  collection  of
 Yncome-tax  from  Doctors  and  Lawyers

 in  Delhi
 8595.  SHRI  DURGA  CHAND:  Will

 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Doc-
 tors  and  Lawyers  in  Delhi  charged
 high  rate  of  fees  from  their  patients
 and  clients;

 (b)  whether  it  is  also  a  fact  that
 these  professionals  do  not  issue  any
 receipts  to  fie  patients  and  clients
 with  a  view  to  avoiding  income  tax
 payment;

 (e)  if  so,  what  steps  Government
 are  taking  or  propose  to  take  for  pro-
 per  assessment  and  collection  of  in-
 come  tax  from  doctors  and  lawyers.
 separately;

 (ad)  what  is  the  present  method
 under  which  these  people  are  assess-
 ed;  and

 (e)  what  is  the  amount  of  tax  cél-
 lected  from  doctors  and  lawyers  in.
 Delhi  during  the  last  three  years,
 year-wisé?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
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 ZULFIQUARULLAH):  (a)  Dcotors
 and  lawyers  charge  fees  according  to
 their  own  schedule  of  rates.  In  the
 absence  of  any  standard  norms  regu-
 lating  the  amounts  of  fees  chargeable
 -by  persong  in  these  professions,  it  is
 ‘not  possible  to  say  whether  the  fees
 being  charged  by  doctors  and  lawyers
 are  high  or  not.

 (b)  No  uniform  practice  appears  to
 ‘have  been  adopted  by  doctors  and
 lawyers  of  Delhi  in  the  matter  of
 issuing  of  receipts.  Sorre  issue  while

 <others  go  not.  In  cases  where  proper
 accounts  are  not  maintained,  the  re-
 turn  of  income-tax  is  fileq  by  them

 -on  estimate  basis.

 (c)  Section  44AA  was  introduced
 in  the  Income-tax  Act  by  Taxation
 Lawg  (Amendment)  Act,  975  with
 effect  from  Ist  April,  ‘1976.  Sub-sec-

 ‘tion  ()  of  this  Section  makes  it  obli-
 gatory  on  persons  carrying  on  cer-
 tain  professions  including  legal  and
 medical  professions  to  keep  and  main-

 ‘tain  such  books  of  account  and  other
 documents  as  may  enable  the  Inconie-
 tax  Officer  to  compute  his  total  income
 in  accordance  with  the  provisions  of
 Income-tax  Act,  96l.  Further,  by
 sub-section  (3)  og  this  Section,  Cen-
 tral  Board  of  District  Taxes,  has  been

 ‘empowered  to  prescribe  the  books  of
 account  and  other  documents  to  he

 “kept  by  any  class  of  persons.  In

 4975-76.  «  ७.

 3976-77  .  .  .  द  .  .

 asep78.  .  के
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 pursuance  of  this  provision,  the  Board
 have  notified  draft  rules  relating  to
 the  maintenance  of  books  of  accounts
 by  certain  categories  of  professions  as
 per  notification  No.  SO:  8(E)  gated
 l2th  January,  1977,  Medical  and  legal
 professions  are  also  included  in  this
 notification.  Suggestions  have  been
 received  in  this  regard  and  the  rules
 will  be  finalised  after  considering  the
 various  suggestions  received  in  this
 regard.  Besides  Special  Circles  rave
 been  created  jn  Delhi  in  respect  of
 doctors  and  lawyers.

 (d)  The  methog  adopted  for  comp-
 leting  the  assessments  of  doctors  and
 lawyers  does  not  differ  materially
 from  the  method  adopted  in  respect
 of  other  cases,  If  the  assessment  is
 a  summary  assessment,  it  is  dealt  with
 accordingly.  Where  returns  are  filed
 on’  the  basis  of  books  of  account,
 assessments  are  completed  after  going
 through  the  statements  of  Profits  and
 Loss  and  Balance  Sheet  and  total  in-
 come  is  computed  after  allowing  de-
 ductions,  etc.,  as  provided  under  law.
 If  the  assessment  is  a  scrutiny  as-
 sessment,  books  of  account  are  exami-
 ned.  If  any  investment  is  made,
 source  thereof  jg  looked  into,  Bank
 accounts  are  scrutinised.

 (e)  The  amounts  of  tax  collected
 from  doctors  ang  lawyers  in  Delhi
 during  the  last  three  years  are  as
 under:—

 Doctors  Lawyers
 (In  lakhs  of  rupces)

 3:°66  Figures  not  available
 as  the  Special  Circles
 had  not  been  created
 in  respect  of  lawyers in  this  year,

 66°  0  25°94

 है  69°  39°  53°52

 *Tiiese  ‘figutes  are  on  the  basis  of  challans
 received  so  far.
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 of  clerks  in  Madras  Circle
 of  State  Bank  of  India

 8596.  SHRI  K.  T.  KOSALRAM:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  any  tests  were  held
 during  the  last  two  years  in  the
 Madras  Circle  of  State  Bank  of  India
 for  recruitment  of  clerks;

 (b)  if  so,  whether  the  results  have
 been  declared  and  appointments  have
 been  made  to  the  vacant  posts;

 (c)  if  the  answer  to  (a)  and  (b)
 above  be  in  affirmative,  how  many
 posts  have  been  filled  up  against  the
 total  number  of  vacancies;

 (d)  whether  any  candidates  from
 Scheduled  Castes  have  been  selected
 in  the  above  tests  and  appointed;

 (e)  whether  the  reservation  quota
 fixed  for  Scheduled  Castes  has  been
 fulfilled  in  making  the  appointments
 ig  not,  the  reasons  thereof;

 df)  is  it  a  fact  that  the  selections
 are  too  rigid  for  the  candidates  of
 Scheduled  Castes  and  other  back-
 ward  class  communities;  and

 (g)  if  answer  to  (f)  above  be  in  the
 affirmative  whether  Government  pro-
 Pose  to  relax  the  conditions  of  selec-
 tiong  in  favour  of  such  candidates?

 THE  MINISTER  OF  FINANCE
 (SHRI  प्र,  M.  PATEL):  (a)  to  (d).
 The  Madrag  Circle  of  State  Bank  of
 India  which  covers  the  States  of  Tamil
 Nadu,  Kerala,  Karnataka  and  the
 Union  Territory  of  Pondicherry  con-
 ducted  no  recruitment  test  for  cleri-
 cal  staff  during  1976.  During  the  year
 ‘1977,  however,  exclusive  tests  fof
 Scheduled  Tribes  were  conducted  on
 27  occasions  at  5  centres  to  clear  the
 backlog  of  unfilleg  reserved  vacancies
 and  at  8  occasions  for  general  cate-
 gory  candidates.  The  break-up  of  ap-
 pointments  made  on  the  basis  of  these

 tests  during  1977,  is  as  under: —
 Total  vacancies  filled  1626.
 Of  which  those  filled  by
 Scheduled  Castes  and
 Scheduled  Tribes  603

 (e)  State  Bank  of  India  hag  repor-
 ted  that  all  the  vacancies  reserved
 for  Scheduled  Castes  including  the
 backlog  were  filled  during  1977.

 (f)  and  (g).  As  compared  to  the
 general  candidates  the  minimum:  qua-
 lifying  standard  in  the  written  test  is
 considerably  relaxed  in  the  case  of
 candidates  belonging  to  Scheduled
 Castes  and  Scheduled  Tribes.  The
 interviews  for  these  candidates  were
 also  held  in  separate  sittings  so  that
 their  standard  of  performance  is  not
 compared  with  that  of  the  general
 candidates,  None  of  the  candidates
 who  attended  the  interviews  in  the
 exclusive  tests  held  for  Scheduled
 Castes  and  Scheduled  Tribes  in  ‘1977
 was  rejected.

 Nationalised  Banks  opened  in  Tribal‘
 Sub-plan  Areas

 8597.  SHRI  GIRIDHAR  GOMAN-
 GO:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  different  nationalised  banks
 opened  go  far  in  the  tribal  sub-plan
 areas  of  the  country;

 (b)  how  far  the  aims  and  objectiv-
 es  of  the  banks  have  been  fulfilled  in
 these  areas;  and

 (c)  whether  the  Ministry  issued  ins-
 tructions  to  the  banks  for  the  uplift-
 ment  of  the  tribals  through  liberal.
 institutional  financial  assistance?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  The
 smallest  unit  of  geographical  area  f6r
 which  the  data  on  branch  expansion
 deposits  and  advances  is  maintained
 by  the  Reserve  Bank  of  India  is  a
 district.  Data  about  the  number  of
 bank  branches  in  tribal  sub-plan  area
 is,  therefore,  not  available.
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 However,  to  ensure  that  no  lerge
 ‘geographical  areas  remain  devoid  of
 banking  facilitiey  and  that  minimum
 banking  facilities  become  available  in
 hitherto  neglected  areas,  many  of
 which  are  tribal  areas,  banks  have
 been  advised  to  open  at  least  one

 -branch  in  each  unbanked  Community
 Development  Block.

 (b)  and  (c).  Banks  have  been  di-
 rected  to  step  up  the  flow  of  credit
 to  the  small  borrowers  in  the  neglec-
 ted  sectors,  particularly  through  their
 rural  and  semi-urban  branches.  They
 have  also  been  directed  to  evolve
 credit  schemes  under  District  Credit
 Plans  to  provide  credit  to  small  bor-
 rowerg  for  gainful  self-employment.
 These  measures  will  increase  the
 availability  of  bank  credit  in  the  tri-
 bal  areas  also.

 Besides,  the  public  sector  banks  are
 also  implementing  the  scheme  of  Dif-
 ferential  Rate  of  Interest.  To  ensure
 that  a  sizeable  proportion  of  the  cre-
 dit  under  this  scheme  is  made  avail-
 able  to  the  weaker  sections  of  the
 society  in  the  rural  areas,  particular-
 ly  to  the  members  of  the  Scheduled
 Castes  and  Scheduled  Tribes,  the
 banks  have  been  advised  that  at  least
 2/8rd  of  their  credit  under  the  scheme
 should  flow  through  their  rural  and
 semi-urban  branches  and  at  least  13rd.
 of  the  credit  should  flow  to  the  per-
 sons  belonging  to  Scheduled  Castes
 and  Scheduled  Tribes.

 प्रासोण  बेंकों  का  राष्ट्रीयकृत  बेकों  में  विलय

 8598.  भी  रास  कथार  बेरबा  :  क्‍या
 “बिल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  क्‍या
 ग्रामीण  बैंकों  को  हानि  से  बचाने  के  उद्देश्य
 मे  उन  का  राष्ट्रीयकृत  बैंकों  से  विलय  करने
 का  प्रस्ताव  है  ?

 जिस  मंत्री  (भो  एच०  एम०  पहेल)  :
 जी  नहीं  ।

 APRIL  28,  3978  Written  Answers  220

 ‘Tender  for  extenaion  of  runway  at
 Baubsneswar  Airport

 8599.  SHRI  PRADYUMNA  BAL:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  any  tender  has  been
 accepted  to  extend  the  runway  at
 Bhubaneswar  Airport;

 (b)  when  the  construction  og  run-
 way  wil]  be  completed;  and

 (c)  what  steps  are  being  taken  to
 see  early  completion  of  this  runway
 at  Bhubaneswar  Airport?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  to  (c).
 Tenders  had  been  invited  for  resur-
 facing  the  runway  (not  extending  it)
 at  Bhubaneswar  aerodrome.  The  work
 has  been  awarded  and  is  expected  to
 be  completed  by  March,  1979.  There
 is  no  proposal  to  extend  the  runway
 at  present.

 Investment  on  Tourism  by  Government
 ef  India  and  ITDC  in  different  States

 8600.  SHRI  PRADYUMNA  BAL:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  what  is  the  total  investment  on
 tourism  by  Government  of  India  and:
 ITDC  in  different  States  of  India  for
 the  last  five  years  including  this  fin-
 ancial  year;

 (b)  what  are  the  schemes  which  the
 Department  of  Tourism  and  [TDC  are
 implementing  in  Orissa  within  the
 coming  five  years;  and

 (c)  whether  g  master  plan  for  tou-
 rist  development  for  Orissa  has  been
 drawn  up  or  is  belng  drawn  up  in  col-
 laboration  with  Orissa  Government
 and  the  World  Bank,  if  not  whether
 it  will  be  drawn  up?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  The



 wat

 expenditure  incurred  by  the  Central
 Department  of  Tourism  end  the  India
 Tourism  Development  Corporation
 during  the  last  5  years  is  given  in  the
 attached  statements.  Laid  on  the
 Table  of  the  House.  [Placed  in
 Library.  See  no  LT-978}.

 (b)  and  (c).  The  Government  of
 ‘Orissa  was  requested  to  forward  a
 ‘perspective  plan  of  tourism  develop-
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 be  taken  up  in  the  Five  Year  Plan
 1978-83  will  be  determined  at  the
 time  of  finalising  the  Plan.

 The  IT.D.C.  has  started  work  on
 the  expansion  of  their  Travellers
 Lodge  at  Bhubaneswar  which  will
 add  24  rooms  (48  beds).

 There  is  no  proposal  to  approach
 the  World  Bank  for  any  tourism
 scheme  in  Orissa. ment.  Based  on  this,  the  schemes  to

 STATEMENT

 Capital  investment  by  Department  of  Tourism  in  different  States{  Union  Territories  during  last  fine  years,

 Name  of  the  States  1974-75,  1975-76  =  1976-77  1977-78
 Rat  ti

 1  2  3  4  5  6

 Andhra  Pradesh  6,28,000  '5:27,000  6,31,000,  oe

 Assam  2,93,000  —0,56,000  9,29,464  103,618
 3.  Bihar  6,54,000  बन

 4.  Gujarat  4,76,935,  245,332,  231,046  6,  59,000
 5.  Haryana  1,79,000  ‘1,000,

 ‘6.  Himachal  Pradesh  $194,000  4:40,000_  6,64,000  2,00,000

 कन  Jammu  and  Kashmir  26,03,004,  -24,64,000  24,52,886  —_9,60,000  /32,00,000_
 ‘8.  Karnataka  1,07,000  1,45;000°  75,000
 9.  Kerala  6,40,000  5550,000  -5;86,000  20,07,868  18,00,000°

 to.  Madhya  Pradesh  3r48,000  149,000  4:55,000
 हा.  Maharashtra  IT,02,000  571,000  918,223  14,96,670  6,00,000

 Orissa  T,35,000  1,62,908,
 13.  Punjab  4,67,000  3+75,000
 s4.  Rajasthan  10,54,000°  6,53,601  6,:5,t2I
 15.  Tamil  Nadu  33,000
 16.  Uttar  Pradesh  14,409,000
 27.  West  Bengal  1,38,000  60,000

 Total  84,59,939  77:68,.933  72,58,048  By ,82,156  58,00,000

 Scheme-wite  breakdown  of  expenditure  during  1978-79  under  the  cultural  tourism  and  wild  life
 tourism  prograi indicated  in  the  above  statement.

 mmes  has  yet  to  be  determined.  No  provision  on  these  schemes  have  thus  been
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 Capital  investment  by  IT DC  in  different  States]  Union  Territories  during  last  five  years

 (Rs.  in  lakhs)

 Name  of  the  State  ‘1974°75,  1975-76  1976-77,  —977-78**  ~—__978-79
 (Propo Plan  outlay)

 wh  Andhra  Pradesh
 a  Assam  0°06

 3.  Bihar  ०  13"  70  36°  30  22°26  4°29
 4  Himachal  Pradesh  oe

 5.  Jammu  &  Kashmir.  7°87  0°  6  0०९02
 6.  Karnataka  67°49  39'  75  18°60  9°63  35°00
 9.  Kerala  34°87  55°20  3°58  3°82  T0°00
 8.  Madhya  Pradesh  o:  76  o-I3
 9.  Maharashtra  मे  4°  04  34°20  32°  48  काठा

 to.  Orissa  orig  5°88  6-58  I0°00
 it.  Rajasthan  0°28  28:  87  8-38  45°00
 32,  Tamil]  Nadu  I°24  3°  89  orig  25°00
 ‘TB.  Uttar  Pradesh.  70°95  76°  26  5°02
 The  West  Bengal  05°  29  46°95,  yt  59  002
 Union  Territories

 t.  Delhi.  58-85  52°64  96°  72  वए"  92  88:60
 2.  Chandigarh  30°  00

 3.  Pondicherry  '  ०९०2

 4  Goa  0°  0
 Unallocable  Schemes

 t.  Establishment  and  ex-
 pansion  of  Transport
 Units*  0  वा  8°  96  20°  45  6g°I4  16"  00

 2.  Other  small  misc.
 schemes  of  696  4°  8  36°50

 Grand  Total.  हि  318°  65  303°  37  240°  33  294°  30  gor  20

 ©The  expenditure  on  establishment  and  expansion  of  Transport  Units  relates  to  various:
 States.  It  ot  be  correctly  allocated  to  different  states  as  the  vehicles  are  deployed  an
 withdrawn From  time  to  time  as  per  requirements.

 **Figures  for  the  year  1977-78  are  provisional  and  subject  to  audit.
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 ciation,  Patna  Collectorate,  Bihar
 860l.  DR.  RAMJI  SINGH:  will

 the  Minister  of  FINANCE  be  pleased
 to  state;

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
 Central  Excise  and  Customs  Ministe-
 rial  Officers  Association,  Patna,  Col-
 lectorate  (Bihar)  requesting  for  addi-
 tional  staff  for  implementation  of  new
 SRP  (Review);  and

 (b)  what  is  the  reaction  of  the
 Government  to  this  representation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL):  (a)
 Yes,  Sir.

 (b)  The  staff  requirements  of  the
 individual  Central  Excise  Collecto-
 rates  for  implementing  Government's
 decisions  on  the  recommendations  of
 the  S.R.P.  (Review)  Committee  are
 being  finalised  on  the  basis  of  the
 workload  in  the  respective  Collecto-
 Tates,  in  the  light  of  the  norms
 adopted  for  this  purpose.  However,
 in  the  meantime,  taking  into  account
 the  representation  referred  to  above,
 2  additional  posts  of  Deputy  Office
 Superintendent  (Level-II)  have  been
 sanctioned  for  the  Patna  Central
 Excise  Collectorate.

 तम्बाक्‌  के  मूल्यों  में  कमी

 860i.  श्री  सुरेन  झा  सुमन  क्‍या
 बाजिस्य  तथा  नागरिक  पति  शौर

 सहकारिता  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  हाल ही  में  तम्बाकू  के  मूल्यों
 में  हुई  भारी  कमी  से  तम्बाकू  उत्पादकों  को
 भारी  हानि  होने  तथा  भविष्य  में  तम्बाकू
 की  खेती  पर  ब्रा  प्रभाव  पड़ने  की  संभावना
 है;  भीर

 (ख)  यदि  हां,  तो  इस  पर  सरकार  की
 क्या  प्रतिक्रिया  है  और  क्‍या  इस  बारे  में
 805  LS—8
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 किसानों  को  किसी  प्रकार  की  राहत  देने  का
 विचार  है  ?

 वाणिज्य  तथा  नागरिक  पूति  शौर
 सहकारिता  मंत्रालय  में  राज्य  मंत्री  (थी
 झारिफ  बेग)  :  (क)  इस  वर्ष
 तम्बाकू  का  अ्रधिक  मात्रा  में  उत्पादन
 होने  के  कारण  उपजकर्ताओं  के  पास  बिना
 बिका  स्टाक  जमा  हो  गया  है  शौर  साथ  ही
 कीमतों  में  मन्‍्दी  रही  है  1  यदि  कोई  उपचा-
 रात्मक  उपाय  नहीं  किये  जाते  हैं  तो  निःसन्देह
 ऐसी  स्थिति  से  भविष्य  में  तम्बाक्‌  की  खेती
 पर  प्रतिकूल  प्रभाव  पड़  सकता  है  ny

 (@)  इस  स्थिति  को  सुधारने  के  लिये  शौर
 इस  बात  पर  विचार  करते  हुए  कि  वर्जीनिया
 तम्बाकू  अनिर्मिततम्बाक्‌  के  हमारे  निर्यातकों
 का  बड़ा  भाग  होता  है,  सरकार  ने  पहले  ही
 भारतीय  राज्य  व्यापार  निगम  को  सरकार  के
 लेखे  में  10,000  मे०  टन  वर्जीनिया
 तम्बाक्‌  खरीदने  का  निदेश  दे  दिया  है।
 यह  मात्रा  5,000  मे०  टन  की  उस  मात्रा
 के  अलावा  है,  जिसे  राज्य  व्यापार  निगम
 पहले  ही  भ्रपनी  भ्रनुमानित  निर्यात  झाव-
 श्यकताएं  पूरी  करने  के  लिये  अपने  लेखे  में
 और  अपने  जोखिम  पर  खरीद  रहा  था।

 Irregularities  in  functioning  of
 Karnataka  based  Banks

 8603,  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  hag  the  attention  of  the  Gov-
 ernment  been  drawn  towards  the  news
 appeared  in  ‘On  looker’,  Bombay
 dated  l5th  February,  978  page  34  re-
 garding  an  ex-Centra]  Minister  and
 according  to  which  the  Reserve  Bank
 of  India  has  found  grave  irregularities
 in  the  functioning  of  two  Karnataka
 based  Banks—The  Syndicate  and  Cor-
 poration  Bank  in  which  it  is  reported-
 ly  revealed  squandering  away  lakhs
 of  rupees  by  them;  and

 (b)  if  yes,  then  what  is  the  reaction
 of  the  Government  to  it?
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 THE  MINISTRY  OF  FINANCE
 (SHRI  H.  M,  PATEL):  (a)  Yes,  Sir.
 Government  have  seen  the  news
 item  referreqd  to  by  the  Hon'ble
 Member,

 (b)  The  Reserve  Bank  is  looking
 into  these  allegations  and  wil]  take
 appropriate  corrective  action  in  the
 light  of  the  findings.

 बाल  योगेश्वर  के  चिवद्ध  ग्रारोप

 8604.  श्री  लालजी  भाई  :  क्या  बिस
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कुछ  वर्ष
 पूर्व  बाल  योगेश्वर  नामक  धाभिक  गुरु  के
 विरुद्ध  तस्करी  के  तथा  कुछ  न्य  आरोप
 लगाये  गये  थे;

 (ख)  यदि  हां,  तो  क्‍या  इस  बारे  में
 उचित  जांच  की  गई  थी;  शौर

 (ग)  यदि  हां,  तो  जांच  के  क्या  परिणाम
 निकले  शरीर  दोषी  पाये  गये  व्यक्तियों  के
 विरुद्ध  क्या  कार्यवाही  की  गई  ?

 वित  मंत्रालय  में  राज्य  मंत्री  थ्री  सतोश
 अग्रवाल)  :  (क)  से  (ग).  श्री  प्रेम
 पाल  सिह  रावत  उर्फ  बालयोगेश्वर,
 अपने  अ्रनुयायियों  के  साथ  एक  चार्टड
 विमान  द्वारा  7  नवम्बर,  3972  को  पालम
 हवाई  1  पर  पहुंचे  थे।  बालयोगेश्वर,
 उन  के  सच्चिव  बिहारी  सिह  तथा  बालयोगेश्वर
 की  एक  शिप्या  कुमारी  जोन  आप्टर  के
 व्यक्तिगत  सामान  में  25  लाख  ko  मूल्य
 की  विदेशी  मुद्रा,  जवाहरात  और  घड़ियां
 अधिक  पाई  गई  थीं  t  विदेशी  मुद्रा,  जवाहरात
 ओर  घड़ियों  को  पूर्णत:  जब्त  कर  लिया  गया
 और  श्री  प्रेपमपान  सिह  रावत  उर्फ  बालयोगे  एवर
 तथा  बिहारी  सिह  दोनों  में  से  प्रत्येक  पर
 दस  दस  हजार  रुपये  का  दण्ड  लगाया  गया  t
 श्री  बाल  योगेश्वर  श्रौर  बिहारी  सिह  ने  स्याय-
 निर्णय  झादेश  के  विरुद्ध  अ्रपीलों  दायर  की  हैं,
 जो  अभी  विचाराधीन  हैं।  उक्त  व्यक्तियों
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 पर  जगाये  गे  व्यक्तिगत  दण्ड  की  भ्रभी  तक
 पझदायगी  नहीं  की  गई  है।  श्री  प्रेम  पाल  सिह
 रावत  और  श्री  बिहारी  सिंह  के  विरुद्ध,  उनमें
 से  प्रत्येक  पर  लगाये  गये  दण्ड  की  वसूली  के
 लिये  सीमा-शुल्क  अधिनियम,  i962  की
 धारा  42%  भ्रन्तर्गत,  प्रमाण  पत्न  कार्यवाही
 की  जा  चुकी  है।

 श्री  बिहारी  सिह,  विदेशी  मुद्रा  अधि-
 नियम  के  कुछ  उपबन्धों  का  उल्लंघन  करने  के
 भी  दोषी  पाये  गये  और  प्रवर्तन  निदेशालय
 ने  उन  पर,  तीन  मामलों  में  कुल  7,07,000
 रुपये  का  दण्ड  लगाया  था।  इन  मामलों  में
 भ्रन्तग्रंस्त  विदेशी  मुद्रा  को  जब्त  करने  का
 झादेश  दिया  गया  था।  श्री  बिहारी  सिंह  ने,
 उपयुक्त  न्याय  निर्णय  श्रादेशों  के  विरुद्ध,
 विदेशी  मुद्रा  विनियमन  अ्रपीलीय  बोर्ड  के
 समक्ष  भ्रपीलें  दायर  की  हैं,  जो  श्भी  विचा  रा-
 धीन  हैं  ।  विदेशी  मुद्रा  कानून  का  उल्लंघन
 किये  जाने  के  एक  चौथे  मामले  में,  श्री  बिहारी
 सिंह  पर  नई  दिल्‍ली  के  एक  न्यायालय  में  मुक-
 दमा  चलाया  जा  रहा  है  शौर  इस  सम्बन्ध  में
 एक  शिकायत  दायर  कर  दी  गई  है।

 पश्चिमो  बंगाल  के  प्रायुक्‍त  द्वारा  झायकर
 में  समझौते  (कांम्प्रोमाइश)  के  लिये

 भेजे  गये  झायकर  के  मामले

 8605.  श्री  हुकम  चन्द  कछवाय  :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  25  वर्षों  अथवा  उस  से  भ्रधिक
 समय  से  पश्चिम  बंगाल  श्रौर  कलकत्ता  के
 आयकर  के  कितने  मामले  विचाराधीन  हैं
 श्रथवा  समझौते  और  बद्द  खाते  डालने  के
 लिये  भ्रथवा  राशि  कम  करने  के  लिये  विचा  रा-
 घीन  हैं  तथा  उन  के  नाम  क्या  कया  हैं;

 (ख)  कलकत्ता  झ्रौर  पश्चिम  बंगाल  के
 आयुक्त  ने  समझौता  करने  शौर  बट्  खाते
 डालने  झथवा  राशि  कम  करने  के  लिये  कितने
 मामले  केन्द्रीय  सरकार  को  भेजे  तथा  उन  का
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 ब्यौरा  क्या  है  शौर  उन  पर  केन्द्रीय  सरकार
 की  क्‍या  प्रतिक्रिया  है;

 (ग)  क्‍या  सरकार  को  पता  है  कि कलकत्ता
 शौर  पश्चिम  बंगाल  में  जिन  पारियों  की  झोर
 5  लाख  रुपया  भ्रभवा  उस  के  अधिक  की  क्‍ग्लायकर

 की  राशि  बकाया  है  उन्होंने  स्वयं  को
 दिवालिया  घोषित  कर  दिया  है  भौर  उन  का  कार्य
 पूरी  तरह  बंद  हो  गया  और  यदि  हां,  तो  इस
 सम्बन्ध  में  केन्द्रीय  सरकार  का  क्‍या  कार्यवाही
 करने  का  विचार  है;  और

 (3)  झभी  भी  जो  मामले  विचाराधीन
 हैं  उन  का  ब्यौरा  क्‍या  है  ?

 क्ति  मंत्रालय  में  राज्य  मंत्री  (भरी
 जुलफिकारउललाह)  :  (क)  पांच  मामलों  में
 पिछले  25  वर्षों  भ्रौर  उस  से  अधिक  समय  से
 बकाया  पड़ी  आयकर  की  मांग  को  बट्टे  खाते
 डालने/उन्हें  कम  करने  के  सम्बन्ध  में  पश्चिम
 बंगाल  के  झायकर  आयुक्‍तों  से  जो  प्रस्ताव
 प्राप्त  हुए  थे  उन  पर  केन्द्रीय  प्रत्यक्ष  कर  बोर्ड
 में  विचार  किया  जा  रहा  है।  इन  मामलों  के
 ब्योरे  निम्नानुसार  हैं  :--

 निर्धारिती  का  नाम  बकाया  पड़ी  श्रायकर
 को  मांग

 द०
 l.  श्री Yo  Fo  मेनन  58,63,97I
 2.  मेसर  रामसहाय  मल  मोर

 लिमिटेड  (31,08,169
 3.  श्री  मंगादास  बिनानी  31,83,720
 4.  श्री  एस०  बी०  गोपालसिह

 चौधरी  48,  9  232
 5.  श्री  पी०  सी०  चन्दा  1,36,  052

 (@)  शौर  (घ).  ब्सूल  नहीं  की  जा
 सकने  योग्य  कर  की  बकाया  की  रकमों  को
 बट्टे  खाले  डालने  की  दृष्टि  से  झौर/प्रथवा
 उन  को  कम  करने  के  लिए  वित्तीय  वर्ष  976—
 77  में  तथा  A773  wa  तक  पश्चिम

 बंगाल  के  भायकर  आयुक्तों  से 17  मामले

 प्राप्त  हुए  थे  जिन  में  ऊपर  उल्लिखित  पांच
 मामले  भी  शामिल  हैं  हन  भामलों  में  ग्रस्त
 कर  की  बकाया  रकमें  !  लाख  रुपये  से  249
 लाख  रुपये  के  बीच  थीं।  तीन  मामलों  में
 बकाया  की  रकमों  को  बट्टे  खाते  डालने  की
 स्वीकृति  सम्बन्धित  झायकर  आयुक्‍तों  को
 भेज  दी  गई  है।  एक  मामले  में  म्रायकर  भायुक्त
 से  कहा  गया  है  कि  बह  उस  मामले  में  (कुछ
 झौर  जांच  करे  तथा  स्थायी  परिपाटी  के
 अनुसार  क्षेत्रीय  समिति  द्वारा  (जिस  में  तीन
 झायकर  आयुक्त  होते  हैं)  प्रस्ताव  पर  कार्य-
 वाही  किये  जाने  के  बाद  यदि  भ्रावश्यक  हो  तो
 उक्त  मामला  बोड़ें  को  पुन:  भेजे।  शेष  मामलों
 की  बोर्ड  के  कार्यालय  में  जांच  की  जा  रही  है।

 (ग)  प्रपेक्षित  सूचना  तत्काल  उपलब्ध
 नहीं  है  t  इसे  एकत्रित  किया  जा  रहा  है  शौर
 यथा  समय  शीघ्र  सदन  पटल  पर  रख  दिया
 जायेगा  ।

 अम  सहकारो  सम्रितियां

 8606.  श्री  धर्मसिहू  भाई  पटेल  :

 क्या  बाणिज्य  तथा  नागरिक  पूतति  शोर
 सहकारिता  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (%)  देश  में  श्रम  सहकारी  समितियां
 कितनी  हैं  श्रौर  उनके  सदस्यों  की  कुल  संख्या
 कितनी  है  ;

 (ख)  ‘1975-76  श्रौर  1976~77
 में  पृथकू-गुथक  इन  समितियों  को  कितने

 मूल्य  के  ठेके  दिए  गये;  और

 (ग)  गुजरात  में  श्रम  सहकारी
 समितियां  कितनी  हैं  श्रौर  उनके  सदस्यों
 की  संख्या  कितनी  है  तथा  उन्हें  975—
 76  शरीर  1976-77  में  कितने  मुल्य  के

 ठेके  दिये  गये  ?

 वाणिज्य  तथा  नागरिक  पूति  शोर
 सहकारिता  मंत्रालय  सें  राज्य  मंत्री  (भरी
 कृष्ण  कुमार  गोयल)  :  (कक)
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 सहकारी  वर्ष  1976-77  में  8,626
 श्रमिक  ठेका  तथा  निर्माण  सहकारी
 समितियां  और  1,467  वन  श्रमिक  ठेका
 सहकारी  समितियां  थों,  जिनके  क्रमश  :
 4.7  लाख  तथा  .79  लाख  सदस्य
 थ।

 (@)  इन  सहकारी  समितियों  को
 दिए  गए  निर्माण  कार्यों  का  मूल्य  975—
 76  में  40,48  करोड़  रु०  शौर  976—
 77  में  52.  2  करोड़  रुपये  था  t

 (ग)  गुजरात  की  श्रमिक  ठेका  समितियों
 की  संख्या  के  बारे  में  स्थिति  विवरण  में  दी
 गई  है।

 विवरण

 975—76  1976-77

 (i)  समितियों  की
 संख्या  704  807

 (ii)  सदस्यों  की
 संख्या  .00  लाख  .07

 लाख

 (iii)  इन  समितियों  को
 दिए  ठेकों  का

 मूल्य  0.00  2.65
 करोड़  रु०  करोड़  रुपये

 Distribution  of  Essential  Commodi-
 ties  by  F.C.L

 8607.  SHRI  D.  B.  CHANDRE  GOW-
 DA:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  Government  are  con-
 eidering  a  proposal  to  sef  up  a  sepa-
 rate  organisation  to  implement  the
 proposed  scheme  for  distribution  of
 ‘essential  commodities;

 (b)  if  so,  whether  it  is  a  fact  that
 the  Food  Corporation  of  India  has
 offered  to  take  up  the  scheme;  and
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 (c)  if  so,  the  details  regarding  the
 Scheme  and  what  steps  Government
 have  taken  to  simplify  the  procedure
 in  thig  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL):  (a)  The  scheme
 for  distribution  of  essential  commo-
 dities  presently  under  consideration
 envisages  optimum  use  of  the  in-
 frastructural  facilities.  The  main
 features  of  the  scheme  are  given  in
 the  statement  attached.

 (b)  and  (c).  Does  not  arise.

 Statement
 l.  The  scheme  eims  at  increasing

 the  production  of  essential]  mass  con-
 sumption  goods  and  to  make  available
 the  increased  production  equitably
 and  efficiently  especially  to  the  wea-
 ker  sections  and  working  population.
 The  basic  objective  of  the  new  ap-
 proach  is  to  create  a  permanent  sys-
 tem  in  place  og  short-term  palliatives
 and  ad-hoc  approaches  of  the  past.
 The  proposed  system  seeks  to  create
 an  effective  instrument  for  removing
 imbalances  of  the  past  and  for  ex-
 tending  the  distribution  system  to  the
 rural  areas  as  well.  It  is  also  in-
 tended  to  expand  the  commodity
 coverage  of  the  distribution  system  to
 include  critical  wage-goods  and  also
 take  effective  action  for  extensive
 expansion  of  the  net  work  of  fair
 price  shops  to  cover  far-flung  areas
 throughout  the  country.

 2.  The  tasks  envisaged  and  the
 action  plans  suggested  emphasise  the
 need  for  stepping  up  production  on
 a  priority  basis  of  commodities  in
 short  supply,  for  which  both  short
 and  long  term  measures  have  to  be
 taken.  In  the  formulation  of  the
 scheme,  financial  constraints  have
 been  taken  into  account  and  the  ap-
 proach  is  to  make  the  optimum  use
 of  the  existing  infra-structurel  faci-
 lities  and  plan  outlays.  The  more
 important  features  of  the  new  policy
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 for  strengthening  of  the  public  dis-
 tribution  system  cover  the  follow-
 ing:—

 —Effective  distribution  of  essential
 commodities  already  covered  and
 addition  of  new  commodities  to  the
 distribution  system.  The  scheme
 envisages  initia]  coverage  of  cereals,
 sugar,  kerosene,  cloth,  vegetable
 oils  and  vanaspati,  and  _  selected
 manufactured  items  of  mass  con-
 sumption.

 —In  respect  of  selected  manufac-
 tured  items  of  mass  consumption,
 such  as_  toilet  and  washing  soaps,
 salt,  matches,  tea,  exercise-books,
 common  drugs  and  medicines,  the
 concerned  administrative  Ministries
 of  the  Government  in  consultation
 with  the  State  Governments  have
 to  take  up  the  responsibility  of
 monitoring  production,  availability
 and  retail  prices.  The  Ministries
 concerned  should  be  responsible  for
 making  assessment  of  overall]  re-
 quirements  and,  in  particular,  the
 needs  of  the  vulnerable  segments
 of  population  and  for  taking  mea-
 sures  to  meet  them;

 —bufferstocking  of  cereals,  pulses,
 edible  oils  or  oilseeds,  cotton,  etc.
 ‘and  imports  of  required  essential
 articles;

 —bringing  about  rationality  in
 the  areas  of  storage,  transport  and
 distribution  costs;

 —removal  of  imbalances  in  the
 allocation  of  commodities  between

 uvSan  and  rural  areas  and  their
 prices;

 —optimum  use  will  be  made  of
 the  existing  infrastructura]  facili-
 ties  in  the  private  and  public  sec
 tors.  The  emphasis  woulg  be  on
 devising  effective  systems  of  dis-
 tribution,  and  expansion  of  the
 cooperative  network  both  in  the
 urban  and  rural  areas  for  distribu-
 tion.  If  necessary,  the  Gram  Pan-
 chayats  may  also  be  encouraged  to
 take  up  this  responsibility;

 ——increase  in  the  number  of  re-
 tail  outlets  to  cover  far-flung  areas
 in  such  q  way  that  there  is  at  least
 One  outlet  for  a  population  of  2,000;

 improving  the  viability  of  fair
 price  shops  through  a  judicious
 sales-mix  and  minimum  sales  turn-
 over;

 —establishment  of  Vigilance  Com-
 mittees  with  the  involvement  of
 consumers  endoweq  with  statutory
 powers  for  exercising  supervision
 and  vigilance  over  the  public  dis-
 tribution  system  and  safeguarding
 consumers’  interest.  High  Powered
 Committes  to  be  set  up  at  the
 Centre  and  State  levels  for  coordi-
 nation  and_  supervision  of  the
 totality  of  the  distribution  as  a
 whole,  ang  to  oversee  the  activities
 and  recommend  suitable  measures
 to  Government  from  time  to  time.

 Issue  of  vouchers  printed  by  Tobacco
 Development  Board  to  growers

 8608,  SHRI  P.  RAJAGOPAL
 NAIDU:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  the  tobacco  merchants
 and  monopolists  in  Andhra  Pradesh
 refused  to  issue  vouchers  printed  by
 Tobacco  Development  Board  to  the
 growers;

 (b)  whether  they  refused  to  issue
 cheques  for  the  tobacco  purchased;

 (c)  whether  they  refused  to  pur-
 chase  tobacco  from  the  growerg  as  8
 protest;  and

 (ad)  the  action  taken  by  the  Govern-
 ment  to  protect  the  agriculturists?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  to  (c).  The  new  payment  sys-
 tem  for  growers  of  virginia  tebacco,
 known  as  the  tobacco  Jeaf  purchase
 voucher  system,  which  was  intro-
 duced  by  the  Tobacco  Board  this
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 year,  had  initially  met  with  resis-
 tance  from  the  trade.  After  accep-
 tance  by  the  Tobacco  Board  of  cer-
 tain  modifications  in  the  implementa-
 tion  of  the  system  for  the  current
 season,  including  an  option  to  the
 buyers  to  make  payments  either  by
 cheques  or  in  cash,  the  marketing  of
 virginia  tobacco  in  Andhra  Pradesh
 has  been  taking  place  by  and  large  in
 accordance  with  the  voucher  system.

 (d)  Because  of  large  size  of  the
 current  virginia  tobacco  crop  in
 Andhra  Pradesh,  the  Government
 Have  already  directed  the  State
 Trading  Corporation  of  India  to  pur-
 chase  19,000  tonnes  of  virginia  tobacco
 on  Government  account  so  as  to  re-
 lieve  the  situation  for  the  growers.
 This  quantity  is  over  and  above  a
 quantity  of  5,000  metric  tonnes  which
 the  STC  were  already  buying  on  their
 own  account  and  risk  to  meet  their
 estimated  export  requirements.

 Pay  Scale  of  Senior  Investigators
 8609,  SHRI  KAILASH  PRAKASH:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state;

 (a)  whether  it  is  a  fact  that  des-
 spite  no  general  warning,  unconditional
 appointment  letters  and  assurances 6
 louse,  some  Senior  investigators,
 who  were  appointed  after  ist  July,
 959  and  existing  on  l5th  February,
 960  and  2nd  August,  960  and  getting
 better  pre-revised  pay+D.A.  were
 forced  to  reduce  revised  pay+D.A.
 after  promulgation  of  Rules;

 (b)  whether  Pay  Commission  re-
 commended  right  of  option  to  ap-
 pointees  upto  Ist  July,  959  only  or
 to  all  existing  employees;

 (c)  were  pre-revised  scales  allow-
 ed  to  appointees  of  ist  July,  959  also
 even  though  only  revised  scales  were
 in  force  on  that  date;  and

 (8)  how  many  employees,  who
 were  appointed/promoted  from  2nd
 July,  959  to  ist  August,  7960  are
 suffering  for  want  of  right  of  option?
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 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Revised
 scales  of  pay,  based  on  the  recom-
 mendations  of  the  Second  Pay  Com-
 mission,  were  prescribed  under  the
 Central  Civil  Services  (Revised  Pay)
 Rules,  1960,  were  notified  on  2nd
 August  1960.  These  scales  of  pay
 were,  however,  given  retrospective
 effect  from  ist  July,  959  on  the
 specific  recommendations  of  the  Se-
 cond  Pay  Commission.  The  effect  of
 restrospective  operation  of  these
 rules  was  that  the  revised  scales  in-
 troduced  by  these  rules  came  into
 effect  from  ist  July  1959,  and,  as
 from  that  qate,  the  pre-revised  scales
 ceased  to  exist.  In  view  of  this  posi-
 tion,  the  question  of  giving  any  option
 to  the  gmploypeg,  including  Senior
 Investigators,  who  were  appointed
 after  Ist  July,  959  to  remain  on  pay
 scales  which  did  not  exist  at  all,  did
 not  arise.  There  was,  therefore,  no
 question  of  “forcing”  these  employees
 to  have  the  revised  scales.

 (b)  The  Second  Pay  Commission
 had  recommended  that  “the  existing
 employees  may  be  allowed  to  retain
 their  present  rates  of  remuneration
 in  accordance  with  the  provisions  of
 Fundamental  Rule  23”.  The  term
 “existing  employees”  would  refer  to
 only  those  who  were  in  position  on
 the  date  with  effect  from  which  the
 revised  pay  scales  were  brought  into
 force,  namely,  ist  July,  1959.

 (c)  Employees  who  were  appointed
 on  ist  July  1959,  were  allowed  the
 right  of  option,  ag  they  were  in  posi-
 tion  on  Ist  July,  1959,

 (6)  In  order  to  remove  hardship,
 if  any,  to  persons  appointed/promoted
 after  the  crucial  date  of  Ist  July,
 1959,  it  had  been  ensured  that  the
 amounts,  if  any,  overpaid  between
 2nd  July,  959  and  2nd  August,  960
 by  virtue  of  their  pay  having  been
 regulated  in  the  revised  pay  scales
 ‘was  not  recovered  and  whatever
 emoluments  were  allowed  from  2nd
 August,  960  were  also  protected  by
 grant  of  personal  pay.  As  such,  the
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 employees  in  question  did  not  suffer
 financially  for  want  of  right  of  option.

 Central  Civil  Services  (Revised  Pay)
 Rule,  973

 8610.  SHRI  KAILASH  PRAKASH:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  is  it  true  that  Central  Civil
 Service  (Revised  Pay)  Rule,  973  was
 given  retrospective  effect  from  Ist
 January,  973  and  some  employees
 appointed  after  lst  January,  973  but
 before  date  of  notification  were  ad-
 versely  affected  by  retrospective
 effect  of  rules;

 (b)  does  such  action  of  Govern-
 ment  not  contravene  the  instructions
 contained  in  Office  Memo,  No,  SR.II
 (8—I0)IV/68-CB  dated  i3th  May,
 3969  of  Departmen;  of  Parliamentary
 Affairs;

 (c)  number  of  employees  appoint-
 ed/promoted  between  ist  January
 tand  3th  November,  973  and  suffer-
 ing  for  want  of  right  of  option;  and

 (d)  what  does  Government  propose
 to  do  to  remove  the  anomaly  in  the
 aforesaid  rule?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (d).
 The  Central  Civil  Services  (Revised
 Pay)  Rules,  973  have  been  issued
 following  the  recommendations  of  the
 Third  Pay  Commission,  The
 Third  Pay  Commission  itself
 had  recommended  retrospective
 effect  of  one  month  =  in  res-
 pect  of  is  recommendations  on
 pay  scales  and  retirement  benefits.
 The  employees’  representatives  on  the
 Staff  Side  of  the  J.C.M.  (Joint  Con-
 sultative  Machinery)  wanteq  this
 period  to  be  increased  further  by
 severa]  months.  After  discussions
 with  the  Staff  Side,  Government  ulti-
 mately  decided  to  give  retrospective
 effect  to  the  Commission’s  recommen-
 dations  on  these  matters  from  ist
 January  1973,  ie.  a  retrospective

 effect  of  two  months  only  in  addition
 to  the  retrospective  effect  of  one
 month  recommended  by  the  Com-
 mission.  The  decision  of  the  Gov-
 ernment  on  giving  further  retrospec-
 tive  effect  to  these  recommendations
 has  benefited  the  overwhelming  maj-
 ority  of  Government  servants,  There
 might,  however,  be  some  cases  in
 which  the  application  of  the  recom-
 mendations  even  by  one  day  might
 have  some  adverse  effect.  It  was,
 therefore,  mentioned  in  the  Explana-
 tory  Memorandum  to  the  CCS  (RP)
 Rules,  4973  and  the  amendments
 thereto  issued  subsequently  from  time
 to  time.  that  even  though  the  Com-
 mission  had  recommended  the  revi-
 sion  of  pay  scales  from  Jst  March
 1978,  Government  had  decided  to  give
 effect  to  such  recommendations  from
 ist  January,  973  in  order  to  provide
 greater  benefit  to  the  Government
 servants  in  general  keeping  in  view
 the  instructions  in  the  Department  of
 Parliamentary  Affairs  O.M.  No,  SR.
 II(8-0)  IV/68-CB  dated  l8th  May
 1969.  it  may  be  mentioned  in  this
 connection  that  under  Rule  5  of  the
 CCS  (RP)  Rules,  ‘19738,  persons  in
 position  on  Ist  January  973  have  the
 option  'to  retain  the  pre-revised
 scales  of  pay  or  to  come  over  to  the
 revised  scales  from  the  date  of  any
 subsequent  increment  as  may  be  ad-
 vantageous  to  them.  These  persons
 would  not,  therefore,  be  adversely
 affected  by  retrospective  revision  in
 respect  of  posts  held  by  them  on  Ist
 January  1973.  In  the  case  of  persons
 appointeq  after  lst  January  ‘1973,  the
 question  as  to  how  far  it  is  necessary
 for  Government  to  allow  further
 concessions  to  such  of  them  as  might
 have  been  adversely  affected  by  giv-
 ing  the  rules  retrospective  effect  was
 examined  in  consultation  with  the
 Law  Ministry  keeping  in  view  the  re-
 commendations  of  Committee  on  Sub-
 ordinate  Legislation  and  orders  have
 been  issued  jn  this  Ministry’s  O.M.
 No.  67/II/74-IC  dated  ist  June  14,
 giving  further  benefits  like  protection
 of  drop  in  emoluments,  and  non-re-
 covery  of  overpayments  which  might
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 arise  up  to  the  date  of  the  jssue  of
 the  orders  laying  down  revised  scales
 of  the  posts  held  by  them.

 The  above  would  cover  the  em-
 ployees  appointed/promoted  between
 the  ist  January  and  the  3th  Novem-
 ber,  1973.  The  number  of  such  em-
 ployees  is,  however,  not  known.

 Similar  points  had  also  been  raised
 by  the  Committee  on  Subordinate
 Legislation  and  the  above  position
 was  intimated  to  the  Committee.
 After  considering  the  same,  the  Com-
 mittee  had  approved  the  action  taken
 by  the  Government  in  the  matter,

 Steps  to  check  smuggling  of  Stainless
 stee}  sheets

 86i.  SHRI  DHARAM  VIR  VAS-
 ISHT:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  on  an
 average  stainless  steel  sheets  worth
 Rs.  4  to  5  crores  are  smuggled  into
 Madras  and  Bombay  Ports  and  other
 parts  of  the  country  every  year  under
 the  label  “scrap”;

 (b)  whether  it  is  a  fact  that  in
 October  last  25  tonnes  of  the  com-
 modity  landed  at  Surat;  and

 (c)  whether  the  lowering  of  import
 duty  amnounceg  in  last  June  counter-
 acted  smuggling  of  stainless  steel  and
 if  not,  the  steps  taken  to  control
 smuggling  of  the  commodity?.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGRAWAL):  (a)
 According  to  reports  received  by  the
 Government,  there  was  no  case  jn  the
 recent  past  involving  smuggling  of
 stainless  steel  sheets  in  the  garb  of
 “scrap”.

 (b)  No  Sir.  However,  in  August,
 1977,  there  wes  a  seizure  of  stainless
 stee]  sheets  weighing  24  metric  tonnes
 valued  at  Rs.  45.44  lakhs,  from  a
 vessel,  near  Kantiyajal,  in  Broach
 District.
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 (ec)  Reduction  of  import  duty  would
 have,  no  doubt,  reduced  the  profita-
 bility  in  the  smuggling  of  stainless
 stee]  sheets.  The  Government  have
 however,  taken  steps  to  reinforce  and
 reorganise  the  Customs  Preventive
 and  Intelligence  apparatus  with  a
 view  to  ensuring  that  a  close  vigil  is
 kept  in  the  docks  and  other  places  so
 that  attempts  to  smuggle  stainless
 steel  sheets  are  thwarted,

 मोसम  'विशान  सम्बन्धी  प्रयोगशालाओं  का
 झ्राधुनिकोकरण

 8612.  थी  लालजी  भाई  :  क्‍या
 पर्यटन  झौर  नागर  विमानन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  देश  में  विभिन्न
 मौसम  विज्ञान  सम्बन्धी  प्रयोगशालाओं  के
 अ्रधुनिकीकरण  का  कोई  प्रस्ताव  है;  भ्रौर

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा

 क्‍या  है?

 पर्यटन  शौर  लागर  विमानन  मंत्री
 (भरी  पुस्दोशम  कौशिक)  :  (क)  भौर
 (ख).  मौसम  विज्ञान-सम्बन्धी  प्रयोग-
 शालाश्ों  का  नवीकरण  एक  लगातर  चलने
 वाली  प्रक्रिया  है,  लिहाज़ा  परिचालनात्मक
 आवश्यकताओं  भौर  संसाधनों  की  उपलब्धता
 के  भनुरूप  प्रयत्न  जारी  हैं।

 पंचवर्षीय  योजना  i978-83  के
 झन्तगगंत  भारत  मौसम  विज्ञान  विभाग  की
 निम्नलिखित  योजनाएं  हैं  :--

 (i)  राडार  यंत्र  के लिए  परिचालना-
 त्मक  तकनीक  का  विकास,

 (ii)  ऊपरी  वायू  मापन  तथा  सतही
 प्रेक्षणों  में  प्रयोग  होने  वाले  रेडियो-
 सौदे  के  लिए  मौसम  वैज्ञानिक
 “सैंसरों”  का  आधुनिकीकरण  ;

 iii)  उपकरणों  का  अनुसंधान  तथा
 विकास;
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 (iv)  वायुमंडलीय  श्रोजोन,  रेडि-
 बेशन  तथा  वायुमंडलीय  विद्युत
 के  मापन  के  लिए  प्रयोगशालाझों  का
 अधनिकीकरण  ;

 (v)  एक  भारतीय  उपग्रह  से
 “क्लाउड  इमेजरी'  का  भ्रादान  तथा
 इसका  मौसम  वैज्ञानिक  प्रयोजनों
 के  लिए  प्रयोग;  तथा

 (vi)  भारतीय  उपग्रह  का  प्रयोग  कर
 रहे  स्वयं  अ्भिलेखी  स्टेशनों  से
 आंकड़े  एकत्रित  करना  |

 मौसम  विजन  प्रयोगशालाझों  के  कर्मचारियों
 की  लापरवाही

 96i3.  श्री  लाल  जो  भाई  :  क्या
 परयेटन  झौर  सागर  विमानन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  देश  में  विभिन्न  स्थानों  पर
 स्थित  मौसम  विज्ञान  प्रयोगशालाएं  मौसम
 के  बारे  में  ठीक  जानकारी  नहीं  देतीं  जिसके
 परिणामस्वक्ूप  लोगों  को  हानि  उठानी
 पड़ती  है;  शौर

 खि)  यदि  हां,  तो  उसके  क्‍या  कारण
 हैं ौर  इस  बारे  में  क्या  कार्रवाई  करने  का
 विचार  है  ?

 पर्यटन  झौर  नागर  बिमानस  मंत्री  (भी
 पुक्वोसम  फौशिक)  :  (क)  जी,
 नहीं  ।  भारत  को  मौसम  वेधशालाएं
 प्रेक्षणों  को  सही  ढंग  से  रिकार्ड  एवं  रिपोर्ट
 करती  हैं।

 (ख)  प्रश्न  नहीं  उठता  t

 जिसीय  संस्थाह्नों  हारा  विभिन्न  बीनी  सिलों
 को  दिये  गये  ऋण

 9614.  भी  हकम  अन्य  कछचाय :
 क्या  बिस  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  विभिन्न  वितीय  संस्थाओरों  ने
 जाबरा,  दालौदा,  मेहदपुर  रोड,  सिहोर,

 क्रेलारस  तथा  डाबरा  चीनी  मिलों  में  काम
 करने  वाले  श्रमिकों  को  पभ्रदायगी  करने  के
 लिए  उक्त  मिलों  को  कितनी  राशि  के  ऋण
 दिये  ;

 (ख)  क्‍या  उक्त  ऋणों  की  राशि  में
 से  श्रमिकों  को  उनकी  कुल  मजूरी  झदा  कर  दी
 गई  है  बौर  प्रत्येक  बलेंक्टरी  के  पास  ऋण
 की  कितनी  राशि  शेष  बची  है;  भौर

 (ग)  क्‍या  कुछ  ऐसी  चीनी  मिलें  हैं
 जिन्होंने  ऋण  का  उपयोग  उस  प्रयोजन  के
 लिए  नहीं  किया  जिस  प्रयोजन  के  लिए  ऋण
 लिया  गया  था  और  यदि  हां,  तो  ऋणों  की
 कितनी  राशि  का  उपयोग  झन्य  प्रयोजनों  के
 लिए  किया  गया  ?

 विश  संतरी  ो  एल०  एम०  पढेल)  :

 (क)  से  (ग).  किसी  भी  भअभखिल-
 भारतीय  सरकारी  वित्तीय  संस्था  में,
 भ्र्यात  भारतीय  झ्रौद्योगिक  वित्त  निगम,
 भारतीय  प्रौद्योगिक  ऋण  शरीर  निवेश
 निगम,  यूनिट  ट्रस्ट  आफ  इंडिया  तथा
 भारतीय  विविध  बीमा  निगम  में  से  किसी
 के  भी  द्वारा,  जाबरा,  दालौदा,  महाडपुर
 रोड,  सिडोर,  केलारस  तथा  डबरा  चीनी
 मिलों  को,  उक्त  चीनी  मिलों  में  काम  करने
 वाले  श्रमिकों  को  श्रदायगी  करने  के  लिए.
 कोई  ऋण  नहीं  दिया

 भारतीय  पश्रौद्योगिक  विकास  बैंक
 तथा  भारतीय  जीवन  बीमा  निगम  के  बारे
 में  यथा  सम्भव  सूचना  एकत्ित  की
 जा  रही  है  तथा  सदन  के  पटल  पर  रख
 दी  जायंगी।

 Memorandum  from  Turf  Authorities
 (8615.  SHRI  MADHAVRAO  SCIN-

 DIA;  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  he  has  received  a  joint
 Memorandum  by  the  five  Turf  Autho-
 rities  of  India  regarding  certain  pro-
 visions  in  Finance  Bill  978  effecting
 horse  racing  in  different  aspects;
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 (b)  if  so,  details  thereof;  and
 (९)  steps  that  were  taken  or  pro-

 posed  to  meet  the  demand  of  the
 Turf  Authorities?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  Yes,  Sir.

 (b)  In  their  representation  dated
 49  March,  ‘1978,  the  Five  Turf
 Authorities  of  India  have  represented
 that  the  proposal  contained  in  clause
 2i  of  the  Finance  Bill,  i978  relating
 to  deduction  of  income-tax  at  source
 from  winnings  from  harse  races  will
 have  various  undesirable  consequén-
 ces,  such  as,  closure  of  race  clubs,
 which  will,  in  turn,  affect  stud  farms
 and  horse  breeding  industry;  unemp-
 loyment  to  a  large  number  of  persons
 connected  with  horse  racing;  loss  of
 revenue  to  State  Governments  and
 increase  in  illegal  betting.

 They  have  suggested  that  the  rate
 of  deduction  of  tax  at  source  should
 be  reduced  from  34.5  per  cent  to  70
 per  cent,  and  the  amount  of  winnings
 liable  for  deduction  of  tax  at  source
 may  be  reduced  from;  Rs,  2,500  to
 Rs.  1,000.  After  deduction  of  tax  at
 source,  the  balance  amount  of  such
 winnings  should  not  again  be  included
 in  the  assessee’s  total  income  for  fhe
 purposes  of  levying  income-tax.

 (९)  The  Government  has  not  consi-
 dered  it  necessary  to  make  any  change
 in  the  proposal  contained  in  clause
 2  of  the  Finance  Bill  1978.

 सरकारो  क्षेत्र  के  उद्योगों  सें  स्थानोय  व्यक्तियों
 को  रोजगार

 8616  शो  वेरागी  जेना  :  क्या
 विस  मंत्री  यह  बताने  की  कपा  करेंगे
 कि  :

 (क)  क्‍या  सरकार  को  यह  जानकारी
 है  कि  हिन्दुस्तान  स्टील  लि,  राउरकेला
 और  हिन्दुस्तान  एरोनाटिक्स  लि०,  सनबेदा
 जैसे  सरकारी  क्षेत्र  के  उद्योगों  में,  कुशल
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 we  अकुशल  दोनों  प्रकार  के  स्थानीय
 व्यक्तियों  को  रोजगार  के  अवसर  देने  से
 वंचित  रखा  जाता  है  ;

 (ख)  इन  संगठनों  में  से  प्रत्येक
 संगठन  में  नियुक्त  स्थानीय  व्यक्तियों  की
 प्रतिशतता  कितनी  है;  श्र

 (ग)  स्थानीय  व्यक्तियों  को  रोजगार
 सुनिश्चित  करने  के  लिए  सरकार  का
 क्या  कार्यवाही  करने  का  विचार  है  ?

 वित्त  मंत्री  (६ ह  एच०  एम०  पटेल)  :
 (क)  जी.  नहीं।

 (ख)  भर  (ग).  सरकारी  नीति
 के  अनुसार  सरकारी  उद्यमों  में  500/-
 रुपये  अधिकतम  मासिक  बेतन  वाले  निम्न-
 पदों  पर  पहले  भर्ती  केवल  रोजगार  कार्यालयों
 के  माध्यम  से  कर  ली  जाती  थी  ।  यह
 बेतन  सीमा  श्रभी  हाल  ही  में  बदल  कर
 800/--  रुपये  कर  दी  गई  है  भर्ती

 के  अन्य  साधनों  का  उपयोग  केवल  तभी  किया
 जा  सकता  है,  जब  कि  रोजगार  कार्यालयों
 द्वारा  “अनुपलब्धता  प्रमाण-पत्र”  जारी  कर
 दिया  गया  हो  ।  आशा  है,  कि  इस  नीति
 से  “स्थानीय”  लोगों  को  उद्यमों  में  रोजगार
 के  समुचित  भ्रवसर  मिलने  सुनिश्चित  हो
 जायेंगे  ।  सरकारी  उद्यमों  में  क्षेत्र  विशेष
 के  कितने  कर्मचारी  हैं,  ऐसे  आंकड़े  सरकार
 नहीं  रखती  है।

 झाल  इंडिया  पेम्शनर्स  एसोसिएशन  द्वारा
 को  गई  सांग

 8617.  श्री  राम  सेवक  हजारो  :  क्‍या
 किस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  झाल  इंडिया  पेंशनर्ज
 एसोसियेशन  ने  सरकार  से  अनुरोध  किया  है
 कि  सेवा  निवृत्त  व्यक्तियों  को कम  से  कम
 50/—  रुपये  की  पेंशन  दी  जाए  ;
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 (ख)  यदि  हां,  तो  सरकार  की  उस
 पर  क्‍या  प्रतिक्रिया  2;  भौर

 (ग)  कया  यह  सच  है  कि  पेंशन  पाने
 बाले  «660  प्रतिशत  व्यक्ति  00  स०
 से कम  पेंशन  पाते  हैं  भौर  यदि  हां,  तो  इन
 व्यक्तियों  द्वारा  श्रमुभव  की  जा  रही  केठि-
 नाइयों को  देखते हुए सरकार  का  इस  मामले
 में  क्या  कार्रवाई  करने  का  विचार  है  ?

 वित्त  मंत्री  (श्री  एच०  एम०  पदेल)  :

 (=)  और  (ख).  पेंशनभोगियों  से  निजी
 तौर  पर  तथा  विभिन्न  एसोसिएशनों  के
 माध्यम  से  श्रभ्यावेदत  मिले  हैं  कि  पेंशन
 की  राशि  बढ़ा  कर  कम  से  कम  200  रुपये
 कर  दी  जानी  चाहिए।  सरकार  ने  इस
 मांग  पर  विचार  किया  है  किन्तु  इसे  स्वीकार
 करना  संभव  नहीं  पाया  गया  ।

 (ग)  जी,  हां  ।  जीवन  निर्वाह  की
 लागत  में  हुई  वृद्धि  की  श्रतिपूति  करने  के
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 फिल्म  लिर्माताओों  को  दी  गई  बिदे शी  मुद्रा

 86i8.  श्री  सालजी  भाई  :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कपा  करेंगे
 किः

 (क)  गत  तीन  वर्षों  में  किन-किन
 फिल्‍म  निर्माताओ्रों  को  फिल्‍म  निर्माण  के
 लिए  कितनी  कितनी  विदेशी  मुद्रा  दी  गई
 है;  भौर

 (ख)  इस  बारे  में  पूरा  ब्यौरा  क्‍या

 है?

 वित्त  मंत्री  (धी  एच०.  एम०  पटेल)  :

 (क)  और  (ख)  उन  फिल्म  निर्माताभों
 के  नामों  का  ब्यौरा  नीचे  दिया  गया  है--

 जिन्हें  फिल्‍म  निर्माण  के  लिए  पिछले  तीन  वर्षों

 लिए  पेंशनभोगियों  को  पहले  से  ही.  समय-  प्रथात्‌  i975-76,  i976-77  और

 समय  पर  तदर्थ  /  प्रेडबद्ध  राहत  की  स्वीकृति  1977-78)  में  विदेशी  मुद्रा  दी  गई

 दी  जाती  रही  है।  थी  _—

 fara  निर्माता  का  नाम  मंजूर/जारी
 ब्यौरा

 1975-76  की  गई
 विदेशी  मुद्रा

 2  3

 डालर

 1  मैसर्स  एसोसिएटेड  फिल्म्स  ऐण्ड
 फाइनेंस  कारपोरेशन,  बम्बई

 34,800  फिल्‍म  “दी  ग्रेट  गम्बलर”  की  मध्य  पूर्व
 झौर  यूरोपीय  देशों  में  स्थानिक

 शूटिंग  के  लिए
 फिल्‍म  फर्ज  श्र  दोस्ती”  की  हांगकांग 2.  मेसर्स  डिलक्स  प्रोडफ्शंस  मोशन  4,240

 पिक्चर  प्रोड्यूससं  बम्बई,  में  स्थानिक  शूटिंग  के  लिए

 3.  मैसर्स  शिव  कला  मंदिर,  बम्बई  22,400  फिल्‍म  “झाशिक  हूँ  बहारों  का  am
 की

 स्विर्ट  जरलैंप्ड,  यूनाइटेड  किगडम,
 इटली  झौर  स्पेन  में  स्थानिक  शूटिंग
 के  लिए
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 l  2  3

 डालर

 4.  मसस॑  सारथी  इंटरनेशनल,  i2,50  फिल्‍म  “ड्रीम  गले”  की  संयुक्त  राज्य

 बम्बई  अमेरिका  में  स्थानिक  शूटिंग  के  लिए

 5.  मससे  फिल्मा  इंटरनेशनल  10,040  फिल्‍म  “कशिश”  की  संयुक्त  राज्य  अमेरिका
 बम्बई  में  स्थानिक  शटिंग  के  लिए

 1976-77

 4.  मैसर्स  भ्रार०  के०  फिल्म्स  ऐण्ड  i2,208  फिल्‍म  सत्यं  शिवम्‌  सुन्दरमू ”
 स्टूडियोज,  बम्बई  पौण्ड  के  लिए  विदेशी  तकनीशनों  को  काम

 पर  रखने  के  लिए

 1977-78

 9.  श्री  सुनील  दत्त  “रेशमा  शौर  30,000  फिल्‍म  “रेशमा  श्रौर  शेरा”  को  अंग्रेजी
 शेरा”  के  निर्माता  5  डालर  झोर  श्रमेरिकी  उच्चारण  में  डब

 डालर  करने  के  लिए
 8.  मैसस॑  नवकेतन  इंटरनेशनल  14,800,  फिल्म  “देस  परदेस”  की  यूनाइटेड  किगडम

 (प्राइवेट)  लिमिटेड,  बम्बई  स्थानिक  शूटिंग के  लिए
 9.  मैसस  देवकी  चित्र,  बम्बई  6,000  फिल्‍म  “शतरंज  के  खिलाड़ी”  के  लिए  विदेशी

 पौण्ड  तकतीशनों  को  काम  पर  रखने  के
 लिए

 10.  मससं  उद्यम  प्रोडकशंस,  मद्रास  2,38,952,  फिल्‍म  “प्रोडक्शन  नें०  6”  की  सिंगापुर
 रुपये  स्थानिक  शूटिंग  के  लिए

 i.  मससे  'शयराण  फिल्म्स,  बम्बई  10,000  फिल्‍म  “काला  पत्थर”  के  लिए  विदेशी

 डालर  तकनीशनों  को  काम  पर  रखने  के
 लिए

 i2.  tad  नवजीवन  फिल्म्स,  बम्बई  8,000  फिल्‍म  “राम  बलराम”  के  लिए  विदेशी
 पौण्ड  तकनीशनों  को  काम  पर  रखने  के

 लिए
 13.  मैससे  बी०  झार०  फिल्म्स,  9,000  फिल्‍म  “बनिंग  दन”  के  लिए  विदेशी

 बम्बई  डालर  तक़नीशनों  को  काम  पर  रखने

 के,  लिए

 14  मैससे  साबू  प्रोडमशंस,  मद्रास  37,020  फिल्‍म  “वरुवन  विदिवेलन”  की  सिंगापुर,
 रुपये  मलेशिया  शौर  श्री  लंका  में  स्थानिक

 शूटिंग  के  लिए
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 सरकारी  उपक्षसों  में  एक  समय  के  भोजन  (ख)  यदि  हां,  तो  ऐसे  कितने  उपक्रम
 का  सूल्य  हैं  भौर  बे  किन  मंत्नालयों  के  अधीन  कार्य

 s6i9.  और  दयाराम  शाक्य  :  क्या  करते  हैं  ?
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे

 मंत्री
 5

 किः  बिस  मंत्री  (भी  एच०  एम०  पटेल)  १

 (क)  शौर  (ख).  जिन  उद्यमों  में  एक

 झन्तर्गत  बहुत  से  सरकारी  उपक्रमों  में  एक
 समय  के  शोजत  का  मुह्य  एक

 हा;
 से  भी

 समय  के  भोजन  का  मूल्य  एक  रुपये  से  भी  कम  है,  उनके  नाम  विवरण  में  दिए  गए
 कम  है;  भर  हैं  1

 विवरण

 उन  उपक्रमों  का  नाम,  जहां  एक  समय  का  भोजन  एक  रुपये  से  भी  कम  मूल्य  पर  दिया  जाता  है।'

 (=)  क्‍या  विभिन्न  मंत्रालयों  के

 क्रम  सं०  उपक्रम  का  नाम  मंत्रालय/विभाग  जिसके  श्रधीनः
 उपक्रम  काम  करता  है

 ]  2  3

 .  झ्राटिफिशियल  लिम्ब्स  मैन्युफैक्चरिंग  कार-
 पोरेशन  श्राफ  इण्डिया  रक्षा  मंत्रालय

 2  भारत  एल्युमिनियम  कम्पनी  लि०  खान  विभाग
 3.  भारत  रिफ्रेक्ट्रीज़  लि०  इस्पात  श्र  खान  मंत्रालय

 A  भारत  अर्थ  मूवर्स  लि  रक्षा  उत्पादन  विभाग
 5  भारतीय  सीमेंट  निगम  लि०  उद्योग  मंत्रालय
 6.  एच०  एम०  ढी०  इंटरनेशनल  लि०  उद्योग  मंत्रालय
 7.  हिन्दुस्तान  मशीन  टूल्स  लि०  उद्योग  मंत्रालय
 8.  हिन्दुस्तान  फोटो.  फिल्‍म  मैन्युफैक्चरिंग

 कम्पनी  लि०  उद्योग  मंत्रालय

 oo  इण्डियन  रेश्नर  श्र्थ्स  लिमिटेड  परमाणु  ऊर्जा  विभाग
 10.  इण्डियन  एयर  लाइन्स  पर्यटन  और  नायर  घिमानन  मंत्रालय
 ii.  इस्ट्रमैंटेशन  लिमिटेड  प्रौद्योगिक  घिकास  विभाग
 I2,  राष्ट्रीय  लधु  उद्योग  निगम  लि०  झौद्योगिक  विकास  घिभाग
 i3,  नेशनल  हैक्सटाइल  कारपोरेशन  (दिल्ली,

 पंजाब,  धौर  राजस्थान)  लि०  उद्योग  मंत्रालय

 14,  रिचर्डंसन  एण्ड  कऋरूडास  (1972)  लि०  भारी  उद्योग  विभाग
 15.  वतिवेणी  स्टकक्‍्चरल्स  लि०  उद्योग  मंत्रालय
 l6.  भारत  गोल्ड  माइन्स  लि०  इस्पात  कौर  खान  मंत्रालय
 17.  हिन्दुस्तान  केबल्स  लि०  उद्योग  मंत्रालय
 i8.  माडने  बेकरीज  कृषि  एवं  खाद्य  मंत्ालय
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 सरकारो  क्षेत्र  के  संगठनों  में  कार्य  कर  रहे
 सेवा  निवुत्त  अधिकारी

 8620.  ओ  हरगोबिन्द  वर्मा  :  कया
 थिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  केन्द्र  भर  राज्य  सरकारों  के
 कितने  उच्च  पदाधिकारी  सेवा  निवृत्ति
 के  पश्चात्‌  सरकारी  क्षेत्र  के  संगठनों  में
 कार्य  कर  रहे  हैं;  भौर
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 (छ)  &  कितना  वेतन  प्राप्त  कर  रहे
 हैं?

 वित्त  मंत्री  (भी  एच०  एम०  बढ़ेल)  2

 (क)  भौर  (ख).  उपलब्ध  सूचता  के

 झनुसार  5  उद्यम  हैं,  जिनमें  सेघा-

 निबत्त  सरकारी  कर्मचारी  नियुक्त  किए  गए
 हैं।  उतका  विवरण  संलग्न  है

 विवरण

 क्रम  संख्या  उपक्रम  का  नाम  केन्द्रीय  सरकारी  उद्यमों
 में  नियुक्त  किए  गए  वेतनमान
 सेवानिवृत्त  सरकारी

 कर्मचारियों  की
 कुल  संख्या

 2  3  4

 रुपये
 .  आडटिफिशियल  लिम्ब्स  मैन्युफैक्चरिंग

 कारपोरेशन  अाफ  इंडिया  3  2  1300-1700
 l  2250-2750

 2  बोकारों  लिमिटेड  l  2000
 3  ब्रेथवेंट  एण्ड  कम्पनी  लि०  2  l  3000-3500

 l  2500-2750
 4  इंजीनियरिंग  प्रोजेक्टस  (इंडिया)

 लि०  2  .  4
 l  3100

 5  हिन्दुस्तान  कापर  लि०  5  2  2500-3000

 re  3  2000-2500
 6  हिन्दुस्तान  फोटो  फिल्म्स  मैन्युफैक्चरिंग

 कम्पनी  लि०  ]  1100-1600
 7  इस्ट्र,मेंटेशन  लिमिटेड  i  1300-1900
 8  माइनिग  एण्ड  एलायड  मशीनरी  कार-

 पोरेशन  लिमिटेड  l  1800-2250
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 !  2  3  4

 रुपये

 राष्ट्रीय  बीज  निग्रम  लिमिटेड  1500-2000

 l0  नेशनल  टैक्सटाइल  कारपोरेशन  (दिल्ली,
 पंजाब  झौर  राजस्थान)  लि०  2  2000-2250

 l2  नेवेली  लिग्नाइट  कारपोरेशन  लि०  2  725-1325
 l  900

 2  ara  विद्युतीकरण  निगम  लि०  2  2000-2500

 I3  भारतीय  राज्य  फाम्सें  निगम  लि०  5  3  2000-2250

 4  सिचाई  विभाग

 i5  राष्ट्रीय  झ्लौद्योगिक  विकास  निगम

 ]  1500-180  0
 1800-2000

 4
 प्रधान  कार्यालय  l  02  2250-2500

 इराक  l  240  इराकी
 स्‍्टीनार

 बर्मा  l  4360+ 1375
 अफगानिस्तान  2  3960-+35¢

 3  1700-2400
 !  1300-1950
 l  2500

 Footwear  Share  in  World  Trade
 862l.  SHRI  DHARMAVIR  VASI-

 SHT:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  despite  supplying
 good  quality  leather  to  various  coun-
 tries,  India’s  own  Share  of  the  world
 trade  in  footwear  was  only  2  per  cents,

 (b)  whether  it  is  also  a  fact  that  the
 realisation  per  pair  of  shoes  for  India
 was  Rs.  20-40  as  against  foreign
 prices  of  Rs.  120-200  out  of  Indian
 leather;  and

 _(c)  the  steps  taken  to  restructure
 footwear  trade  including  the  effect  of
 the  recent  Indo-Italian  venture  in
 shoes  (South  East  Footwear  Limited)
 near  Madras?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE

 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  (a)
 to  (c).  As  a  result  of  a  package  of
 policy  measures  introduceq  by  the
 Government  for  the  conversion  of  the
 leather  industry,  there  has  been  a
 very  significant  growth  in  he  manu-
 facture  and  exports  of  finished  leather
 vis-a-vis  semi-finished  leather  in  the
 last  five  years.  The  growth  in  exports
 of  footwear  and  leather  manufacturés
 has  been  much  slower  than  that  of
 finished  leather  and  our  share  of  the
 worlg  market  in  regard  to  these  items
 is  still  low.  The  exports  of  footwear
 increased  from  about  Rs.  6  crores  in
 the  year  1974-75,  to  almost  Rs.  26  cro-
 res  in  ‘1976-77.  The  bulk  of  footwear
 exports  from  India  comprises  of
 labour  intensive  cheaper  varieties  of
 chappalg  and  sandals  with  low  unit
 value  realisations.  In  the  exports  of
 closed  shoes,  unit  value  realisations
 have  shown  improvements  in  the  last
 few  years  ang  some  contracts  have
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 been  negotiated  for  supply  of  sophis-
 ticated  shoes  even  at  an  average  price
 of  Rs.  00  per  pair,

 To  re-structure  the  Indian  footwear
 industry,  Government  hag  liberalised
 the  import  policy  for  footwear  machi-
 nery  having  placed  the  same  under
 OGL  and  against  import  replenish-
 ment  licence.  Encouragement  is  given
 for  marketing  tie  ups  with  foreign
 collaborators  for  export  purposes.  A
 few  letter  of  intents  for  manufacture
 of  high  priced  leather  footwear  with
 higher  export  obligation  have  also
 been  ‘issued.  M/s  South  East  Foot-
 wear  Ltd.  Madras  jis  one  such  unit
 who  have  been  issued  industrial
 licence  for  the  manufacture  of  high
 quality  footwear  with  Italian  colla-
 boration.  The  project  35  reported  to
 be  in  an  advanced  stage  of  implemen-
 tation.
 Amount  Remitted  by  Indians  Working

 Abroad
 8622.  SHRI  PRADYUMNA  BAL:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  how  much  money  was  remitted
 during  the  last  three  years  by  the
 Indian  nationals  working  abroad;  and

 (b)  whether  there  is  any  plan  to
 mop  up  some  remittances  sent  by  the
 Indian  nationals  working  abroad  as
 revenue  to  the  Central  Government
 exchequer,  if  so,  the  details  thereof
 and  if  not  the  reason  therefor?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  No  pre-
 cise  information  about  the  remittances
 actually  received  exclusively  from  the
 Indians  working  abroad  during  the
 past  3  years  ig  available  since  details
 of  inward  remittances  of  Rs.  10,000/-
 ang  below  are  not  required  ty  be  re-
 ported  to  RBI  by  Authorised  Dealers
 under  the  current  rules.  However,  the
 over-all  figures  of  inward  remittan-
 ces  for  the  last  3  years  are  indicated
 below:

 (Rs.  crores)
 975  3053.76
 976  54.86
 १६  O77  908.33
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 The  above  figures  are  grosg  non-ex-
 port  receipts  which  include  all  kinds
 of  receipts,  such  as,  airline  receipts
 shipping  receipts,  insurance  receipts,
 dividend  receipts,  tourism  receipts,
 etc.  besides  the  four  heads  of  receipts
 relevant  to  the  term  ‘inward  remit-
 tances’  namely  (i)  family  mainte-
 nance,  (ii)  savings  of  non-residents,
 (iii)  migrant  transfer  and  (iv)
 money  order  receipts.

 (b)  There  is  no  plan  to  mop  up  a
 part  of  remittances  sent  by  Indian
 nationals  from  abroad  as  revenue  to
 Central  Government  as  such  a  plan
 woulg  either  discourage  remittances
 from  abroad  to  India  or  divert  them
 to  unauthorised  channels.

 राज्यों  के  उद्योगों  के  प्रति  ब  निर्यात
 किये  गये  उत्पादों को  प्रतिशतता

 8623.  श्री  राजेन्द्र  कुमार  शर्मा  :
 क्या  वाणिज्य  तथा  नागरिक  पूति  और
 सहकारिता  मंत्री  यह  बताने  की  कपा  करेंगे
 किः

 (क)  राज्यों  के  उद्योगों  के  प्रतिवर्ष
 निर्यात  किये  गये  उत्पादों  की  प्रतिशतता
 कितनी  है  ;

 (ख)  वर्ष  1977-78  में  निर्यात की
 गई  मुख्य  बस्तुन्नों  क ेनाम  क्‍या  हैं;  और
 इनसे  कितनी  विदेशी  मुद्रा  प्राप्त  हुई;
 और

 (ग)  क्‍या  सरकार ऐसी  कोई  व्यवस्था
 करेगी  जिसके  श्रन्तर्गत  लघु  उद्योगों  द्वारा
 उत्पादित  वस्तुओं  का  भी  निर्यात  किया
 जायेगा  ?

 वाणिज्य  तथा  नागरिक  पूर्ति  शोर

 सहकारिता  मंत्रालय  में  राज्य  मंत्री  (शी
 आरिफ  बेग)  :  (क)  और  (ख).  राज्य-
 वार  निर्यात  आंकड़े  नहीं  रखे  जाते

 हैं  1
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 (गे)  लु  क्षेत्र  के  उत्पादों  के  निर्यातों
 को  बढ़ाने  के  लिए  सरकार  विशेष  प्रोत्साहन
 देती  है।  उन  निर्यात  सदनों  को  जो  लु
 क्षेत्र  एककों  द्वारा  बनाये  गये  उत्पादों  का
 निर्यात  करते  हैं,  उन्हें  धन्य  उत्पादों  के
 उनके  निर्यातों  की  तुलना  में  प्रधिक  महत्व
 दिया  जाता  है।  उन  ब्यापारी  निर्यातकर्ताभ्र।
 को,  जो  लघु  तथा  कुटीर  उद्योग  क्षेत्र  द्वारा
 बनाये  गए  उत्पादों  का  निर्यात  करते
 हैं,  उन्हें  निर्यात  किये  गये  उत्पादों  के
 विनिर्माण  के  लिए  भ्रपेक्षित  कोई  भी  कच्चा
 माल  शौर  संघटक  भ्रायात  करने  की  पनु-
 मति  दी  जाती  है।  जु  एककों की  निर्यात
 क्षमता  बढ़ांने  के  कार्यक्रों  को  भौर
 तेज  कर  दिया  गया  है  ।

 Chairman  and  Managing  Director  of
 United  Commercial  Bank

 8624,  SHRI  SAMAR  GUHA:  जा
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  term  of  Office  of  the
 present  Chairman  and  the  Managing
 Director  of  the  United  Commercial
 Bank  expired  on  3lst  March,  1978;

 (b)  if  so,  whether  he  has  retired  or
 is  being  given  extension  of  hig  ser-
 vice;

 (cy  whether  there  have  been  many
 charges  of  bad  jnvestments  and  re-
 cruitment  and  promotion  of  officers  in
 violation  of  the  general  principles  of
 administration  of  the  bank;  and

 (d)  if  so,  the  reasons  for
 him  extension  of  service?

 giving

 THE  MINISTER  OF  FINANCE
 (SHRI’H.  M.  PATEL):  (a)  and  (b).
 The  tenure  of  Shri  V.  R.  Desai  expir-
 ed  on  Sist  March,  978  but  he  has
 been  advised  to  continue  in  office  until
 further  orders  pending  selection  of  ३
 successor.

 (०)  and  (d).  Allegations  of  irre-
 gularities  in  the  sanction  of  loans  and
 in  the  promotions/appointmentg  in  the
 bank  are  being  looked  into  by  the
 Reserve  Bank.

 Amount  raised  through  taxes  by
 Central  and  State  Governments

 during  Congress  Rule

 8625.  SHRI  NIRMAL  CHANDRA
 JAIN:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  his  attention  has  been
 invited  to  an  article  at  page  23  of  Blitz
 of  25th  February,  978  under  the  cap-
 tion  “More  taxes,  less  welfare”  and
 do  Government  agree  with  the  views
 expressed  therein;

 (b)  whether  during  26  years  of
 Congress  Raj  over  Rs.  91,000  crores
 were  raised  by  Central  and  State
 Government  as  Taxes  and  of  this
 ocean  of  wealth  only  Rs.  7000  crores
 were  available  for  peoples  welfare;
 and

 (c)  if  not,  what  are  the  actual
 figures?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (c).
 The  Government  has  seen  the  artic:e
 in  the  Blitz  of  25th  February,  978
 referred  to  by:  the  Hon’ble  Member.
 While  it  is  true  that  during  the  26
 years  from  95l-52  to  ‘1976-77  the
 combined  tax  revenue  of  the  Centre
 and  State  Governments  came  to  a
 little  over  Rs.  91,000  crores,  the
 amount  of  expenditure  on  items  of
 “peoples’  welfare”  enur-erated  in  the
 said  article  ig  more  than  what  has
 been  stated  therein.  Revenue  expen-
 diture  under  the  head  ‘education’  alone
 during  these  26  years  came  to  Rs,
 15,156  crores  as  compared  to  the  figure
 of  about  Rs.  7,000  crores  mentioned
 in  the  article  as  the  total  expenditure
 on  peoples’  welfare  comprising  edu-
 cation,  health,  family  welfare,  hous-
 ing,  water  supply  sanitation  and
 labour  welfare.  A  statement  show-
 ing  the  amount  of  Government  expen-
 diture  on  revenue  account  under  the
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 heads  education,  medical  and  public
 health,  labour  and  employment,  family
 welfare,  and  housing  for  the  years  in
 question  js  enclosed.  Figures  of  capi-
 tal  expenditure  under  these  heads  are
 not  separately  available  for  all  these
 years.

 STATEMENT

 Expenditure  of  Central  and  State
 Governments  on  specified  items

 (1951-52,  to  1976-77)
 Rs,  crores

 A.  Revenue  Account  :
 Education.  15,156,
 Medical  &  Public  Health  >  5799
 Labour  and  Employment  674
 Family  Welfare*  326
 Housing®  :  $  382

 Total.  (22,137,

 B.  Capital  Accounts:
 Education*  54
 Medical  &  Public  Health**  472
 Family  Welfare*  नि  डे  9
 Housing*  746

 Total.  Br

 *These  relate  only  to  expenditure  incurred
 during  the  years  from  1974-75,  to  1976- 77.  Figures  for  carlier  years  separa- tely  for  these  items  are  not  available,

 **Relate  to  t960-6:  to  1976-77. Figures  of  expenditure  on  capital account  under  this  head  separately are  not  available  for  earlier  years,
 Japanese  Project  Loans  to  India
 8626.  SHRI  NIRMAL  CHANDRA

 JAIN:
 SHRI  RAM  SEWAK

 HAZARI:
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:
 (a)  the  details  of  exchange  of  notes

 concerning  Japanese  Project  Loans  to
 India  for  the  year  1977-78  ang  whe-
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 ther  any  such  Project  Loans  ere  con-
 templated  for  the  year  1978-79.  also;

 (b)  if  so,  the  details  thereof;  and

 (c)  is  Japan  laying  more  emphasis
 on  aid  for  “basic  human  needs”  in
 comparison  to  industrial  development
 assistance  and  what  aid  on  the  for-
 mer  count  India  is  receiving  or  likely
 to  receive  in  the  near  future?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  (a)
 and  (b).  The  exchange  of  notes  con-
 cerning  Japanese  Project  Loans  to
 India  for  the  year  1977-78  were  sign-
 ed  in  New  Delhj  on  22nd  March,  1978.
 This  ig  for  the  total  amount  of  Yen
 9.7  billion  (Rs.  34.64  crores)  and  will
 be  utilized  to  meet  the  foreign  ex-
 change  requirer-ents  of  the  Nagar-
 junasagar  Pumped  Storage  Project  in
 Andhra  Pradesh  (Yen  8.4  billion—
 Rs.  80  crores)  and  of  the  Paithan
 Hydro-Electric  Project  in  Maharash-
 tra  (Yen  .83  billion—Rs.  4.64  crores).
 Ags  regards  Project  Loang  from  Japan
 to  India  for  the  year  ‘1978-79,  normal-
 ly,  proposals  for  such  Project  Loans
 are  taken  up  with  donor  governments
 only  after  Aid  India  Consortium  talks
 held  every  year  when  the  level  of
 assistance  to  India  for  the  ensuing
 year  from  each  donor  goverment  is
 indicated.  As  the  Aid  India  Consor-
 tium  talks  in  thig  year  are  scheduled
 to  be  held  jn  the  first  week  of  June.
 ‘1978,  proposals  in  regarg  to  Project
 Loans  from  Japan  to  India  for  the
 year  ‘1978-79  will  be  formulated  only
 thereafter.

 (c)  Japanese  Project  Assistance  to
 India  ig  normally  meant  for  meeting
 foreign  exckiange  requirements  of  Pro-
 jects.  The  import  of  equipments  etc.,
 for  identified  Projects  will  have  to
 core  from  Japan  or  from  the  group
 of  developing  countries  indicated  by
 the  Japanese  Government.  The  Pro-
 jects  which  aim  at  improving  ‘basic
 human  needs”  are  by  and  large  in  the
 fields  of  rural  development,  agricul-
 ture  ete.,  involving  mostly  local  costs.
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 The  scope  for  Japanese  Assistance  to
 such  Projects  is  hence  Hmited,  al-
 though  the  Jananese  aid  can  be  utilis-
 ed  for  meeting  foreign  exchange  costs
 of  Projects  like  Fertiliser  Projects
 (for  instance,  Bhatinda  and  Panipat
 Fertiliser  Projects  where  Japanese
 Assistance  wag  made  available  to
 India),  which  also  serve  to  meet  “basic
 human  needs”  by  raising  the  level  of
 agricultural  productivity.

 Mutual  Trade  Contacts  with  Japan
 8627,  SHRI  NIRMAL  CHANDRA

 JAIN:  Will  the  Minister  of  COM-
 MERCE,  CIVIL.  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  there  are  any  mutual
 trade  contacts  under  contemplation  of
 Government  with  Japan;  and

 (b)  if  so,  the  details  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE.
 RATION  (SHRI  ARIF  BEG):  (a)  and
 (9).  A  Trade  Agreement  between
 India  and  Japan  wag  signed  ag  early
 ag  on  4th  February  1958,  It  is  propos-
 ed  to  review  in  June  978  the  trade
 betwee  the  two  countries  at  Govern-
 ment  level  with  a  view  to  identify
 areas  of  economic  cooperation  and
 trade  expansion.
 Defaleating  of  Public  Funds  by  Senior

 Functionaries  of  Bank  of
 Maharashtra

 8628,  DR.  BAPU  KALDATE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  some  senior  function-
 aries  of  the  Bank  of  Maharashtra  in
 Collusion  ‘with  M/s.  Navneet  Trad-
 ing  Cempany,  Delhi  have  allegedly
 been  defalcating  public  funds;

 ‘(b)  if  80,  whether  Government  have
 investigated  into  these  activities  of
 bank  officials;

 (९)  whether  there  has  been  any  loss
 to  the  Bank;  and

 (a)  if  eo,  the  details  thereof?  ”
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 THE  MINISTER  OF  FINANCE
 (SHRI  प्र.  M.  PATEL):  (a)  and  (b).
 Bank  of  Maharashtra  has  _  reported
 that  it  ig  investigating  into  the  comp-
 laints  regarding  credit  facilities  given
 to  M/s.  Navneet  Trading  Company,
 Delhi.  The  Bank  jg  expected  to  take
 appropriate  action  against  the  mem-
 bers  of  the  staff  on  the  basis  of  the
 findings  of  its  investigation.

 (c)  and  (d).  The  Bank  hag  already
 recalled  the  advances  and  has  recov-
 ered  a  major  portion  of  the  amount
 due  to  it.  The  amount  of  loss  if  any,
 will  be  known  after  the  Bank  has
 exhausted  all  the  recovery  proceed-
 ings  which  are  under  way.

 Inspection  of  Corporation  Bank  of
 Karnataka

 8629.  SHRI  R.  L.  P.  VERMA:
 SHRI  MANOHAR  LAL;

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  many
 irregularities  were  found  by  the  Re-
 serve  Bank  of  India  during  an  inspec-
 tion  of  Corporation  Bank  of  Karna-
 taka;  and

 (b)  if  so,  full  details  thereof  and
 the  action  proposed  to  be  taken
 against  the  Bank?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 The  Reserve  Bank  carried  out  an  ins-
 pection  of  the  Corporation  Bank  Limi-
 ted,  Mangalore  with  reference  to  the
 Bank’s  position  as  on  80th  June  1975.
 The  inspection  has  revealed  that  the
 Bank  is  in  8  position  to  pay  its  depo-
 sitors  in  full  as  and  when  their  claims
 accrue.  The  Reserve  Bank  is  taking
 appropriate  corrective  action  in  the
 light  of  the  findings  of  the  inspection
 report,  which  is  a  confidential  docu-
 ment.

 Ex-gratia  Compensation  for  Enemy
 Properties

 8680.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  COMMERCE,  CIVIL
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 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  the  process  of  dealing
 with  applications  for  ex  gratia  com-
 pensation  for  enemy  properties  from
 the  former  East  Pakistan  Refugees
 has  been  expedited;

 (b)  if  so,  the  latest  figures  of  the
 persons;

 qd)  granted  compensation,
 (2)  applications  rejected,  and
 (3)  applications  pending  for  con-

 sideration;
 (c)  whether  the  applications  of  the

 persons  having  claims  of  properties
 worth  less  than  Rs.  4  lakh  have  been
 given  priority;

 (9)  ig  so,  facts  thereabout  and  the
 number  of  such  persons  who  re-
 ceived  compensation  so  far;

 (e)  the  latest  figures  about  the
 persons  from  former  East  Pakistan
 who  received  ex  gratia  compensation
 for  their  properties;  and

 (f)  the  total  amount  of  the  com-
 pensation  given  to  former  East  Pakis-
 tan  Refugees  as  well  as  West  Pakis-
 tan  refugees  by  March,  3lst  19787

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  (a)
 Yes,  Sir.  The  process,  of  dealing
 with  applications  for  ex-gratia  grants
 to  Indian  nationals/companies_  etc.,
 whose  assets  in  Pakistan  were  seized
 by  the  Government  of  Pakistan  dur-
 ing  and  after  the  Indo-Pakistan  con-
 flict  of  September,  1965,  has  been  ex-
 pedited.

 (b)  As  on  3ist  March  1978,  the  figu-
 res  are  as  follows:—

 (t)  Number  of  applications  where
 ex-gratia  grants  have  been
 sanctioned  =a  2,792

 (2)  Number  of  applications
 rejected  3  Q0,522

 (3)  Number  of
 spplications pending  consideration  32,920
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 (०)  and  (d).  Yes,  Sir,
 Out  of  2,792  claim  applicationg,

 where  ex-gratia  grants  have  been
 sanctioned,  1.992,  relate  to  claims  of
 Rs.  ]  lakh  and  below.

 (e)  Ex-gratia  grants  have  been  paid
 to  2070  claim  caseg  relating  to  pro-
 perties  in  former  East  Pakistan.

 (f)  The  total  amount  of  ex-gratia
 grant  paid  to  the  claimants  from  for-
 mer  East  Pakistan  as  well  as  West
 Pakistan  ig  Rs.  8.46  crores.

 Number  of  Exporting  Firms  Function-
 ing  in  India

 8631.  SHRI  VIJAY  KUMAR  MAL-
 HOTRA:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  what  was  the  number  of  ex-
 port  houses  recognised  by  Govern-
 ment  on  basis  of  performance  of
 traditional  or  non-select  list  items  at
 the  end  of  third  Five  Year  Plan  and
 as  on  Ist  January,  978  among  total.
 number  of  recognised  houses  as  per
 reply  to  Unstarre@  Question  No.  344
 on  17th  March,  1978;

 (b)  what  was  the  total  number  of
 firms  exporting  ready  made  gar-
 ments  from  India  and  receiving  ex-
 port  subsidies  in  cash  during  the  first
 year  of  the  operation  of  scheme  of
 cash  compensatory  support  and  dur-
 ing  the  last  year;  and

 (c)  what  is  the  estimated  total
 mumber  of  export  firms  functioning
 in  India  at  the  end  of  First  Five  Year
 Plan  (1956)?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  co.
 OPERATION  (SHRI  ARIF  BEG):  (a)
 The  information  in  so  far  as  it  is
 available  wili  be  collected  and.  laid
 on  the  Table  of  the  House:

 (b)  and  (c).  Such  statistical  data
 is  not  available  with  Government.
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 Measures  to  increase  export  of  Gem
 and  Jewellery

 8632,  SHRI  RAM  KISHAN:
 SHRI  RAM  KANWAR

 BERWA:
 Will  the  Minister  of  COMMERCE,

 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  exporters  of  precious  stones,
 pearls  and  synthetic  stones  find  it
 difficult  to  compete  in  international
 markets  due  to  heavy  import  duty
 ang  high  Indian  price  of  gold;  and

 (b)  what  special  measures  Govern-
 ment  propose  to  take  to  jncrease  ex-
 port  of  gems  and  jewellery?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  (a)
 Factors  which  tend  to  inhibit  the
 growth  of  exports  of  precious  stones
 etc.,  are  kept  under  continual  review
 for  such  action  as  is  considered  ne-
 cegsary.

 (b)  Some  of  the  gteps  taken  by
 Government  to  boost  up  the  exports
 of  gem  and  jewellery  in  genera]  are:

 QM  Rough  diamond  anq  rough
 semi-precioug  stones  have  been  ex-
 empted  from  the  payment  of  import
 duty.

 (2)  Partial  canalisation  of  rough
 diamond  imports  through  the  MMTC
 has  been  decanalised,

 (3)  A  new  company  calleq  Hin-
 dustan  Diarrond  Company  has  been
 set  up  with  50  per  cent  equity  par-
 ticipation  by  Government  of  India
 for  import  and  sale  of  rought  dia-
 monds.

 Direct  Flight  from  New  Delhi  to
 Bhabaneshwar  via  Calcutta

 8633,  SHR]  GANANATH  PRA-
 DHAN:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:
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 (a)  whether  Government  have  re-
 ceived  any  suggestion  from  the  Orissa
 Governmnnt  in  September,  1977,  to
 improve  the  air  communication  faci-
 lities  in  Orissa;

 (५)  if  so,  the  action  taken  thereon;
 and

 (c)  the  action  taken  by  the  Gov-
 ernment  to  introduce  a  direct  flight
 from  New  Delhi  to  Bhubaneshwar
 via  Calcutta;  and

 (d)  whether  there  is  any  proposal
 to  start  a  hooping  flight  from  Cal-
 cutta-Tatanagar  Rourkela  Jharsu-
 guda-Raipur  to  Bhilaj  for  better  air
 communication  facilities  to  the  peo-
 ple  of  that  region?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a)  Yes,  Sir.

 (b)  and  (c).  The  work  of  resurfacing
 run-way  at  Bhubaneshwar  Aerodrome
 has  been  taken  in  hand  and  is  likely
 to  be  completed  by  March  1979.  Indian
 Airlines  would  consider  introducing  air
 service  to  Bhubaneshwar  as  soon  as
 tne  work  of  resurfacing  is  completed.

 (d)  No,  Sir.
 Shortfall  in  Edible  Oil

 8634.  SHRI  JYOTIRMOY  BOSU:
 SHRI  BALASAHEB  VIKHE

 PATIL:
 Will  the  Minister  of  COMMERCE,

 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleaseg  to  state:

 {ay  whether  8  shortfall  of  the
 order  of  17.56  lakhs  tonnes  of  edible
 oil  by  the  end  of  the  next  decade  is
 being  envisaged;

 (b)  if  so,  what  are  the  details
 thereof;  and

 (c)  what  steps,  if  any,  are  being
 taken  to  meet  this  shortage?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  and  (b).  Estimates  of
 the  likely  gap  between  supply  of  and
 demand  for  edible  oilg  in  the  country
 by  the  end  of  the  next  decade  are  still
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 being  workeq  out  by  a  Study  Group
 appointed  by  the  Ministry  of  Com-
 Merce,  Civil  Supplies  and  Cooperation.

 (co),  In  order  to  meet  the  current
 shortage,  the  following  steps  are  pro-
 posed  to  be  taken:

 (i)  Imports,
 (ii)  Raising  the  productivity  levels

 through  introduction  of  short  dura-
 tion  high  yielding  varities  of  oilseeds
 as  also  raising  the  production  levels

 through  increasing  the  area  under
 irrigated  crops  by  exploiting  the

 potential  under  the  command  areas
 of  the  major  irrigation  projects.

 (iii)  Increasing  the  area  under
 newer  oilseeds  like  sunflower  and

 soyabean  and  presumbly  of  palm  oil.

 (iv)  Fixation  of  support  prices  and
 to  ensure  the  purchase  of  the  pro-
 duce  on  that  price,

 (v)  Harnessing  technology  and  ex-
 Ploitation  of  the  full  potential  of  the
 oil  cakes  rice  bran,  cottonseed  and
 other  non-traditional  oils  of  forest
 and  tree  origin.

 54  बड़ो  फर्मों  द्वारा  श्रायकर  का  भुगतान

 8635.  श्री  सुरेन्द्र  विक्रम  :  क्या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  उनका  ध्यान  दिनांक
 22  मार्च,  978  %  अ्रंग्रेज़ी  समाचार  पत्र
 “बैट्रियट”  में  “45  विग  फम्स  विल  प्रोफिट
 इन  फोर  इयर

 ”  शीर्षक  से  प्रकाशित
 समाचार  की  ओर  दिलाया  गया  है  और
 यदि  हां,  तो  उन  फर्मों  के  नाम  क्‍या  हैं  तथा
 उन्होंने  कितना  श्राय  कर  दिया  है,  श्रौर

 (खि)  छोटे  और  ग्रामीण  उद्योगों  को
 प्रोत्साहन  देने  के  लिए  तुरन्त  क्‍या
 कार्यवाही  की  गई  है  और  यदि  कोई  कार्यवाही
 नहीं  की  गई,  तो  इसके  क्या  कारण  हैं  ?

 विस  अंत्रालय  सें  राज्य  मंत्री  (श्री
 जुलफिकारउल्लाह)  :  (क)  सूचना
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 उपलब्ध  होते  ही  सदत-पटल  पर  रख  दी
 जायेंगी

 (ख)  ग्रामीण  जौर  लघु  उद्योगों
 को  प्रोत्साहन  देने  की  दृष्टि  से  भ्रायकर
 अ्रधिनियम,  96  में  निम्नलिखित  उपबन्ध
 जोड़  दिये  गये  हैं  —

 धारा  80  जम  क  :  झायकर  भ्रचि-
 नियम  में  यह  धारा  वित्त  (सं०  2)  झधि-
 नियम,  i977  द्वारा  जोड़ी  गई  थी।  इस
 धारा  के  उपबन्धों  के  भ्रधीन  सभी  वर्गों  के
 करदाता  दस  कर-निर्धारण  वर्षों  के लिए
 ऐसे  लाभों  के  20  प्रतिशत  के  बराबर
 की  रकम  की  कटौती  पाने  के  हकदार
 होंगे,  जो  किसी  ग्रामीण  क्षेत्र  में  स्थापित
 लधु  श्रौद्योगिक  उपक्रमों  से  प्राप्त  किये
 गये  हों,  बशर्तें  कि  उन्होंने  वस्तुप्नों  का
 उत्पादन  30-9-1977  के  बाद  आरम्भ
 किया  हो  और  वे  श्रधिनियम  में  निर्धारित
 कतिपय  शर्ते  पूरी  करते  हों  ।  किसी
 प्रौद्योगिक  उपक्रम  को  उस  स्थिति  में  लबु
 औद्योगिक  उपक्रम  समझा  जायगा  ।  यदि
 संगत  वर्ष  के  श्रन्तिम  दिन  को  यथा  स्थापित
 मशीनरी  झौौरसंयंत्र  की  कुल  कीमत  i0
 लाख  से  अधिक  नहीं  होती  हो  ।

 धारा  32क  (2)  ले:  यह  उपबन्ध
 उस  मशीनरी  शौर  संयंत्र  के  सम्बन्ध  में  25
 प्रतिशत की  निवेश  छूट  के  रूप में  कटौती  की
 अ्रनुमति  देता  है  जो  किसी  लघु  क्‍्लौद्योगिक
 उपक्रम  में  उत्तकी  स्थापना  के  वर्ष  में  लगाई
 गई  हो  ।  इस  धारा  के  प्रयोजनों  के  लिए,
 किसी  प्रौद्योगिक  उपक्रम  को  ह! ल  स्थिति  में
 लंबू  ओद्योगिक  उपक्रम  माना  जायगा,
 यदि  संगत  वर्ष  की  भ्रन्तिम  तारीख  को  यथा
 स्थापित  मशीनरी  और  संयंत्र  की  कुल  कीमत
 10 लाख  रुपये से  भ्रधिक  नहीं  होती  हो  1

 इसे  i  अप्रैल,  976  से  लागू  किया  गया
 था।
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 Anomalies.in  the  interest  rates  of
 of  Nationalised  Banks

 8637.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  anomalies  now  exist  in  the
 interest  rates  of  the  nationalised
 banks  and  the  post  office;

 (b)  the  reasons  for  disparity  in
 rates  of  interest;  and

 (c)  what  steps  Government  pro-
 pose  to  take  to  set  right  the  matter?

 THE  MINISTER  OF  FINANCE
 (SHR]  H.  M,  PATHL):  (a)  to  (c),  The
 current  rates  of  interest  on  savings  2nd
 comparable  fixed  deposits  of  nationalis-
 ed  banks  and  Post  Offices  are  88
 follows:

 Rate  of  interest  (°%)
 Category  of  deposits

 Nationa-  Post
 lised  Office
 Banks

 Savings  LDepusits  4)  5

 Hived  Deposits  :
 One  Year

 1
 6

 Two  years
 if Three  years  } Five  years  74  to

 A  differential  is  being  maintained
 between  tne  rates  of  interest  allowed
 by  the  Post  Office  and  the  nationalised
 banks  taking  into  account  several  fac-
 tors  such  as  that  the  post  office  deposits
 are  predominently  accounted  for  by
 very  smal]  depositors,  cheque  facility
 is  not  available  to  the  depositors  at
 all  the  post  offices,  the  banks  calculate
 interest  at  quarterly  rests  while  post
 Office  allows  interest  on  an  annual
 basis  and  that  the  depositors  having
 fixed  deposits  with  the  banks  can  bor-
 row  funds  against  their  deposits  while

 no-  such  facility  ig  available  to  the
 persons  keeping  their  deposits  in  the
 Post  Offices,

 Misuse  of  Licence  by  M/s  Asian
 Cables,  Bombay

 8638.  SHRI  SURENDRA  BIKRAM:
 SHR]  MANOHAR  LAL;

 Wil  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleaseg  to  refer  to  reply
 given  to  Unstarred  Question  No.  509
 on  3rd  March,  978  regarding  misuse
 of  licence  by  M/s,  Asian  Cables,
 Bombay  ang  state  the  action  proposed
 to  be  taken  by  Government  in  respect
 of  the  findings  that  M/s.  Asian  Cables,
 Bombay  illegally  misutilised  the  im-
 porteg  moulding  polythelene  powder?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  AND
 CIviIn,  SUPPLIES  AND  COOPERA-
 TION  (SHR]  ARIF  BEG):The  matter
 was  re-examined  and  as  per  advice  of
 the  Law  Ministry  that  successful  prose-
 cution  on  the  basis  of  the  evidence  on
 record,  may  not  be  possible,  the  case
 has  been  treated  as  closed.

 मेसस  सिंगर  सीऊहंग  सशीन  हारा  श्रायकर
 झोर  केन्द्रीय  बिक्री  कर  का  भुगतान

 8639.  श्री  हुकम  ष्चन्व  कछवाय  :
 क्या  बिस  मंत्री  यह  बताने  की  कृपा  करेंगे
 ि  :  (क)  वर्ष  i972  से  1977
 के  श्रन्त  तक  वर्षवार  मैससे  सिंगर  सीऊंइंग
 मशीन  कम्पनी  द्वारा  केन्द्रीय  बिक्री  कर  और
 आयकर  की  कितनी  राशि  का  भुगतान  क्रिया
 और  अायकर  और  बिक्रीकर  की  कितनी
 राशि  बकाया  है  ;

 (ख)  क्या  यह  सच  है  कि  उक्त  कम्पनी
 अपने  बिक्री  एजेंटों  स ेमशीन  के  निर्धारित
 मूल्य  से  भ्रधिक  मूल्य  लेती  है  जिनकी
 प्रविष्टियां  खातों  में  नहीं  की  जाती  हैं;  शौर

 (ग)  क्‍या  सरकार  का  विचार  इन
 तथ्यों  की  जांच  करने  का  है  कि  इस  समय  प्रति
 मशीन  का  मूल्य  i725  रुपये  है.  जब  कि
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 यह  बैंक  से  मशीन  का  मूल्य  2775  रुपय
 बंता  कर  राशि  प्राप्त  करती  है  ?

 जिस  मंत्रालय  में  राज्य  मंत्री  (श्री
 जुलफिकारउल्ला)  :  (क)  संविधान
 की  सातवीं  अनुसूची  की  सूची  11  में
 प्रविष्टि  54  के  अन्तत,  फसी  राज्य  में
 होने  वाली  सामान  की  खरीद  शौर  बिक्री
 पर  कर  लगाना,  राज्यों  के  कराधान  का
 विषय  है!  केन्द्रीय  बिक्री  कर  अधिनियम,
 956  %  अन्तर्गत,  भ्रन्तर्राज्य|य  व्यापार

 पर  लगने  वाले  केन्द्रीय  बिक्री  कर  या  प्रशासन
 भी,  कानूनन,  राज्य-सरक्ारों  को  सौंप
 दिया  गया  है  झौर  राज्य  रुरकारें  हो
 केन्द्रीय  बिक्रीकदीर  वसूल  करती  हैं  तथा
 उससे  प्राप्त  होने  वाली  आमदनी  को  अपने
 पास  रखती  है।  इसलिये  केन्द्रीय
 बिक्रोकर  से  सम्बन्धित  प्रपेक्षित  सूचना
 केन्द्रसरकार  के  पास  उपलब्ध  नहीं  है

 1972-73  से  1977-78  तक  के
 वर्षों  के  दौरान  कम्पनों  द्वारा  भ्रदा  किए  गये
 झायकर  की  रकम  (जितमें  झायफर  अधि-
 नियम  की  घारा  39  (8)  के  अन्तर्गत
 1974-75  शौर  1975-76  वर्षों  के

 लिए  ऋमश  4706  हु०  तथा  41,450
 रु०  के  ब्याज  की  रक्षम  और  शायकर
 झधिनियम  की  धारा  2i6  के  भ्ञन्तर्गत,
 वर्ष  1974-75  के  लिए,  20,275 रु०
 के  ब्याज  की  रकम  शामिल  है  )  नोचे
 दी  गई  है  _—

 झदा  की  गई  रकम
 (रुपयों  में)

 1972-73  (22,93,160
 1973-74  9,74,243
 1974-75,  23,92,254
 ‘1975-76  48,26,550
 1976-77  +58,  52,708

 977—78  I,20,87,730

 3  मार्च,  i978  की  स्थिति  के  अनुतार
 इस  मामले  में  कोई  प्रायकर  बकाया  नहीं
 है

 (ख)  फिलहाल  त  मंत्रालय  के  पास
 कोई  सूचना  नहीं  है  1

 (ग)मामले  की  जांच  को  जा  रहो
 है  1

 Profits  and  loss  of  Nationalised  Banks
 8640.  CHOWDHRY  BALBIR  SINGH:

 Will  the  Minister  of  FINANCE  he
 pleaseq  to  state  what  are  the  total
 profits  and  loss  of  all  the  nationalised
 banks  during  the  last  five  years?

 THE  MINISTER  OF  FINANCE
 (SHRI  H,  M.  PATEL):  The  published
 net  profits  of  the  fourteen  nationalised
 banks  for  the  last  five  years  for  which
 finalised  accounts  are  available  are  a3
 given  below:

 “Year  Profits
 (Rs,  in

 lakhs)
 97४  7543.83
 973  .  7847.0g
 7974  2298.58
 975  (2325.51
 i976  शत  वा

 Schemes  under  consideration  of  Gov-
 ernment  for  giving  loans  to  Agricul-

 turists  on  Easy  Terms

 8641.  CHOWDHARY  BALBIR
 SINGH:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  what  are  the  schemes  under
 consideration  of  Government  for
 giving  loans  to  the  agriculturists  on
 easy  termg  and  conditions  and  at
 nominal  rates  of  interest;  and

 (b)  how  much  money  has  been  ad-
 vanced  to  the  agriculture  sector
 during  the  last  two  years?

 THH  MINISTER  OF  FINANCE
 (SHRI  H.  M,  PATEL):  (a)  The  various
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 concessiong  in  tne  terms  ang  condi-
 tiong  and  rates  of  interest  granted  to
 the  agriculturist,  are  as  under:-~

 ry  Bepayment  period
 The  normal  period  of  medium-term

 loang  which  is  upto  3  years  ig  ex~
 tendeq  to  5  years  in  cases  where  the
 repaying  capacity  of  the  agricultu-

 rist  borrower  is  considerably  less.
 (ii)  Margin

 No  margin  is  stipulated  for  small/
 marginal  farmerg  and  landless  agri-
 cultural  labourers.

 (ili)  Security
 Merely  because  the  borrower  ig  not

 in  a  position  to  offer  land  and  secu-
 rity,  he  is  not  denied  credit.  In
 Such  Cas€g  personal  sureties  and/or
 hypothecation  of  assets  acquired  with
 the  help  of  the  loan  are  considered
 adequate  cover  for  the  loan.  Further,
 ‘Group  guarantee’  is  also  considered
 adequate  to  enable  landless  labourers
 to  get  agricultural  loans,

 (iv)  Rate  of  interest
 The  minimum-lending-rate  direc-

 tive  issued  by  Reserve  Bank  of  India
 On  2208  July,  974  which  stipulates
 123  per  cent  as  the  minimum  lending
 rate  to  be  charged  by  banks  does  not
 apply  to  direct  advances  for  agricul-
 ture  (including  allied  agricultural
 activities)  upto  Rs,  50,000/-  in  the
 case  of  006  borrower  guaranteed  by
 the  Credit  Guarantee  Corporation  of
 India  Ltd,  and  also  to  advances

 SBI  Group
 4  Nationalized  Banks her  scheduled  commercial  banks

 Total

 SBI  Group
 74  Nationalised  Banks ther  scheduled  commercin!  banks
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 granted  for  such  purposes  under  the
 differential  rates  of  interest  scheme.
 Besides  loans  or  advances  granted
 to  farmers  through  Primary  Agricul-
 tural  Credit  Societies  ang  Farmers
 Service  Societies  and  those  refinanc-
 ed  by  Agricultural  Refinance  ind
 Development  Corporation  are  aiso
 exempted  from  the  said  minimum
 lending  rate  directive.

 In  December  977  banks  were
 advised  by  Reserve  Bank  of  India  to
 charge  a  rate  of  interest—

 (a)  Not  exceeding  04  per  cent  on
 term  loang  with  maturity  of  not  less
 than  3  years  granted  to  farmers  for
 purposes  of  minor  irrigation  ३75
 land  development;
 (b)  Not  exceeding  ll  per  cent  on

 term  loans  with  maturity  of  not  less
 than  3  yearg  granted  to  farmers  for
 diversified  purposes  such  as  poultry
 dairy,  fishery,  ete.;  ang

 (०)  Not  exceeding  il  per  cent  on  all
 types  of  loans  upto  Rs,  2500/-  granted
 to  small  farmers.  These  loans  will  be
 eligible  for  refinance  upto  50  per  cent
 of  their  amount  from  Reserve  Bank  of
 India  at  the  Bank  Rate  i.e.  9  per  cent.

 Under  the  differential  rates  of  ‘nte-
 Test  scheme,  banks  grant  loans  to  eligi-
 ble  borrowers  at  the  low  rate  of  inte-
 rest  of  4  per  cent.

 (a)  The  total  outstanding  advances
 to  agriculture  by  all  scheduleg  com-
 mercial  banks  as  on  the  last  Fridays
 of  June  976  ang  June  977  were  as
 under:-—

 (Rs.  in  crores) JUNE  1976
 Direct  Finance  Indirect  Financ

 No  of  Balance  No  of  Balance 0  ding  A/Cs  Outstanding
 13,933,934  256.57  =  155-672,  89. 62 9,30,0I8  =  469°  76  =  2,16,482  87.99
 396,492  63°99  7०596  23.85

 94,60,384  790. 32,  382,740 |  80.46

 Jun-  3977
 16,892,213  380.33  247,198  116,28
 23,03  797  (570.37  Bo13,051  208°  t0

 77160,  80,40  90,830  25.35
 Total  44,63,07  r03r,  t0  5,9°79
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 मंत्रालय  के  ग्रस्थालय  में  पुस्तकों  को  संध्या

 8642.  श्री  नवाब  सिह  चौहान  :  क्‍या
 वाणिज्य,  नागरिक  पूछ्ति  शोर  सहकारिता
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उनके  मंत्रालय/विभाग  के
 ग्रन्थालय  में  भाषावार  पुस्तकों  की  संख्या
 कितनी  है  ;

 (ख)  गत  दो  वर्षों  में  ग्रंथालय  के
 लिए  अंग्रेज़ी  तथा  हिन्दी  की  पुस्तकें  खरीदने
 पर  पृथक्‌ू-पूथश्‌  कितनी-कितनी  राशि
 ब्र्च  हुई  ;

 (ग)  इस  समय  ग्रंथालय  के  लिए
 कौन-कौन  से  समाचारपत्  पत्निकायें
 खरीदे  जाते  हैं  श्रौर  उनमें  हिन्दी  के समाचार-
 पत्र  और  पत्षिकाओं  के  नाम  क्‍या  हैं;
 और

 (घ)  क्‍या  ग्रंथालय  में  हिन्दी  पुस्तकों,
 समाचार-पत्रों.  पत्रिकाओं  की  संख्या
 बढ़ाने  के  लिए  कोई  योजना  बनाई  गई
 है भ्ौर  यदि  हां  तो  तत्सम्बन्धी  ब्यौरा
 ब्या  है?

 याणिज्य  तथा  नागरिक  पत्ति  जझौर
 सहकारिता  मंत्रालय  में  राज्य  मंत्री  (शी
 कृष्ण  कुमार  गोयल):  (क) से  (घ):  नागरिक
 पूति  श्रीर  सहकारिता  विभाग  में  केवल
 एक  पुस्तकालय  है।  वाणिज्य  विभाग  में
 कोई  पुस्तकालय  नहीं  है  किन्तु  उस  विभाग
 के  भ्रधिकारियों  को  उद्योग  तथा  वाणिज्य

 पृस्तकालय'  द्वारा  पृस्तकें  दी  जाती  हैं  ।

 यह  पुस्तकालय  औद्योगिक  विकास  विभाग
 के  प्रशासनिक  नियंत्रण  में  है।  नागरिक

 पूति  ओर  सहकारिता  विभाग  के  पुस्तकालय
 के  राम्वन्ध  में  अ्रपक्षित  जानकारी  संलग्न
 विवरण  में  दी  गई  है  ।
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 विवरण

 नागरिक  पूति  भौर  सहकारिता  विभाग
 के  पुस्तकालय  के  बारे  में  जानकारी  निम्न-
 प्रकार  है  —

 (क)  पुस्तकालय  में  3,407  पुस्तकें
 हैं  जितका  ब्यौरा  इस  प्रकार  है  —

 झसमिया  3

 बंगला  3

 अंग्रेज़ी  2304

 गुजराती  3

 हिन्दी  072

 कन्नड़  3

 मराठी  2

 मलयालम  3

 उड़ीसा  3

 पंजाबी  3

 तमिल  3

 तेलगू  3

 चूं  2
 ——

 योग  3407

 (ख)  पिछले  दो  वर्षों  में  प्रंग्रेजी  तथा
 हिन्दी  की  पुस्तकें  खरीदने  के  लिए  निम्न-
 लिखित  राशि  खर्च  की  गई  है  —

 अंग्रेज़ी  हिन्दी

 1976~77  9973.14  1,304.60

 1977-78  29,154.18  5,954.10
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 ग)  इस  समय  पुस्तकालय  के  लिए
 निम्नलिखित  समाचार  पत्र  तथा  पत्रिकाएं
 खरीदी  जा  रही  हैं  :--

 समाचार  पत्र

 प्रंप्रेंजी

 .  इकनामिक  टाइम्स  2.  फाइनेन-
 शियल  एक्सप्रैस  3.  हिन्दू.  4.

 हिन्दुस्तान  टाइम्स  5.
 इण्डियन  एक्सप्रैस  6.  नेशनल
 हेरल्ड  7.  प्रिग्रटत  8.  सर्चलाइट

 9.  स्टेट्सरैन..  10.  टाइम्स  श्राफ
 इण्डिया  oi4.  ट्रिब्यून  ।

 l2.  नवभारत  =  3.  हिन्दुस्तान  14
 बीर  श्रर्जुन

 दू
 15.  मिलाप  6.  प्रताप

 पत्निकाएं

 प्ंग्रेज़ी

 1. कौरबैन  2.  कांमर्स  3.  कन्जुमर्स
 एफेयर्स  बुलेटिन  4.  ग्रोसर  बजट
 एण्ड  ग्रोसरी  मैंनेजमैंट  5.
 कन्जुमर्स  फ्रैण्ड..  6.  करण्ट  7.
 ईस्टर्न  इकनामिस्ट  os.  इक्‍्नामिक
 पोलिटिकल  वीकली  9.  दीं  इकना-
 मिस्ट  0.  इम्पलायमेंट  न्यूज
 li.  इब्ज  वीकली  12,  फेमिता
 13.  फिल्मफेयर  o4.  इलस्ट्रेटिड
 वीकली  15.  इण्डियन  इकक्‍्नामिक
 डायरी  16.  इम्प्रिट  7.  जनरल
 झ्ांफ  इण्डस्ट्री  एण्ड  ट्रेड  i8.
 कीमत  19,  लिंक  20.  मैनेजमेंट
 इन  गवर्नमेंट  21.  न्यूजवीक

 22.  ऑयल  बल्ड  23.  साइकॉला
 जिस्ट  24.  पब्लिक  लेजर  25.
 रीडस॑  डाइजेस्ट  26.  रिटेलर
 27.  रेब्यू  झाफ  इस्टरनेशनल  को-
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 झापरेशन  28.  सेमीनार  29.
 स्पोर्ट्वीक  30.  सण्डे. 31.
 टाइम  32.  विदुरा  33.  योजना
 34.  यूथ  टाइम्स

 हिन्दी

 35.  प्राजजल  36.  ब्लिटूज.  37:
 चम्पक  =  38.  धर्मयुग,  39.
 दिनमान  40.  कादम्बिनी.  AL
 कल्याण  42.  माधुरी  43.
 मनोरमा  44.  मुकता  45.
 नन्दन  46.  नवनीत  47.
 निहारिका  48.  रमणी  49.
 रोजगार  समाचार  ‘50.  साप्ता-
 हिक  हिन्दुस्तान  51.  सारिका
 52.  सरिता  53.  सुषमा  54.

 उद्योग  ब्यापार  पत्रिका  55.  योजना
 56.  गृहणी  शर  गृहस्थी

 (घ)  पुस्तकालय  में  हिन्दी  की  पुस्तकों
 तथा  समाचार  पत्रों,  पत्रिकाओं  ग्रादि  की
 संख्या  बढ़ाने  के  लिए  योजना  बनाना  आव-
 शयक  नहीं  है  -  समय-समय  पर  पर्याप्त
 संख्या  में  हिन्दी  की  पुस्तकें,  समाचार-पत्र
 तथा  पत्रिकाएं  खरीदी  जाती  हैं  t

 हिन्दी  के  प्रकाशन,  समाचार  पत्र  तथा
 पश्रिकाएं

 8643.  श्री  नवाब  सिह  चौहान  :  क्‍या
 चित  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वर्ष  1977  4  उनके  मंत्रालय/
 विभाग  द्वारा  निकाले  गये  प्रकाशनों  समाचार-
 पत्नों  तथा  पत्रिकाओं  के  नाम  क्‍या  हैं  ;

 (ख)  उनमें  से  कितने  प्रकाशन,  समाचार
 पत्र  तथा  पत्निकाएं  हिन्दी  में  भी  निकाली
 गयीं  शौर  शेष  को  हिन्दी  में  न  निकालने  के
 क्या  कारण  हैं;
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 (7)  क्या  ऐसे  सभी  प्रकाशनों,  समाचार
 पत्नों  तथा  पत्रिकाओं  को  जो  अभी  तक
 अंग्रेजी  में  निकले  जा  रहे  हैं,  हिन्दी  में  निकालने
 का  विचार  है;  शौर

 ष)  यदि  हां,  तो  इस  बारे  में  शब  तक
 क्या  कदम  उठाये  गये  हैं  ?

 विस  संत्रो  धी  एच०  एम०  पटेल)  :

 (क)  से  (च).  वित्त  मंत्रालय  के  सचिवालय
 द्वारा  977  में  निम्नलिखित  चार  प्रकाशन/
 पत्रिकायें  निकाली  गई  थीं  se

 l.  लोक  उद्योग

 2.  ग्राथिक  समीक्षा

 3.  भ्राथिक  श्र  कार्यात्मक  वर्गीकरण

 4.  इण्डियन  इईैश्योरस  इयर  बुक,
 1973.

 लोक  उद्योग  के  सिवाय,  ये  सभी  प्रकाशन/
 पत्निकायें  अंग्रेजो  और  हिन्दी  में  निकाली  गई
 थीं।  लोक  उद्योग  केन्द्रेय  सरकार  के  सा  व ेजनिक
 उद्योगों  से  सम्बन्धित  व्यासा यिक  तथा  तकनीकी
 पत्रिका  है  शरीर  इत  पत्रिका  को  भो  हिन्दी  में
 निकालने  का  प्रश्त  विचाराधोन  है  ।

 वित्त  संत्रालध्  सें  राजधाया  अधिनिदम
 l963  का  लागू  किया  जाना

 8644.  श्री  नाब  सिह  चौहान  :  क्‍या
 बित  मंत्री  यह  बताने  को  हवा  करेंगे  कि  ।

 (क)  क्‍या  रजमाय।  अधिनियम,
 4963  के  अस्तगंत  बनाए  गए  नियनों  को

 घारा  3(3)  के  उपवन्धों  को  उनके  मंत्रालव
 में  पूरी  तरह  लागू  किया  गया  है;

 (व)  यदि  हां,  तो  वर्ष  i977  के
 अन्तिम  छः  महीने  में  कुल  कितने  सामान्य
 ्ादेश,  परिपत्र,  नोटिस-टेंडर  तथ।  परमिट
 अादि,  जारी  किए  गए  और  उनमें  उन  झादेगों
 आदि  की  सं54  कितती  है  जो  भ्रंग्रेजी  के  साथ-
 साथ  हिन्दी  में  भी  जारी  किए  गए;  और
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 (7)  क्‍या  उक्त  धारा  के  उपबन्धों
 को  पूरी  तरह  क्रिप्रान्वित  नहीं  किया  जा  रहा
 है  शौर  यदि  हां,  तो  इसके  क्‍या  कारण  हैं  प्रौर
 इलके  क्रियान्वयन  के  लिए  सरकार  ने  कया
 कदम  उठाए  हैं  ?

 विस  संत्री (भी  (wo  एम०  पटेल):  (क)
 से  (ग)  :  सम्भवत  :  माननीय  सदस्य  राज-
 भाषा  अ्रधिनियम,  963  की  धारा  3(3)
 के  सम्बन्ध  में  सूचना  चाहते  हैं।  वित्त  मंत्र।लय
 के  सचिवालय  में  राजभाषा  श्रधिनियम,
 963  के  उपबन्धों  का,  ग्रधिकांश  रूप  से

 पालन  किया  जा  रहा  है  तथा  977  के  पिछले
 छः  महीनों  के  दौरान  जारी  किए  गए  3354
 सामान्य  आ्रादेशों,  परियत्नों,  नोटिसों,  टेंडरों,
 परमिटों  श्रादि  में  से  2979  या  तो  हिन्दी  में
 श्रयत्रा  अंग्रेजी  शौर  हिन्दी  दोनों  में  जारी  किए
 गए  थे।  श्रश्निनियम  के  उपबन्धों  का  ग्रनुपालन
 सुनिश्चित  करने  के  लिए  निरन्तर  प्रयत्न  किए
 जा  रहे  हैं।

 वित्त  मंत्रालथ  में  हिन्दो  जानने  वाले  कर्मचारो

 8645.  श्री  नवाब  सिंह  चौहान  :  कया
 बित  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  इस  समय  मंत्नालय/विभाग  में
 कुल  कितने  अनुभाग  हैं  भ्रोर  उनमें  ऐस  भ्रनुभाग
 कितने  हैं  जिनमें  so  प्रतिशत  से  श्रधिक
 कनंचारी  हिन्दी  जानने  वाले  हैं  ;

 (@)  उन  प्रतुमागों  की  संख्या  कितनी
 है  जिनमें  टिप्पण  बौर  प्रारूप  इस  समय  हिन्द
 में  किया  जाता  है  जौर  शेष  प्रनुभःगों  में  ऐसा
 न  किये  जाने  के  क्‍्य।  कारण  हैं;  श्रौर

 (ग)  क्‍या  सभी  अनुभागों  को  टिप्पण
 शौर  प्रतध्यण  हिन्दी  में  तैयार  करने  के  स्पष्ट
 आदेश  दिये  गये  हैं श्र  यदि  नहीं,  तो  इसके
 बया  कारण  हैं  ?

 बित  मंत्री  (श्री  एल०  एम०  पटेल)  :

 (क)  से  (ग)  :  बित्त  मंत्रालय  के  कुल  268

 अनुभागों  में  से,  2:7  भ्रतुभागों  में  80  प्रतिशत
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 से  धिक  हिन्दी  जानमे  वाले  कर्मचारी  हैं  ।
 इस  समस  4  पश्रनुभागों  में  टिप्पण  श्ौर
 झालेखन  का  कार्य  हिन्दी  में  किया  जाता  है  1
 राजनावा  प्रधिनियम,  i963  के  उपबन्ध
 शौर  उसके  प्रश्नीन  जारी  किए  गए  प्रशासनिक
 प्रनुदेश  कमंचारी  को  अपनी  इच्छानुसार
 हिन्दी  भ्रयवा  प्रंग्रेजी  मे ंकाम  करने  का  विकल्प
 प्रदान  करते  हैं  ।  तथापि,  कमंचारियों  को
 झपना  सरकारी  काम  हिन्दी  में  करने  के  लिए
 प्रोत्ताहित  किया  जता  है  1

 India’s  Share  of  World  Tourist  Traffic
 8646.  SHRI  JANARDHANA

 POOJARI:
 SHRI  M.  RAM  GOPAL

 REDDY:
 Will  the  Minister  of  TOURISM

 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  India’s
 share  of  the  world  tourist  traffic  is
 still  less  than  one  per  cent;  and

 (b)  if  so,  steps  being  taken  to  boost
 tourism  in  the  country?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 Yes,  Sir.

 (b)  The  Department  of  Tourism
 through  its  overseas  Tourist  Offices
 promotes  India  as  a  holiday  destina-
 tion  in  the  primary  tourist  generating
 markets.  The  places  of  tourist  in-
 terest  are  widely  publicised  through
 the  distribution  of  tourist  publicity
 literature  such  as  folders,  posters,
 through  the  screening  of  documen-
 tary  films,  participation  in  exhibi-
 tions,  seminars,  travel  trade  con-
 ferences,  etc.  Trave]  agents  and  tra-
 vel  writers/publicists,  radio/TV  teams
 are  invited  to  India  for  promoting
 the  tourist  attractions  of  the  country
 on  their  return.  The  promotional
 strategy  being  adopted  will  also  en-
 Sure  diversification  of  the  tourist
 traffie  so  as  to  cover  a  larger  num-
 ber  of  tourist  centres,  as  far  as  feasi-
 ble,  in  tourist  it  ineraries.

 Incentives  in  the  form  of  tax  and
 fiscal  reliefs,  financial  assistance,  re-
 lease  of  foreign  exchange,  priority
 allotment  of  building  materials,  tele-
 phone/telex  connections,  etc.  are  be-
 ing  given  to  entrepreneurs  interested
 in  constructing  hotels  so  as  to  in-
 crease  hotel  accommodation  for
 attracting  tourists.

 ‘Discover  India’  fares  offered  by
 the  Indian  Airlines  and  ‘Indrail’
 passes  by  the  Indian  Railways  have
 also  helped  to  attract  a  larger  volume
 of  tourist  traffic  to  India.

 A  250-bed  Janata  hotel  js  being
 constructed  in  New  Delhi  which  will
 provide  accommodation,  besides  do-
 mestic  tourists,  to  not-so-affluent  in-
 ternational  tourists  and  thereby  help
 to  broad-base  the  international  tourist
 market.  The  work  on  the  Janata
 hotel  will  commence  shortly.

 Loans  are  also  given  on  easy  terms
 to  tourist  transport  operators  for
 augmenting/improving  their  tourist
 transport  fleet.

 Oil  Crushing  Mills  lying  idle  for  want
 of  Oilseeds

 8647.  SHRI  YADVENDRA  DUTT:
 SHRI  RAJKESHAR  SINGH:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  a  news-item  published  in
 ‘Hindustan  Times’  of  ist  April,  978
 entitled  15  city  oil  crushing  mills  idle
 for  want  of  oilseeds”,  and

 (b)  if  so,  what  steps  Government
 are  taking  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  K.  K.  GOYAL):
 (a)  Yes,  Sir.

 (b)  At  present,  according  to  Delhi
 Administration,  there  is  no  shortage
 of  oilseeds  and,  therefore,  the  ques-
 tion  of  taking  any  steps  in  this  behalf
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 does  not  arise.  Besides,  since  there
 is  no  ban  on  inter-State  movement  of
 oilseeds,  the  millers  may  obtain  their
 requirements  from  the  nearby  pro-
 ducing  States.
 Investigations  into  Complaints  of  Ex-
 travagance  by  some  State  Under  tak-

 ings  by  B.P.E.
 8648.  SHRI  YADVENDRA  DUTT:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  news-
 item  published  in  “Indian  Today”  of
 February  16,  978  stating  that  the
 Bureau  of  Public  Enterprises  has  been
 ordered  to  investigate  complaints  of
 extravagance  by  some  State  Under-
 takings;

 (b)  if  so,  the  names  of  the  enter-
 prises  who  are  being  investigated  and
 the  charges  against  those  briefly;  and

 (c)  what  action  is  being  taken  to
 curb  such  practices?

 THE  MINISTER  OF  FINANCE
 (SHRI  H,  M.  PATEL):  (a)  Yes,  Sir.

 (b)  At  the  instance  of  the  Parlia-
 mentary  Committee  on  Public  Under-
 takings  (CoPU).  Bureau  addressed
 the  various  Public  Enterprises  for
 submitting  information  on  different
 aspects  of  the  working  of  the  Under-
 takings,  in  the  form  of  replies  to  a
 questionnaire  prepared  by  the  CoPU.
 The  information  received  from  the
 Public  Enterprises  was  transmitted
 by  the  Bureau  to  the  CoPU.  The
 latter  has  submitted  reports  to  Lok
 Sabha  covering  part  of  the  question-
 naire,  the  first  one  being  presented
 on  3rd  April  1978,

 (c)  The  recommendations  of  the
 CoPU  in  the  reports  already  sub-
 mitted  are  under  the  active  considera-
 tion  of  the  Government.

 Income-Tax  Arrears  in  respect  of  First
 Forty-Five  Industrial  Houses

 Rage
 SHRI  DURGA  CHAND:  Will

 the  Minister  of  FINANCE  be  pleased
 to  state:
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 (a)  the  names  of  first  45  industrial
 houses  against  whom  Income  Tax  ar-
 Tears  are  at  present  pending  and  what
 ig  the  amount  pending  against  each
 industrial  house;

 (b)  what  is  the  number  of  cases  of
 income  tax  arrears  against  each  in-
 dustrial  house  pending  at  present  in
 the  court  of  law  and  since  when  they
 are  pending;

 (c)  whether  it  is  proposed  to  amend
 the  law  in  order  to  recover  tax  ar-
 rears  from  these  45  industrial  houses
 and  if  so,  the  details  thereof  and  if
 not,  the  reasons  therefor;  and

 (d)  in  what  manner  the  income  tax
 arrear  cases  are  proposed  to  be  expe-
 dited?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (४)  to  (d).
 The  requisite  information  is  being
 collected  and  would  be  laid  on  the
 Table  of  the  House  as  soon  88  possible.
 Fair  Price  Shops  functioning  in  various

 States
 8650.  SHRI  DURGA  CHAND:  Will

 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  what  is  the  number  of  fair  price
 shops  which  are  functioning  at  present
 in  each  State;

 (b)  what  are  the  items  of  commodi-
 ties  which  are  sold  by  these  shops;  and

 (c)  whether  it  is  proposed  to  add
 more  items  for  sale  by  these  shops;
 and

 (d)  what  is  the  number  of  fair  price
 shops  proposed  to  be  opened  in  each
 districts  of  Himachal  Pradesh  during
 the  next  five  years,  year-wise  and
 what  is  the  number  of  villages  pro-
 posed  to  be  covered  therein?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL):  (a)  8  statement
 showing  the  number  of  fair  price/ra-
 tion  shopg  functioning  at  present  in
 each  state  ig  attached.
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 (b)  The  fair  price  shops,  apart  from
 distribution  of  wheat,  rice,  levy  sugar,
 in  certain  States  are  also  distributing
 rapeseed  oil.  For  distribution  of
 kerosene,  soft-coke  and  controlled
 cloth,  there  are  separate  licensed
 shops/agencies  which  distribute  these
 commodities  as  part  of  the  public
 distribution  system.

 (c)  A  scheme  is  under  considera-
 tion  of  the  Government.
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 (a)  The  entire  population  of  Hima-
 cha)  Pradesh  is  already  covered  by
 the  existing  2960  Fair  Price  Shops  out
 of  which  2355  are  in  the  rural  areas.
 There  is  already  one  fair  price  shop
 for  a  population  of  1500.  As  the  pre-
 sent  number  of  fair  price  shops  are
 considered  adequate,  there  are  no
 proposals  at  present  for  opening  new
 fair  price  shops.

 Statement
 (Prepared  on  +1§-2-1978)

 State  Number  of  Population fair  price  covered  As  on
 shops  in  lakhs

 Andhra  Pradesh

 Assam  .  न
 Bihar  .  .  नि  न  नि  *
 Gujarat,  .
 Haryana.  a
 Himachal  Pradesh
 Jammu  &  Kashmir
 Karnataka

 Kerala  +
 Mad+>%  Pradesh  .
 Maharashtra

 Manipur  .
 Meghalaya
 Nagaland  .

 Orisa  .

 mpnjab  .  .
 Ryasthan  .
 Sikkim.  न  .

 Tamil  Nadu,  नि  .

 Tripyra.  .
 Uttar  Pradesh
 West  Bengal  ही  .

 «20,839  435.0  —  छानना
 14,165,  57.4  3I-2-77

 .  25,983  604-2  3म्य-78

 99240  3957.  3O0-I-77
 45739  I20'0  —-  30-3I-77
 2,689  39°2  (31-10-77,
 ¥,67  4ug  31-8-77

 15,004,  293°9  9  3I-I2-77
 11,867,  226°5  30-9-77
 75795  404.0  3I-2-77

 28,145  573.798  30-9°77

 Total  (States)  at

 483  I3°5  —  3I-30-77
 15442  I5,0  —  3041177,

 48  I.0  B17-77

 10,684  399.3  नाथना
 =  t£,798  166.7  8-1-78

 मे  न  8,978  286.1  go-¥-77
 .  2  0.2  3I-I2-77

 +  «8,576  485.4  3t-42-77
 .  654  18,0  —  3I-42-77

 वि  24,983  gt0,9  gt  9-77
 7797956  486.0  GI-12-77

 2,958,026  5,802.8
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 Number  of  Population covered  in Union  Territory  fair  price
 ‘shops  lakhs  As  on

 A&N  Islands  378  79  Orr  ग्या
 Arunachal  Pradesh  780  "gs  3४59-77

 Ghandigarh  43  qt  कानन
 Delhi  2,958  53°9  8-1-78.
 D&N  Haveli  26  ०९8  87--78
 Goa,  Daman  &  Diu  मु  393  I0°8  gi-t2-77

 Lakshadweep  ar  ०९4  BIH12-77

 Mizoram  238  40  gi-32-77
 Pondicherry  776  56  gi-1-78
 Total  Union  Territory  3,543  8a-7

 Total  All  India  2,938,569  59885 *  5

 @Includes  2046  ration  shops  covering  a  population  of  १9९0  lakhs,
 (£)Includes  2774  ration  shops  covering  a  population  of  95°2  lakhs.

 Proposal  to  tax  the  Rural  Rich

 8651.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal  to
 fax  the  rural  rich  in  the  near  future;

 (b)  if  so.  the  details  thereof;  and
 (c)  when  the  necessary  law  will  be

 introduced  in  Parliament  to  impose
 taxation  on  the  rural  rich?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (०).
 The  {Planning  Commision  ,and  the
 Ministry  of  Finance  have  been  urging
 the  State  Governments  to  tap  more
 intensively  the  agricultural  —  sector,
 particularly  the  more  affluent  sections
 in  the  rural  community,  for  mobilisa-
 tion  of  additional  resources  for  econo-
 mic  development.  As_  taxation  of
 agricultural  income  is  a  State  subject,
 action  in  this  regard  is  to  be  taken  by
 the  States  and  no  Central  legislation
 is  necessary.

 Separation  of  Accounts  from  Audit

 8652.  SHRI  BALAK  RAM:
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:  Vows
 (a)  whether  consequent  upon  the

 implementation  of  schemes  for  sepa-
 ration  of  Accounts  from  Audit  w.e.f.
 lst  April,  1976,  option  was  not  taken
 in  some  cases  from  the  employees  of
 the  audit  offices  in  the  non-gazetted
 cadre  regarding  their  transfer  to
 separated  Accounts  Offices  or  vice-
 versa  their  retention  in  audit  offices
 under  the  control  of  Comptroller  and
 Auditor  General;

 (b)  if  so,  the  number  of  cases  in
 which  option  was  not  taken  from  the
 employees  of  the  audit  offices  on  their
 transfer  to  Account  Offices,  office-
 wise;  and

 (ey  alternative  action  taken  or  pro-
 posed  to  be  taken  to  safeguard  inter-
 ests  of  such  employees  in  the  matter
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 of  promotion  in  the  separated  Ac-
 counts  Offices  as  per  assurance  of  the
 then  Finance  Minister  on  the  floor  of
 the  House?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  (a)
 and  (b).  The  transfer  of  personnel,
 both  gazetted  and  non-gazetted,  under
 the  Scheme  of  Departmentalisation
 of  Accounts  was  effected  under  the
 provisions  of  the  Departmentalisation
 of  Union  Accounts  (Transfer  of  Per-
 sonnel)  Act,  976  on  the  advice  of  the
 Advisory  Committees  constituted  un-
 der  Section  2(2)  of  the  Act.  The  Act
 did  not  envisage  calling  of  options
 from  staff  for  transfer  to  the  Accounts
 side,  but  the  staff  proposed  to  be
 transferred  on  the  advice  of  the  Com-
 mittees  had  an  opportunity  to  ex-
 press  their  unwillingness  against  the
 proposal  for  transfer.  Government
 had,  however,  power  to  transfer  an
 employee  in  the  public  interest  even
 in  cases  where  unwillingness  for
 transfer  was  expressed.

 (e)  The  Act,  inter  alia  provides
 that  every  transferred  officer  or  em-
 ployee  shall  be  entitled  to  be  appoint-
 ed  to  a  post  carrying  a  scale  of  pay

 ‘not  less  favourable  than  that  of  the
 post  which  he  held  immediately  be-
 fore  the  date  of  such  transfer  and  in
 the  same  capacity  (whether  substan-
 tive  or  Officiating)  in  which  he  held
 the  post  last  mentioned.  The  assu-
 rances  given  to  the  employees  are
 being  fully  kept  and  it  is  being  en-

 sured  that  their  termg  and  conditions
 of  service  and  promotiona]  avenues
 after  transfer  are  not  less  favourable
 than  those  prior  to  departmentalisa-
 tion  of  accounts.  Promotions  of  the
 transferred  employees  in  various  cate-
 gories  So  far  made  compare  favourabe
 ly  with  the  promotional  prospects  in
 their  parent  offices.

 Rates  of  Interest  on  Loans  given  by
 Reserve  Bank  to  Cooperative  Societies

 8653.  SHRI  8,  D.  SOMASUNDA-
 RAM:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  the  rates  of  interest  at  which
 loans  are  given  by  Reserve  Bank  or
 under  its  aegis  to  cooperative  socie-
 ties,  large  industries,  small  scale  in-
 dustries  and  rural  industries;

 (b)  the  interest  charged  for  collec-
 tion  from  cooperative  societies  during
 960  and  1970;

 (९)  the  interest  charged  now;  and
 (d)  whether  Government  have  a

 proposal  to  reduce  interest  on  loans
 to  cooperative  societies  as  the  burden
 falls  on  the  smal]  farmers?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M,  PATEL):  (a)  to  (०).  The
 interest  rates  charged  by  Reserve  Bank
 of  India  on  various  types  of  loans  given
 to  cooperative  societies  during  1960,
 970  and  now  are  as  under:

 These  rates  are  fixed  in  relation
 to  the  prevailing  bank  rate.

 Current During  =  During
 1  3970

 ail
 °

 Uptoend  With
 of  Feb,  effect

 978  from
 1=8-78-

 (i)  (ii)  (iii)  (iv)

 Qa)  Short-Term  Loans
 (i)  For  financing  I  agricultural  operations  2%  3%  7%  6%

 {ii)  For  marketing  crops.  2%  3%  12%,  under considera-
 tion

 (iii)  For  financing  distribution  of  chemical  ferti-  Nolimits  5%  i2°  Do.
 lisers  were  sanc-

 tioned
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 {iv)  For  weavers  socisties  ah%  3k%  A%  6%
 (९)  For  industrial  Cooperatives

 (Il)  Medium-Term  Loans

 (i)  For  approved  agcicutural  purposes

 (ii)  For  conversion  of  short-term  loans

 (iii)  For  purachase  of  shares  of  Cooperative  Pro-
 cessing  Societies

 Nolimits  3t%  n%  6% wete  sanc-
 tioned

 %  to  %  % ayo  uP
 38%  a  6%

 when  it
 increased
 to  2%

 abo,  3t%  na  6%
 %o  B.S  9%  9%

 (a)  The  Cooperative  Societies  in
 different  States  have  been  charging
 interest  ranging  from  42  per  cent  to
 i5  per  cent  on  short-term  agricultural
 loang  and  from  12  per  cent  to  35.25
 per  cent  on  medium-term  agricultural
 loans  to  the  ultimate  borrowers  viz.
 individual  farmers,  With  the  recent
 reduction  in  interest  rates  by  l  per
 cent  on  the  refinance  from  the  Reserve
 Bank  available  to  State  Cooperative
 Banks  with  effect  from  ist  March,
 978  and  with  the  abolition  of  interest:
 Tax  and  also  with  a  general  reduction
 in  the  interest  rates  on  deposits,  the
 State  Cooperative  Banks  have  been
 advised  to  revise  the  interest  rates  on
 loans  to  Cooperative  Societie  to  enure
 that  incidence  of  interet  on  loan  to  the
 ultimate  borrower  (farmer)  and  parti-
 cularly  to  the  small  farmers  ig  reduc-
 ed.  Information  in  this  regarg  is
 awaited.  Tt  is  expected  that  the  Co-
 operative  Societies  would  be  able  to
 lend  to  the  farmer  at  l]  or  42  per
 cent.

 Money  spent  on  Development  of
 Tourism  in  Jammy  and  Kashmir
 8654.  SHRI  P.  RAJAGOPAL  NAIDU:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  development  of  tourism
 made  during  1977-78  in  Jammu  and
 Kashmir:  and

 (b)  the  money  spent  on  it?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATON  (SHRI  PURUSHOT>
 TAM  KAUSHIK):  (a)  and  (b).  Am
 amount  of  Rs.  32.40  lakh  was  spent
 by  the  Central  Department  of  Tourism
 on  its  Winter  Sports  Project  as  Guk-
 marg;  and  Rs.  152,506.40  on  tourist
 publicity  material  on  places  of  inte-
 rest  in  J&K  and  on  the  advertisements
 for  a  ski  holiday  at  Gulmarg.

 Loans  granted  under  Hotel  Develop.
 ment  Loan  Scheme

 6655.  SHRI  P,  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  TURISM  AND
 CIVIL  AVIATON  be  pleased  to  state:

 (a)  whether  any  loans  were  given
 in  Andhra  Pradesh  under  Hotel  Deve-
 lopment  Loan  Scheme  during  1977-78;
 and

 (b)  if  so,  the  places  where  these
 Hotels  will  be  set  up?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  during
 the  year  1977-78  a  loan  of  Rs,  35,00
 lakhs  was  sanctioned  to  one  hotel
 project  in  Andnra  Pradesh  under  the
 Hotel  Development  Loan  Scheme  im
 addition  to  disbursement  of  instalment
 of  loan  of  Rs.  4.00  lakhs  to  another
 hotel  project  against  sanction  made
 prior  to  April  ‘1977.

 (b)  Both  these  hotels  are  being  get
 up  in  Hyderabad.
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 अमस्पति  उच्चोग  में  प्रयोग  में  भागे  बाते
 wre  |  fet  की  किसमें

 8656  श्री  धर्मत्तिह  भाई  बढेल :

 नया  बाजिल्य तथा  मागरिक  पूर्ति  और  सह-
 कारिता  मंत्री मह  बताने  की  कृपा  करेंगे  कि:

 (क)  वनस्पति  उद्योग  में  कितने  प्रतिशत
 तथा  किस-किस  किस्म  का  खाद्य  तेल  प्रयोग
 में  लाया  जाता  है;

 (ख)  क्‍या  इस  सम्बन्ध  में  भ्रपनाई
 बाई  नीति  में  बार-बार  परिवतंन  किये  जाते

 हैं  प्रथवा  वह  ज्यों  की  त्यों  रहती  है;
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 (a)  क्‍या  वनस्पति  को  कम  मूल्य  पर
 उपलब्ध  कराने  के  लिए  कोई  योजना  बनाई

 गई  है  पौर  यदि  हां, तो  उसका  ब्योरा  क्‍या

 है;  भौर

 (घ)  वनस्पति  उद्योग  में  कितने  प्रतिशत
 तथा  किस-किस  किस्म  के  भ्रायातित  तेल
 का  प्रयोग  होता  है  ?

 जाणित्य  तथा  नागरिक  पूति  ौर  लहु-
 कारिता  मंत्रालय  में  राज्य  मंत्रों  (भी  हव्य

 कुमार  गोवल)  :  (क)  शौर  (ब).  वनस्पति
 उद्योग  में  झब  प्रयोग  किये  जाने  वले  खाद्य
 तेलों  का  प्रतिशत  इस  प्रकार  है  :--

 धनस्पति  तेलों  का  नाम  तोल  के  हिसाब  से  प्रयोग  की  सीमा
 प्रतिशत  में

 झायतित  वनस्पति  तेल  (ताड़  का  तेल,  सोया-
 बौर  रेपसीड  तेल)  बीन  का  तेल  75

 देशीय--

 बिनौले  का  तेल  i5

 अप्रधान  तेल  जैसे  नाइजर  सीड  तेल

 धान  की  भूत्ती  का  तेल,  करड़ी  सीड  तेल  5

 परिष्कृत  तिल  का  तेल  5

 \977—  स्वैच्छिक  मूल्य  संयम  बरतने  की  एक  योजना
 झोग  की  बनाई  गई  है,  ताकि  वनस्पति  का  6.5

 कुल  साथ  का  78  आतशत  भाग  आयातित
 त्तेलों  से  पूरा  करने  की  नीति  है  किसी  भी
 मिलावट  का  पता  लगाने  के  लिए  5  प्रतिशत
 तिल  के  तेल  का  प्रयोग  करना  बहुत  जरूरी
 है।  दूसरै  देशी  तेलों  के  प्रयोग  के  बारे  में  समय-
 समय  पर  स्थिति  की  समीक्षा  की  जाती  है
 और  उसमें  भ्रावश्यकतानुसार  परिवर्तन  किये
 जाते  हैं  4

 (ग)  75  प्रतिशत  भझायातित  तेल

 आज्टित  करने  के  साथ-साथ  उचोग  द्वारा

 किलोग्राम  का  टीन  40 द०,  जिसमें  उत्पादण

 शुल्क  भी  शामिल  है,  के  निर्धारित  मूल्य  पर
 उपलब्ध  कराया  जा  सके  |

 Export  of  Automobile  Tyres,  Tubes
 and  Flaps

 6657.  SHRI  DHARMASINHBHAS
 PATEL:  Will  the  Minister  of  008
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  the  total  quantity  of  automodiis
 tyres,  tubes  and  flaps  exported  fi
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 ‘Te/TY  and  April  to  December  in
 1977-78  and  the  foreign  exchange earned;  and

 (b)  what  are  the  commitments  of
 the  aut«mobile  tyres,  tubes  and  flaps manufacturers  for  export?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  ARIF  BEG):  (a)  The
 total  quantity  of  automobile  tyres,
 tubes  and  flaps  exported  during  1976-
 77  and  April—December,  ‘1977-78,  and
 the  value  of  foreign  exchange  earned
 are  given  below:

 Quantity  Val
 (in  lakh  (Rs.  lakhs)

 Nos.)
 7970-77

 Tyres.  मु  Se  7665.60 Tubes  4.3  48.50
 Flaps  हि  हे  2.0  22,00

 1977-78
 (Apr.—December)  est.

 Tyres  3I95.00 Tubes  NA,  305.00
 Flaps.  NAL  I5.00

 (b)  Hn  export  commitment  of  Rs.
 25.30  crores  and  Rs,  25.00  crores  was
 fixed  for  the  years  ‘1976-77  and  i977-
 78  respectively  for  the  automobile
 tyres,  tubes  and  flaps  manufacturers.

 Facilities  at  Porbander  Airport
 8658.  SHRI  DHARAMSINHBHAI

 PATEL:  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Por-
 bandee  Chamber  of  Commerce  and
 Indusiry,  Porbander  had  submitted  a
 representation  on  315  December,  977
 demanding  provision  of  lounge,  car
 parking,  P.C.O.  Booth,  restaurant,
 sanitary,  water  cooler,  furniture,  faci-
 ities  at  Porbander  airport;

 (b)  if  so,  the  demands,  out  of  them
 accepted  and  when  and  the  demands
 not  accepted  so  far  indicating  the
 reasons  therefor;

 (c)  when  the  remaining  demands
 Will  be  accepted;  and
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 (a).  whether  Porbander  .  Chamber
 of  Commerce  and  Industry,  Porban-
 der  had  submitted  its  dermands  on  Sth
 March,  ‘1977,  8th  November,  977  and
 l6th  December,  977  and  the  action
 taken  so  far  and  proposed  to  be  takzen
 thereon  and  when?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 Yes,  Sir.

 (b)  and  (c).  All  modern  facilities
 will  be  provided  including  a  car  park
 in  the  new  terminal  building,  work
 on  which  is  proposeg  to  be  taken  up
 during  1978-79.  Meanwhile,  to  over-
 come  immediate  problems,  it  is  pro-
 posed  to  provide  additional]  passenger
 handling  areas  in  the  hanger  adjacent
 to  the  existing  terminal  building  as
 a  temporary  measure.  This  work  is
 expected  to  commence  by  June,  978
 ang  completed  within  4  months,  New
 furniture,  water  cooler,  security  bo-
 oths,  snack  bar,  toilets  ang  a  public
 cal]  office  are  proposed  to  be  provided
 in  this  temporary  structure.  It  is  also
 proposed  to  replace  the  existing  fur-
 ‘niture  in  the  old  terminal  building.

 (d)  The  Porbander  Chamber  of  Com-
 merce  and  Industry,  Porbander,  had
 been  submitting  its  demands  from
 time  to  time.  The  letters  were  ac-
 knowledged  and  the  Chamber  was  in-
 formed  of  the  action  proposed  to  be
 taken.  The  work  could  not  be  taken
 up  till  now  as  there  was  no  provisior
 for  the  work  in  the  Vth  Plan.

 नेपाल  द्वारा  रुपए  के  शझ्वमूल्यत  का  भारत
 के  साथ  व्यापार  पर  प्रभाव

 8659.  भी  शाम  सेवक  हजारी  :  क्‍या
 जिस  मंत्री  यह  बताने  की  कपा  करेंगे  किः

 (क)  नेपाल  सरकार  ने  अपने  रुपए  का

 भ्रवमूल्यन  किया  है;

 ख)  यदि  हां,  तो  तत्सम्बन्धी  व्यौर॥
 क्या  है;  शौर
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 (ग)  भारत  के  साथ  व्यापार  पर  उसका
 क्या  प्रभाव  होगा  ?

 दिस  मंत्री  (थी  एच०  एम०  पहेल)
 (क)  जी,  हां  ।

 (ख)  22  मार्च,  978  को  भारतीय
 रुपए  की  तुलना  में  नेपाली  रुपए  का  4:3
 प्रतिशत  अवमूत्यन  करके  प्रति  .00  भारतीय
 रूपयों  का  मूल्य  38  नेपाली
 रुपयों  के  स्थान  पर,  45  नेगाली  रुपए  कर
 दिया  गया  ny

 (ग)  जिस  सीमा  तक  अवपूल्यन  किया
 गया  है  वहां  तक  अब  नेपाल  को  भारत  से
 होने  वाले  निर्यात  की  लागत  पहले  से  ग्रधिक
 हो  जायेगी  और  नेपाल  से  भारत  को  होने
 वाले  आयात  की  लागत  पहले  से  कम  हो  जायेगी
 तथापि,  नेपाली  रुपए  में  किए  गए  मामूली
 अवमूल्यन  को  श्रौर  भारत-नेपाल  व्यापार  के
 सामान्य  स्वरूप  को  देखते  हुए  प्रवमूल्यन
 का  उस  व्यापार  पर  विशेष  प्रभाव
 पड़ने  की  सम्भावना  नहीं  है  ।

 Companies  Registered  by  Indians  in
 Foreign  Countries

 8660.  SHRI  KANWAR  LAL
 GUPTA:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  total  number  of  companies
 registered  by  Indians  in  foreign  coun-
 tries  giving  the  name  of  the  country
 and  the  total  number  of  companies
 registered  there;

 (b)  how  much  money  has  been  sent
 outside  the  country  to  invest  in  these
 countries;

 (९)  how  much  money  has  been
 received  in  India  from  these  compa-
 nies  during  1975,  976  and  1977;  and

 (a)  which  are  the  monopoly  houses
 which  have  invested  in  these  compa-
 nies  and  what  is  total  amount  of  each
 such  house?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE, AND  CIVIL  SUPPLIES  AND  00-

 OPERATION  (SHRI  ARIF  BEG):  (a) The  Honourable  Member  is  presum- ably  referring  to  joint  ventures  set
 up:  abroad  by  Indians.  Statement  ‘I
 giving  the  required  information  is  at-
 tached.

 (b)  Investment  by  Indian  parties in  the  joint  ventures  abroad  is  gene- rally  by  way  of  export  of  plant  and
 machinery  and  in  certain  cases  by
 capitalisation  of  know-how  fees  and cash  remittances,  The  estimated Indian  investment  in  joint  ventures
 abroad.  which  have  gone  into  produc- tion  is  approximately  Rs.  23  crores.

 (c)  On  the  basis  of  the  available
 information  furnished  by  the  parties the  amount  received  in  India,  88  Temi- ttances  from  these  joint  ventures,  is as  follows:

 Year  Rs.  in
 lakhs

 1974-75,  नि  नि  37.2
 1975-76  मु  66.5
 1976-77  TI3.0

 (d)  Statement  IT  furnishing  the
 required  information  is  attached. (Annexure  II),

 Statement  I

 "SI.  Name  of  the  country  Total
 No.  number

 of  joint
 ventures
 set  up

 1  2  3

 t.  Adghanistan  t
 2.  Canada  नि  नि  2
 3  Fifi  |
 4.  France  t
 &  Hong  Kong  a
 6.  Indonesia  नि  7
 7  In.  ww  2



 i  2  3  |  2  3

 8.  Kenya  6  16,  Thailaad  oo  .  L5
 9-  Malaysia  ४5  327...  Uganda  .  *

 10.  किम पका
 6  UAE.  a 23.  Nigeria  é

 sa,  Oman.  te  2  19.  UK.  ‘  £

 ag.  Philippines.  .  a.  USA.  5
 ax.  W.  Germany  .

 te  Singspore  ’
 Total  8 :  8g.  Sri  Lanka  .  ’  .  3

 Statement  HI

 Joint  ventures  set  up  abroad  by  Monopoly  Houses  of  India

 Sl.  Name  of  the  Indian  party  Country  Indian  equity
 No.  १०००

 «)  (2)  (3)  (4)

 he  M/s.  Birla  Jute  Mfg.  Co.  Ltd.,  Calcutta  Uganda  2,007
 a.  MJs.  Birla  Bros.  Pvt.  Ltd.,  Calcutta  .  .  Nigeria  ‘1,050,
 3.  Mis.  Birla  Bros.  Pvt.  Ltd.,  Calcutta  .  .  7  Nigeria  76
 ro  Mis.  Birla  Bros.  Pvt.  Ltd.,  Calcutta  UK.  950
 §-  Mis.  Birla  Cotton  Spg.  &  Wvg.  Mills  Ltd.,  Delhi  Malaysia  8,330
 6.  Myjs.  Berar  Oil  Industries,  Bombay  +  .  Malaysia  3,880
 g.  Mis.  The  Century  Spg.  &  Mfg.  Co.  Ltd.,  Bombay.  Indonesia  4437
 8.  Mjs.  Bharat  Commerce  and  Industries  Ltd.,  New  Delhi  Indonesia  6,274
 a  MjJs.  Birla  Bros.  Pvt.  Ltd.,  Calcutta  =  .  Thailand  ‘1,920

 105,  M/s.  Gwalior  Rayon  Silk  Mfg.  (Wvg.)  Co.  Ltd.,  Bombay  Thailand  10,000
 ह3...  M/s.  Eastern  Spg.  Mills  Ltd.,  Kadamgachchi,  West  Bengal  Philippines  2,640
 sa,  M/s.  Tungabhadra  Industries  Ltd.,  Bombay  .  .  Philippines  4०6०
 sg.  M/s.  Orient  Paper  Mills  Ltd.,  Calcutta  7  Kenya  41,008

 cy  Mis.  Kores  (India)  Ltd.,  Bombay  .  .  ७  Hong  Kong  अक
 a.  M/s.  J.G.  Glass  Industries  Ltd.,  Pune.  oo  न  Malaysia  5640
 16,  Mis.  Jagatjit  Cotton  Textiles  Mills  Ltd.,  New  Delhi  Thailand  7,500

 27.  M/s.  Tata  Oil  Mills  Ltd.,Bombay  .  .  .  .  .  Malaysia  15,986
 18.  M/s.  Tata  Engg.  &  Locomotive  Co.  Ltd.,  Bombay  .  Malaysia  4877

 19.  Mis.  Tata  Exports  Ltd.,Bombay  .  «  ©  «  ¢  Oman  800

 ao.  Mis.  Tata  Engg.  &  Locomotive  Co.  Ltd.,  Bombay  .  «  Singapore  3,79०
 Mjs.  Jay  Engg.  Works  /  by  Calcutta,  a  .  मम  १  49०
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 (४)  (a)  4g)  (4)

 aa.  M/s,  Godrej  &  Boyce  Mig.  Co.  Pvt.  Ltd.,  Bombay  Malaysia  2,938
 a8.  M/s.  Shahibag  Entrepreneur  Pvt.  Lid.,  Abmedabad  .  Indonesia  34,300,
 24.  M/s.  Shahibag  Entrepreneurs  Pvt.  Ltd.,  Abmedabad.  Mauritius  5909
 85.  M/s.  Kalindi  Investments  Pvt.  Ltd.,  Abmedabad  Kenya  goo
 a6.  M/s.  Kirloskar  Oil  Engines  Ltd.,  Poona  Philippines  784०
 an  Mjs.  Kirloskar  Electric  Co.  Ltd.,  Bangalore  Malaysia  9,59०
 28.  M/s.  Kirloskar  Oil  Engines  Ltd.,  Poona  W.  Germany  3,800
 ag.  M/s.  Raymond  Woollen  Mills  Ltd.,  Bombay  +  Kenya  6,615,
 90.  M/s.  Raymond  Woollen  Mills  Ltd.,  Bombay  Mauritius  3,920

 M/s.  Raymond  Woollen  Mills  Ltd.,  Bombay  «  Indonesia  972

 Arrears  pending  against  shop-keepers
 in  Government  Hotels  in  Delhi

 8861.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  what  is  the  total  amount  of
 arrears  pending  against  the  shop-
 keepers  in  Government  Hotels  in
 Delhi;

 (b)  the  names  of  the  firms  against
 whom  arrears  are  more  than

 Ra.  50000/-;

 (c)  since  when  this  amount  has
 been  pending  and  why  they  have  not
 been  evicted;

 (d)  give  the  names  of  such  firms
 who  have  not  been  evicted  and  who
 are  licencees  and  not  tenants;

 (e)  is  it  a  fact  that  in  many  cases
 the  rate  of  licence  has  not  been  in-
 creased  though  provided  in  the  agree-
 ment;  and

 (f)  is  it  a  fact  that  some  senior
 officers  are  mixed  up  with  them?,

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  As  on  Sist
 March,  1978,  a  total  amount  of  Rs.
 8,82,79  was  outstanding  against  the
 licenceg  of  shops  in  I.T.D.C.  hotels  in
 Delhi.

 (b)  to  (d).  The  requisite  informa-
 tion  is  furnished  below:

 Name  of  the  Licensee  Amount  Cumulative
 outstanding  outstanding Rs.  a  Commencing from

 Rikha  Florist—Hotel  Janpath  हे  है  +£,88,128  May  7968
 Rabina  Hair  Dressers—Lodhi  Hotel.  84,520  June  972
 Lodhi  Woodland—Lodhi  Hotel  नि  1,98,184,  December  3976
 Natural  Herbs  Pvt.  Led.—AshokaHotl  .  5g,  3,279,228  September  3977
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 Out  of  the  above  4  licences,  Rabina
 Hair  Dressers  have  been  evicted.
 Eviction  proceedings  are  pending  in
 the  Court  in  the  case  of  Rikha  Florist
 in  Hotel  Janpath.  In  the  case  of  the
 remaining  2  licences,  disputes  relat-
 ing  to  interpretation  of  the  licence
 agreement  have  arisen  and  the
 amounts  claimed  have  been  disputed.
 The  n.atter  is  under  examination.

 (e)  and  (f).  No,  Sir.

 Embezzlement,  Fraud  and  Misappro-
 priation  cases  above  5  lakhs

 8662.  SHRI  KANWAR  LAL  GUP-
 TA:  Will  the  Minister  of  FINANCE
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  6363  on
 5th  August,  977  regarding  embezzle-
 ment,  fraud  and  misappropriation  of
 more  than  5  lakhs  in  nationalised
 banks  and  state;

 (a)  what  was  the  total  amount  of
 embezzlement,  fraud,  misappropria-
 tion,  above  rupees  5  lakhs  during
 1974,  975  and  1976;

 (b)  the  names  of  the  parties,  whose
 cases  were  referred  to  CBI  or  Polic>
 for  inquiry;

 (९)  in  how  many  cases  the  C.3.J.
 or  police  sent  their  reports  and
 arrested  the  concerned  persons;

 (9)  the  names  of  the  persons,  wh)
 were  arrested;

 (e)  how  much  amount  was  recover-
 ed  from  these  persons;  and

 (f)  what  specific  steps  have  been
 taken  by  the  Government  to  avoid
 such  incidents?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  The  total
 amount  involveg  in  respect  of  cases
 of  embezzlement,  fraud,  misappro-
 priation  etc.,  involving  more  than  Rs.
 5  lakhs  in  each  case  reported  by  pub-
 Ne  sector  banks  to  Reserve  Bark  of
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 India  during  the  years  1974  975  and
 976  is  as  follows:

 (Rs.  in  lakhs)
 974  Rs,  17.24  lakhs
 i975  Rs.  886.707  lakhs
 976  Rs.  497.75  lakhs,

 The  total  amount  jnvoived  in.  these
 frauds  does  not  necessarily  represent
 the  amount  of  loss  to  banks.  The
 exact  amount  of  loss  will  be  known
 only  after  all  the  recovery  proceed-
 ings  are  Over.

 (b)  to  (e).  The  information  to  the
 extent  possible  will  be  collected  and
 laid  on  the  Table  of  the  House.

 (f)  All  banks  have  their  own  books
 of  instructions  indicating  the  precau-
 tions  and  safeguards  to  be  taken  for
 prevention  of  fraudg  and  they  are  con-
 stantly  kept  under  review.  In  the
 light  of  the  nature  of  failure  in  obser-
 ving  the  usual  internal  controls  in
 individual  cases  of  frauds,  Reserve
 Bank  of  India  issues  from  time  to
 time  comprehensive  instructions  to
 the  banks  indicating  the  areag  and
 nature  of  frauds  and  the  safeguards
 that  should  be  taken  for  the  preven-
 tion  of  frauds.  Government  have
 also  recently  requested  Reserve  Bank
 of  India  to  undertake  a  quick  study
 of  the  recent  fraud,  with  a  view  to
 making  more  effective  the  specific
 steps  to  be  taken  to  prevent  such
 frauds  from  taking  place.

 Malpractices  in  Fair  Price  Shops
 detected  in  Delhi

 8663.  SHRI  K.  PRADHANI:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  num.
 ber  of  cases  of  malpractices  in  far
 price  shops  have  been  detected  in
 Delhi.  In  recent  months  particularly
 the  essential  commodities  purchased  is
 found  less  in  weight;  and

 (b)  if  so,  what  action  Government
 have  taken  or  propose  to  take  in  this
 regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE



 305.  Weltten.  Answers  VAISAKHA a  7200  (SAHA)  Written  Answers  306.

 AND  ,CIVIL,  SUPPLIES  AND  :  CO.
 OPERATION  (SHRI,  KRISHNA
 KUMAR  GOYAL):  (a)  No,  Sir.

 (b)  The  weights  and  measures  used
 in  fair  price  shops,  as  also  in  other
 shops,  are  periodically  checked  by
 the  Weights  and  Measures  Enforce-
 ment  Officers  of  the  Delhi  Administra-
 tion  in  their  respective  areas  ang  if
 any  discrepency  is  observed,  suitable
 action  is  taken  under  the  Rajasthan
 Weights  and  Measures  (Enforcement)
 Act,  958  as  extended  {to  the  Union
 Territory  of  Delhi.  During  the  last
 three  months,  that  is.  from  January
 to  March,  1978,  out  of  about  68  ins-
 pections  carried  out,  only  6  cases
 were  detected  in  which  the  fair  price
 shopg  were  in  possession  of  unstamp-
 ed  weights  and  scales.  Necessary
 action  was  taken  in  such  cases  in  ac-
 cordance  with  the  provisions  of  the
 Act.  No  case  of  short  delivery  was,
 however,  detected.

 Consumers’  Problems
 8664.  SHRI  K.  PRADHANI:  Will

 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  have  an  institutional  set-up
 to  look  into  the  consumers’  problems;
 and

 (a)  whether  Government  have  de-
 policy  of  Government  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO.
 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL):  (a)  ang  (b),  Gov-
 ‘ernment  is  in  favour  of  an  institu-
 tional  set  up  to  look  after  consumer
 interests.  Government  eneourages
 ‘consumers  to  form  their  own  organisa-
 tions  in  this  behalf  and  is  also  pro-
 ‘viding  some  financial  support  to  these
 organisations.  Government  also
 favours  the  existing  voluntary  consu-
 mer  organisations  to  form  a  national
 ferderation  of  their  own  for  protect-
 ing,  fostering  and  developing  consu-
 mer  movement  in  the  country,  A

 meeting  of  some  voluntary  consumex
 organisations  was  held  on  January  27, 978  at  which  a  Steering  ‘Committee
 was  formed  to  work  out,  the  details
 of  the  structure  ang  functions  of  the
 proposed  national  federation  for  con-
 surers.

 STATEMENT  CORRECTING  ANS-
 WER  TO  UNSTARRED  QUESTION
 NO,  6028  DATED  7-4-1978  RE:  SET~-
 TING  UP  TOBACCO  AUCTION

 CENTRES
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  COMMERCE, AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  The
 following  may  be  added  at  the  end
 in  the  reply  given  to  part  (d)  of
 Unstarred  Question  No.  6028  on  7th
 April,  978:—

 “The  Government  have  also  now
 decijed  to  ask  the  State  Trading
 Corporation  to  buy  10,000  tonnes  of
 tobacco  on  Government  account over  and  above  with  the  Corpora-
 tion  proposed  to  buy  on  their  own
 account  and  risk  as  indicated  above.”

 STATEMENT  CORRECTING  ANS-
 WER  TO  UNSTARRED  QUESTION
 NO.  66  DATED  ‘TH4-1978  RE,  QUAN-
 TITY  OF  TOBACCO  PROCURED  BY
 STC

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  co-
 OPERATION  (SHRI  ARIF  BEG):  The
 following  may  be  incoporated  at  the
 end  of  the  answer  given  to  parts  (a) and  (b)  of  Unstarreg  Question  No,
 66  on  7th  April,  978:—

 “The  Government  have  also  now
 decided  to  ask  the  State  Trading Corporation  to  buy  10,000.  tonnes  of
 tobacco  on  Governmen  account  over.
 and  above  what  the  Corporation  pro-
 posed  to  buy  on  their  own  account
 and  risk  as  indicated  above.  The
 Procurement  price  for  tobacco  to  bé
 Purchased  on  Government  account
 will  depend  on  the  quality  of  tobac-
 ९०  the  ruling  market  prices  and  the
 minimum  export  prices,”
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 73.60  hrs.

 (Ma.  Depury-Spzaxzr  in  the  Chair}

 MATTERS  UNDER  RULE  877

 (i)  ReporTep  DANGER  FROM  EXPLOSIVE
 REVICE  BURIED  AT  POKHARAN  IN  l974

 AFTER  NUCLEAR  TEST

 DR.  VASANT  KUMAR  PANDIT
 (Rajgarh):  On  the  background  of  the
 controversy  of  setting  up  a  Remote
 Sensing  Nuclear  Device  on  Nanda
 Devi  on  Himalayas  and  the  Prime
 Minister's  reply  thereupon,  several
 scientists  of  the  BARC  have  sounded
 a  warning  of  greater  haztrd  and
 danger  of  explosive  device  buried  in
 974  at  Pokharan  after  the  nuclear
 test  consisting  of  7  kg.  of  plutonium
 2239,  the  secrecy  about  this  device
 and  the  dangers  erising  thereupon  and
 the  potential  nuclear  pollution  is
 eausing  concern  to  scientists  tnd
 technicians  in  the  country  and  are
 matters  of  great  public  importance.

 The  Times  of  India  gated  8th  April,
 99  New  Delhi  Edition’  has  quoted:
 “Meanwhile,  an  atomic  energy  expert
 told  PTI  about  the  plutonium  buried
 in  the  Pokharan  desert  following  the
 974  nuclear  test  is  potentially  a
 greater  hazarq  than  the  one-kg.
 plutonium  powerpack  buried  atop
 Nanda  Devi,  The  rocky  stones  under
 Pokharan,  however,  offer  better  con-
 ditions  for  containment  of  plutonium
 than  the  fragile  snow  atop  Nanda
 Devi.  But  while  the  Nanda  Devi
 powerpack,  which  uses  plutonium-238,
 4s  8  potential  hazard  for  only  a  few
 centuries,  the  plutonium-239  under
 Pokharan  i,  a  potential  hazarad  for
 about  two  hundred  thousand  years.

 In  view  of  this  it  is  clear  now  that
 Indis’s  involvement  in  the  C.LA.
 Caper-device  in  the  Himalayas  is
 without  consultation  with  the  BARC
 and  the  late  Dr.  Homi  J.  Babha  is
 not  known  to  have  given  his  consent;
 nor  was  he  consulted  at  all  on  the
 issue  of  the  nuclear  device  on  Nanda
 Devi.

 In  view  of  the  Press  criticisms,  it  is
 necessary  for  the  Government  to  take

 the  Parliament  and  the  people  of  the
 country  in  general,  into  confidence,
 with  regard  to  both  the  nuclear
 power-packs  placed  at  Nanda  Devi,
 and  Pokharan  to  regenerate  confidence-
 that  the  Government  is  taking  the
 utmost  care  of  all  the  resulting  pollu--
 tions  dangers  and  hazards,  arising
 from  such  devices,

 I  would,  therefore,  make  a  fervent
 request  to  the  Government  to  lay  on
 the  Table  of  the  House  a  White  Paper-
 on  the  entire  episode  of  nuclear:
 device,  its  history,  the  present  position
 and  the  future  safety  measures  taken
 by  the  Government  in  this  respect.
 (ii)  Reporrep  INCIDENCE  OF  ‘BRAIN

 Fever’  IN  ¢  VIRULENT  FORM  IN
 ‘TIRUNELVELI  DISTRICT  oF  TAMIL

 Napu

 SHRI  K.  T.  KOSALRAM  (Tiru-
 chendur):  Mr  Deputy-Speaker,  Sir,
 under  rule  377  I  wish  to  raise  this
 very  important  matter:—

 Sir,  there  ere  varing  reports  of  the
 incidence  of  an  unknown  fever  in  a.
 ‘virulent  form,  particularly  amongst
 children  in  Turunelveli  District  of
 Tami]  Nadu.

 It  is  reported  that  though  many
 deaths  have  taken  place  during  the
 last  three  or  four  months,  no  diagnosis
 of  the  cause  of  this  disease  has  so  far
 been  made,

 Sir,  unless  effective  steps  are  taker
 to  combat  this  disease  on  both  the
 preventive  and  remedial  fronts,  we
 will  be  losing  precious  human  lives.
 The  possibility  of  this  epidemic  taking
 a  heavier  toll  all  over  India  is  not  also
 ruled  out.

 My  request  ip  this,  The  Govern-
 ment  of  India  should  immedistely  get
 in  touch  with  the  Government  of
 Tamil  Nadu.  They  should  also  sen®
 some  experts  from  here  to  find  out
 what  kind  of  a  disease  is  this.

 Sir,  if  the  attack  is  there,  any  child
 feels  as  jf  it  in  the  death-bed,  For
 three  or  four  months  they  cannot
 move.  I  request  them  to  look  into  the
 matter  immediately,  to  take  it  up  with
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 the  Tamil  Nedu  Gevernment  and  also
 to  send  experts  from  here.

 (iti)  REroRTED  HARASSMENT  OF  TnaM2-
 emants  at  Bomsay  Armrorr  sy  In-
 MIGRATION  DEPARFMENT  OFFICERS  AND

 THEIR  AGENTS

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  Mr.  Deputy-Speaker,  Sir,  under
 Rule  377,  I  wish  to  draw  the  attention
 of  the  House  and  that  of  the  hon.
 Minister  to  the  following  matter  of
 urgent  public  importance: —

 Hundreds  of  people  are  emplaning
 to  the  Gulf  countries  every  day  to
 accept  employment  offered  to  them
 by  these  respective  States.  They  are
 reaching  the  Airports  with  the  relevant
 documents  with  the  Air  Indie  tickets.

 The  Air  India  is  expected  to  issue
 tickets  only  after  Pp  Form  is  cleared.
 Now,  the  Reserve  Bank  of  India  is
 not  expected  to  jssue  this  P’  form,
 without  verifying  every  document.
 Naturally,  the  Reserve  Bank  verifies
 the  documents  and  issues  this  7?"  Form
 after  full  satisfaction.

 Yet,  these  unfortunate  persons  are
 being  harassed,  humiliated,  nd
 rebbed  at  the  Air-ports  at  the  last
 moment  by  certain  officers  of  the  Im-
 migration  Department  and  their
 Agents.

 it  is  widely  reporteg  and  this  has
 @ome  in  important  newspapers  like
 Mathrubdhoomi,  that  a  racket  is  operat-
 ing  in  the  Bombay  Airport  to  loot  the
 pasaengets  in  collaboration  with  these
 eorrupt  officers.  These  gangs  operate
 im  a  particular  form.

 After  checking-in  at  the  Airlines
 eounter,  the  passengers  appear  before
 the  Immigration  Department  for
 verification.

 Even  though  the  Passport,  Immigra-
 tion  Card,  N.O.C.  and  other  documents
 are  with  them,  yet,  the  officers  cross-
 examine  the  passengérs  and  delay
 their  departure.  They  put  all  sorts

 Rule  877.  3I0

 og  quesions  and  harass  them,  It.
 creates  panic  among  the  passengers:
 and  they  become  helpless.  The  im--
 migration  officials  try  to  find  out  even
 small  errors  and  hang  on  them  ०
 harass  them.  At  this  moment,  some
 agents  will  appear  and  put  some
 words  in  the  ears  of  the  passengers,
 and  offer  to  settle  it,  The  panic-
 stricken  passenger  is  ready  to  settle
 it  at  any  cost.  The  whole  issue  will
 be  settled  after  the  intervention  of
 the  agents  whom  the  passenger  paid
 well,

 This  last  minute  harassment  by  the
 Immigration  Department  ig  creating  a.
 problem  for  Air  India  as  they  have  to
 suffer  heavy  losses  due  to  the  cancella-
 tion  of  definite  bookings,  So,  it  is
 necessary  that  the  tickets  should  be
 issued  only  after  proper  verification.

 The  Immigration  Department  also
 evoked  certain  unwanted  restrictions
 on  the  employees  going  to  Muscat.
 These  restrictions  are  primarily  on  the
 basis  of  salary  and  endorsements  on
 the  Passport.  At  the  time  many  peo-
 ple  are  being  smuggled  out  by  paying
 heavy  amount  to  certain  gangsters
 operating  in  Bombay.  As  a  whole,  the
 introduction  of  new  rules  of  immi-
 grants  and  restrictions  imposed  on
 them  have  helped  increase  in  this
 corrupt  practice  in  the  Department,  It
 creates  more  hardships  to  the  poor
 people  who  are  seeking  employment
 abroad.

 So,  it  is  necessary  that  Government
 must  take  a  serious  view  of  this  cor-
 rupt  practice  prevailing  in  the  Immi-
 gration  Department  and  the  big  rackets
 operating  to  loot  the  passengers  at  the
 airports.  It  is  also  necessary  to  relax
 the  new  rules  imposed  on  the  immi-
 grants  to  Muscat.

 May  I  appeal  to  the  Government  to
 make  a  complete  overall  review  of  the
 rules  framed  to  control  the  immigrants
 going  abroad  and  accepting  jobs  and
 make  {t  more  accessible  for  the  poor
 people  who  are  not  able  to  find  way
 to  make  both  ends  meet?
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 (iv)  Reporren.  .DIsREGARD  SHOWN  TO
 MEMBERS  OF  PARLIMENT  IN  NATIONAL
 Firm  Awarp  FUNCTION  HELD  oF  27-4-78

 SHRI  N.  SREEKANTAN  NAIR.
 (Quilon)  Sir,  under  Rule  377,  I  wish
 to  raise  the  question  of  disregard
 tantamoulting  to  insult,  shown  to
 Members  of  Parliament  in  yesterday’s
 National  Film  Awards  function  con-
 ducted  by  the  Information  and  Broad-
 casting  Ministry.  Members  of  Parlia-
 ment  were  relegated  to  isolated
 corners  on  wooden’  benches  without
 support,  while  the  officers  of  Informa-
 tion  and  Boardcasting  Ministry  and
 all  sort  of  visitors  were  accommodat-
 ed  in  Central  Block.

 Iw  the  very  first  Parliament  of  India
 there  was  such  an  incident  in  connec-
 tion  with  Air  Force  Day  conducted  by
 the  Ministry  of  Defence.  Then  the
 M.Ps.  complained  about  relegating
 their  seats  behing  ICS  and  IAS
 Officers.  The  then  Hon’ble  Speaker,
 Shri  Mavalankar,  had  directed  all
 Ministries  that  in  public  functions,
 they  should  allot  a  portion  in  front
 seats  exclusively  for  M.Ps.  May  TI
 request  you,  Mr.  Deputhy  Speaker,
 Sir,  to  issue  such  a  directive  to  all
 Ministries  and  Ministers  to  protect
 the  dignity  of  M.Ps,  in  such  functions?

 MR.  DEPUTY-SPEAKTR:  Just  a
 minute,  Mr.  Bhattacharya.  J  think
 the  Minister  wants  to  respond  to  Shri

 “Nair.

 THE  MINISTER  OF  INFRMATION
 AND  BROADCASTING  (SHRI  L,  K.
 ADVANI):  Sir,  I  have  got  the  noice
 just  now.  I  would  like  to  assure  the
 ‘House  that  there  is  no  question  of
 anyone  showing  disregard  to  Members
 of  Parliament  and,  if  at  any  time.
 such  lapse  is  commiited,  whoever  is
 ‘responsible  for  it,  would  be  pulled  up.

 In  this  particular  case,  I  would  like
 ‘to  make  the  situation  clear  because
 the  venue  was  shifted  to  the  Talkatora
 Garden  indoor  stadium  this  time.
 Earlier  it  used  to  be  held  in  Vigyan
 Bhavan  in  order  to  accommodate
 more  visitors  and  more  M.Ps.  because

 ‘that  has  a  large  spacious  place.  This

 time,  the.  venue  was  shifted  and
 therefore,  the  entire  seating.  arrange-
 ment  was  with  wooden  planks  in  the
 rows  and  in  the  pitch,  in  the  central
 pitch  itself  to  which  a  reference  has
 been  made.  Accommodation  was  pro-
 videg  only  to  the  award  winners,  to
 the  Central  Ministers  (Interruptions),
 to  judges  of  the  Supreme  Court  and
 the  High  Court  and  such,  according
 to  protocol,  of  those  including  some
 diplomats  also,  (Interruptions)  all  the
 officials  of  the  Government  of  India
 including  the  ministry  officials,  They
 were  given  the  accommodation  in  the
 space,  Therefore,  a  large  number
 of  them,  you  may  have  noticed,  were
 vacant  in  the  pitch.  A  large  number,
 particularly,  of  those  who  had  given
 their  consent  that  they  would  be
 coming  had  not  come.  Even  then,
 there  may  have  been  lapses  ang  if
 any  specific  Japse  has  been  committed,
 I  would,  certainly  pull  up  the  person
 concerned.  But,  so  far  as  the  accom-
 modation  allotment  is  concerned,  the
 allotment  was  made  on  the  basis  on
 which  I  have  shown,  Even  so,  I
 regret,  I  am  sorry,  for  the  incon-
 venience  that  has  been  caused  to  the
 Members  of  Parliament  and,  prima
 facie  I  would  think  that  the  shifting
 of  the  venue  itself  was  a  mistake  and
 we  should  revert  to  the  original
 Vigyan  Bhavan  Auditorium.

 (Interruptions)
 i3  hrs,

 MR.  DEPUTY-SPEAKER:  There
 cannot  be  a  discussion  on  a  matter
 raised  under  Rule  377.

 SHRI  VASANT  SATHE  (Akola):
 Members  of  Parliament  were  treated
 absolutely  shabbily.

 SHRI  RAM  DHAN  (Lalganj):  Sir,
 I  rise  on  a  ponit  of  order.

 MR,  DEPUTY-SPEAKER:
 cannot  be  any  point  of  order.

 att  राम  धन  :  मेरा  एक  व्यवस्था  का
 प्रश्न  है  1  जो  भी  श्रव्यवस्था  हुई  जिस  का  मंत्री

 महोदय  ने  जवाब  दिया  है,  उसके  बारे  में  मैं
 उनसे  एक  बात  पूछना  चाहता  हूं  ।  क्‍या  सैंट्रल

 There
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 हाल  में  एक्स-एम  पीर्ज  के  एमरजेंसी  में  सारे
 पासिस  बर्द  कर  दिए  गए  थे  ?  झगर हां,  तो
 किस  ने  बन्द  किए  थे  ?

 MR.  DEPUTY-SPEAKER:  It  has
 nothing  to  do  with  this.  It  is  not  a
 point  of  order.

 (Interruptions)

 (v)  REPORTED  NON-ACCEPTANCE  OF  THE
 RECOMMENDATIONS  OF  THE  WAGE  BOARDS
 FOR  JOURNALIST  AND  NON=JOURNALIST

 EMPLOYEES  BY  THE  EMPLOYERS
 SHRI  DINEN  BHATTACHARYA

 (Serampore):  Sir,  under  Rule  377  I
 want  to  raise  a  matter  of  urgent  public
 importance.  The  concerned  Minister
 is  here.  He  should  hear  me.

 The  Governmentof  India  appointed
 two  statutory  wage  boards  one  for
 working  journalists  and  another  for
 non-journalist  employees  in  1975.
 The  wage-boads  functioned  till  the
 end  of  977  and  recommended  interim
 relief  for  journalists  as  wel)  as  for  the
 non-journalists.  The  majority  of
 employers  have  not  yet  implemented
 this  interim  relief  even  the  Govern-
 ment  has  accepted  it  and  made  it
 statutorily  binding.  Some  of  the
 employers  have  gone  to  the  High
 Court  challening  the  validity  of  the
 Government  order.  At  the  end  of  977
 the  employers  organisations  IENS
 (Indian  and  Eastern  Newspaper
 Society)  ILNA  (Indian  Language
 Newspapers  Assoriation)  withdrew
 their  representatives  from  wage-board
 by  putting  forward  a  plea  that  the
 ‘Independent’  members  of  the  Wage-
 boards  are  not  ‘independent’  but  pro-
 labour.  Since  fhe  withdrawal  of
 employers  nominese  from  the  wage-
 boards,  the  work  of  the  wage-boards
 has  stopped  and  no  meetings  are  held
 ang  the  Chairman  of  the  wage-board
 is  a  waiting  instructions  from  the  Gov-
 ernment  of  India.  The  employees  in
 news-paper  industry  (about  40,000)
 are  gretly  agitated  over  this  develop-
 Ment  and  jast  month  they  held  a
 ‘convention  in  Calcutta.  At  this  con-
 vention  all  the  four  organisations;  All
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 India  Newspapers  Employees  Federa-
 tion,  Indian  Federation  of  Working
 Jolrnalists  and  PTI  and  UNI
 Employees  Federation  came  ‘ogether
 and  formed  a  National  Confederation
 of  Newspaper  Employees  Organisa-
 tions.  Thig  convention  has  given  a  call
 for  all-India  strike  of  newspaper
 employees  if  the  Government  does  not
 toke  any  action  in  the  mater.  The
 Labour  Ministry  called  two  triparti-
 tate  meetings.  The  Labour  Minister
 suggested  bipartite  talks,  The
 employees  were  prepared  for  such
 discussions  but  employers  refused  to
 cooperate.  In  this  situation,  the  Gov-
 ernment  must  direct  the  wage-board
 to  proceed  with  its  work  despite  the
 employers  boycott,

 3.05  hrs.

 PAPERS  LAID  ON  THE  TABLE

 ANNUUAL  REPORT  ETC.  OF  ELECTRONICS
 TRADE  AND  TECHNOLOGY  DEVELOPMENT
 Corporation  Lrv.,  New  DELHT  FOR

 1976-77

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  On
 behalf  of  Shri  Morarji  R.  DESAI,  I
 beg  to  lay  on  the  Table  a  copy  each
 of  the  following  papers  (Hindi  and
 English  versions)  under  sub-section
 (I)  of  section  69A  of  the  Companies
 Act,  956:—

 qd)  Annual  Report  of  the  Elec-
 tronics,  Trade  and  Technolagy
 Development  Corporation  Limited,
 New  Delhi  for  the  year  1976-77
 along  with  the  Audited  Accounts
 and  the  comments  of  the  Comptroller
 and  Auditor  General  thereon.

 (2)  A  statement  explaining  that
 Government  are  in  agreement  with
 the  above  Report  and  therefore  no
 separate  Review  on  the  working  of
 the  Corporation  is  being  i#id.

 [Placed  in  Library.  See  No.  LT-
 2198/77),
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 STATEMENT  ON  ACTION  TAKEN  OR  PRO-
 POSED  TO  BE  TAKEN  ON  CONVENTIONS

 SHRI  RAVINDRA  VARMA:  I  beg
 to  lay  on  the  Table  a  statement
 ‘(Hindi  and  English  versions)  on  the
 ‘action  taken  or  proposed  to  be  taken
 ‘on  the  Conventions  and  Recommenda-
 ‘tions  adopted  at  the  Sixty-Second
 (Maritime)  Session  of  the  Interna-
 tional  Labour  Conference  held  at
 ‘Geneva  in  October,  1976.  [Placed  in
 Library.  See  No.  LT-299/77].
 Report  oN  AND  AupITED  ACCOUNTS  OF
 Depostr  INSURANCE  CORPORATION,

 Bompay,  ENDING  31-12-1977
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  ]  beg  to  lay

 ‘on  the  Table  a  copy  of  the  Report
 (Hindi  and  English  versions)  on  the
 working  of  the  Deposit  Insurance

 ‘Corporation  Bombay,  for  the  year
 endeq  the  $lst  December,  ‘1977,  along
 with  the  Auditeg  Accounts  under  sub-
 section  (2)  of  section  32  of  the  Deposit
 Insurance  Corporation  Act,  f6l.
 [Placed  in  Library.  See  No.  LT-2200/

 78).  "

 Report  ON  AND  ANNUAL  REPORT  OF
 HAanpicrarrs  AND  HANDLOOMS  EXPorTs
 CorporsTION  OF  INDIA  LD.  AND

 -CENTRAL  COTTAGE  INDUSTRIES  CORPORA-
 TIUN  oF  INDIA  FoR  ‘1976-77

 THE  MINISTER  OF  STATE  IN  THE
 “MINISTRY  OF  COMMERCE  AND
 ‘CIVIL  SUPPLIES  AND  COOPERA-
 ‘TION  (SHRI  ARIF  BEG):  I  beg  te
 ‘lay  on  the  Table:—

 (l)  A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub-section  a  of  section
 ®l9A  of  the  Companies  Act,  956:—

 (i)  Review  by  the  Government
 on  the  working  of  the  Handicrafts
 and  Handlooms  Exports  Corpora-
 tion  of  India  Limited,  New  Delhi,
 ‘and  of  its  subsidiary,  the  Centrai
 Cottage  Industries  Corporation  of
 India  Limited  for  the  year  1976.77,

 di)  Annual  Report  of  the
 Handicrafts  and  Handlooms  Mx-
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 ports  Corporation  of  India,  Limit-
 ed,  New  Delhi  and  of  its  sub-
 sidiary,  the  Central  Cottage  In-
 dustries  Corporation  of  India
 Limited,  for  the  year  ‘1976-77
 along  with  the  Audited  Accounts
 ang  the  comments  of  the  Com-
 ptroller  and  Auditor  General
 thereon.
 [Placed  in  Library.  See  No,  ह.
 2201/78).

 Certiriep  ACCOUNTS  OF  AND  AUDIT
 Report  on  CARDAMOM  BOARD

 SHRI  ARIF  BEG:  I  beg  to  lay:
 A  copy  of  the  Certified  Accounts

 (Hindi  and  English  —_  versions)
 of  the  Cardamon  Board  Cochin,  for
 the  year  1976-77  and  the  Audited
 Report  thereon,  under  sub-section
 (4)  of  section  9  of  the  Cardamon
 Act,  1965.  [Placed  in  Library.  See
 No.  LT-2202/78).

 NOTIFICATIONS  UNDER  GENERAL  Te
 SURANCE  Business  (NATIONALISATION)
 40९०,  Insurance  Acr  AND  CusToms

 Acr

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  I  beg  to  lay
 on  the  Table:

 qd)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sections  77  of  the
 General  Insurance  Business
 (Nationalisation)  Act,  972:—

 (i)  The  General  Insurance
 (Rationalisation  and  Revision  of
 Pay  Scales  and  other  Conditions
 of  Service  of  Supervfisory,  Cleri-
 cal  and  subordinate  Staff)  Amend-
 ment  Scheme,  1978,  published  in
 Notification  No.  S.O.  046  in
 Gazette  of  India  dated  the  5th
 April  ‘1978,

 (ii)  The  GeneraY  Insurance
 (Retionalisation  of  Pay  Scales  and
 Other  Conditions  of  Service  of
 Officers)  “Amendment  Scheme,
 1978,  published  in  Notification  Na,
 9.0.  047  in  Gazette  of  India
 Gated  the  i8th  April,  1978,
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 (iii)  The  General  Insurance
 (Rationalisation  of  Pay  Scales
 and  Other  Conditions  of  Service  of
 Development  Staff)  Amendment
 Scheme,  1978,  published  in  Noti-
 fication  No.  ‘8.0.  048  in  Gazette
 of  India  dated  the  l5th  April,
 1978,  \

 (iv)  The  General  Insurance  (Ra-
 tionalisation  and  Revision  of  Pay
 (Scales  and  other  Conditions  of
 Service  of  Supervisory  Clerical
 and  Subordinate  Staff)  Amend-
 ment  Scheme,  1978,  published  in

 ‘Notification  No.  S.O.  049  in
 Gazette  of  India  dated  the  i5th
 April,  ‘1978,

 (v)  The  General  Insurance
 (Termination,  Superannuation  and
 Retirement  of  Officers  and  Deve-
 lopment  Staff)  Amendment
 Scheme,  1978,  published  in  Noti-
 fication  No.  8.0.  050  in  Gazette
 of  India  dated  the  l5th  April,
 1978,

 {Placed  in  Library.  See  No.  LT-
 2203/78).  it

 (2)  A  copy  of  the  Insurance
 (Amendment)  Rules,  ‘1978,  (Hindi
 and  English  versions)  published  in
 Notification  No.  8.0,  984  in  Gazette
 of  India  dated  the  8th  April,  978
 under  sub-section  (3)  of  section  4
 of  the  Insurance  Act,  1938.  [Placed
 an  Library.  See  No.  LT-2204/78).

 (3)  A  copy  of  Notification  No.
 'G.S.R.  504  (Hindi  and  English  ver-
 ‘sions)  published  in  Gazette  of  India
 dated  the  5th  April,  1978,  under
 section  359  of  the  Customs,  Act,
 3962  together  with  an  explanatory
 memorandum.  [Placed  in  Library.
 See  No,  LY-2205/78}.

 (4)  (i)  A  copy  of  the  Final  Re-
 wort  (Part  II)  of  the  Indirect  Taxa-
 tion  Enquiry  Committee  (January,
 3978)
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 (४)  A  explanatory  note  (Hindi
 and  English  versions)  giving  rea-
 sons  for  not  laying  simultaneously
 the  Hindi  versions  of  the  above
 Report.  [Placed  in  Library.  See
 No.  LT-2206/78}.

 NOTIFICATION  UNDER  CENTRAL  Exciss
 RuLes

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  I  beg
 to  lay  on  the  Table  a  copy  of  Notifi-
 cation  No.  08/78-CE  (Hindi  and  En-
 glish  versions)  published  in  Gazette
 of  India  dated  the  28th  April,  ‘1978,
 issued  under  the  Central  Excise  Rules,
 944  together  with  an  explanatory
 memorandum.  [Placed  in  Library.
 See  No,  2206A/78).

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Mr.  Deputy-Spea-
 ker,  Sir,  I  have  written  to  the  Spea-
 ker  in  regard  to  the  explanatory  note
 that  should  be  circulated  earlier.  I
 would  like  to  draw  your  attention  to
 item  No.  7  (4)  (ii)  of  today's  agenda.
 The  other  day  the  hon.  Speaker  in
 his  wisdom  had  given  a  clear  direc-
 tion  that  explanatory  note  should  be
 circulated  earlier  so  that  we  can  g0
 through  it  and  draw  our  own  con-
 clusion.  He  had  given  a  clear  direc-
 tion  in  this  regard.  But  again  the
 game  thing  is  happening.

 MR.  DEPUTY-SPEAKER:  The
 matter  is  now  being  examined  by  the
 Committee  on  Papers  Laid  on  the
 Table.

 SHRI  JYOTIRMOY  BOSU:  I  am
 referring  to  the  direction  given  by
 the  Speaker.

 MR.  DEPUTY-SPEAKER:  Even
 so,  he  has  referred  it  to  the  Committee.
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 13.10  hrs,
 COMMITTEE  ON  THE  WELFARE
 OF  SCHEDULED  CASTES  AND

 SCHEDULED  TRIBES
 MINUTES

 SHRI  RAM  DHAN  (Lalganj):  I  beg
 to  lay  on  the  Table  a  copy  each  of
 the  Minutes  of  the  First  to  Thirty-
 seventh  Sittings  of  the  Committee  on
 the  Welfare  of  Scheduled  Castes  and
 Scheduled  Tribes.

 3.4  hrs,

 MESSAGES  FROM  RAJYA  SABHA
 SECRETARY:  Sir,  I  have  to  report

 the  following  messages  received  from
 the  Secretary-General  of  Rajya
 Sabha:

 (i)  ‘In  accordance  with  the  pro-
 visions  of  rule  5  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  the  Rajya  Sabha,  I  am  directed
 to  inform  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting  held  on
 the  26th  April,  1978,  agreed  to  the
 following  amendments  made  by  the
 Lok  Sabha  at  its  sitting  held  on
 the  23rd  March,  ‘1978,  in  the  Port
 Laws  (Amendment)  Bill,  977:—

 Enacting  Formula
 l,  That  at  page  l,  line  ,—

 for  “Twenty-eighth”
 substitute  “Twenty-ninth”

 Clause  4
 2.  That  at  page  l,  line  3,—

 for  “1977”  substitute  1978"
 (ii)  ‘In  accordance  with  the  pro-

 visions  of  rule  27  of  the  Rules  of
 Procedure  ang  Conduct  of  Bunsi-
 ness  in  the  Rajya  Sabha,  I  am
 directed  to  inform  the  Lok  Sabha
 that  the  Rajya  Sabha,  at  its  sitting
 held  on  the  26th  April,  ‘1978,  agreed
 without  any  amendment  to  the  Pub-
 lic  Sector  Iron  and  Steel  Companies
 (Restructuring)  and  Miscellaneous
 Provisions  Bill,  1978,  which  was
 passed  by  the  Lok  Sabha  at  its

 sitting  held  on  the  28rd  March,
 978  a

 (33.I3  hrs,
 PUBLIC  ACCOUNTS  COMMITTEE

 SEVENTY-NINTH,  EIGHTIETH  AND  EIGHTY-
 SECOND  REPORTS

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  I  beg  to  present

 the  following  Reports  of  the  Public
 Accounts  Committee:

 qa  Seventy-ninth  Report  on
 paragrapgh  6  of  the  Report  of  the
 Comptroller  and  Auditor  General  of
 India  for  the  year  ‘1975-76,  Union
 Government  (Civil),  Revenue  Re-
 ceipts,  Volume  II,  Direct  Taxes,
 relating  to  Arrears  of  Tax  Demand.

 (2)  Eightieth  Report  on  para-
 graphs  48,  90,  and  94  of  the  Report
 of  the  Comptroller  and  Auditor:
 General  of  India  for  the  year
 1975-76,  Union  Government  (Civil)
 Revenue  Receipts,  Volume-],  In-
 direct  Taxes  relating  to  Union  Ex-.
 cise  Duties.

 (8)  Eighty-second  Report  on  Re-
 view  of  Guidelines  for  972-73—
 Crash  Scheme  for  Rural  Employ-
 ment.

 ESTIMATES  COMMITTEE
 TWENTIETH  REPORT  AND  MINUTES

 SHRI  SATYENDRA  NARAYAN
 SINHA  (Aurangabad):  J  beg  to  pre-
 sent  the  following  Report  and  Minu-.
 tes  of  the  Estimates  Committee: —

 (l)  Twentieth  Report  on  the
 Ministry  of  Agriculture  and  Irriga-
 tion  (Department  of  Rural  Develop-
 ment)—Survey  of  Unemployment
 in  Rural  Sector.

 (2)  Minutes  of  sittings  of  the
 Committee  relating  to  the  above
 Report.

 (3)  Minutes  of  sittings  of  the
 Committee  relating  to  procedurak
 and  general  matters,

 TT ereeamemeell



 ng  aR  Ath  aha!  He  aby  says  iste  npg  at  eet

 32  Petition  presented  .VAISAKHA  8,  900  (SAKA)  Finance  Bill,  978  323
 38.5  ara
 COMMITTEE  ON  PUBLIC  UNDER-

 TAKINGS
 ELEVENTH  REPORT  AND  MINUTES

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mand  Harbour):  I  beg  to  present
 the  following  Report  and  Minutes  of
 the  Committee  on  Public  Under-
 taking:

 (l)  Eleventh  Report  on  Extra-
 vagant  Expenditure  on  Guest
 Houses.  maintained  by  Public
 Undertaking.

 (2)  Minutes  of  the  sitting  of  the
 Committee  relating  to  the  above
 Report.

 COMMITTEE  ON  THE  WELFARE
 OF  SCHEDULED  CASTES  AND

 SCHEDULES  TRIBES
 TWENTY-SECOND  REPORT

 SHRI  RAM  DHAN  (Lalganj):  I
 beg  to  present  the  Twenty-second
 Report  (English  and  Hindi  versions)
 of  the  Committee  on  the  Welfare  of
 Scheduled  Castes  and  Scheduled  Tri-
 bes  on  the  Ministry  of  Agriculture
 and  Irrigation  (Department  of  Food)-
 Reservations  for,  and  employment  of,
 Scheduled  Castes  and  Scheduled  Tri-
 bes  in  the  Food  Corporation  of  India.

 PETITION  RE.  DEMANDS  OF
 MADHYAMIK  SHIKSHAK  SANGH

 DR.  VASANT  KUMAR  PANDIT
 (Rajgarh):  I  beg  to  present  a  peti-
 tion  signed  by  Shri  S.  Martyn  and
 others  regarding  demands  of  Madhya-
 mik  Shikshak  Sangh.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  It  is  a  question  of
 exceptional  importance;  this  was  not
 the  first  time  it  had  happened.  When
 there  is  a  nationel  award,  there
 should  not  be  mismanagement.....
 3805  LS—i.

 MR.  DEPUTY-SPEAKER:  I  am
 sorry  I  cannot  permit  that  matter  to
 be  raised.  You  should  not  treat  the
 House  like  this.

 SHRI  KANWAR  LAL  GUPTA:
 You  should  ask  the  Minister  to  make
 a  statement.

 MR.  DEPUTY-SPEAKER:  I  am
 sorry;  I  will  not  allow  you  to  say
 those  things  because  the  matter  was
 referred  under  377  by  the  Member
 and  that  is  the  end  of  it.

 3.48  hrs.

 FINANCE  BILL,  978—Contd.

 MR,  DEPUTY-SPEAKER:  The
 House  will  now  take  up  further  con.
 sideration  of  the  following  motion
 moved  by  Shri  H.  M.  Patel  on  the
 27th  April,  1978,  namely: —

 “That  the  Bill  to  give  effect  to
 the  financial  proposals  of  the  Cen-
 tral  Government  for  the  financial
 year  ‘1978-79,  be  taken  into  consi-
 deration.”

 श्री  राम  नरेश  कुशवाहा  (सलेमपुर)  :
 उपाध्यक्ष  महोदय,  जातिवाद  की  बहुत
 बातें  की  गई  हैं,  लेकिन  मै  कहना  चाहता  हूं
 कि  जातिवाद  अब  है  कहां  2  जातिवाद
 तो  केवल  श्ब  चुनाथ  में  ही  रह  गया  है।
 बेटी  का  सम्बन्ध  तो  गरीब  शौर  |  भ्रमीर
 का  रह  नहीं  गया  है  1  जब  गरीब  आदमी
 अपनी  ही  जाति  के  किसी  धनी  आदमी  के

 यहां  भ्रपनी  लड़की  देने  के  लिये  जाता  हैं,
 लड़की  भी  वह  जिस  पर  प्रगर  कोई  उंगली
 उठा  दे  तोकत्ल  तक  हो  सकता  हैँ,  जब  बह
 आदमी  अपनी  इज्जत  देने  के  लिये  धनी  के  पास
 जाता  हैँ  तो  धह  धनी  प्रादमी  उसे  प्रपने  दरवाजे
 पर  नहीं  बैठने  देता  ।  उस  समय  उसकी
 जाति  तैसा  हैं,

 ्
 नहीं  है,  चाहे  ब्राह्मण  हो,

 क्षत्रिय  हो,  ें  हो  या  भंगी  हो,  कोई  भी

 हो।
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 प्री  राम  नरेश  कुशवाहा]
 झन  जाति  का  नाम  केवल  चुनाव  में

 लिया  जाता  है  शौर  जा

 क
 वैवकूफ  बनाकर

 अपना  स्वार्थ  सिद्ध  किया|जिता  है।  मैं  श्राप  से
 यह  कहना  चाहता  हूं  कि  जातिवाद  की  जो
 लड़ाई  चल  रही  है,  यह  बिल्कुल  बन्द  होनी

 चाहिये  |

 मैं  श्रापसे  यह  कहना  चाहता  हूं  कि  कानून
 का  कोई  ब्य  नहीं  है,  कानून|  उसके  मन  के
 मुताबिक  श्रर्थ  देता  है  जो  उसको  लागू  करता
 हैं।  प्राज  तक  अत्याचार  करने  वाले  लोग  ही
 90  परसेंट  हैं  जो  कानून  का  अर्थ  लगाते  हैं  t

 में  आपको  मिसाल  देना  चाहता  हूं  कि
 गुट का  लड़का  अगर  किसी  को  हो”  कह

 किसी  बड़े  झादमी  को  तो  चह  बदतमीज
 कहा  जायेगा  और  प्रगर  धनी  भ्रादभी  का,
 बड़े  झादमी  का,  लड़का  किसी  को  'रे'  कह
 दे  तो  चह  शिष्ट  माना  ज।येगा|।  यह  शिष्टाचार
 शौर  बदतमीजी  का  जो  फर्क  है  यह  मनहीन
 श्रौर  धनहीन  का  फर्क  है।  केवल  धनहीन
 ही  इस  देश  में  नहीं  हैं,  मनहीन  भी  हैं  और
 मनहीन  लोगों,की  बातें  सब  सुनते  हैं  7  जो

 Oo  मनहीन  नहीं  है|  ऊंचे  मन  के  लोग  हैं  तो  जायज
 a  बात  भी  जन  लोगों  की  नाजायज  हो  जाती

 है  7  इसलिये  आप  गरीब  लोगों  को  झ्रारक्षण
 देकर  गद्दी  पर,  कुर्सी  पर  बिठाइयां  “भी  उनका
 कल्याण  होगा  ताकि  कानून  भी  उनके  मन
 केमुताबिक  श्र  दे  । कहा  जाता  है  कि  योग्यता
 नहीं  हैं,  कुर्सी  से  भी  योग्यता  श्राती  है  भ्रौर
 योग्यता  से  भी  कुर्सी  भ्र।ती  है।  पानी  में  उतरे
 बिना  झाप  तैरना  नहीं  सीख  सकते,  सड़क
 पर  तैरना  नहीं  सीख  सकते  ।  तैरने  के/  लिये
 झापको  पाती  में  उतरना  पड़ेगा।  इसी  तरह
 से  अगर  गरीब  शौर  पिछड़े  वर्ग  के  लोगों
 को  सक्षम  बनाना  हैं  किसी  काम  के  लिये  तो
 उन्हें  कुर्सी  देनी  पड़ेगी  ।

 मैं  कहना  चाहता  हूं  कि  इसी  संदर्भ  में

 श्राप  प्रभनो  जौकरशाही  को  भी  देखिये,  पता
 खगाइये  कि  नौकरणाही  श्रापके  प्रति  कितनी
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 वफादार  है  प्रौर  दूसरों  के  प्रति  कितनी
 वफादार  है  |  इसकी  एक  ही  मिसाल  देखिये,
 सखी०्बी०भराई०  ने

 पूग
 धान  मंत्री  के

 मामले  में  जांच  की,  उन्हें  [गिरफ्तार  किया,
 छोड़ा,  क्‍या  क्या  किया,  मैं  उसमें  जाना  नहीं
 चाहता,  लेकिन

 मन  कांचे  नाचे  बुधा,  सांचे  रांचे  राम
 यह  कांचे  मन  से  काम  करते  है,  इसलिये
 कोई  काम  सफल  नहीं  होता  ।  हरिजनों  का
 मामला  उठाया  जाता  है,  इसके  बारे  में  क्‍या
 कहूँ  ।  गरीब  गाय  को,  अैतरेंगी'  पार  करने
 के  लिये  साधन  बनाया  जाता  हैं  ।  गाय
 बेचारी  कांपती  रहती  है,  जाड़े  में  मरती
 रहती  है,  लेकिन  मां  के  स्नान  में  दक्षिणा  लेने
 के  लिये  लाते  हैं  बछिया  पकड़  कर  गोदान
 कराते  हैं।  लोग  पैसा  बसूलते  हैं!  और  बछिया
 बेचारी  मर  जाती  है  ।  ठीक  वही  हालत
 हरिजनों  के  मसले  में  हैं  ।  मैं  कहना  चाहता

 हूं  कि  चुनाव  की  बेतरणी  पार  करने  के  लिये
 हरिजनों  की  पूंछ  पकड़  कर  लोग  हल्ला  कर
 रहे  हैं।  मैं  श्राप  से कहना  चाहता  हूँ  कि  रोज
 हरिजन  चिल्ला  कर  के  हरिजन  जौर  स्वण  में
 नफरत  फैलायी  जा  रही  है,  हरिजन  और
 बैकवर्ड  क्लासेज  में  नफरत  फैलायी  जा  रही
 है  ।  जितना  ही  श्राप  चिल्लाते  हैं  उतना  ही
 नफरत  और  बिलगांव  पैदा  होता  हैं  1  ये

 कौन  लोग  है  जो  चिल्लाते  हैं  ?  वही  लोग  हैं  t
 बनारस  में  क्या  हुभा ?  पता  नहीं  जगजीवन
 बाबू  के  साथ  कितनी  बार  सम्पूर्णानन्द  जीभौर
 पंडित  कमला  पति  लिपाढी  खाए  होंगे,  जब
 तक  उनके  साथ  थे  वह  जगजीवन  बाबू  थे;
 बाबूजी|थे  झौर  जब  हमारे  साथ  हो  गए  तो
 इतने  भ्रपवित्र  हो  गए  कि  सम्पूर्णानन्‍द  की
 पत्थर  की  मूर्ति  भी  अ्रपवित्न  हो  गई  ?  मैं
 नम्रता  के  साथ  उन  लोगों  से  कहना

 छ

 हता
 हूं  कि  झमन  सम्पूर्णानंद  की  पत्थर  की
 इतनी  श्रपथित्न  हो  सकती  हैं  जगजीवन  बाबू
 के  छूने  से  तो  पंडित  जी  पता  नहीं  कितनी
 बार  उन  के  साथ  खाए  हैं,  उन  का  हाड़  हाड
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 प्पषित्र  हो  चुका  हैं  प्रौर  प्रगर  पत्थर  की

 मूर्ति  को  गंगा  जल  से[धोने  कौ  जरूरत
 पड़ती  है  तो  भादमी  का  हाड़  हाड़  शौर  नस  नस
 पचित्र  करने  के  लिए  गंगाजल  में  डूबा  देना
 श्च्छा  है  ताकि  उस  का  सारा  शरीर  पणिल
 हो  गम  बही  लोग  जो  जगजीवन  राम  जो
 के  द्वारा न्  हुई  पत्थर  की  मूत्ति  को

 गंगाजल
 से  स्‍्तान  करवाते  हैं  उत्तर  प्रदेश  के  हरिजन
 राज्यपाल  तपाले  को  श्रत्तेम्बली  में  भाषण
 नहीं  करने  देते  जा  लोग  देवरिया  में
 हरिजनीं  का  घर

 0

 शौर  जलवाने  में,
 उन  को  पिटवाने  [1  भगुवाई  करते  हैं  बही
 लोग  यहां  सत्र  से  ज्यादा  हरिजन  हरिजन
 बिल्लाते  हैं  मैं  प्राप  से  कहना  चाहता  हूं
 कि  शब  यह  धंधा  बन्द  होना  चाहिए  और
 हरिजनों  के  लाभ  का  काम  होना  चाहिए
 राम  राम  चिल्लाने  से  भुक्ति  नहीं

 ए ड राम  ने  जो  काम  किया  था  उस  काम  को  करे
 तो  मुक्ति  मिलेगी  ।

 मैं बरम  कुछ  कृषि  के  संबंध  में  कहना
 चाहता  हूं  ।

 उपाध्यक्ष  महोदय  :  देखिए  कुशवाहा  जी,
 श्राप  ने  44  मिनट  तो  कल  लिए  धौर  श्ाज
 क्योंकि  श्राप  फिर  बुला  लिए  गए  तो  प्राप
 ने  दस  मिनट  शौर  ले  लिए  शर  अभी  श्राप
 कृषि  पर  बोलन  बाले हैं।  श्रब  भाप  एक  मिनट
 लोजिए  शीर  खत्म  कोजिए  |

 श्री  राम  नरेश  कुशवाहा  :  मैं  दो  मनिट

 (  में  खत्म  करता  हूं  ।

 षि  के  संबंध  में  जितने  बढ़िया
 आविष्कार  हुए  हैं,  हमारे  वैज्ञानिकों  ने
 जितनी  मेहनतकर  क े[प्राविष्कार  किए  हैं
 उस  का  कोई  लाभ  नहीं  उठा  रहे  है।  प्रसार
 कार्ये  के  बिना  उन  का  कोई  लाभ  नहीं  हो
 रहा  है।  में  भाप थे  कहता  चाहना  हूं  कि
 प्रसार  कार्य  को  श्राप  तेज  करें  भौर  जो
 बंशानिक  भाविस्कार  हुए  है  उन  का  लाभ

 f.,
 ye

 जनता  तक  पहुंचाएं  t  प्रशिक्षण  की  व्यवस्था
 करें  शीर  प्रसार  कार्य  की  व्यवस्था  करें

 पिछड़े  क्षेत्रों  के  संबंध  में  मैं  एक  बात
 रैल  मंत्री  जी  से  कह  देना  चाहता  हूं  . रीजनल
 इस्बेलेंसेज  को  झाप  खत्म  करना  चाहते  हैं,
 पिछड़े  क्षेत्रों  को  जागे  बढ़ाना  चाहते  हैं  तो
 भटनी  वाराणसी  लाइन  को  क्‍यों  क्यूट
 दिया  ?  केवल  एक  हजार  रुपया  दिया  उस
 के  लिए  ।  छितौनी  के  रेलबे  पुल  को  क्‍यों
 काट  दिया  गया  जो  बिहार  और  उत्तर
 प्रदेश  को|जोड़ते  वाला  है  ?  मैं  प्राप  से
 कहूंगा  कि  इस  को  जल्द  जुड़वाइए  झौर
 काटछांट  करनी  है  तो  सम्पन्न  इलाकों  में
 थोड़ा  कीजिए,  पिछड़े  इलाकों  को  अवसर
 दीजिए  ।

 इन्हीं  शब्दों  के  साथ  मैं  भ्रपनी  बात
 समाप्त  करता  हूं  t

 tt  परसानन्द  गोजिन्दजीबाला
 (खंडवा)  :  माननीय  [उपाध्यक्ष  महोदय,
 मैं  इस  बात  को  मानता  हूं  कि  हमारा  इतिहास,
 हमारी  परम्पराएं  इंस  बात  को  उजागर
 करती  हैं  कि  इस  पूरे  राष्ट्र  का  प्रजातंत्न  में.
 गहन  विश्वास  है  और  जब  जब  भी  प्रजातंत्र
 के  ऊपर  आधात  करने  वाली  'शक्तियुद
 सिर  उठाती  रही  हैं  उन  शक्तियों  को
 हमारे  प्रजातांत्रिक  परम्पराओ्रों  और  हमारे
 प्रजातांत्रिक  मानस  ने  समाप्त  किया  है  ।
 लेकिन  झाज  हमारे  देश  के  ढांचे  पर
 प्रजातांत्रिक  मान्यताशों  के  ऊपर  कुछ
 काली  छाया  पड़  सकती  है,  इस  के  प्रतीक

 दिखाई
 ह  ि

 रहे  हैं  ।  ये  छायायें  राजनैतिक
 हैं  भौर  हैं  7  पहले  राजनैतिक  स्वरूप
 को  ले  लीजिए  t  यह  देश  का  सर्वोच्च  सदन

 है,
 जहां  पर  देश  का  सर्वोच्च  मानस  इंटे  लेक्च  भ्रल-..।  ०

 विराजमान  है,  इसे  लोग  देख  कर  के जाते  हैं
 झौर  देखकर  [जाने  के  बाद,  उपाध्मक्ष
 महोदय,  मेरे  एक  मित्र  ने  बताया  कि  मेम्बर
 पार्समेंट  बनने  के  लिए  कानूनी  ववश्यकतायें
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 [जी  परमानन्द  गोविन्दजी  वाला]
 जो  भी  होंगी  लेकिन  उनके  भ्तिरिक्त  कुछ
 विशेष  प्रावश्यकतायें  भौर  विशेष  बाधायें
 भी  हैं  जिनके  बिना  कोई  मेम्बर,  पालंमेंट
 नहीं  बन

 [सकता
 ।  इस  संसद्‌  का  सदस्य

 बनने  के  सबसे  पहले  आवश्यक  है  कि
 व्यक्ति  सभो  प्रकार,  को  (ब्यवस्याग्यों  का
 विरोधी  हो  शौर  एन्टी  इस्टैबलिशमेंट-पहां  तक
 कि  स्वयं  उसके  द्वारा  बनाई गई  जो  व्यवस्थायें

 *  हैं  उनको  भी.
 फ्

 सने  नहीं  मानना  चाहिए  ।
 रोजाना  हम  हैं,  शौर  सुनते  हैं  जीरो
 आवर  नाम  की  चीज,  मैं  चूंकि  नया  व्यक्ति
 हूं,  पहली  बार  श्राया  हूं  इसलिए  यहां  के
 तौर  तरीकों  से  परिचित  न  होऊं

 लेकिन. जीरो-प्रावर  क्या  बला  हैहँउसकों  ढूंढ
 लिए  मैंने  काफी  कानूनी  किताबें  देखीं,  सारे
 रूल्स  श्राफ  प्रोसीजर  को  देखा,  शकधर
 ऐंड  कौल  को  भी  देखा,  मे  को  भी  देखा  लेकिन
 जीरो  झावर  की  चीज  मुझे  कहीं  भी

 |दिखाई नहीं  दी  ।

 फिर  इसमें  हम  करते  क्या  हैं  ?  हम
 जीरो  झावर  में  उन  चीजों  के  बारे  में  बहस-
 मुबाहसा  होता  हैं  जिनका  कहीं  विशेष
 स्थान  नहीं,  जहां  तक  जिनका  प्रस्तित्व  तक
 नहीं  होता  A

 खेतड़ी  का  उदाहरण  देख
 लीजिए  ।  माननीय  सदस्यों  ने  दिन  भर
 उस  पर  बहस-मुबाहसा  कर  लिया  लेकिन
 खेतड़ो  में  कुछ  भी  नहीं  था  1  नन्‍्दा  देवी  में
 8  साल  पहले  एटामिक  डिवाइस  रखी  गई.

 '  उसका  प्रता  चला  तो  इस  सदन  में  एडर्जनंमेंट
 मोशन  श्राया  ।  8  साल  तक  हिमेलिंय में
 कोई  अगार  नहीं  लगी,  गंगा  में  नहीं  लगी,
 8  साल  तक  समुचित  व्यवस्था  चलती  रही
 लेकिन  सदन  में  हम  ठहरने  के  लिए  तैयार
 नहीं  थे  उसी  दिन  उसी  समय  /नियम
 के  विरुद्ध  चर्चा  करना  चाहते  थे  ।  इसलिए
 मैं  निवेदन  कर  रहा  हूं  कि  मेरे  मित्र  का  जो
 कहना  है  कि  संसद  सदस्य  के  लिए  आवश्यक
 हैं  कि  वह  व्यवस्था  का  विरोधी  हो,  बिल्कुल
 सही  है।
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 काले  ।  रूल  बिल्कुल
 हैं  कि  इसमें  किसी  प्रकार  का  डिस्केशन  नहीं
 होगा  लेकिन  सदन  में  हम  रोजाना  देखते
 हैं  कि  काल  अटेंशन  नोटिस  पर  डिस्कशन
 हो  रहा  है

 भौर[लिंबी
 लंबी  स्पीचेज  दी  जा

 रही  हैं  ।

 SHRI  SAUGATA  ROY  (Barreck-
 Is  he  speaking  on  the  Finance

 Bill  or  on  procedures  of  Parliament?

 MR.  DEPUTY-SPEAKER:  Finance
 embraces  everything.  Without
 finance,  you  cannot  run  the  Parlia-
 ment!

 sit)  परसानन्दव  गोविन्दजोबाला  :
 भत:  नतीजा  यह  निकलता  है  कि  हमने  जो ~~
 सारी  व्यवस्थायें  बनाकर  रखी  हैं,  माननीय
 सदस्यों  ने  जो  व्यवस्थायें  झपने  आप

 उन  व्यवस्थाओं  पर  भी

 पूरण  ्नास्था  रहे,  मेंबर  पालंमेंट  के  लिए
 सबसे  पहला  गुण  है  वरना  वह  पालंमेंट
 का  मेंबर  बन  नहीं  सकता  है  q  मेंबर  पार्लमेंट
 बनने  के  लिए  दूसरा  गुण  आवश्यक  है

 He  must  be  a  passionate  lover  of  his
 own  voice.  He  should  never  hear
 any  other  voice  except  his  own,  pro-
 vided  it  is  loud  enough.  And,  for
 exhibiting  one’s  own  love  for  one’s
 own  voice,  one  should  have  great
 lung  power.  That  of  course,  I  do
 not  possess.

 SHRI  SAUGATA  ROY:  You  pos-
 sess,  Only  you  must  have  courage
 to  stand  up  to  the  minister;

 श्री  परभाततू  गोजिन्दशीबाला  :
 मैं  यह  कह  रहा  था  कि  फेफड़ा  इतना  शक्ति-
 शाली  होना  चाहिए  कि  आदमी  गहराई  से
 बोल  रहा  है  या  इमेजिनेशन  से  बोल  रहा  है-
 यह  बात  समझने  का  मौका  देना  ही  नहीं
 चाहिए,  इतनी  जोर  से  बोलना  चाहिए,
 तब  कहीं  जा  कर  वह  शक्तिशाली  पालियामेंट
 का  मेम्बर  बन  सकता  है  ।
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 मैं  एक  उदाहरण  और  दे  दूं--हम  ने
 एक  समय  नियम  बनाया  है  कि  जब  हम  इस
 हाउस  के  ध्न्दर  रहेंगे  तो  भ्रध्यक्ष  महोदय  से
 सीधे  जा  कर  बात  नहीं  करेंगे  ।  लेकिन,
 श्रीमनू,  हम  यहां  पर  देखते  हैं  कि  माननीय
 सदस्य  न  केवल  स्पीकर  को  डाएस  के  पास  जाते
 हैं,  बल्कि  ऊपर  चढ़  कर  स्पीकर  महोदय  के
 कान  में  खुसर-पुसर  भी  करते  हैं  '  यह  कौनसी
 व्यवस्था  है?  हम  कौन  सी  व्यवस्था  को
 मान्यता  दे  रहे  हैं  ?  यहां  पालियामेन्ट  में
 हम  लोग  जो  कुछ  भी  करते  हैं--उसके  चित्र
 लेने  की  अनुमति  हम  किसी  को  नहीं  देते  ny
 संसद्‌  की  कार्यवाही  रेडियो  से  रिले  नहीं  की
 जाती  ।  लेकिन  जब  हम  प्रजातंत्र  के
 हामी  हैं,  तो  मैं  कहता  हूँ  कि  पालिया-
 मेन  में  जो  कुछ  भी  हो  रहा  है,  किस-किस
 की  ज्यादा  लंग-पावर  है,  कौन  ज्यादा  ज्ोर  से
 चीख  सकता  है,  ये  सारे  दृश्य  हमारे  देश
 की  जनता  को  देखने  का  भअ्रधिकार  है  ?
 पालियामेंट  की  कार्यवाही  टेलीविजन  से  टे  लि-
 कास्ट  होनी  चाहिए,  आल  इण्डिया  रेडियो
 से  रिले  होनी  चाहिए  ।

 SHRI  SAUGATA  ROY:  It  is  a
 good  proposal.  We  support  it.

 SHRI  PARMANAND  GOVINDJI-
 WALA;  ‘Thank  you  very  much.  I
 hope  that  you  will  be  on  the  fore-
 front  of  it.

 SHRI  SAUGATA  ROY:  How  can
 one  help  it?

 MR,  DEPUTY-SPEAKER:  He  is
 speaker  on  the  television.

 श्री  परसामन्दजी  गोबिस्वजी  बाला  :  दूसरी
 बात  कि  हमारे  प्रजातन्त्र  को  यदि  कोई  संकट
 है  तो  झाधिक  क्षेत्र  से  है।  भारत  एक  विशाल
 देश  है  और  हम  लोगों  की  यह  मान्यता  रही
 है  कि  भारत  को  आर्थिक  व्यवस्था  के  विकास
 के  साथ  भारत  के  जो  विभिन्न  क्षेत्र  हैं,  उन
 विभिन्न  क्षेत्रों  का  विकास  भी  स्वमेव  हो
 जायगा,  प्रपने  झाप  से  आप  ही  जायगा  ।
 लेकिन,  श्रीमन्‌,  27  वर्षों  के नियोजन  के  बाद,

 प्लानिंग  के  बाद,  एक  बात  साफ़  तौर  पर
 जाहिर  हो  गई  है  कि  क्षेत्रीय  प्रसन्‍्तुलन  बढ़ा  है,
 समान  गति  से  क्षेत्रों  का विकास  नहीं  हुआ
 है  ।  मैं  निवेदन  करता  चाहूंगा--आप  नेशनल
 पर-कैपिटा  इनकम  की  बात  को  ले  लें-यह
 इनकम  i005  रुपये  है,  लेकिन  इस  देश  में
 9  राज्य  ऐसे  हैं  जो  नेशनल  पर-कैपिटा  इनकम

 के  बराबर  नहीं  हैं,  जिन  की  स्टेट-पर-कैपिटा
 इन्कम  नेशनल  -पर-कैपिटा-इन्कम  से  कम
 है।  कन्ज़यूमर  एक्सपैण्डिचर  को  यदि
 हम  लें  तो  पूरे  हिन्दुस्तान  का  श्ौसत  कन्ज्यूमर
 एक्सपैण्डिचर  52.  89  है,  जब  कि  देश  में
 lo  राज्य  ऐसे  हैं  जिन  का  कन्ज्यूमर  एक्स-

 पैण्डिचर  भारतीय  झौसत  52.  89  के  मुकाबले
 बहुत  कम  है।

 पावर्टी  लाइन  के  नीचे  रहने  वाले  लोगों
 की  बात  लें।  इस  की  श्राल  इण्डिया  फिगर
 62.  22  है,  जिस  के  अनुसार  देश  की  झ्राबादी

 का  62)  प्रतिशत  हिस्सा  पावर्टी  लाइन  के
 नीचे  है।  लेकिन  इस  देश  के  झन्दर  8  राज्य
 ऐसे  .  हैं  जिन  सें  पावर्टी  लाइन  से  तीचे  रहने
 वालों  की  संख्या  श्राल  इण्डिया  फिगर  से
 ज्यादा  है।  मैं  श्राप.  के  सामने  मध्य  प्रदेश
 का  उदाहरण  देता  हुं---  वहां  पर  पावर्टी  लाइन
 से  नीचे  रहने  वालों  की  संख्या  66  प्रतिशत
 है,  यानी  आल  इण्डिया  फिगर  के  मुकाबले
 4  प्रतिशत  ऊंची है  |

 एक  और  असंतुलन,  भ्रसमानता  मैं  भ्रापको
 बताता  हूं  ।  एग्रीकल्चरल  सेक्टर  में  जहां
 हमारा  ग्रोंथ  66  के  हिसाब  से  हुभा  है,
 वहां  मध्यप्रदेश  का  ग्रोथ  केवल  0.56  के
 हिसाब  से  हुआ  है  ।

 श्रीमन्‌  यह  तो  भूतकाल  की  बात  हुई  ।
 अब  मैं  भविष्य  के  बारे  में  आपको  बताता

 हूँ।  सन्‌  2000  To  डी०  में  हमारा  सिंचाई
 का  क्‍या  रेशो  होगा  ?  श्रीमन्‌  सन्‌  2000
 में  जा  कर  के  हम  देश के  कुल क्षेत्रफल के
 42  प्रतिशत  भाग  में  सिंचाई  कर  सकेंगे  ।

 सन्‌  2000  में  यह  लक्ष्य  प्राप्त  कर  लेने  के
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 [aft  परमानन्द  गोविन्दजी  चाला]
 बाद  भी  6  राज्य  ऐसे  होंगे  जो  हमार  इस
 प्रोजेक्टेड  एवरेज  से  नीचे  रहेंगे  ।  श्रीमन्‌
 वर्तमान  स्थिति  क्‍या  है  ?  प्राज  जहां
 हमारा  इररीगेशन  का  नेशनल  रेशों  22  या
 23  परसेंठ  है  लेकिन  मध्य  प्रदेश  ऐसा  राज्य

 है  जहां  यह  रेशो  केवल  8  परसेंट  है।  और
 2000  %  22  प्रतिशत  होगा  ।

 इसी  तरह  से,  श्रीमन्‌  इंडस्ट्रीज  के
 बारे  में  ले  लें।  सम्पूर्ण  भारतवर्ष  में  बेकवर्ड
 एरियाज  73  परसेंट  हैं  लेकिन  पांच  राज्य  ऐसे
 हैं  जिनमें  यह  क्षेत्रफल  7:  परसेंट  से  अधिक
 है  1

 जहां  तक  श्रीमन्‌  परिवहन  का  प्रश्न  है,
 हमारे  ग्हां  पर  सो  किलोमीटर  पर  तीस  किलो-
 मीटर  का  नेशनल  एवरेज  है।  लेकिन  झाठ
 राज्य  ऐसे  हैं  जिनका  एवरेज,नेशनल  एवरेज
 से  बहुत  कम  है

 गत  27  वर्षों  के  श्रायोजन  श्रौर  प्लानिंग
 के  बाद  भी  हम  प्रपने  देश  में  रीजनल  इम्बेलेंसेज
 और  क्षेत्रीय  असंतुलन  को  दूर  नहीं  कर  सके
 हैं।  श्रीमन्‌  श्गर  हम  यह  चाहते  हैं  कि  यह
 आधिक  प्रसंतुलन  समाप्त  हो  तो  हमें  पहले
 यह  निश्चित  करना  चाहिए  कि  हमारा  गोल
 क्या  हो,  आधिक  नियोजन  किस  प्रकार  का
 हो  ।

 श्रीमन्‌  मैं  निवेदन  कर  रहा  था  कि  पहले
 हम  अपने  गोल्स  को  ले  लें।  श्रीमन्‌  हमारे
 देश  में  श्राठ  से  दस  राज्य  पिछड़े  हुए  हैं  जिनका
 औसत  शाल  इंडिया  एवरेज  के  बराबर  नहीं  है।
 इन  पिछड़े  हुए  क्षेत्रों  को  या  राज्यों  को  सारे
 भारतवर्ष  के  बराबर  लाना  हमारे  नियोजन
 का  लक्ष्य  हो  सकता  है  ?  श्रीमन्‌  मेरा  निवेदन
 है  कि  यह  तय  होना  ही  चाहिए  ।  यह  भी
 देखना  जरूरी  होगा  कि  हमारे  फण्ड्स  का
 एलोकेशन  कैसे  हो  ?  फण्ड्स  का  एलोकेशन
 ठीक  ढंग  से  होना  चाहिए  ।  गाडसगिल

 फार्मूले  के  अन्तर्गत  राज्यों  को  जो  सेप्ट्ल
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 प्रसिस्टेंश  दी  जाती  है  वह  60  परसेंट  पापुलेशन
 के  बेसिस  पर  दी  जाती  है,  i0  परसेंट
 एडीशनल  टैकक्‍्सिज  के  प्रयत्न  के  बेसिज  पर
 दी  जाती  है  भौर  for

 States  having  lesser  per  capita  than
 the  national  average;  0  per  cent  for
 the  needs  arising  out  of  the  execution
 of  major  projects  and  l0  per  cent  on
 the  basis  of  special  problems.

 श्रीमन्‌  मैं  यह  निवेदन  कर  रहा  था  कि
 झगर  हम  गाडगिल  फार्मूले  को  ध्यान  से  देख
 कर  उसकी  जांच  करें  तो  पायेंगे  कि  बैकबषर्डनेस
 पर  भी  रीजंस  को  20  परसेंट  का  वेटेज  दिया
 जाता  हैं  भ्रौर  जो  एडवांस  राज्य  हैं,  उनको  भी
 20  परसेंट  का  वेटेज  दिया  जाता  है  1

 बीस  परसेंट  उनको  वेटेज,  बीस  परसेंट  इनको
 भी  वेटेज।  इसका  परिणाम  यह  होता  हैं  कि
 बैकवर्ड  स्टेट्स  को  कोई  लाभ  नहीं  पहुंचता
 है  ।  “स्पेशल  प्राबलम”  v  गाडगिल
 फार्मूले  के  झन्दर  इसका  इंटरप्रेटेशन  कुछ
 इस  तरह  से  पिछली  बार  किया  गया  था  कि
 जिस  का  र्थ  यह  निकलता  है  कि  डैजर्ट  ।
 शगर  किसी  राज्य  में  आदिवासियों  की  संख्या
 अधिक  है  या  ड्राउट  प्रोन  एरियाज  श्रधिक  हैं
 या  हिलल्‍ली  एरियाज़  भ्रधिक  हैं  उसका  विचार

 नहीं  किया  गया  है  ।  दस  परसेंट  वेटेज  खाली
 रेगिस्तानी  इलाकों  को  दिया  गया  है।  इसका
 परिणाम  यह  हा  है  कि  मध्य  प्रदेश  राज्य
 का  सत्तर  करोड़  रुपया  जो  वाजिब  मिल  सकता
 था  जो  उसको  मिलना  चाहिए  था  नहीं
 मिल  सका  ।  मेरा  निवेदन  है  कि
 स्पेशल  प्राबलम  का  न्र्थ  टोटल  बैंक-
 वरडेनेंस  होना  चाहिए,  मध्य  प्रदेश  टोटलो
 बैकबडों  है।  हर  दृष्टि  से  ज्यादा  बैकवर्ड
 है।  सभी  चीजों  को  प्राप  देखें  तो  उस  भ्राप
 को  बंकवर्ड  ही  पाएंगे

 क्या  पिछड़ापन  विशेष  समस्या  नहीं  है  ?
 मेरा  निवेदन  है  कि  सैटर  से  फण्डज़  का  एलाटमें
 करते  समय  स्पेशल  प्राथलम  का  मतलब  यही
 लगाया  जाना  चाहिए  कि  जहां  पर  टोटल
 बेकवर्डनेस  हो  ।  प्रगर  भाप  ऐसा  नहीं
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 क  रते  हैं  ती  मैं  समझता  हूं  कि  हमारीं  स्टेट
 के  प्रति  न्याम  न  हीं हो  सकेगा  ।

 पुनियन  एक्साइज़  ड्यूटीज,  एडीशनल
 एक्साइज  ड्यूटीज़  और  ग्रांट्स  का  बटवारा
 कते  होना  चाहिए  ब  मैं  इसके  बारे  में  कुछ
 कहना  चाहता  हूं  |  मेरी  मान्यता  यह  है  कि
 जो  डिविजिवल  पूल  है  यूनियन  एक्साइज
 ड्यूटीज़  के  अन्दर  है  इस  वक्‍त  बीस  परसेंट  है
 उनको  बढ़ा  कर  साढ़े  33  परसेंट  कर  दिया
 जाता  चाहिए  ।  इस  में  से  पचास  परसेंट
 पापुलेशन  के  बेसिस  पर  और  पचास  परसेंट
 बैक्वर्डनेंस  के  बेसिस  पर  राज्यों  को  दिया
 जाना  चाहिए।  यही  फार्मुला  एडीशनल
 एक्साइज़  ड्यूटीज़  के  सम्बन्ध  में  भी  लागू
 होना  चाहिए  1  आखिरी  प्वाइंट
 मैं  यह  बताना  चाहता  हूं  कि  रिपील्ड  पैसेंजर
 एक्ट  जो  है  झगर  आज  वह  हमारे  हाथ  में  होता---
 तो  इस  पैसेंजर  एक्ट  के  भ्रन्दर  मध्य  प्रदेश  को
 कम  से  कम  36  करोड़  रुपया  मिलता  लकिन
 उस  को  हा  दिया  गया  भौर  हटाने  के  बाद
 अध्य  प्रदेश  को  आज  कंबल  6  करोड़  यानी

 झाप्रा  रुपया  डी  मिल  रहा  है  ।  इसका
 बहुत  दुष्परिणाम  उस  राज्य  के  रिसोर्सिस
 पर  पड़  रहा  है।  कहा  जाता  है  कि  इस
 टैक्स  को  और  उस  टैक्स  को  हटा  दो  ।  मध्य
 श्देश  ने  भ्राक्ट्राय  को  हटा  दिया  ।  इसको
 हटाने  के  बाद  मध्य  प्रदेश  की  नगरपालिका
 विदाउट  फंइज़  रह  गई  है।  पैसेंजर  टैक्सेशन
 हट  गया  मध्य  प्रदेश  को  श्राधा  पैसा  मिला  |

 वास्तव  में  हम  देश  की  प्रगति  करना  चाहते
 हैं  तो  मेरा  विश्वास  यह  है  कि  अनुच्छेद  275
 के  श्रन्तर्गत  सातवें  वित्त  ब्ायोग  की  रिपोर्ट
 आते  के  बाद  जो  कानून  बनाए  इससे  फंड्ज़
 का  जो  बटवारा  होगा  वह  मैंने  सुझाव  दिया
 उस  प्रकार  से  होगा  ।  बैकवर्ड  स्टेट्स
 को  किसी  भी  प्रकार  की  शिकायत  करने  का
 मौका  न  मिले  और  बैक्वडंनेस  का  पूरा

 पूरा  ध्यान  रखा  जाएगा  शौर  इसके  साथ
 साथ  देखा  जाएगा  कि  नेशनल  एब्रेज  को
 ओे  राज्य  प्राप्स  कर  सकें  इस  दिशा  में  उन्हें
 पूरा  धन  दिया  जायेगा  ।

 भापने  जो  समय  दिया  उसके  लिए  मैं
 झापको  धम्यवाद  देता  हूं  t

 SHRIMATI  PARVATHI  KRISH-
 NAN  (Coimba'ore):  I  would  like  at
 the  very  outset  to  thank  the  hon.
 Minister  for  one  or  two  small  con-
 cessions  which  he  announced  yester-
 day,  which  will  no  doubt  be  a  relief
 to  those  sections  such  as  those  who
 are  working  abroad  ang  so  on,  but
 when  you  take  the  Finance  Bill  as  a
 whole,  after  weeks  and  weeks  of  dis-
 cussion,  after  the  many  memoranda
 that  have  been  sent  to  the  Minister, I  find  hardly  anything  has  had  any
 impact  on  him  whatsoever  because  it
 4s  not  a  people-oriented  Budget.  I
 find  it  is  a  Budget  which  is  oriented
 towards  the  privileged  sections  and
 vested  interests.  You  can  See  it  from
 the  very  fact  that  for  the  first  time
 you  have  the  highest  of  all  in  indirect
 taxation  to  the  extent  of  Rs.  499
 crores,  whereas  direct  taxation  is
 only  Rs.  25  crores,  and  concessions
 are  thereby  given  to  those  who  can
 pay  the  money.  On  the  other  hand, with  your  genera]  excise  going  up  by five  per  cent,  it  is  inflation  that  is
 Boing  to  take  place,  and  you  are  go-
 ing  to  have  ७  general  rise  in  the  pri- ces  of  commodities  hitting  the  com-
 mon  man  in  spite  of  the  crocodile
 tears  that  you  have  been  shedding year  after  year  for  the  people  who
 live  under  the  poverty  line.  Without
 a  public  distribution  system,  without
 any  adequate  action  to  see  that  the
 farmers  get  remunerative  prices, without  any  adequate  action  against
 traders,  black-marketeers  and  hoar-
 ders,  how  can  you  bring  relief  to  the
 vast  masses  of  this  country?  |  think,
 between  April,  977  and  December,
 1977,  the  consumer  price  index  has
 gone  up  by  as  much  as  9  per  cent  and
 I  think,  that  is  giving  quite  a  head-
 ache  to  the  Finance  Minister.  With
 this  Budget,  you  are  going  to  find
 that  the  prices  will  go  up  without  a
 relative  public  distribution  system.
 Therefore,  I  call  this  Budget  as  an
 inflationary  budget.  With  a  deficit
 budget  of  4000  crores,  how  are  you
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 [Shrimati  Parvati  Krishnan]
 O0ing  to  keep  prices  down?  How  are
 you  going  to  fulfil  the  commitment
 that  you  have  made  to  the  people?
 The  thing  that  is  most  disappointing
 to  me  is  that  no  where  is  there  any
 indication  in  any  of  the  speeches  of
 the  Finance  Minister  that  he  has  made
 either  in  this  House  or  in  the  other
 House  or  outside,  wherever  he  chooses
 to  make  a  speech,  that  he  is  going  to
 see  that  black-marketing  and  hoard-
 ing  is  eradicated  from  this  country.
 As  far  back  as  1970,  the  Wanchoo
 Committee  calculated  that  there  was
 as  much  as  Rs.  10,000  crores  old
 black  money  in  this  country.  I  think,
 it  is  much  more.  Yesterday,  I  drew
 his  attention  to  one  particular  case
 but  he  brushed  it  aside  quoting  a
 rule.  Why  don’t  you  take  measures
 to  see  that  salutory  action  is  taken
 against  those  who  ere  guilty  of  black-
 marketing?  Why  don’t  you  come  for-
 ward  with  certain  measures  in  that
 regard?  In  order  to  mop  up  the
 ‘black  money,  previously,  _  there
 Wag  a  very  Gandhian  move.
 Shri  Subramaniam,  when  he  was
 the  Finance  Minister,  asked  the
 people  to  come  and  voluntarily  dis-
 close  and  then  they  would  be  pardoned
 and  the  things  would  be  forgotten.
 And  the  response  was  that  a
 very  meagre  sum  came  in
 the  open.  As  the  Finance
 Minister  knows  it,  I  am  not  going  in-
 to  that.  But  my  point  is  that  it  is
 not  that  a  few  are  enjoying  this  ill-
 gotten  wealth  but  they  are  more  anti-
 social  than  any  other  section  in  the
 country.  Therefore,  it  is  necessary
 from  the  point  of  finance  and  resources
 to  see  that  action  is  taken  to  unearth
 this  blackmoney,  that  all  loopholes  are
 plugged  so  that  there  is  no  possibili-
 ty  of  generating  this  blackmoney  and
 at  the  same  time,  take  effective  action
 under  criminal  law  against  those  who
 are  guilty  of  blackmarketing.  This
 question  of  voluntary  disclosure  and
 such  good  people  coming  and  giving
 you  a  meagre  pittance  while  living
 in  total  luxury  and  exploiting  the
 masses,  should  come  to  an  end.  Parti-
 cularly.  in  the  time  that  I  have  got,
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 I  do  not  want  to  list  all  that.  But  if
 the  Finance  Minister  tries  to  dig  out
 such  cases  from  the  archives  of  his
 Ministry  as  well  as  other  connected
 Ministries  like  Commerce  and  Indus-
 try,  he  will  be  able  to  find  a  large
 number  of  very  moneyed  skeletons  in
 the  cupboard  skeletons  that  are  bur-
 ried  in  money  and  in  precious  money,
 which  will  help  to  meet  your  deficit
 and  at  the  same  time,  help  you  to  re-
 duce  the  excise  duty  for  which  we
 have  been  clamouring.  Don’t  you
 think  that  this  general  increase  in
 excise  duty  wil]  not  have  an  impact
 on  prices?  In  this  connection.  I  would
 particularly  like  to  refer  to  the  ques-
 tion  of  duty  that  you  are  putting  on
 electricity,  This  is  not  conducive  to
 the  larger  interest  of  better  output

 and  for  better  utilisation  of  electricity
 and  power  which  is  extremely  impor-
 tant  for  our  industrial  and  agricultu-
 ral  growth  and  at  the  same  time,  it
 will  have  a  direct  inroad  into  the
 State  resources.  That  is  why,  the
 Tami]  Nadu  Legislature  ynanimously
 called  upon  the  Central  Government
 to  reconsider  the  excise  duty  on  elec-
 tricity.  Similarly,  from  other  States
 also  legislatures,  workers  in  the  Elec-
 tricity  Departments  and  others  have
 all  requested  the  Centra]  Government
 to  reconsider  this  duty.  It
 is  because  they  ail  feel  that  it  is
 going  to  create  more  problems  for
 them.

 The  most  sensitive  thing  is  that  you
 are  making  inroads  into  the  State  re-
 sources.  At  a  time  when  one  State
 Government  after  another,  when  one
 State  Chief  Minister  after  another.  is
 requesting  the  Central  Government  to
 immediately  have  a  discussion  on  the
 Centre-State  relations,  that  after  30
 years  of  freedom,  after  the  working
 of  the  Constitution  for  all  these  years,
 the  time  has  come  to  review  the  Cen-
 tre-State  relations,  which  means  also
 reviewing  the  question  of  the  financial
 set  up  that  is  there  in  the  country,  at
 this  time,  instead  of  heeding  that  voice,
 instead  of  taking  up  an  absolutely
 obstinate  attitude  of  saying,  “No,  no;
 I  will  have  talks;  I  will  have  dialogues;
 I  will  talk  to  in  individuals"s—this  is
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 not  a  private  family  of.  theire—at  a
 time  when  this  matter  is  under  public
 debate,  is  it  not  necessary  that  the
 Prime  Minister  and  the  Central  Gov-
 ernment  should  immediately  take  the
 initiative  to  have  a  discussion  on  the
 Centre-State  relations  with  the  recog-
 nised  political  parties,  the  Chief  Minis-
 ters  of  various  States  and  others  who
 are  involved  in  it?  They  should  not,
 at  the  same  time,  start  off  with  this
 inroads  into  the  finances  and  the  re-
 sources  of  the  States  and  the  State
 Electricity  Undertakings.  I  would
 appeal  to  the  Finance  Minister  that  he
 should  reconsider  it  and  either  accept
 our  amendment  or  come  forward  with
 his  amendment.  It  is  not  a  matter  of
 prestige,  whether  he  brings  an  amend-
 ment  or  we  bring  an  amendment.  It
 ig  a  matter  of  national  interest  and,
 particularly,  not  to  create  another
 point  of  friction  between  the  States
 and  the  Centre.

 Then,  I  would  like  to  refer  to  two
 more  important  points.  We  are  con-
 stantly  being  told,  even  this  morning
 during  the  Question  Hour  we  were
 being  told,  what  great  attention  and
 sympathy  the  present  Government  has
 for  small-scale  industry  and  _  rural-
 based  industry.  As  far  as  the  rural-
 based  industries  are  concerned,  I  would
 like  the  Minister  to  go  into  a  certain
 aspect  of  it.  I  am  not  a  great  expert
 on  that.  But  I  have  been  told  by  some
 of  the  small-scale  industrialists  in  the
 engineering  field  who  have  started
 small  ancillary  units  in  backward  vil-
 lages  and  so  on  that  with  the  new
 system  of  taxation,  when  an  ancillary
 unit  which  is  only  a  feeder  unit  of  the
 major  unit  is  set  up,  when  both  are
 being  taxed,  they  are  forced  to  close
 the  ancillary  unit.  Therefore,  where
 they  have  set  up  these  ancillary  units
 to  create  avenues  of  employment  for
 people  in  drought-stricken  areas  and
 in  many  other  areas  that  are  back-
 ward  for  so  many  other  reasons,  this
 aspect  of  the  matter  should  be  gone
 into.

 Today,  what  is  happening  is  that
 they  have  to  close  down  the  units
 which  means  throwing  those  people

 out  of  employment  which  means  affect--
 ing  the  interests  of  the  village  as  a.
 whole.  As  I  said  I  am  not  a  great
 expert  on  it.  I  am  bringing  to  his.
 notice  that  this  aspect  has  been  brought.
 to  my  notice.

 Secondly,  there  is  a  question  of  the
 hosiery  industry  about  which  I  spoke
 last  year.  The  hosiery  industry  is  also
 a  small-scale  industry.  They  have
 been  given  a  gtep-motherly  treatment
 for  a  very  long  time.  Particularly  this
 year,  they  are  going  to  be  hit  hard
 still  more.  Last  year  itself,  we  had
 requested  that  they  should  be  exempt-
 ed  from  the  2  per  cent  general  excise:
 and  that  they  should  be  given  an  ex-
 emption  from  item  68.  What  has  hap-
 pened  is  that  today  they  are  in  further:
 difficulty.  One  must  remember  that
 the  hosiery  industry  is  not  only  a
 small-scale  industry  but  the  fact  is  that-
 the  hosiery  goodg  are  also  the  goods
 that  are  used  by  the  common  people,
 by  the  ordinary  agricultural  worker
 and  it  is  he  who  is  made  to  pay  the:
 price.  Therefore,  he  cannot  buy.  The-
 industry  also  gets  affected.  Where  is
 the  interest  that  they  have  for  the
 small-scale  industry?

 Therefore,  I  would  earnestly  appeal
 to  the  Minister  that  he  should  accept
 the  amendment  of  exempting  the  hosi-
 ery  industry  and  hosiery  goods  from
 the  general  excise  duty.

 Lastly,  I  would  like  to  refer  to  an-
 vther  part  of  the  small  scale  industry:
 and  that  is  brass  vessel  and  aluminium
 vessel  manufacturers.  They  have  also
 appealed  that  the  sheets  that  have  been.
 rolled  out  of  the  scrap  metal  should  be
 exempted  from  excise  duty  because
 they  are  already  paying  excise  duty
 on  the  sheets;  they  are  saying  that
 you  are  again  asking  them  to  pay  an-
 other  excise  duty  on  the  sheets  that
 have  been  rolled  out  of  scrap  metal.
 In  this  way,  they  are  paying  double
 excise  duty  and  therefore  they  have
 asked  for  this  exemption.  I  would  earn-
 estly  request  the  Minister  that  he
 should  consider  this  point  also.

 While  concluding  I  would  appeal  to
 the  Minister  that  he  should  have  a
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 [Shrimati  Parvathi  Krishnan]  करने  वाले  हों,  सब  को  भड़का  कर  एक  ऐसा
 second  look,  a  second  thought  on  वातावरण  बनाने  की  कोशिश  की  गई  कि
 these  matters.  I  would  also  appeal  to

 अन्दर  गः  ग -him  that  he  should  take  up  this  matter  देश  के  अन्दर  सब  ड्बड़  ही
 ड्बड़

 हो
 रही ‘more  vigorously  and  earnestly.  Then  है,  लेकिन  मैं  बधाई  देता  ह्  वित्त  मंत्री

 che  should  take-up  the  question  of  को  कि  इन  सारे  हालत  के  बावजद  भी  जो
 black-money  in  this  country  and  the
 resources  that  are  being  built  up  by  दस  देश  का  आशिक  ढांचा  या  उस  समय  जब

 ithe  blackmarketeers,  hoarders  and  the  हमने  सरकार  संभाली  थी,  उस  समय  से
 speculators.  The  reason  why  I  refer  आज  वह  आश्िक  ढांचा  बहुत  मजबूत  धरातल ito  the  public  distribution  system  is  my

 गे that  the  public  distribution  system  will  पर  खड़ा  है  और  सारी  परिस्थितियों  के
 be  a  system  that  will  not  only  help  to  ऊपर  अच्छी  तरह  से  काबू  पाया  गया  2
 “prevent  rise  in  prices  and  to  see  that

 महंगाई  को  देखें  तो  महंगाई  कंट्रोल  हुई the  common  man  gets  his  essential  «
 2

 *  ,
 commodities  at  low  prices,  but,  at  the  आगे  नहीं  बढ़  सकी  ।  मैं  याद  दिलाना

 same  time,  it  will  also  be  an  instru-  चाहता  हूं  इसी  सदन  के  अन्दर  पिछले  साल
 -ment  whereby  black-money  and  specu-  al  पों  में ‘lation  can  be  checked.  But  this  cannot  इन्हीं  बजट  के  दिनों  में

 रे  मे
 जा  आलू  और

 finally  be  achieved  unless  and  until  प्याज  की  महंगाई  के  बारे  में  आवाज़  कसी

 ee  ment  oe  ar  ord
 very  जाती  थी  -  आज  उस  के  विपरीत  हो  रहा boldly  705  nationalise  e  basic  con-

 ज् :sumer  industries  such  as  textile,  sugaw  है  हें
 जे  यह  कहा  जा  रहा  है

 कि  प्याज
 and  jute  and  steps  in  and  takes  over  की  कीमत  गिर  रही  है,  किसान  को  कुछ the  wholesale  trade  in  foodgrains,  be-  मिल  नहीं  रहा  है,  उस  के  बारे  में  प्रबन्ध cause  your  public  distribution  system

 में -cannot  survive  and  be  a  success  unless  होना  चाहिए
 |

 क
 के  बारे  में  भी  प्रबन्ध

 “the  Government  does  this  thing  at  the  हुआ  है,  एक्सपोर्ट  दोबारा  खोल  दिया  गया
 basic  level  which  has  everything  in  ।  लेकिन  क्‍या  ar  कीमत  कम  नहीं “control  and  everything  in  hand.  Thank  z  >

 आज  कीमत  क
 नह
 नहीं ता  हुई  है  क्‍या  चीनी  की  कीमत  कम  नहीं

 हुई  है  ?  तेल  को  लेकर  पिछले  साल
 डा०  बलदेव  प्रकाश

 कं
 (अमृतसर  )  :  कितनी  चर्चा  हुई  थी  जब  हम  ने  सरकार

 उपाध्यक्ष  महोदय,  सदन  में  फाइनेंस  बिल  संभाली  थी  -  आज  तेल  की  कीमत
 पर  बहस  हो  रही  है।  बजट  का  यह  डाउन  हो  रही  है।  अनाज  के
 आखीरी  चरण  है।  मैं  वित्त  मंत्री  जी  द्वारा  खलिहान  भरे  हुए  हैं।  सरकार
 श्रस्तुत  फाइनेंस  बिल  का  समर्थन  करने  के  के  पास  पर्याप्त  मात्रा  में  ग्रनाज  है  ।  मैं  यह
 “लिए  खड़ा  हुआ  हूं  ।  पिछले  एक  साल  से  कहना  चाहता  हूं  कि  इसी  देश  के  भ्रन्दर  पिछले
 'हमारी  जो  श्रर्थ-व्यवस्था  चली  है,  उस  से  तीस  सालों  से  अनाज  की  क्‍या  हालत  थी  कि
 'आथिक  ढांचा  सुव्यवस्थित  हुआ  है  और  पंजाब  में  श्रनाज  एक  रुपये  डेढ़  रुपये  किलो
 अर्थ-व्यवस्था  को  वित्त  मंत्री  जी  ने  एंक  नई  था  तो  मद्रास  में  6  रुपये  किलो  गेहूं  बिकता
 दिशा  दी  है।  हालांकि  देश  के  ग्रन्दर  था  ।  मैं  बम्बई  गया  हूं,  वहां  पर  6  रुपये
 कांग्रेस  (झाई)  की  तरफ  से  सभी  प्रयत्न  हुए  किलो  गेहूं  बिकता  रहा  है  लेकिन  आज  क्या
 प्कि  देश  में  उत्पादन  न  बढ़े,  हड़तालें  कराई  स्थिति  है?  आज  की  स्थिति  यह  है  कि
 गई,  ला  एण्ड  आर्डर  की  हालत  खराब  अगर  पंजाब  और  हरियाणा  जो  कि  गेहूं
 करने  के  लिए  कोशिश  की  गई,  चाहे  वह  का  उत्पादन  करने  वाले  सूबे  हैं,  वहां  पर
 सरकारी  कर्मचारियों  का  असंतोष  हो,  चाहै  गेहूँ  की  कीमत  i  रुपये  35  पैसे  किलो
 बह  बैंक  के  मुलाज़िम  हों,  चाहे  कारपोरेशन  है  तो  दो  हजार  मील  दूर  मद्रास  में  भी

 के  हों,  चाहेमजंदूर  हों,  चाहे  खेती  हीन  काम  गेहूँ  की कीमत  रुपए  35  पैसे  किलो  है  t
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 क्या  यह  सरकार  का  शअ्रचीव्मेंट  नहीं  है  ?.

 चावल  मद्रास  में  पैदा  होता  है  लेकिन  सारे

 देश  में  चावल  एक  ही  कीमत  पर  मिल  रहा

 है।  इसके  अलावा  पूरे  साल  भर  कीमत  पर

 भी  कण्ट्रोल  रहा  है।  पब्लिक  डिस्ट्रीब्यूशन
 सिस्टम  को  भी  तेज  किया  गया  है,  कई  सूबों
 में  दूकानें  खोली  गई  हैं  और  सब्सिडाइज्ड
 रेट  पर  खान  की  चीजें  दी  गई  हैं।  यह
 बातें  अर्थ-व्यवस्था  को  नियंत्रित  करने  के

 लिए  कीं  गई  हैं  ।  विरोध  के  बावजद  यह
 किया  गया  है  ।

 ला  एण्ड  आर्डर  की  बात  झाई  तो;  प्रधान

 मंत्री  जी  ने  कहा  कि  हम  ला  एण्ड  आडर  को

 पार्टी  का  मसला  नहीं  समझते,  हम  ला  एण्ड
 आडेर  के  मसले  में  सभी  वर्गों,  सभी  राजनीतिक

 भार्टियों  को  साथ  ले  कर  इसका  हल  निकालना

 चाहते  हैं  ।  चाहे  किसान,  चाहे  मजदूर,
 चाहे  पिछड़े  वर्ग  या  हरिजनों  पर  अत्याचार

 की  बात  हो,  चाहे  विद्याथियों  की  समस्या  हो--

 हम  सभी  एक  साथ  बैठकर  इसका  हल  निकालें  ।

 उन्होंने  सभी  लोगों  का  आह्वान  किया  और

 सुझाव  दिया  कि  आवो,  हम  सभी  मिलकर

 इस  समस्या  को  हल  करें  लेकिन  नेता  विरोधी

 दल,  श्री  स्टीफन  ने  यहां  पर  बोलते  हुए---
 उन्होंने  उस  सुझाव  का  समर्थन  नहीं  किया,
 “उसका  स्वागत  नहीं  किया  --उन्होंने  कहा
 पक  हम  असंतुष्ट  किसान,  मजदूर,  विद्यार्थियों

 को  भड़कायेंगे  और  उनका  मार्गदर्शन  करेंगे

 ओर  इस  लड़ाई  को  गलियों  बाजारों  में  ले

 जायेंगे  ।  श्रीमती  इन्दिरा  गांधी  की  तरफ  से

 कहा  गया  है  कि  26  जून  को  5-i0  लाख

 आदमियों  का  प्रदर्शन  प्रधान  मंत्री  के  निवास

 पर  होगा  ।  उनकी  ओर  से  ऐसा  प्रोग्राम

 दिया  गया  है  1  क्या  यह  देश  के  आथिक

 विकास  को  आगे  ले  जाने  वाला  प्रोग्राम  है  ?

 उनकी  मंशा  है  कि  इस  देश  में  और  भी  ज्यादा

 जड़बड़ी  हो  1

 मेरे  दोस्त  लकप्पा  जी  यहां  पर  बैठे  है,
 मैं  उनको  बताना  चाहता  हूं  कि  इस  हाउस  में
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 श्राज  काले  धन  का  मसला  आया  तो  क्‍या

 यह  कोशिश  नहीं  की  गई  कि  कालेधन  का
 जो  मसला  है  वह  हाउस  में  आ  ही  न
 सके।  उसके  लिए  सारे  रूल्स,  प्रोसीजर
 और  प्वाइण्ट  आफ  आडेर  उठाये  गए।  किस-

 लिए  ?  30-40  लाख  का  छिपा  हुआ
 धन  था,  उस  पर  सरकार  का  छापा  पड़ा,
 लोग  पकड़े  गये--इस  मामल  की  जानकारी

 इस  देश  के  60  करोड़  लोगों  के  सामने  न
 आये  क्या  इस  बात  के  लिए  इस  हाउस  में

 शोर  नहीं  मचा  ?  कहा  गया  कि  यह  सवाल

 हाउस  में  नहीं  आना  चाहिए,  ह््ल्स  एलाऊ

 नहीं  करते  हैं,  इसमें  कोई  भअरजेंसी  नहीं  है।
 यह  चीजें  बताती  हैं  कि  आप  देश  को  कहां
 ले  जाना  चाहते  हैं।  फिर  भी  मैं  चित्त  मंत्री
 जी  को  बधाई  देना  चाहता  हूं  कि  इन  सारी

 रुकावटों  और  कठिनाइयों  के  बावजूद
 उन्होंने  इस  देश  की  अ्रर्थ-व्यवस्था  को

 सुव्यवस्थित  किया  है  और  सुनियंत्रित  किया

 है  ।  मुद्रास्फीति  में  भी  कमी  आई  है  ।  जब

 इस  सरकार  ने  कार्यभांर  सम्हाला  था  तब

 मुद्रास्फीति  का  नया  दौर  शुरू  होने  घाला

 था  लेकिन  उसको  रोक  दिया  गया  7  उस

 वक्‍त  कहा  गया  था  कि  इंफ्लेशन  होगा  लकिन

 वह  नहीं  हुआ  और  कीमतें  नहीं  बढ़ीं  t

 डेवलपमेण्ट  के  अलावा  दूसरा  खर्चा  बढ़ने

 नहीं  दिया  गया  ।

 4.00  hrs.

 अब  में  आपके  सामने  कुछ  आंकड़े  रखना

 चाहता  हूं  -  जब  इस  सरकार  ने  कार्य-

 भार  सम्हाला  था  और  पहला  बजट  पेश

 किया  था  तो  उसमें  84  करोड़  का  घाटा

 था  और  उस  समय  चित्त  मंत्री  ने  कहा  था  कि

 विदेशी  मुद्रा  कोष  से  800  करोड़  निकालेंगे

 लेकिन  वह  भी  निकाला  नहीं  गया

 वह  884  करोड़  रुपये  के  घाटे  का  बजठ

 था,  लेकिन  6  महीनों  के  बीच  कुछ  ऐसी,
 चीजें  हुई,  कई  सूबों  के  अन्दर  बाढ़  आई

 साईकलान्ज  झाथ,  बहुत  से  नुकसान  हुए
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 जिस  की  बजह  से  केन्द्र  की  447  करोड़  रुपये

 की  अतिरिक्त  सहायता  सूबाई  सरकारों  को

 देनी  पड़ी  ।  यह  सहायंता  अवश्य  देंनी

 चाहिए  थी,  जनता  पार्टी  की  सरकार  का  फ़र्ज

 था  कि  आड़े  वक्‍त  में  सूबों  की  मदद  करे  |

 देश  का  उत्पादन  बढ़ाने  के  लिए  केन्द्र  की

 90  करोड़  रुपये  का  फटिलाइज़र  मंगाना

 पड़ा  यह  भी  बहुत  ज़रूरी  था।  मैं

 आप  को  बतलाना  चाहता  हूं  कि यदि  हमारी
 सरकार  ने  अर्थ-व्यचस्था  को  सही  ढंग  से

 कण्ट्रोल  न  किया  होता,  तो  यह  बजट,
 जो  884  करोड़  रुपये  के  घादे  का  बजट

 था,  500  करोड़  रुपये  के  घादें  का  बजट

 होता  ।  लेकिन  हमारें  वित्त  मंत्री  जी  और

 वित्त  मंत्रालय  की  सुझ-बूझ  के  कारण,  उन्होंने
 इस  तरह  से  अर्थ-व्यवस्था  को  चलाया  कि

 वह  घाटा  बढ़  नहीं  सका,  बल्कि  कम-हुआ
 है।

 इसके  साथ  ही  और  भी'  बहुत  सी  चीजें

 की  गई  हैं--जेसे  सी०  डी०  दिया  गया,  बोनस

 दिया  गया,  सरकारी  कर्मचारियों  को  डीअर-

 नव  एलाउन्स  की  किश्त  दी  गई  I

 डिप्टी  स्पीकर  साहब,  जो  लोग  यह  कहते

 हैं  कि यह  एण्टी  पीपूल  बजट  है,  जैसे  अभी

 सम्मानित  सदस्या  श्रीमती  पार्वती  क्ृष्णनन्‌
 ने  कहा  कि  इस  में  कोई  नई  चीज  नहीं  है,
 डायरेक्ट  टैक्सेज़  के  मुकाबले  इन-डायरेक्ट
 टैक्सेज़  ज्यादा  लगाये  गये  हैं,  जिस  से  मालूम

 होता  है  कि  बजट  का  ओरियेप्टेशन  किस

 तरफ  है,  लेकिन  इस  की  रेशो  भी  तो  देखने

 वालीं  है  अगर  एक्साइज  से  एक  परसेण्ट

 बढ़ोतरी  होगी  तो  इन-डायरेक्ट-टैक्सेज  में

 बढ़ोत्तरी  डायरेक्ट  टैक्सेज़  से  ज्यादा  हो  जायभी,

 क्योंकि  बेसिक  रेशों  में  बहुत  ज्यादा  फर्क  है।
 इसलिए  यह  कहना  कि  यह  एण्टी-पींपुल
 बजट  है  या  आम  आदमी  के  विरोध  में  है,
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 कैपिटलिस्ट  बजट  है,  इस  तरह  की  बात

 कहने  का  कोई  मतलब  नहीं  हीता  है  ।

 आज  जो  नई  दिशा  दी  गई  है--घह  क्या

 है?  प्लान  का  जो  टोटल  श्राउटले  था,  उस  में

 L7  परसेण्ट  की  बढ़ोतरी  की  गई  है।  इस-  साल
 के  अन्दर  1,649  करोड़  रुपये  का  प्रावधान

 रखा  गया  है,  जब  कि  पिछले  साल  9,960

 करोड़  रखा  गया  था  .  मैं  यह  नहीं  कहता
 कि  पहले  बढ़ोतरी  नहीं  हुई  होगी,  पहले  भी

 इस  तरह  की  दिशा  दी  गई  होगी,  लेकिन  इस  में

 एक  और  खास  चीज  है--8  0  फीसदी  की  जो

 बढ़ोतरी  हुई  है,  उसका  सारा  खर्चा  केवल

 एग्रीकलचर  और  रूरल  डेवलपमेण्ट  पर  होगों,.

 देहात  के  विकास  कार्यो  पर  खर्च  हीगा  --यह

 वह  नई  दिशा  हैँ,  जो  पहले  के  बजटों  में  नहीं
 दी  जाती  थी  ।  जनता  पार्टी  के  इलैक्शन
 भैनिफेस्टो  में  जो  बात  कही  गई  थी  किं

 40  फीसदो  से  ऊपर  जो  बजट  का  खर्चा  होगा,

 वह  देहातों  और  रूरल  डेवलपमेण्ट  पर  होगा,
 उस  को  ष्त्ति  मंत्री  जी  ने  पूरा  करके  दिखलाया

 है  ।  40  फीसदी  से  ज्यादा  उन  के  लिए
 रखा  है।

 नॉन-डेवलपमेण्ट  खर्च  कम  हुए  हैं,  इसी
 बजट  के  अन्दर  5,908  करोड़  रुपया  नॉन-

 प्लाण्ड-रेवेन्यू-एक्सपेण्डिचर,  के  लिए  रखा

 गया  है,  वह  पिछले  साल  से  534  करोड़
 रुपये.  ज्यादा  है,  534  करोड़  रुपये  इस

 लिए  ज्यादा  है  कि  38  4  करोड़  रुपये  उस  में  से

 स्टेट्स  को  ग्राण्ट्स  और  इण्टरेस्ट  पेमेण्ट

 के  लिए  दिये  गये  हैं।  और  इस  रकम  को

 निकाल  दिया  जाय  तो  50  करोड़  रुपये  कम

 खर्चे  हुआ  है--यह  एक  नई  दिशा  है ।
 बरना  पंहलें  अधिक  खर्चा  नॉन-प्लाण्ड  पर

 होता  था,  एडमिनिस्ट्रेशन,  स्विसिज  पर

 होता  था।  इस  सरकार  ने  कोशिश  की  है
 कि  पिछले  साल  के  मुकाबले  इस  साल  50.

 करोड़  रुपया  नॉन-प्लाण्ड  रेवेन्यू  एक्सपेण्डि--
 चर  पर  कम  कियां  जाय  t
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 अब  मैं  कुछ  सुझाव  देना  चाहता  हूं  ।

 हमारी  सरकार  के  चित्त  मंत्री  ने  जो  योजना

 बनाई  है,  उस  में  नये  लोगों  को  नौकरी

 मिल  सके,  काम  मिल  सके--छैसा  प्रयास

 क्या  है,  जिस  के  लिए  मैं  उन  को  बधाई

 देना  चाहता  हूं  ->लेकिन  इस  के  साथ  ही

 कुछ  ऐसी  चींजें  शुरू  हो  गई  हैं--जिन  की

 य्तरफ़  सरकार  का  ध्यान  झाकषित  करना

 बहुत  जरूरी  है  -  आज  बिहार  के  अन्दर  एक
 समस्या  खड़ी  हो  गई  है--अभी  पता  नहीं
 पक  कितनी  नौकरियां  बनेंगी,  कितनी

 मिलेगी  या  नहीं  मिलेंगी,  लेकिन  सारे  देश

 के  अन्दर  एक  हाहाकार  शुरू  हो  गया  है  कि

 नौकरियां  किस  को  मिलनी  चाहिएं  ?  क्‍या

 ऐसे  व्यक्ति को,  जो  बिकुल  गरीब  है,  जिस  के

 पास  कुछ  नहीं  है,  भूख  से  मर  रहा  है,
 लेकिन  चह  ब्राह्मण  है  तो  क्या  उसको  नौकरी

 मिलनी  चाहिए  या  नहीं  आज  देश  के  सामने

 यह  सवाल  है  ।  दूसरी  तरफ  एक  ब्यक्ति

 हैजो  अच्छी  आथिक  हालत  वाला  है,  श्र्च्छी

 उसकी  आशिक  अवस्था  है,  लेकिन  उसकी

 जाति  कुछ  और  है,  दोनों  में  से  किस  को

 ब्ेक्रेंस  मिले  यह  सवाल  आज  देश  के  सामने

 अश्त  बन  कर  खड़ा  हो  गया  है  -  इसका

 हमें  फैसला  करना  है।  जो  भूख  से  कर  रहा

 है  और  ब्राह्मण  है  उसको  नौकरी  मिलनी

 चाहिए  या  जो  श्रच्छा  खाता  पीता  है  लेकिन

 बहू  ब्राह्मण  नहीं  है  उसको  मिलनी  चाहिये,
 'जाति  के  आधार  पर  मिलनी  चाहिए  या

 इडकोनोमिक  आधार  पर  यह  एक  समस्या  है
 जो  जनता  पार्डी  के  सामने  आई  है।  आज

 देश  के  नेताओं  को  सरकार  को  इस  समस्या

 को  इस  ढंग  से  सुलझाना  चाहिए  ताकि

 जातिवाद  की  समस्या  और  न घड़े;  इस  प्रश्न

 को  ले  कर  लोग  न  लड़ें,न  झगड़े।  आखिर

 को  तो  यह  आथिक  समस्‍या  है,  देश  में  जो

 गरीबी  व्याप्त  है  उसको  दूर  करने  की

 समस्‍या  है।

 एक्साइज़  ड्यूटी  बढ़ाई  गई  है  डिवेलपमेंट

 के  नाम  पर।  इसको  बढ़ाना  बहुत  जरूरी

 भी  था  t  लेकिन  मैं  कहना  चहता  हूं  कि

 आखिर  उसकी  कोई  लिमिट  तो  होगी

 यह  जो  पांच  साला  योजना  बन  रही  है  यह
 अगर  सत्तर  हजार  करोड़  की  बनी  तो  रेवेन्यू
 रिसोसिस  से  भी  कम  से  कम  बीस  पच्चीस

 हजार  करोड़  रुपया  खचं  करना  होगा  ।

 यह  जो  अतिरिक्त  खचें  करना  होगा  इसको

 क्या  क्रेवल  एक्साइज़  ड्यूटीज़  के  द्वारा  ही
 लिया  जाएग़ा  ?  क्‍या  और  कोई  साधन

 नहीं  है?  ज़ो  भी  रेवेन्यू  बढ़ाना  है,  जो

 भी  रिसोसिस  को  बढ़ाता  है  क्या  एक्साइज़

 ड्यूटीज़  से  ही  बढ़ाना  है?  अगर  यह  बात

 है  तो  कहां  जा  कर  यह  चीज़  खत्म  होगी;

 यह  विचारणीय  प्रश्न  है।  रिसोसिस  की

 हमें  जरूरत  पड़ेगी  उसके  लिए  हमें  आल्टर-

 नेटिव  सोसिस  खोजने  पड़ेंगे  ।  बैकों  के

 पास,  एल  आई  सो  के  पास  रुपया  है  उसका

 हम  इस्तेमाल  कर  सकते  हैं।  और  साधनों

 से  हम  रुपया  इकटठा  कर  सकते  हैं।  दो  से

 पांच,  पांच  से  सात  और  सात  से  दस  क्‍या

 इसी  तरह  से  बढ़ाते  जायेंगे।  आज  दो

 से  पांच  क्र  लिया  है,  पांच  साल  की  योजना

 पूरी  होने  तक  वित्त  मंत्री  बताए  कि  क्या

 25  तक  हम  को  एक्साइज़  ड्यूटी  नहीं

 करनी” पड़  जाएगी  ?  कहां  से  रिसोसिस

 आएंगे  ?  इसलिए  आल्टरनेटिव  सोसिस

 हम  को  ढूंढने  होंगे  1

 तीस  लाख  तक  का  जो  एग्जेम्पशन  दिया

 गया  है  उसके  ऊपर  अगर  टर्न  ओवर  होता

 है  तो  आपने  एक  दम  से  पांच  परसेंट  टैक्स

 लगा  दिया  है  -  इसका  मतलब  यह

 होता  है  कि  तीस  लाख  तक  कम  करने  वाले

 को  कोई  एक्साइज  ड्यूटी  नहीं  और  अगर

 तीस  लाख  एक  हजार  द्नं  ओवर  उसकी

 हो  गई  तो  उसको:  करीब  डेढ़  लाख  रुपय)

 एक्साइज़  ड्यूटी  का  लगेगा  ।  अब  इन

 दोनों  में  कैसे  कम्पीटीशन  हो  सकता  है  ?

 इस  पर  आप  विचार  करें।  कोई  रास्ता

 आप  निकालें  ।  आप  स्लेव  सिस्टम  क्र  सकते
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 हैं  ।  आप  कहू  सकते  हैं  कि  तीस  से  चाजीस
 लाय  तक  दो  परसेंट,  चालीस  से  पचास
 लाख  तक  तीन  परसेंट  भौर  पत्रास  लाख  से
 ऊपर  पांच  परसेंट  7  कुछ  न  कुछ  रास्ता
 आपको  निकालना  पड़ेगा  ताकि  इंडस्ट्री  को

 नुक्सान  नहो।

 इलैक्ट्रिकल  गुड्ज़  जो  बनाने  वाले  हैं
 उनके  बारे  में  मैं  वित्त  मंत्री  जी  से  मिला  था।
 पंजाब  के  सारे  इलैक्ट्रिकल  गुडज  बनाने
 वाले  इंडस्ट्रियलिस्टस  को  दस  लाख  तक  का
 एग्जैम्प्श्न  दिया  गया  था।  उसको  कम
 करके  झापने  पांच  लाख  कर  दिया  है।  उनका
 केस  बड़ा  ज॑ैनुइन  है।  मैं  कहुंगा  कि
 एग्जैम्पशन  की  लिमिट  झाप  दस  लाख  ही
 रहने  दें।

 श्रापकी  नीति  है  कि  स्माल  भर  हैंडलूम
 को  प्रोटैक्शन  मिलना  चाहिए  ।  यह  मिल
 नहरीं  रहा  है  ।  स्माल  स्केल  सैक्टर  और

 हैंडलूम  के  क्षेत्र  में  जो  शाडी  ल  में  काम
 करते  हैं  उनको  सरकार  ने  रियायत  दी  है
 कि  वे  भ्रपना  कच्चा  माल  इम्पोर्ट  कर  सकते
 हैं।  लेकिन  उन  पर  उतनी  ही  कस्टम  डयूटी
 लगेगी  जितनी  बड़ी  मिलों  के  प्रायात  करने  पर
 लगेगी  ।  इस  तरह  से  इन  छोट  लोगों  का
 काम  नहीं  चल  सकता  है।  उनको  पच्चीस
 परसेंट  रिलीफ  कस्टम  में  श्रौर  साथ  ही  साथ
 50  परसेंट  एक्साइज़  ड्यूटो  में  भी  मिलना
 चाहिए  ।

 सारी  यह  जो  चीज़  है  यह  तभी  इम्प्लेमेंट
 होगी  अ्रगर  ब्यूरोक्रेसी  इम्प्लेमेंट  करने
 देगी  ।  नौकरशाही  सरकार  के  सिर  पर
 पढ़ी  रही  तो  कोई  योजना  इस्प्लेमेंट  नहीं
 हो  सकती  है  i  मैं  उदाहरण  देता  हूं  ।
 मैं  एक  उदाहरण  देता  हूं।  मैं  एक  केस
 सरकार  की  नोटिस  में  लाया  जिसमें  एक
 फर्मचारी  को  भ्रमरजेंसी  के  दौरान  हटा  दिया
 गया।  पहले  उसको  डीकेटेगराइज़  किया,
 इंश्योरेंस  में  आफिसर  से  फ़ील्ड  ड्यूटी  पर
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 लाये  श्लौर  दो  महीने  बाद  उसको  इसलिए
 हटा  दिया  गया  कि  उसका  भअसेसमेंट
 फील्ड  डयूटी  का  पूभर  है।  भाप  बसाइये
 कोई  भो  न्यूटरल  झादमी  बताये  कि  क्या  किसी
 भी  व्यक्ति  का  दो  महाने  में  फ़ील्ड  ड्यूटी  का
 असेसमेंट  हो  सकता  है  ?  मैंने  इस  बारे  में
 कई  पत्र  लिखे,  लेकिन  जवाब  बही  का  वही
 झाता  है।  क्योंकि  ब्यूरोक्रेसी  काम  नहीं
 करने  देती  है

 झ्रापन  जो  मुझे  वक्‍त  दिया  इसके  लिए
 मैं  भ्रापका  आभारी  हूं

 श्री  केशवराब  घोडंगे  (नांदेड)  :  सदर
 साहब,  भापने  मुझे  वक्‍त  दिया  मैं  प्रापका
 शुक्रगुज़ार  हूं।  मैं  वित्त  विधेयक  पर  अपने
 कुछ  'छयालात  का  हजहार  करना  चाहता  हूं,
 मुझे  उम्मीद  है  कि  नींद  सिये  बगैर  वित्त
 मंत्री  जी  भेरी  बात  को  सुनेंगे  भौर  उनका
 जबाब  देगें।

 सदर  साहब  मेरा  कहना  है  कि  लोग
 कहते  हैं  कि  वह  तो  टैक्स  देते  हैं,  डायरेक्ट
 शौर  इनडायरेक्ट  दोनों  तरह  के  टैक्स  देते
 हैं।  और  कोई  भी  हुकूमत  टैक्स  के  वर्गर
 नहीं  चल  सकती  है  ।  लेकिन  जो  टैक्स
 देते  हैं  उनका  कहना  है  कि  उसके  बदले  में
 हमारा  कोई  फ़ायदा  तो  होना  चाहिए  t
 अगर  फ़ायदा  नहीं  है  तो  टैक्स  देने  से  क्या
 फ़ायदा  है?  कानून  के  मुताबिक  वह  टैक्स
 देते  हैं,  पर  साथ  ही  उनको  फ़ायदा  भी  तो
 मिलना  चाहिए।  लेकिन  ऐसी  कोई  स्कीम
 इस  कानून  के  अन्दर  नहीं  है  ।  लिहाजा
 मैं  पूछथा  चाहता  हूं  कि  एंसे  हिन्दुस्तान
 के  अन्दर  करोड़ों  लोग  हैं  जो  डायरेक्ट
 झग्रौर  इनडायरेक्ट  टैक्स  देते  हैं  लेकिन
 ऊब  फ़ायदा  होने  का  मौका  होता  है  तो.
 फ़ायदा  बड़े  बड़े  लोग  हो  उठा  लेते  हैं  t

 (Interruptions).
 MR.  DEPUTY-SPEAKER:  I  would

 request  Members  not  to  come  to  the
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 Chair.  I  have  been  very  indylgent  on
 this.  But  it  does  not  mean  that  there
 should  be  a  procession  of  members.
 Already  one  member  came  here;  there
 igs  another  member  following.

 चौधरी  अलबीर  सिह  (होशियारपुर):
 जो  तरीका  चला  प्राया  है  उसी  के  मुताबिक
 है  1

 MR.  DEPUTY-SPEAKER:  This  is
 not  tarika.  Please  take  your  seat.  If
 you  don’t  know  how  to  proceed  in  the
 House  I  can’t  help  it.

 एक  मेम्बर  बात  कर  रहा  है  उसी  के
 पीछे  पीछे  श्राप  चले  आये  ।  यह  कोई  तरीका
 है।

 शौधरी  बलबीर  सिह  :  कोई  बुरा
 तरीका  नहीं  है।  इस  ढंग  से  श्राप  बात  न
 किया  करें।

 MR,  DEPUTY-SPEAKER:  There
 should  be  some  sense.  There  is  al-
 ready  a  Member  who  is  coming  here
 and  you  follow  him.

 चौधरी  बलबोीर  सिह  :  मैं  तो  उसके
 पीछे  खड़ा  हो  गया  ।  इस  ढंग  से  आप
 बात  न  किया  कीजिए  ।

 MR.  DEPUTY-SPEAKER:  You  should
 not  do  that.  Nobody  should  come  to
 the  Chair.  If  you  want  to  ask,  you
 send  a  chit  to  the  Chair.

 att  केशवराव  धोडंगे  :  सदर  साहब,
 मैं  कह  रहा  था  कि  जब  हम  बाहर  के  मुल्कों
 से  कर्जा  मांगते  हैं  उस  वक्‍त  बाहर  के  मुल्कों
 के  समाने  कहते  हैं  कि  हमारे  देश  की  भ्राबादी
 65  करोड़  है।  शौर  जब  कर्जा  आ  जाता  है

 तो  पैसा  उसी  भ्रावमी  को  देते  हैं  जिसके  पास
 कोई  साधन  है,  और  जिस  बेचारे  के  पास
 क्रेडिट  कुछ  भी  नहीं  हैं  जो  प्रापकों  गारन्टी
 दे  सके,  उसको  कुछ  सहायता  श्राप  नहीं  देते
 हैं  -  तो  मेरा  कहना  है  कि  जितने  लोगों  के

 पास  गारम्दी  देने  क ेसाधन  हों,  जिस  बेसिस

 पर  श्राप  से  उनको  कर्जा  मिल  सके,  उतने  ही
 लोगों  की  श्राबादी  भाप  बताया  करें  ॥
 लेकिन  ऐसा  नहीं  है  1  कर्जा  लेते  वक्‍त  तो
 65  करोड़  झाभादी  बंतायेंगे  और  जब  गरीब
 तबके  के  आदमी  रोज़गार  मांगते  हैं,  उसके
 लिये  पैसा  चाहते  हैं  तो  कहा  जाता  है  तुम्हारे
 पास  कोई  साधन  नहीं  है  जिसके  भ्राधार  पर
 गारन्टी  दे  सकें  लिहाज़ा  तुमको  पैसा  नहीं
 मिलेगा  ।  जब  वह  झापको  डायरेक्ट  और
 इन्डायरेक्ट  टैक्स  देता  है  श्रौर  देश  के
 निफ़ाज़  के  अन्दर  मदद  करना  चाहता  है,
 तो  उसको  इस  बेसिस  पर  क्‍यों  ऐलिमिनेट
 किया  जाता  है  कि  चूंकि  उसके  पास  गारन्टी
 देने  के  लिए  कोई  साधन  नहीं  है  इसलिये
 उसको  सरकार  से  कर्जा  नहीं  मिलेगा?
 आ्रापकी  इस  नीति  के  बारे  में  मेरा  वित्त  मंत्री
 जी  से  कहना  है  कि  लोगों  को  तवकको  हैं  कि
 जब  हम  टैक्स  देते  हैं  तो  कम  से  कम  उनके
 लिये  इन्सानी  ज़िन्दगी  बसर  करने  का  इंतजाम
 होना  चाहिये।  उनके  लिये  भी  पीने  का  पानी,
 घर,  तालीम  शौर  दवादारू  की  जरूरत  हैं
 यह  भी  नहीं  होता  ।  आज  देहातों  के  प्रन्दर
 हजारों  लोग  काम  के  लिये  घूमते  फिरते  हैं  ।
 मराठवाढ़ा  में  बहुत  से  ऐसे  लोग  हैं,  हरिजन,.
 दलित,  सुग्या,  मुग्या,  बौद्ध  और  गरीब
 सन्मान  हैं  जिनको  पीने  के  पानी  की  मुसीबत
 है।  यह  ताज्जुब  की  बात  है।  मैं  पूछना
 चाहूंगा  कि  उनके  हाथ  मज़बूत  करने  के  लिये,.
 उनको  स्थिर  जीवन  देने  के  लिये  आपके
 इस  बजट  में  क्या  है  ?  60  करोड़  रुपये
 का  इस्तेमाल  सब  लोगों  को  पानी  देने  के
 लिये  है  ।  पानी  पिलाने  की  जिम्मेदारी
 गवर्नमेंट  की  होनी  चाहिये,  उस  पर  कितना
 खर्चा  होगा,  यह  सवाल  नहीं  है  ।

 मेरे  ताल्लुके  के  निम्पानी,  सावरगांव
 गांव  में  लोगों  ने  विधान  सभा  चुनाव  का
 बहिष्कार  किया  है,  उनका  कहना  ह ैकि  पिछले
 30  साल  में  उनको  आपने  पीने  के  लिये
 पाती  नहीं  दिया,  यह  उनका  कहना  दुरुस्त
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 'है।  गरीब  लोगों  को  देहात  में  4,  4  'मौल
 'पानी  के  लिये  जाना  पड़ता  है,  परेशानी  है  ।
 आपको  कहना  चाहिये  कि  पानी  पिलाने
 की  जिम्मेदारी  सैंट्रल  गवन॑  मेंट  की  है,  नहीं
 तो  आप  कहिये  कि  हम  पानी  नहीं  देते,  ाप
 टैक्स  मत  दो  ।  शाप  नागरिक  भी  नहीं
 हैं  ।

 आपने  महात्मा  गांधी  की  समाधि  पर
 “शपथ  लेकर  यह  प्रण  किया  है  कि  यहां  राम-
 “राज्य  लायेंगे,  गांधी  राज्य  लायेंगे  -  उसकी
 बात  झ्राप  करते  हैं  1  मुझे  श्रफसोस  से  कहना
 'पड़ता  है  कि  इस  जनता  गवर्नमेंट  को  सोश-
 'लिज्म  से  झ्लर्जी  है।  यह  सिर्फ  गांधी  राज्य
 और  र,मराज्य  के  बारे  में  कहते  हैं।  मैं  कहता
 हूं  राम  राज्य  हुआ  ही  नहीं,  मगर  ये  राम-
 राज्य  के  नाम  पर  लोगों  को  उल्लू  बना  रहे

 हैं  ।  लोगों  के  पास  पीने  के  लिये  पानी  नहीं
 है,  कहा  जाता  है  कि  रामराज्य  आने  वाला
 है,  नौकरी  मिलने  वाली  है,  हनतेली  में  जन्नत
 मिलने  वाली  है।  यह  सब  गलत  बात  है  ।
 मैं  कहना  चाहता  हुं  कि  दलितों  की  मजदूरों
 की  किसानों  की  मदद  करना  आ्रापका  फर्ज
 है।  किसानों  की  जरायत  को  इंडस्ट्री
 समझकर  उसको  मदद  दीजिये  ताकि  उनके
 लिये  पानी  और  लाइट  का  इंतजाम  हो  ny
 किसान  के  माल  के  लिए  जायज  दाम  श्राप
 द्वीजिये  ।  किसान  घोर,  डाकू  नहीं  है  ।
 किसान  अपना  माल  खेंतों  में  पैदा  करता  है
 लेकिन  व्यापारी,  दलाल  लोग,  चोर,  डाकू
 “उसको  लूट  ले  जाते  हैं,  सरकार  देखती
 रहती  है  ।  जब  तक  किसान  के  माल  को
 उचित  दाम  पर  नहीं  करेंगे  कोई  फायदा  नहीं
 है  |  किसान  के  माल  का  उचित  दाम  नहीं

 «दिया  जाता  है।

 हिन्दुस्तान  में  जो  दलित  वर्ग  के  लोग
 बसते  हैं,  बौद्ध  समाज,  भटके,  चमंकार  जो
 'बसते  हैं,  इन  तमाम  को  स्लम  एरिया
 'यमझकर  झाप  इनका  पुनर्वास  कीजिये  |
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 7  पानी  शौर  लाइट  का  इंतजाम  इनके  लिये
 कीजिये।  लाइट  गांव  में  भा  जाती  है  लेकिन
 छोटे  किप्तान,  दलित  भ्रादिवासी  किसान  को
 नहीं  मिल  पाती  है।  गांव  में  नल  का  इंतजाम
 होता  है  लेकिन  उन  लोगों  को  क  नेक्शन
 नहीं  मिलता  है  |  यह  जिम्मेदारी  आपको
 है।  वह  लोग  दौलतमन्द  नहीं  होते  हैं,
 वह  गरीब  ही  रहते  हैं  7  पानी  की  लाइन
 भाने,के  बावजूद  भी  वह  उससे  महरूम  रहते
 हैं  ।  यह  बड़े  ताज्जूब  की  बात  है।  पानी
 श्रौर  लाइट  का  कने कशन  म्‌फ्त  देना
 अआाहिये  ।

 जहां  तक  तालीम  का  ताल्लुक  है  यह  भी
 सैंट्रल  गवर्नमेंट  की  जिम्मेदारी  है।  देहात
 के  बचचों  का  कत्लेश्राम  किया  जा  रहा  है
 यहां  पढ़ाई  का  कोई  इंतजाम  नहीं  है,  उस्ताद
 नहीं  होता  है,  न  इमारत  होती  है  ।  कोई
 भी  इंतजाम  नहीं  है  ।  पूरी  की  पूरी  पीढ़ी
 बरबाद  हो  रही  है।  यह  जिम्मेदारी  गवर्नमेंट
 को  लेनी  चाहिये  ।  सभी  प्राइवेट  शिक्षा
 संस्थाझ्रों  का  राष्ट्रीयकरण  करना  चाहिये  ।

 देव  और  धर्म  के  नाम  पर  हिन्दुस्तान
 में  करोड़ों  रुपया  भ्राज  मौजूद  है  ।  उनके
 पास  बड़ी  बड़ी  मूवेबल  और  इम-मूवेबल
 प्रापर्टी  हैं।  प्राप  उनसे  यह  लीजिये  और
 हर  मज़हब  के  बच्चों  के  लिये  मुफ्त  तालोम
 देने  का  इंतजाम  कीजिये  ।

 हिन्दुस्तान  में  ट्रस्ट  भर  शिक्षा  संस्था
 का  रिजर्व  फंड  बैसे  ही  प्राइडल  पड़ा  हुआ
 है  1  रिजर्व  फंड  का  इस्ते माल  कर  के  भाप

 बहुत  कुछ  कर  सकते  हैं  1  देहातों  में  बहुत
 से  मनीलैंड्स  हैं  जो  कि  हर  पार्टी  की  मदद
 करते  हैं  ।  हमारी  पार्टी  ही  ईमानदार  है,
 यह  बात  मैं  नहीं  कहूंगा,  श्ापके  पास  ही
 मनीलैंडस  हैं  ऐसी  बात  नहीं,  हमारे  पास  भी
 मनीलैंडर्स  हैं  =  मनीलैंडस  की  ऐसी  जमात
 है  जो  लुटेरी  है,  खून  चूसती  है  चाहे
 कांग्रेस  का  राज्य  हो  या  जनता  पार्टी  का
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 राज्य  हो,  वह  अपना  राज्य  समझते  हैं  1
 वह  कहते  हैं  हमारा  राज  है।  उनका  सूद
 इतना  बूरा  होता  है  कि  लोग  परेशान  हो
 जाते  हैं  ।  देहात  के  मनीलैंडस  को  सजा
 देने  के लिये  उनके  ऊपर  इनकमटैक्स  लगाना
 चाहिये  ।  उनके  मकानों  पर  रेड  .  होनी
 चाहिये  tv  यहां  शहरों  में  श्राप  रेड  करते  हैं,
 यह  श्रच्छी  बात  है  लेकिन  देहात  में  दीमक
 लगी  हुई  है।  मेरी  गुजारिश  है  कि  श्राप  इस
 तरफ  जरूर  ध्यान  दीजिये  क्‍योंकि  देहात  में
 इनका  ही  राज  है  ।

 हमारे  यहां  2  रुपये  56  पैसे  माहवार
 तनख्वाह  है  ।  आपको  ताज्जुब  होगा  कि
 9  रुपये  56  पैसे  तनख्वाह  वाले  लोग  भी

 आज  मौजूद  हैं  |  मैं  20  साल से  बराबर
 अ्रसेम्जली  में  कहता  शा  रहा  ह॑ं  कि  आपको

 समाजवाद  की  भाषा  कहने  का  क्‍या  हक
 है  बराठवाड़ा  में  एजुकेशन  डिपार्टमेंट
 में  सिर्फ  2-56  रुपये  और  9-56  रुपये
 महीना  दिया  जाता  है  ।  आख़िर  वे  भी
 इन्सान  हैं  वे  भी  श्राज़ादी  के  लिए  कुर्बानी
 करने  के  लिए  तंयार  हैं  ।  लेकिन  उनसे  को
 डीयरनैस  एलाउंस  नहीं  दिया  जाता  है,
 कोई  सुविधा  नहीं  दी  जाती  है  ।

 जहां  तक  बेकारी  को  दूर  करने  के  मसले
 का  सवाल  है,  महाराष्ट्र  गवर्नमेंट  ने  एम्प्लाय-
 मेंट  गारन्टी  स्कीम  के  बारे  में  एक  कानून
 पास  कर  वहां  भेजा  है,  लकिन  यहां  से  उसे
 मन्जूरी  नहीं  दी  गई  है  1  वास्तव  में  यह
 कानून  तो  केन्द्रीय  सरकार  को  पास  करना
 चाहिए  था,  लेकिन  उसने  ऐसा  नहीं  किया;
 उल्टे  झगर  एक  स्टेट  ने  ऐसा  कानून  पास
 किया  है,  तो  उसे  मन्जूरी  नहीं  दी  जा  रही
 है  ।  क्या  यह  राम  राज्य  है  ?  क्‍या  यह
 गधी  का  राज्य  है  ?

 चमंकारों  श्र  हैंडलूम  इंडस्ट्री  को
 प्रोतसाहन  देने  के  लिए  कदम  उठाये  जाने
 चाहिए  ।
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 ऐसी  योजना  बनानी.  चाहिये,  जिससे
 नौजवानों  को  यह  प्रनुभव  हो  कि  देश  के
 विकास  में  उन्होंने  भी  काम  करना  है  शीर
 इसमें  उन  का  भी  सक्तिय  सहयोग  लिया  जा
 रहा  है  '

 नादेड़  से  उदगीर  या  लातूर  तक  और
 गंगाख ेड़  से वोधन  तक  रेलवे  लाइन  की  मांग
 काफ़ी  समय  से  की  जा  रही  है  ।  मैं  प्रनु रोध
 करता  हूं  कि  इस  सांग  को  पूरा  किया  जाये।

 अगर  सही  मानों  में  भ्रष्टाचार  को
 ख़त्म  करना  है  श्र  गरीब  लोगों  का  भरोसा

 हासिल  करना  है,  तो  इस  बात  की  जांच
 करनी  चाहिए  कि  15  श्रगस्त,  1947,  को
 सियासी  और  सामाजिव,  कार्यकर्ताशों  की
 स्थावर  और  जंगम  सम्पत्ति  क्‍या  थी  और
 आज  कया  है,  और  दौलत  कमाने  के  लिए
 उस  बकक्‍त  उनका  सोसे  क्या  था  और  श्ाज  क्या

 है।  अगर  उन्होंने  इललीगल  मीन्‍्ज  से  प्रापर्टी

 हासिल  की  है,  तो  उन  प्रोपर्टी  को  छीन  लिया

 जाय,  ओर  अगर  उन्होंने  ईमानदारी  से
 पैसा  जमा  किया  है,  तो  उसको  स्ठिफाई
 किया  जाये  I

 मैं  यह  भी  चाहता  हूं  कि इस  काम  को

 पालियामेंट  के  मेम्बरों  से  शुरू  किया  जाये
 जौर  पैसा  लगाया  जाये  कि  i947  में  हम
 लोगों  के  पास  कितनी  मोटर,  कितनी  ज़मीन
 और  कितने  बंगले  थे और  झाज  हमारे  पास
 क्या  है  ।  अगर  लोक  प्रतिनिधित्वां  के

 पास  दूसरों  को  लूटने  का  परवाना  है,  तो
 फिर  हमें  दुसरे  लोगों  को  उपदेश  देने  और

 अष्टाचार  के  ख़िलाफ़  आवाज़  उठाने  था

 क्या  हक  2)  चेरिटी  बिगिन्ज  एट  होम 1

 इसके  '्रलावा  लैंड  रिफ़ाम्ज  को

 श्रमल  में  लाना  बहुत  जरूरी  है  |

 हमारे  देश  में  भ्रस्पृश्यता  हिन्दूइज्म
 और  ब्राह्मतिज्म  की  वजह  से  पैदा  हुई  है  ।
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 जब  तक  हमारे  देश  में  ब्राह्मतिज्म  की  बीमारी
 रहेगी,  तब  तक  अस्पृश्यता  कभी  नहीं  हट
 सकती  है  ।  जब  तक  शंकराचार्य  की  फ़ि-
 लासफ़ी  को  खत्म  नहीं  किया  जायेगा,  तब
 तक  दलित  समाज  को  इन्साफ  नहीं  मिलेगा।
 क्या  जनता  पार्टी  इस  के  लिए  तैयार  है  ?

 महात्मा  गांधी  तो  बर्णाश्रम  के  पुजारी  थे  ।
 विनोभा  भावे  भी  वर्णाश्रम  के  समर्थक  हैं  ।
 क्या  उन  के  उपवेशों  और  विचार-धारा
 पर  चल  कर  इस  देश  में  जातिवाद  ख़त्म
 होगा?  इसलिये  इस  बारे  में  उनको  बात
 कहना  लोगों  ककी  आंखों  में  धूल  झोंकना
 है  1  मैं  समझता  हूं  कि  सोशिलिज्म  के  बगैर
 हिन्दुस्तान  का  कोई  मसला  हल  नहीं  हो
 सकता  है  a

 श्रन्त  में  मैं  यह  फहना  चाहता  हूं  कि
 नौकरियों  पर  सीलिंग  लगानो  चाहिए  ny
 जिस  के  पास  जमीन  या  बिज़िनेरा  है,  उसको
 नौकरी  नहीं  दी  जानी  चाहिये  ।  जिस  के
 पास  कुछ  नहीं  है,  उसे  नौकरी  दी  जाये  ।
 जो  इकानोमिकली  बैकवर्ड  हैं--जात
 के  बेसिस  पर  नहीं---  उन्हें  सब  सहूलियतें
 देती  चाहिए  t  इस  के  अलावा  नियो-
 बुद्धिस्टस  को  भी  रुभी  यसुविधायें  दी  जानी
 चाहिये  ।
 SHRI  SARAT  KAR  (Cuttack):  Mr.

 Deputy-Speaker,  Sir,  I  thank  you  very
 much  that  at  last  I  get  an  opportunity
 to  speak  on  the  Finance  Bill  although
 I  wanted  to  speak  on  the  Demands  of
 some  Ministries.

 Sir,  as  I  was  not  gure  of  getting
 an  opportunity  to  participate  in  the
 debate  I  have  not  come  prepared  with
 all  the  statistics,  etc.  and,  as  such,  I
 shall  be  speaking  extempore.

 Mr,  Deputy-Speaker,  Sir,  when  I
 listened  to  speeches  from  the  Opposite
 side  I  was  reminded  of  a  great  Sans-
 krit  saying:

 end  =  वाधति  राजन्‌
 तब  वाधति  वाधते
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 Its  exact  English  rendering  will  be:
 It  does  not  pain  what  they  say  but
 the  very  fact  that  they  are  pained  it
 pains  me.  For  the  last  thirty  years
 they  have  been  the  father  of  misdeeds
 and  misrule.  They  never  tried  for  im-
 provement  and  it  is  surprising  that
 they  are  accusing  the  Janata  Govern-
 ment  of  all  their  deeds.  Janata  Gov-
 ernment  is  hardly  400  days  old.  It  is
 not  a  very  great  period  in  the  life
 history  of  a  country.  It  is  merely
 accusing  to  find  fault  or  to  give  a  bad
 name  before  hanging.  There  is  a
 famous  saying:  Give  a  bad  name  to
 a  dog  and  then  hang  him.  The  whole
 spirit  of  the  Opposition  debate  seems
 to  me  like  that.

 Mr.  Deputy-Speaker,  Sir,  when  the
 Prime  Minister  was  replying  to  a
 motion  on  the  law  and  order  situation
 in  the  country  he  made  a  very  practical
 approach  when  he  said  that  it  is  not
 the  question  of  Government  not  tackl
 ing  this  problem  but  this  malady  or
 the  law  and  order  situation  is  not
 created  by  the  Government.  Govern-
 ment  has  not  misused  its  powers  in
 any  way.  I  would  like  to  say  that
 under  the  leadership  of  Shri  Morarji
 Desai  and  the  leadership  of  Shri
 Charan  Singh,  the  Home  Minister  they
 are  trying  their  best  to  create  a  na-
 tional  consensus  by  way  of  discussioa
 with  the  opposition  and  other  leaders
 80  as  to  create  a  golden  means  between
 the  Ruling  party  and  the  opposition
 to  face  this  national  problem  equally.
 So,  we  have  created  a  post  cyual  to
 Cabinet  Minister’s  in  the  Government
 for  the  opposition  leader.  They  have
 recognised  this.  I  should  say  that
 probably  our  budget  and  our  Govern-
 ment  policy  are  to  the  point  in  so  far
 as  our  commitment  to  the  people  is
 concerned.  It  definitely  lacks  4-point
 and  20-point  programmes—all  the  420
 points!  They  say  that  there  is  no
 colour,  no  lustre  in  the  budget.  They
 say  that  they  do  not  see  any  new  pro-
 jects  being  proposed.  They  do  not  find
 any  new  items  being  included.  Bul,
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 our  Prime  Minister  and  other  Minis-
 ters  are  not  going  to  lay  the  founda-
 tion  stones  without  the  feasibility  re-
 port  being  prepared.  They  do  not
 want  to  delude  the  public.  Mere
 slogans  of  our  former  Prime  Minister,
 Mrs.  Indira  Gandhi,  did  not  carry
 much  weight.  It  pains  me  to  say  that
 she  is  a  famoug  actress  on  the  political
 arena.  And  certainly,  Shri  Morarji
 Desai  is  not  like  that.  Certainly,  the
 Janata  Government  does  not  believe
 in  that.  Therefore,  they  do  not  find
 any  colour,  they  do  not  believe  in  any
 ‘isms’,  They  do  not  find  any  window
 dressing.  But  it  is  a  pragmatic
 budget.  An  expert  on  socialism  that
 is,  C.E.M.  Joade  said  that  “socialism
 has  lost  its  cap  which  everybody
 wears”.  So,  we  believe  in  social  jus-
 tice  social  consciousness  and  the  power
 to  share  with  the  people  of  India  and
 we  also  believe  in  sharing  with  the
 Opposition  even  in  matters  like  the
 Constitution  amendment.  We  have
 also  eschewed  socialism.  We  have  not
 used  the  word  ‘Socialism’.  Everybody
 used  if.  But  we  believe  in  sociul
 justice,  social  conscience  and  the  peo-
 ple  must  be  aroused.  We  believe  in
 it  and  it  must  be  shared  by  the  Opposi-
 tion.  Therefore,  in  every  policy  of  the
 nation  in  solving  the  national  pro-
 blems  the  Janata  Government  and  the
 Opposition  should  meet  and  discuss
 and  come  to  the  conclusion  and  they
 sheuld  not  throw  mud  on  each  other.
 But  we  should  rise  to  the  occasion  and
 work  together.  ‘Thus  far  and  no
 further.  After  30  years,  here  is  a
 Government  where  we  have  recognised
 the  Opposition  in  its  proper  honour.

 Now,  J  would  like  to  ask  one  thing.
 Who  is  responsible  for  the  so  called
 agitation  before  the  Lucknow  Assemb-
 ly?  Who  are  responsible  for  the
 Writers’  Building  agitation  and  all
 that?  Who  is  responsible  for  inciting
 the  students  against  the  Government?
 It  has  already  been  declared  that  in
 consultation  with  the  Opposition
 leaders  we  should  create  a  national
 consciousness  in  regard  to  these  prob-
 lems.  In  the  matter  of  Constitution
 amendment  and  such  other  issues,  we

 have  already  achieved  that.  These  are
 not  small  things.  I  would  therefore
 appeal  that  the  Opposition  must  join
 in  hands  with  the  Janata  Government
 to  solve  our  problems,  because  the
 law  and  order  situation  is  not  a  Gov-
 ernmental  problem.  It  is  a  national
 problem.  The  Opposition  leader,  Shri
 Stephen  said:  “We  do  not  believe  in
 statistics.  It  is  a  blind  way  of  asseas-
 ing  things.  But  I  would  like  to  mention
 that  in  any  Company,  business  house
 or  for  the  University  results,  every-
 where  statistics  is  the  main  lever  used
 to  assess  the  results.  I  do  not  under-
 stand  how  a  responsible  Opposition
 leader  like  Mr.  Stephen,  would  say
 that  he  does  not  believe  in  statistics.
 It  seems  that  he  wants  only  platform
 speeches.  But  he  does  not  believe  in
 creating  a  congenial  situation  and  there
 is  no  speech  in  Parliament  which  is
 prepared  to  meet  the  challenge.  India
 is  not  the  only  country  where  you  find
 this  law  and  order  situation.  Whether
 it  ig  a  Socialist  country  like  the
 U.S.S.R.  or  affluent  country  like  the
 U.S.A.  you  will  find  a  lot  of  rape  and
 more  social  crimes  in  those  countries,
 not  because  it  is  an  economic  issue,
 not  because  it  is  a  Governmental  issue
 alone,  but  it  is  because  of  absence  of
 social  relationship.  The  law  and  order
 situation  in  those  countries  is  worse
 than  that  og  India.  The  law  and  order
 issue  is  an  internal  issue  of  each  coun-
 try  and  it  arises  because  of  the  absence
 of  social  relationship  and  detrioration
 of  human  values.  The  students  indis-
 cipline  is  due  to  the  generation  gap.
 The  psychologists  the  researchers  and
 everybody  should  divert  their  atten-
 tion  to  solve  this  probiem.  It  is  not
 a  salutary  problem  of  the  Government.
 The  responsibility  should  not  lie  on
 tne  Police  constable  for  such  a  viol-
 ence  and  by  suspending  him  or  by  de-
 manding  resignation  of  the  Home
 Minister  would  not  solve  the  problem
 I  would  therefore  request  the  Opposi-
 tion  to  rise  to  the  occasion.  You  know
 what  is  happening  in  the  U.S.A.  In
 New  York  city,  every  day,  on  every
 celebration  day,  you  will  find  some
 crimes.  They  are  social  crimes.  We
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 have  committed  that  we  will  repeal
 MISA,  we  have  committed  that  there
 would  not  be  any  Preventive  Deten-
 tion.  But  at  the  same  time,  we  must
 distinguish  and  differentiate  between
 the  common  man  and  the  criminals.
 80  many  issues  are  to  be  sorted  out.
 So  many  issues  are  discussed  in  the
 national  forum,  in  the  press  and  on  the
 public  platform  and  if  you  really  value
 and  judge  these  things,  you  will  find
 that  the  outcome  of  these  discussions
 is  dependent  on  our  public  life.  Any-
 way,  I  would  say  that  our  Government
 is  not  responsible  for  this  law  and
 order  situation  and  that  too  statistically
 it  is  not  encouraging  this.  It  is  a  fact.

 Now,  when  we  come  to  education,
 we  are  facing  criticism  there  also.
 But  I  do  not  know  why  there  are  dis-
 turbances  in  the  Universities  and  col-
 leges.  There  is  a  great  generation  gap
 between  the  modern  students  and  the
 teachers.  They  do  not  understand
 what  is  done  by  them  is  against  the
 law.  They  do  not  know  what  is  the
 balance  between  the  law  and  legality.
 what  is  the  balance  between  the
 authority  and  the  individual.  Practi-
 cally,  they  have  no  teachers  like  the
 ancient  Acharyas  who  can  inspire  and
 inculcate  the  spirit  of  dedication
 among  the  students.  But  I  find  what
 we  are  doing  is  that  we  are  inciting
 the  students.  We  have  to  go  a  deep
 in  these  problems  so  that  we  can  find
 out  solution  to  them.  If  you  feel  that
 today  that  party  is  in  power  and  let
 us  have  a  handful  of  students,  some
 money  and  some  goondas  and  create
 a  law  and  order  problem,  that  will  not
 be  in  the  interest  of  the  country.
 Let  us  shun  it  for  ever.  For  thirty
 years  we  have  cheated  oursclve.
 Most  of  the  brilliant  potential  of  the
 country  could  not  rise  to  the  occasion
 because  we  have  not  cleared  all  these
 pottlenecks.  They  are  criticising  the
 Janata  Government  and  say  that  the
 budget  lacks  luster  and  colour.  But
 Dr.  Baldev  Singh  had  stated  that  40
 per  cent  had  been  diverted  to  agricul-
 ture.  We  claim  that  our  country  is
 agricultural  country  and  we  have  to
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 depend  upon  marginal  farmerg  and  80
 on.  Now  we  have  made  a  departure
 and  it  is  a  great  departure.  40  per  cent
 is  allowed  for  agriculture  and  for
 rural  development  so  as  to  ensure
 water  and  wells  and  rural  roads  80
 that  villagers  could  transport  grain;
 there  is  concentrated  attention  on  irri-
 gation.  It  is  not  high  sounding;  it  is
 nothing  like  the  image  and  slogan  like
 ‘garibi  hatao’,  or  ten  point  or  twenty
 point  programme.  If  you  go  deep  into
 it,  you  will  see  the  good  intention;  it
 is  intended  to  ameliorate  the  life  of
 the  poor  and  the  down-trodden  people.
 I  congratulate  our  Finance  Minister;
 he  has  taken  a  bold  step  without  car-
 ing  for  what  people  call  the  govern-
 ment;  they  say  they  are  reactionaries
 and  the  others  are  socialists  and  this
 and  that.  It  does  not  matter.  He  is
 a  great  pragmatists.  If  you  see  the
 reports  of  the  different  ministries,  for
 instance  the  report  on  the  energy
 ministry  or  steel  and  mines  ministry,
 you  will  find  new  projects  and  new
 achievements  recorded  there  or  some
 discussion  about  foreign  collaboration
 is  taking  place  and  so  on.  These  are
 not  publicity  oriented  stunts;  our
 government  does  not  believe  in  that.
 During  the  time  of  the  previous  gov-
 ernment  when  they  took  up  any
 programme,  there  were  headlines,
 photographs  and  television  coverage
 and  so  on  and  so  forth  and  again  at
 the  time  of  election,  it  was  going  on;
 those  things  were  going  on  at  the  time
 of  the  previous  government.  These
 things  are  not  there  now  and  people
 are  unable  to  know  what  is  happen-
 ing.  Churchill  said  once  that  politics
 was  to  portend  everything  for  to-
 morrow  and  the  next  day  and  explain
 why  it  did  not  happen.  That  was  the
 whole  history  of  the  Congress  adminis-
 tration,  There  is  departure  from  that;
 people  are  dissatisfied  and  there  is
 growing  discontent  because  Janata  is
 not  capable  of  acting  in  the  political
 arena  of  which  Indira  Gandhi  was
 capable;  it  is  not  capable  of  window
 dressing,  slogans  and  high  sounding
 utterances.  I  remember  that  when  the
 Finance  Minister  passed  an  ordinance
 demonetising  high  denomination  notes
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 what  happened.  We  know  who  had
 to  incur  losses.  People  said;  at  last
 the  Janata  Government  did  it.  They
 wanted  something  spectacular.  So  |
 also  request  the  Janata  Government
 not  to  clude  itself  but  do  something
 so  as  to  attract  public  mind;  they
 should  think  of  public  relations  and
 publicity  and  rise  to  the  occasion.

 Coming  to  some  of  the  few  points
 which  had  been  discussed,  there  was
 criticism  against  our  Minister,  especi-
 ally  the  Home  Minister,  that  nothing
 had  been  done  by  the  Home  Ministry
 except  setting  up  of  commissions,  Is  it
 true?2,  Some  people  also  said:  he  is
 not  Charan  Singh  but  Commission
 Singh;  we  are  incurring  huge  losses  on
 account  of  commissions.  Has  nothing
 been  done?  Has  not  the  rule  of  law
 been  restored,  democracy  renewed,
 and  gecond  freedom  in  Indian  history
 restored?  For  these  things  we  were
 committed  to  the  people.  Ministers  are
 servants  of  the  people;  the  people  are
 the  masters.  These  things  were  there
 in  the  election  manifesto,  that  commis-
 sions  must  be  set  up,  let  it  he  any-
 hody,  whether  it  is  Prime  Minister  or
 President  they  must  come  to  both,
 unlike  Indira  Gandhi’s  regime  when
 the  Prime  Minister  and  President  were
 above  law.  In  the  world  history  it  is
 a  great  happening.  There  is  a  saying:

 ह्कंघं  ने  बॉधति  -  राजन
 तब  बाघति  बाधते  ।

 lt  means:  It  is  not  painful  to  me  what
 they  say,  but  the  very  fact  that  it
 pains  them  is  painful  to  me.  The
 ex  Prime  Minister  has  to  face  the  Com-
 mission;  whatever  may  be  the  amount
 it  is  a  democratic  government  which
 believes  in  certian  values;  it  is  for
 values;  it  is  for  democracy.  Why
 should  there  be  this  Parliament;  every
 minute  we  are  spending  over  Rs.  2000.
 For  what?  This  is  a  great  national
 talking  shop.  We  are  spending  because
 we  want  to  perpetuate  democracy  in
 the  history  of  mankind,  in  the  world
 history.  Similarly  a  Commission  may
 spend  lakhs  and  crores  but  it  will  be

 to  decide  the  rule  of  law.  There  ean.
 not  be  heriditary  succession,  from
 grandpapa,  to  mother,  daughter,  son;
 it  cannot  continue  here.  We  have  got
 a  national  verdict  on  that  issue.  They
 want  to  divert  the  attention  of  the
 country  from  these  achievements,  in-
 cluding  the  Shah  Commission,  to  dis-
 turbances  which  they  created  and  tried
 to  gherao  Morarji  Desai  who  believes
 in  non-violence  and  satyagraha.  So,
 all  these  things  will  not  do.  I  would
 request  the  Opposition  leaders  to  come
 forward  and  to  rise  to  the  occasion.

 While  supporting  the  Finance  Bill
 in  toto,  I  would  request  our  Finance
 Minister  and  the  Government  to  do
 something  for  Orissa  because  75  per
 cent  of  the  people  there  are  below  the
 poverty  line.  Our  Government  has
 decided  that  there  should  be  no  region-
 al  imbalance.  Hence,  I  would  request
 that  the  Government  of  India  should
 adopt  a  particular  State  like  Orissa
 as  a  mother  adopts  a  child  and  rear
 up  all  the  potences  that  are  there.  We
 have  mineral  resources.  The  British
 Government  tried  to  connect  Calcutta
 with  Madras  and  therefore  there  is
 South-Eastern  railway  line.  But  no
 new  railway  line  has  been  laid  there.
 Cuttack  was  a  city  before  America
 was  discovered  and  we  do  not  have  a
 big  railway  station  there.  You  will
 be  surprised  to  know  all  these  things.
 I  will  not  enumerate  all  those  things.

 In  the  field  of  agriculture,  Maha-
 nadi  Delta  Irrigation  Project  has  been
 stopped.  I  would  request  the  Agri-
 culture  Minister  through  our  Finance
 Minister  that  he  should  revive  it  be-
 cause  the  coastal  area  is  full  of  water
 and  it  should  be  irrigated  and  the
 project  should  not  be  stopped,  The
 Congress  Government  could  not  com-
 plete  the  Project.  In  my  area,  Birupa-
 Gangati  Island  Irrigation  Scheme.
 Mahanadi  Chitrothpala  Island  Irriga-
 tion  Scheme  should  be  revived.  We
 have  forest  resources  which  should  be
 made  full  use  of  and  there  is  a  great
 potentiality  for  development  of  tourism,
 a  road  from  Korarak  to  Bhubanesh-
 war,  a  direct  flight,  all  these  things
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 will  bring  money  to  the  Government  of
 Orissa.  It  has  been  said  that  Orissa
 is  the  richest  State  in  India,  but  the
 poorest  people  live  there.  (Only  if
 there  is  investment,  only  if  the  nation
 adopts  that  State  as  an  example,
 Orissa  will  become  just  like  West  Ger-
 many  or  Japan.

 T  request  that  there  should  be  more
 investment  in  every  department.  In
 reply  to  one  of  my  questions,  as_  to
 whether  the  Finance  Minister  will  con-
 sider  giving  financial  aid  to  Orissa
 liberally,  he  committed  favourably.  I
 would  only  ask  him  to  fulfil  that  com-
 mitment.  With  these  words,  I  support
 the  Finance  Bill

 SHRI  ISMAIL  HOSSAIN  KHAN
 (Barpeta):  Mr.  Deputy-Speaker,

 Sir,  I  rise  to  speak  a  few  words  on
 the  Finance  Bill.

 The  present  Budget  is  most-
 jy  favourable  to  the  capita-
 lists  _  profiteers,  black-markeeters,
 hoarders  dishonest  traders,  food  adul-
 trators  and  not  to  the  poor  people  of
 our  country.  During  the  Congress  re-
 gime,  blackmarketeers  and  hoarders
 were  punished,  but  now  they  are  ex-
 empted  from  any  punishment  or  any
 restriction  as  they  have  taken  oath  to
 amend  their  character,  as  if  they  have
 now  turned  to  be  vegetarian  tigers.

 Assam  is  situated  on  the  border  of
 China,  Burma  and  Bangladesh.  Smug-
 glers  are  very  active  in  that  area,  In
 Assam  there  is  acute  shortage  of  food-
 grains  and  _  essential  commodities.
 Assam  is  a  State  with  some  peculiar
 problems—turbulant  rivers,  rich  and
 unutilised  forest  resources,  huge  un-
 utilised  mineral  resources,  But  there
 is  no  big  industry  in  Assam.  When
 we  talk  of  big  industries,  the  Central
 Government  will  say:  “There  is  no
 broad  gauge  link  and  so  there  is  no
 scope  for  industries.”  Again  when  we
 talk  of  broadgauge  line,  the  Central
 Government  says:  “There  is  no  big
 industry  and  so  there  is  no  need  for
 a  broadgauge  line.”  This  is  the  con-
 dition  of  the  people  of  Assam,  There
 are  some  plain  Tribal  people,  Chris-
 tians,  Muslims  and  scheduled  castes
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 and  gcheduled  tribes  in  Assam,  The
 Tribal  people  want  to  have  a  separate
 new  State,  namely.  “Udayachal,”  If
 this  is  agreed  to.  then  there  is  another
 set  of  people  who  want  to  have  ano-
 ther  State  namely,  “Kamatpura.”
 They  will  also  demand.  I  appeal  to
 the  Government  not  to  indulge  in  such
 division  of  Assam  State  according  to
 the  whims  and  facines  of  a  group  of
 people,  This  demand  for  a  separate
 State  should  not  be  agreed  to  for  the
 sake  of  integrity  of  the  nation.

 There  is  a  bureaucratic  set  up  all
 over  the  country  on  agricultural  land
 particularly  in  Assam.  Since  inde-
 pendence,  Assam  Government  have
 taken  series  of  actions  for  decentralis-
 ing  the  bureaucratic  set  up.  Abolition
 of  Zamindari  system,  ceiling  laws
 and  amendment  of  other  tenancy  laws
 in  both  plain  and  hill  districts  have
 not  helped  the  agriculturists  of  Assam.
 Till  now  a  huge  quantity  of  land  is
 Possessed  by  the  non-agriculturist
 owners  who  derive  the  benefit  from
 the  land  though  the  same  is  cultivat-
 eq  by  the  poor  cultivators.  Taking
 advantage  of  these  land  reform  laws,
 some  revenue  officers  acted  whimsical-
 ly  in  regard  to  distribution  of  govern-
 ment  khas  land  and  surplus  ceiling
 land.  As  a  result  of  this,  the  actual
 landless  agriculturists  did  not  get
 land.  There  are  some  instances  in  my
 constituency.  There  was  a  general
 principle  that  every  river-eroded  land-
 less  family  will  be  allotted  0  bighas
 of  agricultural  land  in  a  government
 Teserve.  But  at  the  time  of  settle.
 ment,  all  were  allotted  9  bighas  of
 land  whereas  families  belonging  to  the
 minority  community  were  allotted
 only  6  bighas  of  land.  Such  a  kind  of
 discrimination  was  made  by  the  offi-
 cers  and  I  draw  the  attention  of  the
 Revenue  Minister  to  this,  Also,  when
 some  river~eroded  people  took  shel-
 ter  in  government  khas  reserve,  the
 Government  passed  an  order  to  evict
 them.  although  there  is  a  principle
 that  if  a  genuine  deserving  person  is
 the  encroacher,  he  should  be  given
 alternate  settlment  to  which  he  should
 be  shifted.  But  it  is  a  matter  of  great
 regret  that  while  both  majority  and
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 minority  community  families  encroa-
 ched  on  government  land,  only  the
 minority  community  families  were
 evicted  and  the  majority  community
 families  were  allowed  to  remain  there.
 This  kind  of  disrimination
 ‘was  done  by  the  officers.
 Whether  it  is  Janata  Government  or
 Congress  Government,  it  does  not
 matter.  We  want  justice  and  there
 should  be  no  discrimination  against
 the  minority  community.  The  same

 set  of  officers  are  still  there.  I  appeal
 to  the  Government  to  punish  those
 officers  who  indulged  in  this  sort  of
 activities,

 Assam  is  a  State  with  some  peculiar
 problems  of  agriculturists.  80  per  cent
 of  the  people  of  Assam  are  agricultu-
 rists.  They  have  got  no  other  source
 of  income.  The  mighty  Brahmputra
 running  through  the  heart  of  Assam
 can  be  called  as  a  blessing  to  the
 Assam  agriculturist  as  it  brings  ferti-
 lity  to  the  soil.  It  can  also  be  called
 as  the  river  of  sorrow  because  of  the
 devastating  floods  which  cause  exten-
 sive  damage  to  the  crops  and  kills  the
 cattle  population.  Every  year  thous-
 ands  of  families  are  rendered  home-
 Jess  by  the  river  erosion  caused  by
 Brahmputra.  This  is  an  additional
 problem  upon  the  Assam  Government
 to  settle  these  river-eroded  people.
 Every  year  thousands  of  people  take
 shelter  upon  the  embankment  and
 PWD  Road  after  erosion.  This  ad-
 ditional  burden  cannot  be  met  from
 the  Assam  Government’s  funds.  I
 appeal  to  the  Central  Government  to
 allot  some  additional  amount  in  this
 respect  to  settle  the  poor  river-eroded
 people  every  year.

 Assam  agriculturists  mainly  depend
 upon  rice,  jute,  tea  and  other  cash
 crops.  Formerly  Assamese  people  did
 not  grow  wheat.  But  during  the
 green  revolution,  some  of  our  agri-
 culturists  have  learnt  the  habit  of
 wheat  cultivation.  Wheat  grows
 luxuriously  in  the  irrigated  areas,  but
 where  there  is  no  water-supply,  there
 is  no  achievement  of  wheat-growing.

 Government  have  spent  a  huge
 amount  on  construction  of  canals,  but
 no  water  is  supplied  through  these
 canals!

 Sir,  the  cultivators  with  a  great  hope
 sow  crops  to  harvest  after  3  or  4
 months  and  with  that  hope  they  spend
 every  pie  in  their  pocket  for  cultiva-
 tion.  But  due  to  natural  calamities,
 due  to  heavy  rainfall  or  floods,  when
 those  crops  are  damaged.  they  have
 to  face  the  crisis  because  they  have
 got  no  fixed  income,  no  medical  faci-
 lities.  no  railway  passes,  no  free
 quarters  and  other  facilities  enjoyed
 by  the  Government  employees.  So
 what  do  they  do?  They  resort  to
 borrowing  from  the  rich  people  for
 meeting  their  expenses.  This  is  the  in-
 herent  defect  of  the  Indian  agricultu-
 rists.  For  the  welfare  of  the  agricu'-
 turists,  Government  should  make  al!-
 ternative  arrangement  to  prevent  them
 from  borrowing  from  Mahajans  at  a
 high  rate  of  interest.  The  Assam
 Government  has  passed  legislation  in
 this  regard,  but  only  5  per  cent  of  the
 poor  cultivators  are  benefited  and  not
 all.  But  it  is  a  matter  of  great  regret
 that  the  Government  did  not  make
 immediate  arrangements  so_  that  the
 farmers  would  get  loans  from  the
 Government.

 Sir,  J  am  to  say  something  about  the
 prices  of  agricultural  products.  I  do
 not  say  that  the  prices  of  foodgrains
 should  be  fixed  at  a  higher  rate  be-
 cause  the  poor  people  will  suffer.  But
 I  say  that  the  cost  of  production  of
 paddy  and  wheat  at  present  is  double
 the  present  price.  If  you  calculate
 the  cost  of  Jand,  labour  and  capita!
 organisation,  it  is  obvious  that  the  cost
 of  production  of  paddy,  wheat,  sugar
 and  mustard  oilseeds  is  double  the
 existing  price.  So,  it  is  the  poor
 people  who  suffer  and  it  should  not  be.
 The  Government  should  look  into  the
 prices  of  cash  crops.  If  the  prices  of
 cash  crops  are  fixed  higher,  then  the
 poor  cultivators  will  be  benefited  and
 no  body  will  be  effected  in  this  respect.
 So  I  appeal  to  the  Government  to  fix
 the  prices  of  cash  crops  at  a  higher
 rate.
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 The  condition  of  jute  growers  in

 Assam,  Bengal  and  Bihar  is  horrible.
 It  looks  as  if  they  have  to  work  for
 the  whole  year  without  any  profit  and
 it  is  only  a  sheer  waste  of  their  labour.
 The  jute  of  Assam  is  a  very  vital
 cash  crop  for  the  agriculturist.  They
 produces  the  major  quantity  of  jute
 in  India.  But  the  jute  growers  do  not
 get  a  proper  price.  All  the  inter-
 mediate  traders  get  the  full  benefit
 because  there  is  no  jute  mill  in  Assam.
 The  bulk  of  the  jute  grown  in  Assam
 is  dumped  in  the  Calcutta  market.
 There  are  no  water  transport  facili-
 ties  from  Assam  to  Calcutta  and  there
 is  a  no  jute  mill  available  in  Assam.
 So,  the  jute  growers  automatically  do
 not  get  a  proper  price  for  the  jute.
 I,  therefore.  appeal  to  the  Govern-
 ment  to  start  a  jute  mill  in  Assam
 and  I  also  want  an  assurance  from
 the  Government  that  they  would  en-
 sure  that  the  agriculturists  get  a  rea-
 sonable  price  for  the  jute.

 Sir,  I  appeal  to  the  hon.  Minister
 to  fix  a  quota  of  jobs  for  agriculturists.
 If  it  is  fixed,  then  there  will  be  no
 agitation  as  it  is  existing  in  other
 States  because  the  children  of  agri-
 cultural  labour  do  not  get  service
 under  the  Government.

 Sir,  I  want  to  draw  the  attention  of
 the  hon.  Minister  to  the  fact  that
 lakhs  of  rupees  were  spent  as  UGC
 grants  for  education,  In  my  constitu-
 ency  there  is  a  college  by  name
 Bajali  college.  There  was  a  case  of
 misappropriation  against  that  college.
 In  976  when  I  mentioned  this  to  the
 hon.  Minister,  he  replied  that  there
 are  as  many  88  22  colleges  which
 have  misappropriated  this  grant,  I
 want  to  know  from  the  hon.  Minister
 whether  the  cases  up  till  now  have
 been  pursued  and  the  guilty  persons
 prosecuted.  After  the  Janata  Party
 came  into  power,  the  cases  seer  to
 have  been  dropped,  But  this  money
 should  not  be  allowed  to  be  misap-
 propriated,

 The  standard  of  education  in  col-
 leges  is  very  horrible.  I  met  one
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 Lucknow  University

 appearing  in
 student  of  the
 when  he  was
 the  Law  examination.  He  told  me

 that  all  the  students  took  °
 books  from  the  table,  and  were  copy.
 ing.  This  type  of  an  examination
 was  there.  When  the  invigilator  went
 to  him,  he  said:  “We  have  waged  a
 great  struggle  against  the  Congres;
 Government,  यह  मौका  हमको  नहीं  दगे,
 इतनी  मेहनत  कर  के  हमने  सरकार
 बदलवाई  है  |  श्राप  कुर्सी  पर  बैठ  जाइय,
 हनको  मौका  दीजिए  |

 Such  a  type  of  administration  {s
 going  on  the  universities  and  colleges.
 I  again  appeal  to  the  hon.  Minister
 that  the  rural,  primary  education
 should  be  looked  into,  because  up
 till  now.  there  have  been  several
 schools,  with  only  one  teacher  in
 Assam,  There  are  five  classes  to  be
 taught  by  one  teacher  in  L.P.  Schools.
 Tf  that  teacher  is  absent.  that  day  the
 school  goes  without  a  tea-
 cher.  So,  at  least  one  class-
 wise  teach  is  n  ry.  If  not.
 at  least  3  or  4  teachers  should  be

 there.  With  these  words,  I  conclude.

 श्री  सुरेन्द्र  का  सुमन  (दरभंगा)  :
 उपाध्यक्ष  महोदय,  सबसे  पहले  मैं  झ्ापकों
 धन्यवाद  देना  चाहता  हूं  कि  आपने  बोलने
 का  अवसर  दिया  ।  श्राप  जानते  हैं  कि  संसद-
 सदस्य  जो  श्रपने  क्षेत्र  का  प्रतिनिधि  होता
 है  और  वहां  के  सुख-दुख  सुनाने  का  उसे
 अवसर  मिलना  चाहिय,  लेकिन  बहुत  कम
 अवसर  मिल  पाता  है,  फिर  भी  मैं  आपके
 प्रति  श्राभार  प्रकट  करता  हूं  कि  आपने  मुझे
 समय  दिया

 वित्त  विधेयक  प्रस्तुत  करने  के  लिये
 वित्त  मंत्री  को  मैं  धन्यवाद  देता  हु  ।  जनता
 सरकार  की  जो  घोषणा  थी  कि  योजना
 ग्राम  प्रधान  और  किसान  प्रधान  हो  उसके
 अनुकूल  ही  यह  ब्रजट  प्रस्तुत  हुआ  है
 चूंकि  पूरी  प्रामदनी  का  40वां  हिस्सा  आप
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 ग्राम  क्षेत्र  शौर  कृषि  क्षेत्र  पर  बचे  करने  जा
 रहे  हैं,  इसलिये  मैं  समझता  हुं  कि  भ्रापका
 जो  वायदा  है,  वह  बहुत  कुछ  पूरा  होने  वाला
 हैँ  ny

 कृषि  हमारी  केवल  भौतिक  सम्पदा

 ही  नहीं  है,  आध्यात्मिक  सम्पदा  भी  है
 fen  ऋषियों  ने  अप्रपनी  ऋचाओं  में  कहा
 है--  पय॑न्यों  ब्षतु,  फलवत्यों  न  ऑषबय:
 पच्चस्नाम्‌”,  यानी  पानी  की.  बहुलता

 हो,  अन्न  की  उपज  हो  ।  उपनिवषिद  ने  ब्रह्म
 साधना  के  साथ  श्ादेश  दिया--प्रन्न॑  बहुं
 कुर्वीप्त'  1  प्रश्न  अधिक  उपजाशों  ।  कवियों
 नाटककारों  ने  भरत  वाक्य  को  परम्परा

 दी--पृथिवी_  शत्यशालिनी'  ।  उन्होंने
 खेती  में  सहयोग  को  प्रशस्ति  दी  थी  ।  इसी'
 तरह  आपने  किपानजोबि  और  प्रामोत्थान-
 कारी  बजट  प्रस्तुत  किया  है,  उसके  लिये  मैं
 आपको  धन्यवाद  देता  हूं  ।

 भारत  गांवों  मं  बसता  है  t  भ्रगर  आप
 दूसरे  देशों  के  साथ  तुलना  करें  तो  यह  स्वतः
 प्रमाणित  हो  जाता  हैं  a  फिर  भी  भारत  में
 संसार  की  .4  प्रतिशत  जनसंख्या  है  और
 कृषि  भूमि  2..2  प्रतिशत  ही  ।  शत:
 अ्निवायं  है  कि  बंजर  भूमि  को  उपजाऊ
 बनाकर  आप  खती  के  द्वारा  किसान  का
 हित  करें  और  खेतों  को  अनाधिक  दुकड़ों
 में  न॑बंटने  दें  ।

 खेती  के  लिये  खाद  आवश्यक  है,  दुनिया
 के  देशों  में  एकड़  पीछे  90  किलो  खांद
 उपलब्ध  फराई  जाती  है  लेकिन  अपने  यहां
 6,  7  किलो  भी  मुश्किल  से  मिलती  है
 यहां  45  करोड़  किप्तान  हैं  और  गाय-बैल-
 बछड़ों  की  कुल  संख्या  is  करोड़  हैजिभर्में
 जोत  के  लिय  5  करोड़  से  अधिक  बैल  नहीं  है.  ।
 यहां  खत  टुकड़ों  है  शौर  75  प्रतिशत
 बैलों  से  जोले  जाते  हैं  ।  उन्हें  श्रच्छा  बीज
 सुलभता  से  नहीं  मिलता  है  -  जो  खाधान्न

 L,  डेढ़  रुपत्रे  किलो  बिकता  है  वही  बीज

 के  रूप  में  6,  7  रुपये  किलो  में  उन्हें  मिलता
 है  ।  ब्रिटेन  और  प्रमेरीका  में  यह  भ्रन्तर

 ढयौढ़े  से  भ्रधिक  नहीं  होने  दिया  जाता  ।

 इन्हीं  सब  कमियों  के  कारण  जहां
 अमेरिका  में  एक  किसान  20  परिवार  को
 खिलाता  है,  भारत  का  कितान  अ्रवने  परिवार
 को  6  महीने  भी  नहीं  खिला  सकता  ।  गेहूं  के
 उत्पादन  में  हम  ने  श्रवश्य  लक्ष्य  पूरा  किया
 है,  किन्तु  धान  की  उपज  भ्रावश्यकता  को  देखते
 हुए  भ्रभी  ऑ्राधी  भी  नहीं  हो पाई  है।  24
 करोड़  टन  की  ग्रावश्यकता  की  तुलना  में
 हम  6  करोड़  टन  धान  उपजा  पाये  हैं  t
 इस  ओर  प्रनुसंधान  होना  चाहिये  बौर  धान
 उपजाने  वाले  क्षेत्रों  को  प्रोत्साहन  मिलना
 चाहिए  |  धान  वर्षा  वाले  क्षेत्र  में  होता  है,
 परन्तु  वहां  बराबर  बाढ़  और  सूखे  का  भय
 बना  रहता  है  ।

 धान-पान-मखान  वाला  हमारा  क्षेत्र  दरभंगा
 प्रमंडल  इस  दिशा  में  सर्वाधिक  उपेक्षित  है  ।
 वहां  वर्षा  के  समय  नदियों  में  बहुधा  बाढ़
 दाती  है  और  फ़तलों  को  धोन्‍पोंछ  जाती
 है  ।  फिर  जब  साहसी  कितान  दोबारा
 बुवाई  करता  है,  तो  तब  तक  पानी  सुल्ब
 जाता  है

 होता  यह  चाहिए  कि  वर्धा  का  फ़ाललू
 पानी  रेज़रबायर  बना  कर  जमा  किया
 जाये  और  समय  पर  उससे  सिचाई  का  काम
 अजाया  जाये  ।

 यहां  यह  भी  कहना  अश्आासंगिक  नहीं
 होगा  कि  कोसी  योजता  का  लक्ष्य  66  लाख
 एकड़  सिंचाई  का  रखा  गया  था,  परन्तु  उस
 में  केवल  डेढ़  लाख  एकड़  ही  सिंचित  द्ोता
 है  ।  पश्चिमी  नहर  योजना  खटाई  में  पड़ी
 ढुई  है  1  गंडक  योजना  कभी  पूरी  होगी,
 कहा  नहीं  जा  सकता  |

 वजानिकों  का  श्रनमान  है  कि  देश  भर
 में  40  करोड़  हैक्टेवर  मीटर  पानी  बरसता  है,
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 जिस  में  से  सिरके  6  करोड़  हक्टेर  मीटर
 पानी  का  उपयोग  होता  है,  और  शेष  पानी
 बह  जाता  है.  इस  के  लिए  वेज्ञानिक  उपाय
 सोचने  चाहिए  ।

 श्रीमन  संसद-सदस्यों  को  जहां  राष्ट्रीय
 दृष्टि  से  विचार  करना  पड़ता  है,  वहां
 व  प्रपने  प्रांत  तथा  क्षेत्र  की  समस्याझ्रों  को
 भी  नज़र-प्रदाज़  नहीं  कर  सकते  ।  हम
 जिस  प्रांत  से  आते  हैं--बिहार,  वह  आथिक

 दृष्टि  से  16वां  राज्य  और  ज्वलन्त  समस्याश्रों
 क्रा  राज्य  है।  प्राकृतिक  सम्पदा,  उपजाऊ
 जमीन  और  श्रमिक  शक्ति  रहते  हुए  भी
 वहां  ग़रीबी  सर्वाधिक  है।  उस  में  भी  उत्तर
 बिहार  तथा  दरभंगा  प्रमंडल  सब  से  गया-बीता
 है  ।  राष्ट्रीय  सर्वेक्षण  संगठन  के  अनुसार
 देश  में  एक  एकड़  से  कम  भूमि  बाले  539
 करोड़  किसानों  में  से  52  जाख  बिहार  में

 ही  हैं।  ग़रीबी  की  रेखा  से  नीचे  सम्पूर्ण
 देश  का  पंचमांश  वहीं  पर  है।  जहां  भारत
 में  प्रति-व्यक्ति  झौसत  प्र.मदनी  856  रुपये  है,
 बहां  विहार  की  श्रौसत  प्रति-व्यक्ति  श्रामदनी
 केवल  600  रुपये  है

 बाढ़  से  डेढ़  दशक  में  जहां  देशभर  में  29
 लाख  हैक्टेयर  भूमि  बबदि  हुई,  वहां  केवल
 बिहार  में  5.8  लाख  हैक्टेयर  भूमि  को
 क्षति  पहुंची  ।  सरकारी  सूचना  के  अनुसार
 केवल  975  मेंही  पूरे  देश  में  बाढ़  से  होने
 वाली  क्षति  4  रब  पौने  67  करोड़  रुपये
 आंकी  गई,  जबकि  केवल  बिहार  में  ही  2
 श्ररब  साढ़े  26  करोड़  रुपये  की  बर्बादी

 'हुई,  और  इस  में  सिर्फ़  दरभंगा  प्रमंडल  की
 हानि  60  करोड़  रुपये  की  थी  ।

 बिहार  में  कोई  उद्योग-धंधा  नहीं  है  ।
 गांवों  में  सड़क  नहीं  हैं।  बिहार  में  पहली
 रेलवे  लाइन  3875  में--प्राज  से  203
 बर्व  पहले--समभस्तीपुर-दरभंगा  लाइन
 बनी  थी,  शौर  दह  भी  श्रकाल  के  कारण

 परन्तु  उसे  बड़ी  लाइन  में  बदलने  की  श्रक्षम्य
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 उपेक्षा  भ्रभी  तक  जारी  है।  मैं  रेल  मंत्री  से
 निवेदन  करूंगा  कि  पिछले  सभी  रेल  मंत्रियों
 ने  इस  बारे  में  वचन  दिया  था  ।  दूसरी
 जगह  रेलवे  लाइनों  के  सम्बन्ध  में  प्रगति
 हो  रही  है,  मगर  दरभंगा  की  उपेक्षा  की  जा
 रही  है,  जिस  से  बहां  बेचैनी  बहुत  बढ़
 रही  है  ।

 दरभंगा  रेडियो  का  विकास  अ्रधूरा
 है  ।  मिथिला  विश्वविद्यालय  को  विश्व-
 विद्यालय  अनुदान  श्रायोग  से  ग्रांट  की  स्वीकृति
 नहीं  दी  गई  है  V  संस्कृत  विश्वविद्यालय
 उपेक्षित  है  -  कोसी  पश्चिमी  नहर  की
 योजना  खटाई  में  पड़ी  हुई  है  1  मेंथिली
 भाषा  को  सांविधानिक  स्वीक्षति  की
 मांग  युगों  से  पूरी  नहीं  हुई  है।  यहां  सडक
 बांध  नहीं  है।  नदीमातक  मिथिला  में  पुल
 बांध  नहीं  हैं  हस  क्षि-भमि  में,  प्रथम
 हलधर  राजधि  जनक  की  भमि  में,  हलधर
 जनता  सरकार  से  मैं  उपेक्षा  का  नहीं,  ऑ्पेक्षा
 का  अ्रनुरोध  करता  हूं  t

 उत्तर  बिहार,  खासकर  तिरडत-
 मिथिला  में झाम  लीची  के  बागान  बहुत
 हैं,  परन्तु  वे  दो  दो,  तीन  तीन  साल  बहुधा
 फल  नहीं  देते  हैं।  इस  का  अनुसंघान  और
 सुधार  होना  चाहिए  t

 वन  विभाग  क्रषि  मंत्रालय  का ध्रंग  है।
 वन-जंगलों  के  विकास  से  पशुधन  का  विकास
 होगा  शौर  हरित  क्रांति  के  साथ  श्वेत
 क्रान्ति  सफल  होगी  ।  दृध-फल  के  उत्पादन
 द्वारा  स्वास्थ्य  योजना  सझणल  होगी
 फल  का  उपभोग  जहां  प्रमरीका  में  प्रति-
 व्यक्ति  445  पाउंड  बौर  इग्लैंड  में  282
 पाउंड  है,  वहां  भारत  में  प्रति-व्यक्ति  22
 पाउंड  ही  उपलब्ध  होता  है  ny  जहां  दूसरे
 देशों  में  बन  सम्पदा  राष्ट्रीय  श्ाय  का  30
 प्रतिशत  है,  वहां  भारत  में  केवल  डेढ़
 प्रतिशत  है  t
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 oe  में  विभिन्न  मंतरालयों  के  लिए
 व्यापक  परिधि  वाले  वित्त  वितियोगों  के
 प्रसंग  में  सूत्र  रूप  में  मेरा  निवेदन  है  कि  to

 ara  की  श्रपेक्षा  व्यय  पर  विशेष
 कराधान  हो।  प्रामीण  क्षेत्रों  में  बैंकों  की
 अ्रधिक  शाखायें  खुलें,  लघु  भौर  कुटीर  उद्योगों
 को  प्रोत्साहन  दिया  जाये  श्रौर  युवकों  को
 रोज़गार  जूटाने  के  लिए  पूंजी  का  प्रबंध

 हो।

 ‘17.59.  brs,
 (Dr.  Susuiza  NAyyAr  in  the  Chair]

 भारत  के  5,67,332  गांवों  में  से
 लगभग  4  लाख  गांवों  में  सड़कें  (नहीं  हैं  ।

 उन्हें  प्रगति  के  पहले  चरण  में  चलने  की
 गति  दी  जाये  ।

 में  तो  कहता  कि  जनता  सरकार  यदि
 केवन  गांव  गांव  में  सहक  पहुचा  दे  तो
 उसका  कृतित्व  सर्वाधिक  सफल  हो  और
 सिखर  जाय  |

 देश  में झ्ावास  घरों  की  बहुत  कमी  है  1
 पंच  वर्बीय  योजना  के  भ्ारंभ  में  शहरों  में
 32  लाख  एवं  गांवों  में  करोड़  i5  लाख
 ऑअवास  घरों  की  कमी  है  -  इस  शोर  गह
 निर्माण  संस्थाओं,  सहकारिता  एवं  ऋण
 दान  द्वारा  मसला  हल  किया  जाय।

 38  brs,

 शिक्षण  को  समवर्ती  सूची  कान्‍्करेंट
 लिस्ट  में  लिया  जाय  -  साक्षरता  पभ्रभियान
 के  प्रसंग  में  गांव  गांव  में  पुस्तकालय  केन्द्र
 खोले  जाय  1

 संबार  विमाग  द्वारा  इस  संमय  45
 सौ  व्यक्तियों  पर  डाक  सेवा  के  लिए  पोस्ट
 श्राफिस  खुलता;  है।  उसे  दो  हजार'  सख्या
 पर  रखा  जाय

 प्रहोक  पंज्रायत  में  स्वास्थ्य  केन्द्र  खोला
 जाय  1  प्रत्येक  प्रशण्ड  में  श्रम  विभाग  द्वारा

 रोजगार  चाहने  वालों  की  निबन्धन-
 व्यवस्था  हो  1  पर्यटन  मंत्रालय  टूरिस्ट
 होटलों  के  साथ  साथ  सस्ते  दर  पर  जनता
 होटल  भी  बनाए  ।  सस्ते  मूल्य  की  दूकानें
 500  जनसंख्या  पर  खोली  जायं  4
 ग्राकाशवाणी  द्वारा  ज्ञान  विज्ञान  के  साथ
 कृषि  कौशल  पर  स्थानीय  भाषाओं
 के  माध्यम  से  पअ्रधिकाधिक  प्रसारण
 किया  जाय  ।  सिनेमा  एवं  विज्ञापन
 चित्रों  में  श्रश्लीलता  के  प्रति  सख्ती  बर्त्ती
 जाय  |  स्कूल  कालेज  साल  में  अधिकांश
 बन्द  रहते  हैं  ।  कारखानों  में  ताःलाकरदी
 हड़ताल  चलती  रहती  है,  भ्रपराध  कमियों
 की  गतिविधि  बढ़ती  रहती  है,  उन  की
 रोकथाम  पर  श्रविलम्ब  ध्यान  दिया
 जासें  |

 झ्मी  तक  हम  संरक्षण  प्रारक्षण  युग
 में  ही  चल  रहे  हैं।  संविधान  के  मन्तव्य
 के  अनुसार  सबको  समान  शभ्रवसर-सुविधा
 देकर  शआरक्षित-प्ररक्षित  के  भेदभाव  और
 श्रलगाव  को  दूर  करने  का  समयवद्ध  कायक्रम
 बनाया  जाय  युवकों  के  लिए  मताधिकार
 की  सीमा  घटायी  जाये  1  उसे  23  वर्ष
 से  is  वर्ष  की  जाय  t  सरकारी  सेवा
 में  भर्त्ती  होने  की  भ्रायु  भीमा  बढ़ाई  जाये।
 इत्यादि  बहुत  सी  बातें  हैं  जिन  का  पिप्टपेषण
 कर  सदन  का  समय  मैं  नहीं  लूंगा

 पंत  में  कालिदास  के  शब्दों  में  नव-
 आशिक  वर्ष  की  यह  शूभ  कामना  प्रस्तुत
 करूंगा

 सर्वे  भवन्तु  सुखिन:  सर्वे  सन्तु  निरामया:।
 सर्वे  भद्राणि  पश्यंतु  मा  कश्चिद्‌  दु:खभ  ग्भवें  त  t

 SHRI  K.  S.  VEERABHADRAPPA
 (Bellary):  Madam,  Chairman,  I
 thank  you  for  giving  me  this  oppor-
 tunity  to  speak  on  the  Finance  Bill.

 It  is  unfortunate  that  the  Minister
 of  Parliamentary  Affairs  has  not  al-
 lotted  sufficient  time  to  discuss  the



 9875  Finance  Bill,  978

 {Shri  K.  S.  Veerabhadrappa]
 Demands  for  Grants  ef  many  Minist-
 ries.  Vita]  Ministries  like  the  Minis-
 try  of  Steel  and  Mines  have  never
 Ween  given  time.  Last  year  as_  well
 as  this  year,  the  Tourism  Ministry
 was  not  discussed,  I  earnestly  re-
 quest  through  you  Madam  Chairman
 te  the  Parliamentary  Affairs  Minister
 at  least  from  next  time  onwards,  to
 allot  sufficient  time  for  discussing  De-
 mands  of  various  Ministries,

 Coming  to  the  Ministry  of  Steel
 and  Mines,  I  am  very  much  pained  to
 know  that  in  my  constituency  i.e.,  Bel-
 Jary-Hospet  region,  a  steel  plant  was
 to  come  up.  We  have  been  waiting  for
 it  for  the  last  7  years,  Last  yeur,
 when  I  made  a  speech  and  pointed  it
 out  to  the  Minister,  he  assured  me
 that  he  would  do  something  about  it.
 Now  the  metallurgical  engineering
 censultants  have  already  given  the
 report  and  the  DPR  is  ready.  The  land
 Tequired  for  the  Vijayanagar  Steel
 Plant  has  already  been  acquired  and
 infrastructure  like  power  and  other
 things  are  ready.  Even  other  formali-
 ties  have  also  been  completed,  But
 the  Minister  is  not  somehow  happy
 te  announce  that  he  will  take  up  this
 project.  I  do  not  know  whether  he
 has  got  any  problem  or  political  mo-
 tive  in  this.  Our  region  is  rich  in  all
 mineral  resources.  In  iron-ore  and
 manganese,  it  has  one  of  the  best
 deposits  in  the  world.  For  tke  past
 20  years,  we  are  only  exporting  ore.
 How  long  can  we  do  it?
 Yg  it  for  ever?  Is  it  the  intention  of
 the  Government  that  we  will  only
 mine  and  export  to  foreign  countries?
 Certainly  not.  I  hope  that  the  Gov-
 ernment  will  think  about  this  and  to
 get  an  added  value  to  our  mineral
 resources.  Karnataka  must  have  a
 steel  plant,  that  is,  Vijayanagar  Steel
 Plant.

 As  you  know,  the  country's  wealth
 is  measured  in  terms  of  steel
 production.  Such  being  the  case,  the
 Gevernment  should  assure  or  allot
 certain  funds  for  development  of
 some  infra-structure  facilities,  like,
 buildings,  roads,  power  and  ‘water
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 supply,  ete,  It  is  painful  to  note  that
 the  Government  has  allotted  only  Ra.
 l  crore  for  the  Vijayanagar  Steel
 Plant.  The  cost  of  the  steel
 plant  amounts  to  Rs.  1,580,
 crores,  An  amount  of  Rs.  4

 crore  is  nothing  as  against  the  cost
 of  this  project,  Ag  such,  I  presume,
 that  the  Government  or  the  Minister
 is  politically  motivated  and  they  do

 =
 want  to  take  up  this  project  at

 all,
 There  is  another  point  that  9,200

 acres  of  land  have  been  acquired  from
 the  poor  agriculturists  depriving  of
 their  main  livelihood.  We  all  persua-
 ded  the  agriculturists  to  part  with
 their  land  for  this  project.  What
 happens  to  these  agricultural  lands?
 The  agriculturists  thought  that  the
 steel  plant  would  be  coming  up  and,
 therefore,  parted  with  their  lands.
 They  thought  that  if  the  steel  plant
 comes  up,  they  will  get  some  jobs  or
 something  else  and  they  will  live  hap-
 pily.  Now,  their  lands  have  been
 acquired  but  the  steel  plant  is  not
 coming  up.  They  are  in  a  dilemma.
 They  cannot  earn  their  livelihood  at
 all.  I  want  to  know,  if  you  cannot
 start  the  steel  plant  there,  are  you
 going  to  give  back  the  lands  to  res-
 pective  ryots  or  leave  the  land  fol-
 low?  That  wil!  be  a  mad  act.  It  is
 unfortunate  that  the  Steel  Minister  is
 bent  upon  creating  a  sort  of  potilt.
 cally-misconceived  notion  that  the
 stee]  plant  is  going  to  be  shelved.
 Why?  After  all,  to  have  a  steel  plant
 is  the  birth-right  of  Karnataka,  We
 cannot  allow  this  project  to  be  just
 neglected  like  this.

 The  Minister  says  that  port-oriented
 Mangalore  steel  plant  is  going  to  be
 taken  up.  But  when  everything  is
 ready,  he  does  not  want  to  take  it
 up.  Just  as  an  eye-wash,  he  says
 that  it  will  be  taken  up.  Mangalose
 has  not  land  which  can  be  acquired.
 There  is  very  little  bit  of  land  avail-
 able.  9,200  acres  of  land  is  required
 for  the  steel  plant.  They  cannot  get
 it;  it  is  not  available,  There  is  no
 even  land.  Even  if  they  want  to  have
 whatever  land  is  available,  there  Is
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 uo  objection.  But  I  would  only  re-
 quest  that  Mangalore  steel  plant
 should  not  be  a  substitute  for  the
 Vijyanagar  steel  plant.  Moreover,
 there  is  no  ore  available  nearby  Man-
 galore  which  can  be  used  for  the  steel
 plant,  As  such,  they  have  to  take  ore
 from  the  Hospet-Bellary  region,  For
 3  tonne  of  finished  goods,  you  require
 4  tonnes  of  raw  material,  To  trans-
 port  4  tonnes  of  raw  material  is  much
 more  costlier  to  transport  4  tonne  of
 finished  goods  to  the  port.  If  the
 Government  wants  to  export  steel,  it
 is  as  well  they  can  export  from  Vijya-
 nagar  steel  plant.

 T  understand,  in  the  rolling  Plan,
 Rs,  95  crores  have  been  allotted  for
 the  Vizag  stee]  plant  as  against  Rs.  5
 crores  for  the  Vijyanagar  steel  plant.
 Why  this  discrimination?  We  do  not
 want  to  tolerate  this  kind  of  negligen-
 ce  with  regard  to  the  Vijyanagar  steel
 pliant.  As  you  know.  there  is  already
 a  General  Manager;  the  Vijyanagar
 steel  plant  office  is  functioning  at
 Bangalore;  the  MECON  consultants
 office  is  functioning;  at  Bang-
 alore,  there  are  nearly  300
 engineers  who  are  working
 there  now,  They  are  idling  away
 their  time.  Is  it  the  intention  of  the
 Government  to  allow  these  officers  to
 idle  away  their  time?  Certainly  not.
 After  all,  valuable  money  and  time
 is  wasted  merely  on  not  taking  a  cor-
 rect  decision  regarding  this  plant.  I
 earnestly  request  the  Government  that
 this  is  an  essentia]  steel  plant  and
 should  be  taken  up  early  and  ade-
 quate  fund  should  be  allotted.  I  sug-
 gest  that  at  least  a  blast  furnace
 complex  to  produce  about  one  million
 tonns  of  pig  iron  could  be  put  up  at  a
 cost  of  Rs.  350  crores  at  Vijaya-
 nagar  Simultaneously  with  that  of
 Visakhapattanam.  I  earnestly  request the  Steel  Minister  to  take  up  this
 venture  in  Karnataka.

 The  second  thing  I  want  to  mention
 here  is  that  in  our  part  there  is  an
 important  tourist  centre  known  as
 Ruins  of  Hampi.  I  may  tell  you  that
 Ministry  of  Tourism  was  not  discussed
 and  voted  here  in  this  House  last  year
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 as  well  as  this  year.  I  wanted  to
 discuss  about  this  last  year
 and  this  year  also.  But,
 unfortunately,  I  was  not  able  fo
 discuss  it.  It  is  a  ruin  which  is  spread
 over  9  sq.  miles.  It  js  a  famous
 Vijay  Nagar  empire  and  is  attracting
 inland  and  foreign  tourists.  There  is
 no  proper  accommodation;  there  is  no
 tourist  home  or  anything  like  that.
 In  79  the  Minister  of  Tourism  and
 Civii  Aviation  had  laid  the  foundation
 stone  for  a  youth  hostel,  But  so  far
 it  has  remained  as  a  foundation-stone
 and  nothing  has  come  up.  I  earnestty
 request  the  Minister  of  Tourism  to
 allot  some  fund  for  the  development
 of  this  tourist  centre,  for  purchase  of
 vehicles  to  move  about  in  the  vicinity
 of  ruins,  I  also  request  that  Sound  and
 Light  Show  be  arranged  at  the  Lotus
 Mahal  or  at  a  suitable  place.

 Then  there  is  a  hill  station  called
 Ramgrah  in  Sandur  taluka  of  Bellary
 district.  The  Britishers  used  to  use
 this  Hill  Station  as  a  summer  health
 resort.  There  is  a  good  plateau  on
 the  top  of  the  Hill  which  is  about  3500
 feet  above  Sea  level.  It  is  ideally
 suited  for  development  as  Tourist
 cum  Holiday  Resort.

 This  has  not  developed  properly.
 I  request  the  Minister  that  this  tiny
 hill  station  may  be  developed  as
 Tourist  cum  Holiday  Resort.

 Regarding  railway  lines  in  Karnata-
 ka,  no  new  railway  line  has  been  laid
 so  far.  I  have  already  requested  the
 Minister  of  Railways  to  Jay  two  major
 railway  lines—one  from  Kuttor  to
 Harihara  and  another  from  Hublie  to
 Karvar.  By  laying  these  two  railway
 lines  will  ensure  quick  transport  faci-
 lity  to  development  of  four  harbours
 -—Goa,  Karva,  Mangalore  and  Madras
 in  Bellary  Hospet-sectjon.  That  should
 be  taken  up  immediately.

 Regarding  sales  tax,  abloition  of
 sales  tax  hag  hit  not  only  the  Kar-
 nataka  State  but  other  States  also.  As
 far  as  States  are  concerned,  it  is  a
 major  source  of  their  income.  If  sales
 tax  is  abolished.  no  development  can
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 take  piace.  I  earnestly  request  that
 sales  tax  should  not  be  abolished  be-
 cause  it  is  a  major  source  of  income,
 as  far  as  States  are  concerned.  You  are
 talking  about  the  poor  agriculturists
 and  the  weaker  sections.  But  you
 have  levied  2  per  cent  excise  duty
 on  the  electricity  which  will  be  a  great
 wurdan  on  them.  Already  50  per  cent
 Yate  in  tariffs  has  been  increased,  It
 is  not  advisable,  Ag  such,  I  request
 that  this  excise  duty  should  also  be
 dropped.

 As  far  as  commercial  banks  are  con-
 cerned,  they  are  not  giving  loans  to
 the  village  artisans  and  other  weaker
 Sections.  Since  one  year  no  loan  has
 been  given.  I  request  the  finance
 Minister  to  direct  the  commercial
 banks  to  advance  loans  at  least  to
 identified  small  farmers  and  village
 artisans.

 To  ensure  fair  price  to  the  agricul-
 turists,  Government  should  start  agro-
 based  industry  wherever  it  is  possible.
 The  farmer  should  get  the  necessary
 inputs  at  reasonable  price.

 Lastly,  I  suggest  that  the  Govern-
 ment  should  ensure  by  and  large
 that  all  the  agriculture  families  should
 fossess  at  least  one  irrigation  well  for
 earning  their  livelihood  in  a  hetter
 way.

 SHRI  NARENDRA  P.  NATHWANI
 (Junagadh):  Before  I  refer  to  the
 specific  provisions  of  the  Finance  Bill,
 let  me  refer  to  an  important  aspect
 of  the  budget.  It  is  regarding  the
 deficit  amount  of  over  Rs,  000  crores.
 My  friend,  Mr.  Venkataraman,  spoke
 yesterday  and  stated  that  the  only
 bold  feature  in  this  budget  was  the
 boldness  of  the  Finance  Minister  in
 Jeaving  9  huge  deficit  of  over  Rs.  000
 crores  by  way  of  a  budgetary  gap.
 Today  Mrs.  Parvathi  Krishnan  also
 referred  to  that  aspect.  This,  certain-
 ly,  is  a  serious  matter—a  very  sizeable
 sum  of  over  Rs,  1,000  crores  being  left
 uncovered  under  the  Budget.  The
 Finance  Minister  has  referred  to  a
 series  of  measurs  in  his  Budget  speech
 which,  ac¢ording  to  him,  would  reduce
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 subsantially  this  gap.  However,  my
 hon.  friend  who  spoke  yesterday,  Mr,
 Venkataraman,  was  bolg  enough  to
 make  a  categorical]  statement  that  the
 deficit  woulg  remain  as  it  is  and  it
 woulg  not  be  covered.  He  made  this
 statement  even  after  referring  to  seme
 of  the  measures  that  are  referred  to
 in  the  Finance  Minlster’s  Budget
 speech.  That  is  why,  I  say  this.  This
 gap  of  over  Rs.  1,000  crores  is  a  grave
 matter.  Ordinarily  itg  inflationary
 effect  is  that  prices  go  up,  and  in  a
 sense  it  is  the  worst  kind  of  tax  be-
 cause  your  purchasing  power  is  reduc-
 ¢d  considerably  without  there  being
 any  direct  tax  proposal  to  that  effect.

 But  let  us  see  what  are  the  mea-
 sures  that  are  contemplateg  in  the
 Budget  speech.  The  Finance  Minister
 hag  referred  to  three  measures  in
 paragraph  109.  He  hag  said  that  a
 part  of  the  accumulate@  gold  with
 Government  will  be  utilised,  That
 was  two  months  before,  wen  he  made
 the  speech.  Now  Government  has
 come  forward  with  a  definite  scheme
 for  selling  the  gold  which  is  lying
 with  the  Government.  I  think,  only
 on  23rd  of  this  month,  the  policy  has
 been  announced  I  congratulate  the
 Finance  Minister  for  having  announc-
 ed  that  policy.  There  was  some  doubt
 felt  whether  the  sale  of  such  gold
 would  be  according  to  the
 market  rate  or  whether  it  would
 be  at  international  price  and
 how  Government  would  proceed  to  gell
 the  gold.  Now  we  have  got  that  scheme
 before  us.  The  gold  is  to  be  sold  by
 periodical  tenders.  Tenders  will  be
 invited  and  persons  who  are  holding
 licence  for  dealing  in  bullion  gold  will
 be  entitled  to  make  offers,  to  send
 their  tenders.

 There  is  one  more  welcome  feature
 of  this  policy.  Even  goldsmiths  who
 are  ordinarily  artisans  can  also  parti-
 cipate  in  this,  can  take  advantage  of
 this  policy,  by  forming  themselves
 into  cooperative  societies.  I  vividly
 remember  that,  during  the  last  elec-
 tions  for  Lok  Sabha,  whenever  I  visi-
 ted  small  towns,  goldsmith,  did  come
 forward  in  a  group  and  they  said,  “We
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 ‘have  formed  an  Association;  we  are

 4

 ‘protesting  against  the  present  gold
 policy,  kindly  do  something  to  help  is
 by  giving  us  employment,  kindly  show
 some  way”,  Therefore,  today  there
 are  Associations  of  goldsmiths  in  very
 small  towns  also,  and  if  proper  notice
 is  given  to  these  Associations,  I  have
 not  the  least  doubt  that  some  of  them
 would  avail  themselves  of  this  oppor-
 {unity,  But  what  I  am  trying  to  em-
 phasize  at  this  stage  is  this,  That
 gold  is  being  sold  by  government  now.
 Some  amount  is  bound  to  be  realised
 therefrom.  The  Finance  Minister
 rightly  refuseg  to  state  the  amount  of
 golq  that  would  be  gold.  It  depends
 upon  several  circumstances.  He  said
 a  part  of  the  gold  will  be  sold.  There-
 fore,  maybe  Rs.  00  crores  or  Rs.  200
 crores  worth  of  gold  will  be  sold  and
 that  woulq  go  to  reduce  this  deficit.
 Therefore,  I  could  not  understand  how
 my  hon.  friend,  Shri  R.  Venkataraman,
 went  to  the  extent  of  saying  that  the
 present  figure  will  remain  ag  it  is  and
 that  there  is  no  hope  of  its  being  re-
 duced.  At  least  after  the  announce-
 ment  of  this  policy,  he  should  have
 been  a  little  more  guarded  in  boldly
 expressing  that  view.

 The  second  measure  that  is  con-
 templateq  is  the  utilisation  of  foreign
 reserves  by  liberalising  the  import
 policy.  If  my  learneq  friend  nad
 taken  the  trouble  to  carefully  read  the
 speech  of  the  Finance  Minister,  he
 would  find  that  active  steps  were  be-
 ing  taken  to  utilise  the  foreign  reserves
 for  importing  certain  kinds  of  goods.
 He  was  right  in  pointing  out  that  last
 year  in  the  Budget  there  was  a  pro-
 posal  for  drawing  out  about  Rs,  800
 crores  from  foreign  reserves  and  that
 was  not  availed  of.  That  was  so,  But
 when  you  see  definite  signs  of  active
 steps  being  taken  during  the  present
 year  and  during  these  days,  then  one
 should  be  a  little  more  guarded  and
 more  cautious  in  his  or  her  criticism
 about  the  deficit  being  left  uncovered.
 And  if  you  look  to  para  9,  an  an-
 nouncement  was  made  that  financial
 institutions  and  public  sector  banks

 will  give  rupee  loans  for  importing
 capital  goods  for  approved  projects.
 That  policy  also  hag  been  announced
 and  the  financial  instltutiong  and  banks
 would  in  their  turn  be  refinanced  by
 the  Reserve  Bank  ang  we  have  got
 before  us  g  Bill,  the  Reserve  Bank
 Amendment  Bil]  whereundey  provision
 is  made  for  enabling  the  Reserve  Bank
 to  refinance  such  financial  institutions
 and  banks  if  the  machinery  that  is
 going  to  be  imported  is  for  approved
 Projects  and  if  the  capital  goods  are
 not  going  to  be  produced  locally.
 Maybe  let  us  not  enter  into  details  as
 regards  the  exact  extent  and  magni-
 tude  of  the  foreign  reserves  being
 drawn  Out  by  this  method.  But  the
 fact  is  that  the  machinery  is  being  set
 up  and  opportunities  are  being  offered
 does  show  that  this  year  certainly  the
 foreign  reserves  are  going  to  be  drawn
 out  and  utilised  for  reducing  this
 gap.

 The  third  item  that  has  been  men-
 tioneg  by  the  Finance  Minister  refers
 to  the  strict  control  over  credit.  That
 ig  also  specifically  mentioned.  Why
 cannot  this  aspect  also  be  borne  in
 mind  when  you  are  just  contemplat-
 ing  whether  this  gap  would  be  left
 uncovered  and  that  disastrous  effects
 would  fallow  in  the  form  of  rise  in
 prices?  Last  year  we  had  a  huge  defl-
 cit  of  almost  of  the  same  dimension,
 of  about  Rs.  950  crores—am  I  right?—
 well  and,  in  spite  of  that  and  in  spite
 of  several  other  inflationary  factors
 the  Finance  Minister  did  manage  to’
 See  that  the  wholesale  prices  remained
 at  the  same  level  and  that  was  done
 and  the  credit  hag  been  taken  by  the
 government  for  having  ably  managed
 the  supply  and  distribution  policy  by
 resorting  to  controlleq  credit  policy.

 To  sum  up,  then  80  far  as  this  as-
 pect  is  concerned,  there  is  no  doubt
 that  a  considerable  amount  will  be
 available  for  reducing  this  gap.

 The  second  question  that  arises  out
 of  this  is  this.  What  will  be  the  effect
 if  suppose  this  huge  amount  is  left
 uncovered?  It  does  not  necessarily
 follow  that  prices  would  go  up.  I¢
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 depends  upon  increase  in  production,
 both  agricultural  and  industrial.  This
 year,  we  heard  only  the  other  day
 from  the  Agricultural  Minister,  That
 ‘we  had  a  whole  time  record  produc-
 tion  of  I25  million  tonnes  of  food  pro-
 duction  with  added  facilities  by  way
 of  irrigation,  by  way  of  giving  better
 seeds,  by  way  of  bringing  more  land
 under  cultivation.  Therefore,  there
 iz  bound  to  be  a  rise  in  production  of
 agricultura]  commodities,  so  also  re-
 garding  industrial  productions.  Of
 course,  it  is  subject  to  wether,  next
 monsoon  being  normal.  No  doubt,
 that  factor  is  there,  but  if  you  have
 carefully  watcheq  the  trend  of  in-
 dustrial  market  you  will  see  that
 though  in  one  bfeath  industrialists
 are  shouting  that  the  Government  is
 not  doing  anything  you  will  see  how
 the  share  market  has  gone  up  in  the
 Jast  two  months.  What  does  it
 suggest?  The  trend  of  buoyancy  is
 there  in  the  industrial  production.
 Without  that  market  would  not  be
 improving  to  the  extent  to  which  it  has
 peen  doing.  Therefore,  so  far  88  this
 question  of  deficit  financing  is  con-
 cerned,  though  it  is  a  serlous  question,
 Finance  Minister  like  a  wise  marks-
 man  who  takes  jnto  consideration  wll
 the  changes,  the  changes  that  may
 take  place  in  the  velocity  of  wind,
 has  borne  all  these  factors  in  view.

 ‘That  we  shouJd  bear  in  mind.
 As  regards  the  policy  of  selling

 gold,  it  was  also  criticised  by  my
 learned  friend,  by  my  hon,  friend.
 He  said  that  it  was  almost.
 I  do  not  know  the  word—
 that  it  ig  and  archaic  idea  to
 sell  away  gold  which  has  been
 accumulating  for  the  last  30  years  for
 the  sake  of  covering  up  this  deficit
 but  T  qo  not  see  any  reason  why  it
 should  look  that—sale  of  gold.  It
 may  check  smuggling.  There  is  a
 doubt  expresed.  ]  will  try  to  be  brief.
 J  will  sum  up  the  position.  When
 this  proposal  was  made....

 MR.  CHAIRMAN:  You  must  finish
 one  minute  before  3.30  so  that  Shri
 Miritunjay  Prasad  can  begin.

 APRIL  28,  978  Finance  Bill,  978  384

 SHRI  NARENDRA  P.  NATHWANE
 I  will  continue  to-morrow  in  that
 case  for  five  minutes.

 I  would  like  to  finish  it  by  saying
 that  so  far  as  gold  sale  is  concerned,
 there  are  two  factors—firstly  I  have
 not  heard  any  cogent  criticism  here
 But  I  find  press  reports  to  the  effect
 that  since  international  price  is  also
 falling,  perhaps  the  sale  of  gold  may
 not  be  of  much  use  to  us  in  narrow-
 ing  the  difference  between  the  Indian
 gold  price  and  _  international  price.
 There  is  another  factor  also,  viz.,  that
 USA  Government  also  has  announced
 its  decision.  Itg  policy  is  to  sell  gold
 to  prop  up  its  dollar  value.  In  the
 light  of  this  there  js  a  posisblity  that
 our  policy  if  limited  or  restricted  to  a
 short  period  may  not  bring  about  the
 desired  result.  It  is,  therefore,  neces-
 sary  that  we  should  follow  a  sustained
 policy  of  selling  gold.  Although  the
 Finance  Minister  thas  not  referred,  he
 has  not  visualised  jn  his  speech,  in
 hig  budget  speech,  that  foreign  ex-
 change  reserves  should  be  utilised  to
 any  extent  for  purpose  of  selling  gold
 in  the  market.  I  would  urge  upon
 him  to  consider  seriously  whether  we
 shoulg  not  follow  a  long  term  policy
 and  go  ‘on  selling  gold  with  a
 view  both  to  prevent  smuggliig
 and  to  mop  up  surplus  money  that  one
 finds  in  the  country.  This  suggestion
 is  to  be  viewed  in  that  background
 that  to-day  our  foreign  exchange  re.
 serves  has  touched  a  figure  of  Rs.  4900
 crores.  This  year  we  have  got  over
 Rs.  2,000  crores  by  way  of  additional
 foreign  reserves  and  this  tendency
 is  likely  to  continue.  Therefore,  in  or-
 der  that  our  gold  policy  may  yield
 the  desired  effect,  to  bring  about  fall
 in  smuggling,  up  and  take  away,  re-
 duce  or  limit  the  available  surplus
 money  in  the  country,  a  long  sustained
 policy  must  be  formulated  and  follow-
 ed  boldly  and  courageously.  That  is
 my  suggestion.  It  requires  deep  con-
 sideration.

 Lastly,  I  would  say  about  specifie
 provisions  of  the  Finance  Bill.  I  do
 not  want  to  say  much.  There  is  very



 SEE" —  ee  ee  ees

 385  Finance  Bill,  978  VAISAKHA  8,  900  (SAKA)

 little  scope  after  the  Finance  Minister
 Bnnounced  his  concessions.  I  would
 new  say  only  one  or  two  things.  So
 far  as  the  increase  of  five  per  cent
 across  the  board  of  basic  excise  duty
 igs  concerned,  perhaps  it  would  have
 been  better  if  the  hon.  Finance  Minis-
 ter  had  given  relief  in  respect  of
 items  of  consumer  goods  which  are
 used  by  low  income  group  of  consu-
 mers,  like  matchboxes,  inferior  kinds

 of  tea,  bidi,  kerosene,  etc.

 Last  but  not  the  least,  I  would
 recommend  for  the  hon.  Finance  Minis-
 ter’s  serious  consideration  my  hon.
 friend,  Shri  Gattani’s  amendment
 which  is  to  the  effect  that  you  exempt
 Salt  altogether  from  excise  duty.  It
 should  be  exempted  permanently  in-
 Stead  of  brining  it  every  year  where-
 under  salt  is  exempted  from  the  levy
 of  excise  duty  for  fhat  year  only.
 Because  of  emotional  grounds  there  is
 Qbjection  to  any  imposition  of  excise
 guty  on  salt  and  we  should  do  away
 with  it  altogether,  We  should  not
 indulge  in  this  annual  ritual.  So,  this
 point  requires  the  serious  considera-
 tion  of  the  hon.  Finance  Minister  and
 I  Kope  that  he  will  take  the  necessary
 step.

 With  these  words  I  support  the
 Finance  Bill.

 a  gear  प्रसाद  (सीवान  }

 सभापति  महीदय  आज  तौ  जान  पड़ता

 है  कि  मुझे  नहीं  मिलेगा  तो  करा  मैं  कल  यह
 मान  कि  कल  के  लिए  मने  समय  दिया

 जायंगा  ?

 सप्राप्रति  सहोदय  :

 दीजिए  ।

 जांइये  |

 आफ  शुरू  कर

 श्री  मृत्युंजय  प्रसाद  :  मैं  वित्त  मंत्री

 जी  का  ध्यान,  फब्लिक  सेक्टर  के  एक्र  खास

 निगम  की  और  दिलाना  चांहतां  हैँ  जो  सोलह
 आने  क्न्हों  का  हैं  और  उन्हीं  के  हाथों  से

 एक  सेंटेंस  कहिए  फिर  बैठ
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 var  भी  हुआ  था->लाइफ  इंश्योरेंस  काहु-

 पोरेशन  |

 MR,  CHAIRMAN:  You  may  continue
 tomorrow.

 15.31  brs.

 COMMITTEE  ©N  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 EIGHTEENTH  REPORT

 सभापति  महोदय  :  श््बि  प्राइवेट

 मम्बर्स  बिजनेस  का  समय  शुरू  होना  है।
 श्री  कृष्ण  चन्द्र  हाल्दर  |

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Durgapur):  I  beg  to  move  the
 following:

 “That  this  House  do  agree  with
 tne  Eighteenth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  26th  April,  1978.”

 MR.  CHAIRMAN:  The  question  is:

 “That  this  House  do  agree  with
 the  Eighteenth  Report  of  the  com-

 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 ffouse  on  the  26th  April,  2973  a

 The  motion  was  adopted.

 5.33  hrs.

 RESOLUTION  RE.  SETFING  UP  OF
 NEFAJI  NATIONAL  ACADEMY—

 Contd.

 MR.  CHAIRMAN:  The  House  will
 now  take  up  further  discussion  of  ine

 following  Resolution  moved  by  Shri

 Samar  Guha  on  the  4th  April,  978:—

 “This  House  recémmends  to  the
 Government  that,  in  patriotic  recog-
 nition  of  the  fundamental  contribu-
 tion  made  by  Netaji  Subhas  Chandra
 Bose  ,in  thought  and  action,  towards
 achievitig  independence  of  undivided
 Indig  and  evolution  of  ideaological
 concept  of  our  national  reconstruc-
 tion,  an  Institute  of  all  India  import-
 ance  named  as  ‘Netaji  National
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 ‘Academy’,  be  set  up  by  the  Gow
 ernment  within  a  year  for  making
 specialiseq  and  advance  studies  on
 subjects,  in  wnich  Netaji  evinced
 keen  interest,  like,—(i)  advance
 Military  Science,  (ij)  modern  socio-
 economic  and  political  ideaclogies
 relevant  to  the  objectives  of  Indian
 national  reconstruction,  (tii)  concept
 of  Indian  national  planning,  {iv)
 perspective  and  problems  of  Indian
 national  integration,  (v)  history  of
 revolutionary  movements  for  indian
 independence  and  (vi)  mission  of
 Indian  culture  and  _  civilisation  to-
 wards  achieving  amity  and  under-
 Standing  among  the  people  of  the
 world,”

 alongwith  the  amendments  moved  by
 Sarvashri  B,  P.  Mandal  and  Hukmdeo
 Narain  Yadav.

 Now  Shri  Chitta  Basu—absent.  Shri
 Ramji  Singh—absent.  Dr,  Subrama-
 niam  Swamy-—absent,  Shri  Dave—
 absent.

 Shri  Amar  Roy  Pradhan.
 SHR]  AMAR  ROY  PRADHAN:

 (Cooch-Beher):  Madam  Chairman,  J
 convey  my  hearty  support  to  the  Re-
 solution  moved  by  Prof.  Samar  Guha
 regarding  the  formation  of  q  Netaji
 National  Academy.

 Madam  Chairman,  it  is  said  that
 Netaji  died  of  a  plan  crash  in  Taihoku
 On  76809  August,  1945.  It  is  a  got-up
 story.  It  ig  a  camouflage,  But  why
 the  Government  of  India,  headed  by
 Shri  Jawaharlal  Nehru  and  his  daugh-
 ter,  Smt,  Indira  Gandhi,  were  so  much
 interested  to  prove  that  Netaji  died
 and  died  of  plane  crash?  But,  J  say
 it  is  not  a  crash  but  the  clash  of  Ideas
 and  personality  cult  and  a  matter  of
 inferiority  complex  for  which  Nehru
 suffereg  a  lot.  And  for  these,  Netaji
 had  to  die  thrice  already—once  by
 Plane  crash,  once  by  Shahnawaz  Com-
 mission  and  lastly  by  Khosla  Com-
 mission.

 And  for  these,  Netaji's  name  was
 not  mentioneg  in  the  time  capsule—  the

 socalled  history  of  India’s  Indepen-
 dence.  It  is  for  these  the  great  histo-
 rian,  Dr,  Ramesh  Majumdar,  who  had
 given  much  stress  on  Netaji  and
 I.N.A’g  role  for  India’s  Independence
 Struggle,  was  forced  to  take  leave
 from  writting  the  Independence  strug-
 gle  history  and  in  Dr.  Majumdar’s
 place,  Dr,  Tarachand,  a  hencnman  of
 Nehru,  accepted  the  offer  of  writing
 independence  movement  history  at  the
 sweetwill  of  Jawaharlal  Nehru  as  it
 also  had  happened  in  the  case  of  Dr.
 Gopal  who  wrote  the  history  for  Time
 Capsule  according  to  the  sweetwill  of
 Indira  Gandhi.

 Now,  when  Nehru  dynasty  on  India’s
 throne  came  to  an  end,  hereditary
 reign  has  gone,  then,  it  is  time  that  we
 shoulg  pay  our  respect  to  Netaji.  We
 must  know  what  was  Netaji?  Let  our
 future  generation  know  what  was
 there  in  the  ideas  of  Netaji?  A  man
 lives  by  his  ideas  and  actions.  Netaji
 will  live  long  by  hig  deeds  and  ideals,
 There  ig  none  to  kill  him.  It  is
 Netaji  alone  who  can  say  this—I
 quote:

 “Comrades,  I  assure  you  that  I
 sha!]  be  with  you  in  darkness  as  in
 sunshine,  in  sorrow  ag  in  joy,  in
 suffering  as  in  victory.  For  the
 present,  I  can  offer  you  nothing
 except  hunger,  thirst,  suffering;
 forced  marcheg  and  death.  It  does
 not  matter  who  among  us  will  live  to
 see  India  Free.  It  ig  enough  that
 India  shall  be  free  and  that  we  shall
 give  our  all  to  make  her  free”,

 This  inspiring  leadersnip  is  in  contrast
 to  our  present  day  leadership  with
 some  false  assurance  particularly.
 before  ९8४९४  battle  of  ballot  box.

 It  ig  Netaji  who  said  on  4th  culy
 1944:

 “We  have  but  one  desire  to-day—
 the  desire  to  die  so  that  India  may
 live....It  is  blood  alone  that.can  pay
 the  price  of  freedom.  Give  me
 blood,  I  promise  you  freedom”.
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 Madam,  Chairman,  .what.  is  -hig  idea
 about  freedom?

 “Our  freedom  implies  not  only
 emancipation  from  politica)  bondage but  algo  equal  distribution  of  wealth
 abolition  of  caste  barriers  and  in-
 equalities  and  distinction  of  commu-
 nalism  ang  religious  intolerance”.

 What  is  Netaji’s  idea  about  Nationa-
 lism?

 “Our  nationalism  ig  neitner  प्रदान
 Tow  Nor  selfish  nor  agressive.  It  is
 inspired  by  the  highest  ideals  of
 human  race  namely,  ‘Satyam,  Sivam;
 Sundaram’”

 What  is  his  farsightedness  about  future
 independent  India?

 “Capitalism_  inside  India  will  be
 the  greatest  danger  after  the  British
 are  gone.  Unless  it  is  closed  down
 along  with  British  we  will  be  called
 traitorg  by  our  future  generation
 because  Capitalism  will  occupy  the
 place  of  Imperialism”,

 Madam,  Chairman,  Netaji  was  the
 founder  of  Planning  in  India.  It  was
 tnen  when  he  was  the  Congress  Presi-
 dent,  that  he  first  took  the  initiative  to
 form  a  Planning  Committee  for  future
 India,  With  70  per  cent  of  total  popu-
 lation  living  below  poverty  level,  we
 should  remember  Netaji,  who  said:

 “The  inequalities  of  wealth  which
 stang  in  the  way  of  social  advance-
 ment  should  be  eradicated  first”.

 We  cannot  even  solve  our  language
 Problem  in  the  last  30  or  35  years.
 Then  we  should  know  what  Netaji
 said,

 “In  addition  to  Regional  Langu-
 ages  in  the  provinces  Hindusthani
 written  in  Roman  script  shall  be
 introduced  as  our  official  National
 Language”,

 He  ig  very  much  clear  that  Hindus-
 thani  should  be  our  National  Langu-
 age—not  any  foreign  language,  what-
 ever  it  may  be,  English  or  French.  He
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 had  taken  up  thig  idea  from  Kamal
 Ataturk.  In  Turkey  Urdu  is  the  Natio-
 nal  Language  with  Roman  Script,  It
 is  the  proper  time  to  have  a  Netaji
 National  Academy  to  study  all  these
 The  research  works  are  going  on
 on  Netaji  in  different  parts  of  the
 world,  in  Japan,  Bast  Germany,  West
 Germany  U.S.A.  England,  Switzerland,
 Burma  etc,

 But,  in  India,  though  in  the  last
 thirtyone  years  we  did  nothing  on
 Netaji,  now  the  chance  has  come  due
 to  change  of  political  situation.  So,
 we  should  do  some  work  on  Netaji.
 It  is  a  hard  job  but  it  is  a  pleasant  cne
 for  the  patriots,

 चोधरीं  बलबीर  सिह  (होशियारपुर)  :
 सभापति  महोदय,  नेताजी  सुभाष  चन्द्र

 बोस  का  नाम  श्राते  ही  मुझे  एक  शेर  भी  याद
 श्राती  है  जो  उस  भ्रज़्मीम  शड्सियत  के  बारे
 में  एक  शायर  ने  लिखा  था

 वह  प्रकेला  ही  चला  था  जानिबे-मंजिल
 मगर

 लोग  साथ  शत  गये  और  कारवां
 बनता  गया  ।

 यह  वह  शानदार  हस्ती  थी  जिस  ने  यह  नहीं
 देखा  कि  कौन  क्‍या  कहता  है  उस  वक्त
 के  बड़े-बड़े  लीडर्स  कया  कहते  हैं  उस  ने  एक
 बहत  बड़ा  रिस्क  लिया  --हिन्दुस्तान  से
 बाहर  जा  कर  हिन्दुस्तान  को  प्राज़ाद
 करवाने  की  तहरीक  चलाई  ।  उस  वक्‍त
 कोई  भी  भ्रादमी  इस  तरह  की  चीज़  को  सोच
 भी  नहीं  सकता  था  लेकिन  वह  बाहर  गये
 झौर  बाहर  जा  कर  जिस  ढंग  से  उन्होंने
 श्राज़ादी  की  कौज  को  शभ्ार्गनाइज़  किया
 वह  मिसाल  प्राज़ादी  झाने  के  30  साल
 बाद  भी  एक  शानदार  मिसाल  बनी  हुई  है।
 बहुत  थौड़े  सें  में  वे-सरो-सामानी  की  हालत
 में  उम्होंने  अाजाद  हिन्द  फोज  को  प्रार्ग-
 नाइज़  किया  2  न  सिफ  फौज  को  भ्रार्गे-
 नाइज़  किया  बल्कि  सिख-मुसलमान-हिन्दू
 के  मसले  को  भी  हल  कर  दिया  जुबान  के
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 मसले  की  हल  कर  दिया  उन्होंने  नेशनल
 ऐन्चर्स  को  जों  हमरा  रोष्ट्र-गीने  है  उसकी
 बंगला  से  हिन्दुस्तानी  में  ट्रंस्लिट  करें  दिया
 उसे  क्क्त  किसी  भी  श्रादमी  ने  उस  के  खिलाफ़
 पवि  नहीँ  बडाईं  थीं  कि  यह  बैंगला  में
 है  हिन्दुस्तानी  में  क्यों  बनाते  हो

 शाज  इस  ख़बन  में  30  साल  के  बाद
 जब  हिन्दी  भोर  अंग्रेजी  की  बात  श्राती  हैं
 तो  हमें  शर्म  लगती  हैं।  प्रंगर कुछ  लौंग
 शफी  रीजनल  भाषा  में  कोई  वात  कहना
 चाह  तो  हमें  बहू  बात  समझे  में  भ्रांतों  हैं
 लेकिन  जब  वे  लोग  ग्रग्नेज़ी  के  लिए  लैंडतें
 हैं  ती  बहुत  भ्रफसोस  होंता  हैं।  30
 सालों  के  बाद  भी  हमारे  दिमागों  की  गुलामी
 नहीं  गई  लेकिन  उस  श्रजीम  शख्सियते
 मे  उस  की  बंगला  से  हिन्दुस्तानी  में  ट्रास्लेट
 कर  दिया  ।  आज़ाद  हिन्द  फौज  ने  उसे
 अपनाया

 सूरज  बन  कर  जग  में  चमके
 भारत  भाग्य  सुभागा

 सुबह  सवेरे  पंख-पखेरु  तेरे
 तेरे  ही  गुन  गाये

 मद-भरी  हवायें  पायें

 इस  तरह  का  बहुत  लम्बा  गान  है  और
 किसी  ने  उस  पर  ऐतराज  नहीं  किया  ny
 वहां  पर  कभी  भी  झटका  श्रौर  हलाल  का
 झगड़ा  पैदा  नहीं  हुआ  ।  सब  एक  जमह
 बेठ  कर  रोटी  खाते  थे  ।  इस  तरह  से
 उन्होंने  हिन्दुस्तान  के  नाम  को  दुनियां  में
 ऊंचा  किया।  जब  उन  के  बारे  में  यह  खबर
 भाई  कि  हवाई  हादसे  में  उन  की  मौत  हो
 गई  है  और  उन  का  श्राद्ध  किया  जाय  तो
 महात्मा  गांधी  जी  ने  उस  को  रोक  दिया
 और  कहा  कि  उन  का  श्राद्ध  न  किया  जाय  ।
 क्योंकि  महात्मा  जी  की  कन्विक्शन  थी  कि
 नेता  जी  सुभाष  चन्द्र  बोस  जिन्दा  हैं  प्रौर
 हवाई  हादसे  में  नहीं  मरे  हैं।  महात्मा

 जी  का  1...  कहेनों  था  कि  नेती  जी  सुभाष
 चन्द्र  बोस  हवाई  हादसे  के  किकर  नहीं

 हर
 हैं।  सपेरे  गुह  सहि  ने  भी  प्रेपनी

 किताब  में  इस  तब्प  को  पेश  किया  है।
 अग्रेजी  की  Fro  जाई०  Ho  ने  भी  इसे  बारें
 में  ऐंक्वायरी  की  थी  ।  झैगैर  से  तरह
 से  उन  की  हादसे  में  मौत  हो  गई  होती
 तो  एसक्‍वायटी  की  कया  करूरत  थीं
 इस  तरह  को  धौर  भी  बहुत  सी  बातें  हैं
 जिससे  सॉक्ति  होता  हैं  कि  वे  हांदते  के
 शिकीर  नहीं  हुएं।  लेकिन  भंफसोस  यह
 है  कि  हिन्दुस्तान  में  बह  उस  हावले  के  शिकार
 हो  चुके  हैं।  30  सालों  में  हम  ने  कोई  भी
 ऐसी  बात  नहीं  की  जिल  से  उन  की  याद
 को  कायम  रखा  जाता  t  सैष्ट्रल  हाल  में
 जो  उन  का  फोटो  लगाया  गया  है  कह  भी
 शैभी  हार्ल  में  लगा  है।  30  सालों  के  बाद
 जब  जनता  सरंकार  यहां  जाई  तो  उस  नें
 महसूस  किया  शौर  समर  गुह  साहक  ने  उस
 के  लिए  कोशिश  कीं  तंब  जा  कर  उनें
 की  फोटो  सेण्ट्रल  हाल  में  लग  सकी  ।

 मैं  समर  गृह  साहब  को  मुबारकबाद
 देता  हूं--उन्होंने  जो  रेजोल्यूशन  पेश
 किया  हैं  कि  उन  के  नाम  पर  कोई  अकाड्मी
 चलाई  जांय  जिसमें  फौजी  ट्रेनिंग  दी
 जाय  मुल्क  की  इक्तसादी'  हालत  पर
 वहां  ट्रेनिंग  दी  जाय  तांकि  यह  बात
 साफ़  हो  सके  कि  हम  क्रो  मुल्क  को
 किस  ढंग  से  चलाना  है--इस  के  बारे  में
 हमारी  भानेवाली  नहले  वहां  पर  पढ़  कर
 पूरी  तरह  से  नेताजी  के  विचारों  के  मुताबिक
 ढण्ड  हो  कर  बाहर  प्रार्यं--इस  तस्ह  की
 तालीम  उस  इंस्टीचूशन  में  दी  जा  सके  t
 तो  मैं  माननीय  समर  गृह  को  फिर  दीबारा
 धन्यवाद  देता  हूं  fh  seth  एक  बहुत
 अहम  बात  जिसको  हम  30  साल  से  भूल
 चुके  थे  उसको  यहां  उठांया  ताकि
 बैंहाजी  के  बारे  में  हम  वहां  बात  करें  t
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 SHR]  PABIZRA'  MOHAN  PRA-
 DHAN  (Deogarh):  Madam  Chairman,
 whatever  be  the  consideration  about
 Netaji,  it  is  a  proven  fact  that  in  cer
 tain  respects,  he  is  an  unparallelled
 leader  of  India,  nay  of  the  entire
 world.  In  my  opinion,  had  Netaji  not
 left  the  Congress  and  had  he  not  in
 disguise  left  India  and  gone  abroad  and
 founded  the  I.N.A,,  I  apprehend  India’s
 independence  would  not  have  been  80
 easily  achieved  and  even  if  it  was
 it  would  not  have  been  in  the  form
 which  we  are  now  enjoying,  but  it
 would  have  been  in  some  other  form.
 It  ig  in  the  fitness  of  time  ang  things,
 with  his  activities  and  contributions  to
 India’,  independence,  that  the  60  croreg
 of  people  of  India  should  have  some
 sort  of  an  institution  in  memory  of  :his
 sacrifices  and  contributions  to  this
 Nation.  Madam,  Chairman,  |  acted  as
 a  messenger  carrying  information  from
 India  to  Burma  to  Netaji’g  camp.  I
 knew  what  the  minds  of  Indians  were
 at  that  time.  Then  I  wag  a  Congress-
 man.  From  the  very  beginning,
 Netaji  wanted  to  know  from  India
 side  a  certain  thing.  The  information
 Was  received  from  him  that  he  wanted
 to  know  whether  the  Congress  rank
 and  file.  and-the.  masses  would  reeeived
 him  and  support  him  if  he  attacked
 India  with  his  I.N.A.  against  the  alles,
 that  is,  the  British  Government,  Rus-
 sians  and  the  Americana  He  also
 wanted  to  know  whether  the  Congress
 rank  and  file,  not.the  leaders  who  were
 against  him  at  that  time,  would  receive
 him  or  not.  Tnese  are  two  points
 which  I  was  carrying  together  with
 many  other  irféfmation.  .  -hadg  to
 leave  India  and  carry  the  information
 to  him,  If  wag:he  who  organised  the
 people  in  such  a-way- that:  the-Brittsh
 Government  -and  4१8  :allies:were  ैकडन

 fled  and-expedtted.  giving  independence
 to  India,  in  thig  form,  in  a  complete
 form.  So,  as  has  already  been  suggest-

 “ad.  Ivhope  that  the  Government  ‘of

 India,  the  Minister  iz  charge  will,  be
 _it-at  any.  cost-bave  some  institution  in
 hig  mémory  ag.hes  been  suggested  by

 oh  gree  देव  प  ree  (अभुकवी  )
 सभापति  जी,  श्री  सशर  ह...  ह.  के  प्रस्तत
 में  मैंने  एक  संशोधन  किया है 1  इक
 सम्बन्ध  में  मेरा  यह  निवेदन  है  कि  नेताजी
 के  बारे  में  जितने  लोगों  मे  यहां  कहा  है,  वह
 बहुत  थोड़ा  है।  कहीं भी  कोई  भी  बोलने
 वाले  या  लिखने  वाले  महीनों  बरसों  तक
 हसमें  अनुसंधान  करते  रहेंगे  तब  भी  वह
 पूरा  नहीं  कर  पायेंगे,  लेकिन  मैं  इतना
 जरूर  कहूंगा  कि  भाजादी  की  जो  लड़ाइयां
 ड़ी  गई  हैं  उसमें  हिन्दुस्तान  के  इतिहास
 में  चाहे  बहू  पानीपत,  पलासी  या  वक्‍सर
 की  लड़ाई  लड़ी  गई  हों  लेकिन  ऑ्राजादी  की
 लड़ाई  हिन्दुस्तान  में  दो  ही  लड़ी  गई  हैं
 शौर  भाजादी  की  लड़ाई  के  योद्धा  के  रूप
 में  दो  ही  प्रतीक  हैं  ।

 हिन्दुस्तान  की  भाजादी  की  एक  लड़ाई
 हल्दीबाटी  की  लड़ाई  धी  v  बाकी  ब्रड़ाई
 हिन्दुस्तान  में  लड़ी  व्ही  नहीं  गई  ।  कहीं
 5  हजार  लोग  लड़ने  ब्वाले  थे,  दमें
 2,  4  या  5  सौ  मारे  गये  तो  बाकी  लोग

 घर  भाग  कर  चले  गये  श्लौर  .हिन्दुस्ताज
 गुलाम  होता  रहा  ।  भाज़ादी  की  एक
 लड़ाई  हल्दी  घाटी  की  लड़ाई  थी  जो  कि
 आत्म-समर्पित  भाव  से  लड़ी  गई  थी  जिसमें
 उनको  चुनता  था  कि  भ्ाजाद  रहेंगे  या  म
 जायेंगे  ।

 उसी  प्रकार  से  नेताजी  सुभाष  चन्द्र
 बोस  भी  हल्दी  घाटी  की  प्राज़ादी  की
 लड़ाई  की  पम्परा  की  एक  कड्डी  हैं,  प्रतीक
 हैं  जिन्होंने  झपने  को  सम्पूर्ण  रूप  से  समपित
 किया,  इसके  लिए  उन्होंने  भ्रपने  'को

 होम  दिया.।  इस  भाष से  वह  नहीं  लडें
 “कि  शड़ेंगे कि  तो  :लड़ाई  नमे  हार  होगी  था
 जीत  होगी  बसकि.  भरेंगे,  जिकेंगे,  काई
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 U  फ्नो  हुकन  देव  नारायण  यादव]
 लड़ेंगे ।  जान  बचाधों  की  तरह  की  लड़ाई
 के  प्रतीक  वह  नहीं  थ।  उनकी  लड़ाई  भी
 कि  आजादी  पाने  के  लिए  सम्पूर्ण  रूप  से

 झगर  अपने  को  समपित  कर  देना  पड़े,  होम
 करना  पड़े  तो  बहू  भी  करेंगे

 भारत  विभाजन  के  प्रपराधी  नामक
 किताब  में  डा०  राम  मनीहर  लोहिया  ने

 लिखा है  कि  मुझे  प्रफसोस  है  कि  नेताजी  जब
 तक  जिन्दा  थे,  मैं  उनको  समझ  नहीं  पाया  1

 उन्होंने  लिखा  है  कि  गांधी  जी  भौर  नेताजी
 के  बोच  में  जो  विवाद  चलता  रहा,  दोनों
 को  सुलझाने  के  लिए  मैंने  भी  प्रयास  नहीं
 किया  ।  लेकिन  उन्होंने  लिखा  है  कि
 उनके  मरने  के  बाद  शभ्राज  मुझे  यह  कहना
 पड़ता  है  कि  नेताजी  सुभाषचन्द्र  बोस

 हिन्दुस्तान  की  भ्राज़ादी  की  सड़ाई  में  हल्दी
 घाटी  की  लड़ाई  के  प्रतीक  थे  ।

 उन्होंने  3  महापुरुषों  के  बारे  में  लिखा

 है  कि  गांधी  जी  कल्पना  हैं,  चेहरू  जी  कामना

 हैं  भर  नेताजी  सुभाषचन्द्र  बोस  कर्म  के
 प्रतीक  हैं।  यह  डाक्टर  लोहिया  ने  स्पष्ट
 लिखा  है।  इसीलिए  मैंने  यह  संशोधन
 दिया  है  कि  नेताजी  की  जो  राष्ट्रभाषा,
 राष्ट्रीयता,  राष्ट्रीय  सभ्यता  और  संस्कृति
 श्रौर  स्वतन्त्रता  जन्म  सिद्ध  अ्रधिकार  है
 के  प्रति  भावना  थी  उसका  समादार  किया
 जाय।

 इसलिए  मैं  चाहुंगा  कि  नेता  जी  के
 प्रति  आदर  करने  के  लिए  सरकार  की  श्रोर
 से  जो  कुछ  भी  किया  जाये  वह  थोड़ा  है।
 लेकिन  अन्त  में  मैं  एक  बात  यह  कहना  चाहूंगा
 कि  देश  में  नेता  जी  के  विषय  में  यह  एक
 बिवाद  उठा  हुआ  हैँ  कि  यह  जीवित  हैं  या
 मर  गये,  लेकिन  मैं  इसको  समझ  नेहीं
 पाता  ।  मेरा  कहना  है  कि  सूरज  को  कोई
 ढकिया  के,  किसी  वस्तु  से  ढक  कर  नीचे
 नहीं  रख  सकता  हैं,  भगर  नेताज़ी  जीवित

 हैं, तो  तने  दिनों  से  बह  सूरज  कहाँ  छिपे

 हुए  हैं।  हिस्दुस्तान  के  लिए  वह  सबसे
 बड़ा  सौभाग्य  का  दिन  होगा  जिस  दिस
 नेता  जी  हिन्दुस्तान  के  इस  लितिज  पर  फिर
 से  उदय  हो  कर  भ्रा्येंगे,  वह  प्रकट  होंगे
 और  हिन्दुस्तान  को  रोशनी  दे  सकेंगे  ।
 उनकी  बुद्धि,  विवेक,  कमंठता  झौर  विदत्ता
 से  हिन्दुस्तान  लाभान्वित  हो  सकेगा,  यह
 विवाद  का  विषय  नहीं  है।  प्रगर  नेता
 जी  कहीं  बैठे  हैं,  तो  लोगों  को  जरूर
 उसकी  जानकारी  मिलनी  चाहिए  भौर
 उनको  लाने  का  पूरा  प्रयास  करना  चाहिए।
 झगर  उनका  देहान्त  हो  गया  हैं,  वह  इस
 संसार  में  झब  नहीं  हैं,  तब  भी  हिन्दुस्तान
 के  नागरिक  जो  भारत  में  झाज  सुख  भोग
 रहे  हैं,  उनका  यह  पुनीत  कसेंब्य  है कि  वह
 अपने  भाप  को  नेताजी  के  प्रति  उसी  प्रकार
 से  समर्पित  करें  जिस  प्रकार  से  नेताजी
 सुभाषचन्द्र  बोस  ने  हिन्दुस्तान  की  झाज़ादी
 के  लिए  अपने  आपको  समपित  किया  था।

 MR.  CHAIRMAN:  How  much  time
 does  the  Minister  need?

 SHRI  SAMAR  GUHA:  Can  |  make  a
 submission?

 MR.  CHAIRMAN:  How  much  time
 do  you  need  for  your  reply?

 SHRI  SAMAR  GUHA:  I  will  take  at
 least  half  an  hour,

 MR,  CHAIRMAN:  Then  I  am
 afraid,  I  cannot  call  anybody  else.  I
 cal)  the  Minister.  There  are  only
 thirty  two  minutes  left  out  of  the  time
 allotted.  The  Minister,

 SHRI  SAMAR  GUHA:  Madam,  this
 is  the  right  of  the  House  and  if  the
 House  wants  to  extend  the  time,  it
 can  be  done.”  It  has  been  done  in  the’
 past  in  the  case  of  other  resolutions.
 I  propose  that  tne  time  of  the  House..

 MR.  CHAIRMAN:  I  suggest  you  take
 less  time,  Then  I.  will  call  other
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 Members.  You  fake 20  minutes  ins-
 tead  of  thirty  minutes,  Shri  Dalip
 Chakravarty.

 SHRI  SAMAR  GUHA:  Why  are  you
 denying  this  right  of  the  House?  I
 propose.  that  the  time  of  the  House  be
 extended  by  an  hour.,

 MR,  CHAIRMAN:  There  are  other
 things  which  are  to  be  taken  up.

 SHRI  SAMAR  GUTA:  It  is  the  right
 of  the  House,  Madam,

 MR,  CHAIRMAN:  Will  you  please
 take  your  set?  Let  us  proceed  with
 the  business,  We  will  take  the  matter
 of  extending  the  time  later  on,  if  neces-
 sary.

 PROF,  DALIP  CHAKRAVARTY
 (Calcutta  South):  I  offer  my  sincere
 thanks  to  Prof,  Samar  Guha  for  bring-
 ing  this  resolution  for  the  considera~
 tion  of  this  House.  As  a  matter  of
 fact  it  ig  a  duty  which  this  House  ०
 the  nation  should  have  done  long  be-
 fore,  One  does  not  feel  surprised  a5
 to  why  it  was  not  done  and  for  that
 one  has  only  to  look  at  the  Opposition
 benches,  which  are  empty.  I  need  not
 dilate  on  that  point.

 I  would  make  only  one  suggestion
 at  the  beginning.  Prof.  Guha  has
 suggested  that  the  Netaji  National
 Academy  should  study  six  points  end
 to  that  I  would  like  to  add  one  more
 viz.  International  relations  in  the
 modern  world.  That  is  my’  humble
 amendment.  It  is  not  only  myself,
 but  everybody,  both  inside  and  «lso
 outside  tne  House,  would  feel  and  ex-
 press  that  very  little  has  really  teen
 done  for  transmitting  the  message  ef
 Netaji  to  the  coming  generations.  We
 owe  it  to  Netaji,  as  every  nation  having
 a  sense  of  self-respect  and  dignity  and
 desiring  to  maintain  and  preserve  the
 same  would  like  to  do  it,  Only  last
 year,  I  had  the  privilege  of  going  to
 the  Soviet  Union.  Wherever  I  had
 been  I  found  how  they  ‘were.  preserv-

 ‘ing  the  memories  of  their  leaders,
 particularly,  Lenon  and  that’  was  the
 greatest  integrating  force  in  the  Soviet
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 Union.  India  ig  q  vast  country  and.  we
 describe  it  ag  a  sub-continent,

 i¢  bra
 As  a  matter  of  fact,  since  indepen-

 dence,  We  have  an  experience  that  all
 attempts  have  been  made  to  underplay
 the  role  of  Netaji  in  our  freedom  strug-
 gle.  That  has  to  be  undone  and  for
 that  we  only  look  to  the  Janata  Party
 and  we  have  every  hope  that  that  the
 Janata  Government  will  come  forward
 to  undo  the  wrong  done,  to  the  ‘radi-
 tions  and  to  the  history  of  the  national
 movement,  One  has  only  to  go
 through  the  monumental  works  of  the
 greatest  living  Historian,  Dr.  R.  C.
 Majumdar.  You  are  aware  that  a
 committee  was  formed  to  write  the
 history  of  freedom  movement  and  how
 that  committee  was  scuttled  and  dissol-
 veg  by  the  First  Government  of  free
 India.  Netaji  set  the  real  example  of
 national  integration.  While  farming
 the  Indian  National  Army  by  giving
 three  slogans  viz,  देत्तिफक  ऐतमाद  कर्बानी
 and.  by  various  other  examples,  he
 really  created  an  example  as  to  how
 to  create  integration  among  the  dif-
 ferent  communities.  We  need  only  to
 emulate  bis  examples,  and  there  would
 have  been  no  problem  of  national
 integration  in  India.

 IT  commend  the  latest  admission  of
 one  political  party  in  India  which  so
 long  cid  not  understand  the  role  of
 Netaji.  [  mean  the  Communist  Party
 of  India  (Marxist).  Only  this  year
 they  came  out  with  an  admission  of
 the  predominant  role,  of  the  magnifi-
 cent  role  that  Netaji  played  in  India’s
 freedom  struggle.  With  these  words,
 I  commend  to  the  ‘Government  to
 agree  to  the  proposal  brought  forward
 by  Prof.  Samar  Guha.

 MR,  CHAIRMAN:  Now  Prof.  Shib-
 ban  Lai  Saksena....  (Interruptions)
 Hon,  Members  may  discuss  things  with
 one  another  outside  the  House,  not
 here.

 PROF.  SHIBBAN  LAL  SAKSENA
 (Maharashtra):  Madam  Chairman,

 When  the  picture  of  Netaji  Subhas
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 w€&babdra  Bose  comes  to  my  mind,  my
 ming  is  filled  with  awe  and  admira-
 tien.  Mahatma  Ji  and  Netaji  Subhas
 Chandra  Bose  are  the  two  persons.  who

 may  be  regarded  as  the  real  creators
 of  India’s  freedom.  One  roused  the
 Indian  consciousness  and  the  other

 made  the  Army  also  conscious  of  free-
 dom  and  of  the  rights  of  Indians’  them-

 selves  to  govern  India.  So,  the  British
 had  to  go.

 It  pains  me  very  much  to  see  that

 poor  Prof.  Samar  Guha  had  to  nake

 efforts  to  bring  in  this  resolution,  for

 paying  respeet  to  the  great  Netaji.  I

 am  ashamed.  It  is  the  duty  of  the

 Government  itself  to  come  forward
 with  a  provosal  for  a  real  memorial
 for  Netaji  in  this  country.

 Jawaharlal  Nehru  was  oppesed  to

 Netaji  and  so,  the  Indira  Government
 was  opposed  to  it.  None  of  the  éar-
 lier  governments  had  thought  of

 having  a  grand  memorial  for  Netaji.
 What  Prof.  Samar  Guha  has  suggested
 is  a  very  small  thing.  IJ  think  that  a
 much  bigger  memorial  should  be  set  up
 for  Netaji,  in  which  all  Indians  could

 participate.  I  congratulate  Prof,  Guha
 for  his  dogged  determination.  And  I
 think  Government  will  consider  it
 their  duty-to  have  a  real  memorial  for

 Netaji  in  thi,  country,  since  the  whole

 country  is  proud  of  him,

 श्री  फेशवराव  चोडे  (नांदेड़  )  :

 सभापति  महीदया;  मैं  किसांन  मजदूर
 पार्टी  की  तरफ  से,  हमारे  सम्मानीय  मित्र

 श्रौर  नेता  समर  गुहा  जी  जो  रेजील्यूशन
 लॉए  हैं  उस  की  ताईंद  करता  हूं  ।  बड़ी

 खुशी  की  बात  है  कि  हिन्दुस्तान  के  अन्दर

 हमारी  जनता  कें  सही  मानों  में  हृदय  सभ्नाट

 नेताजी  का  स्मारक  बनाते  का  सुझावे
 श्राया  है  जिन्होंने  कुँबनी  और  त्याग  की

 महिमा  बताई,  हिन्दुस्तानी  के  अन्दर

 जिन्होंने  स्लाजादी  के  लिए  हर  किस्म  की

 कुर्बावी  की,  हिन्दुस्तान  का  नाम  पूरी

 दुनिया  में  फलाया  और  त्याग  किसे  कहतें

 हैं,  बलिदान  किसे  कहते  हैं  उसे  प्रत्यक्ष

 रूप  में  दिखलांया।  ऐसे  मंहानं  नेता  जी

 को  स्मारक  बताने  का  ज्ञ  सुंआव  आया  है
 मैं  उसकी  हाईद  करता  हूं 1  इस  के

 अन्दर  कोई  अपोजीशन  की  जरूरत  नहीं

 है  7  आज  हमारे  मुल्क  के  लिए,  हमारे
 वतन  के  लिए,ह  मारी  आजादी  के  लिए

 उसे  महान  नेता  के  स्मोरक  की  बात  की

 जा  रही  है  जिन्होंने  हथेली  पर  अपना  सिर

 रख  कर  आंगे  कदम  बढ़े। यी.  और  कहाँ  कि

 तुम  मुझे  खून  दो,  मैं  तुम्हें  आजादी  दंगा,
 इस  तरीके  से  इस  महान  नेता  ने  दुनिया!  के

 सॉमने  आजादी  किस  तरह  से  हम  ले  सकते

 हैं  और  अपने  गुलाम  मुल्क  की  किस  तरह  से

 आज  कर  सकते  हैं  इस  का  सबक  सिखाम।

 है।  ऐसे  महान  नेता  का  स्मारक  हिन्दु-
 स्तान  के  अन्दर  हीना  बहुत  जरूरी  है  A
 उनके  साथ  बाहर  के  मुल्कों  ने  तो  नाइंसाफ़ी
 की  ही,  हमारे  मुल्क  के  अन्दर  भी  उनके

 साथ  बहुत  चाइंसाफी  हुई  ।  आ्राज

 हम  वह  नांईसांफी  द्र  कर  रहे  हैं।

 नौजवान  तबकों  के  सामने,  हिन्दुस्तान

 के  रेबोल्यूशनरी  लोगों  के  सामने  अगर

 कोई  आदर्श  रखना  है  ती  इसी  महान  नेता

 का  आदर्श  रखना  है।  उनका  सबक  सब

 के  सामने  रखना  चाहिए,  तभी  हम  इस

 झाजादी  को  बरकरार  रख  सकेंगे  और  सही

 मानों  में  सोशलिज्म  यहां  ला  सकेंगे  और

 तभी  राष्ट्रीय.॥  का  जो  आदर्श  उनका  था

 उस  की  अंमल  में  ला  सकेंगे  ।  इस  लिहीज़

 से  समर  गृहा  साहब  ने  जो  रेजोल्यूशन

 रखा  है  उस  की  मैं  पूरी  ताईदे  करता  हूं

 और  हुकूमत  से  गूंजारिंश  करता  हूं  कि  इसे

 रेजोल्यूशन  को  वह  मान्य  कर  लें  श्रौर  उसको

 अमल  में  लॉनि  के  लिए  कोशिश  करें।  अंत
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 भेनिताजी को  जब क्रान्ति  कह  कर  के  मैं

 समाप्त  करता  हू  ।

 MR.  CHAIRMAN:
 Absent.  The  Minister.

 SHRI  SAMAR  GUHA  (Contai):  I

 again  propose  that  the  time  be  exten-
 ded.

 Saugata  Roy.

 MR.  CHAIRMAN:  Let  me  proveed
 jn  my  own  way.

 SHRI  SAMAR  GUHA:  I  do  not

 imderstand.  How  do  you  deny  it?

 MR.  CHAIRMAN:  Will  you  please
 fake  your  seat?

 SHRI  SAMAR  GUHA:  It  is  within

 my  rights.  I  ean  propose.  The  House
 can  reject.

 MR.  CHAIRMAN:  If  necessary,  we
 will  take  it  up  later.

 SHRI  SAMAR  GUHA:  Other  Mem.
 bers  are  willing  to  participate.

 MR.  CHAIRMAN:  There  is  no

 other  Member.  All  Members  who

 have  given  their  names  have  been
 called,

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  I  am  in  full  agreement  with
 the  spirit  behind  the  resolution  which

 hag  been  moved  by  our  respected  hon.

 Member,  Shri  Samar  Guha.  There
 cannot  be  two  opinions  about  the  per-
 petuation  of  the  great  contribution
 that  Netajj  Subhash  Chandra  Bose  has
 made  not  only  for  the  freedom  of
 India,  but  for  the  freedom  of  the

 downtrodden  people  of  the  world.

 Netaji  Subhash  Chandra  Bose  was
 a  leading  revolutionary  of  our  coun-

 try,  and  I  should  add  he  was  one  of

 the  greatst  revolutionaries  of  the
 whole  world  of  all  times.  I  am  pafti-

 ¢ularly  proud  of  the  fact  that  since

 wy  childhood  till  he  left  this  country,
 I  had  the  privilege  of  coming  in
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 personal  contact  with  him,  ang  my

 late,  lamented  father,  Nirmal  Chandra.
 Chunder,  had  been  working  with.
 him  and  his  brother,  Shri  Sarat  Chan-
 dra  Bose.  80,  on  many  occasions
 Netaji  Subhash  Chandra  Bose  used  to
 come  to  our  house,  and  we  were
 thrilled  by  his  cornpany.

 It  may  not  be  interpreted  that  I

 am  opposed  to  the  spirit  behind  this.

 resolution  which  has  been  moved  by
 Samar  Babu  here  before  this  august.

 House,  but  I  am  requesting  him  to

 consider  the  modality,  how  we  can

 implement  this  resolution  on  pehalf

 of  the  Government.

 You  are  aware  that  under  our

 Constitution,  we  have  several  institu--
 tions  called  ‘institutiong  of  national

 importance”.  Although  Samar  Babu

 has  said  that  an  institute  of  all-India

 importance  should  be  set  up,  I  should.
 think  that  perhaps  he  hag  in  view

 sorne  institution  of  national  impor-
 tance.  Under  item  62,  63,  64  and  67  of

 the  Union  List  of  the  Seventh  Sche-

 dule,  such  institutions  can  be  set  up

 only  by  law  made  by  Parliament.  Here

 is  only  a  resoultion  and  no  law  which

 is  proposed  by  Samar  Bahu.  That  is

 one  technical  point,  but  it  is  a  consti-
 tutional  point  also.  Therefore,  we

 have  to  consider  whether  the  resolu-
 tion  itself  will  serve  its  purpose  or
 whether  Samar  Babu  will  later  bring

 some  law  before  this  ‘House  for  its

 consideration,  Otherwise  if  it  ig  in-

 tended  ३०  be  an  institution  of  national

 importance,  we  cannot  have  that  sim-

 ply  by  having  a  resolution  of  this

 type.

 Then  again,  the  point  is  that  the

 whole  nation  respects  Netaji
 Subhash  Chandra  Bose  and  certainly
 Government  will  come  forward  to

 have  any  such  academy  which  can  be

 set  up  on  behalf  of  the  nation.  But  if

 the  responsibility  is  made  over  to

 the  Government,  then  there  is  a  like-

 Iihood  of  this  institution  being  a  Gov-
 erhment  institution  and  the  difficulty
 will  be  that  under  our  democratic  pat-
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 dern,  there  may  be  certain  changes
 .in  the  Government  which  is  very  like-
 Jy,  and  in  that  event  the  other  Gov-
 <ernment  which  may  come  in  future
 might  think  on  a  different  line,  On
 ithe  other  hand,  if  there  is  an  institu-
 ‘tion  at  the  national  level  which  is
 get  up  by  the  people,  then  it  will  be
 ‘without  any  ‘dependence  on  the  Gov-
 ernment  and  as  such  without  the
 control  of  the  Government.  Other-
 ‘wise,  the  apprehension  that  I  am  ex-
 ‘pressing  might  come  to  pass  and
 witimately,  the  whole  purpose  of
 :samar  Babu  might  be  defeated,  I
 most  respectfully  request  him  to  con-
 sider  that  aspect  also.

 I  would  point  out  that  there  is
 already  an  institution  in  existence  in
 ‘Calcutta  with  which  Samar  Babu  is
 sconnected  and  on  the  last  occasion,  he
 thas  referred  to  that  institution,  that
 ‘is,  Netaji  Research  Bureau.  Last
 week,  when  I  visited  Calcutta  I  made
 jit  a  point  to  visit  that  institution
 wnce  more.  I  visited  it  on  previous
 -occasion  also.  I  find  that  this  institu-
 tion  hag  gone  ahead  with  its  scheme
 af  preserving  the  memory  of  this
 great  revolutionary,  Netaji  Subhas
 Chandra  Bose  and  also  to  cover  many
 of  the  subjects  which  are  now  being
 mooted  by  the  hon.  Member,  Shri
 Samar  Guha.  For  instance,  in  the
 Objects  of  Netaji  Research  Bureau,
 we  find  study  and  research  about  the
 life  activities  and  teachings  of  Netaji
 Subhas  Chandra  Bose,  to  collect  and
 preserve  gil  intelligence,  documents,
 manuscripts,  etc.  I  have  seen  very
 valuable  manuscripts,  lists  and  other
 papers  were  preserved  there.  In  s0mMe
 cases,  rricro-films,  photographs  and
 Xerox  are  prepared  and  they  are  sup-
 lying  this  material  to  other  institu-
 tions.  More  than  that,  this  institution
 also  encourages  and  promotes  the
 study  of  and  research  of  the  history  of
 India,  her  struggle  for  freedom,  leader
 ship,  political  institutions,  internatio-
 nal  relations  and  allied  subjects.  The

 ‘hon.  Member,  Prof.  Dilip  Chakra-
 varty,  fas  mentioned  about  internatio-  worthwhile’  to

 nal  relations.  That  algo  comes  within the  scope  ‘of  this  institution.  Simi-
 Jatly,  under  other  objects  we  find  ‘col-
 lection  ang  preservation  of  all  intelli-
 gence,  documents,  manuscripts,  books,
 etc.  relating  generally  to  the  history
 of  India  particularly  to  her  struggle
 for  freedom,  By  and  large,  that  in-
 stitution  covers  all  that  has  been  plac-
 ed  here  by  Samar  Babu.

 Before  coming  to  the  study  of
 advance  military  science  as  he  has
 indicated,  I  think  it  jg  posible  to
 avoid  duplication  by  strengthening
 this  institution  through  appropriate
 help  on  the  part  of  the  Government.
 I  tell  you  that  this  institution  has  al-
 ready  approached  us  for  providing
 grants  for  bringing  out  complete  collec-
 ted  works  of  Netaji  Subhas  Chandra
 Bose  ang  this  representation  is  under
 active  consideration.  Then  again,  this
 institution  also  proposes  to  set  up  a
 centre  in  Delhj  go  that  in  the  capital
 of  India  the  works  of  Netaji  Subhas
 Chandra  Bose  may  be  highlighted  and
 it  may  draw  the  attention  of  foreign
 countries  through  their  embassies  in
 the  capital  and  also  of  different
 States  of  this  country.  We  are  also
 actively  considering  the  propuosal
 and  I  have  requested  them  to  send
 me  complete  proposal  in  this  behalf.
 It  is  not  difficult  to  help  this  institu-
 tion  if  they  bring  the  proposal  of  a
 constructive  nature.  In  fact,  we  have
 been  advised  that  in  the  past,  this  in-
 stitution  has  received  Government
 grants,  I  understand  Samar  Babu  has
 mentioned  on  the  last  occasion  that
 already  Rs.  2.30  lakhs  has  been  paid
 to  this  institution.  But  from  my  notes,
 it  appears  that  since  97i-72,  more
 than  Rs.  4.5  lakhs  have  already  been
 paid  on  differen,  heads  like  repairs,
 library  books,  interior  decoration,  etc.

 This  is  a  composite  institution
 where  a  large  number  of  people  as-
 semble  almost  every  week  or  on
 special  occasions.  So,  I  would  res-
 pectfully  submit  that  Prof,  Guha
 might  consider  whether  it  will  be

 have  a  Government
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 jnstitution  and,  secondly,  whether
 there  is  any  necessity  for  duplicating
 the  institution  of  this  type.

 We  find,  in  connection  with  many
 other  leaders  of  the  country  that
 sometimes  a  large  number  of  institu-
 tiong  are  #¢t  up  but  they  are  not  pro-
 perly  looked  after.  The  result  is  that
 the  real  purpose  for  which  these  in-
 situations  are  set  up  are  not  pursued.
 There  is  a  log  of  unnecessary  expen-
 ses.  In  this  connection,  I  would
 submit  that  we  might  consider  and
 the  Government  might  be  in  a  posi-
 tion  to  help  the  Netaji  Research
 Bureau  if  it  sets  up  one  centre  at
 New  Delhi  and,  certainly,  we  would
 give  the  highest  consideration  for  any
 representation  that  they  would  make.

 About  the  study  of  advance  mili-
 tary  science,  I  woulg  like  to  say  that
 already  there  are  several  universities
 which  are  offering  advance  military
 science  studies,  for  instance,  Meerut,
 Punjabi,  Andhra,  Kanpur,  Poona,
 Gorakhpur,  Jiwaji,  Allahabad,  Kerala
 and  Madras.  So,  0  universities
 are  actually  offering  courses  in  ad-
 vance  military  science,  I  go  not  think
 any  useful  purpose  will  be  served
 at  present  by  adding  one  more  such
 institution.

 I  understand,  there  wag  an  amend-
 ment  moved  by  Dr.  Ramji  Singh
 about  re-naming  the  National  De-
 fence  Academy,  Dehra  Dun  as_  the
 Netaji  National  Defence  Academy.
 This  matter  has  been  considered  by
 the  House  from  time  to  time  in  the
 past.  But  the  Ministry  of  Defence
 has  considered  thig  aspect  before  and,
 in  view  of  the  traditional  sentiments
 attached  to  the  present  name  of  the
 Academy,  gince  its  very  inception,  it
 is  not  considered  desirable  to  change
 the  name  of  the  national  Defence

 Academy.  Anyway,  these  are  some  of
 the  institutions  which  are  actually teaching  defence  and  military  science. I  submit  that  further  useful  purpose will  not  be  served  if  anyother  Acade-
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 my  is  set  up  for  the  very  same  pur-
 pose.

 Again,  we  have  other  big  projects
 to  carry  out  research  in  Indian  free-
 dom  movement.  We  have  the  Indian
 Council  of  Historical  Research  which
 is  working  hand  in  hand  with  the
 National  Archives  and  the  National
 Archives  have  collected  several  thou-
 sand  detailed  information,  books,
 papers  and  pamphlets  which  have  a
 bearing  on  the  study  of  Indian  free-
 dom  movement.  The  Council  of  Hi
 torical  Research  is  going  to  be  re-
 constituted  soon.  A  new  Chairman
 has  been  appointed  and  very  soon,  the
 entire  Council  will  be  reconstituted.
 The  work  that  they  have  already  done
 and  the  labour  that  they  have  already
 put  in  will  fructify  after  the  new
 Council  resumes  its  activities  in  the
 matter  of  study  of  history  of  freedom
 movement  and  also  in  carrying  out
 the  research  and  brining  out  books  in
 that  behalf.

 I  can  add  that  the  Calcutta  Univer-
 sity  also  has  approached  the  Univer-
 sity  Grants  Commission  for  setting  up
 a  professorship  for  philosophy  named
 after  Netaji  Subhas  Chandra  Bose  and
 the  UGC  is  actively  considering  this
 aspect  also.  So,  efforfts  are  being
 made  at  the  instance  of  the  Govern-
 ment  and  other  governmental  agen-
 cies  to  help  perpetuate  the  memory
 of  Netaji  Subhash  Chandra  Bose....

 SHRI  SAMAR  GUHA:  Not  memory.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  Anyway,  I  correct  myself,  to
 continue  the  great  work  that  he  has
 done,  ig  Prof.  Guha  objects  to  that
 word.

 T  may  also  add  that  there  is  the
 Netaji  Subhash  Chandra  Bose  Institute of  Sports  at  Patiala  which  has  a branch  at  Bangalore.  That  ig  the  most
 important  training  institution  of
 sports  in  all  its  aspects.  And  this  is what  we  are  doing.  So,  while  I  agree with  the  spirit  behind  Mr.  Samar  Guh’s proposal,  I  request  him  to  consider  the
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 modality  of  it  because  of  some  con-
 stitutional  difficulties  and  also  politi-
 cal  difficulties  which  may  crop  up
 later  on.  This  is  what  I  want  to  say.

 MR.  CHAIRMAN:  Before  I  call
 Prof.  Samar  Guha  to  reply  the  Health
 Minister  is  here  and  he  wants  to
 make  a  statement  with  the  permission
 of  the  House.  I  am  going  to  ask  him
 to  make  a  statement  now.

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  Will  you  please  allow  me?

 MR.  CHAIRMAN:  No,  I  had  called
 you.  You  were  absent.  I  am  _  not
 going  to  call  you  again.

 SHRI  SAUGATA  ROY:  Since  the
 Minister  has  spoken,  it  does  not  make
 any  difference.  Today  is  a  Private
 Member's  day.  A  private  Member  may
 make  his  submission  at  any  time.

 स्वास्थय  और  परिवार  कल्याण  मंत्री  ~

 (  श्री  राजनारायण )  :  सभापति  महोदय
 निम्नलिखित  वक्‍तव्य  लोके  संभा

 मैडिकल  कालेज  के  इन्टर्नीज  की  मांगों

 सम्बन्ध  में  देना  चहिता  हूँ  ।  कुँवया  आज्ञा

 प्रदान  कर

 SHRI  SAMAR  GUHA:  This  is  not
 the  practice.  How  do  you  allow  him?

 श्री  राज  नारायण  :  माननीय.  सदस्यगण

 को  ज्ञात  हैं  कि  i7  अप्रैल,  978  से  (व्यवधान  )

 के
 में

 मैं

 SHRI  SAUGATA  ROY:  If  you  are
 making  an  exception  in  the  case  of
 Health  Minister,  you  make  an  excep-
 tion  in  my  case  also.

 MR.  CHAIRMAN:  These  two  things
 are  not  on  par.

 SHRI  SAMAR  GUHA:  This  is  not.  the

 way  of  doing  it.  Show  me  the  rule
 How  can  you  do  it  just  by  showing

 your  hand.  This  is  not  the  way
 Please  showing  me  the  rule.  I  pro-
 test  against  it,  You  cannot  do  it  with-

 out  the  permission  of  the  House.  I

 am  on.  peint  of  order.

 APRIL  28,  978  National  Academy  (Res.)  408

 SHRI  SAUGATA  ROY:  You  should
 not  show  your  hand  in  that  way.  You
 cannot  show  your  hand  in  that  way.

 MR.  CHAIRMAN:  I  am  not  showing
 any  hand.

 SHRI  SAUGATA  ROY:  You  are
 showing  your  hand  jin  that  way.  I
 take  a  serious  objection  to  it.  You
 may  or  may  not  allow  a  person  to
 speak,  but  you  should  not  show  your
 hand  like  that.  You  can  ring  the  bell.

 SHRI  SAMAR  GUHA:  In  the  mid-
 die  of  the  debate,  you  cannot  allow
 the  Minister  to  intervene  and  intro-
 duce  a  different  subject;  and  it  has  to
 be  done,  you  have  to  waive  the  rule
 and  then  seek  the  permission  of  the
 House.  If  the  House  permits,  then  in

 ,that  circumstance,  the  hon.  Minister
 can  make  a  statement.  Otherwise  not.
 But,  unfortunately,  you  have  not
 sought  the  permission  of  the  House
 whether  the  hon.  Minister  can  make  a
 statement.

 MR.  CHAIRMAN:  I  have  heard  your
 point  of  order.  I  did  say:  with  the
 permission  of  the  House.  But  if  you
 want  me  to  ask  formally,  I  will  ask
 for  it.  Does  the  House  agree  that  the
 hon.  fHealth  Minister  may  make  a
 statement?

 SEVERAL  HON.  MEMBERS:  Yes.

 MR.  CHAIRMAN:  Anyone  opposed?
 No  one  opposed  the  motion.  The  hon.
 Minister.

 SHRI  SAUGATA  ROY:  There  can-
 not  be  any  motion  from  the  Chair.  If
 the  rules  are  to  be  waived,  then  under
 rule  388  somebody  has  to  make  a
 proper  motion  and  only  that  motion
 can  be  put  to  the  vote  of  the  House.
 The  Chair  cannot  put  a  motion

 MR.  CHAIRMAN:  I  have  asked  for
 permission.  of  the  House.

 SHRI  SAMAR  GUHA:  Somebody
 should  move  a  motion.

 AN  HON.  MEMBER:  They  have
 moved  it.
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 लेकिन  कुछ  मांगें  ऐसी हैं  चिक  को  मानना
 मेडिकल  एजूकिशनः  की'  सारी  व्यवस्था
 को:  भ्रशण्यस्त  कर  ter:  होचा:  ।.

 SHRI-SAUGATA  ROY:  How  can  the
 Chair  justify  it?

 SHRI  RAJ  NARAIN:  The  residuary
 power  with  the  Chair  is  always  there.

 MR.  CHAIRMAN:  The  hon.  the
 Health  Minister.

 46.26  hrs.

 STATEMENT  RE.  DEMANDS  OF
 MEDICAL  STUDENTS  OF  DELHI

 स्वास्थ्य  झौर  परिवार  कल्याण  मंत्री
 (भी  राज  मारायण)  -:  सभापति

 महोदय,  माननीय  सदस्यगण  को  ज्ञात  है  कि
 17  ्प्रौल,  978  &  दिल्ली  मैडिकल

 कालेजों  के  चिद्यार्थी  हड़ताल  पर  हैं।  उसी
 दिन  से  वह  मेरे  घर  के  सामते  भी  धरना
 दिये  हुए  हैं।  मैंने  मंत्रालय  के  सचिव
 से  कहा  था  कि  वह  विद्यार्थियों  के  प्रति-
 निधियों  से  मिलें  श्रौर  उनकी  मांगों  के
 बारे  में  उससे  सहानभूतिपूर्वक  विचार
 विनिमय  करें  ।  स्वास्थ्य  सचिव  तथा
 मंत्रालय  के  स्प  वरिष्ठ  प्रधिकारी  विद्यार्थिय्रों
 के  प्रतिनिधियों  से  मितरे  किन्तु  उन  के  हर
 संभव  प्रयास  करने  के  बावजूद  भी  विद्यार्थी
 अपनी  जिह  पर  झड़े  रहे  ।  तत्पश्चात्‌
 मैं  भी  उतके  कुछ  प्रतिनिधियों  से  श्रनेक
 बार  मिला,  लेकित  उनके  रवेये  से  लगा  कि
 वह  प्रयनीं  हर  मांग  पूरी  कराये  बगैर  किसी
 प्रकार  का  समभौता  नहीं  चाहते  हैं  ।  इन
 मांगों  के  बारे  में  तरह  तरह  की  बातें  प्रखवारों
 में  निकल  रही  हैं,  और  यह  भी  कहा  गया
 है  कि  कुछ  अस्पतालों  के  रेज़िडेंट  डाक्टर
 ो  7  मई  से  दो  दिन  के  लिए  सहानुभूति
 में  हड़ताल  करेंगे  ।  मैं  मानवीय  सदस्य-
 गणों  को  बतला  देना  चाहता  हूं  कि  ये  मांगें
 क्या  हूँ  भोौर  उत  को  पूरा  करने  के  लिए  हम'
 क्या  करने  को  तैयार  हैं।  हमारा  यह
 दुष्टिकोण  रहा  है  कि  जो  भी  उचित
 मागें  हों,  उन  को  स्वीकार  कर  लिया  ज/ये,

 स्टाइफेंड  के  विक्य  में  विद्याकियों  का
 कहना  है!  कि  यह  350  रुपये  मासिक  से
 बढ़ा  कर  500  रुपये  प्रतिमास  कर  दिया
 जाता  चाहिए  ।  वे  ज्यादा  इसलिए  भी
 कह  रहें  हैं,  क्योंकि  पंजाब  भौर  हरियाणा
 नें हास  में  स्टाइपेंड  कों  450  रुपये  प्रतिमास
 कर  दिया  है भौर  उत्तर  प्रदेश  में  भी  400
 रुपये हो  गया  है।  मैं  भी  इस  विकार
 का  हूँ  कि  स्टाइपेंड  450  रुपये  तक  बढ़ाना
 चाहिए  शौर  मुझे  विश्वात'  है  कि  इस  के
 बढ़ाने  में  मैं  सफल  हो!  जाऊंगा  ।  किन्तु
 यह  तभी  लागू  करता  सरल  होगा,  जब
 ये  हड़ताल  इत्यादि  समाप्त  कर  के  विद्यार्थी
 प्रंपनी'  कलाई  फिर  &  प्रारम्भ  कर  दें  1

 इस  सम्बन्ध  में  यह  भी  बतलाना  He
 we  है  कि  पहले  क्लिधियों  को  केवल
 225  रुपये  मिखले  थे,  जो  कढ़ा  कर  275

 रुपये  किये  गये  श्रौर  974  की  जूनियर
 डाक्टरों  की  हड्ताल  के  बाद  350  ्पये  कर
 दिये  गये  ।  यह  भी  माननीय  सदस्यग्ण
 ध्यान  रखें  कि  कई  राज्यों  में,  प्रौर  विशेष  कर
 दक्षिणी  राज्यों  में,  इनटर्नीज  को  किसी
 प्रकार  का  स्टाइपेड  नहीं  विद्या  जाता  है।
 फिर  भी,  जैसा  कि  मैने  वहा  है,  मैं  हन्टर्न-
 शिंप  स्टाइप्रेंड  को  बढ़ाने  को  तैयार  ह,
 हसांकि  ये  लोग  केवल  विद्यार्थी  हैं  श्रौर
 किसी  प्रकार  के  सरकारी  करमंचर्र  +हं  है  1

 दूसरी  मांग  यह  है  कि  इनटनंशिप  के
 दौरान  सिक  लीव  शौर  वर्ग़र  वेतन  को  छुट्टी
 का  प्रावधान  होता  चाहिए  ।  इस  मांग  से
 भी  मुझे  सहानुभूति  है  भौर  दस  बारे  में
 मेंडिकल  काउंसिल  श्राफ़  इंडिया  को
 लिखा  गया  है।  इसके  बारे  में  कुछ  न  कुछ
 इन्तज़ाम  ज़रूर  हो  जायेगा  |
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 विज्ञाथियों  का  यह  भी  कहना  है  कि

 हाउस  खाय  चुड  ि  -कमसिध्ड  एस  बेसिक
 राइट  हाफ  पाल  मेंडिकल  भ्रैणुएद्स,  इस
 मांग  को  स्वीकार  करना  हमारे  लिए  सम्भव
 नहीं  है।  प्रत्येक  मेडिकल  विद्यार्थी  को
 एक  साल  की  हसटर्नशिप  करनी  पड़ती  है,
 जिस  में  उन  को  प्रैक्टिकल  ट्रेनिंग  दी  छाती  है,
 जो  कि  उन  की  शिक्षा  का  प्रंग  है  ।  यह
 झावश्यक  नहीं  है  कि  प्रत्येक  मेडिकल  ग्रेजुएट
 हाउस  सरजेनशिप  करे  ।  हाउस  सर्जनशिप
 यानी  जुनियर  रेजिडेंटशिप  उन्हीं  के  लिए
 झनिवाये  है,  जो  पोस्टग्रेजुएट  बनना
 अहते  हैं  ।  हिन्दुस्तान  में  2  हजार
 मेडिकल  ग्रेजुएट  प्रतिवर्ष  पास  होते  हैं  t
 यह  भ्रसम्भव  है  कि  सब  के  सब  को  पोस्ट-
 ग्रेजुएट  बना  दिया  ज्यये  शौर  न  ही  देश  को
 इतने  पोस्ट-गरैजुएटों  की  आवश्यकता
 है।  इस  के  भ्लावा  i974  की  जूनियर
 डाक्टरों  की  हड़ताल  के  बाद  यह  तय  हो
 गया  था  कि  जूनियर  रेज़िडेंट्स  की  पोस्ट
 केवल  भ्स्पतालों  की  आवश्यकता  के  भ्रनुसार
 रखो  जावे  ।  इसलिए  यह  किसी  तरह  भी
 मुमकिन  नहीं  है  कि  प्रत्येक  सेडिकल
 ग्रेजुएट  को  हाउस-सर्जनशिप  देने  के  लिए
 इतने  हाउस  सर्जनों  के  पदीं  का सूजन  किया
 जाये।  यहां  मैं  यह  भी  बतला  देना  चाहता
 हूं  कि  मैंने  एक  समिति  नियुक्त  की  है,
 जो  स्वास्थ्य  महानिदेशक  की  शभ्रध्यक्षता
 में  ह ैभौर  जिसनें  प्रमुख  मेडिकल  एक्सपट्स
 हैं।  यह  समिति  विचार  कर  के  सुझाव
 देगी  कि  इनटर्नशिप  शौर  जूनियर  रेजि-
 डेंटशिप  (हाउस  सरजेंसी)  दोनों  रखते
 की  झ्रावश्यकता  है  कि  नहीं  और  यदि
 है  तो  इन  दोनों  में  कैसे  सामंजस्य  लाया
 जाय,  हाउस  जाब  भी  श्र  जाय  शौर  इंटने-
 शिप  भी  श्र  आय,  दोनों  रहे  था  दोनों  को
 तोड़  कर  हाउस  जाब  रखा  जाय  1  जो
 रहे  सारे  देश  के  लिए  एक  रहे  बयोंकि  एक
 जगह  बढ़ा  दिया  जायगा  तो  सारे  देश  पर
 'ट्सकू'  अबन  पड़ेगा।

 ‘(St.)
 एक  मांग  यह  है  कि  जय  प्रकाश  नारा  पण॑

 भौर  जी  बी  पन्त  पअस्पतालों  में  उसने  ही
 हाऊस  जाब  दिए  जाएं  जितने  गत  वर्ष  दिए
 गये  थे।  गत  वर्ष  इमरजेंसी  के  दौरान
 दिल्‍ली  प्रशासन  ने  बगैर  किसी  से  पृछे
 अनुचित  तरीके  रे  हाऊस  जाब  बढ़ा  दिए
 थे भोर  भारत  सरकार  ने  उन्हें  यह  स्पष्ट
 कर  [दया  था  कि  भविष्य  में  ऐसा  नहीं  करने
 दिया  जाएगा  ।  फिर  भी,  इस  साल  इस
 भस्पतालों  की  बढ़ती  हुई  अ्रावश्यकता  को
 देख  कर  हमने  3  हाऊस'  जाब  बढ़ा  दिए
 हैं घौर  मुझे  बतलाया  गया  हैं  कि  जितने
 मडिकल  ग्रेजुएट  हैं  जो  इस  वर्ष  पास  हुए
 उन  सब  को  किसी  न  किसी  प्रकार  से  दिल्‍ली
 प्रशासन  ने  हाऊस  जाब  वे  दिए  हैं  t

 एक  मांग  यह  है  कि  लेडी  हाडिग  मैडिकल
 कालेज  के  स्नातकों  के  लिए  डा०  राम  मनोहर
 लोहिया  प्रस्पताल  के  हाऊस  जाब  पश्रारक्षित
 किए  जाए।  यह  बता  देना  झ्रावश्यक  है  कि
 मौलाना  भाजाद  मैडिकल  कालेज,  लेडी
 हाडिग  मैंडिकल  कालेज  और  यूनिवर्सिटी
 कालेज  झाफ  मैडिकल  साइसिज़  के  हाऊस
 जाब  वहां  के  स्‍्नातकों  के लिए  रिजर्व  रहते
 हैं,  हालांकि  मैं  इस  प्रथा  को  ज्यादा  उचित
 नहीं  समझता  हूं।  एक  डा०  राम  मनोहर
 लोहिया  भ्रस्पताल  ही  है  जहां  हम  देश  के
 श्रन्य  स्‍्तातकों  को  भी  हाऊस  जाब  करने  का
 मौका  दे  सकते  हैं  ।  इसलिए  मैं  रुमक्षता  हूं
 कि  यहां  शब  भी  केवल  योग्यता  के  प्राघार
 पर  ही  भारतीय  स्तर  पर  हाऊस  जाब
 दिए  जाने  चाहिएं।

 एक  मांग  यह  है  कि  झाल  इंडिया
 इंस्टिट्यूट  झाफ  मैंडिकल  साइंसिज़  नई
 दिल्ली में  पोस्ट  ग्रेगुएट  स्टुडेंट्स के के  स्थान
 एक  तिहाई  वहां  के  ग्रेज्युएट  के  लिए  सुरक्षित
 रखे  जाएं  ।  भ्राल  इंडिया  इंस्टिट्यूट
 प्राफ  मैडिकल  साइंसिज  एक  अखिल
 भारतोय  संस्था  है  जहां  योग्य  से  योग्य
 मेडिकल  पग्रेजुएट्स  का  बन  करने  का
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 प्रयत्न  किया  जाता  है,  यहूँ  इंस्टीट्यूट  (एक
 प्रखिल  भारतीय  इंस्टीट्यूट  है  न  कि  दिल्ली
 प्रदेश  का  इंस्टीट्यूट  ।  इसलिए  भारत
 के  प्रत्येक  मेडिकल  ग्रेजुएट  को  यह  अवसर
 रहना  चाहिए  कि  बहू  योग्यता  के  आधार
 पर  इस  में  दाखिला  पा  सके  t

 यह  भी  मैं  कहना  चाहूंगा  कि  ग्रेजुएट
 शौर  पोस्ट  ग्रेजुएट  कोर्स  बिल्कुल  भलग
 झलग  चीज  है।  यह  जरूरी  नहीं  कि  कोई
 ग्रेजुएट  यदि  झाल  इंडिया  इंस्टीट्यूट  में  ा  जाए
 तो  उसे  उसी  नाते  पोस्ट  ग्रेजुएट  सीट  पर
 भी  अ्रधिकार  मिल  जाना  चाहिए  t  हमारी
 कोशिश  यह  रहती  है  कि  कम  से  कम  25
 प्रतिशत  पोस्ट  ग्रेजुएट  सीट्स  संस्था  के
 स्‍नातकों  को  दिए  जायं  पर  यह  मानना
 सर्वथा  अनुचित  होगा  कि  कुछ  सीटों  को
 उन  के  लिए  बिल्कुल  ही  आरक्षित  कर
 दिया  जाय  ।

 एक  मांग  यह  है  कि  जितने  भी  पोस्ट
 ग्रेजुएट  सीट्स  दिल्‍ली  यूनिवर्सिटी  के  ब्रन्तर्गत
 मेडिकल  कालेजों  में  हैं,  वें  ह  मौलाना
 झ्राजाद,  लेडी  हाड्डिग  तथा  यूनि-
 वर्सिटी  कडलेज  आफ  मेडिकल  साइंसेज़
 के  लिए  रिज़र्व  कर  दिए  जायं  श्रौर  बाहर
 से  किसी  को  नहीं  लिया  जाय ।  यह
 बढ़ती  हुई  प्रान्तीयता  की  भावना  का
 चयोतक  है  जिसका  मुझे  खेद  है  ।  दिल्ली
 राष्ट्र  की  राजधाती  है  शौर  दिल्‍ली  यूनि-
 बसिटी  एक  फेडरल  यूनिवर्सिटी  है  1
 भ्न्य  राज्यों  के  विद्यार्थियों  को  भी  कम  से
 कम  कुछ  सीटें  बहां  भ्रवश्य  मिलनी  चाहिएं,
 विशेश्नत्र:  वे  विद्यार्थी  ज्िब  के  भभिभावकों
 को  राष्ट्र  हित  में  दिल्‍ली  में  रहना  पड़ता  है,
 जैसे  माननीय  संसद  बरवस्यगण  ही  हैं  ।
 यह  भी  बताना  उचित  होगा  कि  दिल्ली
 यूनिवसिटी  की  पोस्ट  प्रेजुएट  सीट्स
 दिल्‍ली  पूनिदर्सिटी  द्वारा  ही  भरी  जाती  है,

 (St.)
 इस  में  स्वास्थ्य  मंत्रालय  का  कोई  हाथ  नहीं
 रहता  हैं;

 यूनिवसिटी  कालेज  प्राफ  मेडिकल:
 साइंसेज  की  समस्याएं  :

 यह  कालेज  971  में  दिल्‍ली  में  खोलए
 गया  था।  उस  समय  क्योंकि  उसे  भप्रस्पताल
 की  कोई  सुविधा  प्राप्त  नहीं  थी  तो  यह  तय
 हुआ  था  कि  जब  तक  इस  के  लिए  कोई  उचित-
 स्थान  का  प्रबन्ध  न  हो  तब  तक  सफदरजंग
 प्रस्पताल  से  बिलनिकल  पढ़ाई  की  सुविधाएं
 दी  जायें  ।  यही  'प्रथा  झब  तक  चली
 झा  रही  है  शौर  सफदरजंग  प्रस्पताल  के
 लिए  दो  हुई  एमर्जेती  की  इमारत  भी
 कालेज  को  निःशुल्क  दे  दी  गई  है  जिस  की
 बजहू  सें  भ्रस्पताल  को  स्वयं  भी  बड़ी  दिवकतः
 उठानी  पड़  रही  है  जौर  रोगियों  को  दड्त
 ही  भसुविधा  का  सामना  करना  पड़  रहा  है  be
 यूनिवर्सिटी  कालेज  को  दिल्ली  यूनिवररिटी
 चला  रही  है  जब  कि  सफदरजंब  प्रस्पताए
 केन्द्रीय...  प्रस्पताल  है  जहां  झाम  पश्लिदा
 श्लौर  सी  जी  एच  एस  के  सदस्यों  को  भी
 इलाज  के  लिए  जाना  पड़ता  है  tT

 972  भौर  i975  में  यह  मामला
 दो  बार  मंक्रि-मण्डल  के  सामने  झाया
 शौर  मंत्रि-मण्डल  ने  यह  तब  किया  कि  यह
 मेडिकल  कालेज  तथा  सम्बन्धित  प्रस्पताल
 शाहदरे  में  बना  दिये  जाये  ।  शाहदरा  के
 लिए  पूरी  योजना  तैयार  हो  गई  है  शौर
 एक्सपेंडीचर  फाइतांस  कमेटी  ते  भी  उसको

 मंजूर  कर  दिया  है।  ब  यह  भ्राखिरी
 अरण  पर  है  शौर  मंत्रिमण्डल  की  स्वीकृति.
 मिलते  ही  शाहदरा  में  भवन  निर्माण  का  कार्य
 श्ारम्भ  हो  जायेगा  ।  इस  समय  कालेज
 तथा  प्रस्पताल  दोनों  को  दिल्ली  प्रशासन
 चलाने  के  लिए  तैयार  है।  मेरा  खयाल  है  कि
 यही  इस  कालेज  के  लिए  उचित  व्यवस्था
 है  चौर  इसमें  किसी  प्रकार  की  रहो  बदल
 करना  ठीक  नहीं  होगा  ।  किन्तु  जब  तक
 शाहदरा  में  भवन  तैयार  न  हो  तब  तक
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 [  श्री  राज  नारायण  ].
 वर्तमान  व्यवस्था  बतो  रहेगी  भौर  सफदरजंग-
 अस्पताल  में  क्लिनिकल  पढ़ाई  की  सुविधा
 यी  जातीं  रहेगी

 इसमें  कोई  सन्‍्देहू  समहीं  कि  इस  समय
 'कालेज  को  तथा  उसके  विद्यातियों  को  कुछ
 असुविधाधों  का  सामना  करना  पड़  रहा  है'  ।
 'इन  झसुविधाधों  को  दूर  करना  बिल्ली
 दु मिवसिटी  का  ही  काम  है  1  फिर  भी
 सरकार  झपनी  तरफ  से  पूरी  मदद  दे  रहो  है
 शौर  मैं  स्वयं  इसमें  दिलचस्पी  ले  रहा  हूं
 जाइब्रेरी.  फैसिलिठोश  के  प्रमाक  में  मैंने
 नेशनल  मेडिकल  लाइब्रेरी  में  इन  विद्याथिपों
 के  लिए  प्रबन्ध  करना  दिए  हैं।  कैण्टीन
 और  लेक्चर-हाल  को  भी  इमारत  बन  रही
 है  ।  हॉस्टल  की  कमी  को  एक  ज़रूर
 तकलीफ़  है  शौर  मैंने  निर्माण  और  प्रावास
 मंत्री  जी  से  निवेदन  किया  था  कि  के  हमें
 कुछ  भवन  उपलब्ध  करवा  दें,  जिस  में

 'होस्टल  खोल  सके,  दुर्भाग्यवश  वे  श्र्ब  तक
 “हमें  भवन  नहीं  दे  पाये  हैं  शौर  उन्होंने
 प्लिखा  है  कि  उन  के  लिए  ऐसा  करना  कठिन
 होगा  ।  जो  कुछ  भी  सहायता  भारत-
 सरकार  वे  सकेगी,  वह  देती  रहेगी  ताकि
 इस  इनटेरिम  पीरियड  में  विद्यार्थियों  की
 कठिनाइयां  कुछ  हद  तक  कम  हो  जायें  ।

 'हमारे  मंत्रालय  ने  दिल्‍ली  विश्वविद्यालय
 “को  यह  भी  सुझाव  दिया  कि  जितने  विद्याधियों
 “को  समुचित  सुविधा  दे  सकें  उतने  ही  भर्ती
 न्करें  ।

 एक  मांग  यह  है  कि  मेडिकल  स्टूडेण्ट्स
 अपने  कालिजों  के  निर्णय  लेने  वालो

 पकमेटियों  में  प्रतिनिधित्व  मिलना  चाहिए
 मुझे  इस  में  कोई  भापत्ति  नहीं  हैं  शोर  मैं
 सब  कालिजों  को  सुझाव  देने  को  तैयार

 हैं  कि  वे  भ्रपदी  स्टाफ़  काउन्सिलों  में  विद्या
 विियों  के  प्रतिनिधियों  को  भी  सम्मिलित
 करें  ।

 इस  प्रकार  माननीय  सदस्यगण  वेखेंगे
 पक  जो  भी  विद्यार्थियों  की  मुनासिव  मसें

 कमा,  23,  1978,
 stents of  DAN
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 हैं,  हम.  final  were  उस  को  पूरा  करने  का
 प्रयत्न:  कर  रहे  हैं।.  हालांकि  उन  में.
 से  कुछ  ऐसी  मांगें  हैं.  जिस  का  स्वास्थ्य
 मंत्रालग्न  से.  सीधा  सम्बन्ध  भी.  नहीं  है  ।
 कुछ  मांगें  ऐसी  हैं  जैंसा  कि  मैं  पहले  कह  चुका
 हैं,  जिन  को  मानना  हमारे  लिए  किसी
 प्रकार  भी  ठीक  नहीं  होगा  भौर  इस  से  देश
 की  मैडिकल  एजुकेशन  व्यवस्था  में  भी
 बहुत  भस्त-व्यस्तता  झायेगी

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  On  a  point  of  order.

 MR.  CHAIRMAN:  There  will  be
 Qo  point  of  order  at  this  stage.

 SHRI  SAUGATA  ROY:  Please look  at  me,  otherwise  I  will  keep  on
 Standing.

 भी  राजनार,यण  :  खर्च  भी  इतना
 बढ़  जायगा  .. ,  .

 SHRi  SAUGATA  ROY:  I  am  on  a
 point  of  order.

 :  any  सुनिये

 थो  सोगत  राय  :  हम  सुनेंगे  कैसे  ?
 स्ट्राइक  का  फैसला  थोड़े-ही  हुभ्ना  है  ।

 की  राशगारायण  :  खर्च  भी  इतना
 बढ़  जायगा  किसरकार  के  लिए

 SHRI  SAUGATA  ROY:  I  am  again
 saying  I  am  on  qa_  point  of  order.  I
 require  your  attention.  I  am  on  8
 point  of  order  under  Rule  26.  You
 are  taking  Private  Members  time.  How
 can  you  allow  him  to  take  this  time,
 The  Minister  ig  making  a  long  state-
 ment.  |  think  you  should  give  q  rul-
 ing,

 MR,  CHAIRMAN:  Minister,  please
 continue.

 it  राज्ञ  ताराएण  :  खर्च  भी  इतना
 बढ़  जायया  कि  सरकार  के  लिए  वहन
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 won  कट्टम  होगा  भौर  कुछ  धन्य  राज्य
 _ णी  इस  प्रकार को  सुविधाएं  नहीं  दी  जाबी

 अहां  भी  मांगें  शुरू  हो  जायंगी  और  वे  भी
 हम  पर  जोर  देंगे  कि  केंद्रीय  सरकार  इस
 बढ़ते  हुए  खर्च  में  हाथ  बटाये  ।  मुझे
 खेद  है  कि  हतना  सब  कुछ  करने  पर  भी
 विद्यार्थी  शौर  इनटर्नी  झब  पो  जिह  पर  भड़े

 हुए  हैं  भौर  सरकार  पर  जबरदस्ती  दबाव
 डालने  का  प्रंवत्त  कर  रहे  हैं  ।  रेजीडेंट
 डाक्टरों  की  शोर  से  भी  नोटिस  मिल  चुका
 है  कि  वे  पहली  मई  से  दो  दिन  के  लिए
 सहानुभूति  में  हड़ताल  वरेंगे  ।  इस  प्रकार
 की  हड़ताल  से  सरकार  को  अनुचित  मांगें
 स्वीकार  करने  के  लिए  बाध्य  करना  सर्वथा
 अनुचित  हैं  श्रौर  जो  भी  स्थिति  होगी  हम
 उस  का  सामना  करने  के  लिए  तैयार  हैं  ।
 मुझे  केबल  इस  बात  का  दुख  है  कि  झ्राम
 जनता  को  भी  रेज़ीडेंट  डाक्टरों  की  हड़ताल
 से  परेशानी  झौर  कठिआई  बिना  वजह
 उठानी  पड़ेगी  ।  मैं  संस३  सदस्यों  से  भी
 श्नुरोध  करता  हूं  कि  वे  भी  झ्पना  “गुड-
 आफिसिज्ञ”  इस्तेमाल  करें  और  विद्यार्थी
 और  इण्टर्नीस  को  समझायें  कि  जो  उनकी
 उचित  मांगें  स्वीकार  की  जा  रही  हैं  उन  को
 मान  कर  हड़ताल  समाप्त  कर  के  अपनी
 पढ़ाई  फिर  से  आरम्भ  करें।  सरकार  अपने
 विवेक  से  औचित्य  की  कप्तोटी  पर  कस  कर
 मांगों  को  स्वीकार  करती  है  न  कि  दबाव  या
 धमकी  के  डर  से  ।  दबाब  शौर  धमकी  से  तो
 समस्‍यायें  भ्रौर  उलझ्नती  हैं  सुलझती  नहीं  tT

 बस  यही  मेरा

 सभापति  महोदय  :  आनरेबिल
 हैल्थ  मिनिस्टर  ने  प्राइवेट-मेम्बस  के  समय
 में  से  जितना  समय  लिया  है  उतना  समय
 हमें  प्राइब्रेट-मेम्बर्स  कार्य  के  लिए  और  देना
 चाहिए।  मुझे  झ्राशा  है--हाउस  इस  के  साथ
 सहमत  होगा।  क्‍या  नाप  की  सम्मति  है  ?

 किसी  को  इस  में  विरोध  तो  नहीं  है  ?

 कुछ  साननोय  सदस्य  :  कोई  विरोध
 नहीं  है।

 805  LS—r4.

 वक्‍तव्य  है  |

 (St.)
 SHRI  SAUGATA  ROY:  I  rise  cn  a

 point  of  order.  Rule  26  of  the  ules
 of  Procedure  clearly  says  about  the
 precedence  of  Private  Members’  Busi-
 mess.  You  have  got  Rule  28  and  also
 Rule  26  which  deal  with  the  arrange-
 ment  of  Private  Members’  Business,
 There  is  no  clause  under  which  you
 could  waive  this  rule,  ang  allow  tre
 Minister  to’  make  such  a  long  state-
 ment.  My  second  point  of  order  is
 this,  It  is  with  regard  to  the  state-
 ment  of  the  Minister,  When  he  ‘irst
 rose  to  make  a  statement  .  thought
 that  this  is  being  done  by  him  under
 Rule  372,  I  thought  that  he  was  making
 an  important  statement  to  end  the
 Strike  and  that-  was  why  I  thought  he
 was  cOofning  before  the  House  to  take
 away  some  time  from  the  Private
 Members’  Business  so  that  he  could
 Make  a  good  announcement  to  the
 House  that  the  strike  is  ended.  it  is
 not  so.  The  strikes  is  continuing.
 The  medicos,  the  young  medical  stu-
 dents  are  continuing  to  be  on  strike:
 Government  ig  not  able  to  solve  their
 demands.  The  Minister  comes  here
 and  reads  out  a  five-page  statement  as
 to  why  the  strike  is  not  settled  and  so
 on.  Ig  it  not  the  Minister's  business
 to  see  that  the  strike  is  settled?  He
 comes  to  the  Houge  with  a  long  state-
 ment  taking  away  the  time  from  the
 Private  Members’  Business.  Let  this
 go  on  record  that  I  take  serious  ob-
 jection  to  hig  taking  away  the  time  of
 the  Private  Members’  Business  ard
 this  peremptory  use  of  the  House  bv
 the  Minister,  and  his  making  a  state-
 ment  over  a  non-issue,  over  an  issue
 which  had  been  discusseg  several
 times  in  this  House.  over  an  issue
 which  is  contiuning  for  several  days.
 J  request  you  to  look  into  this  and  see
 that  this  thing  is  not  repeated  in
 future.  This  is  my  submission.

 MR.  CHAIRMAN:  So  far  as  tne
 right  of  the  Minister  to  come  before the  House  to  make  a  statement  ig  con-
 cerned,  as  you  know,  the  Minister  can
 always  do  so.  But  I  do  agree  that  in
 the  midst  of  the  Private  Membesrs’
 business,  he  can  only  do  80,  with  the
 permission  of  the  House  and  the  House
 did  give  him  the  permission,



 [Shri  Saugata  Roy]
 Now,  so  far  as  the  nature  of  the

 stateménit  is  concerned,  the  Minister
 Has  consulted  the  Speaker.  The  hon.
 Speaker  has  permitted  him  to  make
 the  statement,  And  you,  too  have.
 The  honourable  House,  would  agree
 that  if  the  Minister  gave  a  statement
 to  the  Press  to  tne  effect  that  he  is
 making  certain  concessions,  the  House
 would  have  been  naturally  annoyed,
 saying  when  the  House  ig  in  session,
 why  did  the  Minister  pot  tell  it  drst  in
 fhe  House,  and  why  did  he  tell  it  to
 tae  Press,  The  Minister  wanted  to
 take  the  House  into  confidence  at  tue
 first  opportunity.  This  is  wnat
 prompted  him  to  come  to  the  House.

 0०  he  sought  the  Speaker's  clearance  tc
 make  this  statement  here  with  the
 permission  of  the  House  and  the
 House  did  give  him  the  permission.

 I  do  agree  with  my  hon.  friend  that
 his  statement  wag  rather  long.  He
 ‘took  almost  20  to  25  minutes.  I  have
 already  said  that  we  would  extend  the
 fime  of  the  House  by  that  period  for
 Private  Members’  Business.  Now,
 Shri  Samar  Guha.

 RESOLUTION  RE.  SETTING  OP  OF
 NETAJI  NATIONAL  ACADEMY—

 Contd.
 MR,  CHAIRMAN:  Shri  Samar  Guha.
 ‘SHR.  SAUGATA  ROY:  Madam

 Chairman,  since  you  have  made  en
 exception  in  the  case  of  the  Minister,
 why  not  you  give  me  a  chance  to  speak
 On  this  Resolution?

 MR.  CHAIRMAN:  All  right.  Have
 your  say,  Mr.  Roy.

 SHRI  SAUGATA  ROY:  Madam
 Chairman,  thank  you  very  much.  I
 commend  thig  Resolution  moved  by
 Shri  Samar  Guha  who  is  one  of  the
 longest  crusaders  for  acquiring  for
 Netaji  Subhas  Chandra  Bose,  his  due
 place  and  due  recognition  and  due
 share  in  the  country’s  political,  educa-
 tional  ang  economic  life.

 Shri  Samar  Guna  has  moved  a  very
 comprehensive  Resolution  in  which  he
 has  suggested  the  setting  up  of  7n
 Academy  named  after  Netaji  Subhas

 up  of  Netadi.  APRIL,  ms,  978  National  Academy  (Res.)  ane

 Chandra  Bose.  If  you  look  at  the  life
 abd  works  of  Shri  Subbag  Chandra
 Bose,  two  things  stand  out  very  cleer-
 Jy  (1)  his  great  exploits  as  the  leader
 and  the  commander  of  the  Indian
 National  Army  and  (2)  his  thinking
 on  economic  and  political  issues  that
 we  came  to  know  of  through  his  presi-
 dentship  of  the  Congress,  through  his
 different  presidential  addresses  to  the
 Congress,  of  his  setting  up  of  the
 Planning  Commission  under  the  jeader-
 ship  of  the  Congress.  Madam,  both
 these  things,  both  these  aspects  are
 aspects  which  have  not  yet  been  deals
 with  in  full  and,  in  which,  proper  re-
 search  has  not  been  done.  Professor
 Guha  has,  in  fact,  very  aptly  pointed
 out  that  to-day,  to  go  into  the  pro-
 blem,  of  national  iritegration  a
 thorough  research,  academic  research,
 fis  necessary  because  Subhas  Chandra
 Bose’s  I.N.A.  (Indian  National  Army)
 was  in  fact  a  symbol  of  national  integ-
 ration  as  you  will  find  that  there  were
 Muslim  Generals  like  Shri  Shahnawaz
 Khan  and  others  and  there  were  South
 Indian  people  like  Lakshmi  Swamina-
 than  and  there  were  other  people  from
 North  India  like  Col.  Sehgal  and  cther:
 leaders  and  the  Azad  Hing  Fauj  built
 abroad,  set  up  abroad,  wag  really  a
 picture  of  the  national  army  through
 which  Shri  Subhas  Chandra  Bose  tried
 to  liberate  our  country,

 Another  point  stands  out  very  clear-
 ly.  That  is  that  Shri  Subhas  Chandra
 Bose  had  always  an  eye  for  the  natio-
 nal  integration.  In  that,  he  gave
 three  slogans  to  the  Azad  Hind  Faul.
 They  were:

 ‘Ittafaq,  Atimad  and  Kurban’,
 If  ,  may  say  50,  they  were  not  slo-
 gans  in  Hindi,;  they  were  not  slogans
 in  Bengali,  his  own  mother-tongue  but
 they  were  the  slogans  which  would
 attract  the  minority  community  to  the
 Azad  Hina  Fauj  and  make  them  integ-
 rate  together.

 I  had  rather  a  rare
 nvaliarmg  be speaking  after  the  Minister’s  reply  a

 hig  reply  appeared  absolutely  lacks
 lustre  like  the  whole  performance
 the  Edwtation  Ministry  In  the  last  076
 year,  if  you  will  permit  me  in  saying,
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 the  Minister  had  dealt  without  length
 why  Netaji  National  Academy  cannot
 be  built  up.  Why  the  Netaji  Research
 Bureau  which  is  a  privately  run  oureau
 with  &  meagre  capital  ang  minimum
 grant  cannot  be  a  proper  substitute  for
 Nationa]  Academy?  [  do  not  find  any
 logic  and  substance  in  the  Minister's
 statement.  We  have  here  in  Delhi,
 Jawaharlal  Nehru  University,  a  univer-
 sity  meant  to  do  post-gradute  research
 in  varloug  branches  of  Science  and
 ang  humanities  and  social  sciences,  In
 Simla,  we  have  an  Indian  Institute
 of  Defence  Studies  wheres  also
 we  do  research  in  various
 branches  of  history,  social  sciences  and
 other  fields.  In  Calcutta,  in  the  Indian
 Council  for  Social  Sciences  and  Re-
 search,  we  have  a  Centre  for  Social
 Sciences  and  Research.  So,  it  is  rot
 that  there  are  no  national  institutions
 in  the  country  which  ate  meant  to  look
 after  the  particular  areas,  varticular
 arenas.

 The  whole  purpose  of  this,  as  Shri
 Guha  has  very  rightly  and  succinctly
 pointed  out,  is  to  set  up  a  new  insti-
 tution  named  after  Netaji  Subhas
 Chandra  Bose  which  would,  in  parti-
 cular,  give  attention  to  those  problems,
 Doeg  the  Minister  really  mean  to  wind
 up  all  these  institutions  on  Defence
 Research  Studies,  Jawaharlal  Lal
 Nehru  University?  Does  he  mean  to
 wind  up  the  ten  Indian  universities
 where  all  the  subjects  like  Defence
 studies  are  taught  and  researches  made
 into?  There  should  be  a  reason  88  to
 why  tie  national  institutes  should  not
 be  set  up?  I  think  it  was  a  great
 crusade  for  Shri  Guha  for  acquiring
 for  Netaji  a  due  place  in  national  life.
 He  has  come  forward  with  this  Re-
 solution  now.  It  was  through  his  per-
 sistent  efforts,  I  must  say,  that
 Netaji’s  portrait  has  found  a  place  in
 the  Central  Hall.  I  must  also  say  that
 there  is  a  feeling  in  the  country  that
 proper  recognition  has  not  been  given
 to  thig  great  revolutionary  and  patriot
 who  wag  a  revolutionare  not  only  io
 thought  but  alsp  in  action  in  his  own
 time  in  his  very  eyes  on  his  own
 efforts.

 Netaji:  National
 Academy  (Rea.)  aa

 That  is  why,  Madam,  at  this  time
 when  people  have  got  the  expectation
 that  a  proper  honour  to  Netaji  will  be
 given  such  a  reply  from  the  Educa.
 tion  Minister  is  not  at  all  encouraging,
 is  not  at  all  welcome.  I  can  only
 say  this.  I  know  the  bureaucrats  in
 the  Education  Ministry  may  put  im-
 pediments.  In  the  name  of  such
 bureaucratftg  in  the  Defence  Ministry
 hag  found  out  a  reason  for  not  chang-
 ing  the  name  of  the  Indian  Military
 Academy  into  Netaji  Military  Acade-
 my.  But,  I  say  that  this  is  the  feeling
 of  the  countrymen,  if  I  am  permitted
 to  say  so,  it  is  the  feeling,  particularly,
 of  the  people  of  that  part  of  India  to
 which  the  Education  Minister  be-
 longs.  That  now  the  time  has  come
 after  so  many  years  of  Independence
 to  give  proper  recognition  to  Netaji.

 Madam  Chairman,  Jawahar  Lal
 Nehru  is  one  of  the  persons  I  admire.
 I  admire  his  thoughts  and  progressive
 ideag  but  I  also  feel  the  whole  genio-
 logy  of  Jawahar  Lal  Nehru  has  been
 recongnised  in  India’s  political  life
 and  possibly  the  whole  family  has  got
 more  than  it  has  given  to  the  country.
 But  what  about  Netaji!  You  say  in
 Netaji’s  own  house  the  research  bureau
 is  set-up.  You  gave  a  non-recurring
 grant  of  Rs,  4  lakhs  and  you  say  that
 will  substitute  the  purpose  of  national
 academy.  I  did  not  expect  guch  a
 reply  from  the  Minister.  The  pur-
 pose  for  setting  up  this  Academy  is
 clear,  viz.:

 “Netaji  National  Academy,  be
 set  up  by  the  Government  within
 a  year  for  making  specialised  and
 advance  studies  on  subjects  §  in
 which  Netaji  evinced  keen  interest,
 like,—(i)  advance  Military  Science,
 (ii)  modern  socio-economic  and
 political  ideologies  relevant  to  the
 objectives  of  Indian  national  re-
 construction,  (iii)  concept  of  Indian
 national  planning,  (iv)  perspective
 and  problems  of  Indian  national  in-
 tegration,  (v)  history  of  revolutio-
 nary  movements  for  Indian  indepen-
 dence  and  (vi)  mission  of  Indian
 culture  and  civilisation  towards
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 (Shri  Saugata  Roy]
 achieving  unity  and  understanding
 among  the  people  of  the  world.”

 The  Minister  has  mentioned  about  the
 Indian  Council  of  Historical  Research.
 We  know  the  case  of  time  capsule  for
 revealing  the  contents  of  which  you
 have  received  kudos  in  the  House.
 You  are  saying  the  same  Indian  Coun-
 cil  of  Historical  Research  is  alone
 capable  of  delivering  the  goods  with
 regard  to  the  study  of  devolutionary
 idegg  aNq  movements,  |  do  not  think
 80.  Today  time  hag  come  when  the
 nation  has  to  pause  and  think  whether
 We  shall  be  trying  to  find  our  roots  in
 history  and  society.  In  trying  to  find
 our  rootg  it  ig  necessary  to  delve  into
 the  riches  of  thoughts  of  the  political
 ideologies  of  different  countries  and
 those  of  our  own  country.

 Madam  Chairman,  if  I  may  say  80
 Netaji  is  a  much  misunderstood  man.
 He  is  an  incompletely  understood  man.
 In  thig  part  of  the  country  and  the
 rest  of  the  world  people  understand
 him  from  only  one  angle—perhaps
 military  angle,  political  angle  or
 because  ०  hig  political  differences
 with  Mahatma  Gandhi.  Nobody  has
 tried  to  think  of  him  as  a  whole  man.
 He  was  a  complete  man—a  true  re-
 volutionary  in  thought  and  action.  So,
 this  is  the  minimum  that  we  can  do
 for  him.  That  will  not  be  paying
 honour  to  Netaji,  The  nation  will  be
 honouring  itself  by  giving  due  homage
 to  Netaji  and  due  recognition  to
 Netaji’s  role.  That  is  why  I  commend
 this  Resolution  brought  forward  by
 Professor  Guha,  Today  he  is  in  the
 ruling  party  and  we  hope  his  life-long
 mission  will  be  near  to  fulfilment.  If
 he  does  not  get  the  support  within
 his  party  it  will  be  very  sad.

 श्री  एच०  एल०  पटवारी  :  (मंगलदाई)
 सभापति  महोदय  मैं  प्रो०  समर  गुहा
 के  प्रस्ताव.  का  समर्थन  करते  हुए  इसकी
 बैकग्राउण्ड  बताना  चाहता  हूं  ।

 हिल्तुस्तान.  की  राजनीति  .  इंजेशद..  से
 एक  ऐसी  व्रण्परा  चलती  शाई  है  कि-हमारे
 देश  में  जब  सूयंत्रंग  का  राज्य  था  तो  बंद्वेश
 का  राज्य  भी  साथ  साथ  घलत  खा  ।  हमारे
 देश  में  बैष्णन  समाज  प्रथा जब  थी  तो
 सावत  प्रथा  शी  साथ  साथ  चलती  थी।
 इसी  प्रकार  जब  वायोलेशन  की  बात-कहते
 हैं  तो  नान-वायोलेशन  का  भी  ज़िक्र  किया
 जाता  है।  मीट  के  भजन  का  हम  समर्थन
 करते  हैं  तो  झांसी  की  राती  को  भी  मानते
 हैं।  हम  सब  दोनों  को  साइड-वाई-साइड
 मानते  चले  श्राये  हैं।  राज़नीतिक  श्रौर
 सामाजिक  व्यवस्था  में  जहां  हम  महात्मा
 गांधी  के  ब्रादश  को  समर्थन  देते  हैं  वह
 साथ  ही  साथ  नेताजी  सुभाजन  चन्द्र  बोस:  का
 कंट्रीव्यूशन  भी  निश्चित  है  अगर
 वे  दोनों  न  होते  दो  श्ाज़ादी  तो  होती
 लेकिन  शायद  हिन्दुस्तान  की  परम्परा
 दुनिया  के  सामने  श्रघूरी  रह  जाती  ।  इस
 लिए  खुद  हमारे  देश  को  संसार  को  बह
 बताना  है  कि  हमारे  स्वाधीनता  संग्राम  में
 नाजी  का  काप्ट्रीब्यूभन  काफ़ी  हद  तक
 सही  था।

 मुझे  इस  बात  का  दुख  है  कि  ईस्टने
 इंडिया  के  जितने  वीर  हुए  हैं  देश  के  लोग
 और  भारत  सरकार  उन  को  हिन्दुस्तान
 के  वीर  मानने  के  लिए  तैयार  नहीं  हैं
 झगर  आसाम  के  लाचित  वरफुकेन  झौर
 राजस्थान  के  राणा  प्रताप  की.  तुलना  की
 जाये  तो  हिन्दुस्तान  के  इतिहास  में  उन
 दोनों  का  स्तर  समान  होगा  ।  लेकिन
 चूंकि  लाचित  बरफूकेन  का  जन्म  झासाम
 में  ईस्टर्न  इंडिया  में  हुआ  इसलिए
 भारत  सरकार  का  ध्यान  उस  ओर  नहीं
 जाता  है।  ये  लोग  समझते  हैं  कि  सूरज:
 पश्चिम  से  उगता  है  ।  लेकिन  उन  को
 मालूम  होता  चाहिए  कि  सुरज  पूर्व  पे  उगता
 हैश्नौर  पश्चिम  में  भ्रस्त  होता  है।  इसलिए
 जो  प्रकाश  पूर्व  में  उदय  होता  है  बहू  पंश्चिम
 में  विकसित  होता  है  ।
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 स्वतन्तता  से  पहले  हिन्दुस्तान  की
 राजनीति  में  सुंभाषव  बीस  का  उदय

 ्हुंभां  उस  के  बाद  पश्चिम  में  नान-वायलेंस
 के  सिद्धान्त.  के  रूप  में  उन  के  विचारों  का
 विकांस  हुँभी,  लेकिन  उस  की  बुनियाद
 पब  में  ही  पड़ी।  श्री  समर  गुह  का  प्रस्ताव
 इस  देश  की  समाज-व्यंवस्थां  से  सम्बन्धित
 है  ।  जिस  राज्य  से  मैं  श्राया  हूं,  वहां
 लाचित  बुफुकेन  भौर  जयमती  जैसे  बहुत
 से  बीर  चौर  वीरांगनायें  हुई  हैं,  मगर
 उन  की  तरफ़  ध्यान  नहीं  दिया  गया  है  ।
 इसी  तरह  कगर  हम  नेताजी  की  तरफ़  भी
 ध्यान  नहीं  देंगे,  तो  हमारे  देश  का  इतिहास
 और  परम्परा  अधूरे रह  जायेंगे।  पूर्वांचल
 के  लोगों  का  भी  देश  की  राजनीति  में
 कान्ट्रीब्यूशन  है,  श्ेगर  देश  के  लोग  इस
 बात  को  ध्वीकार  नहीं  करेंगे,  तो  पूर्वांचल
 के  निवासियों  पर  इसका  भ्रच्छा  प्रभाव  नहीं
 होगा  ।

 श्री  सौगत  राय  :  हम  भी  लाचित
 वरफु केन  का  सम्मान  शर  प्रशंसा  करते
 हैं  t

 थी  एच०  एल०  पटवारी:  तो  फिर
 माननीय  सदस्य  मेरे  पक्के  दोस्त  हैं  t

 मैं  भारत  सरकार  से  भ्रपील  करता  हूं
 कि  वह  देश  की  राजनीति,  देश  की  रुमाज-
 व्यवस्था  और  यहां  की  परम्परा  को  समझे  ।
 अ्रपने  देश  में  जहां  हम  गाय  की  पूजा  करते
 हैं,  वहां  सांप  की  पूजा  भी  उसके  साथ-साथ
 करते  हैं।  देश  झौर  समाज  की  बुनियाद
 को  मज़बूत  करने  के  लिए  हमारे  देश  के
 लोग  हिंसा  शौर  भ्रहिंसा  को  साथ-साथ  आ्रागे
 बढ़ाते  हैं  7  भ्रगर  हम  सुभाष  बोस  के  विचार
 भौर  भावनाप्रों  को  भ्रपने  देश  के  जीवन
 में  उचित  स्थान  नहीं  देते  हैं,  तो  फिर  इस
 देश  की  भ्राज़ादी  की  बुनियाद  कमजोर
 रह  जायेगी  और  शोषण  करने  वाले  लोग  कभी
 नहीं  डरेंगे ।  इसलिए  यह  प्रावश्यक  है  कि

 हम  वायलेंस  भौर  नान-वायलेंस  दोनों  का

 Academy  (Res.)
 सम्मान  करें  झौर  भपने  जीवन.  में  उन  को
 उचिते  स्थान  दें

 वर  brs,
 SHRI  SAMAR  GUHA  (Contai):

 Madam  Chairman,  I  am  extremely
 thankful  to  all  the  Members  of  this
 House  belonging  to  both  sides  ‘for
 giving  unanimous  support  to  the  Re-
 solution  of  mine,  Actually,  it  ig  not
 my  own  resolution  it  is
 the  manifestation  of  the  will
 of  the  people  of  India,  spirit  of
 the  people  of  India,  and  the  urge  of
 our  younger  generation  for  building
 a  new  India  of  the  future.  There-
 fore,  I  also  congratulate  the  earlier
 House,  where  when  I  brought  this  in
 the  form  of  a  Bill,  the  same  unani-
 mous  support  was  given  from  all
 sides—unanimous  support  was  given
 by  25—30  friends  in  the  earlier  Lok
 Sabha.  It  was  a  unanimous  request  to
 the  Government.  But  again  that  one
 person  came  in  the  way.  There  was
 whip;  and  under  that  whip  the  Bill
 was  thrown  out.

 I  did  not  expect  a
 better  speech  from  the  hon.  Minister.
 The  hon,  Minister  appears  to  me,
 not  now  only  but  on  various  occa-
 sions,  as  nothing  but  a  victim  of  men-
 tal  stagnation.  It  would  have  been
 better  if  he  did  not  mention  the  name
 of  his  father  who  was  a  great  asso-
 ciate  of  the  elder  brother  of  Netaji
 and  a  great  admirer  of  Netaji.  It
 would  have  been  better  if  he  had  not
 mentioned  that  he  met  Netaji  during
 his  childhood.  When  this  Resolution
 was  before  the  House,  he  visited  the
 Netaji  Research  Bureau  and  so  I
 knew  what  hig  reply  would  be.  I
 had  a  premotion  and  on  the  basis  of
 that,  I  said  that  the  stock  reply:  would
 be:  why  should  we  duplicate  this
 instituion?  Dr.  Chunder  should  know
 perhaps  a  liltle  that  I  was  closely  as-
 sociated  from  the  very  beginning
 with  the  Netaji  Research  Bureau.  I
 am  its  permanent  member.  Dr,  Chun-
 der  should  also  know  that  it  was
 Samar  Guha  who  during  the  regime
 of  Shrimati  Indira  Gandhi  fought
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 tooth  and..mail  and  made  ihat  lady
 agree  to  this  paltry  ‘amiount  of  giving
 help.:t&  Netaji  Réséarch  Evreau.-  But
 who«is-Samar  Guha?  It  is  the  humble
 speeéh,  humble  dust  of  the  feet  of
 Netaji,  just  humble  speck  of  the  ex-
 pression  of  the  will  of  the  Indian  peo-

 “ple,  not  Samar  Guha—I  have  done
 “nothing

 The  INA  people—they  were  denied
 Rs,  4  crores  by  way  of  pension  and
 salaries  for  three  decades.  I  had  it
 further—it  was  achieved  after  persis-
 tent  effort,  the  last  ‘government  had

 -to  pay  about  Rs.  4  crores  that  was
 due  to  INA.  When  the  hon’ble  Minis-
 ter  is  talking  about  constitution-

 ‘al  difficulties,  he  jumped  from  one  to
 other  plea  for  not  accepting  the  reso-
 lution,  He  says  what  is  the  necessity
 of  duplicating  an  institution  and  have
 another  institution?  Why  not  we  give

 ‘help  to  the  Netaji  Research  Bureau?
 That  is  what  he  said.  He  was  trying,
 to  carry  coal  to  New  Castle.  I  am
 very  closely  associated  with  it;  I  know
 its  aims  and  objectives  and  I  had
 participated  in  its  functions  on  in-
 numerable  occasions  and  have  got
 them:  various  facilities;  and  it  is  this
 humble  self  who  fought  and  got  it.

 I  am  only  sorry;  I  take  pity  on  him
 on  his  concept  of  the  contribution  of
 Netaji,  When  he  is  saying  that  he
 agrees  with  the  spirit  of  the  Resolu-
 tion—see  in  what  way  he  is  present-
 ing.  What  are  the  constitutional  diffi-
 culties?  He  introduces  the  idea  of  a
 constitutional  subterfuge  to  sabotage
 this  resolution—I  am  using  strong
 words,  to  sabotage  the  secred  idea  of
 having  an  institution  in-the  name  of
 Netaji.  I  want  to  make  it  clear.  That
 some  friends,  out  of  some  misunder-
 standing,  some  current  view,  say  it
 was  in  memory  of  Netaji.  No;  it  is  not
 a  memorial  to  Netaji,  Netaji  is  not
 a  ‘was’;  but  Netaji,  ‘is’.  The  country
 will  know  in  proper  time  whether  he
 is  or  not.!  a  time  will  come.  when  ,  I
 am  sorry  that  men  like  our  Educa-
 tion  Minister  may  not  have  the  op-
 portunity  of  atoning  for  their  past.
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 What  should  I  say?  Strong  words
 are  coming  in  my  mind,.  but  I  desist
 it,-I  should  say  he  is  sufferjag  from
 an  inertia—a  mental  inertia  of  not
 understanding  that  large  behind  this
 resolution.  He  was  saying  that  the
 Constitutional  Provisions  do  not  per-
 mit  it.  What  about  Nehru?  How
 many  institutions  are  there  in  the
 name  of  Jawaharlal  Nehru?  More
 than  fifty  one  institutions  are  there
 in  the  name-of  Nehru.  What  about
 this  Jawaharlal  Nehru  University?
 Was  there  any  necessity:  for  changing
 the  Constitution?

 DR,  PRATAP  CHANDRA  CHUN-

 DER:  Bring  the  law.

 SHRI  SAMAR  GUHA:  .What  is  it
 for?  If  you  agree  to  my  resolution,
 you  ean  bring  a  bill  yourself.  Have
 I  not  the  common  sense  to  understand
 that  to  establish  an  institution  like
 that,  you  require  a  Bill?  I  have  got
 an  opportunity  to  bring  the  resolution
 and  I  want  to  set  the  idea  in  the  mind
 of  the  Government  so  that  the  Gov-
 ernment  can  be  set  in  motion  to  es-
 tablish  an  institution  by  themselves.  I
 have  given  my  idea.  Earlier  even  in
 that  Bill.  I  had  just  given  a  skeleton
 of  my  idea  and  I  expected  that  the
 spirit  of  the  Bil)  will  be  agreed  to
 and  then  we  shall  sit  together  to  see
 how  that  National  Academy  Bill  can
 be  brought  before  this  House.

 I  ask  the  Government,  why  do  you
 talk  about  these,  I  should  say,  sense-
 less  things?  Did  you  change  the  Cons-
 titution  for  setting  up  Jawaharlal
 Nehru  University,  Jawaharlal  Nehry
 Museum,  Jawaharalal  Nehru  Award
 and  for  that

 =

 Nehru.  Yuvak  Kendra?  Eighty  five
 Nehru  Yuvak  Kendra  centres  ae
 there  and  more  than  fifty  one  insti-
 tutions  are  there  in  the  name  of  Nehry
 and  you  are  spending  every  yealj
 four  to  five  crores  of  rupees  for  theny
 But  Dr.  Chunder,  You  have  not  evel,

 ‘the  guts  or  the  courage  to  spend  evell
 a  few  lakhs  of  rupees,  to  start  wii
 for  setting  up  this  National  Academgf
 in  the  name  of  Netaji.
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 Why  I  am  anxious  for  this?  As  very
 rightly  and  nicely  spoken,  I  am  not
 ,amxious  to  have  a  due  share,  as  my
 friend  Mr.  Saugata  Roy  said,  not  to
 *have  a  due  share  of  recognition  to
 Netaji  in  our  history  of  national  life.
 No,  not  for  that,  The  whole  ideolo-
 gical  concept  of  our  country  is  crumb-
 ing,  the  whole  national  character  is
 crumbling,  the  whole  concept  of  our
 Politics  is  crumbling,  There  ig  an  ero-
 sion  everywhere  of  our  national  va-
 Jue,  national  concept,  political  concept,
 ideological  concept.  We  have  tried
 many  ideologies,  we  have  tested  many
 ideologies—many  politica]  parties
 have  done  it  in  the  country.  They
 tried  to  advocate  many  ideologies.
 ‘What  is  the  condition  in  the  country
 at  present,  Where  is  that  national
 character.  where  is  that  national  will,
 ‘where  is  that  national  perspective
 that  will  galvanise  our  youth  force,
 our  younger  generation  to  dedicate
 themselves  in  a  spirit  of  complete
 abandon,  if  not  complete  abandon  at
 least  of  a  large  quantum  of  abandon
 to  dedicate  themselves  for  building
 the  nation,  for  the  present  and  the
 future,  Where  is  that  spirit  today,
 where  is  that  ideology  today.  where
 fs  that  call  today?

 MR,  CHAIRMAN:  It  has  been  aban-
 doned.

 SHRI  SAMAR  GUHA:  Nowhere  it
 is.  It  is  the  spirit,  the  ideology  and
 image  of  one  great  peronality,  he
 ig  not  the  personality  of  India  only,
 he  is  a  rare  phenomenon  in  the  his-
 tory  of  the  modern  world—Netaji
 Subhas  Chandra  Bose—that  is  behind
 this  resolution.  His  image  is  an  emb-
 lem  of  a  revolutionary  idealism  that
 ‘was  never  known  of  the  kind  in
 the  modren  world  today.  You  will
 not  find  any  other  emblem  of  the
 Magnitude,  of  the  majesty  and  of  the
 brilliance  of  the  kind  of  Netaji  Su-
 ‘bhas  Chandra  Bose.

 Dr.  Lohia  had  rightly  said  that  if
 Gandhiji  was  the  dream,  Netaji  was
 the  symbol  of  achievement,  Jt  is  be-
 cause  of  the  achievement  of  Lenin,
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 Marxism  become  a  life  philosophy,  It
 is  the  blood  of  the  martyrs,  it  is  the
 revolutionary  surge  of  the  Russian
 people,  it  is  the  revolution  in  parts that  has  made  Marxism  a  living  phi-
 losophy.  Similarly,  when  I  say  this,  it
 is  not  a  question  of  giving  recogni- tion  to  Netaji's  national  life,  but  to
 acknowledge  and  accept  his  achieve-
 ments  for  building  up  a  new  national
 ideology  for  India—that  Netaji’s  mis.
 sion  should  be  evaluated
 and  understood.  Can  we
 try  to  create  a  new  sense  of
 values  in  our  country,  in  the  minds
 of  our  younger  generation,  and  can
 we  try  to  resurrect  the  Jost  values
 in  our  country,  in  place  of  the  poli-
 ties  of  convenience,  politics  of  oppor- tunism,  politics  of  careerism  ang  poli- tics  of  professionalism  that  has  wreck- ed  our  national  life  today?

 Yes.  I  have  great  respect  for  Gan-
 dhiji.  The  Gandhian  moral  value  has
 certainly  its  importance.  But  I  have told  many  times  that  during  the  free-
 ‘dom  struggle,  India  produced  only
 two  men  of  destiny,  namely  Gandhi-~
 ji  and  Netaji.  The  place  of  other
 leaders  is  only  secondary.

 In  the  name  of  Nehru,  there  are  5l
 institutions.  I  am  no,  talking  in  the
 air.  I  have  got  a  list  indicating  how
 much  expenditure  is  incurred  on  them
 annually,  I  have  got  great  respect for  Nehru,  but  his  role  in  the  history of  India’s  freedom  struggle  is  noth-
 ing  but  secondary.  He  has  never
 played  a  primary  role.  He  was  just
 one  of  the  planets  in  the  Gandhian
 solar  system.  Netaji  is  the  only  one-
 man—a  revolutionary  comet—I  would
 call  him  a  comet—who  broke  the
 field  of  Gandhian  gravity, out-shone  it  with  the
 effulegence  of  a  unique  charac-
 representing  in  a  unique  revolutionary
 idealism  that  had  created  a  new
 value  for  the  Indian  people,  for  the
 present  generation  and  for  our  future
 generations.  My  hon.  friend  Dr.
 Chunder  claimed  to  have  entered  in-
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 to  the  spirit  and  he  supported  the  spi-
 rit  of  my  resolution  by  I  am  sorry  he
 does  not  want  to  enter  the  heart  of
 it  nor  doeg  he  understand  it.  He  has
 not  been  able  even  to  enter  the  gate
 of  it,

 I  have  said  that  I  have  not  an  iota
 of  doubt  about  the  background  of
 Gandhian  value  of  morality  in  poli-
 tics.  Just  note  the  word  which  I  use.
 It  is  Gandhiji  who  has  introduced  a
 certain  concept  of  moral  values  in
 politics.  It  will  remain  abiding,  for
 us  and  for  the  future  also.  In  that
 context,  I  have  not  an  iota  of  doubt
 that  the  vision  of  the  future  of  India
 ig  the  vision  of  Netaji;  the  path  of
 Indian  revolution  ig  the  path  of  Neta-
 ji;  the  path  of  our  national  ideology,
 of  the  ideological  revival  of
 our  country  is  the  path  of  Netaji.  The
 path  of  creating  a  new  order,  a  new
 call  for  total  dedication  in  the  ser-
 vice  of  the  Indian  people,  to  make
 India  great—not  only  for  herself  but
 for  the  whole  world  and  for  the
 whole  humanity—that  path  and  that
 new  Philosophy  is  the  philosophy  of
 Netaji;  and  that  is  what  we  have  to
 accept.  And  that  is  the  basic  reason,
 the  basic  compulsion  and
 the  basic  inspiration  why
 I.  have  brought  this  resolu-
 tion.  That  is  why  I  am  trying  so
 much  to  project  the  image  of  Netaji,
 to  project  the  revolutionary  ideals  of
 Netaji  and  to  project  the
 revolutionary  concept  of  Neta-
 ji  The  Netaji  Research
 Bureau  has  a_  limited  object.
 They  have  done  it  admirably.  I  quite
 admj;  it.  But  that  is  not  my  whole
 object.  My  object  is  now  for  India
 and  the  worlg  at  large,  in  the  search

 ‘or  quest  for  a  new  perspective  for  a
 new  concept  of  an  ideology  for  huma-
 nity  and  for  the  younger  generation
 to  inspire  it.

 In  his  historic  speech  in  944  at
 the  Tokyo  University,  Netaji  said  this
 after  brilliantly  analyzing  the  evolu-
 tionary  course  of  human  history  in
 the  last  few  centuries.  I  repeat  it,  I

 repeat  it  when  I  say  how  the  demo-
 cratic  concepts  iri  England  had  a  pro-
 gressive  on  the  concépt  of  Frérch
 revolution;  thereafter  the  human  his-
 tory  made  a  progressive  advance  in
 course  of  Russian  revolution.  And
 Netaji  said  that  the  march  to  the  new
 horizon  of  human  values  had  jidt
 ended.  He  said  that  India  would
 have  to  move  historically  and  philo-
 Sophically  to  the  next  phase  of  human
 progress,  I  quote  what  he  said:

 “India  will  have  to  move  to  the
 next  phase  of  socio-political  events
 of  the  world.”

 That  ig  why  I  have  enumerated  all
 these  things  in  my  resolution,  keep-
 ing  this  in  view  that  India  needs  an
 image  of  a  personality,  not  in  the
 idea  of  the  personality  cult,  not  in  the
 ideg  of  having  worship  of  an  idol,  a
 political  idol—no,  not  that,  but  an  jm-
 age—as  I  used  the  words—  of  a  revo-
 lutionary  idealism.  Netaji  is  the
 majestic  image  of  a  revolutionary
 idealism,  and  with  that  image  also  he
 had  an  ideological  concept  of  his  own
 idealism.  He  had  built  up  a  heritage
 of  his  own.  On  the  basis  of  that  liv-
 ing  revolutionary  heritage,  if  you  pro-
 ject  an  idea  ,that  has  a  different
 value.

 An  academic  institution  has  an  aca-
 demic  value,  but  I  am  referring  to  a
 new  set-up  in  the  name  of  a  great
 personality,  of  a  historic  personality,
 of  a  hero,  of  a  great  man,  with  a
 different  perspective.  That  is  why  I
 say  that  one  of  the  aspects  is  advanc-
 ed  military  science.

 Why  do  I  say  so?  Because  in  India
 our  freedom  struggle  produced  only
 One-—one  and  only  one,  person  in  the
 image,  in  the  personality  of  Subash
 Chandra  Bose  as  the  commander,  the
 Supreme  Commander  of  the  Army  of
 Indian  Liberation.  His  name  ranks
 with  the  name  of  Garibaldi,  with  the
 name  of  George  Washington,  with  the
 name  of  Marat  who  led  the  army  of
 the  French  Revolution.  In  India,
 after  Shivaji  there  is  no  other  name
 that  can  galvanize  the  jawang  and
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 thé  offiéers.  6  our  aimy,  the  younger
 ‘pedplé—éonly  Nétaji’s  name  can  do  it.

 When  Hitler’s  army  attacked  Rus-
 sia,  what  wag  Stalin  doing?  He  had
 to  introduce  the  highest  military
 award  in  the  name  of  Gen.  Suvrov
 who  defeated  Napolean.  He  had
 many  chiefs  of  his  own,  but  Suvroy’s
 wag  a  historic  name  of  a  personality.
 He  had  to  introduce  the  name  of  Suv-
 rov  for  galvanizing,  creating  a  new
 sense  of  courage  and  heroism  in  the
 mind  of  the  Russian  army.

 I  am  referring  to  Study  of  advance
 military  science  because  it  was  with
 a  national  outlook  that  the  National
 Army  of  Netaji  was  built.  It  has
 never  happened  elsewhere.  only  in
 India.  How  was  the  Russian  army
 built  up?  Was  it  built  up  on  the  ash-
 eg  of  the  Czarists  Army?  No,  the
 Russian  Army  was  built  up  on  the
 nucleaus  of  Military  Committee  head-
 ed  by  Trotsky.  That  is  how  Mao
 Tse-tung  also  built  up  his  revolution-
 ary  army.  Even  Napolean  built  up
 his  army  with  cadres  geveloped  after
 the  French  Revolution.  What  has
 happened  in  no  other  part  of  the  world
 is  the  betrayal  of  an  Army  of  Revo-
 lution,  those  who  dedicated  their  lives
 —26.000  soldiers  of  the  IN.A.  who
 sacrificeq  their  lives  in  the  eastern
 frontiers  of  India.  What  have  you
 done  to  them?  You  are  talking  of
 national  unity,  but  the  army  of  Neta-
 ji—an  Army  of  Liberation,  an  Army
 of  Revolution  that  was  raised  by
 Netaji,  raised  almost  out  of  dust—and
 out  of  dust  he  created  men  of  unusual
 valour,  unusual  courage,  men  of  un=
 usual  dedication—consisted  of  men
 from:  Peshawar  to  Chittagong.  from
 Kashmir  to  Kanya  Kumari,  and  from
 everywhere  in  India.  He  was  talk-
 ing  about  united  India  and  Indian
 national  unity.  Most  of  the  import-
 ant  officers  of  Netaji  came  from  areas
 what  is  now  called  Pakistan.  Lt.-Col.
 M.  Z  Kani  came  from  the  Peshawar
 area,  Burhanuddin  came  from  the
 Peshawar  area,  I.  K.  Kiani  came  from
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 Peshawar  area.  Most  of  the  top  rank-
 ing  officers  came  from  that  area.
 Many  came  trom  Punjab,  Kerala,  all
 parts  of  India.

 INA  was  disbanded.  Not  one  of
 them  had  been  taken  back  in  the
 Indian  Army  of  free  India.  Some  of
 them  hag  become  drivers.  Those
 martyrs,  those  patriotic  freedom  fight-.
 ers  who  could  from  the  nucleus  of
 our  future  Indian  Army,  what  had
 they  got  in  fate?  Some  of  them  had
 become  drivers;  some  of  them  had  be-
 come  bearers  and  some  of  the  officers
 were  taken  in  an  embassy  or  in  some.
 factory  here  ang  there  to  become
 manager  or  something  else.  That  was.
 the  fate  of  the  Army  of  the  Libera-.
 tion  of  India.  That  ig  the  reason  why
 I  gay  that  the  last  30  years  are  not
 only  a  betrayal  of  Netaji  but  a  betra-
 yal  of  the  greatest  heritage  of  Indian
 revolution  That  is  the  reason  why  I
 said  let  there  be  an  Academy  in  the
 name  of  Netaji.  But  I  am  so  sorry,
 as  I  said,  they  are  suffering  from  cer-
 tain  inertia  of  the  past.  You  are  sta-
 ting  why  the  Dehradun  Military  Aca-
 demy  could  not  be  re-nameg  as:
 Netaji  Academy.  Perhaps,  it  reflects
 the  spirit  of  Auchinluck  in  the  mind
 of  Dr.  Chandra  or  the  spirit  of  some
 people  who  in  the  last  30  years  tried
 to  keep  .the  name  of  Netaji  eclipsed
 completely  out  of  the  sight  ofthe  India
 people  ang  out  of  the  minds  of  the
 Indian  people.  It  is  a  historical  ne-
 cessity  to  re-name  Dehra  Dun  Mili-
 tary  Academy  after  Netaji.

 DR.  PRATAP  CHANDRA  CHUN-.
 DER:  It  is  not  under  my  charge.  It
 was  the  Defence  Ministry  who  said
 it.

 SHRI  SAMAR  GUHA:  I  know  if
 is  not  your  charge  but  why  should  you
 defend  it?  Why  should  you  qo  it?  I
 charge  you:  why  did  you  try  to  de-
 fend  the  past  policy  of  the  Govern-
 ment?  ‘You  could  have  kept  silent.
 Why  shoulg  you  try  to  defend  the
 most  bureaucratic  and  imperialistic:
 Auchinheck’s  policy?  You  know  that
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 under  the  inspiration  of  Mountbatten

 .it  was  Pandit  Jawaharlal  Nehru  who
 disbanded  INA.  Mountbatten  praded
 it  in  his  ‘Nehru  oration.’  He  said:  “I
 -advised  Nehru  not  to  take  back  the
 INA  people;  I  advised  Nehru  not
 to  play  up  the  spirit  of
 INA”.  Nehru  dig  it.  He  disbanded
 it.  He  did  not  take  any  of  them.  He
 did  not  care  in  any  way  to
 show  any  respect  to
 the  heritage  of  Azad  Hind  Revolu-
 tion,  to  the  heritage  of  Azad  Hind
 Fauz  and  the  great  sacrifices  made
 by  the  Azad  Hind  Army.

 MR.  CHAIRMAN:  Please  do  not
 get  deflected.  I  will  request  you  to
 follow  the  path  of  Netaji;  do  not  get

 deflected,
 SHRI  SAMAR  GUHA:  There  are

 80  many  things  in  my  mind.  I  am
 just  a  dust:  of  his  feet  what  to  speak
 of  his  way  of  thinking.  (Interrup-
 tion)  ee.

 MR.  CHAIRMAN:  Please  dg  not
 get  deflected.  Mr.  Sathe,  will  you
 please  resume  your  seat?  He  is  not

 ‘yielding.  Mr.  Sathe,  you  are  not  be-
 ing  recorded  because  you  are  not  call-
 ed  upon  to  speak.  (Interruption)  eee

 SHRI  SAMAR  GUHA:  That  is  the
 ‘reason  why  I  want  the  study  of  ad-
 vanced  military  science  in  -the  nar-e
 of  Netaji.  That  will  inspire  all  our
 officers,  our  jawans  and  our  younger
 generation,

 Do  you  know  what  happened  dur-
 ing  the  time  of  Nehru?  The  display
 ‘of  portarit  of  Netaji  was  banned  in

 ‘the  army  barracks.  And  our  hon.
 Minister  tries  to  follow  the  footsteps
 of  that  renegade.  I  should  gay,  of
 Indian  freedom  struggle.

 THE  MINISTER  OF  STEEL  AND
 ‘MINES  (SHRI  BIJU  PATNAIK):  Not
 all,

 SHRI  SAMAR  GUHA:  Not  all,  that
 I  too  say.
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 That  is  why,  I  say  that  it  will  gal-
 vanise  our  future  officers  and  men
 who  will  deal  with  the  future  Indian
 Army.  That  ig  why,  I  say,  hig  name
 should  be  associated  with  the  study
 of  advanced  military  sgience,

 The  other  thing  I  have  said  is  ‘mod-
 ern  socio-economic  and  political  ideo-
 logies  relevant  to  the  objectives  of
 Indian  national  _reconstruction’..»  I
 have  said  that  there  is  a  word  called
 ‘capitalist  contradiction’  in  the  Mar-
 xian  phraseology.  Now,  the  world  is
 suffering  from  another  contradictian
 ie.,  communist  contradiction.  Now
 the  political  ideology,  that  was  Mar-
 xian  one  day,  for  younger  generation
 who  aspire  to  live  up  to  the  same  re-
 volutjonary  ideal—even  that  Marxian
 tenents  have  become  a  subject  of  any-
 body’s  interpretation.  The  whole
 world’,  ideology  is  crashing.

 Netaji,  I  remen-ber,  jn  930’s—you
 were  at  that  time  in  younger  days—
 was  doubled  as  a  neo-fascist;  some
 called  him  an  ‘arch-nationalist;  others
 called  him  a  chauvinist.  He  even  en-
 tered  into  a  controversy  with  Pandit
 Nehru.  when  the  letter  was  saying
 certain  kind  of  Marxian  ideology  is
 the  last  word  of  human  history  Neta-
 ji’s  perspective  was  completely  differ-
 ent.  At  that  time.  Netaji  sajq  more
 than  once  that  he  believed  in  social-
 ism  not  only  for  the  salvation  of  India
 but  of  the  world  as  g  whole.  It  is
 not  my  word;  it  is  his  word  that  “not
 only  the  salvation  of  India  but  og  the
 world  depends  on  socialism.”  But
 Netaji  cautioned  that  no  particular
 totalitarian  concept  of  any  philosophy

 ‘or  any  kind  of  interpretation,  a  moni-
 ‘tic  interpretation,  should  guide  the
 concept  of  any  kind  of  ideology.

 That  was  the  main  ideologi-
 cal  conflict  of  Nehru  with
 him.  Netaji  said  that  we
 should  not  develop  any  antagonism  to
 any  kind  of  ideology  that  was  preva-
 lent  in  the  world.  But  we  have  té
 study  ther:  with  critical  sympathy,
 trying  to  understang  them  and  then,

 ***Not  recorded.
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 gccording  to  the  nevessity  of  our  tim-
 $8,  according.to  gur.history.  according
 ‘to  our  culture,  according  to  our  na-
 tional  requirement,  according  to  our
 enviorenment—we  have  to  synthesize
 new.  values  to  build  up  the  concept  of
 our  Indian.  socialism.  He  always  used
 the  .word  “Indian  socialism”,

 ‘Netaji  developed  ३  new  perspective
 of  understanding  different  ideologies
 ‘and’  to  integrate  the  essential  values
 of  different  ideologies  intg  one—the
 philosophy  that  he  always  used,  the
 concept  of  the  philosophy  0६  synthe-
 sis,  the  concept  of  a  new  philosophy.

 Tf  we  really  want  to  develop  a  new
 philosophy  in  India,  new  concept  of
 socialism,  g  new  concept  of  our  na-
 tional  ideology,  then  the  perspective
 that  wag  given  by  Netaji  should  be
 understoog  and  should  be  followed
 too,

 In  this  Institute,  a  comparative
 study  of  different  political  sociology,
 of  different  idology,  of  different  poli-
 tical  theory,  should  be  made  ang  out
 of  what  is  relavant  to  our  Indian  con-
 text,  whatever  ig  relevant  to  Indian
 life,  we  shall  try  to  build  up  our
 own  national  philosophy  and  national
 ideology  with  those  ingredients.

 About  the  concept  of  national  plan-
 ning,  so  many  literatures  are  there;
 so  many  volumes  of  literature  have
 been  publisheq  by  the  earlier  Gov-
 ernments  and  by  our  Government
 also.  Is  there  any  mention  anywhere
 that  Netaji  ig  the  Father  of  Indian
 Planning?  Is  there  any  mention  any-
 where  that  Netaji  had  to  risk  the
 anger  of  Mahatma  Gandhi  in  formu-
 lating  his  idea  about  national  plann-
 ing?  One  of  the  basic  reasons  why
 Mahatma  Gandhi  opposed  Netaji  dur-
 ing  the  Tripuri  Congress  was  that
 Mahatma  Gandhi  was  opposed  to  the
 concept  of  planning.  He  changed
 only  afterwards.  Many  Gandites  felt
 that  everything  of  the  Gandhian  con-
 cept  was  undone  when  Netaji  intro-
 duced  the  concept  of  national  plann-
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 ing.  In  the  Haripura  Congress,  it  was
 Netaji  who  first  introduceg  the  oon-
 cept  of  national  planning  and  set  up
 the  first  National  Planning  Commis-
 sion,

 I  may  tell  you  that  Dr.  V.  V.  Giri,
 former  President  of  India  has  written
 in  his  biography  that  he  was  one  of
 the  members  of  the  National  Planning
 Commission  and  that  he  suggested  to
 Netaji  saying,  “You  are  the  President
 of  the  Congress  and,  in  the  fitness  of
 things,  you  should  be  the  first  Chair-
 man  of  the  National  Planning  Com-
 mission.”  To  that,  Netaji  said,  “You
 are  an  absolutely  sénseless  person.
 You  do  not  understand.  If  I  become
 the  Chairman  of  the  National  Plan-
 ning  Commission,  Mahatma  Gandhi
 will  scuttle  it  in  no  time.  Make  Nehru
 its  Chairman—Gandhiji  will  tolerate
 it.”  Nehru  did  not  know  anything
 about  it.  Nehru  was  then  in  London.

 -About  the  concept  of  national  plan-
 ning  not  only  in  his  Taripore  speech
 but,  thereafter,  in  many  speeches  and
 in  the  first  meeting  of  the  National
 Planning  Commission,  he  elaborated
 his  idea  of  the  future  concept  of  Indian
 planning.  Not  only  that.  Even  dur-
 ing  the  War,  even  in  the  midst  of  re-
 volution,  he  set  up  a  planning  cell  in
 Germany.  he  set  up  a  cell  in  South-
 East  Asia,  about  how  to  build  up  the
 concept  of  Indian  national  planning  in
 free  India.  In  his  944  Tokyo  speech,
 he  elaborated  in  details  about  the
 future  of  Indian  national  planning,
 Therefore,  if  I  say  that  planning
 should  be  one  of  the  aspects  of  the
 National  Academy  is  there  anything
 wrong  about  it?  I€  should  be  there-
 fore  associated  with  the  person  who
 has  been  not  only  the  pioneer,  not
 only  the  architect,  but  the  Father  of
 Indian  nationa]  planning,

 Now,  I  come  to  the  question  of
 Indian  national  integration.  I  have
 great  respect  for  Gandhiji.  But  only
 after  his  martyrdom,  miniority
 communities  really  understood  Gan-
 dhiji.  But  it  was  Netaji  alone  who  re-
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 ally  brought  together  all  the  Indian
 people,  removing  all  the  barriers  of
 caste.  community,  religion  and  region,
 ‘into  the  concept  of  one  national  unity.
 Look  at  his  life.  He  escaped  from
 India  in  the  guise  of  a  Muslim  Pathan.
 He  was  escorted  from  the  frontier  by
 one  Pathan,  named  Akbar  Khan.
 From  Germany  to  Singapore,  in  his
 historic  submarine  journey,  he  took
 with  him  only  one  person,  a  Muslim
 comrade,  Major  Abid  Hasan.  In  his
 army,  as  I  have  already  said,  about
 80  per  cent  of  the  higher  offtcers  were
 Muslims;  there  were  a  number  of
 Christians;  there  were  many  Sikhs  he
 did  not  care  to  which  community
 they  belonged  to....

 MR.  CHAIRMAN:  A  large  number
 of  women  were  there.

 SHRI  SAMAR  GUHA:  Women
 belonging  to  different  communities
 were  there;  there  were  women  from
 Kerala,  Tamil  Nadu,  Punjab,  Bengal
 and  other  parts;  there  was  the  Rani
 Jhansi  Brigade  constituted  by  them.

 What  could  not  be  achieved  in  the
 Indian  army  of  the  British,  Netaji
 coulq  achieve  it—complete  unity  in
 the  Army.  In  the  Azad  Hind  Fauj,
 the  Hindus,  Muslims,  Sikhs  and
 Christians  lived  together;  dined  to-
 gether  in  the  same  dining  hall,  they
 ate  the  same  food.  During  Azad  Hind
 days,  the  Hindu  temples  were  open
 for  the  Muslims,  Sikhs  and  Chris-
 tians;  similarly  Morques,  Churches

 and  Gurudwaras  were  open  for  other
 communities  also.  It  was  some  kind
 66  a  socio-cultural  revolution  which
 was  effected  during  the  days  of  the
 Azad  Hind  Revolution.

 When  the  Azad  Hind  Fauj  crossed
 to  the  Indian  soil,  when  they  crossed
 the  border  river,  the  Muslims  were
 having  namaz  reciting  the  Koran,  the
 Christians  were  with  the  Bible,  the
 Sikhs  Chanting  the  Guru  Granth
 Saheb  and  the  Hindus  the  Gita.  It
 was  a  sacred  scene  of  unique  National
 Unity.

 APRIL  28,  tome  Nuttonal  Acddainy>(Rét)  ya

 When  the  first  flag  of  thdtar  ९७४०४
 was  hoisted  at  BMaritpeir,
 it  was  the  pride  of  a  Muslini,  Col,
 Saukatullah  Khan  to  perforni  his.
 historic  patriotic  act.  Unfortunately,
 he  is  a  Pakistani  now.  By  whom  cen
 the  last  word  about  Netaji  be  said?
 Only  by  Col.  Habibur  Rahman,  a
 Muslim.  When  Netaji  left  for  an
 unknown  destination,  nobody  knew
 where  he  wag  going  he  could  trust,
 and  he  could  beget  trust  from,  nobody:
 else  but  a  Muslim.

 Netaji  is  an  absolutely  religious
 man,  a  spiritual  man  out  and  out..
 Wherever  he  went,  he  used  to  carry
 in  a  small  bag,  a  small  book  of  Gita
 a  small  plece  of  Chandi  and  a  rosary.
 Whether  in  the  war  front  or  in  his
 home,  wherever  he  was,  this  was  the
 last  resort  of  his  Soul.  He  was  such
 a  religious  man,  an  absolutely  spiritual
 man.  He  was  a  follower  of  Swami
 Vivekananda.  Nonetheless,  how  he
 could  bring  together  all  the  people!
 Only  in  the  name  of  such  a  perso-
 nality,  the  concept  of  national  integra-
 tion  can  be  given  a  real  meaning.
 And  with  that  ‘des  of  Tzaq  Hind  Fauj
 and  Azad  Hind  revolution...

 MR.  CHAIRMAN:  Please  conclude,

 SHRI  SAMAR  GUHA:  About  the
 history  of  revolution,  my  friend  has
 rightly  said..

 MR.  CHAIRMAN:  Mr.  Saugata  Roy
 has  spoken  about  jt.

 SHRI  SAMAR  GUHA:  Dr.  Chunder
 was  mantioning  about  history.  What
 have  they  produced?  The  Time
 Captule..

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  That  Committee  is  being
 changed...

 SHRI  SAMAR  GUHA:  I  know  how
 it  is  changed.  Don’t  talk  about
 that.  You  have  not  had  the  guts
 and  courage.  I  know  how  these
 people  were  working,  what  these
 people  have  done.  J  know  what  type
 of  people,  in  the  last  few  years,  were
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 deoyeht.iato  the  Rdycation  Ministry
 end  Councils.  and  various  academies
 and:  how  these  institutions  were  being
 utilised  for--certain  political  purposes.
 a  know.

 MR.  CHAIRMAN:  I  warnég  you  in
 the  very  beginning  not  to  get  deflect-
 ed,  Remember  the’  teachings  of
 Netaji

 SHRI  SAMAR  GUHA:  You  know
 thhow  the  Time  Capsule  starts.  It  is
 mentioned  ‘that  the  history  of  Indian
 freedom  struggle  started  jn  92]  with
 the  Gandhian  movement.  A  friend  has
 already  said  that  the  Committee  that
 ‘was  constituted  for  writing  the  history
 of  Indian  freedom  under  the  Chair-
 manship  of  Dr.  Ramesh  Chandra
 Mazumdar,  in  its  preliminary  report,
 hag  suggested  that  the  culmination  of
 the  Indian  freedom  is  the  result  of
 cumulative  contributions  of  the  re-
 volutionaries,  of  the  Gandhian  move-
 ment  and  finally  of  the  Azad  Hind
 revolution  under  the  leadership  of
 ‘Netaji.  That  Committee  was  un-
 abashedly  dissolved  and  a  new  com-
 mittee  was  formed  with  a  friend  of
 Jawaharlal  Nehru  ag  Chairman,  Dr.
 Tara  Chand,  and  the  history  that  has
 been  written  is  there  and  what  it  js
 you  know.  Therefore,  I  said  history
 of  Indian  freedom  should  be  written
 in  the  true  perspective.  The  Last
 point  is  the  mission  of  Indian  culture
 and  civilisation  .towards  achieving
 amity  and  understanding  among  the
 people  of  the  worl.  It  inc.wie5  what
 my  friend,  Prof.  Chakravarthy  has
 said..

 MR.  CHAIRMAN:  He  has  already
 covered  that  point.

 SHRI  SAMAR  GUHA:  I  will  finish
 in  a  few  minutes  if  you  do  not  in-
 tervene,  Madam  Chairman.

 Look  at  Netajii  Even  from  his
 Childhood  he  noted  in  his  diary,  “l
 feel  that  I  have  w  mission  ta  fulfil  and
 that  mission  is  {xe  missioa  cf  India,”
 Swami  Vivekanenda  used  te  529
 that  India  has  a  mission  to  fulfil
 Netaji  always  used  to  say  that  India

 fhas  a  missian  to  ‘fulfil,  not  in  a  paro-
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 chial  sense,  not  in  a  chauvipjstic
 sense.  He  again  cited  the  world  hig-
 tory.  Look  at  the.  history  of  Babylon.
 Look  at  the  history  of  Greece.  Look
 pt  the  history  of  Rome.  Look  at  the
 history  of  Egypt.  In  Babylon  yu
 have  the  Hanging  Gardens.  {n  Greece

 the  old  amphitheatre,  are  there.  In
 Rome  certain  statues  are  there.  In
 Egypt  the  Pyramids  are  there.  The
 mumics  are  there  but  jhe  soul  is  lost.
 But  look  at  India.  It  has  passed
 through  so  many  hazards  of  life  all
 along  his  history  but  from  the  days
 of  the  Vedas  to  the  qays  of  modern
 India,  the  main  current  of  life  in  Indfa
 is  like  the  current  of  the  Ganga,
 essentially  flowing  in  the  same  style,
 in  the  same  music,  in  the  same  unison
 ‘That  is  the  basis  of  Indian  culture
 ‘and  life  Netaji  said  that  this  is  the
 remarkable  feature  of  human  history.
 What  was  the  reason  for  this?  India
 has  something  very  vital,  very  funda-
 mental,  very  essential,  to  contribute
 tothe  world  that  is  why  India  of  the
 past  is  living  in  the  present  and  will
 live  for  the  future,  For  that  reason,
 I  saig  that  India  wants  to,  I  should
 gay,  rediscover  itself,  not  in  the  con-
 cept  of  that  gentleman  who  wrote
 The  Discovery  of  India,  not  in

 $
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 spirit—he  failed  to  discover  India
 otherwise,  he  would  not  have  parti-
 tioned  India—but  to  really  discover
 the  sou)  of  India,  it  is  necessary  to
 understand  Indian  history  and  Indian
 culture  and  the  true  fundamentals  of
 it  and  to  create  a  new  vision  of  Indian
 life,  national  life,  not  only  to  revi-
 talise,  not  only  to  galvanise  us  to  build
 up  our  own  future  but  to  contribute
 something  to  the  world  as  the  mission
 of  India.

 I  again  humbly  suggest  to  my  hon friend,  Dr.  Pratap  Chunder.  Let  him
 understand.  It  is  not  a  question  of

 ‘the  share,  the  contribution,  of  Nefaji
 towards  our  freedom  struggle  but  it  is
 for  a  much  greater  perspective,  for  a
 higher  perspective.  The  vacuum
 through  which  we  are  passing,  ig:  an
 ideological  vacuum  in  India,  and  India
 today  needs  the  image  of  a  perso-
 nality,  the  majesty  of  a  personality
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 having  the  highest  concept  of.  re-
 volutionary  idealism...

 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara):  That  was  what  Shri
 Sathe  also  said.

 SHRI  SAMAR  GUHA:  Here  India
 needs  the  ideology  of  a  person  whose
 life  and  achievement  can  create  a  new
 feeling,  and  a  new  thrill  of  a  new  life,
 of  a  new  vision,  of  a  new  horizon  for
 building  a  new  India,  to  fight  for  it
 and  to  abandon  everything  for  India.
 That  ideology,  that  concept,  that  inspi-
 ration  can  only  be  found  in  the  image
 of  personality  of  Netaji  and  hig  con-
 cept  of  ideology  and  only  thet  can  be
 incorporated  jin  the  minds  of  our
 younger  generation  and  future  genera-
 tions  to  inspire  them  to  a  higher  con-
 cept  of  life.

 For  that  reason,  J  have  brought
 forward  this  Resolution.  I¢  he  accepts
 the  spirit  of  the  Resolution—he  said
 that  I  had  not  brought  forward  any
 Bill—if  he  accepts  the  basic  countours
 of  this  Resolution  ang  then  says  that
 Government  would  bring  forward  a
 full-fledged  Bill  for  implementing  the
 spirit  of  this  Resolution,  then  I  am
 ready  to  withdraw  it.  Otherwise,  Dr.
 Chunder,  I  feel  pity  for  you.  It  will
 not  be  possible  for  me  to  oblige  you
 by  withdrawing  the  Resolution.

 SOME  HON.  MEMBERS  rose—

 MR.  CHAIRMAN:  Kindly  resume
 your  seats.  I  have  called  the  Minister.

 SHRI  VASANT  SATHE  (Akola):
 ‘You  said  that  you  would  allow  us  to
 seek  clarification.

 MR.  CHAIRMAN:  I  said  ‘if  neces-
 sary.’  Now  please  resume  your  seats,

 SHRI  VASANT  SATHE:  You  will
 @ppreciate  when  I  say  it.  I  want  to
 ask  about  a  fundamental  point,

 MR.  CHAIRMAN:  Iam  sorry.  Will
 you  resume  your  seat?  When  I  am
 on  my  legs,  you  will  resume  your
 seat.  I  hope  the  House  will  co-operate

 with  me  because  there  jg  much  work
 to  get  through  and  those  who:  were
 not  here  earlier  do  not  understand
 that  quite  a  lot  of  extra  time  has  been
 used.  Therefore,  I  have  called  the
 Minister.

 SHRI  VASANT  SATHE:  Ma-

 MR.  CHAIRMAN:  No.  I  am  call-
 ing  the  Minister.  You  resume  your
 seat.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  have  already  made  it  clear
 that  we  support  the  spirit  of  this  Re-
 solution,  But  I  try  to  point  out  that
 there  might  be  certain  difficulties
 about  the  modality  which  has  been
 suggested  by  hon.  Shri  Samar  Guha.

 MR.  CHAIRMAN:  May  I  interrupt
 you?

 SHR  VASANT  SATHE:  I  wanted
 to  say  samething.

 MR.  CHAIRMAN:  Will  you  resume
 your  seat,  Mr.  Sathe?  I  am  sorry.  I
 cannot  shout  louder  than  you.

 You  have  already  participated.  f
 would  request  you  to  confine  yourself
 to  the  point  of  legislation.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  Unless  I  have  the  introduc-
 tion,  I  would  not  be  able  to  come  to
 the  conclusion. a

 MR,  CHAIRMAN:  I  am  just  ad-
 vising  you  to  confine  yourself  to
 legislation.

 DR.  PRATAP  CHANDRA  QHUN-
 DER:  The  modalities  will  have  to  be
 considered  in  detail  and  I  will  certain-
 ly  take  the  hon.  member  into  con-
 fidence.  I  have  already  yalked  te  him
 over  the  telephone  and  these  details
 will  be  considered  and  with  this  assu-
 rance  I  would  request  him....

 SHRI  SAMAR  GUHA:  This  is  a
 straight  question.  Do  you  accept  the
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 idea  of  setting  up  Netaji  ‘National
 Academy?  This  is  the  moot  point.  If
 you  accept  (Interruptions)

 SHRI  VASANT  SATHE:  How  cen
 yeu?  Do  you  associate  the  name  of
 2  Bying  person  like  this.

 MR.  CHAIRMAN:  Mr.  Sathe  I
 have  not  Galleg  you.

 (Interruptions)
 DR.  PRATAP  CHANDRA  CHUN-

 DER:  There  is  the  Giri  Institute  of
 Social  Sciences—in  the  name  of  our
 ex-President,  Anyway....

 SHRI  VASANT  SATHE:  Normally,
 it  is  not  done.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  will  certainTy  consider  this
 aspect  and  I  can  assure  the  Hon.
 member  in  spite  of  the  various  things
 he  has  against  me.  I  am  not  provoked
 by  that.  I  am  accustomed  to  all  these
 kinds  of  attacks.  I  can  certainly
 assure  On  behalf  of  the~Government
 that  the  exploits  and  various  contribu-
 tions  of  Netaji  Subhash  Chandra  Bose
 will  receive  utmost  consideration  from
 the  Government.  But  how  it  will  be
 done,  I  wiff"have  discussion.  On  this
 assurance  I  would  request  the  hon,
 member  to  withdraw  this  Resolution.

 SHRI  SAMAR  GUHA:  My  Resolu-
 tion  is  very  clear.  tf  the  hon.  Minis-
 ter  says  that  he  accopts  the  idea  of
 setting  up  Netaji  National  Acade-
 my....

 SHRI  BIJU  PATNAIK:  How  can
 it  be  in  the  case  of  Defence  Academy?

 SHRI  SAMAR  GUHA:  I  have  not
 said  Deférte  Academy.  Academy,
 where  academic  studies  are  made.

 MR.  CHAIRMAN:  Prof.  Guha,  will
 you  resume  your  seat.

 SHRI  SAMAR  GUHA:  Only  then
 I  can  withdraw,  otherwise  not,

 MR.  CHAIRMAN:  There  are  two
 amendments  which  have  been  moved.
 One  amendment  has  been  moved  by
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 Shri  B.  ह:  Mandal.  I  put  Shri
 Mandal’s  amendment  to  vote.

 Amendment  No.  3  was  put  and
 negatived,

 MR.  CHAIRMAN:  There  is  another-
 amefidmenf  by  Shri  Hukmdeo  Naraim-
 Yadav.

 शो  हुकमइंथ  नारायण  यादय  (मधुबनो)  :
 मैं  वपस  लता  हूं।

 MR.  CHAIRMAN:  Is  it  the
 pleasure  of  the  House  to  permit  the
 hon.  member  to  withdraw  his  amend-
 ment?

 Amendment  No.  2  was,
 withdrawn.

 MR.  CHAIRMAN:  The  question  is:
 “This  House  recommends  to  the

 Government  that,  in  patriotic  re-
 cognition  of  the  fundamental  rcon-
 tributions  made  by  Netaji  Subhas
 Chandra  Bose,  in  thought  and  action,
 towards  achieving  independence  of
 undivided  India  and  evolution  of:
 ideological  concept  of  our  national
 reconstruction,  an  Institute  of  ali
 India,  importance  nameg  as  “Netaji
 National  Academy,  be  set  up  by
 the  Government  within  a  year  foz
 making  specialised  and  advance
 studies  on  subjects,  in  which  Netaji
 evinced  keen  interest,  like,—(i)
 advance  Military  Science,  (ii)
 modern  socio-economic  and  politioat
 ideologies  relevant  to  the  objectives
 of  Indian  national  reconstruction,
 (iii)  concept  of  Jndian  nationak
 planning,  (iv)  perspective  ang  pro-
 blems  of  Indian  national  integra-
 tion,  (v)  history  of  revolutionary
 movements  for  Indian  independence
 and  (vi)  mission  of  Indian  culture.
 and  civilisation  towards  achieving
 amity  and  understanding  among
 the  people  of  the  world.”
 MR,  CHAIRMAN:  Those  in  favour

 may  say  ‘Ayes’.
 SOME  MON.  MEMBERS:  Ayes.
 MR.  CHAIRMAN:  Those  against.
 SOME  HON.  MEMBERS:  Noes.

 by  leave;
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 MR.  CHAIRMAN:  Ayes  have  it...
 SOME  HON,  MEMBERS;  No.  Noes

 have  it.
 MR.  CHAIRMAN:  Then  we  have

 Division.  Now,  there  will  be  division
 Let  the  lobbies  be  cleared,

 The  question  is:
 “This  Hause  recommends  40  the

 Government  that,  in  patriotic  re-
 cognition  of  the  fundamental  con-
 tributions  made  by  Netaji  Subhas

 ;  Chandra  Bose,  in  thought  and  action,
 towards  achieving  independence  of
 undivided  India  and  _  evolution  of
 ideological  concept  of  our  nationa:
 reconstruction,  an  Institute  of  all
 India  importance  named  as  ‘Netaji
 National  Academy’,  be  set  up  by
 the  Government  within  a  year  for
 making  specialised  and  advance
 studies  on  subjects,  in  which  Netaji
 evinced  keen  interest,  like,—(i)
 ‘advance  Military  Science,  (ii)
 modern  socio-economic  and  political

 ‘ideologies  relevant  to  the  objective
 of  Indian  national  reconstruction,
 (iii)  concept  of  Indian  national
 planning,  (iv)  perspective  and  pro-
 plems  of  Indian  national  integration,
 (v)  history  of  revolutionary  -ove-
 ments  for  Indian  independence  and
 (vi)  mission  of  Indian  culture  and
 civilisation  towards  achieving  amity
 and  understanding  among  the  people
 of  the  world.”  se i

 The  Lok  Sabha  divided,

 Division  No,  1  Dish  hrs,

 AYES
 Barman,  Shri  Palas
 Bhagat  Ram,  Shri
 Bhattacharyya,  Shri  Shyamaprasanna
 Bonde.  Shri  Nanasahib
 Chakravarty,  Prof.  Dilip

 «Das,  Shri  8,  8,
 Dhondge,  Shri  Keshavrao
 Dhurve,  Shri  Shyamlal
 Doley,  Shri  L.  K.
 Gotkhinde,  Shri  Annasaheb

 Hazari,  Shri  Ram  Sewak
 Jain,  Shri  Kachrulal  Hemraj
 Joarder,  Shri  Dinesh
 Krishnan,  Shri  G.  Y.
 Lakshminarayanan,  Shri  M.  R,
 Pradhan,  Shri  Amar  Roy
 Ramjiwan  Singh,  Shri
 Rao,  Shrimati  8,  Radhabal  Ananda
 Rao,  Shri  G.  Mallikarjyna
 Roy,  Shri  Saugata
 Shankar  Dev,  Shri
 Suman,  Shri  Ramji  Lal
 Unnikrishnan,  Shri  K,  P,
 Yuvraj,  Shri

 NOES
 Balak  Ram,  Shri
 Baldev  Prakash,  Dr.
 Barakataki,  Shrimati  Renuka  Devi
 Borole,  Shri  Yashwant
 Chandan  Singh,  Shri
 Chandra  Pal  Singh,  Shri
 Chaudhary,  Shri  Motibhai  R.
 Chavda,  Shri  K.  Ss.
 Chowhan,  Shri  Bharat  Singh
 Chunder,  Dr.  Pratap  Chandra
 Dave,  Shri  Anant
 Dhillon,  Shri  Iqbal  Singh
 Gulshan,  Shri  Dhanna  Singh
 Harikesh  Bahadur,  Shri
 Kailash  Prakash,  Shri
 Kureel,  Shri  Jwala  Prasad
 Machhand,  Shri  Raghubir  Singh
 Miri,  Shri  Govind  Ram
 Mishra,  Shri  Shyamnandan
 Mritunjay  Prasad,  Shri
 Munda,  Shri  Govinda
 Paraste,  Shri  Dalpat  Singh
 Paswan,  Shrj  Ram  Vilag
 Patnaik,  Shri  Biju
 Patwary,  Shri  H.  L,

 Rajda,  Shri  Ratansinh
 Ranjit  Singh,  Shri
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 Sal,  Shri  Larang
 Serengi,  Shri R.  P.
 Shah,  Shri  Surath  Bahadur
 Ugrasen,  Shri
 Varma,  Shri  Ravindra
 Verma,  Shri  हे,  L.  P.
 Yadav,  Shri  Hukindeo  Narain

 AN  HON,  MEMBER:  the  total  is
 less  than  quorum,

 MR,  CHAIRMAN:  There  is  quorum.
 But  votes  have  not  been  recorded.

 SHRI  BIJU  PATNAIK:  You  said
 there  is  no  quorum,

 MR,  CHAIRMAN:  |  think,  you,  Mr,
 Minister;  did  not  hear  what  I  said.  I
 said,  there  is  quorum,  but  many  votes
 have  not  been  recorded.  Something

 :  ig  wrong  with  the  machine.  They  are
 being  added.  So,  when  the  final  tally
 comes,  you  will  find  that  there  is  quo-
 rum,  The  final  result  of  the  division
 is:

 Ayes:  25.  Noes:  34.
 The  noes  have  it.  So  it  ig  rejected.

 The  motion  was  neégatived,

 ‘14.55.  hrs,
 RESOLUTION  RE.  ABOLITION  OF

 LEGISLATIVE  COUNCILS
 MR,  CHAIRMAN:  Now,  we  take  up

 the  next  Resolution  that  of  Shri  Ramji
 Lal  Suman,

 श्री  रामजी  लाल  सुमन  (फिरोजाबाद):
 सभापति  महोदया,  मैं.  निम्नलिखित
 संकल्प  पश  करता  हूं  :

 “इस  सभा  की  राय  है  कि  राज्यों  में
 ऊपरी  सदनों  (विधान  परिषदों)  ने  कोई
 सार्थक  भूमिका  भ्दा  नहीं  की  है  तथा  कानून
 बनाने  की  प्रक्रिया  में  ये  भारस्वरूप  तथा
 अनावश्यक  खर्चीले  साबित  हो  रहे  हैं  तथा
 इसलिए,  इनको  शीक्रषातिशीध्र  समाप्त  करने
 805  LS—I5

 के  लिए  संविधान,  में  उपयुक्त  संशोधन
 किया  जाये  rae

 सभापति  महांदय,  i93:  में  गोल
 मेज  कानफरेंस  में  हीं  गांधी  जी  ने  हिन्दुस्तान
 में  जिस  सरकार  की  कल्पना  की  थी  बहू  एक
 सदनीय  सरकार  थी  ।  राष्ट्र  के  पैमाने
 पर  भी  वह  एक  सदन  की  कल्पना  करते  [वे  i
 जहां  तक  द्वितीय  सदन का  विचार  हैं  वह
 एक  ;  ब्रिटिश  विचार  है,  पाश्चात्य  विचार
 है  तथा  देश  के  पुराण,  साहित्य  में  कहीं भी
 इस  तरह  की,  कोई  बात  देखने  को  नहीं  मिलती
 है।  संविधान  सभा  में  भी,श्री  के  टी  शाह
 झौर  माननीय  श्री  कामत  ने  इसका  विरोध
 किया  था  ।  जब  इन  दोनों  सज्जनों  ने
 इसका  विरोध  किया  तो  उस  समय  डा०

 भ्रम्बेदकर_ने कहा  था  :

 “It  will  be  only  an  experiemental
 measure  that  Legislative  Councils
 are  to  be  introduced  in  the  States.”

 उन्होंने  कहा  यह  एक  एक्सपेरिमेंट  है  प्रौर
 हिन्दुस्तान  के  हालात  को  देखते  हुए  भगर
 विधान  परिषदों  की  साथंक  भूमिका  होगी
 उसका,  इन्होंने  निर्वाह  किया  तब  तो
 इनको  जिन्दा  रखा  जाएगा  प्रन्यथा  इनको
 समाप्त  करने  के  लिए  भी  प्रयास  किया  जा
 सकता  है  क्रान्तिकारी  रोल  जो  इनका
 है  झगर  इन्होंने  उसको  झदा  किया  तब  तो
 इनको  जिन्दा  रखा  जाएगा  प्रन्यथा  इनको
 समाप्त  करने  का  प्रयास  भी  किया  जा  सकता
 है।  26  जनवरी,  .950  को  जब  संविधान
 बना  तो  उसके  प्राटिकल  ics  %  छः
 विधान  परिषदों  की  व्यवस्था  की  गई,
 बिहार,  बम्बई,  मद्रास,  पंजाब,  उत्तर  प्रदेश
 शौर  बैस्ट  बंगाल।  इसके  बाद  कुछ  प्रान्तों
 में  विधान  परिषदों  को  खत्म कर  दिया  गया
 झौर  कुछ  में  इनकी  स्थापना  कर  दी  गई  ।
 कर्नाटक  में  4  जनवरी  r969  को  विधान
 परिषद्‌  बना  दी  गई,  अम्बई  राज्य  जब  दो
 'भागों  में  क्भिक्‍्त  हो  गया  तो  महारष्ट्र
 में  विधान  परिषद्‌  बनी  भौर  बैस्ट  बंगाल
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 और  पंज,ब  में  विधान.  परिषदों  का  खात्मा
 कर  दिया  गया  ।  भारत  में  22  सूबे  हैं
 लेकिन  मात्र  सात  सबों  में  ही  विधान  परिषदें
 काम  कर  रही  हैं।  भांभ  प्रदेश,  बिहार,
 तामिलनाडु,  महाराष्ट्र,  कर्नाटक,  उत्तर  प्रदेश
 झौर  जम्मू  काश्मीर  आाघ  में  परिषद्‌
 के  सदस्यों  की  संख्या  90  है,  बिहार  में
 96,  तमिलनाडु  में  63,  महाराष्ट्र  में  78,
 कर्नाटक  में  63,  उत्तर  प्रदेश  में  08  शौर
 जम्मू  कशमीर  में  38  ।  राष्ट्रीय  भावना
 के  विपरीत  हिन्दुस्तान  के  22  सूबों  में  मात्र
 सात  सूबों  में  ही  विधान  परिषदें  काम  कर
 रही  हैं।  यह  भी  एक  भेदभाव  वाली  बात
 है।  सब  से  महत्वपूर्ण  बात  यह  है  कि  हम
 कहते  हैं  कि  किसी  भी  व्यक्ति  को  कोई
 विशेष  भ्रप्तिकार  हमारे  देश  में'  ब्राप्त  नहीं
 होगा,  सब  लोगों  को  वोट  देते  का  बराबर
 का  भ्रधिकार  होगा  लेकिन  विधान  परिषदों
 के  लिए  जिन  सदस्यों  का  चयन  होता  है
 उनके  चुनाव  के  वास्ते  जिन  पांच  वर्गों  के
 लोगों  को  प्रधिकार  प्राप्त  है और  जो  बोट
 करते  हैं  वे  हैं  लैजिस्लेटिव  भ्रसेम्बली  के  लोग,
 लोकल  झाथोरिटी  के  लोग,  इलैक्शन
 बाई  ग्रेजुएट्स,  इलेक्शन  वाई  'टीचडे  शौर
 नामिनेटिड  ।  इन  लोगों  को  यह  दोहरा
 भ्रधिकार  मिला  हुआ  है  ।  इस  तरह  से
 जिस  प्रकार  अभ्रमरीका  में  दोहरी  नागरिकता
 हैं  उसी  प्रकार  से  हम  ने  भी  यहां  पर  दोहरी
 नागरिकता  को  स्वीकार  कर  रखा  है  ।
 हम  देश  में  समतावादी  समाज,  समानता
 के  सिद्धान्त  को  लागू  करना  चाहते  हैं,
 एकरूपता  देश  में  लाना  चाहते  हैं  लेकिन  यह
 चीज़  बिल्कुल  उसके  विपरीत  है।  किसी
 ब्यक्ति  को  हमारे  देश  में  दुबारा  वोट  करने
 का  प्रधिकार  नहीं  है  लेकिन  इस  पांच
 श्रेणियों  के  लोगों  को  दुबारा  वोट  करने
 का  पग्रधिकार  मिला  हुआ  है  ।  इन्हीं  की
 हैसियत  के  तमाम  लोग  हैं  जो  विभिन्न
 विधान  परिषदों  के  लिए  सदस्यों  के  चुनाव
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 के  समय  बोट  करते  हैं  get  gat  में”
 बसने  वाले  इसी  श्रेणी  के  लोगों तक  को
 वह  भ्रधिकार  प्राप्त  नहीं  है।  यह  प्रौचित्य
 का  प्रश्न  है,  सिद्धान्त  का  प्रश्न.  है।  इसको
 एक  चोर  दरवाजा  भी  कहा.जा  सकता  है
 जिस  के  जरिए  देश  के  फरस्ट्रेटिड  पौलिटि-
 'शिपंज्,  हारे  हुए  लोंगों  को  खपाया  जाता
 है  जिन  को  और  कहीं  खपाम्म,  नहीं  जा  सकता
 उनको  यहां  स्थान  मिल  जाता  .है।  किचित
 मात्र  भी  जिस  उद्देश्य  से  इसको  बनाया
 गया  था  उसको  ये  पूरा  नहीं  कर  रही
 हैं?

 8  bes,

 पहली  बात  तो  सिद्धान्त  भौर  झौचित्य'

 की  है'।  विधान,  परिषदों में  जो  डिवेट्स
 होती' हैं  उन  में  उसी  का  रैपीटीशन  होता  है
 जो  विधान  सभा  में  बातें  कही  जाती  हैं  ।

 कोई  नई  बात  सदस्य  कहते  हों  ऐसी  बात,  नहीं
 है।  उसद्रसेन  जी  जानते  हैं।  वह  बहुत:
 लम्बे  समय  तक  विधान  सभा  में  रहे  हैं  ।
 यहां  वह  नेता  भी  रहे  हैं।  विधान  परिषदों
 में  बही  काम  चलता  है  जो  विधान  सभा  में
 चलता  है।  विधान  परिवदें  उन्हीं  बातों  की

 पुष्टि  करती  है  जिन  की  पुष्टि  विधान  सभाएं
 कर  चुकी  होती  हैं  ।  पुष्टि  करना  है
 विधान  परिषदों  का  एक  सूत्री  कार्यक्रम  है  ।
 उनकी.  जो. सार्थक  भूमिका  होनी  चाहिए
 उसको वे  दा  नहीं  करती  हैं

 यह'  कहा  जाता  है  कि  बृद्धिजीबी;
 साहित्यकार,  बड़े  समझदार  लोग  उनमें
 झाने  चाहिए।  क्‍या  साहित्यकार  तथा  बड़े
 समझदार,  बड़े  प्रबुद्ध  लोग  प्राते  हैं  ?
 मैं  नहीं  समझता  हूं  कि  ऑाते हैं ।  इस
 बास्ते  जिस  मंशा  से  इनका  निर्माण  किया
 गया  था  उस  मंशा  की  विधान  परिषदें
 किचितमात्त  भी  पूरा  नहीं  करतीं  हैं  ।

 वोट  के  प्रधिकार  के  बारे  में  मैं  कहता  हूं
 यह  भ्रधिकार  सब  लोगों  को  बराबर  का
 होना  चाहिए  लेकिन  इन  पांच  श्रेणियों  के
 लोगों  की  भ्रसग  हैसियत  हैं  ।
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 «  जहां  तक  लोगों  को  जाएं  जाने  का  सवाल
 न है-बही  लोग  इन  में  भाते  हैं  जो  हारे  हुए
 -होते  हैं,  जो  किसी  बड़ी  राजनीतिक  पार्टी
 के  या  सरकार  के  कृपा  पात्र  होते  हैं।  भेरी
 व्यक्तिगत  जानकारी  है  जिस  के  झाधार  पर
 मैं  कह  सकता  हूं--खास  कर  उत्तर  प्रदेश
 विधान  परिषद्‌  के  बारे  में  --कि  जो  लोग
 इन  में  पाते  हैं  वे  न  तो  साहित्यकार  द्वोते  हैं,
 न  किसी  विषय  के  पंडित  होते  हैं,  न  कला  के
 जानकार  होते  हैं  भौर  न  ही  विद्या  विशेष
 या  कला  के  क्षेत्रों  से उनकी  कोई  विशेष
 दिलचस्पी  होती  है  1  नेता  लोगों  के  कृपा
 पात्र  ही  उन  में  भा  पाते  हैं।  मेरा  कहना
 यह  हैं  कि  विधान-परिषद्‌  जिसके  लिए  बनाई
 जाती  हैं,  वह  लोग  किचित  मात  भी  उसमें
 नहीं  बाते ।  भ्गर  मैं  यह  कहूँ  किजों
 लोगों  के  नियुक्त  किये  जाने  की  परम्परा  रही
 है,  या  कोई  बड़े  साहब  हैं,  भगर  झाप  इस
 देश  में  राज्य-सभा  भर  विधान-परिषदों
 में झाने  बाले  लोगों  को  देखें  तो  उनकी
 बजाये  उसमें  हम  उन  लोगों  को  पायेंगे
 जिनके  पास  बड़ी  दौलत  है  या  हिन्दुस्तान
 में  जो  पूंजीपतियों  का  पोषण  करते  हैं  ।
 एडवोकेसी  करते  हैं  ।  जिनके  पास
 2  से  4  लाख  रुपये  तक  हैं,  उनको  विधान-
 परिषद्‌  में  ने  में  कोई  तकलीफ  नहीं  है

 जहां  तक  इसके  कार्य  का  प्रश्न  है,
 “घन  चिघेयक  जब  पास  होता  है  तो  उसमें

 उसे  कोई  तबदीली  करने  का  भ्रधिकार  नहीं
 है  1  भनन्‍्ततोगत्वा  विधान-सभा  का  जो
 फैला  होता  है,  उत्त  फैसले  पर  मोहर
 लगाता ही  विधान-परिषद्‌  का  काम  होता
 है  1

 सबसे  मह्त्ववृर्ग  बात  यह  है  कि  लोक-
 तंत्र  में  जो  भी  फैसले  होते  .हैं  वह  पार्टी  में
 होते  हैं  प्लौर  पार्टी  के  फैपलों  की  पुष्टि
 यग  सरस्पों  को  ऋरनी  होती  है।  सभी

 सदस्य  मात्र  उस  पार्टी  के  निर्णय  के  इदें-
 गिर्द  भ्रपनी  बात  कहते  हैं।  विधान-सभा,
 लोक-सभा  में  सदस्य  भ्रपनी  पार्टी  की  नीति
 के  हिसाथ  से  बोलते  हैं।  तो  फिर  में  नहीं
 समझ्पाता  कि  विधान-परिषद्‌  का  कोई
 श्रौचित्य  भी  है।  इस  देश  में  इस  प्रकार  से
 खर्चे  करने  की  परम्परा  बनी  हुई  है,  कुछ
 लोगों  को  एडजस्ट  करने  का  सिलसिला  इस
 देश  में  बना  हु  है।  इस  प्रकार  से  कुछ
 भ्रष्ट  राजनीतिशों  को  एडजस्ट  करने  थका
 एक  सिलसिला  बना  हुभा  है  r  मैं  इस
 सम्बन्ध  में  कुछ  आंकड़े  पेश  करना  चाहता
 हं।

 भाग्  प्रदेश  में  परिषद  ककी  स्ट्रैथ
 97I-72  में  चेयरमन  झौर  डिप्टी
 चेयरमन  को  मिला  कर  82  है  श्रौर  972—
 73  में  यह  संध्या  87  है।  1972-73

 का  खर्चा  मात्र  तनख्याह  का  3  लाख  37
 हजार  ४०0  रुपये  हैं।  इस  प्रकार  जो  प्रन्य
 सुविधाएं  मिलती  है  जैसे  मेडिकल  फैसिलिटी,
 किराया  भाड़ा  बौर  इसी  प्रकार  की  पौर
 सुधिधाएं  है,  उन  का  खर्च  भलग  है।

 जहां  तक  बिहार  थिघान-परिषद्‌  का
 सचाल  हैं  हां  1975-76  F  प्रध्यक्ष
 झौर  उपाध्यक्ष  के  वेतन  झौर  भत्ते  का  खर्च
 36,848  रुपये  ह  धौर  76-77  में  58

 हजार  कौर  77-78  में  58  हज।र।  यह
 भात्र  अध्यक्ष  बौर  उपाध्यक्ष  के  वेतन  भौर
 भत्ते  हैं।  इसी  प्रकार  सदस्यों  के  ऊपर
 23  लाख  62  हजार  700  रुपये  खर्च  हुभा

 है,  1976-77  में  प्रौर  i977-728  में
 23  लाख  67  हजार  200  रुपये  खर्च  हुभा
 है।

 जम्मू-काश्मीर  में  73-74  में  3
 जाख  46  हजार  804  रुपये,  1974-75,  में
 3  लाब 89 हजार 89  हजार  400 0०  प्रौर  1975-76
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 fat  रामजी  लाल  सुमन]
 में  4लाख  40  हजार  900  रुपये  खर्च

 हुए  हैं।

 कर्नाटक में  1976-77  में  लगभग
 0  लाख  रुपये  च  हुए  हैं  t

 महाराष्ट्र  में  975=76  में  5  लाख
 97  हजार  झौर  976—-77  में  7  लाख
 43  हजार  रुपये  खर्च  हुए  हैं।

 तमिलनाडु  में  77-78  में  लगभग
 i9  लाख  रुपये खर्च  हुए  हैं  1

 उत्तर  प्रदेश  में  76-77  में  29  लाख
 56  हजार  00  रुपय  खर्च  हुए  हैं  1

 यह  जो  करोड़ों  रुपये  को  बदी  इस
 देश  में  होती  है,  जो  क्रम  चल  रहा  है,
 हिन्दुस्तान  में  भ्राज  जरूरत इस  बात  की  है  कि
 लोगों  के खर्चे  करन  की  सीमा  बंधे  ।  इस
 देश  में  जो  अनाप  शनाप  खर्चे  होते  हैं  बह
 रुकें  ।  हिन्दुस्तान  में  जो  शाम  जनता
 की  शिकायत  है  उसको  दूर  करें  शौर
 कोई  सुनियोजित  कार्यक्रम  इस  देश  को
 दें

 लेकिन, इस  देश  के  7  सूबों में  जो  परिवेदें
 काम  कर  रही  हैं,  उनके  नाम  पर  करोड़ों
 रुपया  इस  देश  में  खर्च  किया  जा  रहा  2  |
 अगर  इस  देश  को  विकसित  करना  है,
 बेरोजगारों  को  काम  देना  है  तो  हमें  इस
 पर  ध्यान  देना  होगा।  ग्रामीण  अंचलों
 की  स्थापना  के  वाद  तमाम  नौजवानों  .की
 शिकायत  सरकार  से  यह  है  कि  इस  सरकार  ने
 एक  सुनियोजित  झौर  क्रमबद्ध  कार्यक्रम
 देने  की  बात  कही  थी  ।

 स्थर्गीय  डा०  लोहिया  ने  इस  सदन  में
 कहा  था  कि  इप  देश  में  खर्च  की  सीमा  निर्धारित
 कर  देनी  चाहिए।  प्रगर  डेढ़  हज़ार  रुपये
 प्रति-मास  से  प्रधिक  हें  पर  रोक  लगाई  जाये,
 तो  सरकार  को  एक  हज़ार  करोड़  रुपये
 से  डेढ़  हज़ार  फरोड़  रुपये  तक  का  फ़ायदा
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 होगा  बहू  इबयां  देश के  विकेस पर
 खर्चे  चिया  जा  सकता  है।  हमारे देश  में
 सदस्यों  के  रिटायर  होने  पर  उन्हें  पेन्शन
 देन ेकी  पद्धति भी  शुरूहो  गई  है।

 झाज  हमें  देखना  पड़ेगा  कि  कया  विधान
 परिवदों  से  देश  को  कोई  लाभ  हुभा  है  ।
 सभाधों  हरा  पास  किये  गये  कानूनों  की

 पुष्टि  करना  श्लौर  उस  के  साथ  झपने  भाप
 को  जोड़ना  ही  उन  का  धर्म  रह  गया  है  1
 हमारे  देश में  जो राजनितिक  दल  शौर  संगठन
 बन  गये  हैं,  उन  के  कृपापातों  को  ही  चिधान
 परिषद  में  स्थान  मिलता  रहा  है।  उन  में
 सम्बद्ध  राज्यों  के  बुद्धिजीषियों,  पत्रकारों,
 कलाकारों  और  चित्रकारों  को  कोई  स्थान
 नहीं  मिल  पाया  है।  इन  विधान  परिषदों
 के  कारण  देश  में  करोड़ों  रुपयों  का  घोटाला
 पौर  प्रनाप-शनाप  खे  हो  रहा  हैं  ।

 मैंने  यह  प्रस्ताव  इस  लिए  रखा  है  कि
 यह  माननीय  सदन  यह  एहसास  करे  कि  हिन्दु-
 स्तान  की  ग़रीबी  बौर  भुखमरी  की  देखते

 हुए  इस  घोटाले  शौर  प्रपव्यय  का  झन्त
 करने  के  लिए  तमाम  राज्यों  की  विधान
 परिषदों  को  खत्म  कर  देना  चाहिए  |  मैं
 समझता  हूं  कि  सब  माननीय  सदस्य  मेरी
 इस  राय  से  सहमत  होंगे  ।  मैं  कानून  मंत्री
 से  यह  दरख्वास्त  करूंगा  कि  यह  फदम
 उठाने  से  देश  को  करोड़ों  रुपयों  का  फायदा
 हो  सकता  है,  जिससे  हिन्दुस्तान  की  बेरोज-
 गारी  को  मिटाने  धौर  देश  के  घिकास-कार्यों
 को  भागे  छढ़ाने  में  सहायता  मिल  सकती
 है,  इसलिए  वह  मेरे इस  प्रस्ताव को  स्वीकार
 कर  के  इस  फ़र्जी  काम  से  छुटकारा  पायें  t

 MR,  CHAIRMAN:  Motion  moved:

 “This  House  igs  of  the  opinion  that
 the  Upper  Houses  (Legislative
 Councils)  in  the  States  have  not
 served  any  useful  purpoge  and  in  the
 Process  of  legislation  they  are  prov-



 987  |  Mbolition  of  Leg.  VAISAKHA  8,  900  (SAKA)  Councils  (Res.)  458

 ‘dng.to-be  cumbersome  and  avoid-
 able  expensive  and,  therefore,  the
 Constitution  should  be  suitably
 aienGed  to  abolish  them  as  १000  a3
 possible,”  nes

 Mer.  Patwary,  will  you  please  resume
 your  seat?  People  cannot  just  get  up
 and  speak.  I  ave  got  a  list  of  spea-
 kers  and  J  woulg  be  calling  out  ag  per
 that.  I  would  like  to  remind  the  Mem-
 bers.that  time  allotted  for  this  resolu-
 tion  ‘!g  only  two  hours.  There  is  8
 large  number  of  speakers  here.  I
 would  request  you  to  confine  yourself
 to  five  minutes.  When  I  say  five
 minutes,  I  mean  five  minutes.

 भी  एच०  एल०  पटथारी  (मंगलदाई):
 सभापति  महोदय,  में  भपने  मित्र,  श्री  सुमन,
 के  प्रस्ताव का  समर्थन  करता  हूं  ।

 देश  के  सब  राज्यों  में  प्रपर  हाउस  नहीं
 हैं।  इसलिए  इस  बारे  में  भी  सारे  देश  में
 कोई  एकरूपता  नहीं  है  ।  जहां  तक
 प्रध्यापकों  का  सम्बन्ध  है,  जिस  हाई  स्कूल
 में  प्राइमरी  स्कूल  है,  उस  के  भ्रध्यापकों  को
 वोट  देने  का  प्रधिकार  है,  लेकिन  प्रगर
 सिफ़े  प्राइमरी  स्कूल  है,  तो  उन  को  वोट
 देने  का  प्रधिकार  नहीं  है।  प्राइमरी
 अध्यापक  संघ  का  एक  डेंपुटेशन  श्रीमती
 हन्दिरा  गांधी  से  मिला  था  भौर  उस  ने  मांग
 की  थी  कि  प्राइमरी  प्रध्यापकों  को  भी  बोट
 देने  का  प्रधिकार  दिया  जाये  ।  इस  का
 मतलब  यह  है  कि  प्रगर  प्राइमरी  स्कूलों  के
 अध्यापकों  को  बोट  का  भ्रधिकार  दिया
 जागा,  तो  सारे  प्राइमरी  प्रध्यापक  भ्रपर
 हाउस  मेंरा  जायेंगे  |

 माननीय  सदस्य  का  कहना  यह  है  कि
 इन  भपर  हाउसिज़  की  कोई  सार्थकता  नहीं
 है।  मैं  कानून  मंत्री  से यह  प्रतुरोध  करूंगा
 कि  थह  एक  कमेटी  बिठा  दें,  जो  यह  जांच

 करे  कि  झपर  हाउसिज्ञ  में  जितने  लोग

 निर्वाचित  हुए  हैं,  उन  की  क्वालिटी  क्‍या
 हैँ।  वहां  कैसे  लोग  झाते  हैं  7  जो  लोग  वहां
 पाते.  हैं,  पता  नहीं,  उनका  उद्देश्य  क्या

 होता  है।  समय कम  है  इसलिए मैं  एक
 ही  बात  कहना  चाहता  हूं  कि  हमारा  देश
 गणतंत्र  है।  लोहिया  जी  का  विचार  फोर
 पिलर  स्टेट  का  था।  उस  फोर  पिलर  में
 एक  यह  पिलर  नहीं  श्ाता  है  ।  चोशम्भा
 राज्य  में  यह  एक  पिलर  नहीं  भाता  है।
 वह  तो  फालतू  पिलर  है,  एक्स्ट्रा  पिलर  है
 बल्कि  बह  पिलर  भी  नहीं  है  ।  प्रगर

 पिलर  होता  तो  सब  राज्यों  में  होता,  भ्रासाम
 मे ंभी  होता,  दूसरी  स्टेटस  में  भी  होता  t
 पंजाब  में  भी  नहीं  है,  बहुत  सी  जगह  नहीं
 है  ।  (व्यकधान)...  इसका
 मतलब  यह  पिलर  नहीं  किलर  है  I

 इसलिए  मेरा  कहना  यह  है  कि  फोर
 पिलर  स्टेट  तो  गांव  गांध  में  उस  को  मजबूत
 कीजिए,  डिस्ट्रिवट  को  मजबूत  कीजिए,
 स्टेट  को  मजबूत  कीजिए  तब  केन्द्र  गवनेमैंट

 मजबूत  होगा  |

 संधिधान  में  संशोधन  कर  के  इस  को
 उठा  कर  उस  के  झन्दर  ऐसा  फिट  कर,
 दीजिए  जिस  के  लिए  लोक  नायक
 जयप्रकांश  जी  ने  भी  कहा  था  कि  गांव
 पंचायत  को  कया  भ्रधिकार  हो,  जिला  पंच:पत
 को  क्‍या  प्रधिकार  हो,  कैसे  उसकी
 व्यवस्था  हो  इस  को  कांस्टीट्यूशन  में  जाना
 चाहिए  ताकि  सारे  देश  के  गांवों  के  लोगों
 की  इच्छा  झ्राकांक्षा  पूरी  हो  सके  भौर हम
 एक  श्रमजीवी  समाज  के  प्रादर्श  को  देश
 में  स्थापित  कर  सकें  v

 हमारी  सरकार  को  भौर  इस  लोक-
 सभा  को  यह  चिन्ता  करनी  है  कि  देश  के
 सारे  लोगों  को  हम  कैसे  गणतंत्र  में  एकत्रित
 कर  सकें ।  लेकिन  गणतंत्र  के  नाम  पर

 षड़यंत्र  चलेगा  तो  ठीक  नहीं  है  1  मैं  कहता
 हूं  कि  जसे  जब  एक  नायक  प्रत्याचार  करता
 है,  प्रत्याचारी  बनता  है  तो  गणतंत्र  भ्राता  है
 झोर  जब  गणतंत्र  के  नाम  पर  भत्याचार
 होता  है  तो  एक  नायक  तंत्र  का  बझाना
 स्वाभाधिक  है,  भमावस्या  के  बाद  पूर्णिमा
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 [श्री  एच०  एल०  पटवरी]

 . झांती  है भौर  पूर्णिमा  के  बाद  प्रमावस्या
 झाती  हैं  तो  हम  का  सावधान  रहना  चाहिए
 कि  कहीं  हमारी  गलती  से  देश  के  लिए
 खतरा  न  पैदा  हो  जाये।

 हमारे  कांस्टीटयूशन  में  मातृभाषा
 का  स्वान  है।  हमारे  यहां  652  मातृ-
 भाषाएं  हैं  7  हर-एक  का  प्रपना  अपना
 स्थान  है  गांवों  म।  उन  लोगों  का  कोई
 पोलिटिकल  प्लेटफार्म  नहीं  है  1  स्टेट
 के  पास  वे  जा  नहीं  सकते  ।  इसलिए
 अगर  गवि-गवनेमैंट  का  स्थापना  कर  दी  गई
 जो  गांधो  जी  का  सपना  था,  जो  डावटर
 लोहिया  का  पक्का  इरादा  था  प्लौर  जिम  के
 लिए  लोक  नायक  जय  प्रकाश  नारायण  जी
 ने  भी  रेकपैंड  किया  है  कि  गांव  गवरमेंट
 हो,  तो  सब  काम  ठीक  तरह  से  चल  सकता
 है  ।  लोकतायक  जवश्रकाश  नारायण  ने
 कहा  है  कि  गांव  गवनवैंट  का  हमें  कांस्टी-
 ट्यूशन  में  प्रावधान  करता  चाहिए  ।
 इसलिए  मैं  इस  प्रस्ताव  का  समर्थन  करता
 हूँ  कि  इस  को  एवालिश  होता  चाहिए
 शौर  गबनेमैंट  एक  बिल  लाए  जिस  में  यह
 लिख  दे  कि  गांवों  में,  डिस्ट्रिक्ट  में  उन  का
 काम  कथा  होगा  ।  नाइनथ  शेडयूल  में
 एक  शेडबूल  और  बढ़ा  कर  उत  को  विधिवत
 उब  में  रख  दे  ताकि  हम  झपने  देश  में
 श्रमजीवी  सभाज  बला  सकें  शीर  मैन  पावर
 को  यूटिलाइज़  कर  सकें  7

 PROF.  DILIP  CHAKRAVARTY
 (Caleutta  South):  I  can  recall  tne
 debate  in  the  Constituent  Assembly,
 which  |  read  as  a  teacher  of  Political
 Science,  Mr.  मर,  V.  Kamath  is  here.

 J  am  drawing  his  attention,  I  believe
 it  wes  he  who  initiated  a  move  in  the
 Constituent  Assembly  itself,  not  to
 have  second  chambers—both  here,  as
 also  in  the  States.

 Madam  Chairman,  the  second  cham-
 bers  are  working  in  many  of  our
 States,  We  have  never  made  any
 review  of  them.  If  the  Law  Minister
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 ‘adopted  छा  this::Heuse ques  now.,....

 ports  It,  well  and  good.
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 -MR.  CHAIRMAN:  Why  .de.  fou  pre-
 sume  that  he  will  not?

 PROF  -DILIP  CHAKRAVARTY:  l
 presume  thet  he  will  support:  it,  os  ?
 am  supporting  if.

 There  shoutd  not-be,  there  cannot  be
 any  whip  in  the  case  of  &  (Private
 Member's  resolution,  In  case  he  sup~

 Hf  not,  at
 least  let  him  make  a-review  of  what
 they  have  done,  whether  they  bave
 really  made  any  contribution  to  Indian
 polity,

 J  have  no  doubt  in  my  ming  that
 these  second  chambers  in  the  different
 States  have  made  absolutely  no  contri-
 bution,  except  for  duplicating  what  is
 done  in  the  lower  House.

 Unfortunately,  we  have  imbibed  the
 copy  book  spirit,  and  the  same  copy
 book  spirit  We  find  reflected  m  our
 Constitution.  It  is  time  that  we  chang-
 eq  according  to  the  needs  of  the  situa-
 tion.

 Legislative  Councils  mostly  are  used
 as  a  refuge  for  the  politically  rejected
 people,  This  had  happened  in  West
 Bengal,  In  969  the  West  Bengal
 Legislature  recommended  the  abolition
 of  the  Upper  House,  and  it  was  aboli-
 shed.  We  expect  that  some  of  the
 other  State  Legislatures  also  will  follow
 suit,

 aft  awe  देवरिया  :  उत्तर  प्रदेश  में

 भी  हमने  ऐसा  प्रस्ताव  पास  किया  था  |

 PROF,  DILIP  CHAKRAVARTY:
 But  some  initiative  is  also  necessaty
 from  the  Central  Government,  from
 this  Parliament,  so  that  this  anathema
 of  duplication  ig  no  longer  there.  It
 is  only  a  sort  of  pinjrapole  for  many.
 This  process  has  rightly  been  described
 by  my-hon,  friend  Shri  Suman  as  eum-
 bersome  and  expensive  which  is  avoid.
 able,  It  ig  time  we  make  g  re-assess&
 ment  and  we  should  all  agree  that  @
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 poor  country  like  ours’  cannot  afford

 have  the  luxury  of  having  second
 tambers  in  all  the  States.
 John  Sturt  Mill's  ideas  are  sfill  rele-

 ant  with  regard  to  the  functioning  of
 varliamentary  democracy,  He  men-
 toned  not  only  Gt,  Britain,  but  of
 Course  the  British  example  wag  before
 him,  He  said  that  second  chambers
 were  either  superfluoug  or  pernicious,
 superfluous  because  in  most  cases  it  is
 found  that  whatever  is  passeq  and
 approved  by  the  lower  Hoyse  ig  .itto-
 ed  by  the  upper  House.  Sometimes  it
 80  happens  that  the  lower  House,  which
 consists  of  representatives  directly
 elected,  by  the  people,  passes  certain
 things,  and  the  upper  House  rejects  it.
 In  that  case,  according  to  Mill,  the
 existence  of  the  second  chamber  should
 be  considered  as  pernicious,
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 With  these  words  |  support  the  reso-
 lution  and  commend  the  game  for  ac-
 Cceptance  by  the  Law  Minister  who  is
 present  here.

 att  राम  सबक  हुआरी  (रोसड़ा  H  सभापति

 महोदय।,  र.मजीं  लाल  सुमन  जी  ने  जो  प्रस्ताव
 रखा  हैं  में  उसका  समर्थन  करता  हूं  q

 MR,  CHAIRMAN:  |  think  you  will
 require  some  more  time.  You  can
 continue  the  next  day.

 8.25  hrs,

 The  Lok  Sabha  then  adjourned  tiil
 Eleven  of  the  Clock  on  Saturday,
 April  29,  978/Vaisakha  9,  900  (Saka).


